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 LOK  gABHA

 Friday,  August  2,  968|Sravana  1
 890  (Saka)

 The  Lok  Sabha  met  at  eleven  of
 the  Clock.

 (Mr.  SpeaKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Homes  for  Infirm  freedom  fighters  in
 West  Bengal

 *27i.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  old  and  infirm  revolutiona-
 ries  and  freedom  fighters  in  West  Ben-
 gal  are  faced  with  miserable  plight  re-
 garding  their  accommodation  and
 Maintenance;

 (b)  if  so,  whether  Government  pro-
 pose  to  undertake  any  scheme  for
 making  respectable  Homes  for  these
 revolutionaries  and  freedom  fighters;
 and

 tc)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  According  to  the  informa-
 tion  made  available  by  the  Govern-
 ment  of  West  Bengal.  the  exact  num-
 ber  of  the  infirm  freedom  fighters  who
 are.  actually  faced  with  such  difficul-
 ties  is  not  known.  The  State  Govern-
 ment  have,  however,  sanctioned  a
 scheme  for  the  establishment  of  a
 home  for  providing  accommodation
 and  maintenance  of  60  old  and
 infirm  political  sufferers,  for
 which  provision  of  Rs.  .25  lakhs  has
 peen  made  in  the  State  Budget  during
 the  current  financial  year.

 SHRI  SAMAR  GUHA:  Sir,  it  is  pro-
 verbially  known  that  revolution  de-
 vours  its  own  child,  and  if  it  is  an-
 motated  in  case  of  India  it  can  be  said
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 that  the  Indian  revolutionaries  have
 been  heartlessly  neglected,  ignored
 and  condemned  to  oblivion.  Otherwise,
 I  could  not  understang  the.  reply  just
 now  given.  If  the  Home  Minister  him-
 self  was  there,  I  believe  his  reply
 would  have  been  different.  Now,  re-
 garding  the  Andaman  prisoners  a  re-
 presentation  was  made  to  the  Home
 Minister,  and  also  during  the  discus-
 sion  at  the  Consultative  Committee
 Meeting  in  West  Bengal,  the  matter
 was  brought  in.  at  which  representa-
 tives  on  behalf  of  The  Andaman  pri-
 soners  met  him  and  this  representation
 was  made  and  it  was  signed  by  Siraj-
 uddin  Huq,  Kalipada  Roy  and  B.  N.
 Mathur.  I  could  never  imagine  such
 a  cut-and-dried  and  wooden  reply  that
 was  made  by  the  young  Minister  of
 State  in  the  Ministry  of  Home  Affairs
 who  is  fortunate  enough  to  have  been
 born  with  a  silver  spoon  in  his  mouth.
 In  his  reply  he  has  written:

 “The  ex-Andaman  political  _  pri-
 soners  are  not  treated  as  a  special
 category  distinct  from  the  rest  of  the
 political  sufferers  who  participated
 in  the  freedom  movement.  The  faci-
 lities  and  concessions  admissible  in
 genera)  to  the  political  sufferers  who
 took  part  in  the  freedom  movement
 can  always  be  availed  of  by  the  ex-
 Andaman  political  prisoners  to  the
 extent  admissible.”

 Certainly,  the  category  of  the  revolu-
 tionaries  apd  the  ex-Andaman  political
 prisoners  Z  surely  to  be  differentiated
 from  the  other  freedom  fighters.  If
 you  go  to  West  Bengal—

 MR.  SPEAKER:  May  I  remind  him
 that  this  is  Question  Hour?

 SHRI  SAMAR  GUHA:  With  one
 sentence  more,  I  shall  finish  my  ques-
 tion.  With  folded  hands,  I  appeal  to
 you,  and  I  submit  that  this  Govern-
 ment  did  not  do  anything  for  thous-
 ands  and  thousands  of  those  people
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 during  the  last  20  years,  those  politi-
 cal  prisoners  and  others  who  fell  in  the
 cause  of  freedom  and  went  to  the  gal-
 lows  as  martyrs.  We  must  bow  to
 them  with  folded  hands.  In  West  Ben-
 gal  you  will  find  that  there  are  thous-
 ands  of  detenus  and_  revolutionaries
 who  had  been  in  jail  for  0  to  5  years;
 over'a  thousand  who  hag  been  in  jail
 for  5  to  20  years;  a  few  hundreds  bet-
 ween  20  to  25  years  and  at  least  a  few
 dozens  who  had  been  in  jail  in  the
 Andamans  or  in  detention  there  for
 over  a  period  of  between  25  and  30
 years.  Would  not  the  country  expect
 that  this  type  of  prisoners  should  be
 treated  as  a  special  category  of  politi-
 cal  sufferers,  because  their  mission  was
 a  mission  of  total  dedication,  total
 sacrifice  and  tota]  consecration  to  the
 ideal  of  Indian  freedom?

 With  this  background,  I  want  to
 put  the  question  whether  the  Central
 Government,  in  c0O-operation  with
 other  State  Governments  concerned,
 will  extend  financial  and  other  help  to
 the  families  of  the  revolutionaries  and
 martyrs,  the  ex-Andaman  prisoners,  all
 over  the  country,  not  only  in  West
 Bengal,  and  also  to  their  surviving
 parents,  widows,  minor  sons  and
 daughters  and  also  provide  pension  to
 all  revolutionaries  (Interruptions)

 MR.  SPEAKER:  Will  he  sit  down
 now?  The  House  is  learning,  the
 other  members  are  learning  to  put
 supplementaries.  I  am  keeping  quiet.

 MR.  SAMAR  GUHA:  May  I  know
 whether  the  Government  will  take  any
 concrete  steps  to  help  the  political  pri-
 soners  and  also  the  ex-revolutionaries
 who  have  been  in  detention  for  a  very
 long  period  of  time,  who  have  been  in
 Andaman  jails,  to  give  them  special
 financial  and  other  aids  to  them  and
 also  to  the  surviving  members  of  their
 families  like  widows,  parents,  minor
 song  and  daughters  and  also  give  pen-
 sion  to  those  wha  have  reached  the  age
 of  60  years.  Regarding  the  informa-
 tion  given  in  the  reply,  I  want  to  know
 when  this  home  for  the  revolutionaries
 has  been  started,  and  when  it  will  be
 completed?  May  I  also  know  whether
 it  ig  known  to  the  Government  that
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 5  another  revolutionary  home  has  been
 formed  by  the  revolutionaries  them-
 selves  called  Vipalvi  Niketan  and  whe-
 ther  Government  will  help  that  home
 of  revolutionaries  also?

 MR.  SPEAKER;  Let  the  House  note
 that  one  supplementary  has  taken
 TH,  minutes.  I  cannot  prevent  any-
 body  doing  it  now.  I  am  helpless.

 AN  HON.  MEMBER:
 helpless.

 You  are  not

 MR.  SPEAKER;  I  can  only  ring.  the
 bell.  {f  can  request  the  hon.  member
 to  sit  down.  I  can  appeal  to  him.  Hon.
 members  themselves  should  under-
 stand  it.  What  else  can  be  done?

 SHRI  RANGA:  Our  only  plea  is
 that  you  may  advise  one  of  ‘your  de-
 puties  to  give  some  indication  as  to
 how  a  supplementary  should  be  put.
 While  being  most  respectful  to  all
 the  sufferers  in  the  cause  of  the  na-
 tion,  my  hon.  friend  does  not  seem
 to  know  how  to  put  a  supplementary
 and  he  goes  on  accusing  others.
 (Interruptions).

 SHRI  SAMAR  GUHA:  You  have
 been  one  of  the  colleagucs  of  Netaji

 (Interruptions).

 SHRI  K.  LAKKAPPA:  He  is  a
 senior  member  and  these  charges  can-
 not  be  made  against  him.

 MR.  SPEAKER:  Mr.  Lakkappa  is
 also  a  member  of  the  same  party.  If
 he  fecls  satisfied  that  a  supplemen-
 tary  can  take  7  minutes.  I  am  satis-
 fied.  That  means  only  4  members
 can  get  the  chance.

 SHRI  VIDYA  CHARAN  SHUKLA:
 l  agree  with  the  hon.  member  that
 more  could  have  been  done  for  poli-
 tical  sufferers  in  the  country.  I  also
 share  the  sentiments  of  the  hon.
 member  about  the  suffering  and.  sac-
 rifices,  etc.  made  by  the  valiant  free-
 dom  fighters.  There  is  no  difference
 of  opinion  as  far  as  these  two  things
 are  concerned.  As  explained  ear-
 lier  in  the  House,  this  subject  of  aid
 and  help  to  freedom  fighters  has  been



 3621  Oral  Answers  SRAVANA  II,

 put  in  charge  of  the  various  State
 administrations  and  they  have  been
 doing  their  best  in  this  matter.  For
 instance,  they  have  been  given  lump
 ‘Sum  cash  grants,  land  grants,  monthly
 Pensions,  refund  of  fines  imposed  on
 freedom  fighters  during  the  freedom
 struggle,  restoration  of  confiscated
 Properties,  rehabilitation  loans  and
 other  things.  Ag  far  as  the  Central
 Government  is  concerned  we  took
 upon  ourselves  to  regulate  and  to  co-
 ordinate  the  policy,  and  this  policy
 hag  been  accepted  by  al]  State  admi-
 nistrations.  They  are  doing  their  best
 within  their  available  resources  to
 help  the  freedom  fighters  as  far  as
 they  can.

 SHRI  SAMAR  GUHA:  I  wanted
 to  know  from  the  Home  Minsiter
 whether  he  was  going  to  make  a
 separate  category  of  the  ‘revolution-
 aries’,

 SHRI  VIDYA  CHARAN  SHUKLA:
 As  far  as  the  Central  Government  is
 concerned,  from  time  to  time  we  give
 ad  hoc  assistance  to  various  political
 sufferers  within  our  own  means.
 About  this  question  of  the  house  to
 be  completed  by  West  Bengal  Gov-
 ernment  for  the  political  sufferers,  as
 I  have  already  indicated  in  my  main
 reply  a  provision  has  been  made  in
 the  current  year’s  budget  and  I  hope
 during  the  current  financial  year  they
 will  take  proper  action  to  complete
 this  work  in  an  expeditious  manner.

 SHRI  SAMAR  GUHA:  Unfortu-
 nately,  Sir,  from  the  Minister’s  reply
 l  feel  that  the  hon.  Minister  has  not
 understood  the  import  of  the  word
 “revolutionaries”  which  I  used  again
 and  again  in  my  question.  I  would
 only  ask  the  Home  Minister,  who  had
 been  present  in  that  meeting  and
 who  hails  from  the  land  of  Chapekar
 brothers  and  Savarkar  brothers,  the
 two  pioneer  revolutionaries,  whether
 the  Government  will  constitute  a
 committee  of  the  members  of  Parlia-
 ment  to  go  into  this  question  of
 giving  aid  to  the  revolutionaries—I
 want  to  point  out  that  there  is  some
 difference  between  revolutionaries
 and  political  sufferers.  This  question
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 is  begging  for  the  last  twenty  years.
 I  want  to  know  whether  he  will
 agree  to  that.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  Sir,
 he  pointedly  asked  me  this  question
 and,  therefore.  with  your  permission
 I  will  reply  to  that.  The  Minister  of
 State  was  certainly  replying  on  the
 basis  of  our  policy  in  this  matter.
 May  I  ask  him  whether  it  is  neces-
 sary  to  have  a  committee?  If  he  has
 any  suggestions  to  give  us,  any  spe-
 cific  ideas  to  put  forward,  I  am  pre-
 pared  to  discuss  with  him.  Merely
 appointing  a  committee  leads  us  no-
 where,  If  hon.  Members  have  got
 any  specific  ideas  or  suggestions  I  am
 prepared  to  discuss  the  matter  with
 them  so  that  possibly  I  can  acquaint
 them  with  whatever  we  are  doing
 and  what  can  be  done  in  this  matter.

 SOME  HON.  MEMBERS:  _  rose—

 MR.  SPEAKER:  Dr.  Govind  Das—
 SHRI  SAMAR  GUHA:  I  invited  his

 attention...

 MR.  SPEAKER:  Order,  order.  The
 House  consists  of  522  Members.

 डा०  गोधिन्द  दास  :  प्रभी  मंत्री  जी  ने
 मह  कहा  कि  इस  सम्बन्ध  में  सारा  विषय
 राज्य  सरकारों  पर  छोड़  दिया  गया  है  तथा
 केन्द्रीय  सरकार  भी  इस  बात  का  प्रयत्न  कर
 रही  है  कि  स  विषय  में  कुछ  किया  जाय  1
 में  यह  जानना  चाहता  हूं  कि  क्या  इस  विषय
 में  लगभग  सभी  राज्यों  से  कोई  योजनायें
 केन्द्रीय  सरकार  के  पास  प्राई  हैं,  कया  उन
 योजनाओ्रों  में  कुछ  अन्तर  है,  यदि  अन्तर है.
 तो  उस  को  मिटा  कर  केन्द्रीय  सरकार  सारे
 भारतवर्ष  के  लिये  एक  योजना  बनाने  का
 विचार  कर  रही  है  ?

 श्री  विद्या  रण  शुक्ल:  जैसा  कि
 मैंने  अपने  मूल  उत्तर  में  कहा  है,  जहाँ  तक
 शीलि  का  सवाल  है  उस  नीति  का  समन्वय
 हम  यहां  केर्लीय  स्‍तर  पर  करते  हैं  t  जिसे
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 राज्य  शासनों  ने  इस  सम्बन्ध_में  योजनायें
 बनाई  हैं  उत  योजनाओं  का  ज्ञान  इस  समय

 मुझे  नहीं  है,  मुझे  यह  भी  ज्ञात  नहीं  है  कि
 थे  योजनायें  जो  कई  वर्ष  पूरे  बनाई  गई  थी,
 वे  हमारे  पास  भेजी  गई  थीं  या  हां  भेंजी  गई
 थी।  लेकिन  जैसा  मैंने  पहले  कहा  है--कुछ
 ऐसे  मुद्दे  हैं,  gio  मुद्दे  हैँ,  जिन
 पर  राजनीतिक  पीड़ितों  को  सहायता  दी
 गई  है  और  जब  तक  यह  वहां  पर  लोगों  को
 मिलती  रहती  है,  तब  तक  हमारे  पास  ज्यादा
 शिकायतें  नहीं  श्राती  है  ।  परन्तु  जब  यह
 सहायता  मिलने  में  कुछ  कमी  झाती  है  तथा
 राजनीतिक  स्वतन्त्रता  संग्राम  के  सेनानियों
 को  कोई  तकलीफ  होती  है,  तब  वे  हमारे  पास
 शिकायतें  जते  हैं,  तब  हम  उन  को  राज्य
 सरकार  से  टेक-अ्प  करते  हैं  या  स्वयं  उसकी
 सहायता  करने  का  प्रयत्न  करते  हैं  ।

 श्री  रवि  राय  :  ग्रभी  ग्रभी  मंत्री  महोदय
 ने  बताया  कि  नीति  तो  स्थिर  है,  लेकिन  मैं
 जानना  चाहता  हूं  कि  क्‍या  आपके  पास  इस
 तरह  की  कोई  शिकायतें  श्राई  हैं  कि  जिन
 लोगों  ने  शष्ट्रीय  आन्दोलन  में  भाग  लिया
 था,  उन  में  से  जो  कांग्रेस  दल  में  हैं  उन  को
 सहायता  मिलती  है  शौर  जो  विरोधी  दल
 में  हैं  उन  को  सहायता  नहीं  मिलती  है  ?
 क्या  मंत्री  महोदय  यह  बतायेंगे  कि
 1920-21,  93  और  942  इन  तीन

 राष्ट्रीय  आान्दोलनों  में  जिन  जिन  लोगों  ने
 भाग  लिया  था,  उन  में  से  किन  किन  लोगों
 को  यह  सहायता  दी  जाती  है  तथा  उन  में
 से  कौन  कौन  विरोधी  दल  में  हैं--इस  के
 आंकड़े  दीजिये  ।

 श्री  विद्या  शरण  शुक्ल:  जहां  तक
 वित्तीय  सहायता  का  सवाल  है  बिना  किसी
 प्रकार  के  डिस्क्रीमिनेशन  के  सहायता  दी
 जाती  है  भौर  मुझे  व्यक्तिगत  ज्ञान  है  कि
 विरोधी  दख  के  मानतीय  सदस्यों  की  सिफा-
 रश  से  बहुत  से  लोगों  को  विसीय  सहायता
 दी  गई  है  ।  जहां  तक  सबाल  है  कि  कितनी
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 सहायता  दी  गई  है--इसके  बारे  में  और
 कितने  स्वतन्त्रता  संग्राम  के  सैनिक  बिर  धी
 दल  में  हैं  या  कांग्रेस  दल  में  हैं--इस  के
 आंकड़े  नहीं  रखे  गये  हैं,  क्योंकि  हम  लोग
 स्वतन्त्रता  संप्राम  के  सेनानियों  को  इस  दृष्टि
 से  नहीं  देखते  हैं  कि  कौन  कांग्रेस  दल  में  है
 शर  कौन  विरोधी  दल  में  है,  हमारे  लिये
 कोई  कहीं  भी  हो,  सब  बराबर  हैं  ।

 श्री  रवि  राय  :  कांग्रेस  दल  को  ज्यादा
 मिलती  हैं,  पक्षपात  करते  हो  ।

 SHRI  5.  M.  BANERJEE:  You  do
 not  even  treat  them  as  political  pri-
 soners.

 SHRI  KARTIK  ORAON:  Puotic
 morality  or  national  morality,  if  we
 can  say  so,  demands  that  the  freedom
 fighters  are  properly  looked  after
 and  taken  care  of.  There  are  some
 who,  even  though  they  were  opposed
 to  the  national  movement,  by  their
 nuisance  value  have  been  able  to
 cash  from  the  national  Government.
 There  are  stil]  others  who  are  merely
 cashing  their  association  with  the
 freedom  fighters.  Then  there  are  the
 honest  and  sincere  freedom  fighters
 who  have  either  been  thrown  into
 oblivion  or  in  wilderness.  For  ins-
 tance,  the  Tana  Bhagats  have  lost
 everything,  even  their  landed  pro-
 perty  because  they  were  —  staunch
 and  devout  followers  of  Mahatma
 Gandhi  in  the  non-cooperation  move-
 ment  of  1921,  Government  of  Bihar
 granted  them  Rs.  0  lakhs  for  the  res-
 toration  of  their  lands  but  that  fizzled
 out.  I  would  like  to  know  from  the
 Government  whether  they  have  _  got
 anything  in  their  ming  to  evolve  a
 scheme  so  that  these  freedom  fighters,
 irrespective  of  what  their  political  affi-
 liations  are,  properly  looked  after  and
 their  losses  compensated;  if  not,  whe-
 ther  Government  would  like  to  think
 in  this  direction.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  already  indicated  that  this  is
 our  line  of  thought  and  our  policy.
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 aft  जोम  प्रकाश  त्यागी:  मैं  सरकार
 से  बहे  जानता  चाहता  हूं  कि सन  942  में
 स्वर्यीय  नेताजी  सुभाषचन्द्र  बोस  के  साथ
 करधे  से  कन्धा  मिल  कर  लड़ने  वाले  झाई०
 एन०  Uo  के  सिपाहियों  और  भअ्रधिकारोवर्गं
 को  क्‍या  सरकार  राजनीतिक  पीडित  मानती
 है  या  नहीं  ?  श्रगर  मानती  है  तो  क्या  उन
 को  भी  सहायता  देती  नहै  ?  यदि  सहायता
 देवो  है  तो  कितनी  साहयता  देती  है  ?

 श्री  विद्याचरण  शुक्ल  :  जिन  लोगों  ने
 नेताजी  के  साथ  इण्डियन  ४शनल  भ्रार्मो
 बनाई  थी,  हम  उन  को  पूरी  तरह  स्वतन्त्रता
 संग्राम  के  सेवानी  मानते  हैं।  उन्हें  पूर्ण  सहायता
 दी  जाती  है,  क्रितनी  नहायता  दी  जातों  हैं,
 इस  के  आंकड़े  दस  समय  मेरे  पास  नहीं  हैं,
 परन्तु  पूरी  सहायता  दी  जाती  है  शौर  किसी
 तरह  का  भेदभाव  नहीं  किया  जाता  है  ।

 SHRI  R.  K.  SINHA:  I  was  the  con-
 venor  of  the  nationa]  conference  of
 freedom  fighters.  The  speeches  deli-
 vered  in  that  conference  were  such
 that  it  appears  that  some  of  the  free-
 dom  fighters  are  being  reduced  to  the
 junk  of  history;  the  condition  of  their
 neglect  is  terrible.  I  would  like  to  ask
 of  the  Minister  whether  a  proper  na-
 tional  history  of  the  freedom  fighters
 will  be  prepared.  a  roll  of  honour  of
 freedom  fighters  in  every  district  will
 be  maintained,  pensions  wil]  be  given
 to  the  deserving  freedom  fighters  who
 are  poor  or  to  their  widows,  full  free-
 ship  concession  will  be  given  to  their
 children  and  in  view  of  the  national
 importance  of  this  question  whether
 Government  of  India  will  bring  for-
 ward  a  Bill  in  this  Parliament  which
 al]  sections  of  this  House  will  support.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  already  indicated  in  my  reply
 that  we  have  probably  not  been  able
 to  do  as  much  as  we  should  have  done
 for  the  freedom  fighters.  I  agree  with
 the  hon.  Member  that  there  are  free-
 doom  fighters  in  the  country  whose
 condition  ig  not  good;  they  are  suffer-
 ing  ang  they  have  not  been  looked
 after  very  well.
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 As  far  as  the  question  of  compiling
 the  history  of  the  freedom  fighters  is
 concerned,  we  have  already  taken
 steps  to  do  it  in  co-operation  with  the
 Ministry  of  Education.  A  comprehen-
 sive  who’s  who  is  being  compiled.

 SHRI  RANGA:  “List  of  those  peo-
 ple,”  he  says.

 SHRI  R.  K.  SINHA:  There  should
 be  a  roll  of  honour  of  freedom  fighter
 in  every  district.

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  are  compiling  a  who’s  who  which
 could  be  called  the  roll  of  honour  or
 be  given  any  other  appropriate  name.

 I  also  understand  that  certain  State
 administrations  have  given  Tamra-
 patra  to  various  freedom  fighters  in
 recognition  of  their  valiant  services  to
 the  nation.

 SHRI  R.  K.  SINHA:  They  are  not
 even  invited  to  freedom  fighters’  func-
 tions  on  the  26th  January  and  the  5th
 August.

 DR.  RANEN  SEN:  May  I  know
 whether  it  is  known  to  the  Govern-
 ment  that  whereas  there  are  thousands
 of  ex-political  suffers,  only  a  few  hun-
 dreds  get  pension  from  the  Govern-
 ment  of  West  Benga)  and  that  too,
 the  amount  of  pension,  is  only,  on  an
 average,  Rs.  50  to  Rs.  60  per  month
 and,  if  so,  would  the  Government  try
 to  instruct  the  West  Bengal  Govern-
 ment  or  give  them  extra  subsidiy  so
 that  at  least  more  number  of  ex-poli-
 tical  sufferers  are  covered  and  the
 paltry  amount  of  pension  is  increased
 to  a  decent  amount?

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have.  already  said  that  we  have  not
 yet  done  as  much  as  we  could  and  the
 hon,  Home  Minister  has  also  suggested
 that  if  there  are  any  specific  sugges-
 tions  regarding  this  matter,  we  can
 talk  over  and  try  to  improve  our  per-
 formance.

 DR.  RANEN  SEN:  Here  is  my  sug-
 gestion.  They  might  give  their  reaction
 here  and  now.
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 SHR  VIDYA  CHARAN  SHUKLA:
 We-shall  consider  that.

 SHRI  D.  N.  TIWARY:  All  freedom
 fighters  should  be  termed  ag  one  cate-
 gory  whether  they  are  terrorists  or
 revolutionaries  or  satyagrahis.  The
 only  difference  should  be  in  regard  to
 the  duration  of  suffering  ang  how
 many  years  they  suffered.  Otherwise,
 they  should  be  termed  as  _  one
 category.  Then.  I  would  like  to  know
 whether  the  Government  have  taken
 steps  to  collect  data  from  State  Gov-
 ernments  abou,  the  number  of  freedom
 fighters  with  all  their  particulars—only
 a  few  are  stil]  living  and  they  will
 pass  away  in  0  to  5  years.  May  I
 know  whether  they  have  collected  the
 data  from  the  State  Governments
 about  the  number  of  freedom  fighters,
 the  aid  given  to  them  ang  the  num-
 ber  of  those  who  have  not  received
 any  aid  so  far.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  already  replied  to  a  part  of  his
 question.  We  are  compiling  the  infor-
 mation  about  the  freedom  fighters  in
 consultation  with  the  State  Govern-
 ments  and  Union  Territories  and  in  co-
 Operation  with  the  Ministry  of  Educa-
 tion.  As  regards  the  question  of  collec-
 tion  of  data  regarding  the  help  given
 so  far,  we  have  only  been  advising  the
 State  Governments  to  be  as  liberal  as
 possible  to  help  the  valient  freedom
 fighters.  But  we  have  not  collected  the
 information  as  to  what  has  been  the
 quantum  of  help  so  far  given  to  the
 freedom  fighters.

 toga  गनी  दार :.  क्‍या  होम
 मिनिस्टर  को  मालूम  है  कि  पंजाब  हरियाणा
 श्रौर  हिमाचल  के  जो  पोलिटिकल  सफरर
 थे  उनको  सच्चर  मिस्ट्री  ने जमीन  एलाट
 की  थो  ताकि  उनको  मदद  मिल  सके  और
 उस  वक्‍त  राष्ट्रपति  रूल  में  हरियाणा  के
 गवनेर  ने  यह  शाइर  किया  था  कि  सभी
 पोलिटिकल  प्तफरस  को  साढ़  चार  सो  रु०
 फी  एकड़  जमीनें  खरीदने  की  इजाजत  दी
 जाय  और  यह  रकम  भी  उनसे  किश्तों  में
 ली  जाय  ताकि  दे  भ्रपनी  जमीनों  का  डवलप-
 मेंट  आसानी  से  कर  सके  ?  झौर  क्‍या  प्रापको
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 यह  भी  दलम  है  कि  उस  वक्‍त  के  राज्यपाल
 का  जो  आर्डर  था  उसको  हश्यिाण।  की

 मौजूदा  मिनिस्ट्री  ने  इप्म्लीमेंट  नहीं  किया
 जिसकी  वजह  यह  है  कि  इस  वक्‍त  हरियाला
 में  जो  मिनिस्ट्री  कांग्रेस  के  नाम  से  चल  रही
 है  उसमें  एक  भी  ऐसा  आदमी  नहीं  है  जिसने
 एक  दिन  की  भी  कंद  काटी  हो,  इसीलिय
 उनको  पोलिटिकल  सफर्रस  की  कीमत  मालूम
 नहीं  है  ।
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 Ader  they,  प्  65  Steg)  ~  gle

 steht,  ety  cpl  »

 ’
 ol  tt  है)  3  »  Be  ५०  eijlal  ss
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 Swe  gil  rUDatersreny  ४
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 भी  विद्या  चरण  शुक्ल:  यह  बात

 बिल्कुल  गलत  है  कि  जिन्होंन  कैद  नहीं  काटी
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 है  उन्हें  फ्रीडम  फाइट्सं  की  सफरिग्ज  का
 पता  नहीं  है  ।  जिनके  थोड़ी  सी  भी  भक्‍ल  है
 व  उसकी  कीमत  को  समझ  सकते  हैँ  ।  झब
 जहां  तक  इस  मसले  का  ताललुक  है,  में  हरि-
 प्याण  गवनेमेंट  से  पूछताछ  कर  लूंगा  |

 MR.  SPEAKER:  Next  Question.  Mr.
 Ram  Gopal  Shalwale

 श्री  रामाबतार  शास्त्री  :  अ्रध्यक्ष  महोदय,
 मे  शुरू  से  ही  उठ  रहा  हूं  लेकिन  श्राप  मुझे
 मौका  नहीं  दे  रहे  हैँ  जबकि  मेरे  से  बाद  में
 उठने  वालों  को  आप  माँका  दे  रहे  हैँ  ।

 MR.  SPEAKER:  Three  or  four  com-
 munist  members  got  up  and  I  called
 Dr.  Kanen  Sen.  Every  member  wants
 to  be  called.  What  can  I  do?  When
 three  or  four  of  them  got  up,  I  called
 Dr.  Ranen  Sen.  Will  he  kindly  sit
 down  (Unterruptions).

 श्री  रामायतार  शास्त्रो  :  यह  अन्याय
 दे  ।  यह  हमारे  श्रधिकारों  का  हनन  है  |

 MR  SPE/i\KER:  Will  he  please  sit
 down.  I  do  not  want  to  send  him  out.
 The  Leader;  must  say  something.

 si  fra  चन्द्र  झा  यह  बात  ही  नहीं
 > ee

 MR.  SPEAKER:  When  SSP  mem-
 bers  got  up,  |  calleg  the  leader  of  the
 SSP.  Will  he  please  sit  down?

 श्रं/  रामावतार  शास्त्र/  :  फिर  इस  सदन
 मं  बैठने  का  कया  लाभ  होगा  ।

 MR.  SPEAKER:  Mr.  Shastri,  if  you
 do  not  want  to  sit  in  this  House,  may
 I  request  you  to  leave  if  you  think  that
 it  is  not  ccmpetent,  will  you  please
 leave  the  House?  May  I  request  you  to
 leave  the  House  if  you  do  not  want  to
 sit  here?  If  you  want  to  sit  here,  you
 should  sit  quietly  (Interruptions)
 I  do  not  want  to  argue.  Efther  you  sit
 quietly  or  Jeave  the  House.  The  work
 of  the  Hous:  must  continue.  You  can-
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 not  hold  it  to  ransom.  Please  sit  quite-
 ly  or  leave  the  House.

 दिल्‍ली  को  परियोजमाञ्रों  के  लिये
 वित्तीय  सहायता

 “272.  श्री  राम  गोपाल  शालवाले  :
 क्या  गृह-कार्य  मंत्री  यह  बताने  की  क्पा  करेंगे
 फि  :

 (क)  क्‍या  दिल्‍ली  महानगर  परिषद्‌  ने
 दिल्ली  की  विभिन्न  योजनाओं  को  क्रियान्वित
 करने  के  लिये 11  करोड़  रुपय  की  मांग  की  है;

 (ख)  यदि  हां,  तो  सरकार  ८ह  वितीय
 सहायता  कब  तक  देगी  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  कार्य
 कारी  परिषद्‌  ने  मांग  की  है  कि  दिल्‍ली  के
 राजस्व  साधनों  के  प्रश्न  को  भी  मुरारफा
 ्रायोग  को  भेजा  जाये  ;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  अभी  तक  क्या  कयंवाही  की  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भरी
 विद्याचरण  शुक्ल)  (क)  4  श्रप्नैल,
 l968  को  दिल्‍ली  महानगर  परिषद्‌  द्वारा

 पारित  एक  संकल्प  के  अनुसरण  में  दिल्ली
 प्रशासन  ने  इस  मंत्रालय  को  3-6-1968
 को  विभिन्न  स्कीमों  के  लिये  चालू  वित्तीय
 वर्ष में  ojz.49  करोड़  के  श्रतिरिक्त
 धनराशि  के  प्रावंटन  के  प्रस्ताव  भेजे  थे  ।

 (ख)  प्रस्तावों  में  46  मदें  हैं  श्रौर
 विभिन्न  सम्बन्धित  मंत्रालयों  के  विचाराधीन

 हैं  ।  चूंकि  दिल्ली  प्रशासन  द्वारा  विभिन्न
 प्रस्तावों  के  लिये  भ्रौचित्यपूर्ण  ब्योरा  भ्रभी

 प्रस्तुत  करना  है,  श्र्तः  तारीख  नियत  करना
 कठिन  है  कि  कब  तक  इन  प्रस्तावों  को  भ्रन्तिम
 रूप  दिये  जाने  की  सम्भावना  है  ।

 (ग)  कार्यकारी  परिषद्‌  ने,  बताया  जाता
 है,  कि  सुझाव  दिया  है  कि  प्रशासनिक  सुधार
 आ्रायोग  के  द्वारा  नियुक्त  संध  राज्य  क्षेत्रों
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 के  प्रशासन  पर  अध्ययन  दल  को  (श्री
 मोरारका  की  अध्यक्षता  में)  उन  सिद्धान्तों
 को  जांच  करते  के  लिये  कहा  जाय,  जिन्हें
 दिल्‍ली  को  दी  जाने  वाली  वित्तीय  सहायता
 की  मात्रा  को  निर्धारित  करना  चाहिये  ।

 (घ)  सुझाव  स्वीकार  नहीं  किया  गया
 है

 tt  रात  गोपाल  ज्ञालवाले  :  में  जानना

 चाहता  हूं  कि  .ल्‍ली  प्रशासन  की  आाथिक
 स्थिति  को  जानने  और  उसपर  विचार  करने
 के  लिये  सरकार  ने  रेहड़ी  कमीशन  की
 स्थापना  की  थी  तो  उस  कमीशन  ने  तनी
 कया  रिपोर्ट  दी  है  ?  क्‍या  यह  सच  है  कि  उस
 कमीशन  ने  दिल्ली  प्रशासन  के  लिये  2
 करोड़  रुपये  का  ग्रनुदान  देने  की  सिफारिश
 की  थो ।  इसके  अलावा  मे  यह
 जानना  चाहदा  हूं  कि  दिल्‍ली  प्रशासन  में
 सरकार  को  प्रायकर,  बिक्रीकर  श्रौर  दूसरे
 करों  से  कितनी  श्रामदनी  होती  है  और  उसमें
 से  दि  ली  प्रशासन  को  सरकार  क्‍या  देती  है  ?

 श्री  विद्याचरण  शुक्ल  :  ग्रध्यक्ष  महोदय,
 जहां  तक  पहले  प्रश्न  का  सम्बन्ध  है,  रेड्डी
 कमीशन  को  जो  स्थापना  की  गई  थी  वह
 दिल्ली  प्रशासन  को  वित्तीय  सहायता  देने
 के  सम्बन्ध  भें  नहीं  था,  उसका  उद्देश्य  केवल
 यही  था  कि  दिल्ली  नगर  निगम  श्रौर  नयी
 दिल्‍ली  म्युनिसिपल  कारपोरेशन  को  किस
 हिसाब  से  वित्तीय  सहायता  दी  जाये,  उसके
 बारे  में  वे  सरकार  को  सिफारिश  करे  परन्तु
 जब  श्री  रेड्डी  को  उत्तर  प्रदेश  का  राज्यपाल
 नियुक्त  किया  गया.  तब  उस  कमीशन  के
 काम  में  कुछ  बाधा  भ्राई  और  फिर  श्री
 मोरारका  जी  को  इस  कमीशन  का  काम
 करने  के  लिये  नया  श्रध्यक्ष  नियुक्त  किया
 गया  लेकिन  उनकी  पूरी  रिपोर्ट  ग्रभी  तक
 हमारे  पास  गहीं  भ्राई  है  ।

 जहां  तक  दूसरे  प्रश्न  का  सम्बन्ध  है,
 दिल्ली  प्रशासन  को  कोई  वित्तीय  सहायता
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 देने  का  सवाल  इसलिये  नहीं  उठता  है  क्योंकि
 दिल्ली  का  कोई  अलग  से  कन्सालिडेटेड  फष्ड
 नहीं  है,  जितनी  आमदनी  दिल्ली  से  होती
 है  वह  कन्सालिडेटेड  फंड  अ्राफ  इण्डिया  में
 जाती  है  और  जितना  खर्चा  दिल्‍ली  के  लिये
 आवश्यक  है  वह  इसी  फण्ड  से  दिया  जाता
 है  ।  इसलिये  दिल्‍ली  को  उस  तरह  से  सहायता
 नहीं  दी  जा  सकती  है  जिस  प्रकार  से  दूसरी
 राज्य  सरकारों  को  दी  जाती  है  ।

 श्री  राम  गोपाल  शालयाले  :  भारत  के
 बाहर  राय  देशों  में  राजधानी  वाले  प्रदेशों
 को  एक  विशेष  स्थिति  प्राप्त  होती  है  इसलिये
 क्या  भारत  सरकार  दिल्‍ली  राजधानी  होने
 के  कारण,  दिल्‍ली  प्रशासन  को  वही  सुविधायें
 देने  के  लिये  तैयार  होगी  ?

 श्री  विद्याचरण  शुक्ल  :  श्रध्यक्ष  महोदय,
 दिल्‍ली  प्रशाशन  को  हम  दूसरों  से  ज्यादा
 सुविधा  देते  हैँ  क्योंकि  वह  भारतीय  संघ  की
 राजधानी  है  ।  यहां  पर  हमें  बहुत  सी  ऐसी
 चीजें  करनी  पड़ती  हैं  जो  कि  आम  तौर  पर
 हम  दूसरी  जगहों  पर  नहीं  करते  हैं  ।

 श्री  राम  गोपाल  शालयाले  :  जो  7
 कर ंड़  की  मांग  है,  उसके  बारे  में  आपका
 क्य,  उत्तर  है  ।

 श्री  विद्या  चण  शुक्ल :  मैं  ने  अपने
 मूल  उत्तर  में  बतलाया  है  कि  विभिन्न  मंत्नालयों
 से  परामर्श  क्या  जा  रहा  है  श्रौर  जब  परामर्श
 पूरा  हो  जायगा  तभी  निर्ण  :  लिया  जायगा  ।

 श्री  महाराज  सिह  भारती  :  दिल्ली
 राजधानी  के  भ्रन्तगंत  जितना  इलाका  आता
 है  वह  दिल्‍ली  मास्टर  प्लान  के  हिसब  से
 कवर  होता  है  ।  उस  में  श्रास  पड़ौस  के  जो
 प्रदेश  हैं  उत  का  बहुत  बड़ा  हिस्सा  शामिल
 है  ।  क्‍या  भह  सच  है  कि  केन्द्रीय  सरकार
 केवल  दिल्ल॑  प्रशासन  को  ही  मदद  करती  है
 शौर  दिल्ली  मास्टर  प्लान  के  भ्रन्त्गंत  जो
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 दिल्‍ली  से  बाहर  का  इलाक;  है  वह  उपेक्षित
 है,  यदि  हां,  तो  क्या  सरकार  उस  इलाके
 को  मास्टर  प्लान  से  निकालने  की  कृपा
 करेगी,  ्रगर  नहीं  तो  उस  को  भी  क्‍या  मदद
 देने  की  कृपा  करेगी  ?

 श्री  विद्याजरण  शुक्ल  :
 अजीब  सा  सवाल  है....

 यह  जरा

 श्री!  महाराज  सिह  भारती  :  अजीब  स्थिति

 हमारी  है  ही  ।

 श्री  विद्यावरण  शुक्ल  :  जी  हां,  स्थिति
 भी  अजीब  है  वर्षोंकि  दिल्ली  का  जो  क्षेत्र  है
 वह  बहुत  से  राज्यों  से  सम्बन्धित  क्षेत्र  है  भ्रौर
 ग्राथिक,  भौगोलिक  व  दूसरी  दृष्टियों  से
 भी  जब  दिल्‍ली  को  हमें  विकसित  करना  है
 तो  उस  के  लिये  हमें  बाहर  के  क्षेत्रों  का  भी
 ख्याल  प्रपने  सामने  रखना  पड़ता  है।  इस  का
 मतलब  यह  है  कि  प्रशासनिक  रूप  से  हम
 उत्तर  प्रदेश  के  या  हरियाणा  के  उन  स्थानों
 को  ले  लें....

 श्री  महाराज  सिहू  भारती  :  पैसे  की  मदद
 के  रूप  में  ले  लें  :

 श्री  विद्याचरण  शुक्ल  :  पैसे  की  मदद
 के  रूप  में  या  दूसरी  तरह  से  हम  वहां  कुछ
 ज्यादा  नहीं  पहुंचा  सकते  क्योंकि  हमारे
 साधन  सीमित  हैं  और  इसलिये  उन्हें  दिल्ली
 क्षेत्र  के  प्रन्दर  ही  हम  रखना  चाहते  हैं  ताकि
 ज्यादा  से  ज्यादा  काम  अपने  दिल्‍ली  के  क्षेत्र
 में  कर  सके  ।

 श्री  बलराज  मधोक  :  मे  मंत्री  महोदय
 का  ध्यान  इस  बात  की  ओर  दिलाना  चाहता
 हूं  कि  रेड्डी  कमिशन  ने  अभ्रपना  काम  खत्म
 नहीं  किया  था  और  यह  कि  मुरारका  कमिशन
 उसी  काम  को  पूरा  कर  रहा  है  तो  यह  उन  की
 बात  सरासर  गलत  है  |  दरभप्रसल  रेड्डी
 कमिशन  ने  भ्रपना  काम  खत्म  कर  लिया  था
 शौर  उस  ने  भ्रपती  रिपोर्ट  भी  सरकार  को
 दे  दी  थी।  यह  मुरारका  कमेटी  उस  से
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 भिन्न  है  |  ब  या  तं।  मैं  समझता  हूं  कि  उन
 को  पूरी  जानकारी  नहीं  है  या  ऐसा  कह  कर
 वह  थ  ड़ा  सा  कन्फुयजन  पैदा  करना  चाह
 रहे  है  ।  मंत्री  महं.दय  ने  कहा  है  कि  जो  रुपया
 दिल्ली  प्रशासन  ने  मांगा  है  उस  के  बारे  में
 विभिन्न  मंत्रालयों  स ेबातचीत  हो  रही  है
 दिल्ली  प्रशासन  को  कायम  हुए  डेढ़  साल  हो
 गये  और  इस  डेढ़  साल  के  प्रन्दर  दिल्ली
 की  योजनायें  इतनी  खटाई  में  पड़ी  हैं  कि

 कुछ  कहना  +ही  ।  दिल्ली  का  जो  नया  जट
 है  उसके  प्रनुसार  उन  का  रैवेन्यू  og  करोड़
 का  है  शौर  जो  खर्चा  है  वह  42  करोड़  का
 है।  इस  के  अतिरिक्त  दिल्‍ली  से  जो  केन्द्रीय
 सरकार  को  प्राय  होती  है  इनकमटटंक्स  से
 वह  कोई  42  करोड़  तक  जाती  है  ।  वंसे  भी
 दिल्ली  देश  की  राजधानी  है  इसलिये  दिल्ली
 की  शोर  हम  विशेष  ध्यान  देते  हैं  लेकिन  इस
 सब  के  बावजूद  मेरा  यह  कहना  है  कि  ग्राप
 दिल्‍ली  की  श्रोर  विशेष  ध्यान  नहीं  दे  रहे  हैं  ।
 दिल्ली  के  अन्दर  जहां  जनसंघ  का  प्रशासन
 है,  उस  जनसंघी  प्रशासन  को  फेल  करने  के
 लिये,  यह  मेरा  चार्ज  है,  उस  को  फेल  करने
 के  लिये  अप  जानबूझ  कर  जो  रुपया  उस
 को  मिलना  चाहिये  वह  रुपया  भी  उसे  देने
 में  टालमटोल  श्रौर  ग्रानाकानी  कर  रहे  हैं  ।
 मिसाल  के  तीर  पर  बतलाना  चाहता  हू

 कि  नई  दिल्‍ली  म्युनिसिपल  कमेटी  को  दिल्‍ली

 म्युनिसिपल  कारपोरेशन  को  बतौर  ड्यू
 रुपया  देना  था,  वर्क्स  ऐंड  हाउसिंग  मिनिस्टर
 श्री  जगप्नाथ  राव  को  इस  मामले  को  हल
 करने  के  लिये  आरबिटरेटर  बनाया  गया
 ओर  उन्होंने  यह  डिसाइड  किया  कि  दिल्ली

 म्युनिसिपल  कारपोरेशन  को  59  लाख
 रुपया  दिया  जाना  चाहिये  लेकिन  उसे  होम
 मिनिस्टर  ने  निगेटिव  कर  दिया  ।  इस  तरह
 की  और  भी  बातें  हैं  ।  मैं  कहना  चाहता  हूं
 कि  जबकि  दिल्‍ली  के  भ्रन्दर  विकास  की  प्राव-
 श्यकता  है,  दिल्ली  के  श्रन्दर  ग्रोवरम्रिज  एक
 भी  नहीं  शौर  लाखों  लोगों  को  रोज  हस
 कारण  कष्ट  उठाना  पड़ता  है  |  इसी  तरह
 वेस्ट  दिल्ली  में  कोई  भ्रस्पताल  नहीं  है,  शाहदरे
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 a  भी  कोई  अस्पताल  नहीं  है  ।  इन  जरूरी
 चीजों  के  लिये  केन्द्रीय  सरकार  दिल्‍ली
 प्रशासन  को  कोई  रुपया  नहीं  देती  है
 तो  मैं  जानना  चाहता  हूं  कि  क्या  सरकार

 रेड्डी  कमिशन  ने  जो  सिफारिंश  की  है  उस  के
 ऊपर  वह  शींघ्र  श्रमल  करेगी  और  दिल्ली
 प्रशासन  व  फकारपोरेशन  को  वह  रुपया  देगी  ?
 सवनेंट  हायर  सेकेडरी  स्कूलों  को  95  परसेंट  ग्रांट
 देती  है  लकिन  कारपोरेशन  के  स्कूलों  को  वह
 60  परसेंटमी  ग्रांट  देने  को  तैयार  नहीं  है  ।

 इसलिये  मैं  मंत्री  महोदय  स  जानना  चाहता
 हूं  कि  क्या  वह  यह  भेदभाव  की  नीति  को  बदल
 कर  दिल्‍ली  प्रणासन  को  रुपया  देने  का  प्रबन्ध
 करेंगे  ?

 श्री  विद्याचरण  शुक्ल  दरअसल
 प्रोफसर  साहब  इस  तरह  से  चार्ज  लगाने  की
 अपनी  आदत  से  मजबूर  हैं  इसलिये  वह  यहां
 चार्ज  लगा  रहे  हैं

 श्री  बलराज  मधोक  :  मैं  अपने  चार्ज
 करों  सब्सटेंटियेट  करूंगा  |

 श्री  विद्या  चरण  दुबल :  मैं  आप  को
 बतलाता  हूं  कि  आप  कितनी  ग़लत  बात
 कहते  हैं  ।  एक  बात  माननीय  सदस्य  ने  यह
 कही  कि  रेंट्टी  कमिशन  ने  भ्रपना  काम  समाप्त
 करके  रिपोर्ट  दे  दी  थी  और  यह  जो  मुरारका
 कमीशन  है  यह  दूसरा  कमिशन  है  तो  उन  की
 यह  बात  बिलकुल  ग़लत  है  ।  हक़ीकत  यह
 है  कि  रेड्डी  कमिशन  ने  अपनी  इंटैरिम  रिपोर्ट
 दी  थी  ।  उस  की  वह  फ़ाइनल  रिपोर्ट  नहीं
 थी  ।  उस  के  बाद  हम  लोगों  ने  तय  किया  कि

 चूंकि  श्रभी  पूरा  काम  नहीं  हुश्न  है,  पूरा
 काम  करना  है  और  इसलिये  वह  पूरी  रिपोर्ट

 फ़ाइनल  रिपोर्ट  श्रानी  चाहिये  ।  इस  कारण
 इंटैरिम  रिपोर्ट  क ेऊपर  कोई  विचार  नहीं  किया
 गया  और  पूरी  रिपोर्ट  का  हम  भ्रभी  तक  इंतजार
 कर  रहे  हैं  प्रोफसर  साहब  ने  उस  बारे  में
 ग़लत  कहा  है  भौर  यह  हाउस  को  बिलकुल
 मिस्‍लीड  करने  की  बात  है  कि  कमिशन  ने

 'पूरा  काम  कर  लिया  था  |  हक़ीकत  यह  है  कि
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 अभी  कमिशन  का  काम  पूरा  नहीं  हुआ  है  ।
 जहां  तक  कि  उन के  दूधरे  चार्ज  का  प्रश्न

 है  कि  हम  जानबूंझ  कर  यहां  भेदभाव  करते  हैं
 ओर  यहां  पर  हम  लोग  उतना  पैसा  नहीं  देंते
 जितना  कि  पहले  देते  थे  यह  चार्ज  भी  उन
 का  गलत  है।  श्रगर  वह  इस  सम्बन्ध  में  शांकड़े
 देखने  की  तकलीफ़  करेंगे  श्रोर  इस  पर  जब
 चाहे  मुझ  से  बातचीत  कर  लें,  मैं  प्रोफसर
 साहब  के  साथ  बैठ  कर  बात  कर  सकता  हूं
 और  उन्हें  समझा  भी  सकता  हूं  बशर्ते  कि
 वह  इस  पर  ठंडे  दिल  से  सोचने  और  समझने
 को  तैयार  हों  लकिन  अफसोस  इस  बात  का
 @  कि  वह  केवल  राजनीतिक  दृष्टि  से  डन
 बातों  को  कहा  करते  हैं  a  श्रगर  वह  ठंडे  दिल
 से  ओर  बगर  राजनीति  को  अपने  सामने
 रक  वे  हुए  समझना  चाहें  तो  मैं  उन्हें  बैठ  कर
 समझा  सकता  हूं  और  मुझे  विश्वास  है  कि  वह
 समझ  जायेंगे  कि  हम  ठीक  तरीके  से  उचित
 रीति  से  उस  कार्य  में  मदद  कर  रहें  हैं  और
 कोई  भेदभाव  इस  बारे  में  नहीं  कर  रहे  हैं  ।
 भरी  बलराज  मधोक  ने  जो  हमारे  ऊपर  यह
 चार्ज  लगाया  है  वह  एकदम  गलत  और
 बबुनियाद  है  ।

 श्री  बलराज  मधोक  :  मैं  ने  कहा  था
 कि  रेंड्टी  कमिशन  की  रिपोर्ट  आ  गयी  है  ।
 इन्होंने  माना  है  कि  उन  की  इंटैरिम  रिपोर्ट
 आर  गयी  है  ।  अब  हर  एक  मामले  में  पहले
 इंटैरिम  रिपोर्ट  आती  है  तो  मैं  जानना  चाहता
 हें  कि  उन्होंने  इंटेरिम  रिपोर्ट  पर  क्‍या  शमन
 किया  हैँ  इसी  तरह  नई  दिल्‍ली  म्युनिसिपल
 कमेटी  को  दिल्ली  म्युनिसिपल  कारपोरेशन
 को  59  लाख  रुपया  देना  है  1  श्री  जगन्नाथ  राव
 साहब  ने  उंस  के  बारे  में  ग्रारबिट्रेट  किया  श्रौर
 उन्होंने  कहा  कि  वह  59  लाख  रुपया  दिल्ली
 कारपोरेशन  को  दिया  जाना  है  छकित  आप
 ने  उसे  निगटिव  कर  दिया  ,  ख़त्म  कर  दिया  ।
 मैं  जानना  चाहता  हूं  कि  यह  फैक्ट  है  या  नहीं  ?
 इस  बात  का  भाप  जवाब  दीजिये  कि  क्‍या  वह
 &9  लाख  रुपया  देना  भाप  ने  बंद  नहीं  किया  ?
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 MR.  SPEAKER:  The  hon.  Minister
 has  agreed  to

 SHRI  BAL  RAJ  MADHOK:  He  is
 telling  wrong  facts  and  he  is  trying  to
 mislead  the  House  deliberately.

 MR.  SPEAKER:  About  the  interim
 report  he  has  agreed.  About  the  money
 also,  he  has  said  that  the  hon.  Member
 can  discuss  and  if  the  hon.  Member  can
 point  out  any  discrimination  which  has
 been  made,  he  would  correct  it.  This  is
 what  I  have  gathered,  to  the  extent
 that  I  could  understand  Hindi.  I  think
 he  has  said  that  the  hon.  Member  can
 discuss  with  him,  and  if  the  hon,  Mem-
 ber  can  prove  to  him  any  discrimina-
 tion  he  would  correct  it.  Thereore,
 there  is  no  quarre]  now.  Let  us  now
 go  on  to  the  next  question.

 Inter-State  Disputes

 +  5
 *273.  SHRI  K.  LAKKAPPA:

 SHRI  A.  SREEDHARAN:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 under  consideration  any  proposal  to
 set  up  a  permanent  machinery  to  re-
 solve  inter-state  disputes:

 (b)  if  so,  the  broad  details  thereof;

 (c)  the  reactions  of  State  Govern-
 ments  thereto;  and

 (d)  the  further  steps  proposed  by
 \Zovernment  in  the  matter?

 THE  MINISTER  OF  HOME  AF-
 YAIRS  (SHRI  Y.  8.  CHAVAN):  (a)
 to  (d),  The  National  Integration  coun-
 cil  which  mét  at  Srinagar  recently
 recommended  the  formulation  of  uni-
 form  general  principles  applicable  to
 the  country  as  qa  whole  for  the  solu-
 tion  of  the  linguistic  border  issues  on
 a  well  understood  basis  and  the  setting
 up  of  a  machinery  by  the  Government
 of  India  to  which  linguistic  border  is-
 sues  could  be  referred  for  expeditious
 solution.  The  recommendation  of  the
 Council  is  under  examination.
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 SHRI  K.  LAKKAPPA:  The  Nationa!
 Integration  Counci]  met  in  Kashmir
 Valley  in  a  cool  atmosphere

 MR.  SPEAKER:  Now,  let  the  hon.
 Member  come  to  the  Delhi  atmosphere
 and  the  Parliament  atmosphere  and
 put  his  supplementary  question.

 SHRI  K.  LAKKAPPA:  to  find
 out  a  solution  to  the  disintegration  in
 the  country  at  the  hands  of  the  Con-
 gress  rule  for  the  last  twenty  years.
 While  doing  so,  may  I  know  whether
 this  Nationa]  Intcgration  Council  a
 the  instance  of  the  Government  of
 India  conveyed  their  intention  to  sa-
 botage  and  shelve  the  Mahajan  Com-
 mission’s  report,  which  was  the  repoyt
 of  a  commission  appointed  by  the  Go-
 vernment  of  India  to  go  into  the  bor-
 der  dispute  between  Maharashtra  and
 Mysore  and  whether  the  Nationa]  In-
 tegration  Council  has  thought  of  a
 definite  and  concrete  solution  to  insti-
 tute  a  permanent  machinery  for  the
 purpose  in  the  form  of  a  national  tri-
 bunal?  Such  a  machinery  is  envisaged
 also  under  article  263  of  the  Constitu-
 tion.  Keeping  in  view  all  these  things,
 may  I  know  whether  the  Government
 would  implement  the  Mahajan  Com-
 mission’s  report  first?  Then,  there  are
 other  inter-State  problems  such  .as
 river  water  disputes,  location  of  steei
 plants,  location  of  industries,  alloca-
 tion  of  foodgrains  and  so  on.  These  are
 all  the  common  issueg  concerning,  se-
 veral  States.  Taking  all  these  things
 into  consideration,  may  I  know  whe-
 ther  the  Government  of  India  would
 constitute  a  high  level]  national  tribu-
 nal  to  go  into  these  things?  I  want  a
 categorical  answer  to  these  two  speci-
 fic  questions  from  the  hon.  Minister.

 SHRI  Y.  B.  CHAVAN:  As  far  as  the
 first  part  of  the  question  is  concerned.
 this  recommendation  wag  not  initiated
 by  Government  as  such.  The  Nationa!
 Integration  Counci!  was  split  up  into
 two  or  three  different  groups.  The
 committee  which  made  this  recommien-
 dation  was  presided  over  by  the  Presi-
 dent  of  the  Party  to  which  the  hon
 Member  belongs...
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 SHRI  SURENDRANATH  DwI-
 VEDY:  That  does  not  make  any  diffe-
 rence.  The  decision  was  not  of  the
 Fresident.  What  is  the  insinuation
 about  the  President  of  the  Party?  This
 ‘was  the  decision  of  the  committee.

 SHRI  Y.  B.  CHAVAN:  The  hon.
 Member  ought  to  have  made  this  re-
 mark  when  his  own  party  member
 nade  the  same  allegation  imputing
 <ubversion  by  Government,

 SHRI  SURENDRANATH  DwI-
 VEDY:  What  is  the  subversion  of  the
 ‘lecision?  The  member  is  asking  a
 question.

 SHRI  Y.  B.  CHAVAN:  I  am  merely
 giving  information.  I  am  not  imputing
 uny  motive.  I  said  this  committee  was
 presided  over  by  the  President  of  the
 Farty.

 SHRI  SURENDRANATH  DWI-
 \VEDY:  The  hon.  Minister  was  also  a
 rnember  of  that  conference.  Every
 party  was  represented  in  that  commit-
 fve.  The  decision  was  their  collective
 decision.

 -SHRI  Y.  B.  CHAVAN;:  Of  course,  I
 tim  saying  so.  I  merely  gave  informa-
 tion.  Why  is  he  angry  about  it?

 SHRI  SURENDRANATH  DWI-
 VEDY:  There  was  no  need  for  it.

 SHRI  Y.  B.  CHAVAN:  This  recom-
 :nendation  was  made  by  a  group  pre-
 vided  over  by  a  certain  person.  It  is
 merely  a  statement  of  fact.  It  was  ulti-
 smately  accepted.

 SHRI  SURENDRANATH  DwWI-
 VEDY:  The  recommendation  of  the
 committee  was  not  accepted  by  the
 conference  in  full.
 ‘SHRI  Y.  B.  CHAVAN:  It  was  refer-

 300  back  to  the  committee  for  some
 inodification  ang  then  the  recommen-
 «lation  was  ultimately  accepted  unani-
 inously.

 हप्ता  SURENDRANATH  DwWI-
 VEDY:  The  sub-committee’s  recom-
 mendation  was  modified  and  accepted
 ty  the  General  Council.
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 SHRI  Y.  B.  CHAVAN:  Ultimately
 the  recommendation  was  accepted
 unanimously.

 SHRI  SURENDRANATH  DWI-
 VEDY:  That  ig  correct.

 SHRI  Y.  B.  CHAVAN:  This  is  the
 most  important  thing.

 SHRI  SURENDRANATH
 VEDY:  Say  that.

 DWI-

 SHRI  Y.  B.  CHAVAN:  My  main
 point  is  this.  There  is  no  question  of
 intention  of  any  subversion  of  any
 particular  thing.

 The  question  was  also  raised  about
 the  Mahajan  Commission  Report.  The
 Mysore  Chief  Minister  did  specifically
 raise  it  and  there  too  the  Prime  Minis-
 ter  had  made  Government’s  position
 clear,  that  the  Report  is  before  Gov-
 ernment  and  they  have  not  taken  any
 decision  about  it.  As  to  whether  this
 principle  in  the  recommendation  will
 be  made  applicable  or  not,  Govern-
 ment  do  not  want  to  commit  themsel-
 ves  to  any  position.  They  may  accept
 or  they  may  not.  This  is  the  position
 that  was  made  clear  in  the  conference
 itself.

 SHRI  K.  LAKKAPPA:  The  hon.
 Minister  just  now  said  that  at  the  con-
 ference  the  decision  were  taken  una-
 nimously.  It  is  not  a  fact  that  the  Chief
 Minister  of  Mysore  has  given  a  note
 of  dissent  and  also  made  a  statement
 after  convening  a  press  conference  that
 this  Integration  Council  met  in  order
 to  create  disintegration  and  we  have
 also  this  Mahajan  Commission  Report?
 Is  this  statement  correct?

 SHRI  Y.  B.  CHAVAN:  I  am  not
 aware  of  any  press  conference  he  con-
 vened.  At  the  same  time,  I  am  not
 aware  of  any  note  of  dissent,  I  did
 make  a  mention  of  whatever  question
 he  raised  or  the  view  he  expressed.

 SHRI  ्,  LAKKAPPA:  No,  he  made
 a  statement...

 MR,  SPEAKER:  The  hon.  Minister
 is  not  aware  of  jt.



 3641

 SHRI  A.  SREEDHARAN:  With  the
 passage  of  time,  the  dispute  between
 States  have  increased  and  the  only
 type  of  co-operation  we  have  between
 States  today  is  in  highway  robbery,
 in  which  even  the  constables  of  Shri-
 Chavan’s  police  are  involved,  and  also
 smuggling.  A  number  of  disputes  have
 been  created  by  this  Government  tor
 political  reasons;  for  example,  border
 disputes,  and  the  Mahajan  Report
 which  will  be  never  accepted  by  the
 people  of  Kerala.  The  Home  Minister
 Stated  that  they  are  thinking  in  terms
 of  constituting.  a  machinery.  But  the
 Founding  Fathers  of  our  Constitution
 has  visualised  this  eventuality;  they
 were  brilliant  men  and  not  political
 adventurists;

 They  have  incorporated  in  the  Cons-
 titution  a  provision  for  that,  article
 which  says:

 “If  at  any  time  it  appears  to  the
 President  that  the  public  interests
 ‘would  be  served  by  the  establish-
 ment  of  Council  charged  with  the
 duty  of—

 (a)  inquiring  into  and  advising
 upon  disputes  which  may
 have  arisen  between  States

 These  disputes  have  been  there  for  the
 Jast  20  years,  and  they  have  been  crop-
 ping  up  on  a  number  of  occasions.  I
 would  like  to  ask  the  Home  Minister
 on  how  many  occasions  this  Govern-
 ment  have  acted  upon  this  provision
 of  the  Constitution,  and  if  they  have
 not  done  that.  why  not?  On  what
 issues  did  they  use  this  provision  of
 the  Constitution?

 SHRI  Y.  B.  CHAVAN:  He  has  asked
 me  a  very  comprehensive  question,  but
 as  far  as  it  is  related  to  this  particu-
 lar  part,  I  can  say  that  there  are  cer-
 tainly  some  disputes,  and  these  dis-
 putes  have  not  been  created  by  the
 Government  of  India.  They  are  there.
 The  only  point  js  they  have  not  been
 solved.  That  is  exactly  the  anxiety  of
 the  Nationa]  Integration  Council.  They
 thought  whether  it  could  not  be  done
 by  formulating  certain  acceptable,
 well-understood  principles,  and  8
 machinery  set  up  efter  formulating
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 those  principles.  That  was  the  recom-
 mendation.  The  Government  of  India
 is  considering  this  matter.  I  do  not
 know  why  he  is  going  into  all  the
 other  things.

 SHRI  A.  SREEDHARAN:  On  how
 many  occasions  has  this  provision  of
 the  Constitution  been  acted  upon?

 SHRI  Y.  8.  CHAVAN:  I  will
 quire  notice  for  that.

 श्री  प्रेम  चन्द  वर्मा  :  में  गृह-मंत्री  जी
 से  यह  जानना  चाहता  हूं  कि  चंडीगढ़  श्रौर
 भाखरा  नं  गल  का  जो  झगड़ा  पंजाब,  हरियाणा
 श्लौर  हिमाचल  प्रदेश  का  आपस  में  चल  रहा
 है  उस  को  क्‍या  प्रधान  मंत्री  जी  की  सालिसी
 के  सुपुदं  किया  जा  रहा  है  या  किसी  शौर  ढंग
 से  उसे  हल  करने  की  कोशिश  की  जा  रही  है
 दूसरे  यह  कि  हिमाचल  प्रदेश,  पठानकोट,
 कालका  और  दूसरे  इलाकों  का  मतालबा  कर
 रहा  है  कि  वह  पहाड़ी  इलाके  हैं  श्रौर  बह  उनको
 मिलने  चाहियें,  क्या  इस  मामले  को  ट्राइब्यूनल
 के  हवाले  किया  जायेगा  या  वह  उस को  प्रधान
 मंत्री  जी  की  मालिसी  में  देंगे  ।
 SHRI  ९.  B.  CHAVAN:  Naturally  I

 will  have  to  ask  for  notice,  but  at  the
 same  time,  I  can  say  that  this  question
 was  discussed  here,  but  unfortunately
 the  States  concerned  did  not  agree  to
 the  proposal.

 SHRI  J.  MOHAMED  IMAM:  The
 entire  country  was  reorganised  by  the
 States  Reorganisation  Commission,  and
 the  SRC  report  provides  a  machinery,
 i.e.  the  zonal  council,  which  is  expect-
 ed  to  resolve  all  border  disputes,  and
 the  zonal  council,  in  some  cases,  has
 succeeded  in  solving  and  settling  these
 disputes.  The  major  dispute  now
 remaining  is  between  Mysore  and
 Maharashtra  which  we  had  already
 decided  to  resolve  in  some  way  or
 other  finally.  The  Mahajan  Commis-
 sion  was  appointed,  and  it  was  thought
 that  this  dispute  would  be  resolved
 through  the  medium  of  this  Commis-
 sion,  but  this  new  proposal  of  the  Na-
 tional  Integration  Council  seemg  to
 be  the  result  of  the  Maharjan  Commis-
 sion  report  which  is  acceptable  to  the
 Government  of  Mysore.  So,  may  I

 re-
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 know  the  effective  stand  that  the  Gov-
 ernment  hag  taken  with  regard  to  the
 Mahajan  Commission  report,  whether
 it  is  going  to  accept  it  or  not,  so  that
 all  these  speculations  may  be  set  aside?

 Secondly,  we  were  definitely  told  by
 the  representatives  of  the  Govern-
 ment  of  Mysore  that  this  proposal
 which  was  given  by  the  committee
 and  by  the  National  Integration  Coun-
 cil  Was  not  accepted  by  the  Chief
 Minister  of  Mysore,  and  that  he  op-
 posed  it  in  the  Council.  So,  may  I
 know’  whether  the  Government
 would  take  a  decision  regarding
 this  recommendation  about  this  border
 machinery  only  after  consulting  and
 with  the  approval  of  the  Chief
 Ministers  of  the  concerned  States?

 SHRI  Y.  B.  CHAVAN:  I  have  said,
 about  the  Mahajan  Commission  report
 the  Government  has  not  taken  any
 final  decision.  This  is  a  fact.  As  I
 have  stated,  this  matter  this  report  of
 the  National  Integration  Council,  is
 under  examination.

 SHRI  RANGA:  It  would  be  under
 examination  eternally.

 SHRI  Y.  8.  CHAVAN:  Naturally
 one  cannot  decide  things  without  exa-
 mination.

 SHRI  MANUBHAI  PATEL:  Linguis-
 tic  States  were  createq  with  the  idea
 of  making  the  local  people  feel  the
 existence  of  swaraj,  but  it  has  work-
 ed  in  a  different  direction  and  created
 division.  May  I  know  whether,  in
 order  to  do  away  with  all  the  disputes,
 the  Government  will  abolish  all  the
 linguistic  States  and  divide  the  whole
 nation  into  four  zones?

 SHRI  Y.  B.  CHAVAN:  There  is  no
 such  proposal.

 श्री  झारखंड  राय  :  क्‍या  गृह  मंत्री  जी
 बतलाने  की  कृपा  करेंगे  कि  जहां  तक  दो
 प्रदेशों  की  सीमाओं  का  सम्बन्ध  है  श्रौर  जो

 झगड़े  बीस  साल  से  चल  आना  रहे  हैं  उनको
 झ्रांखिर  वह  तयं  किस  तरह  से  करना  चाहते
 हैं  ?  दो  राज्यों  क ेबीच  जो  सीमा  सम्बन्धी

 झगड़े  हैं  उनको  तय  करने  के  लिए  गांव  को

 इकाई  मानने  में  सरकार  को  क्‍या  दिक्कत

 है  ?  जिस  ग्रांव  में  जिस  भाषा  के  बोलने  वाले
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 लोग  धिक  हों  उस  गांव  को  उस  भाषा-भांषी
 एरिया  में  मिला  दिया  ज।ए  तः  क्या  %र्पत्त
 की  बात  है  ?  इस  सिद्धान्त  को  मानने  में  सरकार
 को  क्‍या  दिक्कत  है  ?  बीस  इक्कीस  साल  से
 सीमाओं  के  झगड़  चल  रहे  हैं  प्रोर  यह  चल
 रहा  है  कि  कौन  ताल्लुका  किस  में  रहे
 कौन  इलाका  किस  में  रहे,  कौन  गांव  कहां  रहे  ?
 श्राज  तक  आप  इसको  तय  नहीं  कर  सके  हैं  ।
 गांव  को  इकाई  मानते  में  सरकार  को  क्‍या
 दिक्कत  है  यह  मैं  जानना  चाहता  हूं  ।
 SHRI  Y,  B.  CHAVAN:  It  is  difficult

 to  enter  into  arguments  with  the  hon.
 Members.  Where  both  the  Chief  Mi-
 nisters  of  the  concerned  States  have
 agreed,  it  was  accepted.  Where  the
 agreement  of  the  Chief  Ministers  was
 not  possible,  it  could  not  be  accepted.
 Therefore,  it  is  difficult  for  me  to  ex-
 press  views  about  the  principles  an
 which  it  should  be  done.  The  point  is
 whether  we  can  have  well-understood
 and  acceptable  principle  on  this  mat-
 ter.  Unless  it  is  on  that  basis,  the
 question  cannot  be  solved.  They  are
 difficult,  complex  and  complicated
 problems.  Politically  too  they  are
 difficult  problems;  the  hon.  Member
 knows  it.

 SHRI  8.  SHANKARANAND:  Even
 though  a  long  time  has  gone  since  the
 Mahajan  Commission  submitted  its  ic-
 port  to  the  Government,  the  Govern-
 ment  is  still  undecided  and  the  hon.
 Home  Minister  says  that  the  Mahajan
 Commission  report  is  being  examined
 by  the  Government.  In  view  of  the
 recommendations  of  the  National  Inte-
 gration  Council  and  also  in  order  to
 avoid  the  criticism  of  the  people  and
 also  the  Opposition  parties,  will  the
 Government  fix  a  time  limit  by  which
 it  will  come  to  a  definite  decision  on
 the  report  of  the  Manajan  Commis-
 sion?

 SHRI  Y.  B.  CHAVAN:  I  under-
 stand  the  anixety  of  the  hon.  Members.
 Unfortunately  it  could  not  be  done.

 श्री  श्रीचन्‍्द  गोयल  पंजाब  -सीमा

 झोयोग  ने  जिस  के  भरध्यक्ष  श्री  शाह  थे  और
 जो  सुप्रीम  कोर्ट  के  एक्टिंग  जज  थे  उन्होंने
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 जो  निर्णय  किया  था  उस  निर्णय  के  विरुद्ध
 पब्रंजाब  श्र  हरियाणा  कुछ  राज्य  ऐसे
 इलाकों  की  मांग  कर  रहे  हैं  जो  वे  समझते  हैं
 कि  उनके  साथ  मिलाये  जाने  चाहियें  और
 उनको  शाह  कमिशन  के  फैसल  से  संतोष
 नहीं  हुआ  है  ।  मैं  जानना  चाहता  हूं  कि  क्या
 इन  दोनों  राज्यों  ने  भ्रपनी-अपनी  मांगें  भारत
 सरकार  को  भेज  दी  हैं  श्रौर  कहा  है  कि  फलां-
 फ़लां  इलाका  उनको  दिलाया  जाये  ?

 जहां  तक  चंडीगढ़  का  सम्बन्ध  है  दोनों
 राज्य  उसकी  मांग  कर  रहे  हैं  ।  चुंकि  उसके
 बारे  में  सालिसी  से  निर्णय  नहीं  हो  पाया  है
 इस  वास्ते  क्या  भारत  सरकार  ने  कोई  इस
 दिशा  में  पग  उठाया  है  या  इस  पर  वह  विचार
 कर  रही  है  और  वहां  पर  रहने  वाले  लोगों
 का  जनमत  ल  कर  निर्णय  करने  का  विचार
 कर  रही  है  ?

 SHRI  Y.  8.  CHAVAN:  I  cannot  say
 anything  more  than  what  has  been  said
 before.  If  at  all  the  hon.  Member
 wants  specific  information,  he  can
 give  me  notice.

 SHRI  E.  K.  NAYANAR:  In  the  last
 few  years,  the  relations  between  the
 States  are  worsening  due  to  water  dis-
 putes  and  inter-state  disputes  on  bor-
 ders,  etc.  The  mecting  of  the  Na-
 tional  Integration  Council  held  at  Sri-
 nagar  recently  has  taken  a  decision  on
 the  creation  of  a  machinery  to  go  into
 those  disputes  and  al]  parties  accepted
 that  recommendation.  After  having
 made  that  recommendation,  when  the
 Chief  Minister  of  Mysore  Mr.  Virendra
 Patil  went  to  Mysore  he  issued  a  state-
 ment...

 MR.  SPEAKER:  Three  Members
 had  already  asked  about  it.

 SHRI  E.  K.  NAYANAR:
 State  is  concerned  with  this.

 Kerala

 SHRI  K.  LAKKAPPA:  We  want  It
 to  be  implemented  (Interruptions.)

 MR.  SPEAKER:  It  looks  as  though
 you  are  going  to  implement  it  here,
 in  this  House.

 265  (ai)  LSD—2.

 SRAVANA  II,  890  (SAKA)  Oral  Answers  3646

 SHRI  E.  K.  NAYANAR:  As  far  as
 Kerala  is  concerned

 SHRI  K.  LAKKAPPA:  They  area
 party  to  it...  (Interruptions.)  All
 parties  in  Kerala—even  the  Congress
 peopie—and  not  only  the  communists
 and  the  SSP,  but  all  the  parties  oppose
 the  Mahajan  Commission  report.  It  is
 not  acceptable  to  them,  the  Kerala
 people.  May  I  get  a  categorical  ans-
 wer  from  the  hon.  Home  Minister,—
 (Interruption)

 MR.  SPEAKER:  We  will  go  to  the
 next  question,  now.

 SHRI  E.  K.  NAYANAR:  I  want  a
 categorical  answer  from  the  hon.  Home
 Minister.  The  question  is  whether  the
 Government  will  consider  the  recom-
 mendation  of  the  National  Integra-
 tion  Counci]  which  had  met  in  Srina-
 gar,  whether  that  is  suitable  to  solve
 the  problem.  I  want  to  know  whe-
 ther  the  Government  will  consider  it.

 SHRI  Y.  8,  CHAVAN:  As  I  said,
 the  recommendation  of  the  National
 Integration  Council  is  being  examined
 by  the  Government.

 श्री  तुलसोदास  जाधव  :  पाटसकर
 फार्मले  को  दो  स्टेटों  ने  कबूल  कर  लिया  |

 दूसरे  म्यूनिसिपलिटी  और  ग्रसम्बली  के  वोट,

 से,  इनके  चुनाव  से  शरीर  उनके  परिणामों  से

 यह  तय  हो  सकता  है  कि  यह  एरिया  इन
 लोगों  का  है  |  तीसरे,  महाजन  कमिशन  की
 रिपोर्ट  के  बारे  में  तीन  प्रदेशों  का  झगड़े  है
 जिन  में  से  दो  प्रान्त  कहते  हैं  कि  इस  रिपोर्ट
 को  लाग,  नहीं  किया  जाना  चाहिये  |  चौथी
 बात  यह  है  कि  जब  ऐसे  कोई  झाड़े  होते
 हैं  तो  लोकशाही  के  तरीके  से  जहां  कोई
 मैजोरिटी  होती  है  उसका  निर्णय  सैटल
 गवर्नमेंट  उस  स्टेट  की  इच्छा  पर  न  छोड़
 कर  स्वयं  उसके  श्राधार  पर  कार्रवाई  करने
 की  कोशिश  ब्यों  नहीं  करती  है  उस  चीज़
 को  प्रमल  में  लाने  की  कोशिश  क्‍यों  नहीं
 करती  है  ?
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 SHRI  हू.  LAKKAPPA:  Sir,  that  is
 not  correct.  The  Maharashtra  Chict
 Minister  has  agreéd  to  it  and  they
 thirsted  for  the  Commission.  So,
 Maharashtra  is  a  party  to  it.  (Inter-
 ruption)

 MR,  SPEAKER:  Order,  order.  Will
 ‘you  kindly  sit  down?  It  is  for  the
 Home  Minister  to  answer.

 SHRI  Y.  B.  CHAVAN:  The  _  non.
 Member  has  not  raised  any  question
 whicb  |  can  answer.

 SHRI  DHIRESHWAR  KALITA:  ३
 am  putting  a  question  regarding  the
 Assam  and  Nagaland  border.  There  is
 the  Sibsagar  district  of  Assam  which
 is  continguous  to  Nagaland  State.
 There  is  a  big  forest  there  which  is
 at  Present  held  by  the  Government  ot
 Assam.  This  is  part  of  Assam  State.
 Sometime  back,  the  Nagaland  Govern-
 ment  also  claimed  it  and  issued  licen-
 ces  to  contractors  to  afforest  trees.  The
 Assam  Government  also  issued  licences
 to  the  contractors.  Both  the  contrac-
 tors  and  the  labourers  are  now  quar-
 relling  there.  Sometimes,  the  under-
 ground  Nagas  also  come  there,  kidnap
 people,  and  collect  taxes.  This  quar-
 rel  is  going  on  there  for  some  years.
 The  question  is  whether,  to  bring
 amity  between  these  two  States;  the
 Government  will  consider  the  setting
 up  of  a  Commission  to  finally  establish
 the  boundary  between  Assam  _  and
 Nagaland  States?

 SHRI  Y.  B.  CHAVAN:  That  is  a
 matter  which  is  meant  for  the  discus-
 sion  between  the  two  Chief  Ministers
 concerned.  There  is  no  question  of
 appointing  any  Commission  now.

 SHRI  N.  DANDEKER:  Have  the
 Government  of  India  consider» {  ren-
 dering  these  parochial  loyalties  of
 péliticians  irrelevant  by  holding'a  ple-
 biscite  for  the  disputed  areas:  between
 Mysore;  Maharashtra  and  Kerala?

 SHRI  K.  LAKKAPPA:  No.
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 SHRI  Y.  B.  CHAVAN:  That  isa
 suggestion  for  action.

 SHRI  N.  DANDEKAR:  Have  the
 Government  considered  it?

 SHRI  Y.  B.  CHAVAN:  As  I  said,
 the  entire  matter  is  under  examina-
 tion.  If  at  all,  the  suggestion  of  yours
 may  also  be  examined.

 SHRI  J.  H.  PATEL:
 Kannada).

 MR.  SPEAKER:  The  dispute  is  bet-
 ween  Mysore  and  Maharashtta.  Every-
 One  cannot  understand  if  you  speak  in
 that  language.

 (Spoke  १7१६

 SHRI  J.  H.  PATEL:
 Kannada).

 (Spoke  in

 SHRI  S.  M.  KRISHNA:  May  I  trans-
 late  it?

 MR.  SPEAKER:  I  have  understood
 it  myself.  Why  should  anybody
 translate  it?  Your  question  was:  when
 they  accepted  the  Kutch  Award,  why
 not  accept  the  Mahajan  award?  Now
 both  of  you  may  sit  down.  Calling
 Attention.

 श्री  मधु  लिसये  :  कया  इप  प्रश्न  हा
 जवाब  नहीं  आयेग।  ?

 MR.  SPEAKER:
 over.

 Question  Hour  is

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Resumption  of  Air  Services  Between
 India  and  Pakistan

 *274,  SHRI  BENI  SHANKER
 SHARMA:

 SHRI  D.  C.  SHARMA:

 Will  the  Minister  of  TOURISM  AND:
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  question  of  resump-
 tion  of  air  services  between  India  and
 Pakistan  has  been  taken  up  again  with
 that  country;  and
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 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION:  (DR.
 KARAN  SINGH):  (a)  and  (b).  Gov-
 ernment  of  India  have  repeated  through
 diplomatic  channel  their  proposa]  to
 open  negotiations  for  immediate  re-
 sumption  of  civil  air  services  between
 the  two  countries.  However,  no  reply
 has  so  far  been  received  from  the  Gov-
 ernment  of  Pakistan,

 C.LA,  Activity

 “275.  SHRI  MOHAMMAD  ISMAIL:
 SHRI  P.  GOPALAN:
 SHRI  NAMBIAR:
 SHRI  UMANATH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  Dr.
 Malder’s  “C.I.A.  Who’s  Who”  which
 shows  how  and  where  the  _  State
 Department  and  U.S.  Foreign  Service
 and  agencies,  Agency  for  Interna-
 tiona]  Department,  the  Peace  Corps,
 tthe  U.S,  Education  Exchange  ang  the
 U.  S.  Mission  at  U.  N.  are  being  used
 for  secret  service  work  by  the  C.I.A.;

 (b)  if  so,  whether  Government  have
 investigateq  the  working  of  above
 mentioned  agencies,  missions;  and

 (c)  the  findings  thereof  and  action
 taken  thereon?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8.  CHAVAN):  (a)
 to(c)  Government  lrave  seen  press
 reports  regarding  the  publication
 C.LA.  Who’s  Who”.  Efforts  are  being
 made  to  secure  a  copy  of  the  book.
 We  have,  however,  no_  information
 that  the  United  States  Agency  for
 International  Development,  the  U.S.
 Education  Exchange  or  the  Peace

 rps  in  India  are  being  utilizerd  for
 secret  service  work  by  the  C.  I.  A.

 *276.  SHRI  ATAL  BIHARI  VAJ-
 PAYEE:

 SHRI  NARAIN  SWARUP
 SHARMA:

 SHRI  JAGANNATH  RAO
 JOSHI:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Minister  of  Mysore  has  said  in
 a  statement  that  the  decision  of  the
 National  Integration  Council  regarding
 regionalism  would  result  in  disinte-
 gration;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  The  Chief  Minister  of  Mysore  did
 not  say  that  the  decision  of  the  Coun-
 cil  would  result  in  disintegration.
 He,  however,  expressed  anxiety  thrat
 the  proposed  setting  up  of  a  regular
 machinery  for  considering  _  linguistic
 border  issues  might  possibly  lead  to
 new  claims  and  counter-claims  being
 put  forward  in  respect  of  inter-State
 borders.

 (b)  The  National  Integration  Coun-
 cil  of  which  the  Chief  Minister,  My-
 sore,  is  a  member,  has  adoped_  the
 recommendation  of  the  Committee  on
 Regional  Aspects  to  the  effect  that  uni-
 form  general  principles  applicable  to
 the  country  as  a  whole  should  be  for-
 mulated  and  a  machinery  set  up  for
 solving  linguistic  border  issues  expedi-
 tiously.  This  is  under  the  considera-
 tion  of  the  Government.

 Activities  of  Pak.  Sabotteurs
 in  J.  &  K,

 *277.  SHRI  HARDAYAL  DEVGUN:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Pakistani  saboteurs  had  set  up
 camps  along  the  cease-fire  line  in
 Jammu  and  Kashmir  for  subversive
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 activities  in  collusion  with  the  anti-
 national  elements  in  the  State;

 (b)  whether  Government  are  also
 aware  that  Chines  Guerrilla  Warfare
 experts  are  in  charge  af  these  camps;
 and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8.  CHAVAN):  (a)
 to  (c).  It  is  well  known  that  for
 years  Pakistan  has  been  engaged,  in
 her  own  territory  and  in  the  part  of
 the  State  of  Jammu  and  Kashmir  in
 her  illega])  occupation,  in  prepara-
 tions  for  sabotage  and  subversion  in
 the  State.  Government  are  maintain-
 ing  vigilance  and  are  prepared  to  deal
 with  all  eventualities,  It  will  not  bein
 public  interest  to  disclose  any  further
 information.

 Indian  Students  Settled  Abroad

 *278.  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  EDUCATION  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  nearly
 thirty  per  cent  of  the  Indian  students
 who  go  to  U.S.  and  other  advanced
 countries  of  the  World  for  higher  stu-
 dies  try  to  settle  there  permanently
 and  do  not  come  back  to  India  and  if
 so,  the  particulars  thereof;

 (b)  whether  there  was  any  investi-
 gation  carried  out  by  Government  to
 find  out  the  extent  of  this  problem  of
 heavy  brain  drain  from  India  and  the
 causes  for  such  a  drain;  and

 (c)  the  conditions  which  Govern-
 ment  propose  to  create  in  the  country
 by  which  the  students  going  ‘abroad
 may  be  tempted  to  come  back  to
 India.

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  Accor-
 ding  to  the  submission  before  a  Cong-
 ressional  Sub-Committee  of  United
 States,  425  Indians  became  immi-
 ‘grants  to  U.  S.  A.  in  1967,  This  is
 about  one  fifth  of  the  Indians  who
 “were  reported  to  be  engaged  in  study,
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 research  or  training  in  the  U.S.A.  at
 the  beginning  of  1967.

 Information  regarding  other  advan-
 ced  countries  is  not  available.

 (b)  Studies  have  been  initiated  to
 assess  the  extent,  character,  and  causes
 of  the  Brain  Drain  and  to  consider
 steps  to  meet  the  situation.

 (c)  A  Statement  is  laid  on  the  Table
 of  the  House.

 (Placed  in  Library.  See  No.  LT-563|
 68)

 Gilgit  Sinkiang  Road

 “279.  SHRI  YAJNA  DATT
 SHARMA:

 SHRI  RABI  RAY:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Governments’  atten-
 tion  has  been  drawn  to  Sheikh  Ab-
 dullah’s  statement  that  he  found  no-
 thing  objectionable  in  the  agreement
 between  Pakistan  and  China  regar-
 ding  the  construction  of  the  Gilgit-
 Sinkiang  Road;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  against  the  Sheikh  for  his
 anti-national  activities?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B,  CHAVAN):  (a)
 There  have  been  different  reports  as
 to  what  Sheikh  Abdullah  said  regar-
 ding  the  construction  of  the  Gilgit-
 Sinkiang  road.  He  is  reported  to  have
 said  that  it  was  a  route  for  trade  and
 communications,  that  Pakistan  was  in
 de  facto  occupation  of  the  area  that
 her  agreement  with  China  was  pro-
 visional;  so,  the  construction  of  the
 road  was  not  objectionable.  Accor-
 ding  to  a  tater  press  report,  Sheikh
 Abdullah  said  that  he  had  not  been
 reported  correctly  and  that  he  had
 expresseqg  his  helplessness  since  Pakis-
 tan  was  in  de  facto  control  and  any
 agreement  by  Pakistan  could  be  only
 provisional.

 (b)  Sheikh  Abdullha’s  reported
 statements  were  objectionable  inas-
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 much  as  they  took  no  account  of  the
 fact  that  the  agreement  regarding  the
 construction  of  this  road  infringed  our
 sovereignty  and  was  illegal.  How-
 ever,  Government  do  not  consider  that
 any  ‘action  is  called  for  against  Sheikh
 Abdullha  in  respect  of  these  state-
 ments.

 Amendment  to  Criminal  and  Civil
 Procedure  Codes

 *280.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  any  decision  hag  been
 taken  to  amend  the  Criminal  and
 Civil]  Procedure  Codes  with  a  view  to
 end  the  legal  immunity  enjoyed  by
 the  former  Princes:  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  Y,  B.  CHAVAN):  (a)
 and  (b).  Government  have  taken  a
 general  decision  in  pricinple  to  abo-
 lish  privy  purses  and  privileges  of
 former  rulers  of  Indian  States,  but  the
 details  have  yet  to  be  settled.  One  of
 the  proposals  under  consideration  is
 that  section  87B  of  the  Code  of  Civil
 Procedure  and  section  97A  of  the  Code
 of  Criminal  Procedure  which  give  to
 the  Rulers  a  social  position  should  be
 amended.  This  question  would  be
 settled  alongwith  the  other  details.

 Code  of  Criminal  Procedure  and
 Indian  Penal  Code

 #291.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  328  on  the
 9th  April,  968  ang  state:
 .

 (a)  whether  the  Law  Commission
 has  since  submitted  its  report  with
 regard  to  the  Amendments  to  be  pro-
 posed  to  the  Code  of  Crimina]  Pro-
 cedure  and  the  Indian  Penal  Code;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  by  which  time  the  re-
 port  is  expected?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
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 to  (c).  The  first  instalment  of  the
 report  of  the  Law  Commission  on
 Criminal  Procedure  Code,  1898,  rela-
 ting  to  parts  I  to  V  has  been  received.
 Since  the  reconstituted  Law  Commis-
 sion  is  examining  the  other  parts  of
 the  Code  and  its  recommendation  on
 the  remaining  parts  may  affect  recom-
 mendations  already  made  in  regard
 to  the  first  five  parts  of  the  Code,  it
 is  proposed  to  await  the  recommen-
 dations  of  the  Law  Commission  on  the
 latter  parts  of  the  Code  now  under
 examination  and  consider  proposals
 for  legislation  on  the  Code  as  a  whole.
 The  question  of  revision  of  the  Indian
 Penal  Code  is  still  under  the  examina-
 tion  of  the  Law  Commission.

 Restaints  on  Retired  Government
 Officers  for  Employment  in  Private

 Sector
 *282.  SHRI  C,  K.  BHATTA.

 CHARYYA:
 SHRI  ARJUN  SINGH

 BHADORIA:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:
 (a)  whether  it  is  proposed  to  ex-

 tend  the  restraints  now  applying  to
 retired  civil  servants  in  respect  of
 employment  in  the  private  sector  to
 public  sector  also;  and

 (b)  if  so,  the  reasons  therefore  and
 the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 वेज्ञानिक  झ्रनुसंधान  तथा  सांस्कृतिक  कार्य
 मंत्रालय  का  शिक्षा  मंत्रालय  के  साथ  विलय

 +283.  श्री  मोल्हू  प्रसाद  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वंज्ञानिक
 श्रनुसंधान  तथा  सांस्कृतिक-कार्य  मंत्रालय  को
 2)  नवम्बर,  963  &  शिक्षा  मंत्रालय  के
 साथ  मिला  दिया  गया  था  ;
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 (ख)  यदि  हां,  तो  बया  यह  भी  सच

 है  कि  उक्त  तिथि  से  पहले  जो  कम्मचारों
 तथा  अधिकारी  वेज्ञानिक  अनुसंधान  तथा

 सांस्कृतिक-कार्य  मंत्रालय  में  काम  करते  थे,
 उन्हें  शिक्षा  मंत्रालय  में  उन्हीं  पदों  पर  रखा
 गया  है  जिन  पर  बे  पहले  थे  तथा  उन्हें  पिछली
 सेवा  का  लाभ  दिया  गया  है  श्र  उन  की
 पिछली  सेवा  को  शिक्षा  मंत्रालय  में  लगातार
 सेवा  समझा  गया  है  ;  और

 (ग)  यदि  हां,  तो  बया  यह  नियम  सब
 थदों  पर  लागू  किथा  गया  है  ?

 विक्षा  मंत्री  (डा०  त्रिगुण  सेन)  :  (47)
 से  (ग)  का  उत्तर  हां!  में  है  1

 अन्दमान  तथा  निकोबार  द्वीपसमूहों  के  नाम  में
 परिवतंन

 श्री  बलराज  मधोक  :
 श्री  जगनञ्नाय  राव  जोशी  :

 “284.

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  अन्दमान,  निकोबार  द्वीयों
 का  नाम  सावरकर  तथा  परमानतन्‍्द  द्वीप
 रखने  का  प्रस्ताव  सरकार  के  विचाराधंन
 है  ;  ब्रौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  निर्गय  किया  है  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  ऐसा  कोई
 प्रस्ताव  विचाराधीन  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उय्ता  ।

 Detention  of  Ships  Carrying  Food-
 grains  ang  Fertilisers  at  Bombay

 Port

 *285.  SHRI  SITARAM  KESRI:
 SHRI  MAHANT  DIGVIJAI

 NATH:
 SHRI  BIBHUTI  MISHRA:
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 SHRI  TRIDIB  KUMAR
 CHAUDHARY:

 SHRI  VIRENDRAKUMAR
 SHAH:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 ships  carrying  foodgrains  and  fertili-
 sers  have  been  held  up  in  Bombay
 Port  since  the  middle  of  May  968
 without  being  unloaded;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  amount  of  demurrage  that
 would  have  to  be  paid  on  this  ac-
 count?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  ve  K.  R,  V.
 RAO):  (a)  On  the  5th  May  ‘1968,  five
 vessels  carrying  foodgrains  and  four
 vessels  carrying  fertilisers  were  wait-
 ing  to  be  unloaded  at  the  Bombay
 Port.  All  of  them  were  unloaded  by
 the  28th  June  1968,

 (b)  The  main  reasons  were  heavy
 arrivals  of  fertilisers,  interruption  of
 work  by  rains,  seasonal  labour  short-
 age  and  damaged  cargo  on  some  of  the
 vessels  which  led  to  slaw  discharge.

 (c)  The  actual  demurrage  payable
 on  the  vessels  referred  to  will  be
 known  only  after  the  time  sheets  for
 these  vessels  are  finalised  by  our
 Supply  Missions  in  Washington  and
 London.

 Integrated  National  Programme  for
 Youth  of  Educational  Institutions
 *286.  SHRI  5.  R.  DAMANT:  Will

 the  Minister  of  EDUCATION  be  pleas-
 ed  to  state:

 (a)  whether  Government  recognise
 the  importance  and  need  for  an  inte-
 grated  national  programme  for  the
 youth  of  the  country’s  educational]
 institutions;

 (b)  whether  a  review  is  being  made
 of  the  working  of  schemes  like  the
 NCC,  ACC  etc.  every  year;  and

 (c)  if  so,  whether  Government  are
 satisfied  that  these  schemes  are  yield-
 ing  the  desireq  result?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  (a)
 ‘Yes,  Sir.

 (b)  Review  of  schemes  is  carried  out
 as  ‘and  when  considered  necessary.  On
 the  recommendation  of  the  Kunzru
 ‘Committee  the  Government  _  started
 the  National  Fitness  Corps  by  merg-
 ing  the  Auxiliary  Cadet  Corps,  the
 National  Discipline  Scheme  and  the
 Programme  of  Physical  Education.

 The  programme  of  National  Fitness
 ‘Corps  is  oper'ated  in  the  schools.

 (c)  Yes,  Sir.

 राजस्थान  में  सोना  एकत्र  किया  जाना

 *287  थी  मधु  लिमये  :  क्या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थात
 सरकार  के  सचिव  (वित्त  विभाग)  जप्रपुर
 ने  जिला  मजिस्ट्रेट,  चित्तोड़गढ़  के  नम
 स्वर्गीय  प्रधान  मंत्री  श्री  लाल  बहादुर  शास्त्री
 को  सोने  से  तोलने  के  लिए  सोना  एकत्र  करने
 हेतु  एक  आदेश  दिनांक  i0  दिसम्बर  1965

 को  संख्या  एस  ०  Ato /5306/t%°  lo  65
 जारी  किया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त
 आदेशानुधार  जिला  मजिस्ट्रेट,  चितोड़गढ़
 ने  6  दिसम्बर,  .965  को  जिला  खज,ने
 में  56  किलोग्राम  तथा  863  ग्राम  सोना  जमा
 करा  दिया  था  मौर  उसकी  रसीद  गनपत  लाल

 को  देंदीथी;

 (ग)  क्या  सरकार  का  विचार  वित्त
 सचिव  के  आदेश  की  प्रति  सभापटल  पर  रखने
 का  है  ;  और

 (व)  यदि  नहीं,  तो  इसके  क्या  कारण
 है हैं

 गृह-कार्य  मत्री  (श्री  यद्रावस्तराव  चब्हाण  ):
 (क)  जी  हां,  श्रीमान  ।  io  दिसम्बर,
 965  को  वित्त  सचिव,  राजस्थान  सरकार

 ने  कलक्टर,  चित्तौड़गढ़,  को.  भनुरोध  करते
 हुए  लिखा  था  कि  वे  स्वर्गीय  प्रधान  मंत्री  के
 वज़न  के  बराबर,  जब  वे  छोटी  सादड़ी  झाए
 भेंट  में  दिये  सोने  को,  भल्तीभांति  तथा  तोतर
 तथा  समझकर  स्वीकार  कर  लें  तथा  इसे
 खजाने  में  जमा  करवा  दें  ।

 (ख)  जी  हां,  श्रीमान  ।

 (ग)  जी  नहीं,  श्रीमान  1

 (घ)  यह  राज्य  सरकार  झपते
 एक  अधिकारी  को  भेजा  गया  पत्र  है  तथा
 इसका  सार  खण्ड  (क)  के  उत्तर  में  बताया
 गया  है  ।

 कार  प्लेटों  का  हिन्दी  में  नम्बर

 *+288.  श्री  झोम  प्रकादा  त्यागी
 क्या  परिवहन  तथा  नौबहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पुलिस  ने
 उन  कार  चालकों  के  चलान  किये  हैं  जिनकी
 कारों  की  प्लेटों  पर  हिन्दी  में  नम्बर  लिखे

 हुए  हैं;

 (ख)  क्‍या  पुलिस  की  यह  कार्यवाही
 सरकार  की  भाषा  नीति  के  विरुद्ध  नहीं  है;
 और

 (१)  क्या  सरकार  अपनी  नीति  को
 स्पष्ट  करेगी  ताकि  पुलिस  लोगों  को  प्रनावश्यक
 रूप  से  तंग  न  करे  ?

 परिवहन  तथा  नौवहन  मत्रालय  में  उपसंत्री

 थी  भक्त  बर्चान)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  है  t

 (ग)  मौजूदा  मोटर  वेहिकल  एक्ट  में
 निहित  है  कि  मोटर  गाड़ियों  की  नम्बर  प्लेटें
 रोमन  अक्षरों  शर  भारतीय  प्रंकों  के  श्रन्तर्रा-

 षट्रीय  रूप  में  होनी  चाहिए  ।  इस  व्यवस्था
 को  किसी  प्रकार  से  संशोधित  करने  का  प्रश्न
 सरकार  के  सक्तिय  विचाराधीन  है  1
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 अंग्रेजी  तथा  बूरोपीय  भाषाश्रों  में  पर्यटन  सम्बन्धी

 पुस्तिकाशों  का  प्रकाशन

 “agg,  भरी  रामावतार  शास्त्री  :  क्या
 पर्यटन  तथा  प्रसेनिक  उड्डुयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पयंटन
 विभाग  ने  हिन्दी  ग्रथवा  किसी  अन्य  भारतीय
 भाषा  में  पयंटत  सम्बन्धी  एक  भी  पुस्तिका
 प्रकाशित  नहीं  कराई  है  ;

 (ख)  ब्या  यह  भी  सच  है  कि  पयंटन
 सम्बन्धी  सभी  पुस्तिकायें  अंग्रेजी  तथा  श्न्य
 यूरोपीय  भाषाप्रों  में  प्रकाशित  की  जाती
 हैं  ;

 (ग)  यदि  हां,  तो  हिन्दी  तथा  ग्न्य
 सभी  भारतीय  भाषाओं  के  प्रति  भेदभाव  की
 इस  नीति  के  वया  कारण  हैं  और  उसके  लिये
 कौन  उत्तरदायी  है  ;

 (घ)  कया  सरकार  का  उनके  विरुद्ध
 कायंवाही  करने  का  विचार  है  ;  श्रौर

 (=)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं? रे

 पर्यटन  तथा  ग्रसंनिक  उडुयन  मंत्री  (डा०
 कर्ण  सिह)  :  (क)  से  (ग).  नवग्बर,  i962
 में  चीनी  हमले  दीर  उसके  बाद  आपातकालीन
 स्थिति  की  घोषणा  के  कारण  जब  मितव्ययिता
 की  दृष्टि  से  अ्र्थ-व्यवस्था  में  भारी  काट  की
 गयी  तो  यह  निर्णय  किया  गया  कि  केन्द्रीय
 सरकार  प्रचार  सामग्री  के  उत्पादन  के  अपने

 कार्य  क्रम  को,  विदेशी  यात्रियों  को  आकर्षित
 सामग्री  तक  ही  सीमित  रखेगी  और  देशी
 पर्यटकों  के  लिए  भारतीय  भाषाओं  में  प्रचार
 सामग्री  के  उत्पादन  का  कार्य  राज्य  सरकारों
 पर  छोड  दिया  जायेगा  ।  तब  से  शारत  सरकार
 का  पयंटन  विभाग  प्रवार  सामग्री  का  उत्पादन
 अंग्रेजी  त्या  प्रन्य  य्रोपीय  भाषाओं  में  करता
 झा  रहाहै।

 (घ)  शर  (5)  :  प्रश्न  नहीं  उठते  t
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 Madras-Singapore  Shipping  Service

 *290.  SHRI  5.  K.  SAMBANDHAN:
 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  regarding  the  facilities  available
 to  the  passengers  in  the  ships  plying
 between  Madras  and  Singapore;

 (9)  if  not,  whether  there  is  any
 such  proposal;

 (c)  whether  Government  have  _  re-
 ceived  representation  or  complaints
 about  the  poor  facilities  in  these
 steamers;  and

 (d)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  and  (b).  No,  Sir.

 (c)  ang  (d),  Yes,  Complaints  have
 been  received  about  poor  facilities  in
 these  steamers.  Complaints  which
 are  rectifiable  are  attended  to.  The
 ships  that  ‘are  plying  on  this  route  are
 rather  old  and  it  is  not  possible  to
 provide  modern  facilities  and  ameni-
 ties  on  these.  The  Shipping  Corpo-
 ration  of  India  have  a  proposal  for  the
 construction  of  a  new  ship  which  will
 provide  all  the  required  facilities  and
 amenities.  The  Corporation  are  also
 considering  the  question  of  revising
 the  procedure  with  regard  to  the
 issue  of  deck  tickets  to  Singapore.

 Findings  of  C.S.LR.  Re.
 Engineers

 Unemployed

 *291,  SHRI  N.  R.  LASKAR:
 SHRI  ANBUCHEZHIAN:
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  MAHARAJ  SINGH

 BHARATI:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  a  com-
 prehensive  study  made  by  the  Council
 of  Scientific  and  Industrial  Research
 has  revealed  that  37,500  Engineers  are
 jobless  in  the  country;

 (b)  if  so,  the  other  points  made  by
 the  study  report;

 (c)  the  steps  being  taken  to  provide
 jobs;  ang

 (d)  whether  Government  have
 directed  the  States  to  restrict  admis-
 sion  to  engineering  colleges  this  year?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  About
 37,500  engineers  were  estimated  to  be
 unemployed  in  April,  1968.

 (b)  and  (c).  A  Statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-564/68].

 (d)  Yes,  Sir.  The  Education  Min-
 istry  has  suggested  to  the  State  Gov-
 ernments  that  the  intake  capacity  of
 engineering  colleges  be  revieweq  and
 efforts  made  to  restrict  admissions  to
 a  level  which  is  in  conformity  with
 the  facilities  available  so  that  stan-
 dards  may  be  maintained.

 वेज्ञानिक  और  पारिभाषिक  शब्दावली  भ्रायोग

 292,  श्री  रामस्वरूप  विद्यार्थी  :
 बया  शिक्षा  गंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  यह  सच  है  कि  इस  समय  विश्व
 विद्यालय  स्तर  की  प्रामाणिक  पुस्तकों  के  तैयार

 किये  जाने  और  उनके  प्रकाशन  का  कार्य
 शिक्षा  मंत्रालय  के  वैज्ञानिक  और  पारिभाषिक
 शब्दावली  श्रायोग  द्वारा  किया  जा  रहा  है  ;

 (ख)  यदि  हां,  तो  क्‍या  भविष्य  में
 भी  विश्वविद्यालय  स्तर  की  प्रामाणिक
 पुस्तकों  को  तैयार  करने  का  कार्य  शब्दावली
 आयोग  द्वारा  किया  जायेगा  ;  और

 (ग)  यदि  नही,  तो  इस  कार्य  को  करने
 वाले  निकाय  का  क्‍या  नाम  होगा  बौर  उक्त
 भ्रायोग  को  दूसरा  क्या  कार्य  सौंपा  जायेगा  ?
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 शिक्षा  मंत्रालय  में  राज्य  मंत्री  धी
 शेर  सिह)  :  (क)  जी  हां

 (ख)  विश्वविद्यालय  स्तर  की  पुश्तकों
 के  उत्पादन  में  आयोग  की  आगे  द्राने  वाली
 जिम्मेदारी  बया  होगी--इस  प२  विचार  किया

 जा  रहा  है।

 (ग)  ब्रायोग  के  सिवाय  न्य  किसी
 और  संस्था  द्वारा  इस  पूरी  जिम्मेद।री  को
 उठने  का  कोई  प्रश्न  नहीं  है  ।

 Publication  by  Council  of  Scientific
 and  Industrial  Research  at  Botanical.

 Garden,  Lucknow

 *293,  SHRI‘  BHAGABAN  DAS:
 SHRI  K.  M.  ABRAHAM:
 SHRI  SATYA  NARAIN

 SINGH:
 Will  the  Minister  of  EDUCATION

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  she

 Council  of  Scientific  and  Industrial
 Research  Laboratory  at  National
 Botanical  Garden,  Lucknow  started  a
 publication  known  ag  ‘Plant  Science’
 recently;

 (b)  if  so,  whether  it  is  a  fact  that
 the  Public  Accounts  Committee
 (Fourth  Lok  Sabha)  in  its  l4th  Report
 has  recommended  that  no  new  jour-
 nals  should  be  started  unless  expert
 committee  gives  permission;

 (c)  whether  permission  was  given
 for  the  publication  of  Plant  Science
 according  to  the  recommendations  of
 the  Public  Accounts  Committee;  and

 (d)  if  not,  why  publication  of  the
 magazine  was  started?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  The
 National  Botanic  Gardens,  Lucknow
 has  brought  out  a  publication  recent-
 ly  under  the  title:  “Technical  Com-
 munication,  National  Botanic  Gardens
 Lucknow”  and  not  as  “Plant  Science”.

 (b)  No,  Sir.  The  Public  Accounts
 Committee  (Fourth  Lok  Sabha)  in

 its  4th  Report  had  recommended  that
 the  expert  Committees  appointed  in
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 pursuance  of  the  recommendations
 contained  in  4lst  Report  (Third  Lok
 Sabha)  and  5th  Report  (Fourth  Lok
 Sabha)  should  conclude  their  delibera-
 tions  early  so  that  the  publication
 and  pricing  policies  of  the  C.S.LR.
 are  placed  on  a  sound  and  _  realistic
 footing.

 (c)  No,  Sir.

 (ad)  The  work  on  the  publication
 was  started  on  the  basis  of  the  re-
 commendation  made  by  the  Execu-
 tive  Council  of  the  National  Botanic
 Gardens,  Lucknow  at  its  meeting  held
 On  27th  October  1965.

 Sea  Freight

 *294.  SHRI  5.  5.  KOTHARI:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  discrimination  against  Indian  ports
 in  respect  of  freight  on  shipping
 routes  from  Western  ports  like  New
 York  and  London  to  ports  in  Asian
 countries:

 (b)  if  so,  the  freights  and  distances
 along  the  principa]  routes;  and

 (c)  the  steps  Government  are  tak-
 ing  to  end  such  discrimination?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIFPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  It  is  true  that  there  are
 many  cases’  where  the  freight  rates
 charged  by  the  Shipping  Conferences
 for  the  same  commodity  from  India
 to  western  ports  like  New  York  and
 London  are  higher  than  those  from
 other  Asian  ang  African  ports  to  the
 same  destination.

 (b)  A  statement  giving  the  com-
 modity,  freight  ang  distances,  in  cases
 of  discriminatory  freight  rates  which
 have  come  to  the  notice  of  the  Freight
 Investigation  Bureau,  is  placed  on  the
 table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-565|68].

 (c)  The  Freight  Investigation  Bureau
 on  its  own  as  well  as  on  receipt  of
 complaints  regarding  specific  instances
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 of  such  discriminatory  freight  rates,
 takes  up  the  matter  with  the  Con-
 ference  concerned,  Its  efforts  have
 proved  successful  in  securing  reduc-
 tions  in  a  number  of  cases  as  will  be
 seen  from  the  last  column  of  the
 Statement  referred  to  in  part  (>)
 above.

 Anand  Marg
 *295.  SHRI  BABURAO  PATEL:

 SHRI  V.  NARASIMHA  RAO:
 SHRI  LATAFAT  ALI  KHAN:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  a
 statement  made  by  the  Minister  of
 State  in  the  Ministry  of  Home  Affairs
 at  Raipur,  on  the  27th  May,  in  which
 he  stated  that  the  Union  Home  Minis-
 try  had  unfavourable  reports  about
 Anand  Marg  (a  sect);

 (b)  if  so,  when  and  by  whom  was
 the  Anand  Marg  Pracharaka  Sangha
 started,  its  headquarters,  its  total
 membership  and  the  number  of
 branches  in  India  and  outside  India;

 (c)  whether  it  is  a  fact  that  on  the
 5th  March,  1967,  some  local  police  offi-
 cials  of  the  West  Bengal  Government
 attacked  some  of  the  Anandmargis  ut
 Baglata  (in  Purulia.  district)  now
 known  as  Anandnagar;

 (d)  how  many  were  wounded  and
 how  many  died  in  the  attack  and  the
 verdict  of  the  judicial  enquiry;

 (e)  whether  the  Anandmargis  have
 any  affiliations  with  Pakistan  and  if
 so,  the  steps.  taken  to  stop  their  activi-
 ties;  and

 (f)  if  no  steps  are  being  taken,  the
 reasong  therefor?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
 Yes,  Sir.

 (b)  The  Anand  Marg  Pracharaka
 Sangha  was  started  by  Shri  Prabhat
 Ranjan  Sarkar  and  was  first  register-
 ed  at  Patna  on  28-l-55,  The  head-
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 quarters  of  the  Marg  are  situated  at
 Anandnagar,  Bagalata  village  in
 Purulia  district  of  West  Bengal.  Gov-
 ernment  have  no  precise  information
 regarding  the  total  membership  and
 the  number  of  branches  in  _  India.
 Government  have  no  _  information
 regarding  branches  outside  India.

 (९)  ang  (d).  Information  is  being
 collected.

 (९)  Government  have  no  such  infor-
 mation.

 (f)  Does  not  arise.
 /

 Development  of  Major  Ports  to
 Received  Big  Tankers

 *296.  SHRI  5.  KUNDU:  Will  the
 Minister  of  TRANSPORT  AND  SHIP-
 PING  be  pleased  to  state:

 (a)  whether  Government  have  exe-
 cuted  the  work  of  expanding  the
 major  ports  in  order  to  make  them
 suitable  to  receive  big  tankers;

 (b)  if  so,  the  ports  where  the  work
 hag  started;

 (c)  whether  Government  have  sanc-
 tioned  funds  for  the  construction  of
 cargo  berth  at  Paradeep  Port  for  the
 purpose;  and

 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  TRANSPORT

 AND  SHIPPING  (DR.  V.  K.  R.  ्
 RAO):  (a)  and  (b)..  Presumably,  the
 Honourable  Member  has  in  mind  the
 question  of  expansion  of  facilities  at
 major  ports  to  receive  large  size  oil
 tankers.  The  position  in  this  regard  at
 the  various  major  ports  is  as  fol-
 lows:—

 At  Calcutta,  one  of  the  jetties  at
 Budge  Budge  has  been  expanded  to
 take  large  tankers  of  60  feet  to  6I5
 feet  in  length.  An  oil  jetty  has  been
 built  at  Haldia  and  is  expected  to  be
 commissioned  shortly,  The  jetty  will
 cater  to  tankers  of  any  length  but  with
 draft  of  30  feet  initially  and  38  feet
 ultimately  by  97]  after  the  necessary
 capital  dredging  and_  reclamation

 ~works  have  been  completed.
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 At  Bombay,  one  of  the  berths  in  the
 Marine  Oil  Terminal  has  been  improv-
 ed  to  receive  tankers  upto  53,000
 DWT  with  drafts  upao  42  feet.

 At  Madras,  a  new  outer  harbour
 is  under  construction.  This  provides
 for  an  oil  berth  which  has  been
 designed  to  receive  tankers  of  77,000
 DWT  initially  and  100,000  DWT
 ultimately.  The  berth  is  expected

 to  be  ready  by  April,  1969.
 At  Cochin,  the  feasibility  of  build-

 ing  an  off-shore  terminal  to  handle
 deep  drafted  oil  tankers,  which
 would  be  bringing  crude  oil  for  the
 Cochin  Refinery,  is  under  technical
 investigation  by  consultants  appoint-
 ed  for  the  purpose.

 At  Visakhapatnam,  facilities  al-
 ready  exist  to  receive  tankers  rang-
 ing  from  33,000  DWT  to  37,000  DWT
 with  a  maximum  draft  of  33  feet.

 At  Mormugao,  the  development
 programme  of  the  port  includes
 provision  for  the  establishment  of  a
 new  oil  berth  to  cater  to  tankers

 of  38  feet  draft,  The  work  will  be
 taken  up  as  soon  as  the  project  is
 sanctioned,

 (c)  and  (d).  The  estimate  for  the
 construction  of  a  general  cargo
 berth  at  Paradip  is  under  examina-
 tion.  A  provision  of  Rs.  0  lakhs
 has  been  made  in  Annual  Plan  pro-
 gramme  of  Paradip  Port  for  1968-69
 for  the  construction  of  this  berth.

 Offer  of  T.U.  34  Russian  Planes
 *297.  SHRIMATI  SUSEELA

 GOPALAN:
 SHRI  B.  K.  MODAK:
 SHR]  K.  RAMANT:
 SHRI  MRITYUNJAY

 PRASAD;
 SHRI  KAMESHWAR

 SINGH:
 SHRIMATI  TARKESHWARI

 SINHA:
 SHRI  B.  N.  SHASTRI:
 SHRI  R,  BARUA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:
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 (a)  whether  it  ig  a  fact  that  dur-
 ing  the  recent  visit  of  the  Commercc
 Minister  to  the  Soviet  Union,  the
 Chairman  of  the  Soviet  Aviation
 Export  Company  offered  to  supply
 TU  34  planes  in  exchange  of  tradi-
 tional  Indian  export  items;

 (b)  whether  Government  have
 considered  the  offer;  and

 (c)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  proposal  to  acquire
 new  planes,  including  TU  34  planes,
 to  augment  the  Indian  Airlines  fleet
 of  aircraft  is  under  consideration  of
 Goverment.

 Development  of  Major  Ports  During
 Fourth  Plan

 *298.  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  proposals  for  the
 development  and  modernisation  of
 major  ports  during  the  Fourth  Five
 Year  Plan  have  been  finalised;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  the  estimated  cost  thereof?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  No,  Sir.  The  Fourth  Five
 Year  Plan  programme  for  major
 ports  is  being  formulated.

 (b)  and  (c).  Do  not  arise.

 बद्रीनाथ  तथा  ऋषिकेद्या  में  तीय॑  यात्रियों
 पर्यटकों  के  लिये  सुविधायें

 श्री  शारदानन्द  :
 श्री  भोंकार  सिह  :

 *299.

 क्या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सब  है  कि  बद्रीनाथ
 में  केवल  500  तीर्थ  यात्रियों  श्रथवा  पर्यटकों
 के  ठहरने  की  व्यवस्था  है  जबकि  तीर्थ  यात्रा

 के  दिनों  में  वहां  प्रति  दिन  .000  व्यक्ति
 जाते  हें  ;

 (ख)  क्‍या  इस  वर्ष  तीर्थ-यात्रा  काल
 में  वहां  खुले  वातावरण  में  रहने  के  कारण
 पांच  व्यक्तियों  की  मत्यु  हो  गई  ;

 (ग)  क्‍या  यह  भी  सच  है  कि
 ऋषिकेश  में  परिवहन  का  पर्याप्त  व्यवस्था
 न  होने  के  कारण  इस  तीर्थ-यात्रा  काल  में
 लगभग  16,000  तीथ  यात्रियों  को  बड़ों
 कठिनाई  का  सामना  करना  पड़ा  है  ;  और

 (घ)  यदि  हां,  तो  ऐसी  स्थिति  पैदा

 होने  देने  के  उत्तरादायी  अ्रधिकारियों  के
 विरुद्ध  शब  तक  क्‍या  कायेवाही  की  गई  है
 तथा  यह  सुनिश्चित  करने  के  लिये  कि  भविष्य
 में  ऐसी  घटनायें  न  होने  पायें,  क्या  उपाय
 किये  गये  हैं  ?

 गृह-कार्य  मंत्री  (श्री  यशवन्तराव  चब्हाण  )  :

 (क)  यह  रिपोर्ट  मिली  है  कि  बद्रीनाथ  में
 लगभग  एक  हजार  यात्री  ठहर  सकते  हें
 फिर  भी  इस  वर्ष  इस  मंदिर  में  आए  हुए
 यात्रियों  की  अभूतपूर्व  भीड़के  कारण  स्थान
 की  बहुत  कमी  पड़  गई  ।

 (ख)  इस  वर्ष  यात्रा  के  दौरान  सर्दी
 लगने  के  कारण  किसी  व्यक्ति  के  मरने
 की  कोई  रिपोर्ट  नहीं  मिली  है  ।

 (ग)  और  (घ).  ऐसा  अनुमान  है
 कि  इस  वर्ष  यात्रा  की  अवधि  के  दौरान
 ऋषिकेश  में  लगभग  3,000  यात्री  रुक
 गये  क्योंकि  उस  समय  परिवहन  सम्बन्धी
 प्रबन्ध  केवल  2,000  यात्रियों  के  लिए
 प्रतिदिन  उपलब्ध  थे  जबकि  प्रतिदिन  पहुंचने
 वाले  यात्रियों  की  संख्या  4,000  होने  का
 अनुमान  है  ।  उत्तर  प्रदेश  के  परिवहन
 आ्ायुक्‍्त  ने  ऋषिकेश  जाकर  और  बसों  की
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 संख्या  बढ़ाकर  तथा  न्य  क्षेत्रों  की  बसें
 उधर  लगवा  कर  भीड़  को  लगभग  आठ
 दिन  में  साफ  कराया  ।  ग्रतः  इस  मामले
 में  किमी  व्यक्ति  के  विरुद्ध  कारंवाई  करने
 का  प्रश्त  नहीं  उठता ।

 यात्रा  के  मार्गों  पर  अधिक  बसे  चाल
 करने  शरर  श्र्न्य  मार्गों  पर  यातायात  बदलने

 से  सम्बन्धित  प्रश्न  पर  उत्तर  प्रदेश  सरकार
 विचार  कर  रही  है  ।

 Ramanujan  Memorial  Foundation  in
 Madras

 *300.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  Government  are
 aware  of  the  recent  establishment  of
 the  Ramanujan  Memorial  Founda-
 tion  in  Madras;

 (b)  whether  Government  propose
 to  help  the  Foundation  in  its  vbjec-
 tives  of  promoting  and  popularising
 interest  in  Mathematics  and_  the
 works  of  the  great  Indian  Mathems-
 tician  Srinivasa  Ramanujan;  and

 (०)  the  steps  taken  by  Govern-
 ment  on  its  own  accord  to  repay  the
 country’s  debt  to  Ramanujan?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  Govern-

 ment  has  heard  of  the  establishment
 of  a  Ramanujan  Memorial  Founda-
 tion  in  Madras,  but  full  details  are
 not  available.

 (b)  The  proposal  will  be  consider-
 ed  on  its  own  merits  as  and  when
 the  Foundation  asks  for  assistance.

 (c)  In  1953-54.  and  ‘1954-55,  the
 Central  Government  gave  a  grant  for

 a  Ramanujan  Chair  of  Mathematics  at
 the  Ramanujan  Institute  of  Mathema-
 tics  established  by  the  Ashoka  Charit-
 able  Trust.  Later,  when  the  Ramanu-
 jan  Institute  was  transferred  to  the
 control  of  Madras  University,  the  Cen-
 tral  Government  continued  the  assis-
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 tance  from  957—960.  Since  1960,
 University  Grants  Commission  has
 been  assisting  the  University  for  this
 Institute  which  ig  now  a  part  of  the
 University  Centre  of  Advanced  Study
 in  Mathematics.

 Exhifition  of  Indian  Art  and  Culture
 Abroad

 2240.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  the  number  of  exhibitions  of
 Indian  art  and  culture  held  abroad
 during  the  last  3  years,  the  cities
 where  they  were  held,  the  date  and
 duration  of  each  exhibition  and  the
 cost  of  holding  each  exhibition;

 (b)  the  types  of  articles  exhibited
 and  the  proceeds  from  sales,  if  any;

 (c)  the  names  and  number  of  per-
 sons  who  travelled  abroad  in  connec-
 tion  with  the  exhibition;  the  cost  of
 board,  lodging  and  air  fare  with  the
 amount  of  foreign  exchange  used;
 and

 (d)  the  benefits  that  have  accrued
 as  a  result  of  these  exhibitions?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  to  (c).  A
 statment  is  laid  on  the  Table  of  the
 House  [Placed  in  Library.  See
 No,  LT-596/i68].

 (d)  During  the  period  in  question,
 India  participated  in  some  of  the
 major  International  Art  Exhibitions.
 Through  these  exhibitions,  specimens
 of  Ancient  and  contemporary  Indian
 Art  were  shown  to  nationals  of  a
 large  number  of  countries.  Direct
 communication  through.  the  medium
 of  plastic  arts,  contributed  in  a  large
 measure  in  placing  India  on  the
 International  art  map  and  promoted
 appreciation  of  Indian  Culture,  both
 ancient  and  contemporary.  The  ac-
 companying  artists  exchanged  ideas
 with  their  counter-parts  and  _  also
 gained  valuable  experience  by  study-
 ing  the  developments  ang  trends  in
 the  field  of  plastic  arts  in  the  coun-
 tries  visited.
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 Indian  Council  for  Cultural
 Relations

 2241,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  the  annual  expenditure  during
 the  last  5  years  for  running  the
 Indian  Council  for  Cultural  Rela-
 tions;

 (b)  the  number  of  copies  published
 of  the  quarterlies  “Indo-Asian  Cul-
 ture”  (English),  “Thaquafat-ul-Hind”
 (Arabic)  and  “Indo-Iranica”  (Per-
 sian  and  English),  the  number  of
 copies  sold  and  the  total  cost  of  pub-
 lishing  them  during  the  last  5
 years;

 (c)  the  names  and  number  of  rare
 books  and  manuscripts  published  by
 the  Council  in  the  last  5  years  and
 the  total  cost  of  publishing  them;

 (d)  the  number  of  exchanges  of
 visits  of  scholars  and  students  during
 the  last  5  years,  their  names  and  the
 total  cost  of  the  cultural  exchange;
 and

 (e)  the  benefits  that  have  accrued
 from  the  Council  and  its  activities
 and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  ‘The
 annual  expenditure  for  running  the
 Indian  Council  for  Cultural  Rela-
 tions  for  the  last  five  years  is  given
 below—

 963-64—Rs.
 964-65—Rs.
 965-66—Rs.
 966-67—Rs.  -17,20,181.00
 967-68—Rs.  -17,63,052.00

 (b)  A  statement  (Annexure-I)  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 567

 (c)  No  rare  books  or  manuscripts
 were  published  during  the  last  five
 years.

 10,98,422.00.
 13,08,072.00
 15,31,541.00
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 (d)Statements  (Annexureg  II,  II)
 and  IV)  are  laid  on  the  Table  of  the
 [Placed  in  Library.  See  No.  LT-
 567

 (e)  The  Indian  Council  for  Cultural
 Relations  has  been  doing  work  in
 projecting  Indian  culture  abroad  and
 also  in  disseminating  knowledge
 about  the  culture  of  other  countries
 in  India.  Cultural  relations  essen-
 tially  have  a  long-term  objective  and
 the  benefits  are  realised  mostly
 indirectly  by  creating  favourable
 public  opinion  and  greater  apprecia-
 tion  of  our  life  and  culture  and
 points  of  view  in  the  countries  con-
 cerned.  The  Council  has  gradually
 widened  its  scope  of  activities  in
 opening  some  doors  to  understanding
 for  India.

 State  as  a  Unit  of  Archaeological
 Survey

 2242,  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  each
 State  has  a  Circle  for  Archaeological
 survey;

 (b)  whether  it  is  also  a  fact  that
 there  is  no  such  circle  in  Mysore
 State;

 (c)  if  so,  the  reasons  therefor;
 (d)  whether  it  is  also  a  fact

 the  Wheeler  Committee  has
 mended  the  formation  of  a
 Southern  Circle  for  Mysore;

 (e)  if  so,  whether
 have  accepted  the
 and

 that
 recom-

 mid-

 Government
 recommendation;

 (f)  when  it  will  be  implemented?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  No,

 Sir.
 (b)  Yes,  Sir.
 (c)  The  territorial  jurisdiction  of  &

 Circle  is  based  on  administrative
 needs,  number  of  monuments  and
 geographical  contiguity.
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 (d)  No,  Sir.

 (e)  and  (f).  Do  not  arise.

 Board  of  Editors  to  Prepare  the
 Draft  of  History  of  Freedom

 Movement  in  India
 2243.  SHRI  SAMAR  GUHA:  Will

 the  Minister  of  EDUCATION  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Director  ty  prepare  the  draft  of  the
 History  of  Freedom  Movement  of
 India,  as  appointed  by  the  Board  of
 Editors,  d'd  his  work  in’  time  and
 according  to  the’  instructions  given
 to  him;

 (b)  whether  the  Board  of  Editors
 approved  his  outline  in  its;  Ahmeda-
 bad  meeting  in  ‘1954;

 (९)  if  so,  the  basic  reasons  for  dis-
 solving  th:  Board  of  Editors  by  the
 end  of  1965;  and

 (d)  how,  when  and  on  what  basic
 considerations  Dr.  Tara  Chand  was
 entrusted  to  compile  the  history  of
 Freedom  Movement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  The
 Director  did  prepare  the  Draft  of  the
 History  of  Freedom  Movement  of
 India  in  time  but  the  draft  did  not
 meet  with  the  approval  of  the  Board
 of  Editors  as  it  was  not  in  accordance
 with  the  instructions  of  the  Board

 because  it  did  not  treat  the  freedom
 movement  as  one  integrated  national
 movement  and  it  did  not  bring  out

 the  action  and  jnter-action  of  various
 social  forces.

 (b)  Yes,  Sir.  But  only  the  outline
 was  approved.  Some  of  the  mem-
 bers  of  the  Board  of  Editors  expres-
 sed  their  doubts  about  the  quality  of
 the  Draft  produced  by  the  Director
 at  the  meeting.

 ,(c)  The  basic  reason  for  dissolving
 the  Board  of  Editors’  was  that  when
 the  work  of  thé  Board  upto  the  mid-
 dle  of  955  was  reviewed,  it  was

 félt  that  the  work  of  compilation  of
 the  history  of  the  movement  should
 more  appropriately  be  entrusted  to  a
 single  distinguished  scholar  rather
 than  to  any  Board  and  -that  the
 work  of  collection  and  the  work  of
 writing  should  be  kept  separate.

 (d)  For  the  reasons  mentioned  in
 reply  to  part  (c)  above,  Dr.  Tara
 Chand  was  entrusted  in  November,
 1957,  the  work  of  compiling  the  His-
 tory  of  Freedom  Movement  because
 of  his  eminence  as  an  historian  and
 because  of  his  approach  to  the  writ-
 ing  of  History  of  Freedom  Move-
 ment  as  a  general  review  of  social
 economic  and  cultural  forces  in  hte
 Indian  History.

 History  of  Feedom  Movement  of
 India

 2244.  SHRI  SAMAR  GUHA:  Will
 the  Minis'er  of  EDUCATION  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Vo-
 lume  I  of  the  History  of  Freedom
 Movement  of  India  published  by  his
 Ministry  evoked  widespread  criti-
 cism  for  its  poor  quality  and  many
 factual  crrors  found  in  it;

 (9)  whether  a  Committee  uf  ex-
 perts  was  formed  to  help  Dr.  Tara
 Chand  to  improve  upon  the  quality
 of  Volume  IT;

 (c)  whether  despite  this  expert
 assistance,  Volume  II  of  the  histtory
 has  also  been  vitiated  by  repetition
 of  factual  errors  and  tendentious  con-
 clusions;  and

 (d)  if  so,  whether  Government
 propose  to  set  up  an  editing  Board  to
 go  through  the  two  Volumeg  of  the
 Freedom  History  so  as  to  remove  fac-
 tual  errors  and  pre-conceived  notions
 incorporated  therein?

 THE  MINISTER  OF  STATE  तार
 THE  MINSTRY  OF  EDUCA7TON
 (SHRI  SHER  SINGH):  (a)  No,
 Sir.  There  were  some  _  favovrable
 reviews  and  some  unfavourable  ones.
 There  was  critisism  about  interpre-
 tationg  put  forth  by  the  author.  No
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 factua]  mistakes  were  indicated  but
 some  printing  errors  were  pointed
 out,  which  were  corrected  in  the  re-
 print.

 (b)  After  the  publication  of
 Volume  I,  an  ad  hoc  Advisory  Com-
 mittee  was  appointed  which  Dr,  Tara
 Chand  could  consult.

 (c)  The  Advisory  Committee  gave
 its  approval  to  the  draft  of  the
 Second  Volume  prepared  by  Dr.  Tara

 ‘Chand.  The  volume  was  published  in
 1967.  Only  five  or  six  reviews  have
 appeared  So  far,  half  of  them  consider
 the  book  to  have  made  in  important
 contribution.  Only  two  contained  ad-
 verse  comments  but  did  not  indicate
 any  factual  errors.

 (d)  There  is  no  such  proposa]  under
 consideration.

 Dry  Dock  at  Port  Blair

 2245.  SHRI  Y.  A.  PRASAD:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Mas-
 tery  Plan  has  been  formulated  for  the
 construction  of  a  dry  dock  and  ghip-
 ways  for  repairs  of  vessels  at  Port
 Blair;

 (b)  whether  adequate  provision  has
 been  made  for  developing  the  port
 facilities;  and

 (c)  if  so,  when  the  plan  will  be
 finalised  and  the  total  outlay  there-

 -on?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  A  Master  Plan  for  the
 development  of  repair  facilities  for
 vessels  at  Port  Blair  such  as  Slipways,
 finger-jetties,  dry-dock  ang  passenger-

 -cum-cargo  shed  is  under  preparation.

 (b)  Tre  Master  Plan  under  pre-
 paration  has  provision  for  develop-
 ping  adequate  port  facilities.

 (c)  The  Master  Plan  is  likely  to  be
 finalised  ly  the  end  of  968  and  the

 outlay  on  the  facilities  required
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 immediately  will  also  be  worked  out
 by  that  time,

 Thefts  and  Pilferages  at  Bombay
 Port

 2246.  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased
 to  state:

 (a)  the  extent  of  thefts  and  pilfera-
 ges  occurring  in  the  various  docks  of
 the  Bombay  Port  Trust  during  the  last
 three  years;

 (b)  whether  it  is  a  fact  that  thefts
 and  pilferages  at  Bombay  Docks  alone
 amount  to  more  than  Rs.  .0  lakh  per
 day;

 (c)  the  materials  which  are  usua-
 ly  the  object  of  these  thefts  and  pil-
 ferages;

 (d)  whether  it  is  a  fact  that  pilfera-
 ges  take  place  even  from  cages  cons-
 tructed  inside  the  sheds;

 (e)  if  so,  whether  any  action  has
 been  taken  against  the  concerned
 officers;  and

 (f)  whether  Government  propose
 to  appoint  a  highpowereqd  Committee
 to  go  into  the  whole  question  and  re-
 commend  measures  to  combat  the
 above  evil?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  The  figures  below  indi-
 cate  the  number  of  thefts,  the  value
 of  goods  pilfered  and  the  value  of
 goods  recovered  :—

 Year  No.  Value  Amount  re-
 of  covered

 thefts  Rs.  Rs.
 1965-66,  446  7,05,602  6,00,411
 1966-67  398  6,42,501  5,68,101
 1967-68,  428  822,771  649,717,

 (b)  No,  sir.

 (c)  Goods  which  are  usually  sub-
 ject  to  pilferage  are  ball  bearings,
 cycle  and  motor  accessories,  electrical
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 goods,  days  and  colours,  nylon  cones
 and  bobbins,  radio  parts  and  stainless
 steel  sheets.  Measuring  instruments
 and  pressure  gauges  are  also  subject
 to  frequent  pilferage.

 (d)  At  transit  shedg  and  warehou-
 Ses  certain  lockfasts  are  there  into
 which  valuable  consignments  are
 stored  pending  their  delivery.  There
 hhave  been  a  few  occasions  when  pil-
 fererg  have  secreted  themselves  bet-
 ween  stacks  of  cargoes  in  these
 transit  sheds  and  warehouses  after
 they  were  closed  and  pilfered  some
 of  the  contents  of  the  packages  lying
 in  these  lockfasts  but  in  most  cases
 the  property  was  recovered  and  the
 culprits  brought  to  book.

 (e)  Each  shed  is  in  charge  of  a  Shed
 Superintendent  who  changes  from
 shift  to  shift.  Departmental  watch
 and  ward  staff  as  also  the  State  Police
 constables  are  posted  at  each  shed

 and  warehouse  to  guard  against  pil-
 ferage  and  these  personnel  are
 changed  from  shift  to  shift.  Since
 it  is  difficult  to  determine  the  exact
 time  of  the  occurrence  of  pilferage,  it
 is  not  possible  to  hold  a  particular  set
 of  staff  responsible  for  the  pilferage.
 The  Port  Trust  are,  however,  exami-
 ning  the  subject  further  in  consulta-
 tion  with  the  Deputy  Commissioner
 of  Police  (Port)  Bombay.

 (f)  The  Port  authorities  are  fully
 alive  to  the  problem  and  have  alrea-
 dy  intensified  the  security  measures.
 As  such  Gevernment  do  not  propose
 to  appoint  any  Committee  for  the
 purpose.  However,  the  Commission
 on  Major  Ports,  recently  appointed
 by  the  Government,  is  looking  into

 all  aspects  of  the  working  of  the
 major  ports.

 Bombay  Port  Trust
 2247.  SHRI  VIRENDRAKUMAR

 SHAH:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased  to
 state:

 (a)  the  extent  of  claims  being  re-
 ceived  by  the  Bombay  Port  Trust
 from  the  importers  claiming  the
 265  (ai)  LSD—3,
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 amount  for  shortages  received  by
 them;

 (b)  whether  it  is  a  fact  that  thou-
 sands  of  claims  submitted  by  the
 importers  were  rejected  during  the
 last  three  years  by  the  Bombay  Port
 Trust  on  the  ground  that  they  were
 not  submitted  along  with  all  the
 documents,  particularly  the  detention
 certificates  granted  by  the  Customs
 in  time  and,  if  not,  on  what  other
 grounds  these  were  generally  re
 jected;

 (c)  the  amount  of  claims  paid  by
 the  Bombay  Port  Trust  during  1966-
 67  as  claims  for  shortages;  and

 (d)  the  steps  taken  by  the  Bombay
 Port  Trust  in  order  to  induce  the
 importers  to  take  early  delivery?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  Ve
 RAO):  (a)  The  Bombay  Port  Trust
 do  not  maintain  any  statistics  in  re-
 gard  to  the  number  of  claims  re-
 ceived  by  them  from  the  importers
 claiming  payment  for  shortages  re-
 ceived  by  the  importers.  However,
 the  particulars  of  suits  filed  against
 the  Bombay  Port  for  alleged  loss  of
 or  damage  to  goods  are  given  be-
 low:—

 Year  No.  of  Value  (Rs.) suits
 डहडवब्ढा ‘1965—66 40 6,90,965,45
 966—-67  72  8,08,237.  53
 967—68  36  19,70,526,  3

 (b)  While  it  is  true  that  a  large
 number  of  claims  were  received  on
 the  grounds  of  shortage  in  the  con-
 tents  of  goods  during  the  last  three
 years,  it  is  not  correct  to  say  that
 they  were  rejected  on  the  ground  that
 the  same  were  not  submitted  along-
 with  all  the  documents  particularly
 the  Detention  Certificates  granted  by
 the  Customs  in  time.  The  Detention
 Certificate  issued  by  the  Customs  {es
 in  support  of  the  importer's  request
 for  waiver  of  demurrage  fees  on  the
 ground  of  detention  of  goods  by  the
 Customs  for  bonafide  operation  of
 Import  Trade  Control  formalities.  The
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 «production  of  this  Certificate  is,  there-
 fore,  not  relevant  for  claiming  value
 of  goods  found  short  prior  to  clear-

 -ance  from  the  Docks.  So  far  as
 ‘claims  for  shortages  are  concerned,
 hese  are  considered  with  reference
 to  verified  facts  and  the  rights  and
 liabilities  of  the  Port  Trust  under  the
 ‘Bombay  Port  Trust  Act.

 (c)  The  Bombay  Port  Trust  has
 paid  in  the  aggregate  an  amount  of
 Rs.  63,903  in  settlement  of  claims  for

 “damages  as  well  as  shortages.  The
 amount  paid  exclusively  for  shortages
 -cannot  be  indicated  as  this  data  is
 not  maintained  separately.

 (d)  The  Bombay  Port  Trust  have
 ‘adopteq  the  following  measures  to
 ease  congestion  in  the  docks  and  help
 the  importers  clear  theiy  goods  ex-
 peditiously:

 (i)  All  goods  which  are  not
 cleared  within  the  vessels’
 “Free  Days”  are  removed  to
 Uncleared  Goods  Warehouses
 in  the  docks  immediately  on
 the  expiry  of  the  vessels’
 “Free  Days”.  On  their  receipt
 at  the  uncleared  warehouses
 the  packages  are  re-arranged
 ship-wise  and  consignment-
 wise  to  facilitate  easy  identi-
 fication  and  clearance  by  the
 consigneegs  as  well  as  to
 speed  up  the  drawal  of
 vessels’  outturns,

 (ii)  The  incoming  ships  bring
 considerable  quantities  of
 passengers’  unaccompanied
 baggage.  In  order  to  reduce
 the  time-lag  in  their  clear-
 ance  and  also  to  help  the
 owners  to  locate  their  pack-
 ages,  the  unaccompanied
 baggage  ig  removed  imme-
 diately  on  landing  to  a  sepa-
 rate  compartment  in  No.  ]
 Uncleared  Goods  Warehouse,
 Alexandra  Dock,  where  Cus-
 toms  appraisement,  recovery
 of  duty  and  payment  of  Port
 Trust  charges  are  all  done  on
 the  spot.
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 (iii)  At  all  the  major  berths  ib
 the  Alexandra  Dock  ‘separate
 Customg  Sections  have  been
 located  to  complete  all  Cus-
 toms  documentation  formali-
 ties  which  were  previously
 being  done  at  the  Custom
 House  away  from  the  Docks,

 (iv)  A  Liaison  Committee  com-
 prising  Customs  and  Port
 Trust  officials  and  represen-
 tatives  of  the  shipping  inter-
 ests  discusses  and  sugges  ts
 measureg  for  the  speeding  ‘up
 of  landing,  shipment  and  deli-
 very  of  goods.  Besides,  the
 Docks  Manager  of  the  Port
 meets  representatives  of  the
 Custom  House  Clearing
 Agents  Association  periodi-
 cally  to  discuss  matters  of
 common  interest.

 (v)  The  hours  of  delivery  from:
 the  docks  have  been  extend-
 ed  till  6  p.m.  to  speed  up  the
 clearance  of  goods.  Simul-
 taneously  facilitie;  have  been
 given  for  the  assessment  of
 Port  Trust  charges  from
 8.30  am.  till  4  p.m.  For  this
 facility  no  recoveries  are
 made  from  the  Trade.

 (vi)  In  order  to  enforce  speedier
 cleararice  of  goods  the  de-
 murrage  rates  have  been
 stepped  up  from  time  to
 time.

 (vii)  Railway  siding  facilities  have
 also  been  provided  at  Ballard
 Pier  Station  platform  to
 accelerate  loading  of  food-
 grains  and  fertilisers,

 (viii)  The  auction  sales  of  unclear-
 ed  cargo  have  been  stepped
 up.

 (ix)  The  Port  Railway  Depart-
 ment  is  maintaining  constant
 liaison  with  the  Trunk  Rail-
 ways  for  an  increase  in  the
 quota  of  inward  covered
 empties.
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 Tampering  of  Records  by  Provident
 ह... ह  Inspectors  in  Criminal  Courts,

 Delhi

 2248.  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3787
 on  the  28th  June,  967  and  state:

 (a)  whether  Government  have  since
 ‘received  representations  to  the  effect
 that  the  tampering  of  records  by  the
 Provident  Fund  Inspectors  in  the
 Crimina]  Courts,  Delhi  has  actually
 taken  place;

 (b)  whether  Government  have  ins-
 tituted  an  enquiry  into  such  com-
 plaints  and  if  so,  with  what  result  and
 if  not,  the  reasons  therefor;  and

 (c)  if  the  reply  to  part  (a)  above
 is  in  affirmative,  the  reason  for  con-
 cealing  the  facts  from  the  Parliament
 and  action  taken  against  those  giving
 wrong  information?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  A  complaint  was  received
 by  the  Regional  Provident  Fund
 Commissioner  only  on  25th  May,  1968.
 He  igs  enquiring  into  the  matter.  The
 question  of  concealing  facts,  there-
 fore,  does  not  arise.

 केन्द्रीय  सचिवालय  में  हिन्दी  सहायक

 2249.  श्री  हरवयाल  वेवगण  :  क्‍या

 गुह-कार्य  मंत्री  यह  बाताने  की  कृपा  करेंगे
 प्कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 सचिवालय  में  हिन्दी  सहायकों  के  पदों  को
 967  से  पहले  द्वितीय  श्रेणी  में  रखा

 गया  था.  परन्तु  भ्रब  उनका  दर्जा  घटा  कर

 उन्हें  तृतीय  श्रेणी  में  कर  दिया  गया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  ऐसे
 हिन्दी  सहायक,  जो  पक्‍के  कर  दिये  गये  है
 उन्हें  द्वितीय  श्रेणी  में  रखा  गंया  है  ;

 (ग)  यदि  हां,  तो  क्या  959  में
 संघ  लोक  सेवा  आयोग  की  परीक्षा  में  प्रहेता
 प्राप्त  करने  वाले  कुछ  हिन्दी  सहायकों  को
 द्वितीय  श्रेणी  में  रखने  तथा  झन्य  हिन्दी
 सहायकों  को  तृतीय  श्रेणी  में  रखने  से
 अ्नियमितता  पैदा  हो  गई  है  ;  श्रौर

 (घ)  यदि  हां,  तो  इस  झ्नियमितता
 को  दूर  करने  के  लिए  सरकार  द्वारा  क्‍या
 कार्यवाही  की  जा  रही  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 विद्याचरण  शुक्ल) :.  (क)  श्रौर  (ख).
 हिन्दी  सहायकों  का  कोई  केन्द्रीयक्ृत  संवर्ग
 नहीं  है  ।  मंत्रालयों/विभागों  द्वारा  पद
 अपनी  ्रावश्यकताओओं  के  प्रनुसार  स्वयं
 बनाए  गये  थे  और  उन  पदों  के  वर्गीकरण
 में  एकरूपता  भी  नहीं  थी  ।  पदों  के  वेतन-
 मान  को  तथा  पदों  के  वर्गीकरण  के  लिये
 सामान्य  सिद्धान्तों  को  ध्यान  में  रखते  हुए,
 दिसम्बर,  967  में  यह  निर्णय  किया  गया
 था  कि  हिन्दी  सहायकों  के  पदों  को  तृतीय
 श्रेणी  पदों  के  रूप  में  वर्गीकृत  किया  जाय  श्रौर

 तदनुसार  अनुदेश  जारी  किये  गये  थे  ।

 हिन्दी  सहायकों  के  द्वितीय  श्रेणी  के  पदों
 में  पहले  ही  स्थाई  हुए  व्यक्तियों  को  द्वितीय
 श्रेणी  का  दर्जा  व्यक्तिगत  रूप  में  स्थिर
 रखने  की  ग्रनुमति  दे  दी  गई  ।

 (ग)  शौर  (घ).  दिसम्बर,  i967  के
 झादेश  जारी  होने  से,  हिन्दी  सहायकों
 के  सभी  पद,  तृतीय  श्रेणी  के  रूप  में  वर्गीकृत
 किये  गये  हैं  7  केवल  उन  व्यक्तियों  का
 दर्जा,  जो  पहले  हो  द्वितीय  श्रेणी  के  पदों  में
 स्थायी  हो  च॒क  हैं,  व्यक्तिगत  भ्राधार  पर

 सुरक्षित  रहने  दिया  गया  है।  इस  प्रकार
 हिन्दी  सहायकों  के  पदों  के  वर्गीकरण  में  कोई
 झ्रनियमितताएं  नहीं  हैं  ।
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 Film  on  India  to  develop  Tourism

 2250.  SHRI  G.  S.  MISHRA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  Department  of
 Tourism  have  commissioned  publicity
 film  unit  M|s  Durga  Khote  Production
 and  Mls  Carl  Dudley  Production  of
 U.S.A.  to  produce  film  on  India  with
 particular  object  of  developing  tour-
 iam,

 (b)  the  important  tourist  resorts  of
 Madhya  Pradesh  which  are  being
 filmed  for  their  scenic  beauty;

 (c)  whether  the  greatest  attraction
 of  Madhya  Pradesh  “Shikar”  is  also
 being  filmed;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  Mls  Durga
 Khote  Production  have  been  commis-
 sioned  for  the  purpose.  Carl  Dudley
 has  also  produced  a  film  on  India  and
 in  return  for  hospitality  extended  by
 the  Tourist  Department  has  agreed  to
 sell  copies  of  the  film,  if  Government
 so  desire  at  cost  price.

 (b)  ang  (c).  Madhya  Pradesh  along
 with  other  important  tourist  areas  in
 the  country  is  covered  in  the  film
 production  programme.  A  film  on
 ‘Wild  Life  in  India’  ig  scheduled  for
 production  through  the  Films  Division
 during  1968-69.  This  film  will  inter
 alia  cover  the  wild  life  in  Madhya
 Pradesh,

 (d)  Does  not  arise.

 Road  Transport  Enquiry  Committee
 Report

 (2251,  SHRI  G.  S.  MISHRA:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  the  salient  features  of  the  Road
 Taxation  Enquiry  Committee  Report
 with  special  reference  to  “Octroj  and
 Checkpost”  and  their  applicability  to
 the  commercial  transport;
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 (b)  whether  the  Government  of
 Madhya  Pradesh  have  accepted  the
 recommendation  of  this  Committee;
 and

 (c)  if  8०,  the  details  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  The  main  recommenda-
 tions  of  the  Road  Transport  Taxation
 Enquiry  Committee  in  regard  to
 Octroi  and  Checkpost  are  given  be-
 low:—

 (i)  Octroi  (including  terminal
 tax  and  tolls)  is  a  vexatious
 and  outmoded  form  of  taxa-
 tion,  and  should  be  abolished
 as  quickly  as  possible  in  the
 States,  where  it  is  still  levied.

 (ii)  The  loss  in  revenue  due  to
 abolition  of  octroi|ter-
 minal  taxes  may  be  made
 up  by  alternatives  such
 as  surcharge  on  gales
 tax  and  Municipal  turn-over
 Municipal  surcharge  on  sales
 tax  and  Municipal  turn-over
 tax  or  a  combination  of  these.
 According  to  the  Committee,
 the  Municipal  turnover  tax
 is  preferable.  But  it  should
 be  left  to  each  State  Govt.
 to  select  the  alternatives
 which  suit  them  best.

 Section  5  of  the  Central
 Sales  Tax  Act  places  certain
 restrictions  in  respect  of  the
 rate  of  sales  tax  or  purchase
 tax  on  declared  goods  speci-
 fied  in  Section  4  of  that  Act.
 In  levying  municipal  sales  tax
 or  turn-over  tax,  these  res-
 trictions  may  be  relaxed  and
 the  Central  Government  may
 allow  States  to  levy  munici-
 pal  sales  tax  or  turn-over
 tax  on  sugar,  tobacco  and
 textiles  without  forfeiting
 their  share  of  additional  ex-
 cise  duty.
 The  existing  check-posts  set
 up  by  State  Governments  are
 a  great  impediment  to  move-

 (iii)

 (iv)
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 (wv)

 (vi)

 ment  of  traffic  and  low  down
 traffic.  The  system  of  check-
 posts  should  be  completely  re-
 organised  and  the  number  of
 checkposts  reduced  to  the
 minimum.  The  multipticity  of
 checkposts,  such  as  those  for
 sales  tax,.transport  depart-
 ment,  Police,  Prohibition,
 smuggling,  Forest  and  Civil
 Supplies  Departinents  may  be
 converted  into  a  consolidated
 checkpost  organisation  creat-
 ed  to  serve  the  needs  of  the
 various  departments  concern-
 ed.

 The  combined  checkposts
 should  be  -equipped  with
 ticketed  weigh  bridges  and
 should  be  located  at  sufficient-
 ly  long  distances.

 The  system  of  flying  squads
 may  be  adopted  for  further
 checking  and  motor  vet.icle
 offences  may  be  dealt  with
 by  Mobile  Courts,

 Some  of  the  other  important  re-
 eommendationgs  of  the  Committee  are
 ag  follows:—

 ()  The  existing  level  of  taxation

 (a)

 (3)

 on  motor  vehicles  Central  and
 State,  has  become  a_  disin-
 centive  to  the  growth  of  road
 transport  industry,  Some  re-
 lief  should  be  given  or  at
 least  no  further  changes
 should  be  made  in  the  exist-
 ing  level  of  taxation.

 Parliamentary  legislation
 ehould  be  enacted  laying  down
 uniform  principles  of  motor
 vehicles  taxation  throughout
 the  country.
 If  the  country  ig  to  benefit
 from  the  contribution  which
 roads  and  road  transport  can
 make  to  economic  and  social
 development,  there  is  no  es
 cape  from  earmarking  consi-
 derably  more  funds  for  deve-
 lopment  and  maintenance  of
 roads  than  is  done  at  present.

 (4)  Contract  carriages  running
 on  regular,  temporary  or
 epecial  permits  outside  the
 “home”  State  should  nct  be
 required  to  pay  any  other  tax
 or  fee  in  the  States  traversed
 by  them.

 (5)  Goods  _  booking  agencies
 should  be  regulated  and  their
 business  brought  under  con-
 trol  by  a  licensing  system.

 (6)  Development  rebate,  which
 has  been  withdrawn  should
 be  restored  for  the  expansion
 of  road  transport,  which
 should  be  included  in  the
 list  of  priority  industries  en-
 titled  to  tax  reiief.

 (7)  The  Inter-State  Transport
 Commission  should  be  re-
 constituted  as  a  full  time  high
 power  independent  authority.
 It  should  have  additional
 powers  regarding  taxation
 and  regulation  of  inter-State
 transport.

 (b)  and  (c).  The  views  of  the
 Madhya  Pradesh  Government  on  the
 recommendationg  of  the  Committee
 have  not  been  received  so  far.

 Average  Salary  of  Teachers
 2252,  SHRI  G  S.  MISHRA:  Will

 the  Minister  of  EDUCATION  9७७
 pleased  to  state:

 (a)  the  average  salary  that  a  teach-
 er,  categorised  below,  gets  in  India:

 (i)  Primary  Teacher—Urban
 School,  Rural  School.

 (ii)  Middle  and  High  School
 Teacher—Urban  Rural.

 (iii)  Teachers  in  the  College  level
 —Private  Colleges,  Govern-
 ment  Colleges.

 (iv)  Lecturer  in  Technical  Col-
 leges—Central  Government,
 State  Government.

 (b)  the  break-up  of  facilities  thet
 teachers,  based  on  the  above  cate-
 gorie,  are  given;



 3687  Written  Answers

 (c)  the  average  salary  and  facilities
 which  are  given  to  teachers  in  West-
 ern  countries;,

 (d).  whether  Government  have  ex-
 agnined  the  manner  in  which  the
 Western  countries  are  financing  their
 Academic  institutions  from  school
 level  to  gtages  of  higher  education;

 (e)  if  so,  the  detailg  thereof;  and

 (f)  the  factors  which  inhibit  adop-
 tion  of  similar  measures  in  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):
 (a)  and  (b).  The  data  is  not  available
 separately  for  urban  and  rural  school
 teachers  nor  for  teachers  in  different
 categories  of  management.  A  state-
 ment  on  the  subject  which  gives  the
 best  and  most  recent  data  available
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-568|
 68].

 (c)  The  information  asked  for
 would  be  too  voluminous  to  be  re-
 produced  here.

 (d)  and  (०),  The  Education  Com-
 mission  examined  the  financing  of
 education  in  several  countries  before
 making  a  proposal  for  adoption  in
 India.  The  general  findings  of  the
 Commission  were  that  a  multi-source
 system  of  financing  education—from
 Central,  State,  local  authority  and
 private  funds—is  best  for  education;
 that  the  advanced  countries  spent
 about  five  to  seven  per  cent  of  the
 national  income  on  education;  and
 that  the  increase  in  educational  ex-
 penditure  every  year  was  about  twice
 the  growth  of  the  national  income.
 The  Government  Resolution  on  Na-
 tional  Policy  on  Education  has  broad-
 ly  accepted  these  recommendations.

 (f)  The  main  obstacles  to  rapid
 growth  in  India  are  poverty—our
 national  dividend  ig  amongst  the
 lowest  in  the  world—and  the  compet-
 ing  claims  of  other  essential  factors
 of  development.

 AUGUST  2,  968  Written  Angwers  3688

 Recogniseg  Shikar  Companies

 2253.  SHRI  G.  S.  MISHRA:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  number  of  recognised  Shikar
 companies  operating  in  Indig  with
 their  names,  State-wise;

 (b)  the  break-up  of  financial  assist-
 ance,  if  any,  given  to  these  companies
 from  the  Government  funds  or  financ-
 ing  bodies;

 (c)  the  details  of  facilities  given  to
 these  companies;

 (da)  the  factors  that  the  Govern-
 ment  account  for  while  according  re-
 cognition  to  these  companies;

 (e)  the  rules  for  allotting  the  im-
 ported  cars  to  these  companies;

 (f)  whether  Government  are  aware
 that  the  Government  of  Madhya  Pra-
 desh  have  proposed  nationalisation  of
 these  companies;  and

 (g)  whether  Government  have  ob-
 jected  to  the  State  Government’s  pro-
 posal  and  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  A  statement,  covering
 the  required  information,  is  given  in
 the  Annexure  ‘aid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No,  LT-569]68].

 (b)  No  financial  assistance  is  given
 by  the  Government,

 (c)  The  Government  extends  faci-
 lities  such  as  release  of  foreign  ex-
 change  for  their  publicity  and  pro-
 motional  tours  abroad,  assistance  in
 the  import  of  shikar  equipment  and
 accessories;  intervening,  whenever
 necessary,  With  the  authorities  con-
 cerned  in  securing  appropriate  action
 on  the  problems  faced  by  the  trade.
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 (d).  The  factors:  govertiing  Govern-
 ™ent  recognition  to  Shikar  Ousitters
 ‘are  finanaial.  soundness;  experience.  in
 shikar,  possession  of  necessary  shikar
 equipment,  measures  taken  or  propos- ed  to  be  taken  to  publicise  Shikar
 ‘Tourism  and  positive  recommenda-
 tions  of  Government  of  India  Tourist
 ‘Office  and  the  State  Government  con-
 -cerned.

 (e)  Allotment  of  second-hand  im-
 ported  cars  is  made  to  them  on  the
 ‘basis  of  their  foreign  exchange  earn-
 ings.

 (ft)  The  State  Governments  inform-
 ‘ed  Government  of  India  last  year  that
 they  had  no  proposals  to  nationalise
 the  Strikar  Tourism  in  the  immediate
 future.  No  further  communication  on
 the  subject  has  been  received  from  the
 State  Government.

 (g)  Does  not  arise.

 बरेली  में  जिला  परिषद्‌  के  एक  कर्मचारी  को

 मृत्यु

 2255.  मी  ह्म  भूषण  लाल  :  क्‍या

 गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (=)  क्‍या  यह  सच  हे  कि  जिला

 परिषद्‌,  बरेली  (उत्तर  प्रदेश)  के  एक
 युवा  कर्मचारी  श्री  कुशलपाल  सिंह  की  22

 जून,  1968  को  बरेली  नगर  में  भूख  से

 मृत्यु  हुई  थी  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त
 कर्मचारी  को  उसका  वेतन  नहीं  दिया  गया  था
 जिसके  कारण  वहू  प्रपमा  इलाज  नहों  करा
 सका  और  झपना  गुजारा  भी  नहीं  कर
 सका;  शौर:

 (ग)  यदि  हां,  तो  इस  मामले  में
 कसा  कार्यवाही  की  गई  है  ?

 गुहम्कार्य'  संत्रालय  में  राज्य  मंत्री-  (भी
 विद्याचरण  शुक्स)  :  (क)  से  (ग).
 सूचमा  एकत्र  की  जा  रही  है  तथा  यथाशीघ्न
 सभा  पटल  पर  रख  दी  जाएगी  1

 Suspension  Orders  on  Employees  of
 Catering  Department  of  L  A.  0,

 2256.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  management  of  the
 Indian  Airfines  Corporation  has  re-
 cently  served  suspension  orders  on
 nine  employees  of  its  Catering  De-
 partment;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government’s  attention

 has  been  drawn  to  a  news-item  pub-
 lished  in  some  daily  papers  that  the
 I,  A.  C.  Employees’  Union  has  decided
 to  launch  a  phased  agitation  to  pro-
 test  against  the  suspension  orders;  and

 (d)  whether  Government  are  consi-
 dering  the  question  of  withdrawing
 the  suspension  orders  against  those
 nine  employees?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a),  and  (b)  and  (d).  Two
 Catering  Officers  of  the  Indian  Airlines,
 Dum  Dum  Air-port,  Calcutta,  were
 “gheraoed”  by  certain  employees  on
 the  2lst  May,  968  from  230  hours
 till  their  release  with  the  help  of  the
 police  at  730  hours.  Nine  employees
 were  arrested  by  the  police  and  later
 on  released  on  bail.  The  Indian  Air-
 lines  suspended  the  employees  con-
 cerned,  pending  enquiry,  with  effect
 from  23rd  May,  968  but  on  the  assur-
 ance  given  by  the  General  Secretary
 of  the  Air  Corporations  Employeca’
 Union  that  industrial  peace  and  disci-
 pline  would  be  maintained,  the  sus-
 pension  orders  were  withdrawn  on
 8th  June,  1968,

 (c)  Yes,  Sir.

 राज्य  सरकारों  के  प्रराजपत्रित  कर्मचारियों
 हारा  ब्रक्‍्शन

 2257.  ओऔ  रामावतार  कास्थी  :
 क्या  गृहस्कार्य  मंत्ती  यह  बताने  की  कृपा
 करेंगे  कि  ।
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 (क)  क्‍या  यह  सच  है  कि  देश  में  सब
 राज्यों  की  सरकारां  के  प्रराजपत्नित  कर्म-

 _चारियों  ने  अपनी  मांगों  के  समर्थन  में  0

 जुलाई,  968  को  प्रधान  मंत्री  के  निवास
 स्थान  के  सामने  प्रदर्शन  किया  था  ;

 (ख)  यदि  हां,  तो  उनकी  मांगों  का
 :  ब्यौरा  क्या  है  ;  भ्रौर

 (ग)  इस  सम्बन्ध  में  सरकार  की
 ष्या  प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्याचरण  शुक्ल)  :  (क)  1  जुलाई,

 /  968  को  प्रधान  मंत्री  के  निवासस्थान  पर
 कोई  प्रदर्शन  नहीं  हुआ  था  किन्तु
 भ्रखिल  भारतीय  जय  सरकार  कर्मचारी  संघ
 के  कुछ  सदस्यों  ने  केन्द्रीय  सचिवालय
 नाथे  ब्लक  के  सामने  उसी  ताराख  को
 एक  “घरना”  दिया  था  V

 (ख)  श्रौर  (ग).  राज्य  सरकारों
 के  कर्मचारियों  की  मांगों  का  सम्बन्ध

 मुख्यत:  सम्बन्धित  राज्य  सरकारों  से
 है।  आमतौर  पर  कमंचारियों  की  मांगे
 जरुरत  पर  आधारित  न्यूनतम  मजदूरी,  दण्डन
 शरीर  छंटनी  को  रंकना,  जीवन  निर्वाह
 सूचक  के  00  प्रतिशत  निराकरण  के  लिए
 राष्ट्रीय  महंगाई  भत्ता  फामू'ला  इत्यादि  के
 सम्बन्ध  में  है  ।

 Emoluments  drawn  by  Ministers

 2258.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  amount  drawn
 by  the  Prime  Minister,  each  Cabinet
 Minister,  Minister  of  80802  and  Depu-
 ty  Minister  as  T.A,  entertainment
 allowance  and  other  types  of  emolu-
 ments  during  the  year  967  and  first
 five  months  of  9687

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
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 (SHRI  Kw  S.  RAMASWAMY):  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 राज्यों  की  लाटरी

 2259.  श्री  रघुवीर  सिह  शास्त्री  :
 क्या  गह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  कुछ  राज्य
 सरकारों  ने  विभिन्न  प्रयोजनों  के  लिये
 लाटरियां  तथा  चिट  फण्ड  शुरु  करने  का
 निर्णय  किया  है  ;

 (ख)  इस  बारे  में  सरकार  की  प्रतिक्रिया
 क्या  है;  शौर

 (ग)  क्या  उन  निजी  समवायों  को,
 जिन  पर  कुछ  वर्ष  पूर्व  प्रतिबन्ध॒  लगाया
 गया  था,  पुनः  लाटरियां  शुरु  करने  की  अनुमति
 देने  का  सरकार  का  विचार  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्याचरण  शुक्ल)  :  (क)  तथा  (ख).
 कुछ  राज्य  सरकारों  से  अभ्यावेदन  मिलने
 के  परिणामस्वरुप  केन्द्रीय  सरकार  ने  राजकीय
 लाटरियां  चलाने  की  श्रनूमति  देने  का  निर्णय
 किया  है  यदि  उनके  मतानुसार  ऐसी  कार्यवाही
 वांछित  हो  और  ऐसी  लाटरिय,  की  टिकटों
 श्नन्य  राज्यों  में  बिना  उन  राज्य  सरकारों
 की  स्पष्ट  अश्रनुमति  के  न  बेची  जाये  +
 चिट  फड  के  सम्बन्ध  में  सरकार  को  यह
 ज्ञात  नहीं  है  कि  केरल  के  अतिरिक्त,  राज्य
 सरकारें  उन्हें  चलाना  चाहती  है  ।

 (ग)  संविधान  की  सातवीं  भ्रनुसूची
 की  सूची  II  की  प्रविष्टि  34  के  भ्रधीन  प्रइवेट
 कम्पनियों  को  लाटरियां  लाने  की  भनुमति
 देने  का  प्रश्न  राज्य.  सरकारों  के  पभ्रधीन
 झाता  है  t



 3693  Written  Answers  SRAVANA  lI,  890  (SAKA)  Written  Answers  3694.

 Donation  of  Antiques  to  Department
 of  Archaeology

 2260.  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shri
 Ramlingappa  Lamture  of  Tegara  in
 Sholapur  district  hag.  donated  antiques
 worth  Rs.  30,000|-  to  the  Department
 of  Archaeology;  and

 (b)  if  so,  the  place  where  they  are
 Proposed  to  be  kept?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  and  (b).
 No  donations  have  been  made  to  the
 Archaeological  Survey  of  India,  En-
 quiries  from  the  State  Governments
 eoncerned  are  being  made.

 Convention  on  Kashmir’s  Accession  to
 India

 2261.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  taken
 note  of  the  proposed  convention  by
 Sheikh  Abdullah  on  the  “Question  uf
 accession  of  Kashmir”;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes.  '॥

 (b)  Government  do  not  consider
 that  the  issues  proposed  to  be  dis-
 cussed  are  reasonably  conceived  or
 related  to  reality.

 स्थायालयों  में  प्रंप्रेजी

 2262.  शी  मोलहू  प्रसाद:  क्या

 पृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  क्‍या  सरकार  का  ध्यान  द्विनांक
 9  मई,  968  के  दैनिक  समाचार  पत
 *प्ाज'  (वाराणसी)  के  विशिष्ट  विशेष

 साप्ताहिक  प्रंक  में  “न्यायालयों  में  भ्रंग्रेजी  के
 लिये  प्रेम  क्‍यों”  शीर्षक  के  अन्तत  प्रकाशित
 हुए  लेख  की  भ्रोर  प्राकर्षित  किया  गया  है;.
 भौर

 (ख)  यदि  हां,  तो  इसके  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (भी:
 विद्याचरण  शुक्ल)  :  (क)  जी  हां,  श्रीमान  A

 (ख)  यह  लेख  इस  बारे  में  सर्वोच्च
 न्यायालय  की  बार  णसं  सिएशन  के  कथित
 निर्णय  से  संबंन्धित  है  कि  प्रंग्रेजी  सम्पर्क
 भाषा  के  रुप  में  जारी  रहनी  चाहिए।ः
 सर्वोच्च  न्यायालय  तथा  उच्च  न्यायालयों
 के  समक्ष  होने  वाली  कार्यवाही  के  लिए
 प्रयुक्त  की  जाने  वाली  भाषाश्रों  के  संबंध
 में  भारत  सरकार  की  नीति  संविधांन  &
 अनुच्छेद  348  तथा  राज-भाषा  भ्रधिनियम,
 963  की  धारा  7  के  प्रनुसार  निर्धारित
 होती  है  ।

 Starting  of  State  Lottery  by  Punjab
 Government

 2263.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  HOME.
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  have  taken  permission  to  start
 a  State  lottery;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF.
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA:  (a)  and  (b).  The  State  Gov-
 ernments  have  been  informed  that
 Central  Government’s  permission  te
 conduct  State  lotteries  is  available
 provided  that  tickets  of  such  lotteries
 are  not  sold  in  another  State  without
 the  express  consent  of  that  State
 Government.
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 2264.  SHRI  ८.  K.
 CHARYYA:

 SHRI  NAMBIAR:
 SHRI  BHAGABAN  DAS:
 SHRI  K.  M.  ABRAHAM:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  GADILINGANA

 GOWD:

 Will  the  Minister  of  HOME  AF.
 FAIRS  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  a  report  published
 in  the  Statesman  of  the  6th  July,  968
 narrating  how  three  teen—agers,  said
 to  be  sons  of  senior  defence.  officials,
 etole  the  car  of  a  journalist  with  the
 help  of  a  master-key;

 (9)  whether  Government's  atten-
 tion  has  also  been  drawn  to  a  pre-
 vious  incident,  also  reported  in
 papers,  in  which  a  teen-ager,  son  of
 an  army  official,  stole  car  from
 Krishj  Bhavan;

 (c)  whether  under  Government
 Servants  Conduct  Rules  the  parents
 are  made  responsible  for  the  conduct
 of  their  children,  particularly  the
 minor  ones;  and

 (d)  whether  in  the  above  cases  any
 explanation  has  been  called  from  the
 officers  concerned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,

 (c)  There  is  no  such  provision  in
 the  Government  Servants’  Conduct
 Rules.

 (ad)  Does  not  arise,  Sir.

 शिक्षा  मंत्रालय  में  संसदोय  सहायक

 2265.  भी  मोलहू  प्रसाद:  कया
 शिक्षा  मंत्री  i0  मई;  968  के  प्रतारंकित
 प्रश्न  संखया  0370  के  उत्तर  के  सम्बन्ध
 में  यहू  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यहू  सच  है  कि  उनके
 मंत्रालय  में  संसदीय  सहायक  के  लाभप्रद
 पद  पर  कार्य  कर  रहे  व्यक्तियों  को  30

 श्रक्तूकर,  958  से  किसी  झम्प  पद  पर
 स्थानान्तरित  करने  का  निर्णय  किया  गया
 था;

 (ख)  क्‍या  यह  भी  सच  है  कि  जिस
 व्यक्ति  को  संसदीय  सहायक  के  कर्तव्यों  को

 दक्षतापूर्वक  करने  का  प्रशिक्षण  दिया
 गया  था  श्रौर  जिसे  उस  पद  परः  5  श्रक्रेल,
 968  को  पदोन्नत  किया  गया  उसे  सहायक

 के  रूप  में  पदावनत  कर  दिया  गया  है  ;

 (ग)  यदि  हां,  तो  क्या  उस  पद.  पर
 उसी  प्रशिक्षित  व्यक्ति  को  नियुक्‍त  करने
 का  विचार  है;  और

 (घ)  यदि  नहीं,  तो  उसी  व्यक्तित  को-
 इतनी  लम्बी  श्रवधि  तक  इस  लाभप्रद  पद
 पर  लगाये  रखने  के  क्या  कारण  हैं  जबकि
 मंत्रालय  में  दूसरा  प्रशिक्षित  व्यक्ति  उपलब्ध
 है?

 शिक्षा  मंत्री  (डा०  गुण  सेम)
 (=)  जी  हां  1  किन्तु बाद  में  स्थिति  पर

 पुतविचार  किया  गया  श्रौर  सरकारी  कार्ये
 के  कुशल  निपटान  के  हित  में  उनका  तबादला
 उचित  नहीं  समझा  गया  ।

 (ख)  मंत्रालय  के  एक  संसदीय
 सहायक'  को,  किसी  व्यक्ति  के  छुटूटी  पर  जाने
 से  रिक्त  हुए  स्थान  पर  उच्च  पद  पर  पदोष्नत

 कर  दिया  गया  था  ।  इस  प्रकार  संसदु
 सहायफ के  रिक्त हुए हुए  स्थान  पर  एक  भ्नन्य
 सहायक  को  भ्रस्थाई  तौर  पर  नियुक्त  कर
 दिया  गया  था।  मूल  पदधारी  के  डयूटी
 पर  वापस  भरा  जाने  पर  यह  व्यवस्था  समाप्त
 हो  गई  ।

 (गं)  फिलहाल  प्रश्न  नहीं  उठता  |

 (घ)  सरकारी  कार्य  के  कुशल  निपटान
 के  हित  में  ।
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 सरकारी  झग्रधिकारियों  की  विदेशी  पत्नियां

 2266.  भी  मोलहू  प्रसाद  :  क्या

 गृह-कार्य  मंत्री  22  मार्च,  968  के  भ्रतारांकित
 श्रश्न  संख्या  482  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उपरोक्त  प्रश्न  के  उत्तर  में  सभा-
 पटल  पर  रखे  गये  विवरण  में  बताये  गये,
 मंत्री  चार  राजदूतों  तथा  60  श्रधिका-
 रियों  के  नाम  क्‍या  हैं  ;

 (ख)  वे  लोग  कौन-कौन  से  पदों  पर

 नियुक्त  हैं  श्र  वे  क्रित-कित  मंत्रालयों/
 'किन-किन  देशों  में  नियुक्त  हैं  ;

 (ग)  उनकी  पत्नियां  मूलतः:  किस-किस
 देश  की  हैं  ;

 (घ)  उन  सरकारी  श्रधिकारियों  के
 नाम  क्या  हैं  जिन्होंने  विदेशी  महिलाझों  के
 साथ  विवाह  करने  से  पहले  सरकार  की

 अनुमति  प्राप्त  की  थी  ;  और

 (3)  उन  अधिकारियों  के  नाम
 क्या  हैं  जिनकी  पत्नियों  को  भारतीय
 नागरिकता  प्रदान  की  गयी  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (थी
 विद्या  रण  शुक्ल) :  (क)  से  (ड).
 मंत्री  महोदय  का  नाम  डा०  चंद्रशेखर  है,
 जो  स्वास्थ्य  एवं  परिवार  नियोजन  मंत्रालय
 में  मंत्री  हैं  1

 श्न्य  मुद्दों  पर  जानकारी  एकत्रित  की
 जा  रही  है  1

 केन्द्रीय  सरकार  के  कर्मचारी

 2267.  भी  मोलहू  प्रसाद  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 ह:  :

 (=)  वया  यह  सच  है  कि  उन  कर्मचारियों
 को  भफसर  धमकियां  दे  रहे  हैं  जो  सरकार

 द्वारा  बनाए  गए  नियमों  के  प्रतूसार  कार्य
 करते  हैं  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  केन्द्रीय
 सरकार  के  कर्मचारियों  को  उनके  प्रफसरों
 द्वारा  बहुत  अ्रधिक  कार्य  सौंपा  जाता  है  जो
 प्रयने  स्टैनोप्राफरों  को  कभो  मी  काम  में  नहीं
 लाते  ;  भौर

 (ग)  यदि  हां,  तो  सरकार  का  प्रफसरों
 तथा  स्टैनोग्राफरों  को  पूरी  तरह  व्यस्त
 रखने  के  लिये  क्‍या  कार्यवाही  करने  का  विचार
 है?

 गृह-कार्य  संत्रालय  सें  राज्य  संत्री  (भी
 विद्या  जरण  शुक्ल)  :  (क)  शौर  (लख).
 गृह  मंत्रालय  के  ध्यान  में  ऐसे  कोई
 दृष्टान्त  नहीं  भ्राये  हैं  t

 (ग)  प्रएन  नहीं  उठता  ।

 मद्रास  हिन्दी  प्रध्यापक  संछ

 2268.  थमी  बलराज  सथोक  :
 करी  शारदानन्द  :
 थी  झटल  विहारी  बाजपेयी  :
 थी  वंश  नारायण  सिह  :
 शी  जगन्नाथ  राव  जोशी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मद्रास
 हिन्दी  भ्रध्यापक  संघ  ने  हाल  ही  में  उप-
 प्रधान  मंत्री  को  राजपालायत  में  एक
 ज्ञापन  प्रस्तुत  किया  था  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 बया है ;  भौर

 (ग)  उस  पर  सरकार  ने  धव  तक  क्या
 कायंवाहीं  की  हें  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (भी
 चोर  सिह)  :  (क)  जी,  हां।

 (ख)  संघ  को  डर  था  कि  मद्रास
 राज्य  द्वारा  ब्िभावा  सूत्र  समाप्त  किए.
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 जाने  के  फलस्वरूप  सकल  पाद क्रम  में  से
 हिन्दी  को  हटा  देने  के  परिणामस्वरूप  लगभग
 2,500  हिन्दी  भ्रध्यापों  का  रोजगार
 समाप्त  होत  की  संभावना  थी  t  संघ  ने
 हन  फालतू  हिन्ती  भ्रध्यापकों  को  उपयुक्त
 रूप  से  खपाने  के  लिए  मद्रास  सरकार  पर
 दबाव  डालने  हेतु  भारत  सरकार  से  हस्तक्षेप
 की  मांग  की  थी  उन्होने  भारत
 सरकार  से  एक  ऐसी  योजना  तैयार  करने
 करने  का  भी  भनुरोध  किया  था  जिसके
 अन्तरगत  इन  फालतू  प्रध्यापकों  की
 सेवात्ों  का  उपयोग  उन  व्यक्तियों  को  हिन्दी
 पढ़ाने  के  लिए  किया  जा  सके  जो  उस  भाषा
 को  स  खना  चाहें  ।

 (ग)  मद्रास  सरकार  ने  सभी  योग्य
 फालतू  हिन्दी  भ्रध्य  कों  के  लिए  वैकल्पिक
 रोजगार  की  व्यवस्था  करने  के  लिए  श्रादेश
 जार  कर  दिए  हैं।  ऐसा  समझा  जाता  है
 fs  केबल  वहां  फरत  हन्दो  ग्रश्यापक,
 जो  भ्रहंता  प्राप्त  शौर  प्रशिक्ष)  नहीं  हैं  या
 जो  छुट्टी  जाने  वाले  व्यक्तियों  के  स्थान  पर
 कार्य  कर  रहे  थे,  छटनी  किए  ज.एंगे  ।  ऐसे
 श्रध्यापकों  में  भ्रधिकतर  महिलाएं  हैं  ग्रोर  उनकी
 संख्या  500  से  भ्रधिक  नहीं  होगी  इस  मंत्रालय
 की  हिन्दी  शिक्षा  समिति  की  कार्यकारिणी
 उप  समिति  की  सिफारिश  के  भपनुसार
 दक्षिण  भारत  हिन्दी  प्रचार  सभा  से  मद्रास
 राज्य  के  कुछ  भुने  हुए  स्थानों  में  उन  व्यक्तियों
 के  लिए  हिन्दी  विद्यालय  खोलने  की  एफ
 विस्तृत  योजना  ते  +  करने  के  लिए  कहा  गया
 है  जो  यह  भाषा  सीखने  के  इच्छुक  हों  |  ये
 विद्यालय  भ्धिकतर  एक-पभ्रध्यापक  संस्थाएं
 होंगी  शौर  गद्रास  सरकार  द्वारा  छंटनी
 किए  गए  भ  'कों  को  इन  विद्यालयों  में
 खपाने  का  हर  संभव  प्रयत्न  किया  जाएगा।
 उपसमिति  ने  गह  भी  सिफारिश  की  है
 ॥  ऐसे  विद्यालयों  को  चलाने  के  लिए
 भारत  सरकार  हारा  शत  प्रतिशत  वित्तीय
 सहायता  दी  जानी  चाहिए  1  सभा  से  विस्तृत
 प्र  ताब  प्राप्त  होने  पर  इस  मामले  पर  भारत
 सरकार  हारा  भौर  धागे  विचार  लिया  जाएगा  |
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 दिल्ली  में  माधो  का  साहित्य

 2269.  भरी  सीताराम  केसरी  :
 भरी  दाशि  भूषण  बाजपेयी  :

 क्‍या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उनका  ध्यान  समाचारपत्रों  के
 हस  आशय  के  समाचारों  की  श्रोर  दिलाया  गया
 है  कि  चीन  के  तानाशाह  माधो-त्से  तुंग  का
 प्रचार  साहित्य  दिल्ली  में  बहुत  बड़ा  मात्रा  में
 उपलब्ध  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  उक्तः
 साहित्य  के  स्रोत  शौर  उन  व्यक्तियों  या
 संस्थाओं  के  नामों  का  पता  लगाने  का  प्रयास
 किया  है  जो  राजधानी  में  यह  साहित्य  बांट
 रहे  हैं  ;

 (ग)  क्‍या  सरकार  को  यह  भी  पता  है
 की  “रेड  बुक”  की  बहुत  सी  प्रतियां  दिल  ै
 विश्वविद्यालय  के  श्रनेक  विद्यार्थियों,  लेखकों
 झोर  स्तम्भ  लेखकों  के  पते  पर  भेजी  गई  हैं  ;
 भोर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (को
 विद्या  चरण  शुक्ल):  (क)  जी,  हां,  श्रीमान्‌  ।

 (ख)  माझ्रो-त्सेतुं।  की  कुछ  पुस्तकें
 भावना  प्रकाशन,  सुभाषनगर  दिल्ली  द्वारा
 हिन्दी  और  उर्दू  में  प्रकाशित  हुई  हैं  ।  कुछ
 पुस्तकें  चीनी  दूतावास  ने  डाक  द्वारा  तथा

 दूतावास  में  जाने  वाले  व्यक्तियों  के  माध्यम  से
 बांटी  हैं  ।

 (ग)  पता  लगा  है  कि  चीनी  दूतावास
 ने  “रेड  बुक”  नामक  माझो  की  कृति  की  प्रतियां
 दिल्ली  विश्वविद्यालय  के  कुछ  विद्यार्थियों,
 सेखकों  तथा  कालम  लेखकों  के  पतों  पर  भेजी  हैं  v

 (घ)  माधो  साहित्य  को  केवल  मात्र
 प्रकाशित  करने  या  उसे  बांटने  पर  वर्तेमान
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 कानून  के  भ्रधीन  दण्ड  नहीं  दिया  जाता  परन्तु
 ऐसा  साहित्य  प्रकाशित  करने  से  या  बांटने  से
 भारत  की  सीमा  सम्बन्धी  एकता  तथा  प्रभुसत्ता
 'को  खतरा  हो  या  लोक  शांति  के  लिये  खतरा
 वैदा  हो  जाये  तो  कानून  के  भ्रधीन  उपयुक्त
 कार्यवाही  की  जा  सकती  है  1  हमें  भाशा  है  कि
 लोक  मत  स्वयं  ही  दृढ़  होकर  ऐसे  तत्वों  को  दबा
 सकेगा  जो  किसी  घातक  विचार  धारा  के
 प्रभाव  में  भ्रा  रहे  हैं  ।

 Boundary  Dispute  Between  U.P.  and
 Bihar

 2270.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether,  according  to  the  re-
 port  received  from  the  Trivedi  Com-
 mission,  which  was  appointed  by
 Government  to  submit  a  report  on
 the  boundary  dispute  between  Uttar
 Pradesh  and  Bihar,  four  villages  on
 the  border  of  Uttar  Pradest  and
 Bihar,  have  not  been  included’  in
 either  of  the  States;

 (b)  the  reaction  of  Government
 thereto  and  the  reasons  therefor;

 (c)  the  name  of  the  State  in  whose
 courts  the  cases  of  the  said  villages
 have  been  disposed  of  so  far  and  the
 name  of  the  State  which  hag  been
 realising  Government  dues  from  the
 Said  villages;  and

 (d)  the  name  of  the  State  in  which
 the  said  villages  have  been  included?

 THE  MINISTER  OF  SATE  IN
 THE  MINISTRY  OF  HOME  AF.
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  Shri  Trivedi
 had  recommended  a  continuous
 boundary  alignment.  His  recom-
 mendations  have  been  given  effect  to
 by  the  enactment  of  Bihar  and  Uttar
 Pradesh  (Alteration  of  Ro:indaries)
 Act,  968  by  Parliament.  There  could,
 therefore,  be  no  question  of  any
 villages  being  left  out  from  either
 State.

 (०)  and  (d),  Do  not  arise.

 बापानगर  (दिल्ली)  में  पुलिस  को  ज्यादतियां

 2271.  भी  सोतारास  केसरी  :  क्‍या

 यूह-कार्य  मंत्रो  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  समाचार
 पत्नों  में  प्रकाशित  इस  समाचार  की  झोर
 दिलाया  गया  है  कि  महानगर  परिषद्‌
 के  सदस्य  श्री  बाबूलाल  केलकर  ने
 उप-राज्यपाल  को  ज्ञापन  दे  कर  22  शौर  28

 जून  को  बापानगर के  क्षेत्र  में  पुलिस  की
 ज्यादतियों  की  जांच  करने  को  मांग  की  है  ;

 (ख)  कया  उनका  ध्यान  श्री  केलकर  की
 इस  बात  की  ओर  भी  दिलाया  गया  है  कि  यदि
 इस  मामले  की  जांच  न  की  मयी  तो  एक  नया
 ध्ान्दोलन  प्रारम्भ  हो  जायेगा  ;

 (ग)  क्‍या  सरकार  ने  इस  सम्बन्ध  में
 ब्यौरा  प्राप्त  कर  किम्रा  है  ;  शौर

 (घ)  यदि  हां,  इस  सम्बन्ध  में
 केन्द्रीय  सरकार  की  क्या  प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  जी,  हां,  श्रीमान्‌  ।
 9-7-68  को  श्री  बाबूलाल  केलकर  द्वारा
 एक  लिखित  शिकायत  उप-राज्यपाल  दिल्ली  को
 की  गई  थी  ।

 (ख)  जी,  हां,  श्रीमान्‌  ।

 (ग)  भौर  (घ).  उल्लिखित  घटनाओं
 पर  एक  रिपोर्ट  दिल्ली  प्रशासन  को  प्राप्त  हुई
 है  ।  उसके  संबंध  में  जांच  की  जा  रही  है

 ©.  B.  I.  report  on  former  Orissa
 Ministers

 2272.  SHRI  SRADHAKAR  SUPA.
 KAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  report  of  the  Cen-
 tra)  Bureau  of  Investigation  relating
 to  Shri  Biju  Patnaik,  the  then  Chief
 Minister  of  Orissa  and  his  other  col-
 leagues  was  not  laid  on  the  Table  on
 the  ground  of  its  being  a  privileged
 document;  and
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 ‘(b)  whether  the  same  report  has
 now  been  given  to  the  Khanna  Com-
 mission  without  any  objection?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF.
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (b)  The  report  was  placed  before
 the  Khanna  Commission  in  response
 to  a  summons  received  from  the  Com-
 mission  and  in  accordance  with  the
 statement  made  by  the  Home  Minis-
 ter  in  the  House  on  2th  June  1967.

 Representation  to  Muslims
 2273.  SHRI  S.  R.  DAMANI:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 question  of  giving  more  representa-
 tion  to  Muslims  is  under  considera-
 tion  of  Government;

 (b)  if  so,  the  specific  provisions  of
 the  Constitution  which  permit  diffe-
 rentia]  treatment  to  the  Muslims;  and

 (c)  the  areas  in  which  more  repre-
 sentation  is  sought  for  this  community
 and  is  said  to  be  under  consideration?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (c).  The  question
 of  representation  of  minority  com-
 munities  in  services  was  considered
 in  a  conference  of  ‘Chief  Ministers
 held  on  May  19,  1968.  It  was  pointed
 out  by  the  Home  Minister  that  there
 was  no  proposal  for  reservation  for
 any  minority  community  in  services.
 What  was  needed  was  to  see  that  no
 prejudices  worked  against  certain
 communities,  and  that  proper  oppor-
 tunities  were  provided  to  the  mem-
 bers  of  the  minority  communities,  It
 was  agreed  that  the  position  in  this
 regard  should  be  reviewed  by  the
 State  Governments,  and  alj  possible
 efforts  should  be  made  to  step  up  the
 recruitment  of  members  of  the  mino-
 rity  communities  in  services,  subject
 to  the  observance  of  the  relevant
 constitutional  provisions.

 (b)  Does  not  arise.

 AUGUST  2,  968  3704

 Outbreak  of  Communal  Violence  in
 Nagpur  and  Ghasipur

 2274.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  from  the  State  Govern-
 ments  on  the  recent  communal  vio-
 lence  that  broke  out  in  Nagpur  and
 Ghazipur;

 (b)  if  so,  the  findings  thereof;
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 (c)  whether  the  subject  of  commu-
 nal  outbursts  figured  in  the  recent
 mectings  of  the  National  Integratio
 Council  in  Srinagar;  and

 (d)  if  so,  the  conclusions  reached
 by  this  Council  for  a  permanent  solu-
 tion  of  this  problem?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKILA):  (a).  Government  have
 received  reports  of  the  communal
 disturbances  at.  Nagpur,  According
 to  information  received  from  the
 Government  of  Uttar  Pradesh,  there
 has  been  no  communal  violence  in
 Ghazipur  in  the  recent  past.

 (b)  In  Nagpur  26  persons  were
 killed  during  the  communal]  distur-
 bances  from  9th  June  to  3th  June,
 1968.  65  persons  were  injured.  353
 persons  were  arrested  in  connection
 with  the  incidents.

 (c)  Yes,  Sir.

 (d)  A  copy  of  the  recommendations
 of  the  Committee  on  communal  as-
 pects  as  adopted  by  the  National  In-
 tegration  Council  is  liad  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-570]68).

 Survey  Teams  to  Study  on  Deficien-
 cies  of  National  Highway  system

 2275.  SHRI  s.  R.  DAMANI:  Will
 the  Minister  af  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  wheher  Government  propose
 to  appoint  survey  teams  to  study  and
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 Teport  on  the  deficiencies  of  the  Na-
 tional  Highway  system;  and

 (b)  if  so,  when  the  reports  will  be
 ready  and  whether  adequate  financial
 and  other  provisions  are  being  made
 to  make  good  the  deficiencies  on  an
 urgent  basis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  A  number  of  survey
 teams  have  already  been  set  up  to
 eollect  the  necessary  data  for  deter-
 mining  the  extent  and  nature  of  defi-
 ciencies  in  the  National  Highway
 system.

 (b)  The  collection  of  the  data  by
 these  teams  will  take  about  four
 months,  Processing  of  this  data  will

 be  done  on  its  receipt  here  in  the
 Ministry  and  some  more  time  will  be
 taken  for  it,  which  will  depend  on  the
 volume  of  work  involved,  based  on
 the  information  and  the  details  col-
 lected.  However,  this  data  will  be
 utilised  for  the  formulation  of  the
 broad  details  of  the  Fourth  Plan,  but
 the  provisions  to  be  actually  made
 will  depend  on  the  limits  of  the  finan-
 cial  outlays  permitteq  for  each  parti-
 cular  year.

 Intrusion  by  Nepalese
 /

 2276.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  intrusion  by
 the  Nepalese  on  Tolapara  lands  in
 Jalpaiguri  District  of  West  Bengal;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  to  stop  these
 instrusiong  and  protect  the  interests  of
 the  adibasis  in  the  area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HO)  AFFAIRS
 (SHRI  K.  S.  RAMASWAMY):  (a)  to

 (c).  Facts  are  being  ascertained  from
 the  State  Government,

 Triennale  on  Contemporary  World
 Art

 2277.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Triennale  on  Contemporary  World
 Art  was  in  two  sections;  Indian  and
 World  Section;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  it  is  the  opinion  of  the
 Academy  and  Government  that  the
 Indian  and  the  World  Arts  are  not
 comparable,  that  Indian  Art  is  so
 superior  or  inferior  that  it  cannot  be
 compared  with  the  art  of  other  coun-
 tries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  to  (c).
 There  were  no  separate  sections,  te.
 Indian  and  World  Sections,  in  the
 Triennale  of  Contemporary  World  Art.
 Prizes  were,  however,  awarded  for
 the  Exhibition  under  the  following
 categories:

 (a)  Gold  plaque  to  a  national]  or
 foreign  artist,  who  has  obtain-
 ed  the  unanimous  vote  in  any

 category  of  Fine  Arts,

 (b)  Gold  Medals  may  be  awarded
 to:

 (i)  The  best  foreign  painter
 (ii)  The  best  national  painter

 (iii)  The  best  foreign  sculptor
 (iv)  The  best  nationa]  sculptor

 (v)  The  best  foreign  graphist
 (vi)  The  best  national  graphist

 The  rules  for  the  Awards  were  pai-
 terned  on  other  such  international
 biennales  where  it  iscustomary  to
 have  a  separate  nationa]  awarg  and
 the  question  of  superiority  and  in-
 feriority  of  Indian  Art  does  not  arise..
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 दिल्‍ली  में  वरण्ठ  व्यायाम-दिक्षकों  के  बेतन-
 मानों  का  पुनरीक्षण

 2278.  थी  मु  लिमये  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दूसरे  वेतन
 आयोग  की  सिफारिश  के  झाधार  पर  वर्ष
 i960  से  शिक्षा  विभाग,  दिल्ली  के  अ्रधीन

 सहायता  प्राप्त  उच्चतर  माध्यमिक  स्कूलों  के
 नबरिष्ठ  व्यायाम-शिक्षकों  के  पुराने  वेतन-मान
 100-200  को  बढ़ा  कर  60—-300  रुपये

 कर  दिया  गया  है  ;

 (ख)  यदि  हां,  तो  कया  यह  बेतन-मान
 “दिल्ली  के  शिक्षा  विभाग  के  भ्रधीन  सहायता
 प्राप्त  सभी  उच्चतर  माध्यमिक  स्कूलों  के

 'ब्यायाम-शिक्षकों  को  दिया  जा  रहा  है  ;  शौर

 (ग)  क्‍या  इस  संबंध  में  डी०  ए०  वी०
 हायर  सेकेण्डरी  स्कूल,  गांधी  नगर,  दिल्ली  के

 “वरिष्ठ  व्यायाम-शिक्षक  के  मामले  में  भेदभाव
 “किया  गया  है  श्रौर  यदि  हां,  तो  इसके  क्‍या
 कारण  हैं  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री
 भागवत  झा  श्राजाद):  (क)  जी,  हां  ।  उन
 कर्मचारियों  के  लिये  जो  i-4-950  को
 सेवा  में  ये  t

 (ख)  जी,  नहीं  ।  i-4-950  के
 “बाद  सेवा  नियुक्त  वरिष्ठ  व्यायाम-शिक्षक
 दूसरे  वेतन  झायोग  की  सिफारिशों  के  भ्राधार
 'पर  भ्रपनी  योग्यताओं  के  प्रनुसार  भिन्न-भिन्न
 बैतन-मान  ले  रहे  हैं  t

 (ग)  ऐसा  कोई  भेदभाव  नहीं  किया
 गया  है  ।

 अमृतसर  में  एक  यूरोपीय  महिला  को  गिरफ्तारी

 2279.  श्री  सध्‌  लिसये  :  क्‍या  गह-
 “कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  में
 झमृतसर  में  एक  यूरोपीय  महिला  को  गिरफ्तार

 “किया  गया  है  ;
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 (=)  कया  बम्बई  पुलिस  ने  भी  इस
 महिला  के  विरुद्ध  एक  मामला  दर्ज  किया  है  ;
 और

 (ग)  यदि  हां,  तो  इस  महिला  के  विरद्ध
 क्या  प्रारोप  हैं  जिनके  कारण  उसे  गिरफ्तार
 किया  गया  है  ?

 गृह-कार्य  संत्रालय  सें  राज्य  संत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  यह  सूचित  किया
 गया  है  कि  चैकोस्लोवाकिया  निवासी  एक
 महिला,  27-3-1968  को  भ्रमृतसर  में
 गिरफ्तार  की  गई  थी  ।

 (ख)  जी  हां,  श्रीमान्‌  ।

 (ग)  बम्बई  पुलिस  ने  उसके  विरुद्ध
 विदेशी  अ्रधिनियम के  गन्तगेत  प्रतिबन्ध-प्रादेश
 को  तोड़ने  के  लिए  एक  मामला  दर्ज  किया  था

 श्रादिसम  जातीय  लोगों  को  झ्रात्म-निर्णय  का
 अधिकार

 228  0.  श्री  श्रोम  प्रकाश  स्यागी:  क्या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 भारतीय  साम्यवादी  दल  ने  भ्रपनी  कार्यकारिणी
 की  बैठक  में  झ्रादिम  जातीय  लोगों  को  श्रात्म-
 निर्णय  का  अधिकार  देने  का  कार्यक्रम  स्वीकार
 किया  है  ;  और

 (ख)  यदि  हाँ,  तो  इसके  सम्बन्ध  में
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्री  (भी
 विद्या  चरण  शुक्ल):  (क)  शासन  के  पास
 ऐसी  कोई  जानकारी  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 बिहार  सरकार  द्वारा  उक्‍्रध्यापकों  को  छंटनी

 2281.  श्री  रामावतार  शास्त्री  :  कया
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या यह  सच  है  कि  बिहार  सरकाद
 ने  बिहार  में  प्राथमिक  स्कूलों  के  लगथय
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 4,000,  प्रध्यापकों  की  छटनी  करने  का
 निर्णय  किया  है  ;

 (ल)  यदि  हाँ,  तो  प्रस्वावित  छटनी  के
 क्या  कारण  हैं  ;

 (ग)  क्‍या  सरकार  का  विचार  हन
 प्र.यापकों  की  छटनी  न  होने  देने  के  उद्देश्य
 में  कोई  कार्यवाही  करने  का  है  ;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हे

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री
 भागवत  झा  ाजाद)  :  (क)  जी,  नहीं  ।

 (ख)  से  (घ).  प्रश्न  नहीं  उठते  |

 साम्प्रदायिक  दंगे

 2282.  शो  रामायतार  हारो :  क्‍या
 गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1967  से  जून,  1968  की
 ग्रवधि  में  विभिन्न  राज्यों  में  प्रलग-प्रलग
 कितनी  बार  साम्प्रदायिक  दंगे  हुए  ;

 (ख)  उक्त  भ्रवधि  में  प्रति  वर्ष  राज्यवार
 कितनी  बार  साम्प्रदायिक  दगे  हुए  ;

 (ग)  कितने  व्यक्ति  मारे  गये  ;

 (घ)  दंगों  में  सम्पक्ति  को  कुल  कितनी
 क्षति  हुई  ;  और

 (ड)  उपयुक्त  दगों  के  सम्बन्ध  में  कितने
 ब्यक्ति  गिरफ्तार  किये  गये  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भर
 विद्या  चरण  शुक्ल):  (क)  से  (2).  पंजाब,
 हरयाणा,  नागालैण्ड,  उड़ीसा,  तथा  केन्द्र
 शासित  प्रदेश  मनीपुर,  त्रिपुरा,  प्रदमान
 निकोबार  द्वीप  समूह,  चण्डीगढ़,  गोवा  प्रौर

 द्यू,  लक्कादीव,  मिनिकाय  द्रौर  प्रमिनद्वी
 समूह,  दिल्ली,  दादरा  शौर  नगर  हवेली,
 हिमाचल  प्रदेश  सथा  नेफा  में  i-i-67  से
 30-6-68  के  बीच  कोई  साम्प्रदायिक  दंगे

 नहीं  हुए  7
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 मैसूर  में  सन्‌  19679  7  1968 %
 4  दंगे हुए  थे  ।  इन  दंगों  में  किसी  की  मृत्यु  नहीं
 हुई थी  ।  इनमें  अनुमान है लगभग हैं  लगभग  19,72,921
 रुपयों  की  सम्पत्ति  की  हानि  हुई  थी  ।  इन
 'घटनाशों  के  संबंध  में  ४46  व्यक्ति  गिरफ्तार
 किये  गये  थे  |

 न्य  राज्यों  तथा  केन्द्र  प्रशासित  झन्य
 राज्यों  से  सूचना  एकत्रित  को  जा  रही  है

 प्रन्यमान  ट्वीप  समूह  में  बग्दी  रखे  गये  कांति-
 कारियों  का  संघ

 2283.  शी  रामायतार  हाल्तरी  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क  )  क्या  स्वतत्ता  प्रान्दोलन  के  दिनों
 में  प्रंवमान  जेल  में  बन्दी  रखे  गये  क्रांतिकारियों
 ने  कोई  संगठन  संघ  बनाया  है  ;

 (ख)  यदि  हाँ,  तो  उसका  नाम  कया  है  ;

 (ग)  क्‍या  उस  संगठन  संघ  से  प्रधान
 मंत्री  को  कोई  ज्ञापन  प्राप्त  हुआ  है  ;

 (घ)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या
 है  ;  शौर

 (ड)  उस  पर  सरकार  की  क्‍या  प्रतिक्रिया
 है?

 गृह-कार्य  संत्रालय  में  राज्य  संत्रो  (श्री
 विद्या चरण  शुक्ल)  :  (क)  से (ड)  कलका

 बहे “एक्स-प्रण्टमान  पोलिटिकल  प्रिजनस
 इटरनिटी  सर्कल  नामक  एक  संगठन  से  ४
 अप्रेल,  967  को  प्रधान  मंत्री  को  सम्बोधित
 दो  पग्रभ्यावेदन  प्राप्स  हुये  |  हन  में  एक  प्रध्या-
 बेदन  में  ब्रिटिश  शासन  के  दौरान  पोर्टब्लेयर  में
 स्थित  सेलूलर  जल  में  बंदी  र्व  गये  स्वतंत्ञता
 सेनानियों  की  स्मृति  के  रूप  में  तथा  नेताज़ी
 सुभाष  चन्द्र  बोस  एवं  उनकी  भारतीय  राष्ट्रीय
 मेना  के  साथ  भ्रण्डमान  तथा  निकोबार  के
 सम्बन्ध  में  स्मृति  को  जीवित  रखने  के  लिए
 व्यवस्था  करने  के  सुझाव  दिये  गये  थे  ।  दूसरे
 ग्रभ्यावेदन  में  एक्स  प्रण्डमात  पोलिटिकल
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 प्रिजनर्स  तथा  उनके  आश्चितों  के  लिये  कुछ
 रियायतें  सुविधाशों  की  स्वीकृति  के  लिये
 माँग  थी  ।

 जहाँ  तक  उन  स्वतंत्नता  सेनानियों  का,
 जो  पोर्ट  ब्लेयर  सैलूलर  जेल  में  रखे  गये  थे,
 स्मारक  स्थापित  करने  का  सम्बन्ध  है  जेल  के

 सैन्ट्रल  टावर  को  स्मृति  के  रूप  में  रखने  तथा
 उन  भारतीय  देश  भक्तों  के  कष्टों  की  स्मृति
 में  जिन्हें  वहाँ  बन्दी  रखा  गया  था,  नाम  की
 शिलाएं  लगाने  का  पहले  ही  निर्णय  लिया  जा

 जुका  है  1  भ्रण्डमान  में  नेताज़ी  बोस  का  स्मारक
 स्थापित  करने  का  भी  निश्चय  किया  गया  है  |

 जहाँ  तक  देश  में  बिखरे  हुए  भूतपूर्व
 प्रन्दमान  राजनैतिक  बन्दियों  को  सुविधाएं
 तथा  रियायतें  देने  का  सम्बन्ध  है  उन्हें  शेष
 राजनैतिक  पीड़ितों  से,  जिन्होंने  स्वतंत्रता
 आन्दोलन  में  भाग  लिया,  विशेष  श्रेणी  का
 नहीं  माना  गया  है  ।  ज़ो  सुविधाएं
 तथा  रियायतें  उन  राजनैतिक  पीढ़ितों
 को  सामान्यरूप  से  ग्राह्म  हैं,  जिन्होंने
 स्वतंत्रता  श्रान्दोलन  में  भाग  लिया,  वे  भूत-
 पूर्वे  भ्रण्डमान  राजनैतिक  बन्दियों  द्वारा  भी
 ग्राह्म  सीमा  तक  प्राप्त  की  जा  सकती  हैं  ।

 Committee  on  Technica]  Education
 2285.  SHRI  N,  मे,  LASKAR:

 SHRI  ANBUCHEZHIAN:
 SHRI  CHENGALRAYA

 NAIDU:
 Will  the  Minister  of  EDUCATION

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 committee  appointed  by  the  All-India
 Council  for  Technical  Education  has
 recommended  a  three-point  code  to
 govern  grant-in-aid  to  technica!  insti-
 tutions  in  various  States;

 (b)  if  80,  the
 thereof;

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  implement  them;  and

 recommendations

 (da)  whether  the  proposed  recom-
 mendations  are  being  forwarded  to
 the  State  Governments  also?
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 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  Yes,  Sir.

 (b)  A  statement  ig  attached.
 (c)  ang  (d).  The  recommendations

 have  been  forwarded  to  the  State
 Governments  for  implementation.

 STATEMENT
 (i)  The  Committee  recognised  that

 the  income  from  fees  and  contribution
 of  the  management  of  private  institu-
 tions  would  not  be  adequate  to  meet
 the  entire  deficit  in  expenditure  of
 the  institutions  after  Central  assist-
 ance  to  recurring  expenditure  ceased.
 It  was  also  recognised  that  the
 contribution  from  the  managements

 of  the  institutions  will  not  be  uniform
 since  it  will  depend  upon  their  assets
 and  other  resources.  It  would,  ther-
 fore,  not  be  practicable  to  lay  down
 a  uniform  policy  in  this  reapect  but
 at  the  same  time,  the  quantum  of
 contribution  to  be  made  by  private
 managements  to  their  technica]  insti-
 tutions  should  be  clearly  prescribed
 at  the  time  of  starting  the  institutions.

 (ii)  As  for  tuition  fees,  the  Commit-
 tee  recommended  that  the  upper  limit
 should  be  decided  by  each  State  Gov-
 ernments  but  in  no  case  should  the
 fees  be  more  than  the  fees  prescribed
 for  Government  institutions  or  25  per
 cent  of  the  approved  gross  expendi-
 ture.  Since,  however,  the  total  in-
 come  from  tuition  fees  and  contribu-
 tions  by  private  managements  would
 not  be  adequate  to  meet  the  entire
 deficit  in  the  recurring  expenditure

 of  an  institution,  the  Committee  felt
 that  the  deficit  would  have  to  be  pro-
 vided  by  the  State  Government
 through  grant-in-aid.

 (iii):  Taking  all  these  aspects  into
 consideration,  the  Committee  recom-
 mended  that  while  q  uniform  grant-
 in-aid  Code  for  all  States  would  not
 be  practicable,  there  should  be  for
 each  state  qa  well  defineg  Code  to
 govern  all  private  institutions  in  that
 State.  The  State  grant-in-aid  Code
 should  be  formulated  on  the  basis  of
 the  following  general  principles:—

 (a)  The  entire  deficit  in  the  re-
 curring  expenditure  after  tak-
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 ing  into  account  the  income
 from  tuition  fees,  contribu-
 tions  by  private  managements
 and  other  sources  should  be
 met  by  the  State  Govern-
 ments.  The  quantum  of  con-,
 tributions  by  private  manage-
 ments  may  not  necessarily  be
 uniform.  Nevertheless,  it  is
 essential  that  the  quantum
 of  these  contributions  should
 be  settled  at  the  time  of  estab-
 lishment  of  the  _  institution
 concerned.

 In  assessing  the  expenditure
 of  an  institution  it  should  be
 ensured  that  the  admissible
 items  are  generally  according
 to  the  standards_  prescribed
 by  All-India  Council  for
 Technical  Education  and  _  its
 Regional  Committees.

 As  regards  fees,  the  institu-
 tions  should  not  charge  more
 than  those  prescribed  for
 State  Government  Institutions
 or  25  per  cent  of  the  approv-
 ed  gross  expenditure.  The
 scale  of  feeg  should  normally
 be  according  to  recommenda-
 tions  of  Al]  India  Council  for
 Technical  Education  viz.  tui-
 tion  fees  of  Rs,  360|-  for  en-
 gineering  college  and  Rs.
 180|-  for  polytechnics  and
 special  fees  of  Rs.  +40)-  both
 for  colleges  and  polytechnics.

 Council

 2286.  SHRI  N.  R.  LASKAR:
 SHRIMATI  SUSEELA  GOPA-

 LAN:
 SHRI  ANBUCHEZHIAN:
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  P.  C.  ADICHAN:
 SHRI  P.  RAMAMURTI:
 SHRI  A.  K.  GOPALAN:
 SHRI  K.  HALDER:
 SHRI  HEM  RAJ:
 SHRI  C.  K.  CHAKRAPANI:

 Will  the  Minister  of  TRANSPORT

 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Transport  Development  Council  held
 its  meeting  at  Mysore  on  the  240
 and  25th  June,  968  to  study  the  pro-
 blems  of  road  transport;

 (b)  whether  it  had  also  considered
 the  problema  of  inter-State  transport
 taxation  and  financing  of  road  trans-
 port;  and

 (c)  the  other  main  recommendations
 of  the  Counci]  and  the  decisions  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  and  (b).  Yes,  Sir.

 (c)  Two  statements  giving  the  re-
 quired  information  (Annexures  I—II)
 are  laid  on  the  Table  of  the  House.

 [Placed  in  Library,  See  No.  LT-
 1571|68).

 All  India  Services
 2287.  SHRI  N.  R.  LASKAR:

 SHRI  ANBUCHEZHIAN:
 SHRI  CHENGALRAYA

 NAIDU:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 decision  to  constitute  the  two  All
 India  Services,  one  for  he  Engineers
 and  the  other  for  Medical  and  Health
 was  taken  at  the  Chief  Ministers’  Con-
 ference  held  in  August,  ‘1961;

 (b)  if  so,  whether  it  is  a  fact  that
 some  of  the  States  have  opposed  the
 setting  up  of  these  new  All  India  Ser-
 vices;

 (c)  whether  Government  have  re-
 ceived  the  reactions  of  all  the  State
 Governments;  and

 (d)  if  80,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (7)  Yes,  Sir.
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 (c)  The  reactiong  of  all  the  State
 Governments  have  been  received  but
 final  replies  on  the  Memorandum  out-
 lining  the  scheme  of  the  constitution
 of  the  Indian  Service  of  Engineers
 are  awaited  from  the  Governments  of
 Maharashtra,  Punjab  and  Uttar  Pra-
 desh.

 (d)  The  Government  of  Madras
 have  not  agreed  to  participate  in  the
 new  All  India  Services  on  the  ground
 that  these  relate  to  subjects  falling
 strictly  within  the  purview  of  the
 States.  The  Government  of  Mysore
 have  proposed  certain  radical  changes
 in  the  scheme  of  recruitment  to  the
 All  India  Services.  The  Government
 of  Kerala  have  expressed  general  dis-
 sent  to  the  formation  of  new  all  India
 Services,  but  have  not  declined  to
 participate  in  these  Services,  All
 other  State  Governments  have  broadly
 agreed  with  the  scheme  for  the  consti-
 tution  of  these  new  All  India  Ser-
 vices.

 केन्रीय  हिन्दी  निदेशालय  तथा  बशासिक  झोर
 पाशिभाषिक  शाव्वयावली  श्रायोग  को  सिलाना

 2288  श्री  रामस्वरूप  'विद्यार्थों  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  हिन्दी  निदेशालय
 तथा  वैज्ञानिक  श्रौर  पारिभाषिक  शब्दावली
 ग्रायोग  के  वर्तमान  तथा  भावी  कार्यक्रमों  को
 ध्यान  में  रखते  हुए  सरकार  इन  विभागों  को
 मिलाकर  एक  नया  विभाग  बनाने  के  प्रश्न  पर
 विचार  कर  रही  है  ;

 (ख)  यदि  हाँ,  तो  इनको  कब  मिलाया
 जायेगा  ;  और

 (at)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं ?

 दिक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री  शेर

 सिह)  :  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ny

 (ग)  वैज्ञानिक  तथा  तकनीकी  शब्दावली
 प्रायोग  को  965  में  जा  कर  केन्द्रीय  हिन्दी
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 निदेशालय  से  प्रलग  किया  गया  था  ताकि  उसका
 कार्य  भ्रच्छा  तथा  प्रभावशाली  ढंग  से  हो  सके  ।
 इन  दोनों  संगठनों  को  मिलाने  के  प्रश्न  पर
 विचार  करने  का  कोई  भ्रवसर  नहीं  है  ।

 वेज्ञानिक  तथा  पारिभाधिक  दाब्दाथसी
 आयोग

 2289.  श्री  रासस्थरूप  विद्यार्थो  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  इस  समय  वैज्ञानिक  तथा  पारि-
 भाषिक  शब्दावली  प्रायोग  में  विभिन्न  विषयों
 के  लिये  स्वीकृत  पदों  की  संख्या  क्या  है  भ्रौर
 उन  में  से  कितने  पदों  पर  कर्मचारी  कार्य  कर
 रहे  हैं  ;  शौर

 (ख)  वर्तमान  खाली  पद  कब  तक  भरे
 जायेंगे  शौर  यदि  उन्हें  न  भरने  का  विचार  हो,
 तो  उसके  क्‍या  कारण  हैं  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री  शोर
 सिह)  :  (क)  एक  विवरण  सभा  पटल  पर
 रखा  गया  है।  [  प्स्तकालय  में  रखा  गया।
 देखिये  संख्या  LT—3572  68  ]।

 (ख)  रिक्त  स्थानों  को  जितनी  जल्दी
 हो  सके  भरने  के  लिए  कदम  उठाए  जा  रहे  हैं
 परन्तु  किस  तारीख  तक  सब  रिक्त  स्थान  भर
 लिए  जाएँगे  यह  बताना  कठिन  है  ।

 केन्द्रीय  हिन्दो  निदेशालय  तथा  वशामिक  तथा
 पारिभाषिक  धाब्दावली  श्रायोग  में  प्रनुसंघान

 सहायक  (रिसर्च  प्रसिस्टेंट  )

 2290.  शी  रासस्वरूप  विश्ञार्थो  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  हिन्दी  निदेशालय  और
 वैज्ञानिक  तथा  पारिभाषिक  शब्दावली  पश्रायोग
 में  स्थायी  पदों  पर  कार्य  कर  रहे  प्रनुसंधान
 सहायकों  को  कब  तक  स्थायी  किया  जायेगा  ;
 और

 (ख)  इस  संबंध  में  विलम्व  के  क्या  कारण

 हैं?
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 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (शी  शेर
 सिह)  :  (क)  गौर  (ख).  स्थायी  पदों  पर
 अस्थायी  प्रनुसंधान  सहायकों  को  स्थायी  करने
 के  उद्देश्य  से  उनकी  उपयुक्तता  का  निर्णय
 करने  के  लिये  एक  विभागीय  पदोन्नति  समिति
 शीघ्र  ही  बुलाई  जाएगी  v  विभागीय  पदोन्नति
 समिति  की  सिफारिश  प्राप्स  होने  के  बाद
 स्थायी  करने  से  संबंधित  प्रादेश  जारी  किये
 जाएंगे  ।

 हिन्दी  काम  के  लिये  एक  पृथक  संबर्ग

 2291.  श्री  रामस्थरूप  विद्यार्थी  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  हिन्दी  निदेशालय,  वैज्ञा-
 निक  तथा  तकनीकी  शब्दावली  आयोग,  तथा
 श्रन्य  मंत्रालयों  में  हिन्दी  कार्य  में  संलग्न  हिन्दी
 प्रधिकारी  तथा  अन्य  कर्मचारी  वृन्द  का  एक
 नया  हिन्दी  संवर्ग  बनाने  का  प्रस्ताव  सरकार
 के  विचाराधीन  है  ;

 (ख)  यदि  हाँ,  तो  इस  दिशा  में  कब  तक

 कार्यवाही  की  जायेगी  ;  भ्रौर

 (ग)  यदि  नहीं,  तो  क्‍या  इसके  लिये
 किसी  श्रन्य  व्यवस्था  का  प्रस्ताव  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (ह. |
 विद्या  चरण  शुक्ल)  :  (क)  जी  नहीं,  भ्रीमान्‌  1

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  चूंकि  योजना  मौजूदा  कर्मचारियों
 को  हिन्दी  में  भी  भ्रपना  कार्य  करने  का  प्रशिक्षण
 देने  की  है,  श्रतः  हिन्दी-कार्य  करने  के  लिए
 कोई  प्रलग  से  स्टाफ  भर्ती  करने  का  इरादा
 नहीं  है  ।  पूर्णतया  हिन्दी  कार्य  के लिए  बनाए
 गये  पुथक  पद  यथासमय  में  जैसे  श्रौर  जब
 नियमित  कर्मचारी  हिन्दी  सीख  लेंगे,  समाप्त

 हो  जाएंगे  ।
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 Cumplaints  re.  missing  persons  lodged
 at  Pahar  Ganj  Police  Station  in  Delhi

 2292,  SHRI  TENNETI  VISWA-
 NATHAM:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  atate:

 (a)  the  number  of  complaints
 lodged  with  the  Police  Station,  Pahar
 Ganj  in  Delhi  in  connection  with  mis-
 sing  persons  during  the  period  from
 the  Ist  to  450  July,  ‘1968;

 (b)  the  special  efforts  made  by  the
 Police  to  trace  these  missing  persons;

 (c)  the  number  of  cases  in  which
 they  have  proved  successful;  and

 (d)  the  reasons  for  failure  in  other
 cases?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME.  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  8.

 (b)  The  details  of  missing  persons
 were  published  in  the  Delhi  Central
 Intelligence  Gazette  and  the  daily
 Police  Bulletin  for  pubiicity.  A  search
 was  made  through  the  Missing  Per-
 sons  Squad  and  the  loca)  police.

 (c)  In  geven  cases  the  persons  were
 traced.

 (d)  Investigation  in  the  remaining
 one  case  is  in  progress.

 Central  Reserve  Police  Interference
 in  Industrial  Disputes  in  Delhi

 2298.  SHRI  BHAGABAN  DAS:
 SHRI  K,  M.  ABRAHAM:
 SHRI  K.  RAMANT:
 SHRI  MOHAMAD  ISMAIL:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  from  the  West
 Delhi  Engineering  Mazdur  Union
 Delhi  regarding  the  interference  of
 Central  Reserve  Police  during  the
 recent  industrial  disputes  in  Delhi;

 (b)  if  so,  the  broad  details  thereof;
 and

 (c)  the  steps  taken  by  Government
 thereon?



 3779  Written  Answers

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  No  such  memorandum  has
 been  received  from  the  Union  refer-
 red  to.  A  letter  making  allegations
 of  interference  by  the  Central  Re-
 serve  Police  in  certain  trade  union
 disputes  in  Delhi  was,  however,  re-
 ceived  from  one  Sadhu  Singh,  pur-
 porting  to  be  the  Genera]  Secretary
 of  the  so-calleq  General  Mazdoor
 Union  (Regd),  Karampura,  New  Delhi
 and  on  investigation,  those  allegations
 were  found  to  be  baseless.

 Jet»  for  Air-Indig
 2294.  SHRI  S.  S.  KOTHARI:

 SHRI  K.  HALDER:
 SHRI  RAM  SEWAK  YADAV:

 Will  the  Miniater  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  Air
 India  has  been  offered  mini-Jumbo-
 Jets  instead  of  the  large  Jumbo-Jets
 it  had  decided  to  purchase;

 (b)  if  so,
 thereto;

 Government’;  reaction

 (c)  the  fina]  decision  taken  with
 regard  to  acquisition  of  planes;  and

 (d)  the  cast  in  foreign  exchange
 of  such  acquisition?

 THE  MINISTER  OF  TOURISM
 ANDCIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (०)  to  (d).  Do  not  arise.

 Sangeet  Natak  Akademy  Awards

 2295.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  The  names  of  the  musicians
 who  have  been  given  Sangeet  Natak
 Akademy  Awards  last  year;

 (०)  wkat  time  of  the  year  the
 Awards  are  decided  upon;

 (c)  the  criteria  by  which  these
 Awards  are  made
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 (d)  the  names  and  designations  of
 the  members  of  the  Executive  Board
 or  Selection  Committee;

 (e)  whether  all  the  members  are
 nominated  by  Government  or  other-
 wise  selected;  and

 (f)  the  names  of
 members?

 the  nominated

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 SHRI  BHAGWAT  JHA  AZAD):  (a)
 The  names  of  the  Musicians  who  have
 been  given  the  Awards  last  yeat,
 i.e,  1967.

 l.  Shri  Amir
 Vocal).

 2.  Shri  Ayodhya  Prasad  (Hindus-
 tani  Instrumental,  Pakha-
 waj).

 3.  Shri  C.  Venkata  Rao  (Karna-
 tak  Vocal).

 4.  Shri  K.  Ss.  Venkataramiah
 ‘Papa’  (Karnatak  Instrumen-
 tal,  Violin).

 Khan  (Hindustani

 (b)  The  Awards  are  usually  de-
 cided  in  November  and  December.

 (c)  On  the  basis  of  the  standing  of
 an  artists  in  hig  field  and  his  original
 contribution  to  the  development  and
 enrichment  of  the  art-form.

 (d)  The  names  of  the  members  of
 the  Executive  Board  are  given  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-573|68].

 (e)  Some  members  are  nominated
 by  the  Government  and  others  are
 elected.

 (f)  The  names  of  the  nominees  of
 the  Government  of  India  are:—

 l.  Dr.  V.  S.  Jha.
 2.  Dr.  V.  K.  Narayana  Menon.

 Arrest  of  Deihi  Policemen
 2296.  SHRI  K.  LAKKAPPA:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  Delhi  Policemen  were  arrest-



 3727  Written  Answers

 ed  from  a  room  of  one  of  the  consta-
 bles  from  the  Delhi  Cantoninent  Police
 Quarters;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  No  arrests  were  made  of
 Delii  policemen  from  a  quarter  in
 Delhi  Cantonment  Police  Quarters.
 However,  from  a  quarter  in  New
 Police  Lines,  Delhi,  !  Delhi  Police
 personne]  were  arrested  on  4-7-68  by
 a  raiding  party  of  the  local  police  ‘or
 offences  under  the  Gambling  Act.

 Tribals  Occupying  Unauthorised
 Areas  in  West  Bengal

 2297.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  sume
 parts  of  West  Bengal  have  been  occu-
 pied  by  the  loca]  tribals;

 (b)  if  so,  the  parts  of  West  Bengal
 which  have  been  occupied;  and

 (c)  whether  these  have  been  forci-
 bly  occupied?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  5.  RAMASWAMY):  (a)  to
 (c)  Facts  are  being  ascertained  from
 the  State  Government.

 Minicey  and  Amindivi  Islands

 2298.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 native  people  of  Minicoy  and  Amindivi
 Islands  in  the  Arabian  Sea  have  to
 get  down  from  their  bicycles  and  wish
 the  policeman  on  duty;  and

 -(b)  if  so,  the  reasons  for  which
 people  in  the  Islands  are  being  treated
 in  this  mmner?  +e
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ViDYA  CHARAN  SHUKLA):
 (a)  No.  sir.

 (b)  Does  not  arise.

 Chandipur-on-Sea  as  ‘Tourist-Centre

 2299,  SHRI  ह  KUNDU:  Will  the
 Minister  of  TOURISM  AND  CIVIL.
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  from  Orissa  Gov
 ernment  to  develop  Chandipur-on.
 Sea  in  Balasore  into  tourist  spot;

 (b)  if  so  whether  Government  have
 started  any  work  in  that  connection
 and

 (९)  if  not,  when  the  work  is  pro-
 posed  to  be  started?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 LPS.

 2300.  SHRI  BENI  SHANKER
 SHARMA:

 SHRI  D.  C.  SHARMA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  proposal  to  allow
 higher  salaries  to  senior  members  of
 the  Indian  Police  Service  hag  been
 under  consideration;

 (b)  if  so,  the  decision  taken  in  the
 matter;  and

 stands  at  present?
 (९)  the  stage  st  which  the  matter

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (9)  and  (¢).  The  matter  is  still
 under  consideration.
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 LA.C,  Fleet
 230l.  SHRI  BENI  SHANKER

 SHARMA:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  BHOGENDRA  JHA:
 SHRI  D.  C.  SHARMA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  by  the  Indian  Airlines  Corpora-
 tion  ‘about  the  aircraft  to  augment  its
 fleet  during  the  Fourth  Plan  period;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  number  of  aircraft  to  be

 purchased  and  the  amount  required
 for  the  purpose?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.  The  matter  i.
 undcr  consideration  of  Government,

 (b)  and  (c),  Do  not  arise.

 पयंटफ  बसों  में  गाइड

 2302.  श्री  वेणी  शंकर  शर्मा  :  क्‍या
 परंदन  तथा  भ्रपतेसिक  उश्ञडयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  की
 पर्यटक  बसों  में  भारतीय  भाषाएं  जानने  वाले
 व्यक्ति  वैसे  ही  यात्रा  के  प्रधिकारी  हैं  जैसे  कि
 विदेशी  पर्यटक  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  बसों  मे
 नियुक्त  गाइड  केवल  अंग्रेज़ी  भाषा  का  प्रयोग
 करते  हैं  ब्ौर  किसी  भारतीय  भाषा  का  प्रयोग
 नहीं  करते  ;

 (ग)  यदि  हाँ,  तो  कया  सरकार  का
 -बिचार  गाइड  को  हिदायत  देने  का  है  कि  हिन्दी
 में  भी  बताय  ताकि  हिल्दी  जानने  वाले  पर्यटक
 भो  समझ  सके  |  और

 (घ)  यदि  हाँ,  तो  यह  प्रबन्ध  कब  तक
 कर  दिया  जायेगा  श्रोर  शब  तक  हिन्दी  भाषी
 गाइडों  की  व्यवस्था  न  करंने  के  क्या  कारण  हैं?
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 पर्यटन  तथा  झसेनिक  उड्डयन  मंत्री

 (डा०  कर्ण  सिह)  :  (क)  जी,  हाँ।

 (@)  से  (घ).  चूंकि  दर्शनीय-स्थलों  की
 यात्रा  करने  वाले  पर्यटक  देश  के  प्रन्दर  प्रौर

 बाहर  से  विभिभ्न  भाषा-वर्गो  से  ्राते  हैं,  इसलिए
 दर्शनीय  स्थलों  के  बारे  में  समझाने  में  गाइड
 प्रामतौर  पर  प्रंग्रेज़ी  में  बोलते  हैं  ।  लेकिन,
 गाइडों  को  पर्गटकों  द्वारा  अनुरोध  करने  पर
 संबंधित  क्षेत्रों  की  भाषाओं  में  समझाने  को  भी

 कहा  गया  है  ।

 Thai  Airways
 2308.  SHRI  HIMATSINGKA:  Will

 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  was  a  proposal
 by  the  Thai  Airways  to  carry  passen-
 bers  between  the  two  points  on
 Bangkok-Delhi  route;

 (b)  if  ss,  whether  Government  have
 given  therr  consent  to  the  proposal;
 and

 (c)  whether  the  serviees  between
 Delhi  and  East  Pakistan  which  were
 suspendeg  following  hostilities  of
 965  have  since  been  resumed  as  a
 result  of  the  aforesaid  arrangement
 and  if  so,  since  when?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Yes,  Sir.  Thai
 Airways  International  have  been
 authorised  to  operate  air  services  on
 the  route  Thailand-Rangoon-Dacca-
 Calcutta-Kathmandu-Delhi  and  _  to
 specified  points  beyond  in  the  arrange-
 ments  reached  in  the  talks  between  u
 delegation  of  the  Government  of  India
 and  a  delegation  of  the  Government
 of  Thailand  in  April,  1968.  Thai  Air-
 ways  International  are,  however,  not
 permitted  to  serve  both  Calcutta  and
 Delhi  on  one  and  the  same  flight.

 (०)  While  International  Airlines,
 other  than  Pakistan  International  Air-
 lines,  have  continued  their  services
 between  India  and  Pakistan  even  after

 the  conflict  of  1965,  none  of  these  ser-
 vices  connecteg  Delhi  drect  with  East
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 Pakistan  un  \il  the  Thai  Airways  Inter-
 national  cotmenved  this  service  on
 the  2nd  July,  1968.

 Committee  System

 2305.  SHRI  HIMATSINGKA:  Will
 the  Ministe:  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whetlier  Government's  attention
 has  been  drawn  to  the  news-item  in
 the  ‘Statesnian’  of  the  27th  May,  1968,
 captioned  “Committee  Raj  or  How
 Not  to  Decide”;

 (b)  if  so,  how  far  the  position  re-
 garding  the  working  of  the  Com-
 mittees  and  implementation  of  their
 reports  as  mientioned  in  the  said  news-
 item  is  correct;

 (c)  whether  Government  are  intro-
 ducing  any  inodification  in  the  present
 commitee  system,  with  the  view  of  en-
 suring  speedy  decisions  and  their
 prompt  implementation;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (b)  to  (d).  The  Government  are
 aware  that  views  are  occasionally  ex-
 presseg  that  the  committee  system  re-
 sorted  to  by  Government  suffers  from
 various  defects.  The  working  of  ad-
 visory  committees  has  therefore  been
 reviewed  in  the  past  in  different  min-
 istries  with  a  view  to  minimise  if  not
 eliminate  these  defects.  One  such
 review  of  such  advisory  committees
 initiated  by  the  ministries  at  the  in-
 stance  of  the  Ministry  of  Home  Affairs
 was  in  Augsut  1965.  There  are  also
 standing  instructions  that  the  minis-
 tries  should  conduct  an  annual  review
 to  see  whether  any  of  the  committees
 can  be  wound  up  and  also  to  examine
 whether  any  rationalisation  is  possible
 on  items  like  membership,  periodicity
 of  meetings,  attendant  conferencing
 procedure  and  s)  on.
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 Instructions  have  recently  been
 issued  to  all  ministries|departments
 impressing  on  them  the  need  for  tak-
 ng  immediate  action  for  the  exami-
 nation  of  the  recommendationg  made
 oy  the  various  commmittees  and  for
 the  speedy  implementation  of  the  de-
 cisions  taken  thereon.

 Use  of  Foreign  Money  in  Elections
 2306.  SHRI  GANESH  GHOSH:

 SHRI  YAJNA  DATT
 SHARMA:

 SHRI  P.  GOPALAN:
 SHRI  UMANATH:
 SHRI  C,  K.  CHAKRAPANI:
 SHRI  S.  M.  BANERJEE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  refer.  to  the  reply
 given  to  the  Starred  Question  No.  620
 on  the  3rd  May,  968  and  state:

 (a)  whether  Government  have
 examined  the  Central  Bureau  of  In-
 vestigation’s  report  in  respect  of  the
 use  of  foreign  money  in  the  Mast
 General  Elections;

 (b)  if  so,  he  decision  taken  thereon;
 and

 (c)  if  not,  when  the  examination  is
 likely  to  be  completed  and  reasons  for
 the  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (ec).  The  report  of  the  Intelli-
 gence  Bureau  is  still  under  examina-
 tion.  As  the  report  has  to  be  studied
 in  its  different  aspects  very  carefully,
 it  is  not  possible  to  indicate  the  time
 that  would  be  taken  in  completing
 the  examination.  It  would,  however,

 .be  done  as  expeditiously  as  possible.

 Calcutta  Port  Trust
 2307.  SHRI  GANESH  GHOSH:

 SHRI  B.  K.  MODAK:
 SHRI  MOHAMMAD  ISMAIL:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  the  losses  incurred  by
 the  Calcutta  Port  Trust  have  been  in-
 creasing;
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 (b)  if  so,  the  loss  suffered  during
 the  period  from  ‘1965-66.  to  ‘1967-68,
 respectively;  and

 (c)  the  steps  taken  to  reduce  the
 losses?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R,  V.
 RAO):  (a)  ang  (०).  The  losses  suffer-
 ed  by  the  Calcutta  Port  Commis-
 sioners  during  the  period  from  1965-66,
 to  1967-68,  were  as  under:

 In  lakhs  of  Rupees

 743 1965-66
 1966-67  3.6
 ‘1967-68  ‘100.1

 (c)  Port  charges  were  increased  on
 a  number  of  occasions  during  the  last
 three  years  to  reduce  the  losses.
 The  Port  Commissioners  are  also
 striving  to  reduce  expenditure  by
 economy  measures.  Government  had
 also  set  up  a  one-man  Committee
 consisting  of  Shri  P.  C,  Bhattacharyya,
 Ex-Governor  of  the  Reserve  Bank  of
 India  to  enquire  into  the  finances  of
 Calcutta  Port.  His  report  has  been
 received  recently  and  is  being  exa-
 mined.

 Development  of  Kangra  District  for
 Tourism

 2308.  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minster  of  TOURISM
 AND  CIVIL  AVATION  be  _  pleased
 to  state  :

 (a)  whether  it  ig  a  fact  that  the
 Minister  of  Tourism  and  Civil  Avia-
 tion  toured  parts  of  Kangra  District
 of  Himachal  Pradesh;

 (b)  if  so,  whether  he  discussed  the
 possibilities  of  development  of  touri-
 sm  in  the  area  with  the  local  offi-
 cials  and  whether  any  proposals  in
 this  regard  were  put  before  him  and
 whether  any  of  those  proposals  were
 found  feasible  by  him;  and

 (c)  if  so,  whether  there  are  any
 proposals  under  consideration  for  the
 development  of  tourism  in  the  area
 and  if  so,  the  detaila  thereof?
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 THE  MINISTER  OF  TOURISM
 AND  CIVL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  A  number  of  local  people  who
 met  the  Minister  during  his  visit  had
 genera]  discussions  with  him  regar-
 ding  the  development  of  tourism  in
 the  area.

 (c)  The  various  possibilities  of
 developing  tourist  facilities  in  the
 area  will  be  considered  on  receipt  of
 the  report  of  the  survey  undertaken
 by  the  Indian  Institute  of  Manage-
 ment  at  the  instance  of  the  Depart-
 ment  of  Tourism.  Thereafter,
 development  plans  will  be  formulated
 in  consultation  with  the  State  Gov-
 ernment.

 Mizo  Attack  on  Centra]  Reserve
 Police  Post

 2309.  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Mizo  rebels  made  a  serious  attack
 oa  the  490  June,  968  at  8  Central
 Reserve  Police  Post  with  machine  guns
 and  mortars;

 (b)  if  so,  what  the  extent  of  attack,
 casualties  and  losses  and  whether  the
 rebels  were  liquidated  or  not  and,  if
 not,  the  reasons  therefore;

 (c)  whether  it  is  also  a  fact  that
 the  evidence  has  become  available
 that  the  Mizo  rebels  have  also  made
 arrangements  for  their  training  and
 supply  of  arms  from  China;  and

 (d@)  if  so,  the  details  thereof  and
 the  extent  of  help  the  rebels  have
 received  in  terms  of  arms,  ammuni-
 tions  ang  the  training?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  A  gang  of
 about  50  Mizo-Kuki  rebels  armed
 with  automatic  weapons,  attacked
 the  Central  Reserve  Police  Post  at
 Moreh  in  Manipur  on  the  9th  June,
 1968,  The  post  returned  the  fire  and
 chased  the  gang,  whieh  disappeared

 STATE  IN
 HOME  AFF-
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 into  the  jungles.  The  C.R.P.  did  not
 suffer  any  casualties  in  the  engage-
 ment.  There  is  no  _  information
 about  losses  or  casualties  suffered  by
 the  rebels.

 (c)  and  (d).  Government  are
 aware  of  the  attempts  of  the  Mizo
 rebels  to  obtain  aid  from  China  by
 sending:  gangs  across  Burma.  Secu-
 rity  measures  at  the  border  have
 been  strengthened.

 Loss  suffered  by  D.  T.  U.

 2310.  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 D.  T,  U.’s  working  has  resulted  in
 heavy  loss  during  the  year  ‘1967-68;

 (b)  if  so,  the  extent  of  loss  and  the
 reasons  therefor;  and

 (c)  the  measures  proposed  to  be
 adopted  for  its  improvement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  Yes,  Sir.

 (b)  According  to  the  Delhi  Trans-
 port  Undertaking,  during  1967-68,  it
 suffered  a  loss  of  Rs.  49.86  lakhs
 (provisional)  including  outstanding

 loan  instalments  ang  interest  charges
 thereon.  The  main  reasons  for  this
 loss  were:

 (i)  rising  cost  of  spare  parts,  fuel,
 oils  and  lubricants  and  tyres
 and  tubes  etc.;

 (ii)  frequent  increase  in  the  rates
 of  dearness  allowance;  and

 (iii)  low  fare  structure.

 (c)  The  Undertaking  has  suggested
 the  following  measures:

 (i)  Grant  of  moratorium  on  the
 outstanding  loan  instalments
 from  ‘1-10-1988,

 (ii)  Grant  of  an  additional  loan
 of  Rs.  00  lakhs  to  replace  un-
 economical  vehicles.

 (iii)  Increase  in  fares.

 The  first  two  suggestions  sre  under
 the  consideration  of  the  Government.
 The  Delhi  Transport  Committee  has
 itself  not  accepted  the  suggestion  re-
 garding  an  increase  in  fares  so  far.

 Surplus  Staff  in  Ministry  of  Home
 Affairs

 23l.  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  survey  of  the
 staff  employed  was  made  in  his  Min-
 istry  during  1967-68;

 (b)  if  so,  how  much  gurplus  staff
 was  found,  class-wise  and  whether
 it  is  proposed  to  retrench  the  staff
 or  to  absorb  them  other-wise;

 (c)  the  number  of  additional
 hands,  employed  by  the  Ministry
 during  the  period  from  the  ist  April,
 to  30th  June,  968  and  the  number
 of  new  posts  of  Gazetted  Officers
 created  during  this  period;  and

 (d)  the  details  of  surplus  staff
 working  with  Ministers,  Ministers  of
 State,  Deputy  Ministers,  etc.  for  which
 proper  sanction  has  not  been  obtuin-
 ed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Assesment  of  the
 staff  of  certain  sections  of  the  Min-
 istry  was  done  during  the  year  1967-
 68;

 (b)  No  staff  was  found  surplus  to
 the  over-all  requirements  of  the
 Ministry.  The  question  of  retrench-
 ment  or  absorption  does  not,  there-
 fore,  arise;

 (c)  In  all,  fiftythree  additional  hands
 were  employed  by  the  Ministry.  Of
 these,  four  were  Gazetted  and  forty-
 nine  non-gazetted.  Of  the  fortynine
 non-gasetted,  fortyfour  were  em-
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 ployed  in  the  vacancies  already  exist-
 ing  in  the  sanctioned  strength.  Five
 were  employed  in  new  posts,

 Of  the  four  gazetted  officers  two
 were  employed  only  for  short  periods
 to  understudy  those  whom  they  had
 been  appointed  to  replace.

 In  all,  fourteen  gazetted  posts
 were  created  during  the  said  period.
 Of  these,  one  was  only  a  redesignation
 of  an  existing  post,  and  two  were
 meant  for  officers  appointed  to  under-
 study  as  mentioned  above  and  thus
 have  already  lapsed.  Of  the  remain-
 ing  eleven,  ten  have  been  created  for
 new  items  of  work.

 (d)  The  following  additional  staff
 has  been  provided  to-the  offices  of
 the  Ministers  as  ‘an  informal  arrange-
 ment,  from  within  the  strength  of
 this  Ministry.  Proper  sanction  for
 this  strength  exists,

 Office  of  Home  Minister

 Assistant  One
 Lower  Division  Clerk  two

 Daftry  one
 Peon  one

 Office  of  Minister  in  the  Ministry  of
 Home  Affairs.

 Stenographer  (Hindi).  one
 Lower  Division  Clerk  one

 Daftry  one

 Office  of  Deputy  Home  Minister.
 Lower  Division  Clerk.  one

 Advisory  Committees|Boards  attached
 with  Education  Ministry

 2312.  SHRI  PREM  CHAND
 VERMA:  Wil)  the  Minister  of  EDU-
 CATION  be  pleased  to  state:

 (a)  the  names  of  various  Advisory
 Committee,  Boards  or  any  other  such
 organisations  connected  with  his
 Ministry,  the  names  of  their  mem-
 berg  and  functions  assigned  to  each
 of  them;
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 (b)  how  many  members  in  each
 Committee  or  Board  are  publicmen
 ang  how  many  of  them  are  officials;

 (c)  whether  nomination  of  mem-
 bers  is  for  one  term  only  and  if  not,
 for  how  many  terms  a  member  can
 be  renominated  and  what  is  the
 duration  of  a  term;  and

 (d)  the  total  expenditure  incurred
 on  these  organisations  during  the
 year  1967-68?

 THE  MINISTER  OF  EDUCATION
 (DR,  TRIGUNA  SEN):  (a)  to  (d).
 Necessary  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Tihar  Central  Jail,  Delhi
 2313,  SHR  R.  K.  SINHA:  Will  the

 Minister  of  HOME  AFFAIRS  _  be
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Tihar  Central  Jail  in  Delhi  is  nor-
 maly  overcrowded  and  the  lodging
 condition  of  the  prisoners  is  very  un-
 satisfactory;  and

 (b)  if  so,  the  steps  taken  or  pro-
 Posed  to  be  taken  to  relieve  the  over-
 crowding  and  to  improve  the  living
 conditions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  The  Central  Jail,  Tihar,  remains
 overcrowded,  but  every  effort  is  made
 to  make  conditions  of  lodginig  satis-
 factory.

 (b)  Additional  jails  are  proposed  to
 be  constructed  to  relieve  congestion
 in  the  Central  Jail,  Tihar.

 Higher  Secondary  Board  for  Delhi
 2314.  SHRI  R.  K.  SINHA:

 SHRI  DHIRESWAR
 KALITA:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  it  isa  fact  that  the
 Delhi  Administration  hig  decided  to



 3733  Written  Answers  SRAVANA  lI,  800  (SAKA)  Written  Answers  3794

 set  Up  its  own  Higher  Secondary
 Board;

 (b)  if  so,  its  impact  on  the  present
 Central  Board  of  Secondary  Educa-
 tion;  and

 (c)  whether  it  will  not  be  a  dupli-
 cation  of  work  and  multiplication  of
 agencjes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Yes,
 Sir,  the  Delhi  Administration  has
 proposed  the  establishment  of  such  a
 Board  but  the  Government  of  India
 has  not  agreed  to  the  same,

 (b)  It  would  cause  dislocation  in
 the  staff  of  the  existing  Board  and
 involve  an  estimated  deficit  of  about
 Rs.  4.5  lakhs  per  annum  in  jts  work-
 ing.

 (c)  Yes,  Sir.

 Publicity  to  attract  more  Tourists

 2318.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  any  fresh  publicity
 and  propaganda  drive  has_  been
 launched  in  the  countries  of  Europe
 to  attract  more  tourjsts  to  India;

 (b)  if  so,  the  details  thereof  and
 the  estimated  expenditure  in  this
 behalf;  and

 (c)  the  result  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A  new  arrange-
 ment  has  been  worked  out  to  utilise
 the  network  of  Air-India  offices  and
 also  their  experience  of  promotion
 work  in  Europe  in  the  matter  of
 tourist  promotion.  Under  this  ar-
 rangement  tourist  promotion  work  in
 that  Continent  will  be  guideid  by
 Air-India’s  Regional  Manager  for
 Continental  Europe,  who  will  be  res-
 ponsible  for  this  work  through  Air-
 Indja’s  headquarters  to  the  Depart-
 ment  of  Tourism.

 (c)  This  arrangement  has  only  just
 begun  and  full  details  of  the  expen.
 ditures  on  promotional  activities  for
 the  coming  season  have  not  yet  been
 finalised.  It  is  also  too  early  to  assess
 results,

 Public  holiday  on  Asad  Hind
 Government  Foundation  Day

 2316,  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 members  of  Parliament  have  reques-
 ted  Government  to  declare  2lst  Octo-
 ber,  968  as  a  national  holiday  to  cele-
 brate  the  silver  jubilee  of  the  founda-
 tion  day  of  the  Azad  Hind  Govern-
 ment  formed  by  Netaji  Subhas
 Chandra  Bose;  and

 (b)  if  so,  the  reaction  of  Gevern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  Ss.  RAMASWAMY):  (a)
 and  (b)  A  request  to  this  effect  has
 been  received.  2lst  October  968  is
 already  a  closed  holjday  for  Central
 Government  offices  on  account  of
 Diwali.

 Enhancement  of  pay  and  allowances
 of  U.P,  Primary  School  Teachers

 2317,  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  EDUCA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Uttar  Pradesh  are
 sonsidering  enhacement  in  the  pay
 and  dearness  allowances  of  the  pri-
 mary  schoo!  teachers  in  Uttar  Pra-
 desh;

 (b)  if  so,  when;
 (c)  the  total  amount  of  expendi-

 ture  thereon;  and

 (d)  whether  it  js  also  a  fact  that
 the  teachers  of  the  Primary  Schools
 in  Uttar  Pradesh  get  less  pay  and
 dearness  allowance  than  the  primary
 schoo]  teachers  of  other  States?
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 THE.  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAWAT  JHA  AZAD):  (a)
 Yes,  Sir.

 (b)  When  funds  make  this  possible.
 (c)  Estimated  additional  cost  is

 Rs.  6  erores  per  year.
 (d)  In  comparison  with  several

 States  these  teachers  earn  less,  but
 they  earn  almost  as  much  as  or  even
 a  bit  more  than  their  opposites  in
 some  other  States.

 Additional  Primary  Teachers  in  U.P.

 23i8.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  EDUCA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Uttar
 Pradesh  requires  32,600  additional
 primary  teachers  during  the  next  aca-
 demic  year  to  cope  with  the  rising
 number  of  students;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATES  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  (a)
 Yes,  Sir.  The  requirement  of  addi-
 tional  primary  teachers  is  estimated
 at  32,600.

 (b)  The  above  requirement  will  be
 borne  in  mind  while  formulating  the
 new  fourth  Five  Year  Plan.

 Roads  in  Deoria  District  U.P.

 2319.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased
 to  gtate:

 (a)  the  amount  spent  by  Uttar
 Pradesh  Government  on  each  road
 constructed  in  060७४  District,  U.P.
 during  the  last  three  Five  Year  Plan
 periods;

 (b)  the  roads  which  are  in  good
 condition  at  present;  and

 (c)  the  particulars  of  other  roads
 ou  which  construction  work  is  pro-
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 posed  to  he  started  during  the  Fourth
 Five  Year  Plan  period  and  the  esti-
 mated  cost  of  each  of  these  roads?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  to  (c).  The  necessary  in-
 formation  is  being  collected  from  the
 State  Government  and  will  be  laid
 on  the  Table  of  the  Sabha  in  due
 course.

 Roads  in  Ballia  District,  U.P,

 2320.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased  to
 state:

 (a)  the  amount  spent  by  Uttar
 Pradesh  Government  on  each  road
 constructed  in  Ballia  District,  U.P.
 during  the  last  three  Five  Year  Plan
 periods;  and

 (b)  the  particulars  of  other  roads
 in  that  District  on  which  construc-
 tion  work  ig  proposed  to  be  started
 during  the  Fourth  Five  Year  Plan
 period  and  the  estimated  cost  of  these
 roads?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  and  (b).  The  necessary
 information  is  being  collected  from
 the  State  Government  and  will  be
 laid  on  the  Table  of  the  Sabha  in  due
 course.

 Director,  Kharagpur  Technological
 Institute

 2321.  SHRI  YOGENDRA  SHARMA:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  a  new  Director  has
 been  appointed  in  the  Kharagpur
 Technological  Institute  some  time
 back;

 (b)  if  so,  the  qualification  of  the
 Director;  and
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 (c)  whether  it  is  also  a  fact  that
 more  senior  and  qualified  persons
 have  been  superseded  and  whereas
 he  way  granted  extension  of  service
 after  he  reached  the  age  of  super-
 annuation?  te

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  Yes,  Sir.

 (b)  The  present  Director  igs  a  quali-
 fied  architect  and  holds  the  Asscciate-
 ship  of  the  Royal  Institute  of  British
 Architects  (ARIBA).  He  studied  at
 the  School  of  Architecture,  Liverpool,
 Schoo]  of  Architecture,  Bombay,  and
 School  of  Architecture,  Edinborough.

 (c)  No,  Sir.  The  present  Director
 was  the  seniormost  Professor  at  the
 Institute  and  he  was  also  appointed  as
 the  Deputy  Director  of  the  Institute
 in  March  1958,  He  has  not  yet  reach-
 ed  the  age  of  superannuation.

 Asia  Foundatien
 2322.  SHRI  VISWANATHA

 MENON:
 SHRI  P.  GOPALAN:
 SHRI  UMANATH:
 SHRI  C.  छू.  CHAKRAPANI:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question
 No.  8653  on  the  26th  April,  968  and
 state:

 (a)  whether  the  information  re-
 garding  the  names  of  projects  of  the
 Indian  Institute  of  Historica]  Studies
 financed  by  the  Asia  Foundation  and
 amount  to  each  projects,  the  number
 of  foreigners  employed  in  each  pro-
 ject  and  their  nationality  has  been
 collected;

 (b)  if  so,  details  thereof;  and

 (c)  if  not,  when  the  information  is
 likely  to  be  collected  and  reasons  for
 the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S.  RAMASWAMY):  (a)
 and  (b).  Yes,  Sir.  The  names  of  the
 projects  and  the  grant  received  by
 each  project  is  ag  follows:—
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 Name  of  the  Total
 Project  grant

 received
 during

 963—-67
 l.  Dictionary  of  Bio-  Rs.

 Braphies  of  Indian  2,438,184) -
 Nationalists  Leaders
 from  the  early  years
 of  l9th  Century  to
 ‘1947.

 2.  General  Support  59,207)-
 Grant  for  academic
 meetings  and  _  semi-
 narg  and  for  purchase
 of  historica]  journals
 for  the  Institute
 Library.

 -No  foreigner  was  employed,

 (c)  Does  not  arise.

 Mahesh  Yogi  Ashram

 2323.  SHRI  VISWANATHA
 MENON:

 SHRI  K.  M.  ABRAHAM:
 SHRI  K.  ANIRUDHAN:
 SHRI  C.  K.  CHAKRAPANT:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Queation  No.
 0375  on  the  l0th  May,  968  and
 state:

 (a)  whether  Government  have  since
 ascertained  the  facts  that  one  notice
 board  with  the  contents  that  entry
 of  Indians  in  the  Ashram  for  three
 months  is  banned  has  been  placed  in
 front  of  Mahesh  Yogi's  Ashram;

 (b)  if  so,  whether  Government  have
 investigated  the  causes  for  banning
 the  entry  of  Indians;  and

 (c)  the  action  taken  thereon?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S,  RAMASWAMY):  (a)
 The  Government  of  U.P.  have  report-
 ed  that  no  such  notice  board  banning
 the  entry  of  Indians  to  the  Asharm
 for  three  months  has  come  to  their
 notice.
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 (b)  and  (c),  Do  not  arise.

 All-Party  Hill  Leaders  Conference

 2324,  SHRI  MANIBHAI  J.  PATEL:
 SHRI  8,  K.  TAPURIAH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  meeting  of  All-Party
 Hill]  Leaders  Conference  was  held
 recently;

 (b)  if  so,  the  main  decision  taken
 therein;  and

 (c)  the  decision  regarding  their  de-
 mand  for  a  separate  Hill  State  and
 the  reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  The  conference  reiterated  its
 demand  that  any  form  of  reorganisa-
 tion  of  Assam  must  confer  on  the  hill
 areas  requisite  dignity  and  enqual
 status  with  the  rest  of  Assam  and  de-
 cided  to  launch  non-violent  direct  ac-
 tion  if  the  reorganisation  of  the  State
 is  not  finalised  in  the  current  session
 of  Parliament.

 (c)  The  question  of  reorganisation
 of  Assam  is  under  consideration  of
 the  Government.

 New  Port  in  Gujarat
 2325.  SHRI  MANIBHAI  J.  PATEL:

 Will  the  Minjster  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  atate:

 (a)  whether  there  is  a  proposal  for
 the  development  of  a  new  port  in
 Gujarat;  and

 (b)  if  so,  the  location  thereof  and
 other  details  of  the  scheme?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR,  V.  K.  R.  ्
 RAO):  (a)  and  (b).  The  executive
 responsibility  for  the  development  of
 ports  other  than  major  ports  vests  in
 the  State  Governments  concerned.  The
 State  Government  of  Gujarat  have  re-
 ported  that  a  proposal  for  a  deep

 AUGUST  2,  966  Written  Answers  3740

 water  port  at  the  mouth  of  the  river
 Narmada  near  Dahej  is  under  their
 consideration,  Details  regarding  the
 exact  location  of  the  port  and  of  the
 Scheme  have  not  yet  been  prepared
 by  the  State  Government.
 Road  Acciden's  by  Private  Buses  in

 Delhi
 2326.  SHRI  MANIBHAI  J.  PAT@L:

 SHRI  S.  K.  TAPURIAH:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Private  buseg  operating  under  the
 Delhi  Transport  Undertaking  are  res-
 ponsible  for  a  large  number  of  acci-
 dents  in  the  near  past:

 (b)  if  80,  the  number  of  accidenta
 in  which  these  buses  were  involved
 in  Delhi  since  January,  ‘1968;

 (c)  whether  it  is  also  a  fact  that
 these  buses  overload  the  passengers
 much  beyond  the  licensed  capacity

 because  the  D.T.U.  charge  these
 buses  only  some  amount  per  day  and
 they  race  against  time  and  overload
 to  the  maximum;  ang

 (d)  if  so,  the  steps  taken  to  check
 this  overloading?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  Yes,  Sir.

 b)  263  from  1-1-1968,  to  30-6-1968.
 (c)  According  to  the  D.T.U.,  pri-

 vate  operators  have  been  overloading
 their  buses  in  order  to  earn  the  maxi-
 mum  possible  revenue  from  the  ope-
 ration.

 (d)  The  Delhi  Transport  Commit-
 tee  has  introduced  with  effect  from
 ‘1-7-1968  a  revised  scheme  for  the  ope-
 ration  of  private  buses  on  D.T.U.

 routes,  Unider  this  revised
 scheme,  among  _  other  matters,
 conductors  will  be  provided  by
 the  Undertaking  itself  and
 the  private  bus  operators  will  be
 paid  at  the  rate  of  80  paise  per  kilo-
 metter,  while  the  total  fare  earned
 will  be  deposited  by  the  conductors
 with  the  Undertaking.
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 Transfer,  of.  Primary  Education  item
 to  Central  List

 2327.  SHRI  NARENDRA  KUMAR
 SALVE:  Will  the  Minister  of  EDU-
 CATION  be  pleased  to  state  whether
 any  decision  has  been  taken  to  trans-
 fer  primary  education  to  the  Concur-
 rent  or  Central  List  of  the  Seventh
 Schedule  to  the  Constitution?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  No,
 Sir.

 Central  Scretariat  Clerical  Service

 2328.  SHRI  HARDAYAL  DEVGUN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  demand  has  been
 put  forth  by  the  Centra!  Secretariat
 employees  in  regard  to  the  centralisa-
 tion  of  Central  Secretariat  Clerical
 Service;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b),  Yes  Sir.  The  possibility
 of  making  certain  modifications  to  the
 present  de-centralized  administration
 of  the  Central  Secretarait  Clerical
 Service  is  under  examination.

 Chandigarh

 2329.  SHRI  HARDAYAL  DEVGUN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  prepasat
 to  hold  an  opinion  poll  to  decide  the
 future  of  Chandigarh;

 (b)  if  so,  whether  the  decision  has
 already  been  taken  or  Government
 propose  to  arrive  at  a  decision  on  the
 issue  after  consulting  leaders  of  vari-
 ous  political  parties  of  the  States  of
 Punjab  and  Haryana;  and
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 (c)  if  so,  when  the  opinion  poll  is
 likely  ‘to  be  held?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  Government  are  consider-
 ing  the  question  of  formulating  uni-
 form  general  criteria  for  the  solution
 of  linguistic  border  issues.  At  one
 stage  it  was  suggested  that  an  opinion
 poll  might  be  held  for  ascertaining
 the  wishes  of  the  pepple  in  certain
 areas  including  Chandigarh.  No  deci-
 sion  was,  however,  taken  in  the  mat-
 ter  and  the  entire  question  of  formu-
 lating  the  general  criteria  for  the
 purpose  is  being  re-examined  in  the
 light  of  the  recommendations  made
 by  the  National  Integration  Council.

 Language  Policy

 2330.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  HOME.  AFFAIRS
 be  pleased  to  state  the  main  feature
 of  the  language  policy  followed  in
 the  Union  Territories  where  there  are
 no  Legislatures?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 The  Official  Language  policy  of  the
 Central  Government  as  embodied  in
 the  Official  Languages  Act  is  also
 applicable  to  Union  Territories  which
 do  not  have  Legislatures  of  their
 own.

 Haryana  High  Court

 2331.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  vacancies  on  the
 Bench  of  the  Punjab  and  Haryana
 High  Court  at  Chandigarh;

 (b)  the  number  of
 made  in  May,  ‘1968;  and

 appointments

 (c)  the  reasons  for  not  filling  all
 the  vacancies?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  One  at  present.

 (b)  Five.

 (c)’  Proposais  for  filling  up  the
 vacancy  are  awaited  from  the  State
 Authoritieg.  ‘

 Father  Ferrer

 2332.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  served  a  quit  notice  on
 Father  Ferrer  of  Spanish  nationality who  was  allegedly  engaged  in  anti-
 national  activities  in  Manmad  (Maha-
 rashtra)  ;

 (b)  if  so,  whether  this  was  done  on
 a  secret  report  from  the  Maharshtra
 Government;

 (c)  whether  it  is  also  a  fact  that
 Government  reviewed  the  entire  mat-
 ter  and  withdrew  the  notice  later;

 (१)  whether  some  political  purties
 represented  to  Government  for  the
 withdrawal  of  the  notice;  and

 (e)  if  so,  which  were  those  politi-
 cal  parties,  groups  or  individuals?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (ce).  Father  Ferrer  was  served
 with  a  notice  to  leave  India  as  the
 Government  of  Maharashtra  had  re-
 ported  that  some  of  his  activities  were
 undesirable.  The  matter  was,  how-
 ever,  re-examined  on  receipt  of  a
 number  of  representations  on  his  be-
 half.  On  re-examination  it  was  de-
 cided  that  should  he  take  a  _  holiday
 abroad,  there  should  be  no  objection
 to  his  returning  to  India  to  work  in
 any  State,  other  than  Maharashtra,
 where  he  would  be  acceptable.

 (d)  and  (e).  Representations  were
 received  from  individuals  and  asso-
 ciations  in  their  own  ‘capacity  and
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 not  from  or  on  behalf  of  any  potitical
 party  as  such.

 Gandhi  Murder  Cons-
 Piracy

 2333.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 Enquiry  into

 (a)  whether  it  is  a  fact  that  a
 Commission  was  instituted  to  probe
 Gandhi  murder  some  two  yearg  .back;

 (b)  if  so,  the  progress  of  investi-
 gation  done  and  witnesses  recorded  so
 far;  and

 (९)  what  are  the  findings  of  the
 Commission  and  when  these  will  be
 laid  on  the  Table?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  The  Commission  has  so  far
 examined  87  witnesses.  Some  of
 these  witnesses  had  to  be  cailed  twice
 or  thrice  for  obtaining  further  clari-
 fications  from  them  as  and  when  new
 material  was  brought  to  the  know-
 ledge  of  the  Commission.

 (c)  The  Commission  is  still  inquire
 ing  into  the  matter  and  is  likely  to
 complete  the  inquiry  by  30th  Sep-
 tember,  1968,

 शिक्षा  बोर्ड  के  बारे  में  मुख्य  कार्यकारी
 पाषेद  का  वक्‍तव्य

 2334.  श्री  शक्षि  भूषण  :  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  समाचार-
 पत्रों  में  प्रकाशित  दिल्ली  भुरुय  कार्यकारी  पार्षद
 के  इस  वक्तव्य  की  श्रोर  दिलाया  गया  है  कि
 दिल्ली  प्रशासन  केन्द्रीय  सरकार  की  इच्छा
 के  विरुद्ध  भी  दिल्ली  में  धपना  पृथक्‌  उच्चतर
 माध्यमिक  शिक्षा  बोर्ड  स्थापित  करेगा;

 (ख)  क्‍या  सरकार  का  ध्यान  उन
 समाचारों  की  शोर  भी  दिलाया  गया  है  जिनमें



 3745  Written  Answers  SRAVANA  I!,  890  (SAKA)

 कट्दा  गया  है  कि  दिव्नी  प्रणासन  ने  उक्त  बोर्ड
 बनाने  के  लिए  पूरी  तैयारी  कर  ली  है  और
 यह  1970 तक  काम  करने  लगेगा;

 (ग)  क्‍या  सरकार  का  ध्यान  इन  समा-
 चारों  की  ओर  भी  दिलाया  “या  है  जिनमें
 कहा  गया  है  कि  श्रागामी  सत्र  में  पाठ्यक्रम
 केन्द्र  द्वारा  नहीं  बल्कि  प्रस्तावित  दिल्ली
 उच्चतर  माध्यमिक  शिक्षा  बोर्ड  द्वारा
 निर्धारित  किया  जायेगा;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है?

 शिक्षा  मंत्रालवप  में  राज्य  मंत्रो  (श्रो  भागवत

 झाशञ्राजाद)  :  (क)  से  (घ).  जी  हां।  सरकार
 ने  इस  आशय  का  समाचार  अ्रखबारों  में
 देखा  है।  दिल्ली  में  एक  दूसरा  बोर्ड
 बनाने  के  दिल्ली  प्रशासन  के  प्रस्त-व  का
 सरकार  विचार  कर  चुकी  है  और  वह
 उससे  सहमत  नहीं  है।

 सचिवालय  सेबाग्रों  में  पदोन्नति  का  कोटा

 2335.  श्री  शशि  भूषण:  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  द्वारा  किये  गए  निर्णय  के

 अनुसार  कितने-कितने  प्रतिशत  सरकारी
 कमंचारियों  को  (सचिवालय  सेवायों  के)
 वरिष्ठता  और  सेवा  काल  के  आधार  पर
 बदोननति  किया  जायेगा;

 (ख)  सचिवालय  सेवाओं  में  काम
 करने  वाले  सहायकों  के  पदोन्नति  के  कोटे
 में  यह  प्रतिशतता  किस  आधार  पर  निर्धारित
 क  गई  थी  ;

 (ग)  संघ  लोक  सेवा  आयोग  द्वारा

 नियुक्त  सहायक  जिसकी  पांच  वर्ष  की  सेवा
 हो  चुकी  हो  तथा  सचिवालय  में  काम  करा
 वाले  ऐसे  सहायक  जिसकी  4  15 य.  20
 वर्ष की  मेवा  हो  चुकी  हो  में  से  किसी को
 चदोन्‍नति  के  मामले  में  वरीयता  दी  जायेगी;
 ओर
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 (घ)  इस  सम्बन्ध  में  सरकार  ने  क्‍या
 निगंय  किया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों
 (श्री  विद्या  चरण  शुक्ल)  :  (क)

 श्रौर  (ख)  केन्द्रीय.  सचिवालय
 सेवा  नियमों,  i962  के  श्षीन  अनुभाग
 श्रधिकारियों  के  ग्रेड  में  पदोन्नति  भरी  जाने

 वाली  रिक्तियां  चयन-सूची  में  सम्मिलित
 व्यक्तियों  से  भरनी  होती  है।  i-:0-967
 के  बाद  चयन-सूची  समान  अनुपात  में

 निम्नलिखित  श्रेणियों  के  व्यक्तियों  से  तैयार
 की  जानी  है

 (  प्रत्येक  संत्रंग  में  भ्नुपयुक्‍त
 व्यक्तियों  को  छोड़कर  सहायक
 ग्रेड  के  स्थायी  अधिकारी  जिन्होंने
 उस  ग्रेड  में  अपनी  वरिष्ठता  के
 क्रम  में  कमसे  कम  8  वर्ष  कौ
 स्वीकृत  सेवा  की  है  ;

 (ii)  सीमित  वार्षिक  विभागीय
 प्रतियोगी  परिक्षा  के  परिणामों  पर  चुने
 गये  व्यक्ति  ।

 वतंमान  में  जैसे  देश  हैं  उनमें  सहायक
 ग्रेड  मे  वरिष्ठता  के  श्रनुसार  के  श्रतिरिक्त

 अनुभाग  अधिकारियों  के  ग्रेड  में  पदोन्नति
 करने  के  लिए  कोई  व्यवस्था  नहीं  है  ।

 (ग)  सहायकों  की  किसी  श्रेणी  को
 प्राथमिकता  देने  का  कोई  प्रशन  नहीं  है  ।
 नियमों  के  अधीन  केवल  वे  सहायक  जो

 अनुभाग  अश्रधिकारियों  के  ग्रेड  के  लिए  चयन-
 सूची  में  शामिल  है  उल्लिखित  रीति  में

 अनुभाग  भ्रधिकारी  नियुक्त  होने  के  पात्र
 हैं.  1

 (घ)  प्रश्त  नदीं  उठ  |
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 eta  सचिवालय  सेबायें

 2336.  श्री  शक्षि  भूषण:  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  ऐस।  कौन-कौन  सी  सरकारी

 संस्थाएं  हैं  जो  सचिवालय  सेवाश्रों  में  पहले
 सम्मिलित  नहीं  थी  परन्तु  शब  उन्हें  सम्मिलित
 कर  लिया  गया  है;

 (4)  इन  कार्यालयों  में  कार्य  करने  वाले

 कर्म  चाज  यों  को  वतंमान  स्थिति  क्‍या  है;

 (ग)  क्‍या  यह  सच  है  कि  शब  भी  ऐसी
 बहुत  से  सरकार।  कार्यालय  हैं  जिनके  कर्म -
 चारियों  को  सचिवालय  सेवाओं  में  सम्मि-
 लित  नहीं  किया  गया  है;  श्रौर

 (घ)  यदि  हां,  तो  ऐसे  कमंचारियों  की

 कुल  संख्या  कित  वी  है  और  उनकी  न्यूनतम  तथा
 भ्रधिकतम  सेथ।  कितनी  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री

 (श्री  विद्याचयरण  शुक्ल)  :  (क)
 केन्द्रीय.  सजिवालय  सेवा  में  भाग
 लेने  वाले  कार्कगलयों  की  एक  सूची  केन्द्रीय
 सचिवालय  सेव्रायिमों  ,  i962  मेंदी  गई  है
 और  उस  सूची  में  भ्रभी  तक  और  कोई  बढ़ोत्तरी
 नहीं  की  गई  है।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  जी  हां,  श्रीमान्‌  ।

 (घ  )  गृह  मंत्रालय  केन्द्रीय  सचिवालय
 सेवाओं  में  भा।  लेने  वाले  सम्मिलित  न  होने
 वाले  विभिन्‍न  कार्यालयों  में  कार्यरत  कंमें-
 चारियों  का  ब्यं.रा  नहीं  रखता  है।

 जस्थायी  सरकारों  कर्मचारी

 2337.  श्री  शशि  भूषण  :  क्‍या  गह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  स  कारी  कार्यालयों  में  इस  समय
 किसने  ऐसे  ब्यक्ति  काम  कर  रहे  है  जिनकी

 है
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 0%  165 वर्ष  की  नौकरी  हो  चुकी है  शौर
 +  अब  तक  प्रस्थायी  हैं  ;

 कप

 (ख)  क्‍या  ऐसे  कर्मचारियों  को
 स्थायी  बनाने  के  लिए  सरकार  ने  कोई  योजना
 बनाई  है  ;  और

 (ग)  यदि  हां,  तो  उसका  व्यौरा
 क्या  है  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विदा  चरण  शुक्ल)  :  (क)  I-8-67
 को  केन्द्रीय  सरकार  में  अस्थायी
 ग्रौर  ग्रद्ध-स्थायी  कर्मचारियों  की  कुल
 संख्या  9,24,980,  और  1967  के
 अन्त  तक  स्थायी  या  स्थायी  होने  की  संभावना
 वाले  एसे  कर्मचारियों  की  कुल  संख्या
 1,44,958  थी  ।  इस  प्रकार  9673  अत

 तक  अस्थायी  कर्ंचारी  7,80,022
 थ  ।  केन्द्रीय  सरकार  के  विभागों  में  ग्रस्थायी
 कर्मचारियों  की  श्ब  तक  की  संख्या  ,  जिन्होंने
 l0  से  45  वर्ष  तक  की  सेवा  कर  रखी  है,

 शीघ्र  उपलब्ध  नहीं  हैं,  किन्तु  30-11-68
 को  एसे  क्मंचायों  की  संख्या,  जिन्होंने
 04  20  वर्ष  के  बीच  की  सेवा की  थी,
 23,052  थी  ।  इनमें  से  कुछ  व्यक्ति  अब
 तक  स्थायी  हो  चुके  होंगें  ।

 (ख)  और  (ग)  24  मात्र,
 I960  को  वित्त  मंत्रालय  द्वारा
 रादेश  जारी  किये  गये  थे  जिनमें
 डाक  व  तार  विभाग,  सरकारी  कमंशाला  ग्रौर
 श्रौयोगिक  प्रतिष्ठ  न,  का  छं।ड़क:  मंत्रालय  :
 विभागों  से,  स्थायी  विभागों  में,  चतुर्थ  श्रेणी
 के  पदों  समेत  80  प्रतिशत  भस्थायी  पदों
 को  स्थायी  पदों  में  परिवर्ति  | करने  का  अनुरोध
 किया  गया  था  बशर्तें  कि  ऐसे  पद  कम  से  कम
 तीन  वर्ष  की  अविरत  अवधि  से  विद्यमान  हों
 बौर  श्रस्थायी  पदों  की  आवश्यकता  स्थायी
 प्रकार  के  काम  के  लिए  हो।  13  सितम्बर,
 l966  को  वित्त  मंत्रालय  ने  यह  भी  ग्रादेश
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 जारी  किये  थे  कि  गैर-स्थायी  विभागों  के  50

 प्रतिशत  पदों  को  भी  जो  कम  से  कम  io  at

 मे  विद्यमान  हैं  ओर  जिनके  दूरदाशित  भविष्य

 में  समाप्त  करने  का  प्रस्ताव  नहीं  है,  स्थायी

 बनाया  जा  सकता  है  बशर्ते  कि  वे  पद  पांच

 वर्षों  या  अधिक  से  लगातार  विद्यमान  हों
 अर  झनिश्वचित  काल  तक  के  लिए  जिनकी

 आवश्यकता  है  ।  यह  निर्णय  अधीनस्थ  भौर

 सम्बद्ध  कार्यालयों  पर  भी  लागू  होता  है।

 24-3-60  के  श्रनुदेशों  में  मंत्रालयों  से

 भी  भ्रस्थायी  पदों  को  स्थायी  पदों  में  और

 इन  पदों  पर  उपयुक्त  कमाचरियों  |  को

 ह 10:28  स्थायी  करने  का  अनुरोध  किया

 गया  था।

 सरकारी  कमंशालाओं  शर  प्रौद्योगिक

 अतिष्ठानों  में  अस्थायी  पद  तदर्थ  आधार

 वर  स्थायी  बनाये  जाते  हैं;  सिवाय  इसके
 कि  रक्षा  कमंशालाओं  में  स्वीकृत  पदों  का

 40  प्रतिशत  स्थायी  करने  को  अ्रधिकृत  किया

 गया  है  और  रेलवे  क्मशालाश्रों में  उन

 कर्मचारियों  को,  जिन्होंने  3  वर्ष  की  सेवावधि

 पूरी  कर  ली  है,  तब  तक  के  लिए  स्थायी  माना
 जाता  है  जब  तक  प्रशासनिक  म  त्रालय/विभाग
 आद्योगिक  कमंचारियों  की  स्थायी  भ्रावश्यक-

 कताश्ों  का  मूल्यांकन  करने  की  स्थिति  में
 न  हो  जाये  ।  जहां तक  आकस्मिक  या  दैनिक

 दर  के  आधार  पर  लगे  कार्यप्रभारी  कर्म-
 चारियों  का  संबंध  हे,  गैर  -श्रौद्योगिक  श्रेणी
 के  ऐसे  कर्मंश्वारियों  को  नियमित  प्रतिष्ठामों

 भें  लाने  के  लिए  प्रप्रिकृत  किया  गया  है
 ह 3  कि  श्रौद्योगिक  पद  स्थायी  पद  केबल

 50  प्रतिकत  तक.  स्थायी  बनाए  जा  सकते  हैं,
 न्बदि  a  3  बर्ष  से  भ्रधिक  समय  से  क्लले

 भा  रहे  हों  भर  जिनके  लम्बे  अरसे  तक
 चलते  रहने  की  सम्भावना  हो  ।

 कमंशालाओों  श्रौर  भ्रौद्योगिक  प्रतिष्ठानों
 को  छोड़कर,  डाक  व  तार  विभाग  में  अस्थाई
 अराजपत्रित  पदों  को  निम्नलिखित  श्राधार
 पर  स्थायी  बनाया  जाता  है  :--

 (क)  परिमण्डत  शोर  प्रशास  लिक  कार्या-
 लगा  में:

 कुछ  छटों  के  साथ  पदों  का  ६०

 प्रतिशत  जो  कम  से  कम  3  वर्ष  की
 ग्रविरत  ्रवधि  से  विद्यमान  चले  प्रा

 रहे  हैंभोर  स्थायी  प्रकार  से  काम  के
 लिए  जिनकी  प्रावश्यकता  है,  स्थायी
 बनाया  जा  सकता  |  |

 (ख)  क्ष  कार्यालयों  में
 सभी  प्रवर्ती  भ्रौर  श्रप्नवर्ती  पद  को  जो

 कम  से  कम  2  वर्ष  को  भ्रविरत  भ्रवधि  से
 चले  झा  रहे  हैं भ्रौर  स्थायी  प्रकार  के
 काये  के  लिए  जिनकी  आवश्यकता  है,
 स्थायी  बनाया  जा  सकता  है।  बशतें  कि
 इन  संवर्गों  में  अस्थायी  पदों  .की
 संख्या  अस्थायों  श्रौर  स्थायी  पदों  की

 कुल  संख्या  का  0  प्रतिशत  से  कम  न
 हो ।

 डाक  ब  तार  विभाग  में  राजपब्रित
 अस्थायी  पदों  के  संबंध  में  विद्यमान  शादेशों
 के  अनुसार  ऐसे  पद.  का  60  प्रतिशत,  जो
 समीक्षाघीन  वर्ष  की  पहली  मार्च  को  3  वर्ष
 से  अधिक  समय  से  भ्रविरत  विद्यमान  हैं  प्रौर
 स्थायी  प्रकार  के  कार्य  के  लिए  जिसको
 आवश्यकता  हैं,  स्थायी  रूप  में  रखा  जा
 सकता  है।

 प्रत्येक  विभाग  में  एक  संगठन  तथा
 कार्यविधि  कक्ष  है  जो  एक  नियत  समयावधि
 पर  कमंचारियों  की  श्रावश्यकताओरों  की  जांच
 करता  है।  व्यय  विभाग  का  कर्मचारी  निरी-
 क्षण  एकक  भी  सद  कार्याध्ययन-करला
 है  भोर  संबंधित  मंत्रालय  को  अपनी
 सिफारिशें  केता  .है  ।
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 Murder  of  Shri  Deendayal  Upadhyay
 2338.  SHRI  RABI  RAY:  Will  the

 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have
 finalised  the  probe  into  the  murder  of
 Shri  Deendayal  Upadhyay;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  Charge-sheets  were  filed
 on  4-5-1968  in  the  court  of  the  Addi-
 tional  District  Magistrate  (Judicial),
 Varanasi  against  0  person;  under
 various  Sections  of  the  Indian  Penal
 Code  and  the  cases  are  sth  judice.

 Permission  to  Shri  M.  M.  Suri,  Direc-
 tor  of  Mechanical  Research  Institute,

 Durgapur

 2339.  SHRI  RABI  RAY:  Will
 Minister  of  EDUCATION  be
 to  state:

 the
 pleased

 (a)  whether  it  is  8  fact  that
 Shri  M.  M.  Suri,  Director  of  Mecha-
 nical  Research  Institute  of  Durgapur
 who  invented  “Suri  Transmission”
 was  given  permission  to  continue  to
 provide  his  services  to  a  private  firm;
 and  "

 (b)  if  so,  whether  the  permission
 has  been  given  by  Government  and
 the  details  thereof?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  and  (b).
 On  a  formal  request  made  by  Shri
 M.  M,  Suri,  Director,  Central  Mecha-
 nical  Engineering  Research  Institute,
 Durgapur  after  he  joined  the  C.S.LR.,
 approval  was  accorded  by  the  Vice-
 President,  C.S.IL.R,  (Minister  of  Edu-
 cation)  on  26th  November,  964  on
 C.S.LR.  file  to  his  accepting  consul-
 tancy  services  on  behalf  of  a  private
 firm  on  payment  of  Rs,  2.00  lakh  per
 annum  subject  inter  alia  to  the
 approval  of  the  Ministry  of  Railways.
 However,  the  Ministry  of  Railways,
 whose  permanent  employee  Shri  Suri
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 is,  did  not  agree  to  the  proposal  when
 a  reference  was  made  to  them.

 As  such  no  formal  permission  was
 given  to  Shri  Suri  either  to  under-
 take  or  to  continue  {o  provide  consul-
 tancy  services  to  a  private  firm.

 Shri  Suri,  who  had  joined  the  ser-
 vices  of  C.S.LR.  on  5th  June,  1964,
 started  undertaking  the  consultancy
 work  with  effect  from  \st  November,
 1964,

 The  matter  is  under  investigation.

 Gorakhpur  Administration
 2340.  SHRI  RABI  RAY:  Will  the

 Minister  of  HOME  AFFAIRS  ‘be
 pleased  to  state:

 (a)  whether  it  is  2  fact  that  the
 District  Administration  in  Gorakhpur
 (Uttar  Pradesh)  has  been  paralysed
 as  a  result  of  differeiices  between  the
 police  and  the  magistracy  there;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (b)  Does  not  arise.
 Death  of  Harijan  in  Bihar

 2341,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  _  in-
 formation  that  one  MHarijan  Shri
 Siddhu  Paswan  was  killed  on  the
 4th  December,  967  in  village  Madhu-
 pur,  P.  8.  Khajouli,  District  Dar-
 bhanga,  Bihar  but  no  action  was
 taken  against  the  accused  for  about
 six  months;

 (b)  whether  instead  of  taking
 action  against  the  accused,  the  son
 of  the  deceased  who  had  gone  to
 lodge  the  complaint  and  others  were
 arrested  and  harassed:

 (c)  whether  any  action  has  been
 taken  against  the  officers  responaible
 for  the  murder  and  to  ensure  proper
 inquiry;  and  :
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 (d)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (d).  A  statement  is  laid  on
 the  Table  of  the  House,

 STATEMENT

 According  to  the  information  re-
 ceived  from  the  Government  oi  Bihar
 one  Mahanth  Sri  Madan  Mohan  Das
 of  Mirzapur,  Police  Station  Madhu-
 bani,  Darbanga  district,  had  about
 25  bighas  of  land  in  village  Madhu-
 pur,  Police  Station  Khajauli.  These
 lands  were  given  out  to  bataidars  on
 bataidari  basis  in  the  previous  years.
 In  967  the  Mahanth  wanted  to  culti-
 vate  the  land  personally.  A  series  of
 cases  were  ‘lled  in  courts  between  the
 Mahanth  and  the  bataidars  since  1966,

 2.  It  is  alleged  that  on  4th  Decem-
 ber,  1967,  a  mob  of  five  to  six  hund-
 red  persons  led  by  one  Shiv  Shankar
 Jha  of  Pariharpur,  Police  Station
 Madhubani  and  Santu  Mahto  of
 Hathiahi,  Police  Station  Khajauli,
 wanted  to  forcibly  cut  the  standing
 paddy  on  the  disputed  land.  A  police
 party  reached  the  spot  and  the  mob
 fled  away  on  arrival  of  the  police.
 However,  the  mob  then  collected
 aguin  and  wanted  to  forcibly  harvest
 the  paddy.  Shri  Siddhu  Paswan  was
 reported  to  be  a  member  of  this  mob.
 About  5  or  20  persons  on  behalf  of
 thy  Mahanth  clashed  with  the  mob
 at  this  stage.  The  police  party  again
 retched  the  place  of  occurrence.  The
 mcb  fled  away  leaving  behind  the
 dead  body  of  Siddhu  Paswan,  who
 was  killed  in  the  clash.

 $3.  The  clash  was  the  result  of
 agiurian  trouble  arising  out  of  batai-
 dai,  In  fact,  2  substantive  cases,
 instituted  by  the  police  ag  well  as  by
 the  parties  concerned,  Magistrate,  had
 been  going  on  between  the  parties
 befwre  the  ineident.  Proceedings  unde:
 Section  07|I7(8)  Cr.  P.C.  were  also
 started  against  them.  A  case  under
 Section  304  IPC  was  so  registered  in
 connection  with  the  killing  of  Siddhu
 Pasivan.  No  accused  wag  arrested  till
 0th  May,  1968,  Subsequently  6  per-
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 son;  suspected  to  have  had  a  hand
 in  the  murder  of  Siddhu  Paswan'
 wer?  arrested.

 4.  Shri  Kapleshwar  Paswan,  san  of:
 the  deceased,  was  arrested  by  the
 local  police  on  the  charge  of  being  a
 member  of  the  unlawful  assembly
 which  had  taken  part  in  the  clash
 over  harvesting  of  paddy.

 5,  The  investigation  of  the  crimi-
 nal  case  was  entrusted  to  the  super-
 vision  of  a  Deputy  Inspector  General
 of  Police.  During  the  course  of  in-
 vestigation  it  was  felt  that  the  Sub-
 Insrector  and  Assistant  Sub-Inspector
 had  failed  in  their  duty  in  averting
 the  clash  and  later  in  not  carrying
 out  the  investigation  in  a  proper
 manner,  These  two  officers  have
 been  placed  under  suspension.

 Minimum  Salary  to  Teachers
 2842,  SHRI  BHOGENDRA  JHA:

 SHRI  KANWAR  LAL  GUPTA:
 SHRI  MANIBHAI  J.  PATEL:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  Government  have
 finalised  any  proposal  to  meet  the
 legitimate  demands  of  the  teachers  of
 Delhi,  Bihar,  West  Bengal  and  the
 rest  of  the  country;

 (b)  whether  there  is  any  proposa!
 to  fix  a  national  minimum  salary  for
 the  teachers  of  various  grades  and
 also  uniform  conditions  of  service,
 dearness  allowance  etc.;

 (c)  if  so,  the  details  thereof;  and
 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):
 (a)  Teachers  demands  relate  primarily
 to  salaries,  These  are  the  responsibi-
 lity  of  the  State  Governments  that
 are  taking  steps  to  improve  salaries
 subject  to  the  availability  of  re-
 sources.  The  scales  of  Delhi  teachers
 have  been  revised  as  in  statement
 laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-574|

 68].
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 (b)  to  (d).  The  Education  Com-
 mission  hag  recommended  certain
 scales  of  pay  for  school  teachers,  They
 have  also  made  recommendations
 about  conditions  of  service.  The  States
 ‘may  adopt  the  equivalent  or  higher
 s¢alés  to  suit  their  conditions.  The
 Commission’s  recommendationa  have
 been  forwarded  to  all  State  Govern-
 ments  for  consideration  and  imple-
 mentation.

 Advisory.  Committees  in  States  under
 President's  Rule

 (2343,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  plewsed  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  some  form  of  popular  Ad-
 visory  Committee  to  advise  the  Gov-
 ernors  of  West  Bengal,  Uttar  Pradesh,
 Bihar  and  other  States  where  Legis-
 Jative  Assemblies  have  been  dissolved;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (oe).  Consultative  Committees
 consisting  of.  Members  of  Parliament
 have  been  constituted  for  West  Ben-
 val  and  Uttar  Pradesh  under  the  re-
 levant  State  Legislatures  (Delegation
 of  Powers)  Acts.  A  similar  Bill  for
 Bihar  is  likely  to  be  introduced  in
 the  current  session  of  Parliament.  The
 Governor  of  Uttar  Pradesh  has  set  up
 8  different  Advisory  Committees  to
 make  suggestions  for  bringing  im-
 provement  in  the  efficiency  of  con-
 cerned  departments  and  on
 matters,  and  also  a  Plan  Advisory
 ‘Council  to  advise  on  Plan  formulation
 and  economic  development.  No  uni-
 form  pattern  in  regard  to  such  ad-
 visory  committees  has  been  evolved
 for  other  States.
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 Conference  on  Development  of  Minor
 Ports

 2345.  SHRI  P.  C.  ADICHAN:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  ‘to  state:

 (a)  whether  the  Second  Conference
 on  minor  ports  was  held  in  Mysore
 in  the  fourth  week  of  June,  +1968;

 (b)  if  so,  the  main  issues  discussed
 and  decisions  taken  therein;  and

 (c)  the  specific  decision,
 taken  at  the  conference  about  the
 Fourth  Plan  outlay  for  minor  port
 development  and  the  gpecific  projects
 to  be  included  under  the  Plan?

 THE  MINISTER  OF  TRANSPORT

 if  any,

 ‘AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  Yes,  Sir.

 (b)  and  (c).  The  conference  re-
 conymended  the  revival  of  the  old
 practice  of  taking  up  selected  Minor
 Port  Development  Schemes  as  Cen-
 tral'y  Sponsored  Schemes.  The  Con-
 ference  also  broadly  considered  the
 appr  ‘ach  to  the  development  of  minor
 port\  during  the  Fourth  Plan  period
 and  agreed  that  in  order  to  take  up
 the  most  remunerative  schemes  within
 the  limited  resources  available,  priori-
 tie,  should  be  drawn  up  from  the
 point  of  view  of  traffic  and  other
 relevant  economic  considerations.  The
 Conference  also  considered  the  dredg-
 ing  problems,  and  the  fuller  utilisa-
 tion  of  the  capacity  of  minor  ports
 to  handle  foodgrains  and  fertilisers.

 Discovery  of  a  Cave  Lingam

 2348.  SHRI  C.  K.  BHATTA-
 CHARYYA:  Will  the  Minister  of
 EDUCATION  be  pleased  to  state:

 (a)  whether  a  big  cave  housing  a
 “Lingam”  has  been  discovered  ‘at  the
 confluence  of  the  Subansiri  and  Uenga
 rivers  in  N-E-F.A.  in‘the  cotrse  of
 historical  researches  ‘undertaken  by
 N.EF.A.  Administration;

 (b)  if  so,  the  details  of  the  dis-
 covery;  and



 3757

 (c)  the  steps  taken  for  its  protec-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  to  (c).
 Government  have  no  information
 about  the  discovery  and  are  making
 enquiries  from  the  N.E.F.A,  Adminis-
 tration.

 Ranchi  Riots

 2347.  SHRI  UMANATH;
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  the  Commission  of
 Enquiry  on  communal  disturbances  at
 Ranchi  has  submitted  its  report;

 (b)  if  so,  the  details  thereof;

 (c)  the  action  taken  thereon;  and

 _(d)  if  not  when  the  report  is  likely
 to.  be  submitted  and  the  reasons  for
 delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 «(SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (d)  The  Commission  had  invited  all
 persons  acquainted  with  the  subject
 matter  of  the  inquiry  to  furnigh  their
 statements  by  January  3l,  1968,  The
 date  for  submission  of  statements  qvas
 subsequently  extended  upto  Febru-
 ary  15,  968  in  response  to  requests
 from  individuals  and  the  State  Gov-
 ernments.  The  examination  of  docu-
 mentg  and  affidavits  took  some  time.
 Thereafter  the  Commission  paid  three
 visits  to  Ranchi  starting  from  March
 2,  968  to  examine  437  witnesses
 some  of  whom  had  to  be  called  more
 than  once.  The  report  of  the  Com-
 misgion  on  the  disturbances  in  Ranchi-
 ‘fRatia  is  likely  to  be  submitted  some-
 ‘tine  in  August,  1968.
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 Jail  Manual,

 2348.  DR.  RANEN  ‘SEN:  Will  the
 Minister  of  HOME  AFFAIRS  be
 ‘pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Jai]  Manual  governing  the  adminis-
 tration  of  Jails  and  the  treatment  of
 prisoners  have  not  been  reviaed  -in
 many  of  the  States  since  Indepen-
 dence;

 (b)  whether  Government  have
 issued  any  direction  to  the  States  for
 revision  of  the  Jail  Manuals;

 (c)  if  so,  the  changes  suggested  by
 Government  in  the  existing  Jail
 Manuals;

 (d)  whether  any  changes  have  been
 introduced  in  the  administration  of
 jails  in  the  Union  territory  of  Delhi;
 and

 (e)  if  so,  the  changes  introduced  ३०
 far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Jail  Manuals  of  Gujarat,  Maha-
 rashtra,  Kerala,  Madras,  Orissa,  Rajas-
 than,  Uttar  Pradesh  and  West  Bengal
 have  been  revised  by  the  State  Gov-
 ernments.  The  question  of  revision  of
 Jail  Manuals  in  the  remaining  States
 is  under  consideration  of  the  State
 Governments  concerned.

 (b)  and  (c).  ‘Prisons’  come  exclu-
 sively  within  the  purview  of  the
 States.  State  Governments  were  how-
 ever,  requested  to  revise  or  modify
 their  existing  Jai]  Manuals  by  accept-
 ing  the  Model  Prison  Manual  as  a
 book  of  guidance.  A  copy  of  Model
 Prison  Manual  was  laid  on  the  Table
 of  the  House  in  reply  to  Unstarred
 Question  No,  2l6]  answered  on  6th
 September,  1960,

 (d)  and  (e).  A  statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT
 No  major  changes  have  been  made

 in  the  Jail  set-up  but  all  possible
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 efforts  are  being  made  to  improve  its
 working  and  to  remove  the  defects
 which  come  to  the  Delhi  Administra-
 tion’s  notice  from  time  to  time.  The
 administrative  control  of  the  Jail  was
 taken  over  by  the  Delhi  Administra-
 tion  with  effect  from  lst  August  ‘1966.
 The  jai]  manual  of  Punjab,  however,
 continues  to  be  in  force,  It  has  been
 decided  to  compile  a  revised  jail
 manual  and  a  committee  has  been
 constituted  for  this  purpose.

 2.  Over-crowding  is  one  of  the  per-
 sistent  problems  of  the  jail.  For  that
 purpose,  proposals  for  relieving  con-
 gestion  are  under  consideration,  The
 C.  P.  W.  D.  has  already  been  asked  to
 prepare  the  necessary  plans  for  im-
 proving  the  camp  jail.  Two  sub-jails
 are  proposed  to  be  set  up  for  lodging
 under-tria]  prisoners.  A  00  acre-
 plot  of  land  has  also  been  earmarked
 near  Haiderpur  for  another  full-
 fledged  jail.

 3.  In  pursuance  of  the  recommenda-
 tion  of  the  Dulat  Commission,  alarm
 parades,  which  were  not  being  held
 in  the  jail  for  some  time  past,  are
 now  being  organised.  A  register  is
 maintained  to  ensure  that  two  parades
 at  least  are  held  each  month.  An
 amount  of  Rs.  72,993|-  has  also  been
 sanctioned  for  the  improvement  of
 lighting  arrangements  in  the  jail.

 4,  To  secure  the  requisite  comple-
 ment  of  staff,  a  proposal]  for  the  re-
 vision  of  the  pay  scales  is  under  con-
 sideration  of  the  Government  of  India.

 केरल  के  मुख्य  मंत्रो  का  वक्‍तव्य

 2349.  श्री  रासमावतार  शर्मा  :  क्‍या

 गुंह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  नई  संविधान  सभा  के  बुलाये
 जाने  के  बारे  में  केरल  के  मुख्य  मंत्री  द्वारा
 दिये  गये  वक्तव्य  की  ओर  सरकार  का  ध्यान
 दिलाया  गया  है;  दौर
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 (a)  यदि  हां,  तो  उस  पर  सरकार
 की  क्‍या  प्रतिक्रिया  है?

 गृह-कार्म  संत्रालय  भें  राज्य  मंत्री  (क्रो
 विद्या  चरण  शुक्ल)  :  (क)  जी  हां,
 श्रीमान  ।

 (ख)  केरल  के  मुख्य  मंत्री  ने  मुख्यतः
 केन्द्र-राज्य  सम्बन्धों  के  सन्दर्भ  में  यह  सुझाव
 दिया  था  ।  प्रशासनिक  सुधार  श्रायोग
 केन्द्र-राज्य  सम्बन्धों  से  सम्बन्धित  मामलों
 की  पहले ही  जांच  कर  रहा  है।

 Clash  in  Calcutta  Police  HoSpital
 2350,  SHRI  TRIDIB  KUMAR  CHAU-

 DHURI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  occur-
 rence  of  a  violent  clash  between
 Police  Officials  staying  as  in-patients
 in  the  Calcutta  Police  Hospital  on  the
 20th  June,  2968  and  the  Press  Re-
 lease  issued  by  the  Calcutta  Police
 Association  complaining  of  malprac-
 tices,  corruption  and  bribery  amongst
 the  hospital  staff  including  doctors;

 (b)  whether  any  high  level  official
 enquiry  has  been  made  by  the  West
 Bengal  Government  into  the  above
 incident  and  the  allegations  of  the
 Calcutta  Police  Association;  and

 (c)  whether  the  allegations  of  doc-
 tors  against  policemen  in  the  hospital
 have  also  been  enquired  into?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  It  is  reported  by  the  Gov-
 ernment  of  West  Bengal  that  there
 was  no  violent  clash  between  Police
 officials  staying  as  in-patients  in  the
 Calcutta  Police  Hospital.  However,  on
 the  20th  June,  968  a  Sub-Inspector
 of  Calcutta  Police  who  was  an  in-
 patient  in  the  Calcutta  Police  Hos-
 pital,  misbehaved  with  the  Medical
 Officer  on  night  duty  over  the  service
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 of  evening  meal,  This  matter  was
 later  enquired  into  by  a  senior  police
 officer  and  the  Sub-Inspector  wag  de-
 partmentally  punished  for  his  misbe-
 haviour.

 The  attention  of  the  Government  of
 West  Bengal  has  also  been  drawn  to
 the  press  release  of  the  Calcutta
 Police  Association  complaining  of
 malpracticeg  in  the  Calcutta  Police
 Hospital.  The  allegations  are  being
 enquired  into  by  the  Government  of
 West  Bengal.

 Sales  Tax  on  Betel  Leaf

 2351.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  recommendations  from  the
 Delhi  Administration  for  increas-
 ing  the  exemption  limit  of  sales  tax
 on  betel  leaf  or  put  it  in  the  exemp-
 tion  category;

 (b)  if  80,  when;
 (c)  the  action  taken  thereon;  and

 (d)  the  reasons  for  the  delay  in
 this  case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.  Bete]  leaf  is  already  ex-
 empt  from  levy  of  sales  tax.

 (b)  to  (d).  Do  not  arise.

 Resignation  of  Rajasthan  Chief
 Minister

 2352.  SHRI  KANWAR  LAL  GUPTA:
 SHRI  BHARAT  SINGH

 CHAUHAN:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Leader  of  the  Jan  Sangh  Party  in
 Parliament,  Shri  A.-  B.  Vajpayee,
 wrote  a  letter  to  the  Prime  Minister
 demanding  the  resignation  of  the
 Rajasthan  Chief  Minister;

 (b)  whether  it  is  also  a  fact  that
 Justice  Jagat  Narain’s  findings  con-
 vict  Shri  Sukhadia  of  violations  of
 Government's  own  rules  of  perjury
 and  of  many  other  lawless  action:
 like  fictitious  entries,  etc.;

 (c)  if  so,  the  details  thereof;  and
 (d)  the  reaction  of  Government  to

 Shri  Vajpayee’s  letter?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  No,  Sir,
 (c)  Does  not  arise.

 (d)  It  is  understood  that  an  appeal
 has  been  filed  in  Supreme  Court
 against  the  decision  of  the  Rajasthan
 High  Court.  The  matter  is  accordingly
 sub-judice.

 Bills  Sent  by  Dehi  Aduninistration  for
 Parliament’s  Approval

 2353.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration  has  sent  some
 Bills  to  Government  for  the  approva:
 of  Parliament;

 (0)  if  so,  when  and  the  names  of
 those  Bills;  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  A  statement  showing  the
 legislative  proposals  referred  to  the
 Delhi  Metropolitan  Council  at  the
 instance  of  the  Central  Governmen:
 and  such  proposals  which  originated
 from  the  Delhi  Administration  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-575|68].  The
 recommendations  of  the  Metropolitan
 Council  have  been  communicated  by
 the  Delhi  Administration  to  the  Minis-
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 tries  concerned.  The  attached  state-
 ment  indicates  the  action  taken  by  the
 ‘Ministry  of  Home  Affairs  on  the  re-
 «commendations  forwarded  to  this
 Ministry.  Information  regarding
 action  taken  by  other  Ministries  ig  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Alleged  Harassment  of  Afghans  and
 Pakhtoons  in  Assam

 2354.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  he  has
 received  a  memorandum  regarding  the
 harassment  done  to  Afghans  and
 Pakhtoons  in  Assam;

 (b)  if  so,  the  action  taken  thereon;
 and

 (c)  the  number  of  Afghans  and
 Pakhtoons,  separately,  residing  in
 Assam?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Government  have  re-
 ceived  some  representations  in  this  re-
 gard.

 (b)  The  matter  is  under  considera-
 tion  in  consultation  with  the  State
 Government.

 (c)  According  to  the  information
 received  from  the  State  Government
 the  number  of  registered  Afghans  and
 Pakhtoons  residing  in  Assam  as  on
 1.1.1968  was  229  and  856  respectively.

 Abduction  of  Children  and  Women

 2385.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state:

 (a)  the  number  of  women  and
 children  abducted  in  the  Capita]  dur-
 ing  the  last  four  years;

 (9)  the.  number  of  them  recovered
 nd  the  number  out  of  them  ‘who  loat
 ‘their  lives  or  could  not  be  traced;.  and
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 (c)  the  number  of  guilty  people
 punished  and  the  nature  of  -punish-
 ment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-576|68].

 Government  Official/Advocates
 wounded/killed  in  Delhi

 2356.  SHRI  ABDUL  GHANI_  DAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  how  many  Police  Officers  or
 Government  Advocates  were  killed  or
 seriously  wounded  in  the  Capital  in
 each  of  the  last  five  years;

 (b)  how  many  of  these  officers  suf-
 fered  due  to  dacoity  or  thefts;  and

 (c)  how  many  guilty  persons  were
 punished  in  each  of  these  years  and
 the  nature  of  punishment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (ec).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-577'68]

 Air  Crashes

 2357.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  of  Air  crashes  dur-
 ing  the  last  three  years  in  the  country
 and  the  number  of  passengers  killed  or
 injured;

 (b)  the  number  of  claims  received
 by  Government  and  the  total  amounts
 paid;  and

 (c)  the  total  loss,  suffered  by  Gov-
 ernment  as  a  result  of  these  accidents?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  -KARAN
 SINGH):  (a)  During  the  years  i065,
 966  and  3967  ४९१९  were  sixty-six
 notifiable  aecidents  in  India  to  civil  re-
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 gistered  aircraft.  In  these  accidents,
 4\  passengers  were  killed  and  6  were
 injured:

 (b)  No  claim  has  been  received  by
 Government  in  respect  of  passengers
 killed  or  injured.  However,  Indian
 Airlines  have  so.  far  paid  a  sum  of
 Rs.  14,94,500.00,  as:  compensation  tv
 the  next  of  kin  of  passengers  killed.
 This  does  not  include  the  compensa-
 tion  paid  on  account  of  the  death  of
 crew.

 (c)  After  setting  off  recovery  thr-
 ough  insurance  and  scrap  value,  the
 net  loss  suffered  and  scrap  value,  the
 estimated  at  Rs.  46,025.00  on  account
 of  accidents  involving  Government
 owned  aircraft  (which  includes  Glid-
 ers).  As  regards  Indian  Airlines,  three

 of  their  aircraft  were  written  off.  of
 which  two  were  insured  and  one  was
 on  charter  from  a  foreign  company.
 The  Corporation  has  not  suffered  any
 loss  on  this  account.  In  addition,  five
 of  their  aircraft  sustained  substantial
 damages.  In  four  cases,  the  total  loss  is
 estimated  at  Rs.  64,893.00.  The  loss
 suffered  in  the  fifth  case  is  not  readily
 available.

 Abrogation  of  Article  370  of  Constitu-
 tion

 2358.  SHRI  ABDUL  GHANI  DAR:
 SHRI  TENNETI  VISWANA-

 THAM:
 Will  the  Miniser  of  HOME  AFFAIRS

 be  pleased  to  state:
 (a)  whether  there  is  any  fresh  pro-

 posal  to  abrogate  Article  370  of  the
 Constitution  of  India;

 (b)  if  so,  when  it  is  likely  to  be
 abrogated;  and

 (c)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN.SHUKLA):
 (a)  to  (c).  By  Presidential  orders
 under  article  370,  more  and  more  pro-
 visions  of  the  Constitution  of  India
 have  been  applied  to  the  State  of
 Jummu  and  Kashmir,  and  there  is  no
 proposal  to  abrogate  this  article.
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 Road  Transport  Industry

 2359.  SHRI  9.  N.  PATODIA:  Wil!
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  flindings  of  the  official  Review
 of  Road  Transport  Industry  based  on
 the  report  of  the  Keskar  Committee
 which  states  that  the  tax  element  in
 the  cost  of  operation  in  966  was  43.3
 per  cent  in  passenger  vehicles  and  35.
 per  cent  in  goods  vehicles  and  if  so.
 whether  Government  agree  with  the
 same  and,  if  not,  the  findinfls  of  Gov-
 ernment;

 (b)  wheher  it  is  a  fact  that  tax  ele-
 ment  has  further  increased  even  aftct
 966  and  the  percentage  of  tax  element
 in  the  selling  price  of  Motor  Gasoline
 is  78  per  cent  and  Higher  Speed  Diesei
 73.  per  cent;  and

 (c)  whether  it  is  also  a  fact  that  the
 incidence  of  such  taxation  in  India  is
 the  highest  in  the  world  and,  if  not,  the
 countries  where  the  incidence  is
 higher  as  compared  to  that  in  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  The  Government  is  aware
 of  this  conclusion  of  the  Road  Trans-
 port  Taxation  Enquiry  Committee  and
 agrees  with  it.

 (b)  According  to  the  Keskar  Com-
 mittee,  there  has  been  a  further  incre-
 ase  in  excise  duty  on  petrol  and  high
 speed  diesel  oil  since  ‘1966,  Informa-
 tion  in  regard  to  the  percentage  of
 tax  element  in  the  selling  price  ya
 Motor  Gasoline  and  H.S.D.  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House,  when  received.

 (c)  The  Committee  has  stated  in  its
 final  report  that,  according  to  Interna-
 tional  Road  Federation  Statistical  data.
 in  965  the  tax  content  in  the  sale
 price  of  diesel  oi]  was  the  highest  in
 India.  The  position  in  regard  to  petro!
 was  similar.
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 Expansion  of  Aerodromes
 2360.  SHRI  D.  N.  PATODIA:

 SHRI  N.  R.  LASKAR:
 SHRI  ANBUCHEZHIAN:
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  MOHAN  SWARUP:
 SHRI  SHIV  KUMAR

 SHASTRI:
 DR.  SURYA  PRAKASH

 PURI:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  leased  to  state:

 (a)  whether  it  is  a  fact  that  so  far
 all  expansion  programmes  of  various
 «erodromes  in  India  had  been  proving
 40  be  extremely  inadequate  compared
 Jo  the  needs  of  expanding  traffic;

 (b)  whether  it  is  also  a  fact  that  the
 expansion  programmes  are  defecive  at
 the  stage  of  planning  itself  and  a  need
 jor  further  expansion  becomes  inevit-
 able  even  before  the  earlier  expan-
 rion  programmes  get  completed;

 (c)  whether  it  is  also  a  fact  that  the
 existing  conditions  of  airports  in  India
 wre  considered  most  unsuitible  for
 new  type  of  Aircraft  likely  to  be
 introduced  in  international  traffic  and
 ‘unless  immediate  steps  are  taken  to
 remodel  the  aerodromes  according  to
 mternational  needs  Indian  airports  are
 ‘}ikely  to  be  removed  gradually  from
 the  map  of  international]  traffic;  and

 (१)  what  is  the  planning  of  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 ‘SINGH):  (a)  ang  (b).  The  construc-
 ton  of  aerodromes  and  prov.sion  of
 ‘other  ancillary  facilities  are  a  conti-
 nuing  process.  They  are  planned  and
 executed  from  time  to  time,  subject  to
 availability  of  funds.  There  have,
 however,  been  cases  where  due  9
 unforseen  rate  of  traffic  growth  and
 technological  developments  such  faci-
 lities  have  proved  istadequate  earlier
 than  anticipated,

 (c)  and  (d).  The  question  of  aug-
 menting  the  passenger  handling  and
 other  facilities  at  the  international  air-
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 ports  to  bring  them  up  to  the  requir-
 ed  standard  by  the  time  large  capacity
 aircrafts  like  the  Jumbo  Jets  and  the
 SSTs  start  oprating  through  India,  is
 being  examined  by  a  high  level  Com-
 mittee.  The  recommendations  of  the
 Committee  will  be  examined  and  im-
 plemented  well  in  time.  The  appoint-
 ment  of  the  Committee  was  by  way  of
 advance  planning.

 Ashoka  Hotels,  Ltd.,  New  Delhi

 2361.  SHRI  D.  N.  PATODIA:
 SHRI  MAHARAJ  SINGH

 BHARATI:
 SHRI  S.  C.  SAMANTA:
 SHRI  S.  R.  DAMANT:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  enquiry  in  the  circums-
 tances  which  have  caused  a  progressive
 fall  in  occupancy  in  the  Ashoka  Hotel,
 while  the  private  sector  hotels  in  Dethi
 are  showing  near  full  occupancy;

 (b)  whether  it  is  also  a  fact  that  ac-
 cording  to  a  Hotel  Gradation  Commit-
 tee,  the  Ashoka  Hotel  has  been  graded
 low  to  a  private  sector  hotel;

 (c)  whether  it  is  also  a  fact  that  the
 management  is  not  fully  trained  and
 their  service  and  public  relations  is
 very  poor  in  the  hotel;  and

 (d)  iif  so,  the  findings  of  the  enquiry
 and  the  steps  proposed  to  be  taken  to
 improve  the  conditions  prevailing  in
 the  Ashoka  Hotel?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH:  (a)  and  (d).  No,  Sir,  Gov-
 ernment,  however,  are  considering  se-
 vera]  remedial  measures  including
 merger  of  the  Ashoka  and  Janpath
 Hotels  Ltd.,

 (b)  No  Sir.  The  Commitee  is  yet  to
 submit  its  recommendation.

 (c)  No  Sir,  although  there  is  always
 scope  for  improvement.
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 Offer  from  U.S.S.R.  for  a  bigger  Plane

 _2362.  SHRI  0.  N.  PATODIA:
 SHRI  N.  K.  SOMANTI:
 SHRI  A.  SREEDHARAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  phe  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 Scviet  Union  has  offered  to  sell  a  big-
 ger  plane,  the  latest  that  the  country
 has  developed,  to  India  for  being
 used  on  trunk  routes;

 0b)  how  does  it  compare  in  perfor-
 mance  with  Boeing  737;  and

 te)  the  terms  and  conditions  of  the
 offer?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Messrs  Aviaexport  of  the
 USSR  have  offered  for  sale  TU-34  at
 present  with  the  proviso  that  these
 could  be  replaced  by  the  larger  air-
 craft  TU  54  when  they  are  available,
 on.  payment  of  the  difference  in  cost.

 tb)  and  (c),  Since  the  relevant
 operational  getails  of  this  new  aircraft
 TU-54  are  not  yet  available  it  is  not
 possible  to  make  any  comparative  as-
 sessment  Of  its  performance  and  that
 of  Boeing  737.  Nor  has  it  been  pos-
 sible  to  discuss  the  terms  and  condi-
 tions  for  the  acquisition  of  TU-54.

 Christian  Missionaries

 2363.  SHRI  E.  K.  NAYANAR:
 SHRI  A.  K.  GOPALAN:
 SHRI  K.  RAMANT:
 SHRI  K.  ANIRUDHAN:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  0408
 on  the  l0th  May,  968  and  state:

 ‘a)  whether  the  information  regard-
 ing  the  total  grants  received  by  vari-
 ous  missions  operating  in  Chota  Nag-
 pur,  Santhal  Parganas,  Nagaland  and
 Hill  Districts  of  Assam  after  Indepen-
 dence  has  since  been  collected;
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 -(b)  if  so,  the  details  thereof;  and

 ‘(c)  if  not,  when  the  information  is
 likely  to  be  collected  and  reasons  for
 the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  Purpose-wise  details  of  re-
 mittances  which  are  less  than  Rs,
 10,000  are  not  maintained,  Authoris-
 ed  dealers  destroy  the  relevant  re-
 cords  after  the  expiry  of  3  years.  No
 record  is  kept  of  remittances  received
 by  a  mission  in  one  place  and  distri-
 buted  by  it  among  its  branches  in
 other  places.  According  to  the  infor-
 mation  available  within  these  limita
 tions  remittances  aggregating  Rs.
 34.84  lakhs  were  received  during  the
 year  1965,  1966,  967  and  968  (upto
 March)  by  the  missions  operating  in
 Assam  area,  Information  in  respect  of
 missions  in  the  Hill  Districts  of  Assam
 is  not  available  separately.

 Information  in  respect  of  Missions
 operating  in  Chota  Nagpur,  Santhal
 Parganas  and  Nagaland  is  still  being
 collected.  It  is  likely  to  be  available
 in  about  a  month.  For  purposes  of  sta-
 tistics,  remittances  received  by  mission-
 ary  institutions  are  classified  under  the
 term  ‘private  donations’,  which  also
 includes  items  like  gifts,  unrelated
 private  remittances,  migrants’  trans-
 fers,  family  maintenance,  upkeep  of
 religious  missions,  etc.  Receipts  by
 missionary  institutions  have  to  be  abs-
 tracted  from  the  receipts  under  the
 broad  head  ‘private  donations’.  The
 abstraction  takes  time.

 American  Aid

 2364.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  are  any  indivi-
 duals,  organisations  and  -  institutions
 which  get  American  aid  in  Kerala
 State;  and

 (b)  if  so,  what  are  their  names?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  A  statement  ig  laid  on  the
 Table  of  the  House,  [Placed  in  Libr-
 ary.  See  No.  LT-578/68].

 Aerodrome  near  Calicut

 ‘2365.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  recei-
 ved  any  suggestion  from  the  Kerala
 Government  about  the  site  for  the  con-
 struction  cf  an  aerodrome  near  Calicut
 (Kerala  State);

 (b)  whether  Government  are  aware
 about  the  statement  made  by  the
 Kerala  Trinsport  Minister  from  Cali-
 cut  on  the  20th  May,  968  stating  that
 the  Kerala  Government  are  prepared to  hand  over  the  land  in  Karipoor
 (Calicut  District)  to  the  Central  Gov-
 ernment  for  the  construction  of  an
 aerodrome;  and’

 (c)  if  so,  the  action  taken  in
 matter?

 the

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Karipur  has  been  selec-
 ted  as  the  site  for  construction  of  an
 aerodrome  for  Calicut,  and  this  has
 been  communicated  to  the  State  Gov-
 ernment.

 (b)  No  sch  communication  has  been
 received  fiom  the  State  Government.
 The  State  Government  have,  however,
 been  requested  to  acquire  this  site,  if
 possible,  sw  that  it  could  be  readily
 available  when  the  Airport  project  is
 sanctioned.

 (c)  A  proposal  to  include  the  Cali-
 cut  Airport  Project  in  the  Fourth
 Plan  is  under  consideration.

 Inland  Waterways

 2366:  SHRI  K.  HALDER:  Will  the
 Minister  of  TRANSPORT  AND  SHIP-
 PING  be  pleased  to  state:
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 (a)  whether  the  question  of  making
 a  comprehensive  examination  of  the
 inland  waterways  potential  in  each
 State  with  a  view  to  formulate  a
 phased  programme  of  development
 over  a  period  of  ten  to  fifteen  years  has
 been  examined  by  Government;  and

 (b)  if  so,  the  steps
 direction?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  and  (b).  As  a  comprehen-
 sive  examination  of  the  Inland  Water-
 ways  potential  in  each  State  with  a
 view  to  formulating  a  phased  progiam-
 me  of  development  over  a  period  of
 ten  to  fifteen  years  will  necessarily
 take  some  time,  it  is  considered  essen-
 tial  that  specific  schemes  in  selected  re-
 gions  are  drawn  up  in  the  first  phase,
 to  enable  starting  of  river  services  as
 early  as  possible.  It  is,  therefore,  pro-
 posed  to  sct  up  a  Committee  on  Inland
 Water  Transport  to  study  the  existing
 inland  ‘water  transport  system  in  the
 country,  and  against  a  perspective  of
 development  of  this  form  of  transport
 in  different  regions,  to  suggest  a  phas-
 ed  programme  of  development.

 taken  in  this

 Board  of  Editors  to  prepare  Draft  for
 History  on  Freedom  Movement

 2367.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION  be  plea-
 sed  to  state:

 (a)  whether  it  is  a  fact  that  his  Min-
 istry  set  up  a  Board  of  Editors  on  the
 30th  December,  952  for  he  compila-
 tion  of  a  History  of  the  Freedom  Move-
 ment  in  India;

 (b)  whether  his  Ministry  fixed  up
 following  dates  for  the  publications  of
 each  volume  of  this  history;

 Vol.  I—3lst  March,  ‘1956;
 Vol.  II—3lst  March,  ‘1957;
 Vol.  IfI—3lst  March,  +1958;

 (c)  whether  the  first  and  second
 volumes.  of  the  above  history  have
 been  published  successively  in  the
 years  96]  and  967  only  and  whe-
 ther  the  thind  volume  has  not  so  far
 been  prepared;  and



 3773  Written  Answers  SRAVANA  lI,  890  (SAKA)  Written  Answers  9774

 (d)  if  so,  the  reasong  for  inordinate
 delay  in  preparing  and  publishing  the
 History  of  Freedom  Movement  and  the
 consequent  increase  in  expenditure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.

 (b)  No,  Sir.  This  was  merely  a  ten-
 tative  suggestion  of  the  Board  of  Edi-
 tors  which  was  not  approved  by  the
 Ministry.

 (c)  Yes,  Sir.

 (d)  The  present  work  of  writing  of
 History  of  Freedom  Movement  into
 three  volumes  has  been  planned”  on
 fresh  lines  since  November,  957  and  is
 largely  based  on  origina]  sources,  Its
 object  is  to  explain  the  social,  economic
 and  political  background  of  the  strug-
 gle  of  Inilian  independence  and  the
 play  of  internal  and  world  forces  in
 the  development  and  success  of  the
 movement.  The  preparation  of  each
 volume  of  History  of  Freedom  Move-
 ment  involves  collecting  and  careful
 sifting  of  a  vast  mass  of  material  which
 lies  scattered  at  different  places  in  and
 outside  the  country.  This  naturally
 takes  time.  In  a  work  of  scholastic
 nature  like  this,  an  author  cannot  be
 rusheq  and  it  is  not  possible  to  set  a
 dead-lines  in  such  cases.  Efforts  are,
 however,  being  made  to  complete  the
 project  of  writing  of  History  of  Free-
 dom  Movement  as  early  as  possible.

 Board  of  Editors  for  Compilation  of
 History  of  Indian  Freedom  Movement

 2368.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EDUCATION  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  the
 Board  of  Editors  for  compilation  of  the
 History  of  the  Freedom  Movement
 in  India  set  up  by  his  Ministry  in  952
 appointed  an  eminent  historian  Dr.

 R.  C.  Majumdar  as  the  Director  for
 preparing  the  draft  of  the  History.

 (b)  whether  Dr.  Majumdar  prepared
 the  outline  draft  of  the  first  volume  in
 time,  which  was  discussed  by  the  Board
 2265LSD—6.

 in  its  meeting  held  on  3lst  December,
 954  at  Ahmedabad  and  the  Board
 generally  approved  its  lay  out;

 (०)  if  so,  whether  the  first  volume of the  history  of  the  Freedom  Movement
 has  been  prepared  on  the  basis  of  this
 approved  draft;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.

 (b)  At  this  meeting  only  the  lay-out was  approved  but  not  the  draft.  At
 a  subsequent  meeting  of  the  Board  of
 Editors,  the  draft  prepared  by  Dr.
 R.  0,  Majumdar  was  considered  but
 not  approved.

 (c)  No,  Sir.

 (d)  Because  the  Editors  had  not  ap-
 proved  the  draft.

 Teachers  Training  College

 2369.  SHRI  HEM  RAJ:  Will  the  Min-
 ister  of  EDUCATION  be  pleased  ४०
 state:

 (a)  whether  it  is  proposed  to  open
 more  teachers  training  colleges  in  the
 country  to  cope  with  the  admission
 problem;  and

 (b)  if  so,  in  which  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  and
 (b).  The  extent  of  facilities  available

 for  training  of  teachers  varies  consi-
 derably  from  State  to  State.  In  some
 States,  eg.  Kerala  or  Madras,  the
 facilities  are  adequate.  In  others,  e.g.
 Assam  and  West  Bengal,  these  are  in-
 adequate  and  expansion  js  called  for.
 States  where  facilities  for  teecher
 training  are  inadequate  have  been  re-
 quested  to  prepare  proposals  for  open-
 ing  new  training  institutions  or  ex-
 panding  existing  ones  and  to  include
 them  in  the  Fourth  Plan.
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 Setting  up  of  Motels
 2370.  SHRI  HEM  RAJ:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 open  motels  on  the  way  and  at  places
 of  pilgrimages  in  the  country;

 (b)  whether  their  management  is
 proposed  to  be  handed  over  to  the  lo-
 cal  bodies;  and

 (९)  if  so,  the  help  proposed  to  be
 given  to  such  local  bodies?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  India  Tourism  De-
 velopment  Corporation  Ltd.,  a  public
 sector  undertaking  proposes  to  cons-
 truct  motels  for  the  benefit  of  tou-
 rists  travelling  in  their  own  cars,  The
 selection  of  places  will  be  based  on
 the  density  of  road  traffic  and  near-
 ness  to  places  of  tourist  interest.

 (b)  No,  Sir,
 (c)  Does  not  arise.

 शिक्षा  पर  राष्ट्रीय  श्राय

 2371८  श्री  महाराज  सिह  भारती  :
 श्री  टी०  पी०  शाह  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  967-68  में  शिक्षा  पर  कितने
 प्रतिशत  राष्ट्रीय.  प्राय.  खर्च  की  गई;

 (ख)  क्‍या  सरकार  ने  न्यूनतम  खर्चे
 कर  भ्रच्छी  शिक्षा  प्रदान  करने  के  लिये  कोई
 ठोस  कार्यवाही  की  है;  बौर

 (ग)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है  ?

 शिक्षा  मंत्री  (डा०  त्रिगुण  सेन):  (क)
 लग  भग  2.  प्रतिशत  v

 (ख)  औझऔर(ग).  शिक्षा-प्रवसरों  की
 समानता  को  ध्यान  में  रखते  हुए  शिक्षा  को
 शीघ्र  से  शीघ्र  व्यापक  बनाने  की  झ्रावश्यकता

 के झनुकूल  उपलब्ध  सीमित  संसाधनों  के
 भीतर  यथा  सम्भव  भच्छी  शिक्षा  प्रदान
 करने  के  लिये  हर  समय  प्रयत्न  किया  जा
 रहा  है।
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 दिल्ली  के  झह्मस्तर्राज्योय  बस  भ्  8 से  बस  सेवा

 2372.  भी  महाराज  सिह  भारती  :
 क्या  परिवहन  तथा  नोवहन  मंत्री  यह  बताने
 की  कृपा  करगे  कि  :

 (क)  दिल्ली  के  भ्रन्तर्राज्यीय  बस  भ्
 से  दिल्ली  के  विभिन्‍न  स्थानों  के  लिये  कितनी
 बसें  चलती  हैं;  शौर

 (ख)  क्‍या  यह  सच  है  कि  भ्रपेक्षित  संख्या
 में  बस  सेवायें  उपलब्ध  नहीं  हैं  भौर  यात्रियों
 को  जानबूझकर  हतोत्साह  किया  जाता
 है  कि  जिससे  वे  बस  द्वारा  यात्रा  न  करें  ?

 परिवहन  तथा  नौवहन  मंत्रालय  में  उप-
 मंत्री  (भी  भक्त  दर्शन):  (क)  श्रौर  (ख).  दिल्ली
 परिवहन  संस्थान  तीन  शहरी  रास्तों  से
 46,55  श्रौर  जेड  का  चालन  प्नंतर्राज्यीय
 बस  टरमिनल  से  फरता  है।  इन  तीन
 रास्तों  पर  कुल  36  बसें  चलती  हैं  ।  इसके
 अलावा  4  रास्ते  जो  श्रलीपुर  रोड  निक्लसन
 रोड  होकर  गुजरते  ६,  इस  टरमिनल  तक
 जाते  है  ।  उक्त  टरमिनल  पर  जाने  वालों
 की  सुविधा  के  लिये  इन  सड़कों  पर  यथोचित
 स्थानों  पर  बस  स्टापों  की  व्यवस्था  की
 गई  है।

 विमान  सेवायें

 2373.  श्री  महाराज  सिह  भारती  :
 क्या  पर्यटन  तथा  ्रसेनिक  उड्डयन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  देश  के  श्न्दर
 तथा  बाहर  ऐसे  कितने  नये  मार्ग  हैं  जिन  पर
 सरकार  ने  968-69  में  विमान  सेवाये
 चलाने  का  निर्णय  किया  है?

 पर्यटन  तथा  भ्रसेनिक  उड़डयन  मंत्री  (डा०
 कण  सिह)  :  i968-69  में  इंडियन
 एयरलाइन्स  का  देश  के  भीतर  निम्नलिखित
 नयी  सेवाएं  परिचालित  करने  का  प्रस्ताव
 है  1
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 i)  बंबई-बड़ौदा-प्रहमदाबाद  ।

 di)  दिल्ली-लखनऊ-पटना-कलकत्ता

 (ii)  दिल्‍ली-प्रागरा-खजूराहो
 बनारस  ।

 (vy)  कलकत्ता-बागडोगरा-पटना

 काठमाण्ड्‌  |

 एयर  इंडिया  की  अपनी  पूर्वी  भश्रफ़ीका
 की  सेवाओं  में  मोगा  दिशू  (सोमालिया),
 ्रदिस  श्रबागा  (इथियोपिया)  श्रौर  एंटेबे
 (यूगाण्डा)  पर  बिराम-स्थान  चालू  करने

 की  झन्तिम  योजनाएं  हैं  |  इसके  भलावा
 उसकी  बंबई-बहरीन-दुबाई  कुबैत  मार्ग  पर
 एक  ण्डो  गल्फ  सेवा  भी  परिचालित
 करने  की  योजना  है  1  परन्तु  इन  नये  स्थानों

 में  से  हो  सेवाओं का  परिचालन  संबन्धित
 राज्य  सरकारों  की  भ्रनुमति  पर  निर्भर
 रहेगा

 Hindi  Teachers’  Training  Colleges  in
 Non-Hindi  Speaking  States

 2374.  SHRI  YAMUNA  PRASAD
 MANDAL:

 SHRI  SHR;  CHAND
 -  GOYAL:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  Hindi  Teachers  Train-
 ing  Colleges  in  non-Hindi  speaking
 States  like  Assam,  Jammu  _  and
 Kashmir,  Nagaland)  Punjab,  NEFA
 and  Tripura  are  proposed  to  be
 opened  during  (1968-69;

 Wb)  the  total  number  of  Hindi
 teachers  so  far  trained  in  the  States
 of  Andhra  Pradesh,  Mysore,  Tamilnad
 and  Madras;  and

 (c)  whether  they  have  been  pro-
 vided  with  the  teaching  jobs  in  Hindi
 teaching  schools?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 SHER  SINGH):  (a)  Attention  is  in-
 ited  to  the  reply  to  Unstarred  Ques-
 tion  No.  ‘8713  given  in  the  Lok

 Sabha  on  the  29th  March,  968  which
 indicates  the  position  regarding  estab-
 lishment  of  Hindi  Teachers’  Training
 Colleges  in  Jammu  and  Kashmir,
 Nagaland  and  Punjab.  The  position
 in  regard  to  Assam,  NEFA  and  Tri-
 pura  is  indicated  below:—

 ASSAM:  A  Hindi  Teachers’  Train-
 ing  College  was  sanctioned  in  1965-66
 but  the  State  Government  has  not
 yet  been  able  to  start  it.  According
 to  the  latest  information  received
 from  the  State  Government  the
 college  is  likely  to  start  from  the
 commencement  of  the  current  acade-
 mic  session.

 NEFA:  No  request  has  been  received
 for  the  setting  up  of  such  a  college  in
 NEFA.

 TRIPURA:  A  Hindi  Teachers’  Train-
 ing  College  is  already  functioning.

 It  may  be  added  that  the  Govern-
 ment  of  Nagaland  are  contemplating
 the  setting  up  of  an  In-service  Train-
 ing  Institute  for  Hindi  Teachers,  The
 State  Government  have  been  request-
 ed  to  submit  formal  proposals.

 (b)  The  total  number  of  Hindi
 teachers  who  received  training  in  the
 Hindi  Teachers’  Training  Colleges  set
 up  in  Andhra  Pradesh,  Mysore  and
 Madras  with  central  assistance  till  the
 end  of  1967-68  is  indicated  below:—

 Andhra  Pradesh  6l
 Mysore  943
 Madras  79

 (c)  The  Government  have  no  spe-
 cific  information  in  this  regard.

 Hindi  Directorate  and  Multilingual
 Dictionary

 2375.  SHRI  YAMUNA  PRASAD
 MANDAL:

 SHRI  SHRI  CHAND
 GOYAL:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  the  Central  Hindi
 Directorate  has  been  functioning
 efficiently  for  promoting  and  propa-
 gating  Hindi  especially  in  the  non-
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 Hindi  States  since
 1960;

 the  ist  March,

 (b)  whether  the  proposal  of  bring-
 ing  out  a  multilingual  dictionary  has
 been  taken  up  in  hand  and  if  so,  when
 this  dictionary  will  be  published;

 (c)  the  progress  made  for  establish-
 ing  one  Institute  of  languages  in  each
 State;

 (d)  whether  the  States  have  ex-
 pressed  their  willingness  for  estab-
 lishment  of  such  Institutes  ;and

 (e)  the  amount  of  grant  given  by
 the  Government  for  this  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir,

 (b)  On  the  recommendations  of  the
 Bharatiya  Bhasa  Samiti,  it  is  now
 proposed  to  bring  out  trilingual  Dic-
 tionaries—Hindi—Regional  Language
 —English.  A  scheme  for  this  purpose
 is  being  drawn  up,

 (c)  and  (d).  A  statement  showing
 the  progress  made  for  establishing
 the  Institutes  of  languages  and  re-
 actions  of  the  State  Governments  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-579}
 68].  faa

 (e)  No  direct  grants  are  given  by
 the  Ministry  towards  the  establish-
 ment  of  State  Institutes  of  Languages.
 However,  State  Governments  are
 eligible  for  assistance  @40%  under
 the  concerned  Centrally—aided

 scheme  in  the  State  Sector.  Informa-
 tion  regarding  any  assistance  if  re-
 ceived  and  utilised  by  the  State  Gov-
 ernments  for  this  purpose  is  being
 collected.  j

 Pak  Activities  on  India-East
 Pakistan  Border

 2376.  SHRIMATI  TARKESHWARI
 SINHA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  intense  activities  are
 going  on  in  the  border  regions  of
 Yast  Pakistan  and  West  Bengal;

 AUGUST  2,  968  Written  Answers  3780

 (b)  whether  training  of  large  num-
 ber  of  Mujahids  is  being  stepped  up
 after  the  visit  of  the  top  military  per-
 sonnel  of  Pakistan;  and

 (c)  if  so,  the  action  Government
 propose  to  take  to  strengthen  our
 border  security?  av

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c)  The  Government  are  aware
 of  such  activities  on  the  border  and
 of  the  various  steps  taken  by  Pakis-
 tan  for  increasing  her  military  poten-
 tial.  Government  are  vigilant  in  re-
 gard  to  the  requirements  of  the  secu-
 rity  of  our  borders.

 Open  Rate  System  for  Indo-U.K,  Air
 Fare

 2377,  SHRIMATI  TRAKESHWARI
 SINHA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  ०९
 pleased  to  state  :

 (a)  whether  it  has  been  decided  to
 have  the  air  fare  between  India  and
 the  U.K.  on  an  open  rate  system  and
 not  on  the  basis  of  the  officia]  fare
 stipulated  by  the  International  Air
 Traffic  Association;  ang

 (b)  whether  this  decision  has  been
 taken  beacuse  of  the  large  scale  under-
 cutting  of  fares  by  the  West  Asian
 Airlines?  4

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):(a)  and  (b)  No  de-
 cision  has  been  taken  by  the  Govern-
 ment  of  India  to  have  an  open  rate
 system  between  India  and  the  U.  K.
 On  account  of  the  undercutting  of
 fares  by  certain  airlines,  however,  the
 Government  of  India  with  the  consur-
 rence  of  the  British  Government
 directed  Air-Indig  to  carry  the  emi-
 @rant  traffic  from  Delhi  to  London
 at  a  reduced  fare.  This  is  permissible
 under  the  International  Air  Transport
 Association  regulations.  The  reduced
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 fare  under  these  regulations  can  be
 offered  only  by  the  airlines  of  the
 eountries  of  origin  and  destination  of
 this  traffic,  that  is  by  Air-India  and
 BOAC  in  this  case,

 A  West  Asian  Airlines  felt  aggriev-
 ed  at  this  directive  of  the  Government
 of  India  and  denounced  the  IATA
 fare  structure  in  the  area  which  in-
 cluded  the  route  from  India  to  the
 U.  K.  This  created  an  open  rate
 situation  on  this  sector.  As  a  result
 of  certain  negotiations  at  the  Govern-
 ment  level  the  fares  were  closed  tem-
 porarily  till  the  I5th  July,  but  have
 been  opened  again  since.  The  matter
 is  still  under  discussion  at  the  Gov-
 ernment  level.

 Pro-Mao  Posters  in  Kerala

 2378.  SHRI  S.  K.  TAPURIAH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  pro-Mao  posters  had  appeared  in
 several  villages  of  Karthigapally
 Taluk  of  Alleppey  (Kerala)  carrying
 pro-Chinese  slogans;  and

 (0)  if  so,  Government's  reaction
 with  a  view  to  preventing  anti-
 Indian  and  pro-Chinese  propaganda
 of  this  nature  being  carried  on  in  the
 different  parts  of  the  country  parti-
 cularly  in  the  rural  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Acording  to  information  available
 with  us,  some  posters  containing  the
 ideology  of  extremist  faction  of  the
 CPM  had  appeared  in  some  villages  of
 Karthigapally  Taluk  of  Alleppey  Dis-
 trict  (Kerala).

 (b)  Government  are  closely  watching
 the  activities  of  the  extremists.

 Communal]  Propaganda

 2379.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  HOME  AFFAIRS  be

 Written  Answers  SRAVANA  II,  890  (SAKA)  Written  Answers  3782

 pleased  to  state:
 (a)  whether  Government  had  given

 directive  to  the  States  to  ban  commu-
 nal  propaganada;

 (b)  if  so,  whether  any  definition  has
 been  given  to  communal  propaganada
 in  directive;  and

 (c)  if  so,  what
 given?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  Government  have  drawn

 the  attention  of  the  State  Governments
 to  the  provisions  of  existing  laws
 especially  Sections  53-A,  295A  and
 505(c)  IPC  which  can  be  invoked  for
 Prosecuting  persons  who  promote  en-
 mity  between  different  groups  on
 grounds  of  religinon  etc.  or  commit
 any  act  which  is  prejudicial  to  main-
 tenance  of  harmony  between  different
 religious  groups  or  communities.

 Memorial  from  an  Orissa  ,A.8.
 Officer

 2380.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  HOME  AFFAIRS.  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  memo-
 rial  has  been  submitted  by  an  LAS.
 Officer  now  working  under  the  Govern-
 ment  of  Orissa  stating  how  he  and  his
 family  members  were  harassed;

 (b)  whether  he  has  asked  his  Minis-
 try  to  intervene  in  the  matter;  and

 (०)  if  s0,  whether  Government  pro-
 pose  to  lay  a  copy  of  his  memoria]  to-
 gether  with  action  taken  thereon  by
 Government  on  the  Table?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)+

 (a)  and  (b).  An  I_A.S.  Officer  of  the
 Orissa  Cadre  has  submitted  a  memo-
 rial  through  the  State  Government
 against  an  order  of  suspension  passed
 on  him  by  the  State  Government.  An
 advance  copy  of  the  memorial  has  been
 received.  The  original  with  the  com-
 ments  of  the  State  Government  is
 awaited.

 is  the  definition
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 (९)  No,  Sir,

 Autonomous  Corporation  for  Text
 Books

 2381.  SHRI  DHIRESHWAR
 KALITA;

 SHRI  ESWARA  REDDY:

 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal]  to
 set  up  an  autonomous  Corporation  in
 every  State  for  the  production  and  im-
 provement  of  text  books  during  the
 Fourth  Plan;

 (b)  if  so,  the  main  features  thereof;
 and  '  a [on  ‘

 (c)  the  reaction  of  State  Govern-
 ments  thereto?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  to
 (c).  The  Education  Commission

 of  1964-66  recommended,  inter-alia,
 that  at  the  State  level  “A  seperate
 agency,  preferably  functioning  on  an
 autonomous  and  commercial  _  basis
 should  be  set  up,  in  close  liaison  with
 the  Education  Department  for  the  pro-
 duction  of  text  books  and  teaching
 aids.”  Autonomous  Corporations  for
 the  production  of  text  books  have  al-
 ready  been  established  by  the  State
 Governments  of  Bihar  and  Maharash-
 tra.  It  is  understood  that  certain
 other  States  are  also  considering  the
 poposal.

 Development  of  Kakinada  Port  as  a
 Major  Port

 2382,  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  the  proposal  to  convert
 Kakinada  into  a  major  port  has  been
 examined  by  Government;

 (b)  if  so,  the  decision  taken  there-
 on;
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 (c)  whether  the  proposal  is  likely
 to  be  included  in  the  Fourth  Five  Year
 Plan;  and

 (d)  if  so,  the  estimated  cost  thereof?
 THE  MINISTER  OF  TRANSPORT

 AND  SHIPPING  (DR,  V.  K.  R.  V.
 RAO):  (a)  There  is  no  proposal]  to
 develop  Kakinada  port  into  major
 port.

 (b)  to  (d).  Do  not  arise.

 दिल्ली  के  स्कूलों  और  फालिजों  में  दाखिला

 2383.  श्री  झोंकार  लाल  बेरवा  :
 श्री  बलराज  मधोक  :
 श्री  झोम  प्रकाश  स्थागी  :

 क्या  शिक्षा  मंत्री  यह  बतान  की  कृपा  करेंगे
 कि

 (क)  दिल्‍ली  के  स्कूल  श्रौर  कालजों
 में  दाखिला  बन्द  किये  जाने  के  क्‍या  कारण
 है?

 (ख)  दिल्ली  में  स्कुलों  शौर  कालेजों
 की  कमी  होने  के  कारण  क्‍या  सरकार  का
 विचार  नये  स्कूल  एवं  कालेज  खोलने  का

 है;  और

 (ग)  इस  वर्ष  कितने  लड़कों  तथा
 लड़कियों  को  स्कूलों  तथा  कालेजों  में  दाखिला
 नहीं  मिल  सका  है?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (धो
 भागवत  झा  ग्राज्ञाद)  :  (क)  दाखिले  अभी
 तक  सब  कहीं  बन्द  नहीं  हुए  हैं

 (ख)  दिल्ली  में  i3  नये  स्कूल  पहले
 ही  खोले  जा  चुके  हैं  7  एक  नया  कालेज  भी
 नई  दिललों  में  गैर-सरकारी  प्रबन्ध  द्वारा
 खोल  दिया  गया  है  i  फिलहाल  और  ज्यादा  स्कूल
 या  कालेज  खोलना  श्रावश्यक  नहीं  है  ।

 (ग)  स्कूलों  में  दाखिला  न  मिलने
 के  बारे  में  कोई  शिकायत  नही  मिला  है  ।
 जहां  तक  कालेजों  का  सम्बन्ध  है,  उन  में  ग्रभी
 तक  दाखिले  चालू  हु  ।



 3785  Written  Answers  SRAVANA  ll,  890  (SAKA)  Written  Answers  3786
 Air  Service  for  Kota  (Rajasthan)

 2384.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  air  ser-
 vice  is  proposed  to  be  introduced  from
 Kota  (Rajasthan)  on  the  lst  August,
 ‘1968;  and

 (b)  if  80,  the  full  particulars  there-
 of?  ;

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 केम्ीय  स्कूलों  में  ्रध्यापकों  का  चयन

 2385.  श्री  झोकार  साल  बेरवा  :
 क्या  शिक्षा  मंत्रो  यह  बताने  की  कृपा  करगे
 किः

 (क)  क्या  यह  सच  है  कि  केन्द्रीय
 विद्यालयों  में  कुछ  श्रध्यापकों  की  नियक्ति
 कै?  लिये  हाल  ही  में  अ्ध्यातकों  का  चयन  किया
 गया  था  ;

 (ख)  म्या  यह  भी  सच  है  कि  उन  स्कलों
 में  पंजाब  तथा  ग्रन्य  राज्यों  के  श्रध्यापकों  की

 नियुक्ति  नहीं  की  गई  थी  ;  भर

 (गठ  यदि  हां,  तो  उसके  क्‍या  कारण
 हैं?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (थो
 भागवत  झा  झाजाव)  :  (क)  जो,  हां।

 (ख)  यह  सच  नहीं  है,  यद्यपि  नियुक्तिां
 इस  श्राघार  पर  नहीं  को  जातो  है  1

 (ग)  प्रश्न  नहीं  उठता  ।

 Scheduled  Castes  and  Scheduled  Tribes
 for  Higher  Studies  Abread

 2386,  SHRI  D.  R.  PARMAR:  Will
 the  Minister  of  EDUCATION  be  pleas-

 ed  to  state:
 (a)  whether  there  are  any  schemes

 or  programmes  for  sending  abroad  the
 Scheduled  Castes  and  Scheduled  Tribes
 students  for  higher  studies;

 the  salient  features (b)  if  80,
 thereof;  and

 (c)  the  number  of  students  who  were
 sent  abroad  during  the  last  five
 years  at  Government  expenses  and  at
 their  own  expenses  with  Government
 scholarships?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  EDUCATION  (SHRI
 SHER  SINGH):  (a)  to  (c).  Informa-
 tion  is  given  in  the  statement  attach-
 ed,  rn)

 Statement
 Part  (a):  Under  the  Scheme  of

 Scholarships  for  Overseas  Studies  to
 Scheduled  Castes,  Scheduled  Tribes,

 Denotified,  Nomadic  ang  Semi  Nomadic
 Tribes  students,  Scheduled  Castes  and
 Scheduled  Tribes  students  are  sent
 abroad  for  higher  studies.

 Part  (b):  The  Scheme  provides  for
 the  award  of  9  scholarships  every  year
 as  under:—

 (i)  Scheduled  Castes  4

 (ii)  Scheduled  Tribes

 \iii)  Denotified,  Nomadic  &
 Semi-nomadic  Tribes

 ae:

 Courses:—Scholarships  are  awarded
 for  post-graduate  courses  and  research,
 facilities  for  which  do  not  exist  in
 India.

 Eligibility:—The  candidate  should  be
 Indian  National  and  should  possess
 the  following  educational  qualifica-
 tions:—
 For  Scheduled  Castes:

 (i)  M.D.,  or  M.Sc.  or  post-graduate
 Diploma  in  Health  etc.  in
 Medicine|Surgery.
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 OR

 (ii)  First  Class  Bachelor's  Degree
 in  Engineering.

 OR

 (iii)  First  Class  Master’s  degree  in
 other  subjects.

 OR
 For  Scheduled  Tribes:

 (i)  M.D.,  M.  8,  or  M.Sc.  or  post-
 graduate  Diploma  in  Health
 etc,  in  Medicine|Surgery.

 OR
 (ii)  Second  Class  in  Bachelor’s

 Degree  in  Engineering.
 (iii)  Second  Class  in  Master’s

 Degree  in  other  subjects,
 Age:—Candidates  must  be  below  35

 years  of  age  on  the  Ist  October  of  the
 year  of  award,

 Value  of  scholarship:—It  covers  ac-
 tual  cost  of  books,  essential  apparatus,
 study  tours,  binding  of  thesis,  all  fees
 and  medical  insurance  charges,  cost
 of  passage  both  ways  and  necessary
 internal  trave]  and  adequate  mainte-
 nance  allowance—L540  to  L565  in  U.K.
 and  $1800  in  U.S.A.  per  annum,

 Bond:—The  scholars  have  to  execute
 a  bond  in  a  prescribed  form,  under-
 taking  among  other  things  to  return
 to  India  after  completing  the  course  of
 study|training  and  remaining  in  India
 for  at  least  5  years,

 Part  (c):  Since  1963,  36  students  (24
 Scheduled  Castes  and  2  Scheduled
 Tribes)  were  sent  broad  entirely  at
 Government  expense.  As  all  expenses
 of  a  scholar  selected  under  the  scheme
 ere  borne  by  Government,  the  ques-
 tion  of  sending  a  scholar  with  scholar-
 ships  at  his  own  expense  does  not
 arise.

 Development  of  Ports  in  Gujarat
 2387.  SHR  P.  N.  SOLANKI:  Will

 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state  :

 (a)  whether  development  plans  for
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 the  Port  of  Cambay  in  Gujarat  State
 have  been  approved;

 (b)  the  plans  for  the  development
 of  other  ports  of  Gujarat;

 (c)  whether  any  priority  has  been
 fixeq  regarding  development  of  ports;
 and

 (d)  if  so,  the  ports  accorded  priority
 for  development?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  प्र.  K.  छ.  V.
 RAO);  (a)  and  (b).  The  executive
 responsiblity  for  the  development  of
 ports  other  than  major  ports  vests  in
 the  State  Governments  concerned,  The
 State  Government  of  Gujarat  have
 reported  that  their  Fourth  Five  Year
 Plan  for  the  development  of  minor
 and  intermediate  ports  in  Gujarat
 State  (including  the  port  of  Cambay).
 has  not  yet  been  finalised.

 (c)  and  (d).  Do  not  arise.

 Jagannath  Sena  in  Orissa

 2388,  SHRI  SHIVA  CHANDRA
 JHA:

 SHR]  NITIRAJ  SINGH
 CHAUDHARY:

 Will  the  Minister  of
 FAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some
 Jagannath  Sena  has  been  formed  in
 Orissa  in  April,  1968;

 (b)  if  so,  the  aims  and  objects  of
 this  Sena  vis-a-vis  the  Shiva  Sena  in
 Maharashtra;

 (c)  the  reaction  of  Government.
 thereto;  and

 (d)  the  total  number  of  such  non-
 official  sectarian  Senas  in  the  country
 as  a  whole,  with  names,  strength  and.
 areas  of  their  operation?

 HOME  AF-

 THE  MINISTER  OF  STATE  IN  गछ
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  According  to  information:
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 furnished  by  the  State  Government,
 a  small]  group  of  9  persons  styling
 themselves  as  Jagannath  Sena  had
 come  to  their  notice.  Its  aims  and  ob-
 jects  are  to  help  the  people  in  dist-
 Tess,  promote  Oriya  language,  forge
 unity  among  Oriyas,  etc,  The  way
 Ghiy  Sena  hag  been  propagating
 against  non-Maharashtrians  had  been
 eondemned  as  reactionary  and  harm-
 ful.

 (c)  Government  keep  8  close  watch
 on  the  activities  of  such  organisations
 and  appropriate  action  under  the  law
 is  taken  as  and  when  necessary.

 (d)  A,  statement  is  laid  on  the  Table
 ०  the  House,  [Placed  in  Library.  See
 No,  LT-580/68).

 Grievances  of  Adivasis  of  Bihar

 2389.  SHRI  SHIVA  CHANDRA  JHA
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Adivasis  of  Bihar  have  made  a  repre-
 sentation  of  their  grievances  to  Gov-
 ernment  for  their  removal;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  by  Government
 in  the  matter?  4

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  8076  representations

 have  been  received  on  behalf  of  the
 Adivasis  of  Bihar  drawing  attention
 to  the  problems  of  land  alienation  and
 unemployment.

 (c)  The  State  Government  have  been
 requested  to  examine  urgently  the
 problem  of  land  alienation  and  to  send
 a  report  to  the  Central  Government
 regarding  the  steps  to  be  taken  to
 remove  the  genuine  grievances  of  the
 Adivasis.

 ‘Educational’  Policy  in  Bihar

 "2390.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  EDUCATION  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 education  policy  in  Bihar  has  been  in
 a  “hotch-potch”  state,  as  expressed  by
 the  Union  Communications  Minister.
 Dr.  Ram  Subhag  Singh,  and  as  publish-
 ed  in  the  Indian  Nation,  Patna  of  the
 3rd  July,  1968;  ‘

 (b)  if  80,  the  reasons  therefor  and
 the  steps  contemplated  by  Government;
 and

 (c)  if  not,  how  far  the  Bihar  students
 have  faced  in  the  competitive  exami-
 nations  within  the  last  ten  years?

 (THE  MINISTER  OF  EDUCATION
 (DR,  TRIGUNA  SEN):  (a)  to  (०)  The
 required  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House,

 अध्टाचार  के  सामले

 2393.  श्री  हरम  चन्द  कछवाय  :
 क्या  गृह-कार्ये  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  जनवरी,  967  3  श्र्ब  तक
 बैन्द्रीय  जांच  विभाग  के  विशेष
 पुलिस  संस्थान  के  पास  भ्रष्टाचार  के  कितने
 मामले  दर्ज  किये  गये  थे  तथा  संबंधित  विभागों
 के  नाम  क्‍या  है  ;

 (ख)  इन  मामलों  में  कितने  राजपत्रित
 अधिकारी  शामिल  है  ;

 (ग)  उक्त  प्रवधि  में  कितने  भ्रधि-
 कारियों  के  विरुद्ध  विभागीय  काय॑वाही
 की  गई;  शौर

 (घ)  उन  में  से  कितने  राजपत्रित
 भ्रधिकारी है  शौर  उक्त  भ्रवधि  में  'म्रष्टाचार
 झादि  के  झारोप  में  कितने  श्रधिकारियों
 झीर  कमंचारियों  की  सेवा  समाप्त  कर  दी
 गई  है  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्रों  (श्री
 विदा  चरण  शुक्ल)  (क)  जनवरी,  967
 से  जून,  968  तक  की  भ्रवधि  में  केन्द्रीय  जांच
 विभाग  (के  दिल्ली  विशेष  पुलिस  संस्थान
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 विभाग  द्वार.  20i  भृष्टाचार  के  मामले
 दर्ज  किये  गये  ।

 (ख)  इन  मामलों  में  464  राजपात्रित
 प्रधिकारी  ग्रस्त  थे  ।

 (ग)  शब  तक  प्राप्त  परिणामों  के

 अनुसार  उपरोक्त  मामलों  में  36  अधिकारियों
 को  विभागीय  दण्ड  दिया  गया  है।

 (घ)  इन  36  कमंचारियों  में  से  2
 राजपत्रित  स्तर  के  थे  ।  प्रराजपत्रित  स्तर  के

 ॥  लोक-सेवक  की  सेवाए  समाप्त  कर  दी  गयी
 a]

 मिज़ो  तथा  कुकी  लोगों  का  चीन  में  प्रशिक्षण

 2395.  श्री  हुक्म  चन्द  कछुवाय:
 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  "या  8  जुलाई,  968  के  देनिक
 समाच।|रपत्र  हिन्दुस्तान  में  प्रकाशित  हुए
 इस  प्राशय  के  समाचार  कें  संबंध  में  सरकार
 ने  कोई  जांच  की  कि  .000  मिज़ो  तथा

 कुकी  विद्रोही  लोग  प्रशिक्षण  तथा  हथियार
 प्राप्त  करने  के  लिये  चीन  गये  हें  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 झौर

 (ग)  यदि  नहीं,  तो  इसके  बारे  में
 सरकार  का  क्या  कायेवाहीं  करने  का
 विचार  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  थी
 विद्या  चरण  शुक्ल)  :  (क)  प्रौर

 (ख).  इस  समाचार  की  ओर  शासन  का
 ध्यान  दिलाया  गया  है।

 प्राप्त  सूधना  के  भनुसार  कुकी  भौर
 मिञ्ञों  विद्रोही  दुकड़ि ग  में  सीमा  पार

 AUGUST  ४,  968  Written  Answers  3792

 कर  बर्मा  जाते  रहे  है  किन्तु  ऐसी  कोई  सूचना
 नहीं  है  कि  .000  मिजो  शौर  कुकी  विद्रोही
 चीन  गये  है  1

 (ग)  प्रश्न  नहीं  उठता

 भारतीय  कुद्ती  संघ

 2396.  श्री  हाम  चम्द  कछवाय  :
 शी  प्रोम  प्रकाश  त्यागी  *:

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 मैक्सिको  ओलम्पिक  में  भाग  लेने  के  प्रवसर
 से  बंचत  करने  के  लिये  भारत  कंसरी  मास्टर
 चन्द  YY  राम  को  शिमला  में  प्रायोजित
 प्रशिक्षण  शिविर  में  झ्रामंत्रित  नहीं  किया  गया
 है;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हूं;  श्रौर

 (ग)  क्‍या  सरकार  का  विचार  शिमला
 में  आयोजित  प्रशिक्षण  केन्द्र  में  भारत  केसरी
 को  आमंत्रित  करने  के  लिये  भारतीय  कृश्ती
 संघको  निदेश  देने  का  है  ताकि  वह  मै  क्सिको
 में  भाग  ले  सकें  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री
 भागवत  झा  प्लाज्ञाद)  (क)से(ग).  सरकार
 ने  यह  मामला  अ्रखिल  भारतीय  खेल  परिषद
 के  साथ  उठाया  है  जो  इस  पूरे  मसले
 पर  भारतीय  कुश्ती  संघ  विचार  विमर्श
 करेगी  ।

 Helpers  of  Walcott  and  Donse

 2397.  SHRI  MRITYUNJAY  PRA-
 SAD:  Will  the  Minister  of  HOM
 AFFAIRS  be  pleased  to  state:

 (a)  the  extent  to  which  informa-
 tion  has  been  received  about  the
 persons  who  helped  two  foreigners
 Jean  Donze  and  Daniel  Walcott  con-
 victed  in  Bombay  and  Madras  for
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 illegal  entry  into  India  and  smuggl-
 ing  in  their  illegal  activities;  and

 (b)  the  miamber  of  persons  arrest-
 ed,  the  nuinber  of  persons  prosecut-
 ed  and  thy  names  of  persons  con-
 victed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  0  persons
 were  arrested  in  connection  with  the
 cases  registered  against  Jean  Donze
 and  Daniel  Walcott  for  their  illegal
 entry  into  India  and  smuggling  acti-
 vities  of  persons  are  being  prosecuted
 u/s  20-BIPC  and  Section  5  of
 the  Imports  &  Exports  (Control)
 Act,  section  438  of  the  Customs
 Act,  and  sections  l09  and  ii4
 of  the  Indian  Penal  Code.  Jean
 Donze  ang  Daniel  Walcott  were
 convicted  on  their  pleading  guilty  to
 the  charges  framed.  The  cases
 against  the  remaining  persons  are
 under  trial.  During  investigation  it
 was  found  that  these  persons  had
 helped  Walcott  and  Donze  in  their
 smuggling  and  illegal  activities.

 उच्च  न्यायालयों  में  हिन्दी  का  प्रयोग

 2398.  भरी  श्रोंकार  लाल  बेरवा  :

 गृह-कार्य  मंशी  यह  बतान  की  कृपा  करेंग
 कि  :

 (क)  क्या  यह  सच  है  कि  सरकार
 उच्च  न्यायालयों  में  भी  श्रतिशीघ्र  हिन्दी
 का  प्रयोग  प्रारम्भ  कराने  के  लिय  प्रयत्न  कर

 रही  है;  प्रोर

 (ख)  यदि  हां,  तो  कब  तक  हिन्दी  में
 काम  भारम्म  किया  जामगा?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  राज  भाषा  श्रधि-
 नियम,  963  की  धारा  7  के  साथ  पठित
 संविधान  के  प्रनुछ्छेद  348(2)  के  श्रधीन
 किसी  राज्य  के  राज्यपाल  ,  राष्ट्रपति  की  पर्व

 सहमति  से,  उस  राज्य  के  उच्च  न्यायालय  के
 सभक्ष  होनेवाली  कार्यवाहीं  क ेलिय  हिन्दी

 या  उस  राज्य  की  राजभाषा  का  प्रयोग
 प्राधिक्त  कर  सकत  हैं  ।  जब  इलाहाबाद
 उच्च  न्यायालय  के  समक्ष  अनिणित  मामलों
 में  बहस  के  लिय  हिन्दी  के  प्रयोग  की  भनुमति
 के  हेतु  राज्य  सरकार  की  शोर  से  प्रस्ताव
 प्राप्त  हुआ  था,  तब  राष्ट्रपति  की  झोर  से
 इस  प्रकार  की  सहमति  दी  गयी  थी  ।

 (ख)  राजभाषा  अश्रधिनियम,  963
 की  घारा  7  को  लागू  करन के  प्रश्न  पर  राज्य
 सरकारों  के  परामर्श  से  विचार  किया  जा  रहा
 है  1

 Regional  Transport  Office  at  Janpath,
 Delhi

 2399.  SHRI  R.  K,  AMIN;
 SHRI  P.  N.  SOLANKI:
 SHRI  MEETHA  LAL  MEENA:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  the  number  of  learning|perma-
 nent  licences  and  registrations  being
 issued  by  the  Regional  Transport
 Office  at  Janpath,  New  Delhi  Daily,
 monthly  and  annually;

 (b)  whether  Government  have
 received  any  compaints  about  short
 staff  in  the  office  in  view  of  the  heavy
 traffic  of  issuance;  and

 (c)  whether  Government  are  aware
 of  the  difficulties  faced  by  people  for
 renewal  of  licences  and  _  registration
 as  the  records  are  not  available  with
 the  office  and  people  are  directed  to
 go  to  old  Delhi  Office

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R,  द
 RAO):  (a)  The  required  information
 is  given  in  the  annexed  statement.

 pce
 in  Library.  See  No.  LT--58|

 J.
 (b)  Yes,  Sir  there  is  a  general  short-

 age  of  staff.  However,  additional
 staff  is  provided  during  rush  periods,
 when  tax  payments  are  made.

 (c)  The  New  Delhi  Office  was  ear-
 lier  housed  in  one  room  at  Janpath.
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 With  effect  from  20-6-1968,  additional
 accommodation  has  been  provided  and
 the  records  pertaining  to  the  transac-
 tions  done  in  that  office  (i.e.  issue  of
 non-professional  driving  licences  and
 registration  of  new  private  motor
 cers)  are  also  available  there.  How-
 ever,  the  renewal  of  driving  licences,
 etc.  is  done  at  the  Directorate  of
 Transport  in  old  Delhi,  as  it  is  not
 possible  to  transfer  all  work  to  the
 New  Delhi  office.

 Transfer  of  Judges

 2400.  SHRI  H.  AJMAL  KHAN;
 SHRI  NITIRAJ  SINGH

 CHOUDHARY:
 SHRI  D.  N.  DEB;
 SHRI  R.  R.  SINGH  DEO:
 SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  by  Government  to  transfer
 Judges  from  one  High  Court  to  an-
 other  and  for  recruitment  of  outsiders
 to  senior  judicial  posts  to  help
 national  integration;

 {b)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  a  press  report
 m  the  Statesman  of  June  16,
 968  regarding  transfer  of  judges  of
 High  Courts;  and

 (c)  if  so,  whether  this  proposal  has
 already  been  adopted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  Government’s  attention
 has  been  drawn  to  the  report  in  the
 Statesman  of  June  16,  1968.  No  deci-
 sion  has  yet  been  taken  on  these  pro-
 posals.

 Delhi  Madras  Caravelle  Air  Service

 2401,  SHRI  5.  K.  TAPURIAH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  present  route  followed  by
 Caravelle  planes  while  on  their  flight
 from  Delhi  to  Madras;
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 (b)  the  shortest
 Delhi  and  Madras;

 (c)  the  reasons  for  not  following  the
 short-st  route  by  the  Caravelle  or
 othe;  internal  flights  and  the  excess
 fuel  which  is  consumed  by  not  follow-
 ing  the  shortest  route  and  the  man-
 power  lost  in  the  process?

 THE  MINISTER  OF

 route  between

 TOURISM
 ‘AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  The  shortest
 route  between  Delhi  and  Madras  will
 be  a  direct  flight  between  the  two
 points,  involving’  distance  of  950
 nautical  miles,  Due  to  operational
 and  technical  reasons,  the  present
 route  followed  by  the  Caravelle  air-
 craft  is  Delhi-Sona-Dig-Bhopal-Yella-
 reddy-Vikarabad-Madras  involving  a
 distance  of  995  nautical  miles,  The
 excess  fuel  consumption  due  to  this
 deviation  ig  875  litres  per  round  trip.
 The  excess  man  hours  involved  per
 month  is  49  made  up  of  2l  hours  of
 flying  crew  and  28  hours  of  cabin
 crew.

 Ship  from  Yugoslavia
 2402.  SHRI  8,  छू.  TAPURIAH;:  Will

 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  the  Shipping  Corpora-
 tion  of  India  have  decided  to  acquire
 a  ship  from  Yugoslavia  which  will
 ensure  all  weather  service  between
 the  Mainland  and  the  off-shore  Islands
 of  Laccadives  and

 (b)  if  so,  the  cost  thereof  and  its
 Passenger  carrying  capacity?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  छू.  R.  V.
 RAO):  (a)  Yes  Sir.  The  Shipping  Cor-
 poration  of  India  have  placed  an  order
 in  Yugoslavia  for  the  construction  of  a
 passenger-cum-cargo  vessel  for  ser-
 vice  between  the  mainland  and  the
 Laccadive  Islands  throughout  the  year.

 (b)  The  cost  of  the  vessel  will  be
 Rs.  57.50  lakhs.  The  ship  is  of  800
 DWT  with  a  passenger  carrying  cape-
 city  of  I2  and  cargo  capacity  of  800
 tons
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 Interference  by  Political  Parties  in  the
 Administration

 2403.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  in  the  light  of  the  state-
 ment  of  Shri  Bhaktavatsalam,  ex-Chief
 Minister  of  Madras  regarding  ruling
 Party  interference  in  the  adminigtra-
 tion  at  all  levels,  Government  have
 considered  the  necessity  of  insulating
 the  administration  from  political  pres-
 sure;

 (b)  whether  Government  propose  to
 hand  over  the  postings  and  promotions
 of  Gazetted  Officers  to  the  Public  Ser-
 vice  Commissions;  and

 (c)  whether  Government  propose  to
 appoint  only  serving  judges  as
 Members  of  the  Public  Service  Com-
 missions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  The  statement  in  question,  as  re-
 ported  in  the  Press,  contained  certain
 general  observations  about  the  admi-
 nistration  of  the  Madras  State.  No
 action  is,  therefore,  being  taken  in
 pursuance  of  that  statement,

 (b)  and  (c).  No,  Sir.

 Managalore  Port  Project

 2404.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 staff  now  employed  in  the  Mangalore
 Port  Project  is  capable  of  looking  after
 the  execution  of  works,  costing  Rs.  4
 crores  a  year;

 (b)  if  so,  the  reasons  for  providing
 works  costing  Rs.  l  crore  only  since
 December,  967  and  loss  suffered  as  a
 result  thereof;

 (c)  whether  Government  sanctioned
 the  project  in  December,  1967;  and

 (d)  if  so,  the  reasons  for  the  delay  in
 its  execution?
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 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR,  V.  K.  R.  V.
 RAO):  (a)  to  (d).  The  Mangalore
 Harbour  Project  has  already  been
 approved  at  an  estimated  cost  of  Rs.
 24.30  crores.  The  allocation  of  funds
 for  this  project  is,  however,  decided
 on  an  year  to  year  basis  taking  into
 account  the  overall  resources  position
 of  the  country.  Accordingly,  an
 amount  of  Rs.  00  lakhs  has  been
 provided  for  this  project  for  the  cur-
 rent  financial  year  and  the  work  pro-
 gramme  has  been  restricted  to  this
 amount.

 Mangalore  Harbour  Project  has  two
 civil  divisions,  one  for  designs  and  the
 other  for  works,  The  existing  works
 vision  is  not  capable  of  executing
 works  costing  Rs,  4  crores  a  year.

 विल्ली  नगर  निगम  का  विधटम

 2405.  श्री  रास  गोपाल  शालवाले  :
 क्या  गह-कार्य  मंत्री  यह  बताने  की  हृषा
 करेंग  कि  |

 (क)  क्‍या  यह  सच  है  कि  दिल्ली

 नगर  निगम  के  विघटन क ेप्रयत्न को  केन्द्रीय
 सरकार  से  समर्थन  मिल  रहा  है;  शौर

 (ख)  यदि  नहीं,  तो  यह  भ्रफवाह
 किन  स्रोतों  से  फैली  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  जी  नहीं,  श्रीमान  1

 (ख)  सरकार  को  ऐसे  स्रोतों  की  जान-
 कारी  नहीं  है  ।

 बिल्ली  नगर  निगम  का  विघटन

 2406.  श्री  रामगोपाल  शासवाले  :
 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंग
 किः

 (क)  क्‍या  यह  सच  है  कि  वर्तमान
 नगर  तिगम  ने  दिल्ली  के  नागरिकों  के  लिये

 पर्विहन  भ्रादि  के  बारे  में  अनेक  सुविधाप्रों
 की  बृद्धि  कर  दी  है  ;
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 (ख)  यदि  हां,  तो  क्‍या  सरकार  ने
 बतमान  नगर  निगम  को  उसी  ढंग  से  वित्तीय

 सहायता  दी  है  जैसा  कि  गत  वर्षो  में  दी  गई
 भी;  शौर

 (ग)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  जी  हां,
 श्रीमान  7  मार्च,  1967  में  औसतन  893
 बस  प्रतिदिन  चलती  थीं  जब  कि  मार्च,
 968  में  यह  संख्या  1074 हो  गई  ।  पास

 जारी  करने  के  लिए  इस  वर्ष  एक  नया
 केन्द्र  बढ़ा  दिया  गया  है।  बस  की  प्रतीक्षा

 में  खड़े  यात्रियों के  लिये  i967-68  में  पैंतीस
 नये  भप्राश्रम  निर्मित  किये  गये  श्रौर  इस
 प्रकार  3  मार्च,  .968  को  परिचालन
 क्षेत्र  में  इन  प्राश्नयों  की कुल  संख्या  4
 हो  गई  थी।

 (ख)  दिल्ली  नगर  निगम  को  वित्तीय

 सहायता  देने  के  मामले  में  सरकार  की  नीति
 में  कोई  श्रन्तर  नहीं  हुआ  है  1

 (ग)  प्रश्न  नहीं  उठता  ।

 उत्तर  प्रदेश  में  झ्रपराध

 2407.  शी  प्रकाशवोर  शात्री  :
 श्री  सूर्य  प्रकाश  पुरी  :
 श्री  रामावतार  शात्री  :
 श्री  शिव  कुमार  शाल्री  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  में  प्रपराधों
 की  संख्या  में  वृद्धि  हो  रही  है;

 (ख)  यदि  हां,  तो  शांति  भर  व्यवस्था
 में धौर  सुधार  लाने  के  लिये  क्या  उपाय
 सोचे  गये  हैं,  श्रौर

 (ग)  ये  उपाय  कब  क्रियान्वित  किये
 जायेंगे?

 AUGUST  2,  968  Written  Answers  3800

 गृह-कार्य  मंत्रालय  में  राज्य  संत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  से  (ग).
 उत्तर  प्रदेश  सरकार  ने  सूचित  किया  है  कि  गत
 वर्ष  की  समान  अवधि  की  तुलना  में  इस  वर्ष
 राज्य  में  श्रपराधों  के  मुख्य  शीर्षक  के  भ्रन्तगंत
 कोई  उल्लेखनीय  वृद्धि  नहीं  हुई  है  1  फिर
 भी  सरकार  पुलिस  दल  की  कार्य-क्षमता
 वृद्धि  के  लिये  श्रावश्यक  प्रशासनिक  उपाय
 कर  रही  है।

 केखीय  सरकार  के  कार्यालयों  में  हिन्दी  के
 काम  के  लिये  नियुक्त  कर्मचारी

 2408.  श्री  प्रकाशवीर  शास्त्री  :  क्या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सरकार
 द्वारा  2  वर्ष  पूर्व  स्टनोग्राफरॉ/क्लोंकों/
 टाइपिस्टों  के  रूप  में  केवल  हिन्दी  का  काम
 करने  का  के  लिये  नियुक्त  किये  गये
 व्यक्तियों  को,  जोकि  तब  से  लगातार  हिन्दी  का
 काम  कर  रहे  हैं  हिन्दी  क ेकाम  क ेसाथ  साथ
 अंग्रेजी  का  काम  करने  के  लिये  भी  बाध्य  किया
 जायेगा  यद्यपि  उन  के  पास  प्ंग्रेजी
 की  भ्रपेक्षित  जानकारी  नहीं  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 है श्रौर  उनके  अश्रंग्रेजी  में  काम  करने
 में  हो  रहीं  कठिनाइयों  को  दूर  करने  के
 लिय  क्‍या  प्रबन्ध  किये  हैं;  और

 (ग)  क्‍या  इस  कार्यवाही  से  सरकार
 सरकारी  कार्य  में  हिन्दी  के  प्रधिकाधिक
 प्रयोग  ,  विस्तार  प्रचार  तथा  विकास  में
 बाधा  नहीं  पड़ेगी  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  जी  नहीं,
 श्रीमान  ।

 (ख)  जौर  (ग).  प्रश्न  नहीं  उठते
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 पंजाब  विध्वविद्यालय

 2409.  श्रो  प्रकाधबीर  दात्री  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  चण्डीगढ़
 के  भ्रनिर्णीत  भविष्य  के  कारण  पंजाब  विश्व-
 विद्यालय  को  केन्द्रीय  विश्वविद्यालय  घोषित
 करने  के  बारे  में  कोई  निर्णय  नहीं  किया
 है;

 (ख)  कया  यह  भी  सच  है  कि  इस  कारण
 विश्वविद्यालय  के  ब्रंतरिक  वातावरण  श्रौर
 शिक्षा  संबंधी  स्तर  पर  उचित  प्रभाव  नहीं
 पड़ा  है;  और

 (ग)  यदि  हां,  तो  इस  विश्वविद्यालय
 को  केन्द्रीय  विश्वविद्यालय  बनाने  संबंधी
 घोषणा  के  कब  तक  किये  जाने  की  संभावना
 है?

 शिक्षा  मंत्री  *  (डा०  त्रिगुण  सेन)  :

 (क)  जी,  हां  ।  ऐसा  कोई  निर्णय  नहीं  लिया
 गया  है  ।

 (ख)  जी,  नहीं  I

 (ग)  प्रश्न  नहीं  उठता  ।

 दिल्‍ली  से  चलने  वाले  यू०  पी०  रोडवेज
 को  बसें

 2410.  श्री  प्रकाशवीर  शाल्रो  :
 शौ  रामावतार  हर्मा  :
 शी  शिवकुमार  शाञत्रो  :
 डा०  सय  प्रकाश  पुरी  :

 क्या  परिवहन  तथा  नौवहन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मुरादाबाद
 से  दिल्ली  भ्राने  वाली  यू०  पी०  रोडवेज  की
 सें  बरास्ता  हापुड़  न  भाकर  बरास्ता
 भेरठ  लम्बे  रास्ते  से  ती  हैं  ;

 (ख)  यदि  हां,  तो  इसके  कारण  क्‍या

 हैं;  भौर

 (ग)  गढ़मुक्तेश्वर,  हापुड़  भौर  दिल्ली
 रोड  पर,  जहां  यात्रियों  की  संख्या  काफी
 होती  है,  रोडवेज  की  बसें  कब  तक  चलाये
 जाने  का  विचार  है  ?

 परिवहन  शया  नोवहन  संत्री
 (६. |  भक्त  बच्चन) 1  (क)  से  (ग).
 उत्तर-प्रदेश  सरकार  से  जरूरी  सूचना  प्राप्त
 की  जा  रही  है  भौर  प्राप्त  होने  पर  सभा-पटल.-
 पर  प्रस्तुत  कर  दी  जायेगी  ।

 पंजाब  में  भाषायी  प्रल्पसंख्यक

 2411.  श्री  रास  गोपाल  धालवाले  :
 क्यो  गह-कार्य  मंत्री  8  मार्च,  i968  के
 तारांकित  प्रश्न  संख्या  529  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पंजाब  में  भाषायी  भ्रल्पसंख्यकों
 के  हितों  की  सुरक्षा  के  लिये  संवेधानिक
 झथवा  प्रन्यथा,  क्या  समुचित  व्यवस्था  की
 गई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  पंजाब  में
 धरकारी  कार्यालयों  में  लगे  हुए  नाम  पट्टों
 से  तथा  सड़कों  पर  लगे  हुए  मील  पत्थरों  से

 हिन्दी  के  श्रक्षर  मिटा  दिये  गये  हैं  तथा
 सरकारी  काम  में  हिन्दी  का  प्रयोग  पूर्णरूपेण
 बन्द  कर  दिया  गया  है  ;  ब्रौर

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  संविधान  के
 भाग  ३६  में  निहित  परित्नाण  न्यायोग्य  हैं  ।
 इसके  भतिरिक्त,  संविधान  के  प्रनुच्छेद
 350-ख  के  भ्रधीन  भाषाजात  भ्रल्पसंख्यकों

 के  झायुक्त  को  संविधान  के  भ्रधीन  भाषाजात
 भ्रस्पसंख्यकों  के  लिये  दिये  गये  परित्राणों
 से  संबंधित  सभी  मामलों  की  जांच  करनी
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 द्वोती  है,  श्ौर  राष्ट्रपति  को  वाधिक  रिपोर्ट

 प्रस्तुत  करनी  होती  है  ।  ये  रिपोर्ट  संसद  के
 समक्ष  प्रस्तुत  की  जाती  हैं  शौर  इनकी  प्रतियां
 राज्य  सरकारों  को  भी  भेजी  जाती  हैं  ।
 पंजाब  सरकार  ने  एक  वरिष्ठ  भ्रधिकारी  को
 भाषाजात  अल्पसंख्यकों  के  विशेष  अ्रधिकारी
 के  रूप  में  नामित  किया  है,  जो  मुख्य  सचिव  के
 'निदेशों  के  श्रधीन  काम  करता  है  ।

 (ख)  पंजाब  सरकार  की  केवल  मात्र
 राजभाषा  गुरुमुखी  लिपि  में  पंजाबी  है,  तथा
 सभी  सरकारी  कामकाज  के  लिए  प्रयुक्त
 की  जा  रही  है  ।  परंतु  राज्य  सरकार  ने  यह
 निर्णय  किया  है  कि  केन्द्रीय  सरकार  तथा
 हिन्दी-भाषी  राज्यों  के  साथ  पत्न-व्यवहार
 में  हिन्दी  प्रयुक्त  की  जायेगी  ।  सरकारी
 कार्यालयों  में  जो  नाम-पटल  पहलें  श्रंग्रेजी  में  थे
 उनकी  जगह  श्र्ब  पंजाबी  के  नाम-पटल  लगा
 दिये  गये  हैं।  जिन  सड़कों  की  देखभाल  राज्य
 सरकार  द्वारा  की  जाती  है,  उन  पर  मील
 दिखानेवाले  पत्थर  तथा  यातायात  पटल
 पंजाबी  में  हैं  1  राष्ट्रीय  राजमा्ग़ों  पर  मील
 दिखाने  वाले  पत्थर  नहीं  बदले  गये  हैं  ।

 (ग)  संविधान  के  अनुच्छेद  345  के
 अघीन  किसी  राज्य  की  राजभाषा  के  बारे  में
 उस  राज्य  की  विधानसभा  द्वारा  ही  निर्णय
 किया  जाता  है  ।

 वयानन्द  जी  शौर  दयाम  जी  के  बीच  पत्र-
 व्यवहार

 24i2.  श्री  राम  गोपाल  शालवाल  :
 क्या  शिक्षा  मंत्री  8  मार्च,  969  के  अतारांकि
 प्रश्न  संखया  3394  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  महर्षि  दयानन्द
 सरस्वती  श्र  प्रसिद्ध  क्रांतिकारी  श्री  श्याम
 जी  क्षण  वर्मा  के  बीच  हुए  पत्न-व्यवहार  तथा
 अन्य  सम्बन्धित  दस्तावेजों  को  प्राप्त  करने
 में  इस  बीच  बौर  कितनी  प्रगति  हुई  है  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (भी  शोर

 सिह):  श्यास  जी  कृष्ण  वर्मा  की  जीवती
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 के  लेखक  से  पूछताछ  की  गई  है  श्रौर  ऐसा
 समझा  जाता  है  कि  श्याम  जी  कृष्ण  वर्मा
 के  पत्र  तथा  श्रन्य  कागजात  विभिन्न  स्थानों
 में  बिखर  गए  हैं  ।  अभी  तक  जो  प्रयत्न  किए
 गए  हैं  उनसे  स्वामी  दयाननद  जी  श्रौर
 श्यामजी  कृष्ण  वर्माक  बीच  किसी  पत्र-व्यवहार
 का  पता  नहीं  चला  है।  तथापि,  जिन  व्यक्तियों
 श्रौर  प्राधिकारियों  के  पास  ये  कागज  हैं
 उनसे  पूछताछ  की  जा  रही  है  ताकि  यह  पता
 लगाया  जा  सके  कि  वया  स्वामी  दयानन्द  शौर
 श्री  श्याम  जी  कृष्ण  वर्मा  के  बीच  कोई  पत्र-

 व्यवहा  रहुआथा  श्लौर  यदि  हुआ  था  तो  कैसा
 पत्रव्यवहार  हुआ  था  |

 उत्तर  प्रवेद्  में  भूमि  वितरण  के  सम्बन्ध  में
 भान्दोलन

 243.  श्री  प्रकाशवीर  शास्त्री  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  भूमिहीन  लोगों
 को  भूमि  बांटने  के  सम्बन्ध  में  कुछ  समय  पूर्व
 जो  प्रानदोलन  आरम्भ  किया  गया  था,
 उसमें  कितने  व्यक्ति  गिरफ्तार  किये  गये  हैं  ;

 (ख)  क्या  सरकार  ने  उत्तर  प्रदेश  में

 अ्रप्रयुक्त  पड़ी  भूमि  का  उपयोग  करने  की
 कोई  योजना  बनाई  है;  श्रौर

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है?

 गृह-कार्य  संत्रालय  में  उप-मंत्री  (भी  फे०

 एस०  रामास्वामी)  :  (क)  से  (ग)
 राज्य  सरकार  से  तथ्य  मालूम  किये  जा  रहे
 हैं  1

 राष्ट्रीय  शेक्षिक  झनसंधान  एवं  प्रशिक्षण

 परिषद्‌

 244.  शी  विभूति  मिश्र  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गया  यह  सच  है  कि  राष्ट्रीय
 शैक्षिक  प्रनुसंघान  एवं  प्रशिक्षण  परिषद  के
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 कमंचारियों  की  सेवाओं  के  सम्बन्ध  में  समान
 नियम  नहीं  बनाये  गये  हैं  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;

 (7)  बया  यह  भी  सच  है  कि  उपरोवत
 संस्था  के  कर्मचारियों  को  मनमर्जी  से  बर्खास्त
 कर  दिया  जाता  है  तथा  पुन:  निभुक्त  कर  लिया
 जाता  है  ;

 (घ)  क्‍या  मई-जून,  i968  में  कुछ
 कमंचारियों  को  बर्खास्त  किया  गया  था
 ओऔर  उसके  बाद  पुनः  नियुक्त  कर  लिया  गया
 था  ;  और

 (ड)  क्या  सरकार  का  विचार  इन
 कमेंचा रियों  को  मनमर्जी  से  नौकरी  से
 बर्खास्त  किये  जाने  तथा  उनको  होने  वाली
 परेशानी  को  रोकने  के  लिये  एक  समान  नियम
 बनाने  के  लिये  कार्यवाहों  करने  का  है  ?

 शिक्षा  मंत्री  (डा०  त्रिगुण  सेन)  :(क)
 और  (ख).  राष्ट्रीय  शैक्षिक  अनुसंधान
 तथा  प्रशिक्षण  परिषद्‌  के  कर्मचारियों  के
 मझवा-नियम  तेयार  किए  जा  रहे  हैं  श्रौर  जल्दी

 लागू  किए  जायेंगे  ।  अन्तरिम  अवधि  में
 शासी  निकाय  द्वारा  स्वीकृत  उपबंध्रों  के

 अनुसार  सभी  फर्मंचारियों  के  लिए  समान
 कार्य  विधि  का  झ्नुसरण  किया  जता  है।

 (ग)  जी,  तहीं  ।

 (घ)  जी,  नहीं

 (=)  सेवा-नियम  पहले  से  ही  तंयार
 किये  जा  रहे  हैं  श्रौर  कमंच/रियों  को  परेशान
 किए  जाने  अयवा  उतकी  बर्खास्तगी  के  बारे
 में  कोई  शिकायतें  नहीं  मिली  हैं  ।

 उतर  प्रदेश  सरकार  के  राजपत्रित  कर्मचारी

 2415.  श्री  विभूति  मिथ  :  बया

 जह  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  उत्तर  प्रदेश
 1265-LSD—7.

 सरकार  के  प्रराजपत्रित  कमंचारियों  की
 मांगों  पर  विचार  किया  है  ;  श्रौर

 (ख)  यदि  हां,  तो  इस  विषय  में  सरकार
 की  क्या  प्रतिक्रिपा  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  बंत्री  (भरी
 विद्या  चरण  शुक्ल)  :(क)  पहले  भी  कई
 बार  राज्य  सरकार  द्वारा  प्रराजपत्षित
 कमंचारियों  की  मांगों  पर  विचार  किया  गया
 है  ।  राज्य  सरकार  ने  अभी  हाल  में  उन
 विभागों  में  कम  वारी-परिषदें  स्थापित  करने
 का  फैसला  किया  है  जिनमें  मान्यता  प्राप्त
 कर्मचारी  संगठन  हैं  श्रौर  उनके  द्वारा  प्राप्त
 हुए  किसी  भी  मारने  पर  विचार  किया  ज।एगा।

 (ख)  प्रस्तावित  स्थापित  होने  बाली
 कर्मचारी  परिषदों  को  दृष्टि  में  रखते  हुए
 यह  प्रश्त  नहीं  उठता  ।

 Stabbing  of  a  Student  in  Motihari

 2416,  SHRI  BIBHUTI  MISHRA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  student
 of  the  pre-science  class  of  the  M.  S.
 College,  Motihari  (Bihar)  was  stabbed
 in  July,  ‘1968;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  it  is  a  fact  that  lawless-

 ness  has  been  on  the  increase  in  Bihar
 and  particularly  in  Champaran  since
 January,  1968;  and

 (d)  if  so,  the  steps  taken  by  Govern-
 ment  to  face  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  The  motive  for  assault  is  report-
 ed  to  be  enmity  among  the  students  of
 the  College.

 (c)  and  (d).  The  Government  of
 Bihar  have  reported  that  lawlessness
 has  not  been  on  the  increase.
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 Border  Security  Force  Personnel

 2417,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY;  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  total  number  of  officers  and
 men  now  working  in  Border  Secu-
 rity  Force,  Assam  Rifles  and  Ladakh
 Scouts  Regiment  working  in  the  bor-
 ders  of  the  country;  and

 (b)  the  total  amount  likely  to  be
 apent  thereon  during  1968-69?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
 It  is  not  in  the  interest  of  national
 security  to  give  this  information.

 (b)  The  estimated  expenditure  on
 the  Border  Security  Force  and  the
 Assam  Rifles  during  1968-69  has  al-
 ready  been  laid  on  the  table  of  the
 House  in  the  demands  for  grants  of
 the  Ministry  of  Home  Affairs  for
 1968-69.  As  for  the  Ladakh  Scouts,  it
 is  not  the  practice  to  indicate  the  ex-
 penditure  separately  in  respect  of  the
 various  units  of  the  Armed  Forces.
 However,  estimated  expenditure  on
 the  Armed  Forces,  as  a  whole  can  be
 seen  in  the  Demands  for  Grants  of  the
 Ministry  of  Defence  for  1968-69,  a
 copy  of  which  was  also  placed  on  the
 table  of  the  House.

 Clashes  with  Nagas

 2418,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY;  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  _  state  the
 the  number  of  persons  belonging  to
 S.A.P.,  S.A.F.,  Assam  _  Rifles,  Border
 Security  Forces  and  other  forces  en-

 ‘gaged  in  Nagaland  who  were  killed,
 ‘injured,  kidnapped  or  missing  from
 -the  beginning  of  the  operations  to
 date  as  a  result  of  action  by  or  agaitist
 the  Nagas?

 THE  MINITER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.
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 Promoting  Tourism  by  Air  India
 Offices

 2419,  SHRI  S.  KUNDU:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Air-India’s  Sales  Offices
 in  Erope.  will  be  engaged  in  promot-
 ing  tourism  for  India  and  attracting
 tourists;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A  new  arran-
 gement  has  been  worked  out  with  the
 object  of  combining  the  specialised
 experience  of  the  Tourism  Depart-
 ment  in  regard  to  tourist  attractions
 and  facilities  in  India  with  Air  India’s
 wider  network  of  offices  and  their  ex-
 perience  of  promotional  work  in  Eu-
 rope.  Under  the  arrangement,  while
 the  Department  of  Tourism  and  Air
 India  will  maintain  their  separate
 identities  even  in  Europe,  the  work
 of  tourist  promotion  in  that  Conti-
 nent  will  be  guided  by  Air  India’s
 Regional  Manager  who  will  be  res-
 ponsible  for  this  work  through  the
 Air  India  headquarters  at  Bombay  to
 the  Department  of  Tourism.

 Dredger  from  West  Germany
 2420.  SHRI  VIRENDRAKUMAR

 SHAH:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Gujarat  Government  have  failed  to
 place  orders  so  far  with  West  Ger-
 man  suppliers  for  8  Dredger  agaitst
 the  West  German  Credit  of  2  million
 DM.

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  avail  of.  the
 credit  expeditiously?  ,

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  to  {c).  The  State  Govern-
 ment  of  Gujarat  have  issued  a  letter
 of  intent  on  28th  June,  968  to  Messrs
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 arden  Reach  Workshops,  Calcutta
 for  the  construction  of  a  dredger  with
 components  imported  from  West  Ger-
 many  under  the  West  German  sup-
 pliers’  credit  of  DM  28  millions,  There
 was  no  proposal  to  import  a  dredger
 from  West  German  suppliers.

 Development  of  National  Highways

 242).  SHRI  P.  C.  ADICHAN;  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  the  amount  spent  by  the  Centre
 on  the  development  of  the  National
 Highways  in  India  during  the  Three
 Five  Year  Plan  periods;

 (b)  the  progress  made  in  the  deve-
 lopment  of  the  National  Highways
 during  the  above  period;

 (c)  whether  it  is  a  fact  that  there
 are  still  a  number  of  major  unbridged
 river  crossings  on  the  National  High-
 ways;

 (d)  whether  it  is  also  a  fact  that
 there  is  a  large  number  of  vulnerable
 bridges  on  these  Highways;  and

 (e)  if  so,  the  steps  taken  to  remove
 these  deficiencies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  Rs.  94.34  crores,

 (b)  Total  length  of  missing  links
 constructed,  620  miles

 Total  number  of  major  bridges
 constructed.  37  miles.
 Total  length  of  existing  ections
 improved.  9500  miles.
 Total  length  of  roads  widened
 to  double-lane,  2400  miles.

 Yn  addition  to  the  work  completed
 under

 \
 three  Five  Year  Plans,

 work  wis  in  progress  on  3lst  March,
 966  on  the  construction  of  90  miles  of
 missing  links  and  47  major  bridges,
 the  improvement  of  300  miles  of  exist-
 ing  sections  and  the  widenig  of  600
 miles  to  two-lae  carriageway.
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 (c)  Yes,  Sir.

 (d)  Presumably,  the  Member  has
 weak  bridges  in  view  and,  if  so,  there
 do  exist  a  number  of  such  bridges  on
 our  National  Highways.

 (e)  In  order  to  ascertain  the  parti-
 culars  and  the  extent  of  deficiencies  in
 the  National  Highway  System,  Gov-
 ernment  have  set  up  small  Survey
 Teams,  which  will  inspect  national
 highways  all  over  India  and  collect
 data.  The  matter  will  be  examined
 further  in  the  light  of  their  reports
 and  suitable  action  will  be  taken
 under,  the  new  Fourth  Five-Year  Plan
 within  the  constraints  of  the  approved
 Plan  outlay.

 Inclusion  of  Nepalj  Language  in
 Eighth  Schedule

 2422.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  size  of  Nepati-speaking
 population  in  India;

 (b)  whether  Government  propuse
 to  include  Nepali  language  in  the
 Eighth  Schedule  of  !he  Constitution;

 (c)  if  so,  how  soon  it  wiil  be  done;
 and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  According  to  the  96l  Census,
 Nepali  speaking  population  in  India
 is  10,  2i,  102,

 (b)  No  such  proposal  ig  under  consi-
 deration,

 (c)  Does  not  arise.

 (d)  Govrnment  are  of  the  view  that
 in  the  wider  national  interest  the
 Eighth  Schedule  should  not  be  en-
 larged  further.
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 Raj  Bhavans

 2423.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  how  many  Government  Houses
 (Raj  Bahavans)  there  are  for  the
 Governor  of  West  Bengai;

 (b)  the  total  area  of  land  occupied
 and  the  total  area  of  covered  space  of
 the  buildings;

 (c)  the  present  market  value  of  the
 game;  and

 (d)  the  average  annual  cost  of
 inaintenance  and  establishment?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Two  Government  Houses  and

 one  Flag  Staff  House  Bungalow.

 (b)  and  (c).  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 table  of  the  House.

 (d)  Rs.  2.54  lakhs  including  muni-
 cipal  taxes  amounting  to  Rs.  4.06
 lakhs.

 हैवराबाद  के  निज्ञाम  की  तरफ  बकाया
 धनराशि

 2425.  श्री  निहाल  लिहू  :  क्या  ग्‌  --कार्य
 मंत्री  यह  बताने  की  क्ृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  ्ान्ध  प्रदेश
 सरकार  से  शिकायत  मिली  है  कि  पानी  तथा
 बिजली  के  खर्च  के  सम्बन्ध  में  हैदराबाद  के
 निजाम  की  ओर  4  लाख  रुपये  की  धनराशि
 बकाया  है;  और

 (ख)  यदि  हाँ,  तो  इस  सम्बन्ध  में
 मरकार  ने  क्या  कार्थवाही  की  है  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (की
 विशा  चरण  शुक्ल)  :  (क)  और  (ख).
 हैदराबाद  के  निजाम  से  पानी  तथा  बिजली
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 कर  वसूली  के  बारे  में  भारत  शासन  के  पास
 श्ान्ध  प्रदेश  से  कोई  शिकायत  प्राप्त  नहीं
 हुई  है  ।  तथापि  इससे  पहले  राज्य  शासन  ने
 सूचित  किया  था  कि  निजाम  ने  राज्य  बिजली
 मंडल,  श्रान्ध्र  प्रदेश  को  बिजली  कर  दिये
 जाने  से  छूट  संबंधी  विशेषाधिकार  का  दावा
 किया  था  और  यह  प्रश्न  राज्य  शासन  के
 विचाराधीन  था  ।

 एक  तटवर्तों  जहाज  को  व्‌घंदना

 2426.  श्री  निहाल  सिंह  :  क्या  परिवहन
 तया  नोवहन  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मई,  968
 में  सौराष्ट्र  तट  पर  भावनगर  से  50  मोल
 की  दूरी  पर  एक  स्थान  पर  8000  टन  भार
 का  एक  जहाज  दुघंटनाग्रस्त  हो  गया  था;

 (ख)  यदि  हाँ,  तो  उसके  निर्माण  पर
 कितनी  राशि  खच  ककी  गई  थी;  और

 (ग)  उसके  दुघंटनाग्रस्त  हो  जाने  के
 परिणामस्वरूप  कितनी  हानि  हुई  है  श्ौर
 इसके  क्या  कारण  थे  ?

 परिवहन  तथा  नोवहन  मंत्री  (श्री  वोग
 के०  आर०  बी०  राव)  :  (क)  से  (ग).
 वा०  पो०  भारतरत्न  कुल  टन  भार  7972
 गौर  93.24  लाख  रुपये  की  लागत  से
 निर्माणित,  भावनगर  से  कलकत्ता  यात्रा  पर
 जा  रहा  था  ।  उसमें  5900  टन  खुला  नमक
 था  t  वह  भावनगर  से  50  मील  की  दूरी  पर
 कैंबे  की  खाड़ी  14 मई,  i968  को  भूमि  में
 धंस  गया  |  अपने  माल  सहित  पोत  बिल्कुल
 समाप्त  हो  गया  ।  इस  दुघटना  की  हानि
 64.7  लाख  रुपये  अ्रनुमानित  की  जाती  है  |
 पोत  भग्न  के  बारे  में  प्रारंभिक  जाँच  की  जा

 चुकी  हूँ  शौर  रिपोट  की  जाँच  की  जी  रही  है  :
 इसके  बाद  निणय  किया  जायेगा  कि  क्‍या
 मचेन्ट  शिपिंग  एक्ट  i968  की  धारा  360  के
 अ्रन्तगत  श्रौपचारिक  जाँच  जरूरी  है  ।
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 Reservation  for  Recruitment  of  Sche-
 duled  Castesi  and  Scheduled  Tribes  in

 Services
 2428.  SHRI  SIDDAYYA:

 SHRI  SONAVANE;
 SHRI  P.  R.  THAKUR:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  composition,  powers  and
 functions  of  the  Committee  recently
 appointed  to  review  the  performance
 in  the  matter  of  recruitment  of  the
 ‘Scheduled  Castes  and  the  Scheduled
 Tribes  in  the  Services;

 (b)  whether  such  Committee  have
 been  appointed  in  each  State;  and

 (c)  if  so,  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  5.  RAMASWAMY):  (a)
 A  copy  of  the  Resolution  regaiding
 appointment  of  the  Committee  giving
 the  requisite  information  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-582|68].

 (b)  and  (c).  The  State  Govern-
 ments  were  requesteq  by  the  Central
 Government  to  consider  formation  of
 similar  Committees  as  recornmended
 by  the  Yardi  group.  However  in-
 formation  as  to  how  many  _  State
 Governments  have  actuaily  formed
 १४९  Committees  is  not  yet  available.

 राष्ट्रीय  एकता  परिषद

 2429.  9:  अजन  सिह  भदोरिया  :
 कया  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  हाल  ही  में  श्रीनगर  में  राष्ट्रीय
 एकता  परिषद्‌  की  बैठकों  एर  कुल  कितना
 व्यय  हुमा है;

 (ख)  प्रधान  मंत्री  द्वारा  दिये  गये
 रात  के  खाने  पर  कितना  व्यय  हुआ  तथा

 इस  व्यय  को  किस  साधन  से  पूरा  किया  गया;
 ौर
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 (ग)  क्या  प्रधान  मंत्री  ने  शेख  भ्रब्दुल्ला
 के  साथ  कोई  विशेष  बैठक  की  थी  ?

 qT  ह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भो
 विद्या  चरण  शुक्ल)  :  (+)  शौर  (ख).
 सूचना  एकत्नित  की  जा  रही  है  भ्रौर  सदन  के
 सभा  पटल  पर  रख  दी  जायगी  ।

 (ग)  इस  यात्रा  के  दौरान  शेख  भ्रब्दुल्ला
 ने  प्रधान  मंत्री  से  भेंट  नह  की  ।

 LA.C,  and  AI.  Advertisements

 2430.  SHRI  ANANTRAO  PATIL:
 Will.the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 advertisements  for  Indian  Airlines
 Corporation  and  Air-India  are  handled
 by  an  agency  which  has  got  a  colla-
 boration  with  a  foreign  firm;

 (b)  if  so,  whether  there  are  not  any
 competent  advertising  Agencies  in
 India  which  can  do  this  work;  and

 (c)  the  annua]  Budget  for  advertise-
 ments  for  I.A.C.  and  Air  India  and  its
 break  up  amongst  English  and  other
 Language  newspapers?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Air  India’s  advertising
 in  India  is  handled  by  M|s  Walter
 Thompson  Private  Ltd.  which  until
 the  l0th  May,  968  functioned  as  a
 Subsidiary  of  Mjs.  Walter  ‘Thompson
 of  the  United  States.  From  that  date
 this  company  has  been  converted  inte
 a  public  limited  company  under  the
 Name  Hindustan  Thompson  Associates
 Ltd.  of  whch  60  per  cent  shares  ar.
 held  by  Indians.

 The  advertising  of  the  Indian  Air-
 lines  ig  handled  by  Mls.  Clarion
 McCann’  Advertising  Services  Ltd.
 which  is  an  Indian  company  functio-
 ing  in  collaboration  witn  McCann
 Erickson  Internationa]  Inc,  of  the
 United  States.

 (b)  The  Air  Corporations  being
 autonomous,  decisiong  about  appoint-
 ments  of  their  Advertising  Agents  are
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 taken  entirely  by  them.  Air  India
 have  reported  that  they  are  satisfied
 with  the  services  of  their  Agents  who
 are  fully  equipped  to  meet  their  re-
 quirements  in  a  highly  competitive
 international  field.  The  Indian  Air-
 lines  have  pointed  out  that  the  main
 reason  for  their  selecting  the  Agents
 is  that  they  have  Branches  in  all  the
 main  bases  where  the  Airlines  ope-
 rate.

 (c)  The  expenditure  incurred  dur-
 ing  ‘1967-68.  was  as  under:

 Air-India  IL  A.C.

 English  dailies  and
 Journals  Rs.  4,23,400  Rs.  534,113
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 Other  Language dailies  and  jour-
 nals  Rs.  1,33,350,  Rs.  69,774

 TOTAL  5,56,750  6,03,887

 Scheme  to  send  Cultural  Delegations

 2431,  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  finalised  a  scheme  to
 send  Cultural  Delegations  to  various
 countries  during  1968-69;

 (b)  if  so,  the  countries  with  which
 the  cultural  exchange  programmes
 have  been  finalised;

 (c)  the  number  of  cultural  delega-
 tions  likely  to  be  sent  to  these  coun-
 tries;  and

 (d)  the  expenditure  likely  to  be  in-
 curred  thereon  during  1968-69.

 THE  MINISTER  OF  EDUCATION
 {DR.  TRIGUNA  SEN):  (a)  to  (a).
 During  the  year  1968-69.  Cultural  Ex-
 change  Programmes  have  been  fina-
 lized  so  far  with  U.S.S.R.  and  Czecho-
 slovakia.  The  Indo-Polish  Pro-
 grammes  is  expected  to  be  finalised.
 Besides,  the  Cultural  Exchange  Pro-
 grammes  executed  earlier  with  Hun-
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 gary,  Rumania,  Bulgaria,  Yugoslavia
 and  Mongolia  continue  to  be  opera-
 tive  during  the  year.  These  pro-
 grammes  include  items  which  envi-
 sage  the  sending  of  persons  and  Cul-
 tural  Delegations  in  the  field  of  the
 literary,  performing  and  plastic  arts
 and  humanities.  However,  while  im-
 plementing  these  itemg  as  many  items
 as  practicable  are  combined  in  the
 interest  of  economy.  For  meeting  the
 expenditure  involved  in  implement-
 ing  these  items  a  provision  of  Rs.
 3,50,000  has  ‘been  made  in  the  budget
 grant  of  this  Ministry  for  the  current
 year,

 Scientists  working  in  Department  of
 Atomic  Energy|Council  of  Scientific

 and  Industrial  Research

 2432,  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 EDUCATION  be  pleased  to  state:

 (a)  the  number  of  scientists  now
 working  in  the  Department  of  Atomic
 Energy,  Council  of  Scientific  and  In-
 dustrial  Research  and  other  National
 Institutions,  Laboratories  in  the  coun-
 try,  separately  for  each;

 (b)  how  many  of  them  are  qualitied;
 and

 (c)  whether  any  attempts  were
 made  to  checkup  the  educational  data
 furnished  by  persons  concerned  and
 if  so  with  what  result?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  ७  (०).
 The  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 Recruitment  to  LAS.

 2433.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chairman  of  the  Administrative  Re-
 forms  Commission  hag  _  suggested
 liberalisation  of  rules  applicable  to
 Government  servants  for  appearing
 in  LA.S.  examination;
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 (b)  if  so,  the  broad  details  thereof;
 and

 (c)  whether  Government  have
 considered  them  and  if  so,  with  what
 results?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 {b)  adn  (c),  Do  not  arise,

 Indo-Ceylon  Cultura]  Agreement

 2434.  SHRI  B.  N.  SHASTRI:
 SHRI  N,  K.  SANGHI:
 SHRI  R.  R,  SINGH  DEO:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  cul-
 tural  programme  for  the  year  1968-69
 has  been  finalised  under  the  Indo-
 Ceylon  Cultural  Agreement,  1959;
 and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  No,
 Sir.  There  is  also  no  Cultural  Agree-
 ment  between  India  and  Ceylon.

 (b)  Does  not  arise.

 Facilities  for  Tourists  visiting  Agra

 2435.  SHRI  B.  N.  SHASTRI;
 SHRI  D.  N.  DEB:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 Divisional  Advisory  Committee  has
 been  set  up  to  recommend  improve-
 ment  in  the  facilities  provided  ror
 tourists  visiting  monuments  in  and
 around  Agra;

 (b)  if  so,  the  terms  of  reference
 of  this  Committee;  and

 (०)  when  the  report  is  likety  to  he
 made  available?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH);  (a)  Yes,  Sir.  An  Advisory
 Committee  under  the  Chairmanship
 of  the  Commissioner,  Agra  Division
 hag  been  set  up  by  the  State  Govern-
 ment.

 (b)  and  (c).  No  specific  terms  of
 reference  have  been  laid  down,  The
 Committee  has  been  constituted  for
 three  years  and  its  functions  will  be
 to  promote  tourism  and  to  coordi-
 nate  the  activities  of  various  official
 and  non-official  agencies  in  order  to
 augment  and  improve  tourist  faci-
 lities  in  the  Agra  area,  The  first
 meeting  of  this  Committee  wag  held
 in'  Agra  on  4th  July,  1968.

 Road  Accidents  in  Delhi

 2436.  SHRI  B.  N.  SHASTRI:
 SHRI  D.  N.  DEB:
 SHRI  R,  R.  SINGH  DEO;

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  the  number  of  road  _  accidents
 reported  during  the  last  six  months
 in  Delhi;

 (b)  the  number  of  persons  died  or
 injured  due  to  these  accidents;  and

 (c)  the  steps  which  Government
 have  taken  to  improve  the  Traffic
 Control  in  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  3,759  road  accidents
 were  reported  in  Delhi  during  the
 period  from  ‘1-1-1968  to  30-6-1968,

 (b)  93  and  1,536  respectively.

 (c)  According  to  the  Delhi  Ad-
 ministration  the  following  more
 important  measures  have  been  taken
 to  reduce  road  accidents  in  Delhi;

 (i)  Separate  staff,  under  the
 supervision  of  a  Sub-Ins-
 pector,  has  been  detailed  for
 road  gafety  education  since
 December,  1962,
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 (iii)

 (iv)

 (v)

 (vi)

 (vii)

 (viii)
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 Pamphlets  and  drawings  on
 road  safety  have  been  distri-
 buted  among  children  and
 other  road  users.

 Films  on  road  _  safety  are
 shown  in  various  schools  and
 in  about  25  cinemas  of  the
 city,  Television  shows  on
 road  safety  were  also  arrang-
 ed  for  school  children.

 Special  speed  checks  are
 carried  out  frequently  to
 curb  the  tendency  to  drive
 motor  vehicles  at  excessive
 speed.
 Mobile  traffic  patrols  are
 sent  to  cover  important  busy
 roads  during  peak  hours  to
 detect  cases  of  traffic  vio-
 lations  and  help  remove
 traffic  hold-ups.
 A  systematic  and  organised
 plan  for  development  of
 Delhi  City  and  its  suburbs
 has  been  included  in  the
 Master  Plan  in  order  that
 the  rapidly  expanding  popu-
 lation,  urbanisation  and  other
 factors  do  not  lead  to  traffic
 hazards  in  future.
 Features  on  road  safety  and
 instructions  on  traffic  rules
 are  given  in_  educational
 institutions,  Practical  de-
 monstrations  on  roads  have
 also  been’  given  for  the
 benefit  of  students.
 With  the  assistance  of  M|s.
 Burmah  Shell  Oil  Storage
 and  Distributing  Company,  a
 Traffic  Training  Park  has
 been  built  on  Irwin  Road,
 New  Delhi.  It  has  been
 functioning  since  March,
 1964.  In  the  morning  hours
 school  children  are  given
 training  in  this  Park  by  the
 traffic  Police,  according  to  a
 fixed  programme.  In  the  even-
 ing,  the  Park  is  open  to  all
 children  of  8  specified  age
 group.

 AUGUST  2,  968

 (ix)

 (x)

 (xi)

 (xii)
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 Major  70808  are  being  widen-
 ed  and  automatic  traffic
 signals  installed,  whenever
 necessary.  Cycle  tracks  have
 also  been  provided  on  some
 roads,  Bus  _  stops,  _  stalls,
 vendors,  taxi  stands,  are
 being  removed  from  congest-
 ed  areas.

 Pedestrian  crossings  have
 been  marked  on  roads  near
 schools  at  suitable  places.
 Boards  indicating  pedestrian
 cross  walks  have  been  fixed
 on  a  number  of  busy  roads
 and  important  places,  Special
 drives  were  conducted  to
 educate  pedestrians  to  cross
 at  prescribed  crossings,  and
 motorists  to  give  right  of
 way  to  pedestrians  at  such
 places.

 Movement  of  heavy  transport
 vehicles  has  been  suspended
 on  various  busy  roads,
 while  on  a  few  other  roads,
 Movements  are  suspended
 during  peak  hours,  36  busy
 roads  of  New  Delhi  and  6
 of  old  Delhi  areas  have  been
 closed  to  slow  moving  vehi-
 cles  during  peak  hours,  while
 0  important  busy  areas  of

 .New  Delhi  have  been  closed
 from  7  am,  to  0  am.  to
 bullock  carts,  A  number  of
 congested  roads  have  been
 declared  “one-way”  and  park-
 ing  banned  in  congested  areas
 on  various  roads.

 From  the  beginning  of  Janu-
 ary,  1963,  selective  enforce-
 ment  was  started.  Special
 attention  was  paid  to  offen-

 ces  committed  by  public  ser-
 vice  vehicles  drivers,  at  select-
 ed  places.  The  persons  chal-
 laned  for  breach  of  _  traffic
 law  were  punished  with
 heavier  fines  to  discourage
 them  from  becoming  habi-
 tual  traffic  offenders.
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 (xiii)  A  National  Crime  Preven-
 tion  week  was  observed
 from  the  l6th  to  2lst  April,
 ‘1968,  when  extensive  publi-
 city  was  given  to  road  safety
 measures,

 Terminal  Charges  at  Major  Airports

 2437.  SHRI  D.  N,  DEB:
 SHRI  N.  K.  SANGHI:
 SHRI  R.  R,  SINGH  DEO:
 SHRI  B.  N,  SHASTRI;

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  introduce  Termi-
 nal  Charges  at  the  four  major  Air-
 ports  of  India;

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  when  the  final  decision  is  like-
 ly  to  be  taken?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  CDR.
 KARAN  SINGH):  (a)  to  (c),  Yes,
 Sir.  It  is  proposed  to  levy  a  Passenger
 Service  fee  of  Rs.  5  on  every  pas-
 senger  embarking  from  ahy  of  the
 four  internationa]  airports  viz.  Delhi,
 Bomay,  Calcutta  and  Madras,  for  a
 destination  outside’  India.  Special
 stamps  are  being  printed  for  this  pur-
 pose.  The  proposed  fee  is  expected  to
 yield  a  revenue  of  Rs,  45  lakhs  per
 annum.  The  proposal  was  notified  in
 the  Gazette  of  India  in  June  968
 giving  all  the  details,  Any  objections
 or  suggestions  that  may  be  received
 before  25th  September,  968  will  be
 taken  into  consideration  in  finalising
 the  scheme.  It  is  hoped  to  introduce
 the  scheme  from  Ist  January,  1969.

 Development  of  Kashmir
 2438.  SHRI  KIRIT  BIKRAM  DEB

 BURMAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  several
 Central  teams  including  those  of  agri-
 cultural  and  industrial  experts,  had
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 lately  been  sent  to  the  State  of  Jammu
 and  Kashmir,  following  the  meetings
 of  the  National  Integration  Council
 there,  with  a  view  to  helping  Kashmir
 accelerate  her  economic  development
 and  drawing  out  appropriate  schemes
 for  the  purpose;

 (b)  if  so,  the  details  thereof  and
 the  observations  and  recommendations
 made  by  each  of  them;  and

 (c)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  In  purpsuance  of  their
 policy  to  do  all  that  is  possible  to
 bring  about  rapid  progress  in  the
 economic  development  of  the  Jammu
 &  Kashmir  State,  the  Central  Govern-
 ment  have  from  time  to  time  during
 the  last  2-3  years  deputed  technical
 teams  to  visit  the  State  to  suggest
 appropriate  programmes,  A  statement
 showing  the  recommendations  of  such
 teams  and  action  taken  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-583'68].

 Agartala-Calcutta  Air  Service

 2439.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  have  since
 decided  to  introduce  the  I.A.C’s  Janta
 Service  daily  between  Agartala  and
 Calcutta;

 (b)  if  so,  since  when;
 (c)  the  nature  and  capacity,  both

 in  terms  of  passengers  and  cargo,  of
 the  aircraft  proposed  to  be  put  into
 service  on  the  said  flights;

 (d)  the  averge  number  of  passengers
 on  the  waiting  list  for  a  flight  at  pre~
 sent  and  after  conversion  of  the
 Janata  service  into  a  daily  flight;  and

 (e)  whether  in  view  of  the  long
 waiting  lists  for  each  flight,  Govern-
 ment  propose  to  introduce  aircraft
 with  bigger  carrying  capacity  in  the
 Janta  Service?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  to  (c).  The  question  of
 operating  the  I.  A,  C’s  Janta  service
 between  Agartala  and  Calcutta  on  a

 ‘daily  basis  is  under  consideration.

 (d)  The  average  number  of  passen-
 vers  on  the  waiting  list  is  8  to  0  from
 CalcuttajAgartala  and  4  to  6  from
 Agartala!Calcutta.

 (e)  Due  to  operational  limitations,
 {he  Indian  Airlines  do  not  have  any
 jroposal  to  operate  the  service  with
 bigger  aircraft.

 Sholapur-Chitaldurg  National
 Highway.

 2440.  SHI  S.  A.  AGADI:  Will
 {he  Minister  of  TRANSPORT  AND
 {SHIPPING  be  pleased  to  state:

 (a)  the  progress  made  in  the  cons-
 {ruction  of  Sholapur-Chitaldurg
 ‘National  Highway  No,  3  in  Maharash-
 tra  and  Mysore  States  and  the  esti-
 mated  amount  spent  so  far;  and

 (b)  when  the  work  was  started  and
 when  it  is  likely  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  The  details  of  the  pro-
 gress  made  with  work  on  National
 ‘Highway  No.  3  are  furnished  in  the
 statement  attached.  The  estimated
 amount  spent  so  far  is  about  Rs.  83.7
 lakhs,

 (b)  So  far  fifty-five  pieces  of  works
 have  been  sanctioned  since  1963,  out
 of  which  twenty  have  been  completed.
 The  remaining  works  are  likely  to  be
 completed  by  the  end  of  the  Fourth
 Five-Year  Plan,

 Statement

 The  progress  of  the’  sanctioned
 works  on  National  Highway  No,  3  s
 as  follows:
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 Maharashtra  State:
 The  length  of  this  National  High-

 way  in  Maharashtra  State  is  8.7  miles.
 It  is  a  fully  bridged  single  lane  road
 with  black-topped  surface  with  metal
 shoulders  4  feet  wide  on  either  side.
 No  improvement  work  on  this  portion
 is  considered  necessary  for  the  time
 being.

 Mysore  State:  !

 (i)  Roag  improvement  works:
 Estimates  amounting  to  about  Rs,  60

 lakhs  have  so  far  been  sanctioned  for
 the  improvement  of  the  existing  road
 in  the  reaches  Zalki  to  Mangoli,  Hun-
 gaund  to  Ilkal  and  Thimmanalpur  to
 Hosahalli  in  Kudligi  Taluk.  The  over-
 all  progress  of  work  in  these  is  about
 50  per  cent.

 (ii)  Cross  Drainage  Works  (Culver-
 ts).

 Estimates  amounting  to  about  Rs,  7
 lakhg  have  so  far  been  sanctioned  for
 the  construction|reconstruction  of
 culverts.  The  overall  progress  of  work
 on  these  structures  igs  about  60  per
 cent.

 (iii)  Missing  links  and  Byepasses.
 Estimates  amounting  to  about  Rs.  6

 lakhs  have  been  sanctioned  for  land
 acquisition  for  the  construction  of  the
 missing  links  in  two  sections,  Munir-
 abad  to  Kushtagi  and  Donehalli  to
 Hosahally  in  Jagalur  taluk,  Also  an
 estimate  amounting  to  about  Rs.  .53
 lakhs  for  acquiring  land  in  the  reach
 from  Chitradurg  to  Madakhanahally
 was  sanctioned  recently.  The  land
 acquisition  estimates  for  byepaSses  to
 Kudligi,  Kushtagi  and  Ilkal  towns
 were  also  sanctioned.  Land  acquisi-
 tion  proceedings  are  in  progress,

 (iv)  Major  Bridge  Works:

 (i)  Bridge  over  the  river  Don:

 The  overall  progress  of  work  for
 which  an  estimate  of  Rs.  3.72  lakhs
 were  ‘sanctioned  is  about  23  per  cent.

 (ii)  Bridge  over  the  river  Tunga-
 bhadra,
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 The  overall  progress  of  work  on  the
 bridge  for  which  an  estimate  of  Rs.
 38.38  lakhs  was  sanctioned  ig  about

 91  per  cent,  The  work  on  the  right
 branch  upto  deck  slab  has  been
 completed  and  work  on  a  portion  of
 the  deck  slab  and  girders  is  yet  to  be
 done  on  the  left  branch.  The  work
 is  likely  to  be  completed  by  Decem-
 ber  1968,

 (iii)  Bridge  over  Krishna  river:

 The  site  has  been  approved  and  a
 recast  estimate  based  on  our  techni-
 cal  comments  is  still  awaited  from
 the  State  Government,

 (iv)  Bridge  over  Malaprabha  river:

 The  site  has  been  fixed.  The
 waterway  for  the’  bridge  is  to  be
 fixed  and  for  this  purpose  a  reference
 has  been  made  to  the  Central  Water
 and  Power  Commission,

 (v)  Minor  Bridges:
 9  bridges  at  an  estimated  cost  of

 Rs.  7.267  lakhs  have  so  far  been
 sanctioned  and  the  construction  work

 is  in  progress.

 Loss  to  Central  Government  Pro-
 perty  during  Anti-Hindi  Agitations

 2441,  SHRI  S.  A.  AGADI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  total  estimated
 the  Central  Government
 destroyed,  State-wise,  during  the
 recent  anti-Hindi  agitation  move-
 ments  in  Madras,  Andhra,  Mysore
 and  Maharashtra  States;

 value  of
 property

 (b)  whether  any  portion  of  the
 loss  is  compensated  by  the  respec-
 tive  States;  and

 (c)  if  so,  the  details  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  हू,  S.  RAMASWAMY):  (a)

 to  (c).  Information  is  being  collected,
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 Indo-Kuwait  Air  Services
 2442.  SHRI  8.  A.  AGADI:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Kuwaiti  Delegation  visited  India  to
 discuss  about  the  operation  of  Air
 services;

 (b)  whether  any  decision  has  been
 taken;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Yes,  Sir.  An  Air  Dele-
 gation  of  the  Government  of  Kuwait
 visited  India  and  had  talks  at  New
 Delhi  from  3rd  to  9th  June,  968  with
 the  Indian  authorities  concerned.

 (b)  A  text  of  an  Air  Services
 Agreement  between  the  Government
 of  India  and  the  Government  of
 Kuwait,  and  an  Exchange  of  Letters
 regarding  traffic  rights  and  frequen-
 cies  for  Air  India  and  Kuwait  Air-
 ways  in  each  other’s  territory,  were
 drawn  up  and  _  initialled  by  the
 Leaders  of  the  two  Delegations.

 (c)  Air  India  and  Kuwait  Air-
 ways  have  been  authorised  to  operate
 three  services  a  week  each  to|through
 each  other’s  territory.  Kuwait  Air-
 ways  have  been  granted  traffic
 rights  at  Bombay  and  Air  India  have
 been  granted  traffic  rights  at  Kuwait.

 Dumping  of  Archaeological  Books

 2443,  SHRI  8,  A.  AGADI;  Will  the
 Minister  of  EDUCATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  valu-
 able  books  of  Archaeological  impor-
 tance  belonging  to  the  Central
 Archaeological  Library  are  simply
 dumped  in  a  big  godown  ag  a  result
 of  which  they  are  decaying;

 (b)  whether  there  is  any  proposal
 to  house  and  preserve  the  collections
 in  a  suitable  buildings;  and

 (c)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  No,  Sir.

 (b)  No,  Sir,

 (c)  Does  not  arise.

 National  Council  of  Educational
 Research  and  Training

 2444.  SHRI  E.  K.  NAYANAR:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  short  term  Training
 Course  in  Educational  evaluation
 under  the  National  Council  of  Educa-
 tional  Research  and  Training  was
 conducted  at  Mussoorie  in  May,  1968;

 (b)  if  so,  how  many  students  took
 part  in  that  training  course,  State-
 wise;  and

 (c)  the  total  amount  spent  on  such
 Camps  from  965  to  1968,  year-wise?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN);  (a)  Yes,  Sir.

 (b)  35.

 Statewise  break-up  is  as  follows:

 Andhra  Pradesh  ]
 Assam  Pradesh  3
 Gujarat  3
 Harayana  ]
 Kerala  2
 Madhya  Pradesh  1
 Madras  2
 Maharashtra  5
 Orissa  2
 Punjab  2
 Rajasthan  ]
 Uttar  Pradesh  8
 West  Bengal  2
 Delhi  हे  ]
 Tripura  I

 Total  35

 (०)  Year  Total  expenditure
 1965.  Rs.  33,121.11
 966  Rs.  21,726.95
 967  ७  Rs.  29,029, 59
 968  Rs.  32,257.05
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 ईसाई  धर्म-प्रचार  संस्थाओ्रों  की  राष्ट्र  विरोधी
 गतिविधियां

 2445.  श्री  मीठालाल  मोना  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 तथा  राजस्थान  में  ईसाई  धर्म-प्रचार  संस्थाएं
 भारत-विरोधी  कार्य  कर  रही  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  उन
 राज्यों  में  ईमाई  धर्म-प्रचार  संस्थाएं  बनात
 धर्म  परिवर्तन  कर  रही  हैं;  शौर

 (ग)  यदि  हाँ,  तो  सरकार  द्वारा  उस
 मामले  में  क्या  कार्यवाही  की  जा  रही  है  ?

 गह-कार्य  मंत्रालय  में  उप  मंत्री  (श्री  के०
 एस०  रामास्वाभमी)  :  (क)  से  (ग).
 सम्बन्धित  राज्य  सरकारों  से  तथ्य  मालूम
 किये  जा  रहे  हैं  ।

 मिजो  विद्रोहियों  द्वारा  करों  को  वसूली

 2446.  श्री  मोठालाल  मीना  :
 श्रो  वि०  नरसिम्हा  राव  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मनीपुर-बर्मा
 सीमा  के  निकट  तेंगनूपाल  सब  डिवीजन  के
 विद्रोही  नागाओं  ने  ig  आदिम  जाति  ग्रामों
 की  काम  शौर  गेरिंग  जातियों  के  लोगों  से
 बलात्‌  धन  इकट्ठा  करना  आरम्भ  कर
 दिया  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  उपर्युक्त
 योजना  का  उद्देश्य  इस  धन  से  एक  बटेलियत्त
 तैयार  करना  है  ज्ञो  चीन  में  प्रशिक्षण  प्राप्त
 कर  सके;  ओर

 (ग)  यदि  हाँ,  तो  उक्त  योजना  के
 विरुद्ध  क्या  कार्यवाही  की  जा  रही  है  ?
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 गृह-कार्य  मंत्रालय  में  उथ  मंत्री  (श्री
 Bo  एस०  राग्गस्वामी):  (क)  से  (ग).
 6  जुलाई,  968  के  लोक  सभा  के  भता-

 रांकित  प्रश्न  संख्या  07  के  उत्तर  की  शोर
 ध्यान  ग्राकषित  किया  जाता  है।  सरकार  के
 पास  और  ग्रुधिक  सूचना  नहीं  है  ।

 बाढ़मेर  में  पाकिस्तानियों  को  घुसपठ

 2447.  श्री  सीठालाल  मीना  :  क्‍या

 गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कपा  थह  सच  है  कि  9,000
 पाकिस्तानी  राष्ट्रिक  राजस्थान  के  बाढ़मेर
 खेत्र  में  अवध  रूप  से  पुनः  घुस  आये  हैं  ब्रौर
 वहां  पर  बस  गये  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त
 पाकिस्तानी  राष्ट्रिक  जाली  दस्तावेजों  तथा
 प्रमाणपत्रों  शर  झूठ  साक्षियों  के  माध्यम  से

 भूमि  प्राप्त  करने  का  प्रयत्न  कर  रहे  हैं;
 और

 (ग)  यदि  हां,  तो  उनके  विरुद्ध  क्‍या

 कार्य वाही  की  जा  रही  है  ?

 गृह-कार्य  मंत्रालय  में  उप  मंत्री  (श्री
 विद्या  चरण  शुक्ल):  (क)  जी  नहीं
 श्रीमान

 (@)  और  (ग).  प्रश्न  नहीं  उठते  ।

 Credit  from  West  Germany  for
 purchase  of  Ships

 2448.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of
 TRANSPORT  AND  SHIPPING  be
 pleased  to  state:

 (a)  whether  West
 decided  to  give  credit  to
 buy  ships;  and

 Germany  has
 India  to

 (b)  if  so,  the  number  of  ships
 being  purchased  by  this  credit?
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 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  and  (b).  The  West  Ger-
 man  Government  have  recently  agre-
 ed  to  provide  credit  for  the  purchase
 of  ships.  Since  details  of  the  credit
 are  still  under  negotiation  with  the
 West  German  Government,  it  is  not
 possible  at  this  stage  to  indicate  how
 many  ships  could  ultimately  be  pur-
 chased  out  of  this  credit.

 Admission  in  Delhi  University  of
 Sanskrit  Post  Graduates

 2449.  SHRI  ARJAN  SINGH
 BHADORIA:  Will  the  Minister  of
 EDUCATION  be  pleased  to  state:

 (a)  whether  Post  Graduate  students
 in  Sanskrit  in  Delhi  University  have
 not  been  given  admission  to  M.A.
 Sanskrit  Course  whereas  B.A.  Pass
 students  have  been  given  such  admis-
 sion;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  No,  Sir.

 (0)  Dogs  not  arise,

 Bihar  Government  Employees’
 Strike

 2450.  SHRI  JUGAL  MONDAL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 employee3  of
 have’  gone  on

 (a)  whether  the
 Bihar  Government
 strike;  and

 (b)  if  so,  whether  their  demands
 have  been  accepted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.  The  Strke
 has  since  been  called  off.

 (b)  The  main  demand  of  the  emp-
 loyees  is  that  the  dearness  al!low-
 ance  should  be  increased  50  a8  tu  be
 on  par  with  what  is  allowed  to
 Central  Government  employees;
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 The  State  Government  have  not
 been  able  to  accept  the  demand,  as
 it  would  involve  heavy  financial
 commitment  to  the  extent  of  Rs.
 0.50  crores,  It  would  also  not  be
 proper  for  the  State  Government
 especially  now  under  President’s  rule,
 to  accept  such  demand  of  the  emp-
 loyees  which  will  have  far  reaching
 financial  effects  on  the  State  requir-
 ing  perhaps  a  curtailment  of  develop-
 mental  expenditure.

 Apart  from  the  above,  other
 demands  pertain  to  stoppage  of  ret-
 renchment,  stoppage  of  transfers  of
 office-bearers  of  service  associations,
 promotions,  confirmation,  grant  of
 special  casual  leave  to  the  office-
 bearers  of  associations,  uniform  sup-
 ply  of  ration.  to  all  Government
 employees  and  recognition  of  new
 service  associations.  These  demands
 are  being  considered  by  the  State
 Government.

 Separate  Governor  for  Nagaland

 2451.  SHRI  JUGAL  MONDAL:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Nagaland  Govern-
 ment  have  asked  for  a_  separate
 Governor  for  Nagaland;  and

 (b)  if  so,  the  decisions  in  the  mat-
 ter?

 THE  MINISTER  OF
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir,

 STATE  IN

 (b)  Government  have  not  agreed
 to  the  proposal.

 जलगांव-बओव रलो  सड़क

 2452.  श्री  to  wo  दीक्षित  :  क्‍या

 परिवहन  तथा  नौवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  महाराष्ट्र
 राज्य  के  जलगांव  (जालाड़)  नगर  और
 मध्य  प्रदेश  के बोदरली  गांव  के  बीच  सड़क
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 का  कुछ  भाग  पक्‍का  कर  दिया  गया  है  झोर
 उसका  झ्ाधे  से  अधिक  भाग  लगभग  पिछले

 6  वर्ष  से  नहीं  बताया  गया  है;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 परिवहन  तया  नौवहन  मंत्रालय  में  उप--
 मंत्री  (श्री  भक्त  बन)  :  (क)  और

 (ख).  जलगांव  (जलाद)  शहर  श्रौर
 बोदरली  गांव  को  मिलाने  वाली  सड़क
 श्रंतरराज्यीय  सड़क  है  जो  अ्रंशत:  महाराष्ट्र
 राज्य  में  और  अंशतः  मध्य  प्रदेश  राज्य  में
 पड़ती  है  7  भारत  सरकार  को  इस  सड़क  के
 भाग  के  पूरा  न  होने  के  बाबत  कोई  रिपोर्ट
 नहीं  प्राप्त  हुई  है  ।  तदनुसार  श्रपेक्षित  सूचना
 संबद्ध  राज्य  सरकारों  से  एकत्नित  की  जा

 रही  है  प्रौर  यथासमय  सभा  पटल  पर

 प्रस्तुत  कर  दी  जायेगी  ।

 भ्रन्य  राज्यों  से  मध्य  प्रदेश  में  प्रश्नजन

 2453.  श्री  गं०  च०  दीक्षित  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कपा  करेंगे  कि
 954  से  967  तक  की  श्रवधि  में  अन्य

 राज्यों  से  कितने  व्यक्ति  मध्य  प्रदेश  में  आ
 बसे  थे  शौर  वे  किन  जिलों  में  बसाये  गये  थे  ?

 गृह-कार्य  मंत्रालय  में  उप  मंत्री  (श्री
 के०  एस०  रामास्वामो)  :  चूंकि  प्रव्॒जन  पर
 सामग्री  दशवाधिक  जनगणना  के  द्वारा
 एकत्नित  की  जाती  है  अत:  1954,  से  i967
 तक  की  श्रवधि  में  भ्रन्य  राज्यों  के  व्यक्तियों
 के  सम्बन्ध  में  सूचना  जो  मध्य  प्रदेश  में  आ
 बसे  थे  उपलब्ध  नहीं  है।  फिर  भी  962
 की  जनगणना  के  ग्रनुसार  14,79,312
 व्यक्तियों  की  जो  भारत  के  श्रन्य  राज्यों  में
 पैदा  हुए  थे  मध्य  प्रदेश  में  गणना  की  गई  ।
 उनका  जिलेवार  विभाजन  विवरण  में  दिखाया
 गया  है  जो  सभा  पटल  पर  रखा  गया  है  I

 [पुस्तकालय  में  रखा  गया।  देखिये  संख्या
 LT--584/66)
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 मध्य  प्रदेश  की  शिक्षा  संस्थाओ्रों  को  केन्द्रीय

 झनुदान

 2454.  श्री io  च०  बीकित  :  क्या  शिक्षा
 मंत्री  यह  बताने  की  क््पा  करेंगे  कि
 विकास  योजना  के  अन्तरगत  1966-67  में
 केन्द्रीय  सरकार  ने  मध्य  प्रदेश  की  किन  किन
 शिक्षा  संस्थाओं  को  श्रनुदान  दिया  है  ब्रौर
 प्रत्येक  संस्था  को  कितना  अनुदान  दिया
 गया  है  ?

 शिक्षा  मंत्री  (डा०  त्रिगुण  सेन)  :

 1966-67  4%  शिक्षा  संस्थाओ्रों  को  दिये  गये

 अनुदानों  के  संबंध  में  एक  विवरण  सभा  पटल
 पर  रब्ा  गया  है।  [पुस्तकालय  में  रखा  गया  A
 देखिये  संस्या  LT--:585/6e8  ]

 मध्य  प्रदेश  के  स्कूलों  तथा  फालेजों  में  प्रदर्शन
 कक्ष

 2455.  श्री  गं०  च०  दीक्षित  :  दया  शिक्षा
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  वर्ष  967-6  में  मध्य  प्रदेश
 में  विभिन्न  स्कूलों  तथा  कालेजों  में  प्रदर्शन
 कक्ष  बनाने  के  लिये  केन्द्र  द्वारा  वस्तुतः
 कितनी  घनराशि  दी  गई  है;  और

 (ख)  वर्ष  966-69  में  इस  उद्देश्य
 के  लिये  राज्य  को  कितनी  राशि  देने  का
 प्रस्ताव  है  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (थी
 भागवत  झा  झाज्ञाद)  :  (क)  श्र  (ख).
 सूचना  एकत्र  की  जा  रही  है  श्रौर  सभा  पटल
 पर  रख  दी  जायेगी  ।

 मध्य  प्रदेश  में  जूनियर  टेक्निकल  स्कून

 2456.  श्री  tio  Wo  दीक्षित  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  कौ  कपा  करेंगे  (कि  :

 (क)  क्या  सरकार  का  968-69  में
 मध्य  प्रदेश  में  कोई  जूतियर  टेक्तीकल  स्कूल
 खोलने  का  प्रस्ताव  है;  श्र

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है?

 शिक्षा  मंत्रो

 (क)  जी  नहीं  ।
 (डा०  त्रिगण  सेन)

 (व)  प्रश्न  नहीं  उथ्त।  ।

 Pakistanis  held  at  Lakhasar  Post
 While  Crossing  Kutch  Border

 2457,  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 group  of  Pakistanis  was  held  while
 crossing  the  Kutch  border  near
 Lakhasar  post  in  Lakhpal  Taluka  in
 June,  ‘1968;

 (b)  if  so,  the  number  of  Pakistanis
 held;

 (c)  whether  the  matter  has
 investigated;  and

 been

 (d)  if  so,  the  result  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir,

 (9)  9  (4  men,  7
 children.).

 (c)  Yes,  Sir.

 (d)  it  has  been  reported  that  these
 persons  originally  belonged  to  kutch
 and  had  gone  to  Sind  many  years
 ago  in  search  of  better  prospects.
 They  have  now  migrated  to  India  as
 they  were  harassed  and  maltreated
 in  Pakistan,

 women  and  a

 Mizo  Infiltration  in  Manipur
 1458.  SHRI  K,  P.  SINGH  DEO:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kukis  in  Manipur  have  now  joined
 hands  and  have  made  a  common  cause
 with  the  Mizo  rebels  who  have  been
 infiltrating  into  the  Union  territory
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 from  the  Churachandpur  and  Jiridam
 Sub-Division;  and

 (b)  if  so,  Government’s  reaction  in
 the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  8.  RAMASWAMY):  (a)
 Some  Mizo  hostiles  have  infiltrated
 into  Manipur  and  joined  hands  with
 a  section  of  Kukis  n  hostile  activities.

 (b)  Measures  to  check  the  infiltra-
 tion  and  movement  of  gang  of  hostile
 Mizos  and  Kukis  have  been  intensified.

 N.D.M.C,  Affairs

 2459.  SHRIMATI  SUCHETA  KRI-
 PALANI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  the  rea-
 sons  which  had  led  to  the  withdrawal
 of  the  New  Delhi  Municipal  Commit-
 tee  affairs  from  the  list  of  transferred
 subjects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 The  proviso  to  Section  27()  of  the
 Delhi  Administration  Act,  which  has
 been  enacted  by  Parlinment,  states
 that  “every  decision  taken  by  a  mem-
 ber  of  the  Executive  Council]  or  by
 the  Executive  Council  in  relation  to
 any  matter  concerning  New  Delhi  shall
 be  subject  to  the  concurrence  of  the
 Administrator,  and  nothing  in  this  sub-
 section  shall  be  construed  as  prevent-
 ing  the  Administrator  in  case  of  any
 difference  of  opinion  between  him  and
 the  members  of  the  Executive  Council
 from  taking  any  action  in  respect  of
 the  administration  of  New  Delhi  as  he,
 47  his  discretion  considers  necessary”.

 ‘This  proviso  implies  that  full  control
 in  respect  of  matters  concerning  New
 Delhi  lies  with  the  Administrator  i,e.
 the  Lt.  Governor  of  Delhi.  To  make
 ‘this  matter  explicit  in  the  public  in-
 terest,  it  was  decided  that  in  exercise
 of  the  powers  conferred  by  sub-section
 (3)  of  section  27,  all  matters  relating
 ta  the  appointment  of  members  and
 President,  fixaion  of  the  number  of
 members,  their  term  of  office  and
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 matters  incidental,  supplementa]  and
 consegential  thereto,  concerning
 New  Dejhi  Municipal  Committee, shall  be  exercised  by  the  Administra-
 tor  in  his  discretion.

 Bengali  Medium  School  in  Andaman

 2460.  SHRIMATI  SUCHETA  KRIPA-
 LANI:  Will  the  Minister  of  EDU-
 CATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 only  Bengali  medium  and  privately
 organised  high  school  in  Andamans
 after  having  been  taken  over  by  the
 Administration  has  been  reduced  to
 middle  standard;

 (b)  whether  it  is  a  fact  that  there
 are  5]  junior  basic  (Bengali  medium)
 schools  in  Andamans;  and

 (c)  whether  Government  propose  to
 start  a  Bengali  medium  _  school  in
 Andamans  in  order  to  accommodate
 the  junior  basic  (Bengali  medium)
 passed  students?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Rabin-
 dra  Bangla  Vidyalaya,  a  privately
 managed  Bengali  medium  school  at
 Port  Blair  which  was  recognised  by
 the  Administration  as  a  middle  school
 was  taken  over  by  Government  as
 such  with  effect  from  1-8-1967.  At  the
 time  of  transfer,  the  management  had
 been  running  IX  and  X_  classes  also
 with  the  strength  of  6  and  2  students
 respectively,  which  did  not  justify  a
 higher  status  for  the  school.

 (b)  Yes,  Sir.

 (c)  No,  Sir;  there  are  already  three
 Bengali  medium  middle  schools  and
 two  higher  secondary  schools  with
 middle  classes  in  which  Bengali  is  one
 of  the  media  of  instruction;  and  these
 schools  offer  sufficient  facilities  to
 meet  the  present  requirements  of  the
 Bengali  speaking  students  in  the
 Andamans.
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 Dovelopment  of  Tourism  during  Fourth
 Plan

 2461,  SHRI  K.  P.  SINGH  DEO:
 SHRI  ONKAR  LAL  BOHRA:

 Will  the  Minister  of  TOURISM  AND
 ‘CiVIL  AVIATION  be  pleased  to  state:

 (a)  whe‘her  Government  have  for-
 mulated  a  plan  to  develop  tourism
 during  the  Fourth  Plan  period;

 (b)  if  so,  the  tota]  outlay  earmarked
 tor  the  execution  of  the  plan;

 (c)  the  investment  earmarked  fer  the
 Central  schemes  and  the  _  States
 achemes,  respectively;

 (d)  whether  Government  propose  to
 develop  any  tousist  resort  in  the  State
 of  Orissa  during  the  Fourth  Plan;  if
 60,  the  details  thereof;

 (e)  the  Central  assistance  proposed
 to  be  given  for  the  purpose;  and

 (f)  if  the  reply  to  (d)  above  be  in
 the  negative.  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  The  Tourist  Plan
 for  the  Fourth  Plan  period  is  _  still
 under  consideration.  No  financial  allo-
 eation  has,  therefore,  yet  been  finalis-
 ed,

 (d)  Proposals  for  the  development
 of  tourist  resort  in  Orissa  are  being
 considered.

 (e)  This  can  be  determined  only
 afier  the  Plan  is  finalised  and  the  de-
 tails  of  the  scheme  worked  out.

 (f)  Does  not  arise.

 Soviet  Ships  for  India
 2462,  SHRI  K,  P.  SINGH  DEO:  Will

 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  recent  visit  of  the  Minister  of
 Commerce  to  USSR,  USSR  Govern-
 Ment  offered  the  sale  of  Soviet  ships
 to  India;
 ro  “()  if  20,  whether  Government  have
 agreed  to  purchase’  Soviet  ships;
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 (९)  the  kinds  of  the  Ships  likely  to
 be  purchased  from  USSR  Government;
 and

 (d)  the  conditions  for  the  purchage
 of  these  ships?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  छू.  R.  V.
 RAO):  (a)  to  (d).  A  USSR  delegation
 that  visited  India  in  April  968  had
 indicated  that  they  would  be  interest-
 ed  in  including  ships  88  an  item  of  ex-
 port  from  the  USSR  to  India.  During
 his  recent  visit  to  U.S.S.R.,
 ‘he  Indian  Minister  of  Com-
 merce  _  indicated  the  willing-
 ness  of  the  Government  of  India  to
 purchase  ships  from  USSR  provided
 the  prices  are  reasonable  and  the  ships
 are  of  specifications  acceptable  to
 India.  For  this  purpose,  speci-
 fications  of  certain  types  of  ships
 required  by  India  were  fur-
 nished  to  USSR  authorities.
 As  the  USSR  authorities  are  still  exa-
 mining  the  matter  and  no  reply  has  so
 been  received  from  them,  it  js  not
 possible  to  indicate  at  this  stage  either
 the  types  of  ships  that  would  be  pur-
 chased  from  the  USSR  or  the  condi-
 tions  on  which  they  would  be  pef-
 chased.

 Activities  of  Sangkark  in  Tripara

 2463.  SHRI  A.  SREEDHARAN:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  a  statement
 made  by  the  Chief  Minister  of  Tri-
 pura  as  reported  in  the  Indian  Ex-
 press  of  l6th  May,  968  according  to
 which  a  Pakistan  trained  organisa-
 tion  by  name  “Sangkark”  is  cfeat-
 ing  disruption  and  violence  in  Tri-
 pura  bv  inciting  tribal  inhabitants
 there;  and

 (b)  if  so,  the  steps  being  taken  by
 Government  to  meet  the  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FATRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Government  have
 seen  press  reports  to  thig  effect.
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 (by  The’  Tripura  Administration
 have  set  up  additional  police  pickets
 and  patrolling  has  been  intesified  in
 the  affected  areas.

 Calicut  Airport
 2464.  SHRI  A.  SREEDHARAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have
 finalised  the  project  report  regard-
 ing  the  construction  of  Calicut  Air-
 port;

 (b)  if  so,  when  the  construction  of
 Airport  will  begin;

 (c)  the  total  financial  outlay  for
 the  project;  and

 (d)  when  the  project  will  be  com-
 pleted?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  The  Project
 is  proposed  to  be  included  in  the
 Fourth  Five  Year  Pian.  In  the  mean-
 time,  the  State  Government  have
 been  requested  to  acquire  the  land
 earmarkeg  for  the  Airport,  if  possi-
 ble,  so  that  it  could  be  available  as
 soon  as  the  scheme  is  sanctioned.

 (b)  Construction  will  be  commenc-
 ed  as  soon  as  possible  after  the  Pro-
 ject  is  included  in  the  Fourth  Five
 Year  Pan  and  sanctjoned  for  imple-
 mentation.

 (c)  The  cost  of  the  project  is  ap-
 proximately  estimated  at  Rs.  26
 lakhs.

 (d)  A  scheme  of  this  nature  is
 likely  to  take  about  two  years  for
 completion  from  the  date  of  sanction.

 Pay  Scale,  and  Dearness  Allowance
 te  Employees  of  Manipur

 2465.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have
 Been  approached  by  the  Government
 of  Manipur  for  financial  help  for
 payment  of  pay  and  dearness  allow-
 gnoét  to  their  emp‘oyees  as  is  adrnissi-
 ble  to  Nagaiund  employees;  and
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 (b)  if  so,  the  details  thereof  and
 the  reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE’  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  Sometime  back  the.
 Government  of  Manipur  requested  us
 to  grant  inner  line  special  pay  and
 House  Rent  Allowance  to  the  em-
 ployees  of  the  Maninur  Administra-
 tion  posted  in  the  disturbed  ४7258  of
 Manipur  at  the  rates  admissible  in
 Nagaland.  The  matter  is  being
 examined.

 Recognition  of  Central  Governmeat
 Employees’  Association

 2466.  SHRI  D.  R.  PARMAR:  will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  Central  Govern-
 ment  Employees  Association  has  ask-
 ed  for  recognition  since  ‘1962;

 (b)  if  so,  how  many  =  and  which
 they  are;

 (c)  how  many  of  them  have  been
 recognised;  and

 (d)  the  reasons  for
 tion?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S.  RAMASWAMY):  (8)
 The  CIASs.  (Recognition  of  Service
 Associations)  Rules,  1959,  became  in-
 operative  consequent  on  the  judgment
 of  the  Supreme  Court  in  October  1962.
 No  revised  recognition  rules  have  so
 far  been  issued.  Information  is  not

 non-recogni-:

 readily  available  if  any  association
 of  Central  Government  employees
 had  applieq  for  recognition  since
 then.

 (b)  to  (d).  Do  not  arise.

 Mid-day  Meal  Scheme  in  Schools

 2467.  SHRI  E  K.  NAYANAR:
 SHRI  NAMBIAR:
 SHRI  BHAGABAN  DAS:
 SHRIMATI  SUSEELA

 GOPALAN:
 {Will  the  Minister  of  EDUCATION

 be  pleased  to  state:
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 (a)  whether  Government’s  attention
 has  been  drawn  to  the  comments  in  the
 Times  of  India  of  the  24th  June  which
 stated  that  under  the  mid-day  meals
 acheme  in  schools  food  supplied  is
 often  cooked  under  unhygienic  condi-
 tions;

 (b)  if  80,  whether  Government  have
 conducted  any  investigations  into  the
 matter;

 (c)  if  so,  the  findings  thereof;  and

 (d)  the  steps  Government  propose
 to  take  to  put  an  eng  to  this  malprac-
 tice?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Yes.
 Sir.

 (b)  Ministry  of  Education  has  not
 conducted  any  such  investigation.

 (c)  Does  not  arise,
 (d)  This  primarily  concerns  the

 State  Governments,

 Paradeep  Port

 2469.  SHRI  CHINTAMANI  PANI-
 GRAHI;  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased  to
 atate:

 (a)  whether  any  programme  has
 been  drawn  up  for  further  develop-
 maent  of  Paradeep  Port;

 (b)  if  so,  the  programme  and  details
 ef  the  estimate;  and

 (c)  the  allotment  of  funds  for  this
 port  for  1968-69?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  The  schemes  for  the  further
 development  of  Paradeep  Port  are
 being  formulated  as  part  of  the  Fourth
 Plan  programme  in  consultation  with
 the  Ministries  concerned  and  the  Plan:
 ning  Commission

 (8)  Does  hot  arisé.

 (c)  Rs,  200  lakhs.

 Power  Break  down  at  Palam  Airport
 2470.  SHRI  MAHANT  DIGVIJAI

 NATH:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:  ;

 (a)  whether  it  is  a  fact  that  there
 was  a  power  break-down  on  the  10th:
 July,  1968,  at  Palam  Airport  for  three
 hours;

 (b)  if  so,  whether  it  is  also  a  fact
 that  air  traffic  suffered  a  great  set  back
 and  the  passengers  had  to  face  a  great
 difficulty;  and

 (c)  if  so,  the  action  taken  by  Govern-
 ment  to  avoid  such  power  break-
 downs  in  future  to  avoid  inconveni-
 ence  to  passengers?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir,  There  was  a
 power  break-down  at  Palam  Airport
 on  10-7-1968  intermittently  for  a  total
 period  of  one  hour  thirty  four  minutes,
 But  each  time  the  standby  generator
 of  the  Civil  Aviation  Department  went
 into  action  within  a  few  seconds  and
 provided  electric  power.  Due  to
 some  defect  in  the  wir'ng  the  lights
 in  Internationa]  Booking  Hall  were
 dim  and  flickering.  This  defect  was  3९६
 right  after  the  departure  of  the  ser-
 vices,

 (b)  There  was  no  set  back  to  air
 traffic  and  all  services  operateq  on
 schedule.  However,  due  to  the  defect
 mentioned  in  (a)  above,  the  passengers
 in  the  Internationa]  Booking  Hall  were
 put  to  some  inconvenience

 (९)  Standby  arrangements  are  avatl-
 able  at  Palam  airport  to  provide  elec-
 tricity  for  operational  requ‘rements  ip
 case  of  break-down  of  outside  power
 supply.  The  standby  arrangements  go
 into  act‘on  88  soon  as  the  normal]  sup-
 ply  breaks  down.

 Development  of  Teurism  in  U.  P.
 2471.  SHRI  MAHANT  DIGVIJAI

 NATH:  Will  the  Min‘ster  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  ¢@
 state:
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 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  spending  Rs.  52  crores
 @uring  the  Fourth  Five  Year  Plan
 period  for  tourism  in  the  country;

 (b)  if  so,  the  amount  ®  be  spent  in
 Uttar  Pradesh;

 (c)  whether  there  is  any  plan  for
 bu'lding  Air  India  hotels  in  the  State
 of  Uttar  Pradesh  like  the  one  proposed
 to  be  constructed  at  Juhu  in  Bombay;
 and

 (d)  if  so  ,the  location  thereof?

 THE  MINISTER  OF  TQURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  proposed
 allocation  for  Tourism  in  the  Fourth
 Five  Year  Plan  is  still]  under  conside-
 ration.

 (c)  No  such  proposal  is  being  consi-
 dered.

 (d)  Does  not  arise.

 Development  of  Andaman  and.  Nicobar
 as  Tourist  Centre

 2472,  SHRI  GADILINGANA  GOWD:
 Will  the  Min‘ster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  provision  for  developing  Andaman
 and  Nicobar  Islands  into  a  tourist
 centre;

 (b)  if  so,  the  details  thereof  and  the
 provision  of  funds  made  during  1968-
 69;  and

 (c)  when  it  will  be  fully  developed?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b),.  As  there  are
 security  restrictions  on  tourist  traffic
 to  the  Andaman  and  Nicobar  Group  of
 Islands,  the  potentiality  of  these  islands
 as  tourist  centres  is  limited.  No  pro-
 vision  has  been  made  during  1968-69.
 for  the  development  of  tourist  faci-
 lities  in  the  Islands.  )

 :  ९७)  Full  development  of  the  Islands
 fatto  a  tourist  centre  is  possible  only
 when  the  restrictions  on  tourist  traffic
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 are  removed  and  better  commuajcs-
 tions  facilities  to  the  Islands  are  pro-
 vided,

 Development  of  Tourist  Spots  in
 Madhya  Pradesh

 2473,  SHRI  G.  S.  MISHRA:  Will  the
 Min‘ster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 towards  developing  tourist  spots  in
 Madhya  Pradesh;

 (b)  whether  the  State  Government
 have  sent  proposals  to  the  Centrel
 Government  for  development  of  tourist
 resorts  in  the  State;  \

 (c)  if  so,  the  details  thereof  ang  the
 Government’s  reaction  thereto;

 (d)  the  number  of  tourist  enquiries
 received  in  the  tourist  offices  in  India
 and  abroad  with  regard  to  tourist  spots
 in  Madhya  Pradesh  from  960  onwards
 and  the  number  of  enquiries  regarding
 hunting  expeditions  in  India;  and

 (e)  the  number  of  tourists  who  visit-
 eq  these  spots  from  960  onwards  and
 the  amount  of  foreign  exchange  earn-
 ed?  ‘

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  A  statement  is  attached.

 (b)  Yes,  Sir.

 (c)  The  proposals  received  from
 the  State  Government  are  under  con-
 sideration,  The  details  can  be  deter-
 mined  only  after  the  Fourth  Five  Year
 Plan  on  Tourism  is  approved  and  the
 final  allocation  known.

 (a)  and  (९).  The  information  is  not
 available,  as  only  the  total  number
 of  enquiries  received  by  Tourist  offiess
 in  India  ang  abroad  87९  recorded.  No
 separate  records  are  maintained  of  the
 nature  of  inquiries  received.  s'mi-
 larly,  tourist  statistics  and  foreign
 exchange  earn‘ngs  are  computed  on  all-
 India  basi  and  not  on  the  basis  of
 States,  regions  or  places.
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 STATEMENT
 The  tourist  facilities  provideq  in

 Madhya  Pradesh  in  the  Second  &
 Thirg  Five  Year  Plans  are  as  follows:—

 Secowd  Five  Year  Plan
 Part  I  (entirely  financed  by

 Central  Govt):
 .  Construction  of  the  Tourist  Bung-

 low  at  Mandu.

 2,  Construction  of  the  Tourist  Bung-
 low  at  Khajuraho.

 the

 3.  Construction  of  staff  quarters  at
 Tourist  Bungalow,  Sanchi.

 PART  II  (expenditure  shared  on
 50:50  basis  by  Central  and  State  Gov-
 ernments)  :

 l,  Construction  of  a  Low  Income
 rest  house  at  Khajuraho  (completed
 during  the  Third  Five  Year  Plan)

 3.  Construction  of  Low  Income  rest
 house  at  Mandu  (Completed  dur-ng
 the  Third  Five  Year  Plan).
 Third  Five  Year  Plan
 PART  I  (To  be  financed  entirely  by

 the  Centra]  Government):
 li.  Air-conditioning  of  4  rooms  of  the

 Tourist  Bungalow  (Class  I)  at  Khaju-
 raho  and  2  rooms  in  the  Tourist  Bunga-
 low  at  Sanchi.

 2.  Construction  of  a  Tourist  Bunga-
 low  (Class  I)  at  Gwalior.  The  land
 has  been  acquired.  This  scheme  has
 now  been  included  in  the  programme
 of  construction  of  the  India  Tourism
 Development  Corporation  Ltd.  during
 the  Fourth  Five  Year  Plan  period.

 हिन्दी  प्राशु-लिपिक

 2475.  श्री  Yo  ला०  बारूपाल  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  श्रंग्रेजी  श्राशुलिपिकों  के
 लिये  परीक्षा  की  तरह  हिन्दी  आशुलिपिक,  की
 परीक्षा  कराने  का  कोई  प्रबन्ध  संघ  लोक
 सेवा  झ्ायोग  में  है  ;

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण:
 हैं;

 (ग)  यदि  हां,  तो  प्रबन्ध  कब  से  किया
 गया  है;

 (घ)  क्‍या  सरकारी  कमंचारियों  के
 लिये  संघ  लोक  सेवा  भ्रयोग  द्वारा  हिन्दी  प्राशु-
 लिपिकों  की  परीक्षा  कराने  की  कोई  व्यवस्था
 है;  शौर

 (ड)  यदि  नहीं,  तो  ऐसी  व्यवस्था  कब
 की  जायेगी  ?

 गृह-काय  मंत्रालय  में  राज्य-मंत्री  शो
 विद्या  चरण  शुक्ल):  (क)  से  (ग).  संघ
 लोक  सेवा  श्रायोग  के  जरिये  हिन्दी  भाशु-
 लिपिकों  की  भरती  करने  का  इरादा  नहों
 है,  क्योंकि  वर्तमान  कर्मचारियों  को  ही  हिन्दी
 में  कार्य  करने  का  भी  प्रशिक्षण  देने  की  योजना
 है  |

 (घ)  श्रौर  (४):  प्रश्न  नहीं  उठते  ।

 Lawlessness  in  West  Bengal

 2476.  SHRI  K.  HALDER:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleaseq  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  lawlessness  has  increas.
 ed  in  West  Bengal  after  the  Governor’s
 rule  was  introduced  consequent  upon
 the  fall  of  the  U,  F.  Government;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  According  to  information  available
 with  us  there  has  been  improvement
 in  the  law  ard  order  situation  after
 the  functions  of  the  State  Government
 were  taken  over  by  the  President
 under  article  356  of  the  Constitution.

 (b)  Does  not  arise,
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 Recogniseg  Association  of  Central
 Government  Employees

 2477.  SHRI  ONKAR  LAL  BERWA:
 Will  thé  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  special
 leave  benefits  and  other  benefits  are
 given  to  the  office  bearers  of  recog-
 nised  association  of  Central  Govern-
 ment’s  employees;  and

 (b)  if  so,  the  details  thereof?
 THE  DEPUTY  MINISTER  JIN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S.  RAMASWAMY):  (a)  Yes,
 Sir.

 (b)  A  statement  is  laid  on  the  Tab):
 of  the  House.  [Placed  in  Library.  See
 No.  LT-586|68].

 eat  वाणिज्य  दूतावास  के  कार्यालय  के
 सामने  प्रदर्शन

 2478.  श्री  विभूति  मिश्र:  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जुलाई  में
 रूस  के  कलकत्ता-स्थित  वाणिज्य  दूतावास  के
 कार्यालय  के  सामने  प्रदर्शन  किये  गये  थे;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है
 कि  प्रदर्शनकारियों  ने  पत्थर  फेंके  थे;  और

 (ग)  वाणिज्य  दूतावास  के  कार्यालय
 की  कितनी  क्षति  हुई  है?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्रो  (श्री
 विधा  चरण  शुक्ल):  (क)  i3-7-
 968  शौर  19-7-1968  को  कलकत्ता

 में  रूस  के  वाणिज्य  दुतावास  के  सामने
 प्रदर्शन  किये  गये  थे  ।

 (ख)  शौर  (ग).  13-7-1968  को
 कुछ  प्रदर्शकारी  हिसात्मक  हो  गये  श्रौर
 उन्होंने  अहाते  में  ईटे  फेंकी  जिससे  मुख्य  द्वार
 के  शीश  के  बने  हुए  लाइट-शेड  टूट  गये  श्रौर
 भूमितल  (ग्राउण्ड  फ्लार)  की  खिड़कियों  के  कूछ
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 शीशों  को  क्षति  पहुंची  ।  दुतावास  को  पहुंची
 क्षेति  बहुत  मामूली  थी  ।

 “Sports  as  Compulsory  Subject  in
 Schools  ang  Colleges

 2479.  DR.  RANEN  SEN:  Wil]  the
 Minister  of  EDUCATION  be  pleased  to
 state:

 (a)  whether  the  Society  for  Admi-
 nistration  of  the  Central  Institutes  in
 the  field  of  physical  education  and
 sports  has  proposed  to  Government
 that  sports  be  made  a  compulsory  sub-
 yect  in  schools  ang  colleges;  and

 (b)  if  so,  Government’s  reaction  in
 the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  The
 erstwhile  Board  governing  the  Nationa]
 Institute  of  Sports,  Patiala,  at  its
 meeting  held  in  July,  1965,  had  recom-
 merded  to  Government  to  provide  for
 sports  a  suitable  place  in  schools  and
 colleges  curricula.

 (b)  The  integrated  programme  of
 Physica]  Education  known  as  National
 Fitness  Corps,  which  now  covers  a
 large  number  of  the  schools  in  the
 country,  lays  special  emphasis  on  phy-
 sical  education,  games  ang  sports.

 For  University  ang  colleges,  Nationa’
 Sports  Organisation  Programme  is
 being  introduceg  from  this  year  along
 with  National  Service  Corps.

 UN.E.S.C.O.  Aid  to  Auroville  Town-
 ship  at  Pondicherry

 2481,  SHRI  YAJNA  DATT
 SHARMA:

 SHRI  NARENDRA  KUMAR
 SALVE:

 Wil,  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  the  extent  of  financial  assis-
 tance  proposed  to  be  taken  by
 U.N.ES.C.O.  for  Auroville  Township
 at  Pondicherry;
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 (b)  whether  the  Aurovindo  Ash-
 yam  will  choose  the  persons  who  will
 be  settleg  in  the  township;  and

 है.
 (९)  whether  any  land  acquisition

 proceedings  have  been  started  for  ac-
 quiring  land  for  this  township?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  At  its
 l4th  General  Conference  in  1966,
 UNESCO  adopted  a  resolution  expres-
 sing,  inter-alia,  a  belief  that  the  Auro-
 ville  Project  will  contribute  to  inter-
 nationa]  understanding  and  promotion
 of  peace  and  commended  it  to  all
 those  interested  in  UNESCO’s  ideals.
 No  finanvia]  assistance  has  been  indi-
 cated  by  UNESCO.

 (by  According  to  information  re-
 ceiveg  from  the  Shri  Aurobindo
 Society  which  has  launched  the  pro-
 ject,  all  focal  people  in  the  area  who
 are  already  in  Auroville  and  want  to
 stay  wil]  be  absorbed  in  the  Auroville
 organisation.  As  regards  others,  their
 applicatiuns  for  residence  in  the
 township  will  be  decided  by  the  Pre-
 sident  of  the  Society.

 (c)  The  question  js  under  conside-
 ration  of  the  Government  of  Madras.

 Transfer  of  Middle,  Primary  and
 Secundary  Schools  to  Direc-

 torate  of  Education

 2482,  SHRI  BENI  SHANKER
 SHARMA:

 SHRI  D.  C.  SHARMA:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  the  Delhi  Municipal
 Corporation  has  decided  to  transfer
 4]4  Middle  Schools  and  ln  Higher
 Secondary  Schools  to  the  Education
 Directorate  of  the  Delhi  Adminis-
 tration;

 (b)  whether  the  Ministry  of
 Finance  nave  taken  objection  to  the
 same;  and

 850

 (c)  if  so,  the  reasons  therefor  and
 the  decision  taken.  in-  the  matter?

 _THE  MINISTER  OF  STATE  IN-THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  -(a)  Yes,
 Sir.

 _(b)  and  (९),  The  matter  is  still
 under  consideration  of  the  Govern-
 ment.

 Mining  Institute,  Kodarma  (Bihar)

 2483.  SHRI
 Will  the  Minister  of
 be  pleased  to  state:

 BABURAO  PATEL:
 EDUCATION

 (a)  the  annual  amount  spent  on  the
 Mining  Institute  at  Kodarma  in  Bihar
 since  its  inception  in  957  and  the
 cost  of  constructing  the  Institute;

 (b)  the  number  of  students  trained
 at  the  Institute  every  year  and  the
 cost  to  the  Government  per  student;

 (c)  whether  it  is  a  fact  that  the
 Union  Government  has  decided  to
 close  the  Institute  soon,  ang  if  80,
 the  reasons  therefor;

 (d)  to  what  uSe  will  the  Institute
 be  put  if  it  “cs  not  train  students;
 and

 (e)  the  total  loss  to  Government
 because  of  the  proposed  closure?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  and  (b).

 The  required  infromation  is  awaited
 from  the  State  Government.

 (०)  The  Centra]  Government  had
 suggested  to  the  State  Government
 that  in  view  of  the  present  unemploy-
 ment  among  diploma-holders  in  min-
 ing  new  admissions  to  the  course
 in  ‘1968-69  may  not  be  made  either  in
 the  Kodarma  School  or  in  the  Dhan-
 bad  School.  The  State  Government,
 however,  has  not  agreed  and  made
 admissions  to  the  course  in  the  Ko-
 darma  Schoo]  for  the  current  year.
 The  Schoo]  has  not  been  closed  down.

 (a)  ang  (e).  Does  not  arise.
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 Giant  Skeletons  in  Shivaliks  (Simla)
 2484,  SHRI  MAHANT  DIGVIJAI

 NATH;  Will  the  Minister  of  EDUCA-
 ‘KION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  giant  skeletons  have  deen
 found  in  the  foothills  of  Shivatiks
 near  Simla;

 (b)  if  so,  whether  those  findings  arc
 one  of  the  series  of  the  findings  of
 Such  skeletons  found  in  the  same  area
 during  ‘1952;

 (c)  whether  such  skeletons  had  also
 been  found  in  Ferozepur  Jhirka  in
 Gurgaon  District  of  Haryana  State
 some  time  back;  ang

 (d)  if  so,  the  light  that  i;  expectei
 to  be  thrown  on  the  Indian  history  for
 the  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHR‘
 BHAGWAT  JHA  AZAD):  (a)  and
 (b).  No  authoritative  information  is
 available  and  the  Anthropological
 Survey  is  making  enquiries,

 (c)  and  (d).  The  bones  recovered  in
 Autha  village  in  Ferozepur  Jhirka
 Tehsil  in  ‘1964,  according  to  the  Head
 of  the  Department  of  Anthropology,
 Punj  xb  U-iversity,  are  probably  of  ele-
 phants  and  such  bones  have  been  foun;}
 often  in  the  sand  deposits  of  the  Indo-
 Gangetic  plain.

 पाकिस्तानी तरक  र

 2485.  श्री  प०  ला०  बाह्पाल  :  क्या

 गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (व7)  क्‍या  यह  सच  है  कि  श्री  गुलाम
 खन  बाजोचिया  के  पुत्र  श्री  रहमत  खान,
 कुख्यात  तसर  ने,  जिसने  पाक्षिस्तान  में
 श्राश्रय  ले  लिया  था,  7  फरवरी,  968  को
 भारतीय  सीमा  पार  कर  रथोर,  तहसील
 झनृपगढ़  के  निषाट  भावखीर  सार  गांव  से
 बन्दूफ  की  नोंक  पर  एक  ऊंट,  2-बोर  की
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 एक  बन्दूक,  कुछ  नकदी  तथा  शन्य  वस्तुएं
 ले  गया;

 (ख)  क्‍या  मह  व्यक्ति  पहले  भी  ग्रंगा-
 नगर  जिले  की  तहसील  अनुपगढ़  के  गांव  ज.वन
 देसार  से  एक  अंट  ले  कर  पाकिस्तान  भाग
 शया  था  जो  कि  अभी  तक  वापस  नहीं  किया
 भया  है;  श्रौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सर-
 बार  द्वारा  क्या  कार्यवाही  की  गई  है  भ्रौर  उक्त
 नकदी  व  वस्तुभ्ों  को  वापस  लेने  के  सम्बन्ध.
 में  क्‍या  प्रगति  हुई  है  ?

 गहत्बार्य  संत्रालय  में  राज्य-मंत्री  (भी
 दिलद्या  चरण  शुबल):  (क)  जी  हां,  श्रीमान्‌  +

 (ख)  जी  नहीं,  श्रीमान्‌  ।

 (ग)  चुराई  गई  संपत्ति  को  वापिस  करने
 का  मामला  सीमा  पर  हुई  बैठक  में  उठाया
 गया  ।  पाकिस्तानी  भ्रधिकारियों  ने  वायदा
 किया  है  कि  पाकिस्तानो  अदालत  में  दोषी:
 की  जांच  होने  के  उपरान्त  चुराई  हुई  संपत्तिः
 ब पिस.  कर  दी  जायेगो

 Merger  of  Madaksira  Taluk  with
 Mysore

 2486.  SHRI  J.  H.  PATEL:  Will  the
 Minister  of  HOME  AFFAIRS  be  plceas=
 ed  to  state:

 (a)  whether  Government  are  aware:
 that  a  majority  of  the  members  of  the
 Madaksira  Panchayat  Samiti  now  want
 merger  of  the  taluk  with  the  Mysore:
 State;

 (b)  whether  it  is  a  fact  that  this
 area  has  bee,  neglected  and  besides
 suffering  from  drought,  is  a  backward
 area;

 (c)  whether  its  merger  with  the
 Mysore  State  is  likely  to  bring  the
 benefit  of  better  irrigation  and  other
 facilities  to  the  area;  and

 (d)  if  so,  what  steps  are  being  take
 by  Government  in  the  matter?
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 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (d).  Government  have  no  such

 information.  No  proposa)  for  transfer
 of  this  area  00  Mysore  is  under  consi.
 deration  of  Government.

 Manipur  Education  Minister  Meeting
 with  Education  Minister  and  Chairman,

 U.G.C.

 2487.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  the  Education  Minister
 of  Manipur  met  him  and  the  Chairman,
 University  Grants  Commission  at  Delhi
 in  connection  with  educational  needs
 of  Manipur;  and

 (b)  if  so,  the  details  of  the  discus-
 mon  and  the  points  raised  in  the
 meeting?

 THE  MINISTER  OF  EDUCATION
 (DR,  TRIGUNA  SEN):  (a)  The  Edu-
 cation  Minister  of  Manipur  met  the
 Secretary,  Ministry  of  Education  and
 the  Secretary,  University  Grants  Com-
 mission.

 (b)  The  question  of  payment  of
 grants-in-aig  to  the  six  colleges  situat-
 ed  in  the  hilly  and  rural]  tracts  of  the
 territory  was  discussed  with  the  Edu-
 cation  Secretary;  and  that  of  sett:ng
 up  a  Gauhati  University  centre  at
 Imphal  for  post-graduate  study  with
 the  Secretary  of  the  U.G.C.

 Accldent  at  Imphal]  Palel  Road  on
 Nationa)  Highway  No.  39

 2488.  SHRI  M.  MEGHACHANDRA:
 Will  the  Mivister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  the  causes  of  the  bus  accident  at
 the  Imphal  Palel  Road,  National  High-
 way  No.  39  sometime  in  the  month  of
 June,  1968;

 (b)  the  total  number  of  deaths  and
 the  number  of  persons  injured  as  a
 result  thereof;

 (c)  the  compensation  given  by  Gov-
 ernment  to  the  families  of  the  deceas-
 ed;  and

 (9)  if  no  compensatio,
 given,  the  reasons  therefor?

 has  been:

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  TRANSPORT  AND-
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  to  (9).  The  required  in--
 formatio,  is  being  collected  from  the
 Government  of  Manipur  and  will  be
 laid  on  the  Table  of  the  Huose,  when
 received.

 Hindi  University  in  South

 2489.  SHRI  YASHPAL  SINGH:
 Wi'l  the  Minister  of  EDUATION  be
 pleaseg  to  state:

 (a)  whether  the  Karyakarni  Up-
 samiti  of  the  Hindi  Shiksha  Samijti
 of  his  Ministry  has  recommended  the
 establishment  of  Hindi  University  in
 the  South;

 (b)  whether  the  views  of  the  State
 Governments  in  the  South  have  been
 sought  on  the  proposal;  and

 (९)  the  acticn  which  is  proposed
 to  be  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION:
 (SHRI  SHER  SINGH):  (a)  to  (०).
 Tne  Congress  President  Shri  5.
 Nijalingappa  in  his  letter  dated  the
 4th  July,  968  to  the  Education  Minis-
 ter  reiterateg  his  request  for  the
 establishinent  of  a  Hindi  medium
 University  in  Mysore  which  he  had
 earlier  made  as  the  Chief  Minjster’
 of  that  State.  The  Karya  Karini
 Upsamiti  of  the  Hindi  Shiksha  Samiti
 in  its  meeting  held  on  the  4th  and
 5th  July,  ‘1968,  welcomed  the  sugges-
 tion  and  has  recommended  to  the
 Ministry  to  take  suitable  stens  for
 the  estab'ishment  of  such  a  Univer-
 sity  and  to  make  a  provision  of  Rs.
 One  C-ore  in  the  Fourth  Five  Year
 Plan  for  this  purpose.  The  matter
 is  under  consideration  of  Education:
 Ministry.
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 Minister's  Camp  at  Hill  Station
 during  Summer

 2490.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  Minister  estab-
 lished  a  camp  office  during  the  month
 of  June,  968  in  a  Hill  Station  to
 carry  out  official  work  from  there;
 and  2h

 (b)  if  so,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S.  RAMASWAMY):  (a)

 and  (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Tours  of  Ministers
 2491,  SHRI  YASHPAL  SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  names  of  those  Ministers
 who  incurred  the  highest  and  lowest
 expenditure  on  tours  during  the  last
 inter-session  period;  and

 (b)  whether  any  guidelines  are
 proposed  to  be  laid  down  to  reduce
 the  expenditure  on  the  tours?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  5  RAMASWAMY):  (a)
 The  information  is  being  collected
 und  will  be  laid  on  the  Table  of  the
 House.

 (b)  The  tours  are  undertaken  by
 Ministers  only  when  they  are  consi-
 dered  necessary  in  connection  with
 the  proper  performance  of  their
 duties.  The  question  of  laying  down
 any  guidelines  to  reduce  the  expendi-
 ture  on  tours  does  not,  therefore,
 arise.

 Information  to  Relatives  of  Persons
 Involved  in  Accidents  in  Delhi

 2492,  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  at  present  the  rela-
 tives  of  residents  of  Delhi  are  not
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 informed  by  the  Police  or  the  Hos-
 Pital  authorities  i¢  they  are  kil'ed  or
 succurnb  to  injuries  sustajned  in  road
 accidents  even’  after  their  identities
 have  been  established:  and

 (b)  if  so,  whether  Government  pro-
 pose  to  issue~directions  to  the  autho-
 rities  that  this  human  aspect  should
 not  be  overlooked?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  Relatives  of  persons  who
 die  in  accidents  or  succumb  to  in-
 juries  are  jnformed  about  the  same
 by  Hospital  autho  ities|Delhi  Police
 as  soon  as  the  identities  of  the  per-
 songs  are  established.

 Assistance  for  Development  of  Oriya
 Language  in  Orissa

 2493.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  EDU-
 CATION  be  p’eased  to  state:

 (a)  the  help  and  financial  assist-
 ance  which  has  been  given  to  Orissa
 during  the  period  from  1965-66  to
 1968-69  for  the  devclopment  of  Oriya
 language;  and

 (b)  the  manner  jn  which  the  State
 Government  have  spent  the  amount
 for  the  development  of  regiona!
 Janguage  there?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  EDU-
 CATION  (SHRI  SHER  SINGH):
 (a)  Under  the  Ministry’s  scheme
 “Assistance  to  State  Governments  for
 the  Promotion  of  Modern  Indian
 Languages”  grants  to  the  extent  of
 Rs.  46,607|-  have  been  released  to  the
 Government  of  Orissa  for  the  publica-
 lion  of  “Sarla  Mahabharata”  in  Oriya.

 (b)  Exact  information  regarding
 the  progress  of  this  project  is  still
 awaited  from  the  State  Government.

 “Bhawani  Talwar”  of  Shivaji
 2494.  SHRI  MAHANT  DIGVIJAI

 NATH:  Will  the  Minjster  of  EDU-
 CATION  be  pleased  to  state:

 (a)  whether  it  is  a  _  fact  that
 “Bhawani  Talwar”,  the  famous  sword
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 9f  Shivaji  is.  in  possession  of  one
 Shrimati  ‘Winifreg  Mody  of  Bombay;

 (b)  whether  it  is  also  a  fact  that
 ‘canvas  of  Shivaji  and  his  true  Gene-
 rals  are  also  with  her;

 (c)  if  so,  whether  Government  are
 considering  to  get  these  historical
 relics  from  Shrimati  Winifred  Mody
 and  declare  the  same  as  _  National
 property  for  keeping  them  in
 Museum;  and

 (d)  if  so,  when?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  to  (d).
 Government  have  no  information  but
 enquiry  from  the  State  Government
 is  being  made.  They  have  only  seen
 a  Press  Report  of  a  statement  made
 by  Maharashtra  Government  in  rep-
 ly  to  a  Question  in  the  State  Legisla-
 tive  Counci!  to  the  effect  that  the
 sword  in  the  possessjon  of  Shrimati
 Winifred  Mody  did  not  belong  to
 Shivaji.

 Leasting  of  Government  Coconut
 Plantation  in  Andaman  ang  Nicobar

 Islands
 2495.  SHRI  K.  R.  GANESH:  Willi

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  a  private  coconut
 plantation  has  been  acquired  recently
 in  Bunyadabad  village,  Port  Blair,
 Andaman  and  Nicobar  Islands  by  the
 Naval  authorities  and,  if  so,  the  esti-
 mated  compensation  proposed;

 (b)  the  number  of  trees  in  the
 plantation  and  the  stages  in  which
 these  are;

 (९)  whether  this  plantation  was
 leaseg  by  Government  to  one  late
 Hajee  Subhan  Ali  and,  if  so,  the  pre-
 mium  paid  by  him,  if  any,  to
 Government  and  the  date  on  which
 this  Jease  was  granted  and_  subse-
 quently  reviewed;

 (d)  the  amount  at  which  the  pre-
 sent  lessee  purchased  the  plantation
 from  the  principal  lessee,  and  whe-
 ther  permission  of  the  Administration
 ‘was  taken  for  the  sale  of  the  Govern-
 ment  plantation;  and

 (e)  the  land  revenue  paid  by  the
 Present  lessee  during  the  iast  5  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.  The  compensation

 paid  is  Rs.  97,963.90P.
 (b)  The  area  of  plantation  acquir-

 ed  includes  the  following  trees;

 Variety  Number  Stage

 Coconut  800  over  40  years
 Mangostin  83  about  35  years
 Mango  69  about  20  years
 Jack  Fruit  33  about  30  years
 Cashewnut  13,  over  20  years
 Arecanut  30  about  7  years

 All  varieties  of  trees  are  fruit  bear-
 ing.

 (c)  The  plantation  was  leased  to
 Hajee  Subhan  Ali  in  936  who  paid  a
 premium  of  Rs.  8,000!-.  Subsequent-
 ly  in  1955,  it  was  transferred  under
 a  fresh  grant  for  a  period  of  30  years
 in  favour  of  the  chi‘dren  of  the  prin-
 cipal  lessee.

 (d)  The  price  paid  (as  indicated  in
 the  sale  deed)  by  the  present  lessee
 Messrs.  Andaman  Plantation  and
 Development  Corporation  Ltd.  who
 purchased  the  plantation  from  the
 children  of  the  principal  lessee  is  as
 follows:

 “500  fully  paid  up  ordinary
 shares  of  Rs.  10|-  each  represent-
 ing  in  aggregate  a  total  value  or
 consideration  of  Rs.  5,000|-."

 Permission  for  sale  was  obtained  from
 the  Andaman  and  Nicobar  Adminis-
 tration.

 (e)  The  land  revenue  paid  by  M[s
 Andaman  Plantation  and  Development
 Corporation  Ltd.  during  the  last  five
 years  was  as  follows:

 Year  Amount

 964  Rs,  §56.96p
 965  Rs,  495.86p.
 4966  Rs.  495.86p.
 967  Rs,  496.86p.
 968  Ra.  57.68p.
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 JaraWas  Aboriginal  Tribes  of  Anda-
 man  and  Nicobar  Islands

 2496.  SHRI  K.  R.  GANESH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  some  Jarawas  aborigi-
 nal  tribes  of  the  Andaman  and  Nico-
 bar  Islands  were  captured  recently;

 (b)  if  so,  where  they  have  been
 housed  and  what  steps  have  been
 taken  to  befriend  them;

 (c)  whether  Government  are  consi-
 dering  to  leave  them  in  their  areas,
 and  if  so,  when;  and

 (d)  whether  there  is  any  proposal
 to  reward  the  settlers  who  had  cap-
 tured  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (d).  A  party  of  3  Jarawas  en-
 tereq  Kadamtala  settlement  village  in
 Middle  Andaman  in  the  early  morning
 of  the  5th  June,  1968,  They  were
 apprehended  by  the  local  settlers,  and
 three  of  the  Jarawas  were  captured.
 The  captured  Jarawas  were  lodged  in
 jail  in  judicial  custody.  With  a  view
 to  establish  friendship  with  them,  they
 were  taken  out  almost  every  day  and
 were  shown  round  places  of  interest
 in  Port  Blair.  Officers  of  the  Anda-
 man  and  Nicobar  Administration  regu-
 larly  visited  them  and  offered  them
 presents.  The  jarawas  were  fed  in
 their  own  way  with  pork,  fish,  Veni-
 son,  etc.  Technician  and  other  offi-
 cers  of  the  Anthropology  Department
 also  visited  them  daily  during  their
 stay.  The  Jarawag  were  sent  batk  to
 their  clan  on  the  6th  July,  ‘1968,  with
 gifts.  They  were  seen  off  near  their
 own  areas,  after  embracing  them  and
 shaking  hands  with  them,  by  officers
 of  the  Anthropology  Department  and
 other  jail  staff  who  had  become  very

 friendly  with  them.
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 A  sum  of  Rs,  100]-  has  been  gives
 as  reward  to  the  settlers  who  cap-
 tured  the  Jarawas.

 Shipping  Service  by  T.S.S.  ‘Stata  ef
 Bombay’

 2497.  SHRI  K.  R.  GANESH:  WiLL
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  the  total  number  of  trips  made
 by  T.S.S.  “State  of  Bombay”  from
 January,  968  to  July,  968  between
 Port  Blair  (Andaman  and  Nicobar)
 and  Calcutta  and  Madras;

 (b)  the  total  capacity  of  the  ship
 bunks  and  cabin  classes,  separately;

 (c)  the  total  number  of  passengers
 carried  by  the  ship  in  each  voyage  in
 each  class,  bunks  and  various  cate-
 gories  of  cabins;  and

 (d)  the  estimated  loss  or  profit,  if
 any,  in  each  of  the  yoyages?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  त्
 RAO):  (a)  The  total  number  of  trips
 made  by  “State  of  Bombay”  between
 January  968  and  July  968  are  as
 follows:—

 (i)  between  Port  Blair  and  Cal-
 cutta—5}  voyages.

 (ii)  between  Port  Blair  and
 Madras—4}4  voyages.

 (b)  The  passenger  capacity  of  the
 vessel  is  as  follows:—

 Cabin  Class  50

 Bunks  749

 Total  899
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 (c)  The  total  number  of  passengers  carried  by  the  ship  in  each  voyage  is
 “given  below:—

 Voyage  From/to  Cabin  Bunk  Total

 8  (hilf)  Calcutta/Port  Blair  45  472  37
 9  Port  Blair/Madras/Port  Blair  85  052  37

 0  Port  Blair/Calcutta/Port  Blair  98  792  890
 il  Port  Blair/Madras/Port  Blair  42  63  755
 12,  Port  Blair/Calcutta/Port  Blair  53  876  929
 3  Port  Blair/Madras/Port  Blair  54  298  452
 4  Port  Blair/Calcutta/Port  Blair  209  264  473
 5  Port  Blair/Madras/Port  Biair  87  900  987
 46  Port  Blair/Calcutta/Port  Blair  74  263  387
 17  Port  Bliar/Calcutta/Port  Blair  131  764  895
 38  Port  Blair/Madras  (half)  21  346  367

 (a)  The  actual  figures  of  loss|pro-
 fit  will  be  available  only  after  com-
 pilation  of  proforma  accounts  and
 cleamnce  by  audit  nexf  year.

 Cargo  Carried  by  “M.  V.  Shompen”

 2498.  SHRI  K.  R.  GANESH:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  the  total  number  of  voyages
 made  by  “M.  V.  Shompen”  to  the
 Andaman  and  Nicobar  Islands  since
 her  commissioning;

 (b)  the  total  quantity  of  cargo  car-
 ried  by  the  ship  in  each  voyage  and
 the  total  capacity  of  the  ship;

 (c)  whether  the  vesse]  was  diverted
 to  any  other  port  in  India  or  outside;
 and

 ¢d)  if  so,  the  number  of  times  such
 diversion  took  place  and  the  reasons
 therefor?

 ‘JHE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  द

 RAO):  (a)  34  voyages  have  been
 made  by  m.v.  ‘Shopmen’  since  com-
 missioning;

 (b)  the  total  quantity  of  cargo  car-
 ried  by  the  ship  in  each  voyage  is  as
 follows:—

 Voyage  No.  |  Madras/Port
 Blair  (Half  voyage)

 Voyage  No,  2  Port  Blair/
 ae

 /Madras/Port
 air

 368  DW  Tons

 5694  DW  Tons
 Voy  ve  No.  3-  Port  Bliir/

 Calcutta/  Port  Blair
 Voyage  No.  4  Port  Blair

 Calcutta/Rangoon/Port Blair  6164  DW  Tors.
 The  capacity  of  the  vessel  is—

 4178.  DW  Tons

 4300  DWT  at  20’—9”  Draft

 (c)  and  (d).  The  vessel  was  divert-
 ed  to  Rangoon  once  as  there  wag  not
 sufficient  cargo  available  at  Calcutta
 for  Port  Blair  and  hence  it  carried
 2264  tons  Rangoon  cargo  with  a  view
 to  utilise  the  cargo  capacity  of  the
 vessel]  to  the  maximum  extent  and  to
 increase  the  earnings  of  the  vessel  om
 that  voyage.

 Work  on  Uttar  Jetty  in  Middle
 Andaman

 2499.  SHRI  K.  R.  GANESH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  when  the  work  on  the  Uttara
 Jetty  to  Kadamtalla  road  in  the  Mid-
 dle  Andaman  Island  was  started,  and
 when  it  is  likely  to  be  completed;  and
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 (७)  the  ‘reasong  for  the  delay  in  the
 completion  cf  this  project?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Construction  of  road  from  Uttara
 Jetty  to  Kadamtala  was  started  in  two
 phases,  viz.  (i)  from  Shantanu  to
 Uttara  in  December,  963  and  _  (ii)
 from  Shantanu  to  Kadamtala  in  Janu-
 ary,  ‘1964.  The  work  is  likely  to  be
 completed  by  1970.

 (b)  The  dulay  has  been  due  to  non-
 availabilily  of  road  making  machine-
 ries  and  in  varrying  the  materials  to
 work  sites.

 Write  Petifions  in  Calcutta  High  Court
 Against  Adamanns  Administration

 2500.  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  HOME  AFAIRS_  be
 pleased  to  state:

 (a)  the  number  of  Writ  Petitions
 filed  in  the  High  Court  of  Calcutta
 against  the  decisions  of  the  Andaman
 and  Nicobar  Administration  or  the
 Government  of  India  since  January,
 1968;

 (b)  the  subject  matter  of  the  Writ
 Petition  pending  in  the  High  Court
 since  January,  1968;  and

 (c)  whether  any  interim  decision
 have  been  given  on  these  Petitions  by
 the  High  Court  and,  if  so,  the  nature
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 {SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 ह...  See  No.  LT-587|68].

 Result  of  Class  VIN  in  Andaman  and
 Nicobar  Islands

 2501.  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  EDUCATION  be

 pleased  to  state:

 (a)  whether  the  result  of  Class  VIII
 annua)  examination  in  the  Andaman
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 and  Nicobar  Islands  for  the  year  l067-
 68  have  been  announced;

 (b)  if  so,  when  and  the  reasons  for
 the  delay,  if  any;

 (c)  whether  results  of  any  students
 have  been  withheld  and  if  so,  their
 roll  numbers;  and

 (d)  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):
 (a)  Yes,  Sir.

 (9)  On  4-7-1968,  The  results  could
 not  be  announced  earlier  than  4th
 July,  968  due  to  an  injunction  issued
 by  the  High  Court  at  Calcutta  in  a
 Writ  Petition.

 (९)  and  (d).  Yes,  Sir.  The  reguit  of
 roll  number  368  was  withheld  for
 want  of  certain  information  and  the
 same  has  since  been  published.  The
 result  of  the  candidate  with  roll  num-
 ber  370,  who  had  been  provisionally
 admitted  to  the  examination,  has  been
 kept  pending  till  her  examination  in
 certain  subjects,  to  be  held  within
 August,  1968.  But  her  result  will  not
 be  published  until  further  orders  of
 the  Calcutta  High  Court.

 Cargo  Carried  thy  ‘State  of  Bombay’
 ‘and’?  M.V.  Andaman’

 2502.  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  “State  of  Bombay”  and
 “M.  V.  Andamans”  have  overcarried
 cargo  from  Port  Blair  (Andaman
 Islands)  to  the  mainland  ports  dur-
 ing  967  and  1968;

 (b)  if  so,  the  nature  of  such  cargo
 and  the  quantity  carried  voyage-
 wise;  and

 (c)  the  reasons  for  the  over-car-
 riage  and  the  loss  to  the  exchequer,
 voyagewise,  as  a  result  thereof?

 ‘HE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  5.  V-
 RAO):  (a)  Yes  Sir;
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 (b)''The  information  is  given
 below—

 “State  of  Bombay

 Voyage  No.  Nature  of  cargo

 3  204  tons  coal
 l  tons  Iron  rods

 6  265  tons  cement
 9  500  tons  Iron  &  Steel

 0  336  tons  Iron  &  Steel
 285  tons  cement

 “M.  प्  Andamans”

 Nature  of  vargo Voyage  No,

 432  81  Drums  Oil
 34  3694  tong  coal,

 wheat  G.I.  pipes  ete.
 {35  59  tons  Iron  pipes

 and  rods
 39  77  tons  AC  Sheets
 48  39  tons  rice

 (c)  ‘State  of  Bombay’  and  mv,
 ‘Andamans’  being  Passenger-cum-
 cargo  vessels,  have  to  adhere  to
 sailing  schedules  to  avoid  inconve-
 nience  to  passengers.  Uncertainty
 of  weather  and  inadequate  berthing
 facilities  at  Port  Blair  also  at  times
 responsible  for  the  overcarriage  of
 cargo.  The  over-carriage  of  cargo
 mentioned  ubove  has  not  resulted  in
 any  loss  to  the  exchequer  as_  suffi-
 cient  cargo  was  not  tendered  at
 mainland  ports  on  any  of  the  voyages
 referred  to  above  and  no  cargo  was
 shut  out  due  to  the  over-carriage
 mentioned  above.

 Shortage  of  Diesel  Fuel  in  Andamans

 2053.  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  is  a  shortage  of
 Giegel  fuel  supply  in  the  Andaman
 ang  Nicobar  Islands;

 (b)  if  so,  since  when;  and

 (c)  the  reasons  ‘for  not  keeping
 adequate  stocks?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  to  (ce),  There  was
 some  shortage  of  diesel  fuel  in  Anda-
 man  and  Nicobar  Islands  during  the
 month  of  July  which  was  due  to  non-
 receipt  of  timely  supply  in  spite  of
 sufficiently  advance  order  placed  and
 diversion  of  the  ship  carrying  the  oil
 to  Rangoon  prior  to  touching  at  Port
 Blair.

 Normally,  the  Andaman  and  Nico-
 bar  Administration  keeps  one  third
 of  their  total  requirements  in  reserve
 stock,

 Subsidence  in  Kulti  (West  Bengal)

 2504.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  HOME  AFFAIRS  _  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  2
 major  subsidence  took  place  on  the
 Cth  July,  968  at  Kendua  Bazar  in
 Kulti  (West  Bengal);

 (b)  if  so,  the  area  affected  and  the
 number  of  people  involved;

 (c)  whether  any  arrangements
 have  been  made  for  the  removal  of
 men,  women  and  children  to  a  safer
 place  and  provisions  made  for  sup-
 ply  of  free-ration  to  them;

 (d)  whether  it  is  also  a  fact  that
 frequent  subsidence  are  taking  place
 in  the  Kulti  area  and  there  is  appre-
 hension  of  subsidence  taking  place  in
 the  Kulti  Barakar  area;  and

 (e)  if  so,  whether  Government
 propose  to  appoint  a  Commission  of
 experts  to  thoroughly  investigate  into
 the  causes  of  the  frequent  subsidence
 in  the  area  and  suggest  precautionary
 measures  in  case  of  such  occurrences.
 in  future?

 THE  DEPUTY  MINISTER  IN  THE”
 MINISTRY  OF  HOME  AFFAIRS-
 (SHRI  K.  s.  RAMASWAMY):  (a)

 A  subsidence  took  place  in  Kendua-
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 Bazar,  Kulti,  West  Bengal,  on  the  7th
 July  at  23.00  hrs;

 (b)  The  subsidence  affected  an
 area  of  about  19,800  sq.  meters  and
 580  persons;

 -(c)  The  persons  affected  went  to
 live  with  their  relatives  and  friends

 ‘and,  therefore,  no  provision  for  the
 ‘supply  of  free  ration  to  them  was
 considered  necessary.

 (3)  An  enquiry  conducted  by  the
 Joint  Director  of  Mines  Suafet;  has
 revealed  that  part  of  Kulti  Works
 area  and  several  other  places  in  the

 Asansol]  Division  such  as  to  whole  of
 Barakar  Bazar  and  Township,  ceriain
 villages  near  Jhamuria,  and_  several

 ‘other  areas  are  also  unsafe;
 (e)  A  Member  of  the  Board  of

 Revenue,  Government  of  West
 Bengal,  has  already  visited  the  sub-
 sidence  area  and  submitted  his
 report  to  the  State  Government.  The
 question  will  be  considered  on
 receipt  of  that  report  from  the  State

 ~Government.

 गृह-कार्य  मंत्रालय  में  हिन्दी  में  पत्र-लेखन
 शौर  टिप्पण  लेखन

 2505.  श्री  हरदयाल  देवगण  :  क्‍या

 श्ह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  में  ऐसे  झनुभाग
 कितने  हैं  जहां  भाषा  भ्रधिनियम  के  प्रनुसरण
 भें  हिन्दी  में  पत्र  श्रौर  टिप्पण  लिखे  जा  रहे
 हैं;

 (ख)  कितने  हिन्दी  सहायक  हिन्दी
 में  पत्र  प्रौर  टिप्पण  लिखते  हैं;  प्रौर

 (ग)  यदि  इस  कार्य  में  संतोषजनक
 प्रगति  नहीं  हुई  है  तो  इसके  क्‍या  कारण

 हैं?

 गृह-कार्य  संत्रालय  में  राज्य  संत्री  (श्री
 विद्या  चरण  शक्ल):  (क)  संशोधित  राज-
 भाषा  भ्रधिनियम  i963  के  भ्रनसार  हिन्दी

 :झौर  झंप्रेजी  दोनों  भाषाएं  सरकारी  काम-
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 काज  के  लिए  प्रयोग  मैं  लाई  जा  सफती  हैं
 ध्ौर  सभी  भागों  में  दं  नों  में  से  किसो  भाषा
 का  प्रयोग  पत्र  और  टिप्पण  के  लिए  फरने  की
 छुट  है  ।  गृह  मंत्रालय  के  85  भ्रनुभागों  में
 से  57  में  पत्र  भ्ौर  टिप्पण  के  लिए  हिन्दी  का
 प्रयोग  किया  जाता  है  1

 (ख)  चार  हिन्दी  सहायक  हैं  जो
 मुख्यतः  भ्नुवाद  का  काम  कत्ते  हैं

 (ग)  प्रश्न  नहीं  उठता  ।

 National  HighWay  No.  @

 2506.  SHRI  D.  AMAT:
 SHRI  G.  ९.  NAIK:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  the  total  road  mileage  of  the
 National  Highway  No.  6  yet  to  be
 made  all-weather  ang  the  States  in
 which  such  portion  of  the  road  falls;
 and

 (b)  the  amount  allotted  this  year
 for  improving  the  particular  portion
 of  the  road?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKAT
 DARSHAN):  (a)  Only  a  stretch  of
 about  53  miles  between  Keonjhar
 and  Pallahara  in  the  State  of  Orissa.

 (b)  No  amount  has  been  allotted
 so  far;  however,  an  estimate  for
 engineering  survey  of  the  final  align-
 ment  hag  been  riceived  recently  and
 is  under  examination,

 Reservation  of  Seats  in  Hostel  of
 M.  S,  University  of  Baroda  for

 Scheduled  Castes  ang  Scheduled
 Tribes

 2507.  SHRI  D.  R.  PARMAR;  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 {a)  the  total  seats  in  the  hostel  of
 Science  faculty  in  M.  8,  University,
 Baroda;
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 kept  for
 Scheduled

 hostel  of

 (b)  the  reserved  seats
 Scheduled  Castes  and
 Tribes  students  in  this
 Science  faculty;

 (e)  the  number  of  Scheduled
 Castes  and  Scheduled  Tribes  students
 admitted  to  this  hostel  during  the
 current  year;

 (d)  whether  there  is  any  Scheduled
 Castes  student  who  has  been  refused
 admission  to  this  hpstel  who  has
 sought  for  admission  during  the  cur-
 rent  year;  and

 (e)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION
 XDR.  TRIGUNA  SEN):  (a)  to  (e).
 The  required  information  is  being
 collected  and  will  be  laid  on  the
 table  ef  the  House.

 Yamuna-Chambal  Ghati  Atankit
 Raksha  Samiti

 2508.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 memorandum  was  submitted  to  him
 at  Bhopal  on  the  17th:  January,  968
 by  the  President  of  Yamuna  Cham-
 bhal  Ghati  Atankit  Raksha  Samiti;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (b)  According  to  the  inquiries
 made  by  the  State  Government  the
 allegations  contained  in  the  memo-
 randum  of  Yamuna  Chambhal  Ghati
 Atankit  Raksha  Samiti  were  found  to
 he  incorrect

 Visit  by  Minister  of  State  in  Miais-
 try  of  Home  Affairs  to  Chambal
 2509.  SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:
 265  LSD—9.
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 (a)  whether  it  is  a  fact  that  the
 Minister  of  State  in  the  Ministry  of
 Home  ‘Affairs  visited  Chambal  Valley
 (Bhind  and  Morena  Districts  etc.)  on
 the  4th  and  3lst  January,  1968;

 (b)  if  so,  the  purpose  of  the  visit;
 (c)  whether  any  report  has  been

 submitted  by  him  to  Government;
 and

 (d)  if  so,  the  broad  details  thereof?

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  Y.  B.  CHAVAN):
 (a)  The  Minister  in  the  Ministry  of
 Home  Affairs  visited  Gwalior  and
 Shivpuri  on  the  3rd  and  4th  January,
 1968.  He  visited  Gwalior  Bhind  and>
 Morena  on  the  3list  January  and  Ist
 February,  ‘1968,

 (b)  The  visit  was  official.

 (c)  It  was  not  necessary  to  submit
 any  report  to  the  Government.

 (d)  The  question  does  not  arise.

 राष्ट्रीय  एकता  परिषद  का  सम्मेलन

 (2510.  भ्री  ठी०  Mo  we:  क्‍या
 गृह-कार्च  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 एकता  परिषद  के  सम्मेलन  में  किसी  भी
 उत्तरदायी  सिख  संगठन  को  नहीं  बुलाया  गया
 था;  ओर

 ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं?

 शूह-कार्म  मंत्रालय  में  राज्य-मंत्री  (13
 विद्या  चरण  ुक्ल)  :  (कफ)  प्रौर  (ख).
 मोटे  तौर  पर  राष्ट्रीय  एकता  सम्मेलन ( (  962)
 द्वारा  बनाई  गई  रूपरेखा  पर  परिषद्‌  की:
 संरचना  नियत  की  गई  थी,  किन्तु  तब  से
 द्ग  परिवतंनों  को  ध्यान  में  रखते  हुए  परिषद्‌
 अधिक  बोझिल'  म  होते  हुये  भी,  सभी  तत्वों
 की  स्थान  देने  में,  जिन्हें  उसमें  लाने  की  भ्रावश्य-
 कता  थी,  कॉफी  विशाल  थी  विभिन्न
 श्रेणियों  के  अन्तर्गत  परिषद्‌  की  संरचना
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 war  हसके  सदस्यों  के  नाम  बताने  वाला  एक
 विवरण  26  जुलाई,  968  को  तारांकित
 बरत  संख्या  60  के  उत्तर  में  पहले  ही  सदन
 के  सभा-पटल  पर  रख  दिया  गया  है  |  उन
 ब्त्वों  को  ययथासम्भव  स्थान  देने  के  लिये
 जिनका  प्रतिनिधित्व  नहीं  हुआ,  5  सीटें
 घान  मंत्री  द्वारा  न|मंकन  से  भरी  जाती  थी  ।
 श्री  भाई  जोधसिह,  ऐसे  नामांकित  व्यक्तियों
 में  से  एक,  सिख  जाति  के  हैं।  इसके  श्ति-
 रिक्त  पंजाब  के  मुख्य  मंत्री  सरदार  लक्ष्मण
 सिंह  गिल  शौर  केन्द्रीय  प्रतिरक्षा  मंत्री  सरदार
 स्वर्ण  सिंह  ने  भी  पहली  बैठक  में  भाग  लिया
 था।

 Discrimination  Against  Delhi  Muni-
 cipal  Corporation

 25l.  SHRI  T.  P.  SHAH:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Governments’  atten-
 tion  has  been  drawn  to  the  statement
 made  by  the  Chairman  of  the  Stand-
 ing  Committee  of  the  Delhi  Muni-
 cipal  Corporation  in  which  he  has
 lJevelleq  an  allegation  against  the  Cen-
 tral  Government  for  adopting  a
 policy  of  discrimination  against  the
 Delhi  Municipal  Corporation;  and

 (b)  if  so,  the  reasons  for  which
 the  alleged  discriminating  policy  is
 being  adopted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  The  Gov-
 ernment  have  seen  the  press  reports
 with  regard  to  the  statement  of  the
 Chairman,  Standing  Committee,
 Delhi  Municipal  Corporation,  alleg-
 ing  that  the  Central  Government  is
 discriminating  against  the  Delhi
 Municipal  Corporation.  The  allega-
 tion  is  baseless.

 Madras  Government's  order  Re:
 Removal  of  Pictures  of  Gods  from

 Government  Offices
 2612.  SHRI  TENNETI  VISWA-

 NATHAM:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:
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 (a)  whether  Government  are
 aware  that  the  Madras  Government
 have  directed  the  removal  of  pictures
 of  Gods,  saints  and  Messiahs  from
 all  Government  offices  on  the  ground
 that  such  a  display  is  inconsistent
 with  the  secular  nature  of  the  State;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K,  S.  RAMASWAMY):  (a)
 and  (b).  We  have  seen  Press  Reports.
 to  this  effect.  However,  facts  are
 being  ascertained  from  the  State
 Government.

 Grade  IV  Central
 Service

 Seeretariat

 2513.  SHRI  S.  M.  JOSHI:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  sub-
 stantive  appointments  to  Grade  IV
 of  the  Central  Secretariat  Service
 were  made  with  retrospective  effect
 from  the  dates  shown  in  columns  7
 and  8  of  Sections  I  and  II  respec-
 tively,  of  the  Civil  List  of  that  Grade
 as  issued  by  the  Home  Ministry  in
 the  year  1955;

 (b)  whether  it  is  also  a  fact  that
 these  officers  can  be  deemed  to  be
 permanent  Grade  IV  officers  as  and
 from  the  dates  of  their  substantive
 appointments  specified  in  the  List
 referred  to  above;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  to  (c).  Yes  Sir.  But
 the  contents  of  Civil  Lists  should  not
 be  deemed  to  convey  any  sanction  or
 authority  in  the  matter  of  seniority,
 pay  and  allowances.
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 Admission  to  M.A,  (Hindi)  Delhi
 University

 2514.  SHRI  LILADHAR  KOTOKI:
 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  the  minimum  percentage
 requirement  for  students  for  admis-
 sion  to  M.  A,  (Hindi)  in  Delhi  Uni-
 versity  is  higher  to  the  extent  that
 the  University  do  not  get  even  half
 of  the  candidates  of  the  total  seats
 available;

 (b)  the  reasons  for  keeping  such  a
 higher  percentage  of  marks  for
 admission  specially  for  Hindi  classes
 when  Government  are  _  propagating
 and  spending  so  much  for  Hindi;

 (c)  whether  Government  propose
 to  issue  instructions  to  the  University
 to  admit  all  those  candidates  who
 have  obtained  at  least  50  per  cent
 marks  in  Hindi;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  It  is  not

 a  fact  that  the  University  of  Delhi
 does  not  get  enough  candidates  for
 admission  to  M.A.  (Hindi)  because
 of  the  minimum  percentage  of  marks
 prescribed  for  admission.

 (b)  Does  not  arise.
 (c)  and  (d).  The  University  being

 an  autonomous  body,  it  has  fuli  dis-
 eretion  to  fix  the  conditions  of  eligi-
 bility  for  admission  to  the  courses
 ef  studies.

 केखीय  तथा  राज्य  स्तर  पर  हिन्दी  में  पत्र

 व्यवहार

 2515.  ओ  नाप्राम  प्रहिरवार  :
 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (=)  उन  हिन्दी  भाषी  राज्यों  के
 नाम  क्‍या  हूँ,  जिन्होंने  राज्य  तथा  केन्द्रीय
 स्तर  पर  हिन्दी  में  पत्र-व्यवहार  प्रारम्भ  कर
 दिया  है;
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 (ल)  क्‍या  सरकार  ने  भी  इस  वीलि
 का  अनुसरण  किया  है;  श्रौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 | क

 गुह-क्षार्य  मंत्रालय  में  राज्य-संत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  उत्तर  प्रदेश,
 बिहार,  राजस्थान  द्रौर  मध्य  प्रदेश  की  सरकारें
 कैन्द्रीय  सरकार  के  पत्र-व्यवहार  का  भी
 प्रयोग  करने  लगी  हैं  ।

 (ख)  आ्रादेश  पहले  से  ही  मौजूद  है  कि
 इन  राज्यों  से  प्राप्त  होने  वाले  सभी  हिन्दी
 पन्नों  का  उत्तर  हिन्दी  में  ही  दिया  जाय  ।
 इसके  अतिरिक्त  इन  राज्यों  के  साथ  किये  जाने
 वाले  हर  प्रकार  के  पत्र-व्यवहार  के  लिए
 यथासम्भव  यह  प्रयत्न  भी  करना  है  कि

 हिन्दी  श्रधिक  से  अधिक  प्रयोग  में  लाई  जावे  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 साम्प्रदायिक  दंगे

 2516.  शी  नायूराम  क्‍्रहिरिबार  :  क्या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  चार  महीनों  में  जहां
 जहां  साम्प्रदायिक  दंगे  हुए  हैं,  उन  स्थानों  के
 नाम  क्‍या  हैं;  श्रौर

 (ख)  उन  स्थानों  में  से  ऐसे  स्थानों  के
 नाम  क्या  हें,  जिनके  सम्बन्ध  में  जांच-कार्य
 पूरा  हो  चुका  है  तथा  वहां  हुए  दंगों  के  संबंध
 में  कितने  लोगों  को  दण्ड  दिया  गया  है  द्रौर
 उनके  विशद्ध  क्या  कार्यवाही  की  गई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (भी
 विधा चरण  शुक्ल  :  (क)  भ्रोर  (ख).  पिछले

 4  महीनों  में  पंजाब,  हरियाणा,  नागालैण्ड
 आ्रासाम,  उड़ीसा  राज्यों  ौर  संघ  राज्य-क्षेत्र
 चण्डीगढ़,  लक्कादीव,  मीनौकोय  श्रौर  प्रादमगीर
 ह्ीप  समूह,  पाण्डेचेरी,  त्रिपुरा,  मनीपुर,
 गोवा,  दमन  व  दीव,  हिमाचल  प्रदेश  श्रौर
 दादरा  धौर  नागर  हवेली,  नेफा  में  कोई
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 साम्प्रदायिक  दंगे  नहीं  हुए  ।  श्रन्य  राज्यों
 श्रौर  संघ  राज्यक्षेत्रों  के  बारे  में  सूचना
 एकत्रित  की  जा  रही  है  ।

 पुरातस्वीय  वस्तुझों  को  विदेशों  को  तस्करी

 257.  श्री  झोकार  लाल  बोहरा
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  देश  के
 विभिन्न  भागों  से  घहत्वयृर्ण  पुरातत्व  सामग्री
 को  विदेशों  में  चोरी  छिपे  भेजा  जा  रहा  है;

 (ख)  यदि  हां,  तो  इस  संबंध  में
 सरकार  को  अब  तक  कितनी  शिकायतें  प्राप्त

 हुई  हैं  ;

 (ग)  ऐसी  राष्ट्र-विरोधी  गतिविधियों
 पर  सरकार  द्वारा  क्‍या  प्रतिबन्ध  लगाये  गये
 हैं  श्रौर  सरकार  को  मिले  मामलों  पर  क्‍या
 कार्यवाही  की  गई  है;  और

 (घ)  राजस्थान  में  पुरातत्वीय  पअनु-
 संधान  कराने  के  लिये  सरकार  द्वारा  क्‍या
 उपाय  किये  जा  रहे  हैं  श्रोर  भविष्य  के  लिए
 योजना  का  व्यौरा  क्‍या  है  ?

 शिक्षा  मंत्रालय  में  राज्य-मंत्री  (श्री  शेर

 सिह)  :  (क)  बड़े  पैमाने  पर  तस्करी  के
 बारे  में  कोई  सरकारी  सूचना  प्राप्त  नहीं  हुई
 है  |

 (ख)  दो  1

 (ग)  पुरावशेष  (निर्यात  नियत्रंण)
 अधिनियम,  947  &  अन्तर्गत  पुरावशेषों
 का  निर्यात  निषिद्ध  है  |  राज्य  सरकारों,
 सीमाशुल्क  प्राधिकारियों  तथा  पुलिस
 को  निर्देश  दिए  गए  हैं  कि  वे  तस्करी  शौर

 पुरावशेषों  के  अनधिक्ृत  निर्यात  पर  कड़ी
 निगरानी  रखें  ।  तस्करी  रोकने  के  लिए

 सरकार  विभिन्न  उपायों  पर  भी  विचार  कर

 रही  है  ।  प्रभी  तक  प्राप्त  शिकायतों  की
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 केन्द्रीय  जांच  व्यूरो  द्वारा  जांच  की  जा  रही
 है  ।

 (घ)  राजस्थान  के  श्री  गंगानगर  जिले
 के  काली  बंगा  में  960-6  &  बड़े  पैमाने
 पर  खुदाई  चल  रही  है  ।  यह  खुदाई  पूरी
 होने  तक  चलती  रहेगी  ।

 उदयपुर  (राजस्थान)  के  निकट  जवार  माला
 में  खुदाई  कार्य

 2518.  श्री  ्रोकार  लाल  बोहरा  :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  उदयपुर  (राजस्थान)  के  निकट
 “जवार  माला”  में  जस्ते  की  खानों  के  पास
 एक  पूरे  के  पूरे  नगर  के  भवशेषों  को  खोद
 निकालने  के  लिये  सरकार  ने  झब  तक  क्या
 कार्यवाही  की  है;

 (ख)  यदि  नहीं  ,  तो  क्या  प्राचीन
 अ्रवशेषों  का  पता  लगाने  के  बारे  में  कोई
 कार्यवाही  करने  का  विचार  है;  शौर

 (ग)  राजस्थान  में  इस  समय  किये
 जा  रहे  महत्वपूर्ण  खुदाई  कार्यों  का  व्यौरा
 क्‍या  है  ?

 शिक्षा  मंत्रालय  में  राज्य-मंत्री  (श्री  शेर
 सिह)  :  (क)  सरकार  को  इस  स्थल,
 की  पुरातत्वीय  संभावनाओ्रों  के  बारे  में  कोई
 जानकारी  नहीं  है  ।  आवश्यक  पूछ-ताछ
 की  जा  रही  है  ।

 (ख)  उक्त  (क)  के  भ्रन्तगंत  की  जाने
 वाली  पूछ-ताछ  पूरी  हो  जाने  पर  मामले  पर
 विचार  किया  जा  सकता  है  ।

 (ग)  काली  बंगा,  जिला  गंगानगर  में
 1960-61  से  एक  महत्वपूर्ण  खुदाई  चल

 रही  है  ।  खुदाई  के  परिणामस्वरूप  हढ-
 पाकालीन  बस्ती  का  पता  चला  है,  जिसमें
 उससे  पहले  की  बसापत  के  भी  ग्रवशेष  हैं  t
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 विदेशी  धर्म  प्रथारक

 25i9.  श्री  श्रोंकार  लाल  बोहरा
 क्या  गृहकार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  विदेशी  धर्म  प्रचारकों  को  भारत
 में  ईसाई  मत  का  कहां  तक  प्रचार  करने  की

 अमुमति  दी  गई  है  और  किस  श्राघार  पर  यह
 अनुमति  दी  गई  है;

 (ख)  क्‍या  भारत  जैसे  प्राचीन  धाभिक
 देश  में  सामान्य  रूप  से  धाभिक  प्रचार  की

 अनुमति  देना  श्रावश्यक,  उचित  श्रौर  लाभ-
 प्रद  है;

 (ग)  क्‍या  सरकार  को  पता  है  कि  इन
 धमे  प्रचारकों  ने  ग्रादिवासियों  तथा  गरीब
 लोगों  की  सहायता  का  लाभ  उठाया  है  श्र
 देश  की  श्रान्तरिक  राजनीति  में  हस्तक्षेप
 करना  प्रारम्भ  कर  दिया  है;  श्रौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में
 व्यौरा  क्या  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य-मंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  श्रौर  (ख).
 संविधान  के  उपबन्धों  के  श्रघीन,  सभी  व्य-
 क्तियों  को  लोक  व्यवस्था,  नैतिकता  और
 स्वास्थ्य  की  शर्तं  पर  भ्रन्तः:करण  की  स्वतंत्रता
 तथा  स्वतंत्र  रूप  से  धर्म  को  प्रकट  करने  श्नु-
 शीलन  करने  तथा  प्रचार  करने  का  समान
 अ्रधिकार  है  ।  भ्रतः  धामिक  प्रचार  के  लिए
 श्राज्ञा  प्रदान  करने  का  प्रश्न  ही  नहीं  उठता  है  ।

 (ग)  प्रौर  (घ).  कुछ  वैयक्तिक  विदेशी
 धमंप्रचारकों  की  भौतिक  प्रलोभन  देकर
 ईसाई  बनाने  की  सूचनाएं  मिली  हें  ।  कुछ
 वेयक्तिक  धर्मप्रणारकों  ने  स्थानीय  राजनीति
 में  भी  रुचि  ली  है।  इससे  भ्रधिक  भावि-
 वासिमों  के  शोषण  की  या  आन्तरिक  राजनीति
 में  हस्तक्षेप  कौ  सचनाएं  नहीं  हैं  t

 उदयपुर  में  हवाई  झ्

 2520.  श्री  श्रोंकार  लाल  बोहरा
 क्या  पर्यटन  तथा  सेनिक  उड़्डयन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उदयपुर  हवाई  भ्  का  विस्तार
 करने  तथा  वहां  से  प्रातः:  झौर  सायंकाल  दोनों
 समय  विमान  सेवाएं  आरम्भ  करने  के  लिए,
 ताकि  उदयपुर,  चित्तौड़,  राजसमंद,  जयसमंद,
 हल्दीघाटी  तथा  राधवपुर  जैसे  पर्यटकों  के
 झ्राकर्षण  केन्द्रों  को  देखने  जाने  वाले  पर्यटकों
 क  बढ़ते  हुए  यातायात  कौ  संभाला  जा  सके,
 सरकार  द्वारा  क्‍या  कार्यवाही  की  गई
 है;  और

 (ख)  हवाई  भ्  धावन  पथ  का  सुधार
 करने  तथा  वहां  पर  प्रन्य  सुविधाशों  की
 व्यवस्था  करने  के  लिए  इस  वर्ष  कितना  धन
 खर्चे  किया  जा  रहा  है?

 ह... ड  तथा  सेनिक  उड्डयन  मंत्री  (डा०
 कर्ण  सिह)  :  (क)  झोर  (@).  उदमपुर
 हवाई  श्रे  का  वाईकाउण्ट  विमानों  द्वारा,
 बगर  लोड  पेनालटी  के  (बगैर.  भार  कम
 किए)  नियमित  परिचालनों  के  लिए  विकास
 करने  का  प्रस्ताव  विधारधीन  है  ।  इस
 निर्माण  कार्य  के  लिए  प्राककलन  भी  तैयार
 किया  जा  रहा  है  ।

 रात्रिकालीन  भ्रवतरण  सुविधाएं  प्रदान
 करने  की  दृष्टि  से  इस  हवाई  ्  पर  धावन-
 पथ  प्रकाश  उपस्कर  लगा  दिया  गया  है  1

 इंडियन  एयरलाइन्स  वाईकाउण्ट  विभान
 द्वारा,  विमान  का  कुछ  भार  कम  करके
 (भ्रण्डर  सम  लोड  पेनाल्‍टी)  उदयपुर  से
 होकर  एक  नियमित  विमानसवा  चला  रही
 है  ।  उदयपुर  में  तरने  वाले  भ्रोर  वहां  से
 यात्रा  करने  वाले  यात्रियों  की  संख्या  इतनी
 नहीं  है  जिससे  उदयपुर  के  लिए  इस  समय
 दूसरी  विमान  सेवा  चलाने  का  भौचित्य
 सिद्ध  हो  सके  t
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 Voluntary  Retirement  Scheme

 2521,  SHRI  T.  P.  SHAH:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  Central  Secre-
 tariat  employee  who  has  renedered
 service  for  5  years  or  more  can
 be  permitted  to  avail  of  the  voluntary
 retirement  benefits  as  in  the  case
 of  persons  surrendereg  to  the  “sur-
 plus  pool”;

 (b)  if  so’  for  how  long  will  this
 option  remain  open;  and

 (c)  if  the  reply  to  part  (a)  be  in
 the  negative  the  reasons  therefor?

 THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  No  Sir.

 IN

 (b)  Does  not  arise,

 (c)  The  Scheme  regarding  re-
 deployment  of  staff  rendered  surplus
 as  a  result  of  introduction  of  admi-
 nistrative  reforms  or  studies  by  Staff
 Inspection  Unit  of  the  Ministry  of
 Finance  or  suo-moto  studies  includes
 a  provision  of  option  for  voluntary
 retirement.  This  provision  has  been
 made  with  a  view  to  minimise  the
 problem  of  finding  alternative  em-
 Ployment  for  the  staff  rendered  sur-
 plus,  It  is  meant  to  cover  the  diffi-
 culties  arising  out  of  a  particular
 situation.  There  was  no  intention  to
 have  a  general  liberalisation  of  re-
 tirement  rules  or  pensionary  entitle-
 ment  to  Government  employees  as  &
 Class,  )

 उसर  प्रवेश  के  बांदा  जिले  सें  सड़कें

 2522.  शी  जगेशबर  यादव  :  क्‍या

 परिवहन  तथा  नौवहन  मंत्री  यह  बताने  की
 कृपा  फरेंगे  कि  :

 (क)  क्या  यह  संच  है  कि  उत्तर  प्रदेश
 के  बांदा.  जिले  में  बवेरू-प्रतरोी  सड़क  बबेखू-
 झोगरी  सड़क  तथा  बबेरू-राजापर  सड़क  पर
 तारकोल  लगाने  को  क/म  लोक  तिर्माण  विंभाग
 ने  भ्रपने  हाथ  में  लिया  था;

 AUGUST  2,  968  Written  Answers  3880

 (ख)  यदि  हां,  तो  इस  अयोजन  के
 लिए  कितनी  राशि  मंजूर  की  गई  थी  और  अब
 तक  कितनी  राशि  खर्च  की  गई  है  तथा
 सरकार  इन  सड़कों  पर  काम  कब  तक  पूरा
 कर  सकेगी  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  उस  जिले
 में  लोक  निर्माण  विभाग  तथा  जिला  परिषदों
 द्वारा  सड़कों  तथा  पुल  पर  मिट्टी  फेंकने  के
 लिए  उचित  प्रबन्ध  नहीं  किये  जाते  हैं;  श्रौर

 i  (घ)  यदि  हां,  तो  सम्बन्धित  जिला
 अधिकारियों  के  विरुद्ध  उनकी  लापरवाही  के
 लए  क्या  कार्यवाही  करने  का  सरकार  का

 विचार  है  ?

 परिवहन  तथा  नोवहन  मंत्रालय  में  उप-
 मंत्रों  (श्री  भक्त  बचन)  :  के  से  (घ).
 राज्य  सरकार  से  अपेक्षित  सूचना  एकत्रित
 की  जा  रही  है  ब्रौर  यथा  समय  सभा-पटल
 पर  प्रस्तुत  कर  दी  जायेगी  ।

 Recruitment  to  Border  Security  Foree

 2523.  SHRI  P,  R.  THAKUR:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  te
 Unstarred  Question  No,  4898  on  the
 22nd  March,  968  and  state:

 (a)  the  number  of  persons  from
 each  of  the  concerned  migrant  com-
 munities  from  East  Pakistan  actually
 recruited  so  far  to  the  Border  Secu-
 rity  Force;  and

 (b)  the  special  measures  taken
 to  facilitate  such  recruitment  on  a
 planned  and  expeditious  basis?

 THE  MINISTER  OF  STATE  IN
 {THE  MINISTRY  OF  HOME  AF-
 ‘FAIRS  (SHRI-  VIDYA  CHARAN
 SHUKLA):  (a}  Of  the  827  migrants
 who  have  been  recruite@  in:  the
 Border  Security  Force,  8  are  ‘Gero
 Christians  and  the  others  Hindus,  in-
 cluding  8  members  of  the  Scheduled
 Castes  and  Scheduled  Tribes.
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 (b)  Special  consideration  is  given
 to  all  such  migrant  candidates,  pro-
 vided  they  are  otherwise  eligible  as
 er  the  existing  rules  of  recruitment

 Reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  Candidates  for

 Employment

 2524.  SHRI  ए,  R.  THAKUR:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  page  66  of  the
 Fourth  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  and  state:

 (a)  whether  Government  agreed
 that  there  should  be  no  comparative
 assessment  of  merits  between  Sche-
 duled  Castes  and  Scheduleq  Tribes
 candidates  ‘appointed  to  these  reserv-
 ed  quotas  on  the  one  hand  and  _  the
 rest  on  the  other  and_  that  within
 the  reserveq  quota,  the  Scheduled
 Castes  and  Scheduled  Tribes  candi-
 dates  should  compete  only  amongst
 themselves  provided  that  they  are

 ‘tall  subjected  to  minimum  _  standard
 precribed;

 (b)  if  so,  whether  the  recruitment
 rules  and  procedures  have  so  far
 been  framed  and  followed  in  practice
 according  to  this  policy;  and

 (c)  whether  it  is  a  fact  that  in
 many  cases  the  Scheduled  Castes  and
 Scheduled  Tribes  candidates  are  ask-
 ed  to  compete  with  others  in  reserved
 vacancies  also?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  5  RAMASWAMY):  (a)
 Yes,  Sir.

 (b)  and  (c),  Orders  already  exist
 that  in  all  recruitment  whether
 through  examination  or  otherwise,
 against  vacancies  reserved  for  Sche-
 duled  Castes  ang  Scheduled  Tribes,
 the  appointing  authorities  have  dis-
 cretion.  to,  select  candidates  belong:
 ing  to  these  gommunities  even  though
 they.  may-be  of  a  lower  ndard,
 provided  these  candidates  have
 reachegq  the  minimum  standard  neces
 gary  for  maintenance  of  efficiency  of
 administration,  Orders  also  exist
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 that  where  interviews  were  prescrib-
 ed  as  a  part  of  selection,  Scheduled
 Castes  and  Scheduled  Tribes  candi-
 dates  should,  wherever  feasible  be
 taken  for  interview  in  a  separate
 block  and  preferably  on  a_  separate
 day  so  that  they  are  not  judged  in
 comparison  with  general  candidates
 and.  orders  regarding  relaxation  of
 standards  in  favour  of  Scheduled
 Castes  and  Scheduled  Tribes  are  re-
 quired  to  be  kept  in  view  by  the
 interview  boards.  The  candidates
 belonging  to  these  communities  have
 thus  not  to  compete  with  others  for
 whom  the  normal  standards  are
 applied.  When  instances,  if  any,  of
 non-observance  of  the  orders  are
 brought  to  the  notice  of  the  Ministry
 of  Home  Affairs,  the  matter  is  taken
 up  with  the  Ministry|Department
 concerned,

 Calcutta  Tram  Fares
 2525.  SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  are  planning  to  enhance  Cal-
 cutta  tram  fares  with  immediate
 effect;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  and  (b).  The  Calcutta
 Tramways  Inquiry  Commission,  1967,
 has  reported  that,  with  the  existing
 fare  structure  of  the  Calcutta  Tram-
 ways  Company,  the  revenue  of  the
 Company  is  not  adequate  to  discharge
 its  obligations  under  the  Calcutta
 Tramways  Act  of  95l  and  the  Agree-
 ment  in  the  First  Schedule.  It  is
 not  sufficient  even  to  cover  the  opera-
 tional.  expenses.  of  thg  undertaking.
 Further,  the  gap  between  the  income
 and  expénditure  !s  80  Heavy  that  it
 is  hardly  possible  to  bridge  it.by.  im-
 proving  collection  of  fares,  better
 utilisation  of  tram  cars  and  effecting
 economy  in  expenditure  without
 affecting  efficiency  of  service,



 3883.  Supreme  Court’s
 Judgement  on

 Punjab  Bills  (C.A.)
 The  revision  of  tram  fares  is  under

 the  consideration  of  the  West  Bengal
 Government.

 i2  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Supreme  Court  JUDGEMENT  oF  PUNJAB
 |  APPROPRIATION  Act,  Exc,

 श्री  मधु  लिसये  (मुग्रेर):  भ्रध्यक्ष  महोदय,
 मैं  विलम्बनीय  लोक  महत्सव  के:  निम्नलिखित
 विषय  की  श्रोर  ग॒ृह-कार्य  मंत्री  का  ध्यान
 दिलाता  हूं  भ्रौर  प्रार्थना  करता  हूं  कि  वह
 इस  बारे  में  एक  वक्तव्य  दें  —

 “पंजाब  विनियोग  भ्रधिनियम  इत्यादि
 के  बारे  में  उच्चतम  न्यायालय
 का  फैसंला  और  उसके  बारे  में
 भारत  सरकार  की  प्रतिक्रिया  a

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  Mr
 Speaker  Sir,  Government  have  seen
 press  reports  of  the  judgement  deli-
 vered  by  the  Supreme  Court  of  India
 on  July,  30,  968  in  the  civil  appeal
 State  of  Punjab  vs.  Satyapal  Dang.
 Steps  are  being  taken  to  obtain  a
 copy  of  the  judgement.

 Sir,  you  will  recall  that  I  had  in-
 formed  the  House  on  May,  10,  1968,
 that  the  High  Court  of  Punjab  and
 Haryana  had  held  that  the  Punjab
 Appropriation  Acts  of  968  were  ultra
 vires  of  the  Constitution  and  hence
 not  valid,  The  Government  of  Pun-
 jab  had  appealed  against  the  judge-
 ment  of  the  High  Court.  According
 to  information  received  from  Govern-
 ment  Counsel,  the  Supreme  Court  was
 pleased  to  hold  that  action  of  the
 Governor  in  ‘Pror

 fs
 g  the  House

 and  issuing  the  ance  to  regulate
 the  procedure  in  the  Houses  of  the

 Lege!
 ature  of  the  State  in  relation

 to  fihanctal  bisiresg  was  legal  and
 proper  and  was  necessary  for  the
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 functioning  of  the  Constitutional
 machinery.

 The  Government  of  India  trust  that,
 in  view  of  the  authoritative  interpre-
 tation  of  certain  provisions  of  the
 Constitution,  controversiés  concerning
 the  scope  ang  import  of  those  provi-
 sions  wil]  be  set  at  rest.

 oft  मधु  लिमये  :  श्रध्यक्ष  महोदय,  स्वयं

 गुह-मंत्री  जी  ने  कहा  है  कि  उनके  पास  भी  फैसले
 की  प्रति  नहीं  है।  हम  उस  जजमेंट  के  बारे  में
 चर्चा  नहीं  करना  चाहते  हैं।  यदि  वह  दो  तीन
 दिन  में  उस  फैसले  की  प्रति  प्राप्त  करें  श्रौर
 हमें  भी  दें,  तो  हम  सरकार  की  नीति के  बारे  में
 सफ़ाई  के  तौर  पर  कुछ  पूछना  चाहेंगे  |

 MR.  SPEAKER:  You  are  right.
 We  shall  take  it  up  a  few  days  later.
 There  is  no  hurry  about  it.  The  Cal-
 ling  Attention  is  postponed  because
 copies  of  the  judgment  are  not  there.

 2.03  hrs.

 RE,  CALLING  ATTENTION  NOTICES

 MR.  SPEAKER:  Before  I  take  up
 some  other  business,  I  would  like  to
 tell  the  House  one  or  two  points  about
 my  own  difficulties.  I  receive  a  A
 number  of  calling  attention  notices
 every  day—30  or  40  is  the  average
 per  day.  Many  of  them  relate’  to
 strikes  on  the  spot.  It  may  be  in  a
 hospital,  industry  or  somewhere  else.
 In  a  huge  country  like  ours,  there  are
 a  number  of  strikes  in  different  con-
 ners  of  the  country.  After  all,  hon.
 members  want  information.  If  they
 want  information,  I  think  a  short
 notice  question  would  be  more  appro-
 priate  than  a  calling  attention.  Today
 for  instance  about  the  strikes  I  have
 received  about  half  a  dozen  calling
 attention  notices.  I  cannot  possibly
 admit  all  of  them.  When.  sqmething
 more  important  comes,  J  admit  it.  On
 one  -or  two  occasions  I  do  admit  this
 also  if  it  is  an  all-India  strike.  But.
 if  I  admit  calling  attention  notices
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 [Mr.  Speaker]
 ubout  strikes  in
 where  in  ag  hospital  20  people

 small  units—some-
 are

 striking  etc—I  will  be  blocking  more
 important  things,  Therefore,  hon.
 memberg  may  table  short  notice
 questions  on  strikes.  I  am  appealing
 to  the  ministers  also.  When  some-
 thing  of  that  type  comes,  they  may
 be  good  enough  to  accept  it.  I  can
 admit  one  shart  notice  question  a  day,
 so  that  it  would  be  easier.  Even  if
 it  ig  not  a  Short  Notice  Question  if
 necessary  I  can  include  it  as  the  first
 question  for  the  day.  If  I  consider
 it  as  urgent  I  can  do  that.  But  I
 thought  it  shou'd  go  in  the  normal
 course  as  Short  Notive  Questions.
 Then  it  will  help  in  relieving  the
 pressure.  Now  everything  that  is  not
 accepted  comes  as  Calling  Attention
 Notice.  If  a  Calling  Attention  Notice
 is  not  accepted  it  comes  up  in  the
 form  of  a  discussion.  If  a  discussion
 is  not  allowed  then  it  takes  some
 other  form.  Therefore,  I  am  helpless
 in  the  matter.  If  30  or  40  Calling
 Attention  Notices  are  received  any
 one  day,  about  a  strike  here  or  there
 I  cannot  possibly  admit  all  of  them.
 It  is  not  that  I  am  against  admitting
 them.  Some  Congress  Members  have
 aslo  given  notice  about  some  matters.
 It  is  not  as  if  these  notices  are  receiv-
 ed  from  .one  side  alone.  Both  the
 sides  have  sent  such  notices.  There-
 fore,  I  would  appeal  to  them,  both
 sides,  not  to  give  Call  Attention
 Notices  but  send  in  Short  Notice
 Questions.  I  would  also  appeal  to
 the  Government,  where  it  is  on'y  a
 question  of  giving  some  information,
 to  accept  at  least  one  Short  Notice
 Question  a  day.

 शी  मु  लिसये  (मुगेर):  अध्यक्ष
 महोदय,  शझाप  इस  पहलू  की  श्रोर  ध्यान
 दीजिये  कि  तीन  राज्यों  में  राष्ट्रपति  शासन
 है।

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Sir,  from  the  present  Calendar
 of  Sittings  you  will  notice  thet  8th  of
 August  is  the  last  date  for  giving  21
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 days  notice  for  admitting  questions.
 Therefore,  after  the  8th  we  will  have
 no  opportunity  to  give  any  more
 notice  of  starred  questions.  As  you
 were  saying  very  correctly,  after  the
 8th  up  to  the  end  of  this  session  the
 only  remedy  is  to  send  in  Short
 Notice  Questions.  If  the  Ministers  go
 on  in  this  present  attitude  of  rejecting
 everything  then  we  will  have  no
 remedy  left.

 MR.  SPEAKER:  I  have  suggested  a
 remedy,

 at  रवि  राय  (पुरी):  श्राप  भी  उन
 पर  दबाव  डालिये।

 SHRI  HEM  85808  (Mangaldai):
 Sir,  it  is  most  astonishing  to  find  that
 they  never  accept  Short  Uotice  Ques-
 tions.  We  always  get  a  chit  saying
 that  the  Minister  is  not  prepared  to
 accept  the  Short  Notice  Questions  and
 there  the  matter  ends.  It  begins  and
 ends  there.  About  Calling  Attention
 Notices  I  would  like  to  point  out  one
 thing.  Once  upon  a  time  I  used  to
 say  that  the  Parliament  Secretariat  is
 the  most  efficient  office  in  India,  but
 now  I  am  having  some  doubts.  What
 happens  is,  when  I  submit  a  Calling
 Attention  Notice  I  am  informed  that
 it  has  been  rejected,  but  a  couple  of
 days  after  that  I  find  that  it  has  been
 admitted  in  somebody  else’s  name.
 Yesterday  this  happened.  A  particu-
 lar  Calling  Attention  Notice  which  I
 had  submitted  and  to  which  I  was
 informeg  that  it  had  been  rejected
 mysteriously  came  in  the  Agenda
 yesterday.

 ¥
 MR.  SPEAKER:  It  was  brought  to

 my  notice  and  on  the  spot  I  included
 Shri  Samar  Guha’s  name.  If  it  is
 pointed  out  the  Office  will  be  the  first
 to  point  it  out  to  me  that  it  was  a
 mistake  due  to  oversight.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  But  in  that  process.
 his  name  instead  of  being  put  as  the-
 first  newrie  was  put  as  the  last.
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 MR.  SPEAKER:  But  lots  are  drawn.

 SHRI  SURENDRANATH  DWIVE-
 DY:  There  is  no  lots  in  this  matter.

 MR.  SPEAKER:  Whether  first  or
 last  only  one  question  is  allowed.

 SHRI  HEM  BARUA:  Sir,  I  am  very
 unlucky  in  that  matter.  I  have  never
 got  anything  in  lotteries  during  my
 life.  Whatever  that  might  be,  if  lots
 are  drawn  ang  if  my  name  does  not
 come  up  that  is  understandable.  But
 when  my  name  itself  is  not  put  in  the
 lots,  that  is  very  difficult  to  under-
 stand.

 MR.  SPEAKER:  If  anything  hap-
 pens  like  that  I  would  request  hon.
 Members  to  bring  it  to  my  notice  and
 I  am  prepared  to  correct  it.  I  have
 no  hesitation  in  doing  that.  Only  tell
 me  in  the  Chamber  or  write  to  me
 and  I  am  prepared  to  correct  it.  My
 office  also  will  not  hesitate  to  correct
 it  if  there  is  any  error,

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  broadly  speaking,  I  agree  with
 what  you  have  said,  You  have  your
 own  difficulties,  but  you  must  realise
 our  difficulty  also.  On  certain  matters
 the  Ministers  themselves  must  realise
 the  gravity  of  the  situation—they  are
 as  intelligent  as  we  are  if  not  more—
 and  they  should  make  a_  statement.
 Our  Calling  Attention  Notices  are
 rejected.  Here  is  the  Home  Minister.
 Just  in  front  of  his  residentce  all  the
 centra]  trade  union  leaders  have  been
 arrested  today.  Is  it  not  possible  for
 him  to  make  a_  statement?  Why
 should  he  wait  for  our  Calling  Atten-
 tion  Notice?  All  the  leaders  have
 been  arrested.  Tomorrow  there  might
 be  discontent  among  the  Central  Gov-
 ernment  employees.

 2.20  das.

 PAPERS  LAID'ON  THE  TABLE
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 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  Sir,  I  beg  to
 lay  on  the  Table—

 (1)  A  copy  of  the  Kanpur  and
 Meerut  Universities  (Amend-
 ment)  Act,  968  (President’s
 Act  No.  20  of  968)  published
 in  Gazette  of  India  dated  the
 28th  June,  968  under  sub-
 section  (3)  of  section  3  of  the
 Uttar  Pradesh  State  Legisla-
 ture  (Delegation  of  Powers)
 Act,  1968,  [Placed  in  Library.
 see  No.  LT-559/68]
 A  copy  of  the  Annual  Report
 of  the  Council  of  Scientific
 and  Industrial  Research  for
 the  year  ‘1966-67  along  with
 the  Audited  Statement  of
 accounts  ang  the  Audit
 Report  thereon  for  the  year
 1965-66  (Hindi  version).
 [placed  in  Library.  See  No.
 LT-560/68]

 (3)  A  copy  of  the  Audit  Report
 on  the  accounts  of  the  Coun-
 cil  of  Scientific  and  Industria]
 Research  for  the  year  1964-65
 (Hindi  version).  [Placed  in
 Library.  See  No,  LT-560/68}

 (2  LY

 U.P,  OrricraL  LANGUAGE  (SUPPLEMEN-
 TaRY  Provisions)  Act,  AND  फाइड

 BeNGAL  GOVERNMENT  NOTIFICATIONS

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):

 Sir,  I  beg—

 (l)  to  re-lay  on  the  Table—

 (i)  A  copy  of  the  Uttar  Pradesh
 Official  Language  (Supple-
 mentary  Provisions)  Act,
 968  (President’s  Act  No.  0
 of  3968)  published  in:  Gazette
 of  India  dated  the  8th  ‘April,
 1068  ‘under  sub-séction  (8)  of
 section  3  of  the  Uttar:  Pradesh
 State  Legislature’  (Delegation
 of  Powers)  Act,  °968  (Hindi
 and  -Eng'ish  versions).
 [placed  in  Library:  See  No,
 LT-279/68]
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 (Shri  Vidya  Charan  Shukla]
 ‘(ii)  A  copy  each  of  the  following

 West  Bengal  Government
 Notifications  making  certain
 amendments  to  the  West  Ben-
 gal  Public  Service  Commis-
 sion  (Consultation  by  Gover-
 nor)  Regulations,  955  under
 article  320(5)  of  the  Consti-
 tution,  read  with  clause  (c)
 (iv)  of  the  Proclamation
 dated  the  20th  February,  1968,
 issued  by  the  President  in
 relation  to  the  State  of  West
 Bengal  :—

 (a)  Notification  No.  l4-F
 dated  the  l2th  January,
 1967.

 (b)  Notification  No.  346  dated
 the  6th  September,  1967.

 (c)  Notification  No.  3654-F
 dated  the  28rd  October,
 1967.

 (d)  Notification  No.  3655-F
 dated  the  23rd  October,
 ‘1967.

 (e)  Notification  No.  4300-F
 dated  the  9th  December,

 1967,
 [Placed  in  Library.  See  No.  LT-

 1279/68).
 (2)  to  lay  on  the  Table—

 (i)  Two  statements  showing  rea-
 sons  for  delay  in  laying  the
 Act  and  Notifications  men-
 tioned  at  item  (l)  above.
 [Placed  in  Library.  See  No.
 LT-56/68]

 (ii)  (a)  A  copy  of  West  Bengal
 Government  Notification  No.
 2243-F  dated  the  8rd  July,
 968  making  certain  amend-
 ment  to  the  West  Bengal  Pub-
 lic  Service  Commission  (Con-
 sultation  -by  Governor)
 Regulations,.  +1955,  under
 article  320(5)  -of.  the.  Consti-
 tution,  Tead,  with  clause  (c)

 >  (iv)  of  the  Proclamation
 :  dated  the  20th  February,

 1968,  issueq  by  the  President
 in  relation  to  the  State  of
 West  Bengal.

 (b)  A  statement  showing  reasons
 for  delay  in  laying  the  above
 Notification.

 [Placed  in  Library.  See  No,  हि
 1561/68)

 Detut  Motor  Vesicies  (Seventa
 AMENDMENT)  RULES

 परिथहन  तथा  नौजहन  मंत्रालय  में  उप-
 मंत्री  (को  भक्त  वर्शन)  :  मैं  निम्न  पत्र
 सभा-पटल  पर  रखता  हूं  ic

 (एक)  मोटर  गाड़ी  भ्रधिनियम,
 939  की  घारा  i33°  की

 उपधघारा  (3)  के  अन्तरगत
 दिल्ली  मोटर  गाड़ी  (सातवां
 संशोधन)  नियम, 1967  की

 एक  प्रति जो  दिनांक  2  अप्रैल,
 i968  के  दिल्ली  राज्य  पत्र  में

 अधिसूचना  संख्या  एफ०  3

 (39)/  67  टीपीटी  में
 प्रकाशित  हुए  थे  t

 (दो)  ऊपर  की  अधिसूचना  को
 सभा-पटल  पर  रखने  में  हुए
 विलम्ब  के  कारण  बताने  वाला
 एक  विवरण  |

 [Placed  in  Library.  See  No.  LT-
 1562/68]

 2.602  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  7  of  the
 Rules  of.  Procedure,  and  Cop-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am.  directed  to  en-
 close  a  copy  of  the  Advocates
 (Amendment)  Bill,  1968,
 which  has  been  passed  by  the
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 [Secretary]

 (ii)

 Rajya  Sabha  at  its  sitting  held
 on  the  29th  July,  1968.”
 ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 Thursday,  the  Ist  August,
 1968,  passed  the  enclosed
 motion  concurring  in  the  re-
 commendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha
 do  join  in  the  Joint  Commit-
 tee  of  the  Houses  on  the  Bill
 to  provide,  in  the  economic
 and  financial  interests  of  the
 community,  for  the  control  of
 the  production,  manufacture,
 supply,  distribution,  use  and
 possession  of,  ang  business  in,
 gold,  ornaments  and  articles
 of  gold  and  for  matters  con-
 nected  therewith  or  inciden-
 tal  thereto.  The  names  of
 the  members  nominated  by
 the  Rajya  Sabha  to  serve  on
 the  said  Joint  Committee  are
 set  out  in  the  motion.

 MOTION
 “That  this  House  concurs  in  the

 recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha
 do  join  in  the  Joint  Commit-
 tee  of  the  Houses  on  the  Bill
 to  provide,  in  the  economic
 and  financial  interests  of  the
 community,  for  the  control  of
 the  production,  manufacture,
 supply,  distribution,  use  and
 possession  of,  and  business  in,
 gold,  ornaments  and  articles
 of  gold  and  for  matters  con-
 nected  therewith  or  inciden-
 tal  thereto,  and  resolves  that
 the  following  members  of  the
 Rajya  Sabha  be  nominated  to
 serve  on  the  said  Joint  Com-
 mittee:

 i.  Shri  B.  C.  Pattanayak
 2.  Shrimati  Yashoda  Reddy
 3.  Shri  Gurmukh  Singh  Musafir
 4.  Shri  Dayaldas  Kurre
 5.  Dr.  (Mrs.)  Mangladevi  Tal-

 war
 6.  Shri  Sukhdev  Prasad
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 7.  Shrimati  Vimal  Punjab  Desh-.
 mukh

 8.  Shri  Dahyabhai  V.  Patel
 9.  Shri  Rattan  Lal

 10.  Shri  Ba’krishna  Gupta
 ll.  Dr,  2.  A.  Ahmad
 12.  Shri  Banka  Behary  Das
 13.  Pandit  S.  S.  N.  Tankha.”  ‘

 ADVOCATES  (AMENDMENT)  BILL
 As  Passep  By  RasyaA  SABHA

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  the  House  the  Advocates
 (Amendment)  Bill,  1968,  as  passed  by
 Rajya  Sabha.

 PETITION  RE  ADVOCATES  ACT,
 962

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Sir,  I  beg  to  present  a
 petition  from  Shri  O.  N.  Mahindroo,
 Advocate,  New  Delhi,  relating  to  the
 Advocates  Act,  96I.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG
 SINGH):  Sir,  Government  Business
 in  this  House  during  the  week  com-
 mencing  5th  August,  1968,  will  con-
 sist  of:

 ()  Consideration  of  any  item  of
 Government  Business  carried
 over  from  todayg  Order
 Paper.

 (2)  Consideration  and  passing  of
 the  Indian  Patents  and  De-
 signs  (Amendment)  Bill,  968
 and  consideration  of  a  mo-
 tion  for  reference  of  the  Pa-
 tents  Bill,  967  to  a  Joint
 Committee.

 (3)  Consideration  and  passing  of
 the  Advocates  (Amendment)
 Bil,  1968,  as  passed  by  Rajya
 Sabha.
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 (4)  Consideration  of  fotions  for
 reference  of  the  Foreign  Mar-
 riage  Bill,  963  ang  the  In-
 surance  (Amendment)  Bill,
 1968,  to  joint  Committees.

 (5)  Consideration  and  passing  of
 the  Judges  (Inquiry)  Bill,
 1968.

 (6)  Further  discussion  on  the
 Report  of  the  Road  Trans-
 port  Taxation  Enquiry  Com-
 mittee.

 (7)  Consideration  and  passing  of
 the  Central  Industrial  Secu-
 rity  Force  Bill,  1968,  as  pas-
 ed  by  Rajya  Sabha.

 ‘SHRI  S.  M.  BANERJEE  rose—
 MR.  SPEAKER:  The  Business

 Advisory  Committee  is  meeting  again
 at  4  PM.  today.  If  any  amendment
 is  necessary,  we  wil]  discuss  it  there.
 Why  do  you  want  to  discuss  it  here?

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  am  not  raising  anthing  about  what
 has  been  decided  by  the  Business  Ad-
 visory  Committee.

 SHRI  E.  K.  NAYANAR  (Palghat):
 ‘Sir,  what  about  the  flood  situation?

 MR.  SPEAKER:  That  will  come.
 I  have  asked  Shri  Kalita  to  come  and
 meet  us  at  4  o’clock  in  the  Business
 Advisory  Committee.  We  will  discuss
 it  there.

 SHRI  E.  K.  NAYANAR:
 nister  has  not  mentioned
 about  it.

 MR.  SPEAKER:  He  may  not  men-
 tion  it  but  the  Business  Advisory
 Committee  can  discuss  and  _  decide
 about  it.

 SHRI  S.  S.  KOTHARI  (Mandsaur):
 Nothing  has  been  mentioned  about
 my  amendment  to  the  Income-tax
 Rules,  ‘1968.

 SHRI  5.  M.  BANERJEE:  Sir,  as
 far  as  the  decision  of  the  Business
 Advisory  Committee  is  concerned,  we
 faithfully  follow  what  has  been  de-
 cided  there.  We  have  no  quarrel
 with  that.  What  I  want  to  submit  is
 that  no  Private  Member’s  motien,  no

 The  Mi-
 anything
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 No-day-yet-named  motion  has  been
 taken  up.  We  were  told  in  the  sub-
 committee  that  at  least  two  or  three
 motions  will  be  taken  up  for  discus-
 sion,  There  are  certain  important
 issues  and  I  want  to  place  through
 you  before  the  hon.  Minister  and  this
 House  two  or  three  points  for  them
 to  consider.  One  is  that  there  is
 growing  discontent  in  the  country
 about  automation.  That  is  a  very
 important  motion,

 MR.  SPEAKER:  You  are  going  in-
 to  the  merits  of  the  case.  Dr.  Ram
 Subhag  Singh  will  say  what  the  sub-
 committee  has  done.  You  are  going
 to  discuss  all  subjects  now—automa-
 tion,  strikes  and  all  that—I  know.
 They  are  all  important.

 SHRI  N,  SREEKANTAN  NAIR
 (Quilon):  Sir,  what  about  a  private
 Member  like  me?  I  am  not  in  any
 group  because  you  do  not  allow  me
 in  any  group.  What  do  [  do  about
 it?

 MR.  SPEAKER:  You  used  to  come
 to  me  and  tell  me  if  you  had  any-
 thing  particular  to  say,  but  for  the
 last  5  days  or  so  you  seem  to  have
 given  up  that  very  good  method  of
 approach.  Please  continue  that.  It
 will  be  good  both  for  you  and  for  me.

 SHRI  8.  5.  KOTHARI:  _  Sir,  half
 an  hour  had  been  allotted  for  my
 motion.  What  has  been  done  to  see
 that  it  is  taken  up?  It  has  not  come
 on  the  agenda.

 MR.  SPEAKER:  If  time  is  allotted
 and  it  has  not  come  up,  it  «hould  not
 be  difficult  to  allot  half  an  hour  for
 it.

 SHRI  S.  S.  KOTHARI:  I  do  not
 create  any  disturbance  in  the  House.
 I  fing  I  am  not  getting  any  time  any-
 where.

 DR.  RAM  SUBHAG  SINGH:  In
 the  meeting  of  the  sub-committee,  it
 was  decided  that  some  motions  may
 be  selected  and  we  did  select  about
 a  dozen  No-Date-Yet-Named  motions.
 It  was  also  decided  that  -at  least  twe
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 [Dr.  Ram  Subhag  Singh]
 fo  them  should  be  discussed  during
 this  session.

 at  रवि  राय  (पुरी):  इसमें  कच्छ
 बाला  भी  है  1

 DR,  RAM  SUBHAG  SINGH:  Yes.
 But  the  decision  taken  was  that  at
 least  two  of  them  should  be  discussed
 during  this  session.  The  session  is  on
 and  I  am  committed  to  provide  time
 for  two  motions.

 2.6  hre.
 MATTER  UNDER  RULE  377  RE.  DE-
 PUTY  PRIME  MINISTER'S  STATE-
 MENT  ON  COMPANIES  (AMEND-

 MENT)  BILL
 श्री  मधु  लिमये  (मुंगेर)  :  कंपनियों

 हारा  राजनीतिक  दान  पर  रोक  लगाने
 सम्बन्धी  सरकारी  वायदे  पर  नियम  377  के
 अ्रन्तगैंत  में  निम्नलिखित  वक्तव्य  देना  चाहता
 हूँ:

 अध्यक्ष  महोदय,  कंपनियों  द्वारा  राज-
 नीतिक  दलों  ,  संस्थाप्रों  तथा  व्यक्तियों  को  दिये
 जाने  वाले  दान  पर  रोक  लगाने  के  बारे  में
 काँग्रेस  संसदीय  दल  की  कार्य-समिति  में

 हुई  बहस  का  विवरण  परसों  पैट्रियट  भ्रौर
 श््न्य  ्रखबारों  में  पढ़कर  मुझे  भ्रचरज  हुआ  |
 उस  रपट  के  केवल  दो  श्रनुच्छेदों  का  मैं  यहां
 उल्लेख  फरना  चाहता  हूं  :--

 “कम्पनियों  द्वारा  दान  पर  रोक
 विधेयक  का  भविष्य  सन्‍्दे-
 हास्पद  |

 कम्पनियों  द्वारा  राजनीतिक  कार्यों  के
 लिए  दिए  जाने  वाले  दान  पर  रोक  लगाने
 के  विधेयक  का  भविष्य  तब  दुविधापूर्ण
 हो  गया  जब  उप-प्रधान  मंत्री  श्री  मोरारजी
 देसाई  ने  मंगलवार  को  कांग्रेस  संसदीय  दल
 की  कार्य  समिति  को  यह  ग्लाश्वासन  दिया  कि
 ऐसे  महत्वपूर्ण  प्रश्न  पर  अ्रंतिम  निर्णय  कार्य-

 'सेमिति  की  सम्मत्ति  से  लिया  जायेगा।
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 श्री  मोरार  जी  देसाई  ने,  जो  कि  प्रधान
 मंत्री  के  भ्रस्वथ  होने  के  कारण  बैठक  को
 अध्यक्षता  कर  रहे  थे,  दल  के  वरिष्ठ  सदस्यों
 द्वारा  बिल  का  कड़ा  विरोध  करने  पर  कहा
 कि  बिना  दल  की  राय  लिए  सरकार  द्वारा
 यह  बिल  पेश  करना  ही  गलत  था  "

 पैट्रियण  की  इस  रपट  के  बारे  में  मैंने
 कांग्रेस  कार्य  समिति  के  कुछ  सदस्यों  से
 बात  की  ।  उन  सभी  लोगों  ने  मुझे  यह  बताया
 कि  यह  रपट  सही  है।

 इस  सदन  में  यह  निर्णय  कई  बार  हो  चुका
 है  कि  यदि  दल  की  बैठकों  का  समाचार
 बाहर  प्रेस  में  जाता  है  श्रौर  जन-साधारण
 की  सूचना  के  लिए  छपता  है  तो  सदन  इस  पर
 जरूर  ध्यान  देगा।  कार्य-समिति  [की  इस
 बंठक  में  उप-प्रधान  मंत्री  द्वारा  श्रपनाये  गये
 रुख  से  तथा  कम्पनी  कानून  मंत्री  की  चुप्पी
 से  मुझे  चिन्ता  है।

 श्राप  को  शायद  याद  होगा  कि  संसद्‌  के
 967  के  शारदीय  सत्र  में  निजी  सदस्य  के

 विधेयक  के  तोर  पर  मेरा  कम्पनी  संशोधन
 विधयक  बहस  के  लिए  भ्राया  था।  उस  समय
 इस  विधेयक  को  सदन  के  सभी  विभागों  की
 झोर  से  काफी  समर्थन  मिला  था  ।  सभी
 विरोधी  पार्टीयों  ने  स्वतंत्र  पार्टी  तथा  जनसंघ
 समेत  इस  विधयक  का  समर्थन  किया  था।
 विशेष  बात  तो  यह  है  कि  सत्ताधारी  कांग्रेस
 दल  के  सदस्यों  ने  भी इस  विधेयक  की  पुरजोर
 शब्दों  में  तादद  की  ।  न  सिफं  सर्वे  श्री  नाहाटा
 और  'रणघीर  सिंह  ने  बल्कि  श्रीमती  तारकेश्वरी
 सिन्हा  श्री  कमल  नयन  बजाज  ने  भी  कम्पनी
 दान  पर  रोक  लगाने  के  सिद्धांन्त  का  स्वागत
 किया  जहां  तक  मुझे  याद  है  एक  भी  सदस्य
 इस  सिद्धांन्त  के  विपक्ष  में  नहीं  बोला  ।

 सदन  की  स्पष्ट  राय  को  देख  कर
 झौद्योगिक  विकास  मंत्री  ने  मंत्री-मंडल  की
 स्वीकृति  से  मुझे  यह  भ्राश्वासन  दिया  कि
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 .यदि  में  भ्रपने  इस  विधेयक  को  वापस  ले  लूं  तो
 बह  स्वमं  अपनी  तरफ  से  सरकारी  बिल  के
 कप  उस  का  ठोस  कानूनी  भ्राधार  देकर  इसे
 सदन  के  अगले  यानी  बजट-सत्न  में  पेश  करेंगे  |

 जब  पिछली  फरवरी  में  संसद  का  बजट-
 सत्न  आरम्भ  हुआ  तो  कुछ  इस  तरह  की  खबर
 पा  कर  मुझे  बचेनी  हुई  कि  सदन  के  बाहर  के

 कुछ  कांग्रेसी  नेताओ्रों  द्वारा  इस  बिल  को
 रोकने  का  प्रयत्न  किया  जा  रहा  है।  इसलिए
 मैंके  इस  विषय  में  सरकारी  मन्शा  जानने
 को  कई  नोटिस  और  अभ्ल्प-सूचना  प्रश्न
 दिए।  लोक  सभा  सचिवालय  ने  मुझे  जो

 सूचना  दी  उस  में  श्रौद्योगिक  विकास  मंत्री
 हारा  उत  को  लिखे  पत्र  का  कुछ  हिस्सा  उद्त
 किया  गया  था  ।  जिसमें  उन्होंने  यह  कहा
 था  कि  कांग्रेस  वकिंग  कमेटी  की  बैठक  में  इस
 विधेयक  की  हुई  भ्रालोचना  के  बावजूद  सरकार
 अपने  वायदे  पर  दृढ़  रहेगी  और  वह  इसी
 सत्र  में  इस  विधेयक  को  सदन  में  पेश  करेगी  ।
 काफी  देर  बाद  सरकार  ने 1968 के  बजट-सत्र
 के  झन्त  में  यह  विधेयक  पेश  किया  |

 ग्रब  मोरारजी  देसाई  के  इस  कथित
 बयान  के  संसद्‌  को  दिये  गये  श्राश्वासन
 के  भंग  का  भ्रन्देश।  उत्पन्न  हुआ  है  1  मैं  जानना
 चाहता  हूं  कि  क्या  सरकार  कांग्रेस  पार्टी  को
 कार्य  समिति  के  सदस्यों  द्वारा  इस  विधेयक
 की  झालोचना  करने  के  नाम  पर  श्रपने  वायदे  से

 मुकरना  चाहती  है  ?  मुझे  इसबात  से
 कोई  मतलब  नहीं  कि  कांग्रेस  दल  कोई  भी
 विधेयक  या  प्रस्ताव  सदन  में  पेश  करने  से
 पहले  श्रपने  सदस्यों  से  सलाह-मशविरा  करने
 के  बारे  में  क्‍या  कार्यशप्रणाली  प्रपनाता  है,
 यह  उसका  अन्तर्गत  सवाल  है  ।  मेरा  संबंध
 सिर्फ  इस  बात  से  है  कि  शब  यह  विधेयक
 सरकार  शौर  कांग्रेस  संसदीय  दल  के  सदस्यों
 के  बीच  का  मामला  नहीं  रहा  ।  सरकार  ने
 सदन  को  दृढ़  प्राश्वासन  दिया  है  शौर  मुझे
 झाशा  है  कि  कम  से  कम  सरकार  के  सदस्य
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 यानी  मंत्री  इस  बात  का  भरसक  प्रयत्न
 करेंगे  कि  इस  विधेयक  पर  इस  सत्र  में  भवश्य
 विचार  किया  जायेगा  चुंकि सदन  ने  सर्व  सम्मति
 इस  विधयकक  बुनियादि  सिध्दांत  का  समर्थन
 किया  था,  इस  लए  मेरी  राय में भव  इस
 बात  की  प्रावश्यकता  नहीं  कि  इसे  प्रवर-
 समिति  या  संयुक्त  समिति  के  पास  विचाराथ
 भेजा  जाय।

 क्या  उप-प्रधान  मंत्री  स्वयं  अपनी  तथा
 सरकार  की  हस  प्रश्न  पर  क्‍या  नीति  है,  इसकी
 सफाई  करेंगे  श्र  वायदों  तथा  भ्राश्वासनों
 की  प्रतिष्ठा  कायम  रखेंगें।
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  I  am  not
 going  to  give  any  assurance  that  is
 asked  for  by  the  hon,  Member.  I  am
 not  called  upon  to  do  so.  If  the  hon.
 Member  has  got’  information  about
 any  meeting  of  the  Executive  Com-
 mittee  that  was  held  by  the  Congress
 Party,  I  am  not  responsible  for  that
 information.  It  wag  a  private  meet-
 ing.  All  parties  hold  their  meetings
 privately;  it  is  ont  only  the  Congress
 Party  that  does  it.  There  will  be  no
 sanctity  left  to  these  meetings  if  they
 are  going  to  be  utilised  in  the  manner
 in  which  it  is  being  used.  That  is
 one  thing.  This  is  one  way  of  get-
 ting  from  us  a  report  about  what
 happens  in  the  Executive  Committee.
 I  am  not  going  to  oblige  members  in
 this  matter...

 श्री  रवि  राग(पुरी)  :
 गलत  बा।  है  |

 श्री  मू  लिसये  :  आपने  लोग  लीक
 करते  हैं,  श्राप  के  लोग  अखबार  वालों  को
 बोलते  हैं,  इसमें  हम  लोगों  का  क्या  कस्र
 हैं।  झ्लाप  गुप्त  रखिये।

 SHRI  MORARJI  DESAI:  If  the
 hon.  members  only  want  to  make
 noise,  I  cannot  help  it.  I'am  prepar-
 ed  to  sit  down  if  they  want  to  make
 noise.  I  did  not  make  any  noise  when
 he  read  it.  But  the  hon.  members
 want  to  make  noise  now.  Why  do

 यह  बित्कुल
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 [Shri  Morarji  Desai]
 they  not  want  to  hear  me?  If  the
 hon.  members  are  very  courageous,
 they  cannot  frighten  me.  That  is
 what  I  am  going  to  tell  them.  They
 cannot  dictate  to  me.  I  do  not  want
 to  dictate  to  them  anything.  But  one
 who  does  not  want  to  be  dictated
 must  not  dictate  to  somebody  else
 anything.  This  is  what  I  have  to
 plead  with  my  hon.  friends.

 I  am  not,  therefore,  going  to  say
 what  happened  in  the  Executive
 Committee,  but  I  must  say  here  when
 he  has  put  two  matters  that  I  assur-
 ed  the  Executive  Committee  ee  (In-
 terruptions)

 श्री  मध्‌  लिभये  :  आपने  पढ़ा  नहीं  है।
 मैंन  इनके  बारे  में  नहीं  कहा  था.

 (व्यकधान)
 SHRI  MORARJI  DESAI:  He  has

 not  heard  me  at  all.
 MR.  SPEAKER:  You  may  not

 agree  with  him,  but  you  should  hear
 him.

 SHRI  MORARJI  DESAI:  What  I
 am  saying,  he  has  not  heard  me.  I

 -am  not  referring  myself  to  any  assu-
 rance;  [  am  referring  to  the  report  in
 the  Patriot.  If  the  hon.  Member  relies
 on,  and  he  also  repeats  it,  where  is
 it  said  that  I  assured  the  Executive
 Committee  members  or  the  Executive
 Committee  that  decision  will  be  taken
 with  the  consent  of  the  Executive
 Committee?  This  is  entirely  false,
 and  if  any  members  of  my  Party
 have  tol@  the  hon.  Member,  I  should
 like  to  be  confronted  with  them.

 “Then  he  will  know  who  is  right  and
 who  is  wrong,  because  this  is  not  a
 thing  which  is  said  even  by  the  far-
 thest  imagination.  Therefore,  this  is
 entirely  wrong.

 About  the  other  thing,  when  I  have
 said  it,  I  am  within  my  rights;  that
 ‘is  also  a  duty  that  the  Government
 should  consult  the  Party  before  it
 takes  any  important  decision;  there-
 fore,  it  was  wrong  to  have  taken  this
 dedision  without  taking  the  party  in-
 to  consultation.  That  is  all  that  I
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 have  said.  I  stick  to  it  and  4  will
 stick  to  it.  I  have  nothing  more  to
 Say.

 2.24  hrs,

 BANKING  LAWS  (AMENDMENT)
 BILL—contd,

 MR.  SPEAKER;  We  now  take  up
 further  consideration  of  the  following
 motion  moved  by  Shri  Morarji  Desai
 on  lst  August,  1968,  namely: —

 “That  the  Bill  further  to  amend
 the  Banking  Regulation  Act,  1949,
 so  as  to  provide  for  the  extension
 of  socia]  control  over  banks  and  for
 matters  connected  therewith  or  in-
 cidenta]  thereto,  and  also  further
 to  amend  the  Reserve  Bank  of
 India  Act,  1934,  ang  the  State  Bank
 of  India  Act,  +1955,  as  reported  by
 the  Select  Committee,  be  taken  into
 consideration.”

 Yesterday  there  was  a  point  of
 order  raiseq  by  Shri  Srinibas  Misra.
 Would  the  hon.  Minister  like  to  say
 something  about  the  point  of  order?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  This  is  a  fan-
 tastic  point  of  order  that  has  been
 raised.  That  is  all  that  I  would  say.
 It  either  meang  that  the  hon,  Member
 doés  not  know  how  to  read  the  sec-
 tions  of  law  or  it  means  that  this  is
 a  deliberate  attempt  only  to  pass
 time,  for  the  thing  is  so  clear.  He
 says  that  these  sections  are  omitted.
 I  do  not  know  how  he  says  that  these
 sections  are  omitted.

 SHRI  SRINIBAS  MISRA  (Cuttack):
 He  may  be  the  Deputy  Prime  Minis-
 ter  or  Shri  Morarji  Desai.  But  is  he
 entitled  to  speak  fike  this?

 SHRI  MORARJI  DESAI:  I  am  en-
 titled  to  speak  like  that?  If  I  am  not
 justified,  the  hon.  Member  can  cer-
 tainly  pull  me  up.  Let  him  first  hear
 me  and  then  say  what  he  wants.

 He  has  said  that  certain  sections  are
 omitted  from  this  Act.  That  is  not
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 fact.  There  are  these  sections  in
 the  Act.  What  has  happened  is  that
 either  it  is  a  deliberate  misrepresen-
 tation  or  a  misunderstanding.  That
 is  al]  that  I  can  gay.

 There  wag  a  section  introduced  in
 this  Act  in  965  in  order  that  the  Re-
 swerve  Bank  could  give  guidance  also
 to  co-operative  banks,  ang  that  was
 section  56.  Section  56  applied  these
 things  to  the  co-operative  banks.  If
 the  very  first  part  of  the  section  is
 read,  then  what  it  meang  will  be  un-
 derstood.  It  reads  thus:

 “The  provisions  of  this  Act  as  in
 force  for  the  time  being  shall  apply
 to  or  in  relation  to  co-operative
 societies  as  they  apply  to  or  in  re-
 lation  to  banking  companies  subject
 to  the  following  mopiications,  ...

 These  modifications  are  that  section
 30  would  not  apply  and  the  other  sec-
 tion  would  not  apply  and  so  on.  They
 are  deleted  for  that  purpose.  They
 are  omitted  for  that  purpose  not  for
 the  purpose  of  the  banks.  This  is  a
 matter  for  the  banks.  No  co-operative
 societies  are  involved  in  this.  There-
 fore,  the  sections  are  there.  I  do  not
 know  how  the  hon,  Member  interprets
 this.

 It  is  entirely  wrong  I  call  it  fan-
 tastic,  in  order  not  to  say  that  it  is
 2  misrepresentation.

 SHRI  SRINIBAS  MISRA:  We  are
 not  expected  to  maintain  a  library  of
 all  the  Acts.  We  depend  upon  the
 Parliament  Library.  Only  yesterday
 I  got  a  copy  of  the  Act  as  amended
 or  corrected  up  to  the  3{st  July,
 1968,  This  shows  that  all  these  sec-
 tions  are  omitted.  So,  the  hon,  De-
 puty  Prime  Minister  cannot,  say  that
 it  is  fantastic.  I  have  verified  that
 Act  28  of  965  had  one  section  56
 inserted.  In  this  section  56,  the  Act
 ‘was  amended,  so  far  as  it  was  appli-
 cable  to  co-operative  societies,  and
 three  sections  were  omitted.  Even
 then,  the  cbiection  that  I  raised  ves-
 terday  is  valid.  Had  the  hon.  Minis-
 ter  looked  carefully  into  the  wording,
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 he  would  have  found  out  that  the  ob-
 jection  is  still  valid.  It  was  amend-
 ed  by  Act  23  of  ‘1963,

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Now,  a  bigger  objection  has  come.

 SHRI  SRINIBAS  MISRA:  I  am  go-
 ing  to  prove  that  what  the  hon.
 Minister  has  said  is  not  valid.

 Act  23  of  965  reads  88  follows:

 “Be  it  enacted  by  Pasliament  in
 the  Sixteenth  Year  of  the  Republie
 of  India  as  follows:

 (1)  This  Act  may  be  called  the
 Banking  Laws  (Application
 to  Co-operative  Societies)
 Act.

 (2)  It  shall  come  into  force  ae  ran
 Then  it  amends  in  Chapter  II  of  the
 Reserve  Bank  of  India  Act,  and  im
 Chapter  III  it  amends  the  Banking
 Companies  Act,  and  says:

 “In  the  Banking  Companies  Act,
 949  hereinafter  referred  to  ag  the
 principal  Act,  in  the  Long  Title  and
 the  Preamble,  the  word  ‘company’
 shall  be  omitted  .”.

 Then,  it  amends  something,
 Then  Part  V  is  added,  and  Part  V

 says:  I

 “The  provisions  of  this  Act  as  in
 force  for  the  time  being  shall  ap-
 ply  न

 I  would  like  to  stress  the  words  ‘for
 the  time  being’.  Ordinarily,  the
 drafting  procedure  is  to  say  ‘as  it  will
 stand  amended  from  time  to  time’.
 But  here  the  wording  द  ‘as  in  force
 for  the  time  beg’,  which  means  as
 on  that  day.  It  says:

 oe  shall  apply  to  or  in  relation
 to  co-operative  societies  as  they
 applv  to  or  in  relation  to  banking
 companies  subject  to  the  following
 modifications  a

 Then,  certain  sections  are  omitted,
 and  certain  sections  are  substituted
 and  certain  sections  are  amended.



 39०3
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 Now,  what  the  hon,  Minister  wants

 to  do  by  amendment  ig  this.  There
 are  two  things.  One  is  that  the  Act
 as  it  is  applies  to  banking  companies,
 and  the  other  is  that  the  Act  as  modi-
 fled  by  Part  ४,  section  56,  applies  to
 @-operative  societies.  By  this
 amending  Bill  the  hon,  Minister  wants
 ft  amend  with  respect.  to  co-opera-
 five  societies  those  sections
 are  not  applicable  to  co-operative
 societies.  Under  the  original  Act,
 ome  s&ctions  are  70०  applicable  to  co-
 eperative  societies  but  they  are  being
 amended  now.
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 That  being  the  position,  the  objec-
 fion  raised  by  me  yesterday  still  holds
 good,  although  I  admit  that  the  Par-
 Wament  Library  should  have  correct-
 @d  it  by  saying  that  section  56  was
 there.  But  still  my  objection  is  valid.

 Let  me  give  you  just  one  example.
 SHRI  S.  M.  BANERJEE:  Which

 @opy  is  correct?  We  do  not  know.
 SHRI  SRINIBAS  MISRA;:  Under

 Act  23  of  ‘1965;  scction  0  was  omit-
 fed  in  its  application  to  the  co-cpera-
 five  societies,  In  the  present  Bill,  un-
 @er  section  56  Government  want  to
 say  that  sections  10,  0A,  0B  and  l0C
 and  0D  shal]  be  also  omitted.  They
 were  not  applicable  to  the  co-opera-
 ‘fives.  How  can  they  amend  some-
 thing  which  is  not  applicable  to  co-
 q@perative  societies?  How  can  they
 amend  something  which  is  not  in
 existence?  This  is  one  point.

 There  is  also  a  very  sinister  attempt
 kere.  Part  IIA  which  consists  of  the
 whole  of  section  36  was  omitted  in
 fts  application.  Now,  to  Part  IIA
 here  are  other  parts  added,  namely
 JIA,  IIB  and  rc.  Now,  in  part  IC
 gome  provisions  regarding  labour
 have  been  added.  Under  the  amend-

 g  Act,  Parts  IIA  and  IIC  were  not
 wade  applicable  to  co-operative  socie-
 fles,  but  part  ITB  is  there.  How  can
 Government  do  that?  When  Parts  II,
 TIA,  IIB  and  IIC  were  not  there  ori-
 @inally  and  they  were  non-existent,
 how.  could  they  repeal  them  and  make
 (hem  not  applicable?  It  is  something
 which  48  very  wrong.

 AUGUST  2,  968
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 MR.  SPEAKER:  The  hon.  Member
 says  that  this  is  also  fantastic?

 SHRI  SRINIBAS  MISRA:  There-
 fore,  I  say  that  it  is  fantastic,

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara);  What  is  the  reply  to
 this  point?  This  particular  Bill  is
 applicable  to  certain  c0-operative
 societies.  These  very  provisions  do
 not  exist  at  all.  For  instance,  as  the
 Member  has  pointed  ou!,  there  is  sec-
 tion  56.  What  is  tne  reply  to  that
 point?  If  it  is  not  there  and  doeg  not
 exist,  how  are  Gove  nment  going  to
 repeal  it?  The  hon,  Minister  must
 make  that  clear.  This  is  not  fantas-
 tic.  I  hope  the  Deputy  Prime  Minis-
 ter  will  not  come  forwarg  and  say
 that  this  is  fantastic,  even  though  he
 may  have  a  copy  of  the  Act  supplied
 to  him;  we  have  got  only  the  copies
 supplied  by  the  Finance  Ministry  or
 the  Law  Ministry.

 SHRI  MORARJI  D¥SAT:  I  have
 not  seen  that  copy.  So,  I  do  not
 know.

 SHRI  SURENDRANATH  DWI-
 VEDY:  I  think  it  will  be  wrong  on
 our  part  to  proceed  with  the  Bill  un-
 less  this  position  is  clarified.

 MR.  SPEAKER:  That  will  arise
 only  when  we  take  up  the  clauses.

 sit  wa  fed  (मुंगेर):  यह  नहीं
 हो  सकता  है।  मेरा मो  स्थगन  प्रस्ताव  था
 नियम  340  के  तहत  1  उसमें  बहस  'एडजनें
 करने  की  बात  है  ।  जब  तक  इसका  फंसला  नहीं
 हो  जाता  तब  तक  बहस  नहीं  हो  सकती  है  ।
 या  तो  श्राप  यह  कहिये  कि  यह  गलत  है  या  यह
 कहिये  कि  सही  है।  पहले  इसका  फैसला

 होना  चाहिये  ।
 MR.  SPEAKER:  The  hon.  Mem-

 ber  can  move  for  adjournment  of  the
 debate;  he  can  defeat  the  motion  or
 do  anything.  I  know  that  he  hag  a
 right  to  oppose  the  introduction  and
 he  can  do  that.

 शी  द & द  लिसमे  :  इसका  फैसला  होना
 चाहिये  |
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 .SHRI  SURENDRANATH  DWI-
 VEDY:  It  is  a  proceduraj  matter,  I
 think  that  it  will  be  very  wrong  on
 our  part  to  proceed  with  this  Bill  un-
 less  this  matter  is  clarified.

 श्रो  कंपर  लाल  गुप्त  (दिल्ली  सदर):
 जो  एतराज  उठाया  गया  है  जब  तक  सरकार
 डसका  जवाब  नहीं  दे  देंत  तब  तक  इसके
 ऊपर  डिस्कशन  नहीं  होना  चाहिए।  मंत्री
 जी  इसका  जवाब  दें  ।  पहले  इसका  स्पष्टी-
 करण  न  हो  जाय  श्र  फिर  आपका  निर्णय

 हो  जाये  तभी  आगे  बहस  हो  सकती  है  ।

 SHRI  RANDHIR  SINGH  (Rohtak):
 May  i  invite  the  attention  of  my
 hon.  friends  Shrj  Kanwarlal  Gupta
 and  Shri  S:inibas  Misra  to  section  8
 of  the  General  Clauses  Act?  That
 will  give  the  remedy  to  their  con-
 tenton.  This  relates  io  construction
 af  re:crenecs  to  repealed  enactments.

 ry
 “Where  this  Act  or  any  Central

 Act"

 The  Bill  is  now  coming—(Intcerrup-
 tions).  Let  them  apply  their  brains.

 “repeals  or  re-enacts  any  provision
 of  a  former  enactment,  then  refe-
 rences  in  any  other  enactment  to
 the  provisions  so  repealed  shal]  be
 construed  as  references  to  the  pro-
 visions  so  re-enacted”,

 शो  रवि  राय  (पुरी):  ये  किसी  और
 प्रश्न  पर  बोल  रहे  हैं  क्‍या  ?

 SHRI  RANDHIR  SINGH:  How  can
 they  understand?  They  have  no
 knowledge  of  law?  This  is  the  reply
 in  regard  to  cl.  5  and  cl.  10.  About

 श्री  रवि  राय:  यह  हरियाणा  बजट  नहीं
 है।

 SHRI  RANDHIR  SINGH:  As  re-
 @erds  36,  there  is  a  reference  to  sec-
 @en  26  of  this  Act,  provision  as  to
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 offences  punishable  under  two  or
 more  enactments:

 “Where  an  act  or  omission  come-
 titutes  an  offence  under  two  or  mare
 enactments,  then  the  offender  shall
 be  liable  to  be  prosecuted  and
 punished  under  cither  or  any  of  the.
 two  enactments  but  shall  not  be
 liable  to  be  punished  twice  for  the
 same  offence,

 This  is  the  reply  to  both  the  con-
 tentions  of  my  hon.  friend.

 SHRI  P.  RAMAMURTI  (Madurai):
 On  a  point  of  order.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North  East):  You,  Sir,  had  indicat-
 ed  when  you  suggested  that  thig  mat-
 ter  might  be  mentioned  at  the  time
 when  we  took  up  clause  by  clause
 consideration,  that  there  is  room  for
 diffe'ence  of  opinion  on  this  very
 important  issue.  If  that  is  so,  jt  goes
 to  the  root  of  the  matter.  Whether
 you  uphold  it  later  on  one  way  or  the
 other,  is  a  very  different  proposition.
 At  the  moment,  you  have  expressed
 yourself  being  in  doubt,  and  since
 it  goes  to  the  root  of  the  matter,  gince
 this  House  cannot  tuke  cognisance  of
 a  Bill  which  purports  to  amend  sec-
 tions  which,  according  to  Shri  Misra,
 do  not  exist,  and  since  this  is  a  point
 on  which  at  this  particular  point  of
 time,  you  cannot  make  up  your  mind
 —if  you  have  made  up  your  mind,
 you  may  tell  us  so...

 MR,  SPEAKER:  I  have  made  up
 my  mind.  It  does  not  exist,  as  Shré
 Misra  hag  said,  in  the  Library  copy.
 It  is  missing  there.  But  in  other
 copies  it  exists.

 SHRI  SRINIBAs  “MISRA:
 submitted  my  copy  to  you.

 SHRI  KANWAR  LAL  GUPTA:
 Even  in  my  copy,  it  does  not  exist.

 SHRI  H.  N.  MUKERJEE:  He  has
 a  right  to  point  out  this.  It  does  not
 matter  if  in  one  government  publica-
 tion  copy  it  exists.  Every  govern-
 ment  publication  copy  is  an  authori-
 tatively  published  copy,  to  be  taxes
 as  an  authoritative  publication.  है

 I  have
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 {Shri  H.  N.  Mukerjee]
 have  not  applied  my  mind  to  this
 matter.  I  do  not  know  if  you  have.
 But  after  having  heard  the  Deputy
 Prime  Minister  and  Shri  Misra,  I  am
 myself  in  doubt.  And  when  you  had
 suggested  that  this  matter  could  be
 agitated  later  on,  I  thought  that  you
 yourself  also  were  in  doubt.  If  it  is
 not  80,  please  tell  us.  But  if  it  igs  so,
 then  at  this  particular  point  of  time,
 We  cannot  proceed  with  consideration
 of  a  Bil)  which  is  being  impugned  in
 a  manner  which  goes  to  the  very  root
 of  the  thing,  because  We  cannot  take
 cognisance  of  a  piece  of  legislation
 which  purports  to  amend  _§  sections
 which  do  not  happen  to  exist.  That
 छ  the  point  that  igs  made.
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 SHRI  MORARJI  DESAI:  May  I
 say  this?  I  just  now  got  that  copy.

 MR,  SPEAKER:  How  can  it  be  that
 in  one  copy  it  is  not  there  while  in
 others  it  exists?  They  are  all  gov-
 ernment  copies.

 SHRI  MORARJI  DESAI;  That  is
 what  I  am  trying  to  explain.  This
 copy  is  modified  upto  the  Ist  July
 1964,  not  1968,  But  on  that  I  find  that
 while  putting  that  there,  it  is  written
 ‘Corrected  up  to  3l-7-68  and  signed
 by  soembody.  But  when  you  Jook  in-
 side,  they  have  scored  out  several
 sections.  That  is  nhow  it  is  shown.
 But  there  is  nothing  else  mentioned
 about  it.  There  are  some  slips  attach-
 ed.  I  cannot  say  that  this  is  the  copy
 which  is  available  anywhere.  But  if
 you  get  a  cody  anywhere  which  8
 available,  which  is  with  me  and  which
 We  are  using  and  which  people  are
 using,  where  this  exists

 SHRI  SRINIBAS  MISRA:
 the  copy  from  the
 Tary.

 I  got
 Parliament  Lib-

 SHRI  5.  M.  BANERJEE:  We  are
 ‘concerned  with  the  copies  available
 im  the  Parliament  Library.

 SHRI  MORARJI  DESAI:  This  is  not
 ‘@  personal  copy,  this  is  the  copy
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 which  is  available  in  the  market.
 Even  granting  what  he  says,  I  do  not
 know  who  has  scored  it  out;  whoever
 has  done  it,  has  not  taken  again  the
 trouble  to  re-number  the  sections.
 There  cannot  be  an  Act  in  which
 there  are  sections  l  to  9,  then  l!  to
 ‘15,  then  8  to  23  etc.  There  cannvt
 be  an  Act  like  that.  You  can  see  the
 copy  which  is  with  me.  This  is  not  8
 thing  which  can  be  believed  in  by
 anybody.  It  is  somebody’s  mistake,  I
 do  not  know  whose  mistake  it  is.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  The  hon.  Deputy
 Prime  Minister’s  argument  is  some-
 what  strange.  He  says  an  Act  cannot
 be  like  this.  I  have  seen  the  Act  of
 965  which  is  published  in  the  Gazette
 of  India,  which,  under  our  statutes,  is
 the  most  authoritative  publication.
 There  it  is  written  that  section  0  of
 this  very  Act  is  omitted,  as  850  some
 other  sections.  If  the  corrections  have
 not  been  carried  out  in  the  particular
 copy  in  the  possession  of  the  gentle-
 man,  it  is  not  open  to  the  Deputy
 Minister  to  ask,  “How  can  such  ak
 Act  exist?”  It  is  the  fault  of  the
 office.  The  copy  is  supplied  by  the
 Library;  and  the  Library  is  supplied
 by  the  Department.

 After  the  omissions  were  all  carried
 out,  the  Act  was  put  in  the  Library
 in  July  1968,  and  there  certain  sections
 are  omitted.  And  if  you  look  into
 several  other  Acts  also  which  are
 printed  in  the  Code,  you  will  find  that
 asterisks  are  placed  where  sections  87७

 omitted,  Apparently,  some  mistake
 was  committed  here  in  the  office.  It
 is  much  better  to  gracefully  admit  the
 mistake,  an  then  go  through  the  thing
 once  again.

 Another  argument  put  forward  by
 him  ig  that  it  should  have  been  point-
 ed  out  in  the  first  instance.  The

 Opposition  ig  not  as  well  equipped  as
 the  hon.  Deputy  Prime  Minister,  and
 sometimes  there  may  be  delay,  but
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 there  is  nothing  wrong  on  our  part  to
 have  discovered  the  mistake  even  at
 this  stage.  It  igs  much  better  that
 they  withdraw  the  Bill.  We  are  pre-
 pared  to  go  through  the  entire  thing
 again,  except  36(d),

 SHRI  P.  RAMAMURTI:  The  Deputy
 Prime  Minister  was  saying  that  it  is
 a  fantastic  thing  that  there  can  be
 section  ll  after  section  9.

 MR.  SPEAKER:  Why  don’t  you
 forget  that  “fantastic”.

 SHRI  P,  RAMAMURTI:  Usual'y
 when  a  particular  section  is  omitted,
 the  amending  Act  also  says  that  the
 sections  are  re-numbered,  but  un-
 fortunately  in  the  Act  that  was  passed
 in  965  there  is  no  section  which  says

 ‘that,  after  omitting  certain  sections,
 the  other  sections  will  be  re-numbe:-
 ej.  It  is  also  common,  when  there
 are  two  many  sections,  that  they  do
 not  provide  for  the  re-numbering  of
 various;  sections,  and  the  Banking  Act
 being  a  long  Act,  containing  so  many
 sections,  having  been  amended  a
 number  of  times,  probably  Parlia-
 ment  thought  it  unnecessary  to  re-
 number  the  sections,  putting  asterisk
 ma‘ks.  That  is  how  you’  will  find
 section  ]  after  section  9.  When  the
 Act  is  printed,  they  wi'l  put  section
 0  ang  put  an  asterisck  mark  and  a
 footnote  saying  that  it  is  repealed.
 That  is  how  it  is  done.  If  the  hon.
 Finance  Minister  is  aware  of  the
 ordinary  course  of  legislation  that  is
 resorted  to  in  this  Parliament  and
 country,  he  would  not  make  this
 fantastic  claim  that  it  is  fantastic,

 SHRI  MORARJI  DESAI:  May  I  say
 that  the  mistake  is  in  the  other  Act;
 it  should  have  been  written  ‘applica-
 ble  to  the  co-operative  societies  only’.

 SHRI  KHADILKAR  (Khed):  I  have
 tried  to  find  out  the  truth  about  the
 point  of  order  which  was  raised  yes-
 terday.  Yesterday,  I  saw  two  copies,
 One  was  not  properly  corrected.  Per.
 haps  he  got  hold  of  a  copy  which  was
 not  properly  corrected,  So,  I  got  the
 Code  itself  which  was  the  authorita-
 tive  text.  According  to  this  Code,
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 section  3  ef  Part  I  applied  to  co-
 operative  societies  in  certain.  cases;
 that  exception  has  been  noted,
 Secondly,  “any  otner  co-operative
 society  except  in  the  manner  and  to
 the  extent  specified  in  part  V......”
 Another  exception  has  been  empha-
 sised.  In  Section  5,  it  says  “No  bank-
 ing  company......  ?  There  are  several
 parts.  Part  V  which  has  been  printed
 by  the  Reserve  Bank  almost  a3  a
 separate  Act  says  that  section  0  shall
 be  omitted.  On  that  basis,  Mr.  Misra
 raised  a  point  of  order  yesterday.  I
 have  gone  through  the  Act  very  care-
 fully.  So  far  as  the  omission  of
 section  0  ig  concerned,  that  is  an
 exception  which  has  been  made  in
 section  3  itself;  it  was  not  deleted.
 In  the  confusion  yesterday,  ]  could
 not  decide  that  point.  Section  0
 shal  be  omitted  in  relation  to  co-
 operative  societies  only.

 SHRI  SURENDRANATH  DWIVE-
 DY:  He  has  accepted  that.

 SHRI  KHADILKAR:  He  got  hold
 of  an  Act  which  was  not  corrected
 p-operly  and  therefore  there  was
 some  confusion.

 As  for  the  present  point  of  order
 that  has  been  raised  by  him,  I  could
 not  just  now  make  up  my  mind.

 MR.  SPEAKER;  Anyway  it  is  clear
 now.  The  point  of  order  mentioned
 by  the  Deputy-Speaker  was  on  the
 basis  of  the  code  that  was  in  the
 Parliament:Library.  Now,  it  is  clear-
 ly  seen.  I  also  verified  in  the  Cham-
 ber  before  I  came  here.  The  correc-
 tion  ought  to  have  been  made  and  it
 should  have  saiq  that  it  does  not
 apply  to  the  co-operative  societies.
 Instead  of  that,  they  proceeded  on  the
 basis  of  what  Mr.  Misra  said.  He
 could  not  be  b’amed.  On  the  basis
 of  the  wrong  correction,  he  had  done
 so.  I  think  we  can  now  proceed  with
 the  Bill.  Shri  N.  Dandekar.

 ही  थि  राय:  मोरारजी  भाई  इसको
 थापिस  &  सें।  क्‍यों  इस  तरह  की  टिप्पणी
 करते  हैं?  उनको  वापिस  मे  लेना  चाहिए।



 ‘391r-.  ‘Banking  Laws

 {Shri  Srinibas  Mishra]
 ’  SHRI  SURENDRANATH  DWIVE-
 DY:  The  point  of  order  has  not  been
 disposeg  of.

 MR.  SPEAKER:  I  have  called  on
 Myr,  Dandekar.

 aft  wa  faz:  मैं  फिर  नियम  340  के
 झन्तमंत  विवाद_स्थगित_करने  के  लिए
 प्रदान  करूगा।

 MR.  SPEAKER:  It  is  a
 matter;  you  can  oppose  it.

 SHRI  SRINIBAS  MISRA:  Shall  I
 take  it  that  the  point  of  order  that  I
 raised  today  had  been  ruled  out?

 different

 MR.  SPEAKER:  You  can  oppose  the
 Bill.

 SHRI  SURENDRANATH  DWIVE-
 DY:  The  point  of  order  raised  today
 has  not  been  considered.

 MR.  SPEAKER:  Yes;  I  considered
 it  and  I  have  not  allowed  it.

 SHRI  P.  RAMAMURTI:  I  am  rais-
 ing  another  point  04  order.  I  refer  to
 section  36  of  the  o.igina'  Act  which
 ig  being  amended.  Section  36  of  che
 original  Act  says  that  the  Reserve
 Bank  may  during  the  course  or  after
 the  completion  of  any  inspection  vf
 the  banking  company  under  section
 35  by  order  in  writing  impose  such
 terms  and  conditions  as  may  be  spe-
 cifieg  therein.  It  says  certain  things
 then.  That  is,  what  the  Reserve  Bank
 is  empowered  to  do.  Then,  Part  A
 comes.  It  is  a  continuation  of  that
 section:  “Where  the  Reserve  Bank  is
 satisficd  that  in  the  public  interest  or
 for  preventing  the  affairs  of  the  bank-
 ing  company  being  conducted  in  a
 manner  being  detrimental”  and  so  on.
 It  can  do  certain  things.  Where  any
 order  is  made  in  respect  of  a  director,
 then  section  386B  comes.  “If  the
 Reserve  Bank  is  of  opinion  that  in
 the  interests  of  a  banking  company
 or  its  depositors  it  is  necessary  so  to
 do,  it  may,  from  time  to  time  by  order
 itt  writing,  appoint  with  effect  from
 such  date...”  ete.  The  entire  section
 36  deals  with  certain  powers  which
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 should  be  given  to  the  Reserve  Bank.
 for  the  purpose  of  seeing  that
 the  management  of  these  differ-
 ent  banks  is  conducted  properly.
 The  entire  section  is  nothing  else.
 And  it  is  this  section  which  we  are
 supposed  to  be  amending—whatever
 you  have  put  in  here—at  the  moment.

 If  you  take  the  proposed  section  36;
 you  will  find:

 “If,  upon  receipt  of  8  report
 from  the  Reserve  Bank,....failed
 to  comply  with  the  directions.  Fal
 ete.

 The  who’e  thing  is  in  order  here.  If
 the  Reserve  Bank  is  empowered  to  do
 certain  things  and  give  certain  direc-
 tives  to  the  various  banks  and  if  they
 fail  to  do  that,  what  should  be  done.
 is,  the  Government  can  take  them
 over.  It  is  quite  in  order.  But  then,
 another  section,  36AD,  is  now  being
 sought  to  be  inserted  here  which  says:

 “No  person  shall  obstruct  any
 person  from  lawfully  entering  or
 leaving  any  office”,  etc.

 What  has  this  got  to  do  with  the
 directives,  to  the  powers  that  are  be-
 ing  given  to  the  Reserve  Bank?  It  is
 entirely  alien  to  the  whole  scope  of
 that  section.  Not  only  a‘ien  to  the
 whole  scope  of  the  Bill,  but  it  is  even
 entirely  alien  to  the  powers  that  are
 sought  to  be  given  to  the  Reserve
 Bank.  That  is  why  I  say  that  you
 cannot  somehow  or  other  put  in
 something  here,  and  I  am  objecting
 to  it.  Of  course,  Parliament  is  entitl-
 cd  to  legislate  anything,  but  after  all,
 legislation  has  got  a  certain  method.
 When  we  are  supposed  to  be  discus-
 sing  certain  things,  the  discussion  is
 brought  to  bear  upon  that.  When  we
 are  discussing  what  should  be  the
 powers  of  the  Reserve  Bank  and  how
 the  management  should  behave  with
 regard  to  that,  suddenly,  you  cannot
 insert  a  criminal]  offence  there.  How
 can  this  Parliament,  when  we  sre
 discussing  something  else,  bring  to
 bear  its  ming  on  an  entirely  different
 subject  altogether?  Therefore,  I  think
 that  this  is  a  wholly  obnoxious  piece
 of  legislation:
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 MR.  SPEAKER:  You  are  going  into
 the  merits  of  the  Bil,

 SHRI  P,  RAMAMURTI:  I  am  rot
 going  into  the  merits.  I  am  only
 talking  about  the  propriety  of  it.
 €an  such  a  piece  of  legislation  be
 passed  by  Parliament  at  all?  It  is
 absolutely  out  of  order.  How  can  you
 have  this?

 AN  HON.  MEMBER:  It  is
 placed.

 SHRI  P.  RAMAMURTI:  How  does
 34  come  here?  What  hag  the  Reserve
 Bank  got  to  do  With  this,  I  do  not
 understand.

 MR.  SPEAKER;  As  you  say,  it  may
 be  obnoxious;  it  may  be  wrong;  or  it
 may  not  be  worthy  of  this  Parliament,
 but  you  have  the  right  to  oppose  the
 Bill  when  the  time  comes.  But  I  do
 not  think  you  have  made  any  point
 that  on  some  constitutional  grounds
 the  Bill  cannot  be  introduced  and  all
 that.

 SHRI  ए.  RAMAMURTI:  It  is  a
 mockery  of  Parliamentary  discussion
 jtself.  I  seek  your  protection,  the
 protection  of  the  Speaker  on  this
 matter,

 MR.  SPEAKER:  You  may  throw  St
 out  if  you  want.

 SHRI  P.  RAMAMURTI:  Sir,  my
 point  is,  you  as  the  custodian  of  the
 House,  as  the  custodian  of  Parliamen-
 tary  discussion,  have  got  to  do  certain
 things.  I  am  requesting  you  to  exer-
 cise  your  discretion,  whether  the
 Deputy  Prime  Minister  can  be  allow-
 ed  to  make  a  mockery  of  this  Parlia-
 ment.

 SHRI  MORARJI  DESAI:  It  is  not
 tagged  on  to  the  section  which  the
 hon.  Member  pointed  out  and  to
 which  he  says  it  does  not  apply.  The
 amending  Bil  says:  “After  Part  ITA
 of  the  principal  Act,  the  following
 Part  shall  be  inserted,”  namely,  “Part
 TIB.”  It  is  not  attached  to  that  sec-
 tion.  This  is  Part  IIB.

 SHRI  P.  RAMAMURTI:  Of  the
 same  section,  36.

 mis-
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 SHRI  MORARJ]  DESAI:  Not  in  the
 same  section,  We  have  given  a  diffés ent  part  altogether.  This  is  section
 S6AD;  it  has  a  different  nomenclature:
 a  different  number  given  to  it.  It  &
 not  the  same  number;  it  is  not  part  of
 the  same  thing.

 SHRI  SRINIBAS  MISRA:  I  have  s
 point  of  order.  The  question  ig  this.
 We  can  take  away,  or  thig  House  has
 the  power  by  legislation  to  take  away
 somebody’s  property.  This  House  has
 the  power,  under  the  Constitution,  w
 direct  somebody  to  use  the  property
 in  any  manner  directed  by  this  House,
 in  any  manner  the  House  may  by  law
 direct.  But  the  Constitution  does  not
 give  the  authority  to  this  House  to
 say  to  a  person,  “You  give  up  your
 property.  We  wil!  manage  it”.  I  am
 not  opposing  it  as  such  but  I  am  refer-
 ring  to  it  that  it  will  be  unconstitu-
 tional  when  passed.

 MR.  SPEAKER:  Do  you  want
 say  what  the  courts  are  likely  to  say
 about  the  Act?

 SHRI  SRINIBAS  MISRA:  No,  Sir.
 Are  we  to  pass  a  law  which  will  be-
 come  unconstitutional?

 MR.  SPEAKER:  There  may  be
 difference  of  opinion.  I  do  not  think
 I  can  take  a  decision  on  that.  I  am
 not  competent  to  say  what  decision
 the  courts  would  take.  It  is  for  the
 House  to  decide  whether  it  is  bad,
 against  the  constitutional  provisions
 and  is  likely  to  be  thrown  out,  The
 Speaker  should  not  arrogate  to  himself
 the  power  to  decide  it.  Because  yon
 have  put  him  in  the  Chair  he  cannot
 arrogate  to  himself  the  power  to  say
 that  this  is  against  the  Constitution.
 If  502  members  cannot  decide  that
 this  ig  against  the  Constitution,  you
 shoulg  not  put  that  responsibility  on
 one  man  who  Is  sitting  in  the  Chair.
 If  you  think  it  fs  against  the  Consfi-
 tution  or  is  likely  to  be  thrown  out
 by  courts,  let  the  House  discuss  it  and
 take  a  decision.  Don’t  put  thet  res
 ponsibility  on  the  Speaker.
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 eft  ष  लिम्त्थे :  भ्रध्यक्ष  महोदय,  जिस
 कमेटी  की  |  रपट  पर  प्रब[हम,  बहस  करने
 धार

 देह
 मेरी  राय  में  वह  रपट  है  ही  नहीं

 क्योंकि  |  जिस  स्थिति  में  भ्रौर  जिस  शक्ल  में
 रपट  भानी  चाहिये  पी  वह  भाई,  ही,नहीं  है
 कैसे,  यह  मैं  श्रमी  साबित  करना  चाहता
 हूं।  कल  ही  इस  वात  की  भ्रोर  मेरा  ध्यान
 गया  है  भौर  कल  से  ही  मैं  यह  मांग  कर  रहा
 था।

 मैंने  दस  साथियों  क ेसाथ  जो  मिनट
 झाफ  'डिसैंट  विरोध  पत्र  दिया  था  उसे  नहीं
 छापा  गया  है।  मेरे  मिनट  श्राफ  डिसेंट  में  यह
 हिस्सा  था:

 (iv)  Moreover,  there  is  a  great
 danger  of  the  Banks  falling  under
 Congress  Party  Control  under  the
 new  dispensation  without  being
 liberated  f.om  the  influence  of
 Big  Business  in  any  way.  This  is
 borne  out  by  the  fact  that  several
 Congressmen  have  been  appointed
 directors,  viz,  Messrs  Utzov
 Parikh  and  G.  B.  Nawalkar  (Bank
 of  Baroda);  Tribuwanadas  Patel
 (Central  Bank);  Shantilal  Shah,
 M.  P.,  Kantilal  Ghia,  M.L.A.  8.  N.
 Desai  ang  Raghunath  Singh
 (Union  Bank);  Jashbhai  Patel
 (Bank  of  India),  and  Maganbhai
 Patel  (Bank  of  India).

 gare  पैराग्राफ  यह  है  :

 “(yv)  The  Thacker  affair  has
 also  established  beyond  doubt  the
 co  lusion  between  Big  Business,
 Bureaucracy  and  Ministe's.  It  is
 established  that  the  Minister  for.
 Industrial  Development  and  his
 senior  civil]  servants  had  given
 their  consent  to  Prof.  Thacker’s
 accepting  directorship  of  a  lead-
 {ng  Commercial  Bank  and  but  for
 the  opposition  of  Mr.  Mohan
 Kumaramangalam  and  Dr.  Pa-anj-
 ape  and  vigilance  of  Parliament,
 the  deal  would  have  gone  through
 १93  the  inquiry  into  one  aspect  of
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 monopoly  sabotaged.  It  is,  there-
 fore,  necessary  to  give  directions
 which  will  ensure  that  Chairman
 and  Boards  of  Directors  of  the
 Banks  do  not  become  subservient
 to  the  ruling  party.”

 इसके  बारे  में  हम  लोगों  ने  बहस  उठाई  थी  #
 श्री  दांडेकर  भौर  श्री  इन्द्रजीत  गुप्त  को  याद
 होगा  ।  इस  बारे  में  चार,लोगों  ने  जो  मिनट
 श्राफ  'डिसेंट  दिया  था  उस  में  से  दो  अनुच्छेद
 काट  दिये  गये  हैं,  इसलिये  जो  रिपोर्ट  हमारे
 सामने  विचारार्थ  श्राई  है  उस  को  हम  रपट
 नहीं  कह  सकते  हैं  7  श्रगर  यह  गलती  है  तो  उस
 गलती  को  सुधार  कर  नई  रपट  आये,  उसके
 बाद  श्री  मोरारजी  इसका  प्रस्ताव  रबखें ।
 इसके  बारे  में  मैं  श्रापका  निर्णय  चाहता  हूं।
 मैंने  सारे  नियमों  को  शर  आपके  निर्देशों  को
 पढ़ा  है,  झगर  कोई  अ्संसदीय  श्र  अ्रशिष्ट
 या  इस  तरह  की  बात  होती  तो  उसको  आप
 काठ  सकते  थे  श्रौर  सो  भी  पहले  मुझसे  कहना
 चाहिये  था  ।  श्रगर  मुझको  कहा  जाता  तो
 शायद  मैं  ही  पहले  उसको  उस  में  से  निकाल
 देता।  लेकिन  इसमें  कोई  ग्रशिष्ट  नहीं  है,
 प्रसंसदीय  नहीं  है,  प्रशोभनीय  नहीं  है,
 कोई  गाली  गलोज  नहीं  है।  श्गर  हमने
 प्रपना  दृष्टिकोण  रखा  है  नुक्ताचीनी  की  है
 भौर  वैसा  करले  समय  हो  सकता  है  कि  तीखे
 शब्दों  का  हमने  प्रयोग  किया  हो  ।  लेकिन
 जहां  तक  शब्दों  का  सम्बन्ध  है  पने  अभी
 देख  लिया  है  कि  सन्त  मोरारजी  ने  कंसे
 शब्दों  का  प्रयोग  किया  है।  हर  एक  की  रुचि
 होती  है,  हर  एक  श्रादमी  की  श्रपनी  अपनी
 शैली  होती  है।  लेकिन  जब  उसमें  प्रशोभनीय
 भ्रशिष्ट  और  प्रसंसदीय  कुछ  नहीं  था  तो  हम
 लोगों  की  बातों  को  काटने  का  उनको  कोई
 भ्रधिकार  नहीं  था।  इस  वास्ते  यह  रपट
 ही  नहीं  है  जौर  इस  वास्ते  इस  पर  भ्राधारित
 जो  प्रस्ताव  भाया  है  उसको  विचारार्थ  स्वीकार
 करने  से झाप  इन्कार  कर  दीजिये।  यह
 बिल्कुल  झाउट  भ्राफ  झाईर  है,  नियमों  के
 बिरुद्ध  है।
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 MR.  SPEAKER:  Later  on,  when  we
 Meet  after  lunch,  we  shall  hear  the
 Chairman  of  the  Committee.

 SHRI  S.  M.  BANERJEE:  Sir,  there
 is  no  rule  under  which  he  can  be  ask-
 ed  to  clarify  the  position.  A  similar
 situation  arose  when  an  amendment
 came  regarding  an  earlier  Bi'l  and
 it  was  pleaded  by  some  hon.  Members
 that  the  Chairman  has  got  a  right  to
 delete  anything.  But  then  it  was
 said  “hat  he  can  only  delete  with  the
 p2rmission  of  the  Member  concerned.
 He-e  an  important  portion  hag  been
 deleted.

 MR.  SPEAKER:  The  point  raised
 by  Shri  Limaye  is  an  important  one.
 That  shou'd  be  discussed  as  to  whe-
 ther  the  Chairman  has  a  right  to  de-
 lete  something  or  not.

 श्रो  रवि  राय:  बड़ी  विचित्र  बात  है
 कि  ग्राप  को  खबर  ही  नहीं  है  ।

 MR,  SPEAKER:  The  qu?s‘ion  is
 whether  he  has  the  right  to  delete
 something.  It  is  a  separate  question
 and  it  should  be  discussed  by  the
 members  of  the  Rules  Committee  or
 somewhere  else,

 श्री  मबू  लिम्डी :  जब  'क  फैसला  नहीं
 झ्राता  है  यह  रपट  ही  नहीं  है,  इस  को धाप
 चर्चा  के लिए  न  लीजिएगा।

 7

 MR.  SPEAKER:  This  is  ‘he  first
 time  that  I  hear  about  this.  If  the  hon.
 Member  had  written  to  me  earlier  I
 could  have  taken  a  decision  earlier.  I
 think  that  is  a  bigger  question  not
 pertaining  ‘o  this  Bil]  alone.  The
 point  to  be  detided  is  whether  the
 Chairman  of  g  Committee  can  dete
 s0Me  portions  of  a  minute  of  dissent.
 That  is  a  separate  question  which  can
 be  discussed  and  a  decision  taken.
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 SHR]  8.  M.  BANERJEE:  Sir,  I  want.
 your  guidance  on  this.  I  want  to
 quote  from  the  minute  of  dissent  sent
 in  by  Shri  Madhu  Limaye  and  also.
 Shri  Indrajit  Gupta.  I  am  aware  that
 while  they  subm‘tted  their  minute  of
 dissent  a  particular  paragraph  was
 there.  But  now  J  find  that  that  para-
 graph  is  not  in  the  printed  report.  It
 has  been  omitted  intentionally  or  un-
 intentionally.  But  how  can  the  re-
 port  be  complete  wh2n  tha’  particular
 point  raised  by  some  Members  jg  not
 there?  How  Can  we  discuss  an_  in-
 complete  report?

 SHRI  ए.  RAMAMURTI:  Sir,  the
 Parliament  appointed  a  Szlect  Com-
 mittee  to  consider  a  Bill.  When  Par-
 liament  is  again  discussing  the  Bill  as
 it  has  emerged  from  the  Select  Com-
 mittee  Parliament  is  entitled  to  know
 what  points  were  raised  in  the  Com-
 mittee  and  how  the  Members  had  re-
 acted  to  the  provisions  of  the  Bill.  If
 the  Chairman  of  the  Committce,  with-
 out  having  a  right  to  do  so,  delete
 certain  views  expressed  by  certain
 hon.  Members,  how  is  ‘his  Parliament
 to  know  what  hag  been  the  opinion  of
 various  Members?  Therefore,  this  re-
 port  is  incomplete.  This  is  not  a  pro-
 9327  report.  Sir,  I  request  you  to  hold
 it  back,  le.  us  have  the  full  report,
 allow  us  to  go  through  it  and  apply
 our  mind  and  then  we  can  take  it  up
 hore  and  consider  it.  Otherwise,  Sir,
 there  need  not  be  a  Select  Committee
 at  all.

 MR.  SPEAKER:  I  wish  I  had  known
 abou:  this  one  or  two  days  earlier.
 Then  a  decision  could  have  bzen  tiken
 by  now.  Anyway.  let  us  hear  the
 Chairman  of  the  Committee  when  we
 meet  after  lunch.  Let  us  adjourn  for
 lunch  now  aud  meet  again  at  2.00.

 3.05  hrs.

 The  Lok  Sabha  then  adioumned  for:
 Lunch  till  Fourteen  of  the  Clock.
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 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  Fourteen

 .of  the  Clock.

 {Mr.  Depury-SPEAKER  in  the  Chair].

 BANKING  LAWS
 BILL—contd,

 (AMENDMENT)

 MR.  DEPUTY-SPEAKER:  Shri
 Dhillon.

 SHRI  S.  M.  BANERJEE:  Sir,  before
 he  makes  a  statement,  I  wish  to  say
 something  on  ‘his  point  of  order  so
 that  he  may  reply  to  that  also,

 MR.  DEPUTY-SPEAKER:  Already
 he  hag  stated  his  case.

 SHR]  S.  M.  BANERJEE:  I  was  on
 my  legs,  when  the  House  adjourned
 for  lunch.

 SHRI  THIRUMALA  RAO  (Kaki-
 nada):  May  I  make  a  submission?
 When  the  Speaker  adjourned  the
 House  for  lunch,  the  Chairman  of  the
 Select  Committee,  Mr.  Dhillon,  was
 calle@  upon  to  make  a  statement  and
 the  Speaker  said  that  he  would  make
 it  at  2  O’Clock  when  the  House  re-as-
 sembled  I  suggest  he  should  have  pri-
 ority  before  Mr.  Banerjee  takes  the
 floor.

 SHRI  S.  M.  BANERJEE:  I  rise  on
 a  point  of  order.

 MR.  DEPUTY-SPEAKER:  So  far
 as  the  Minute  of  Dissent  jg  concerned,
 you  are  not  ३  signa‘ory  to  it.

 SHRI  5.  M.  BANERJEE:  ]  am  not  a
 signatory  to  it.  But  once  a  point  of
 order  has  been  raised,  once  an  issue
 hag  been  raised,  in  the  House,  it  is
 the  property  of  the  House.  My  Party
 Member,  Mr.  Indrajit  Gupta,  is  a
 signatory  to  it.  Kindly  hear  me.

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.  When  Mr.  Madhu
 Limaye  raised  this  matter  and  it  was
 brought  to  the  notice  of  the  House,
 the  Speaker  said  that  the  Chairman  of
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 the  Select  Committee  would  be
 heard  (Interruptions)  It  I
 need  your  help.  I  will  take  it.

 SHRI  S.  M.  BANERJEE:  Kindiy
 hear  me  for  a  minute.  The  first  sig-
 natory  is  Mr,  Madhulimaye  and  the
 second  signa‘ory  is  Mr.  Indrajit
 Gupta  who  belongs  to  my  Party,  the
 C.P.I.  Unfortunately,  Mr.  Indrajit
 Gupta  hag  gone  to  attend  the  meet-
 ing  of  the  Nationa)  Councij  which  is
 being  held  in  Delhi.  Otherwise,  he
 would  have  expressed  his  views,  I
 have  been  asked  to  express  the  view-
 point  of  my  Party,  specially  the  view
 point  of  Mr.  Indrajit  Gupta.

 SHRI  SAMBASIVAM  (Nagapath-
 nam):  A  point  of  order  cannot  be
 raised  by  other  persons,

 MR.  DEPUTY-SPEAKER:  The
 matter  is  before  the  House.  How  can
 I  shut  him  out?

 SHRI  S.  M.  BANERJEE:  Anyone
 can  speak  now.

 May  I  invite  your  kind  attention  to
 Rule  303(6)?  It  says:

 (6)  If  in  the  opinion  of  the
 Speaker  a  minute  of  dissent  con-
 tains  words,  phrases  or  expres-
 sions  which  are  unparlimentary
 or  otherwise  inappropriate,  he
 may  order  such  words,  phrases  of
 expressions  to  be  expunged  from
 the  minute  of  dissent.”

 We  are  proceeding  on  an  assumption
 that  this  par.icular  portion  of  the
 Minute  of  Dissent  which  was  given
 by  Mr.  Madhu  Limaye  and  my  hon.
 colleague  Mr.  Indrajit  Gupta  and
 others  contained  something  which,
 according  to  the  Rules,  was  unparlia-
 mentary  or  otherwise  inappropriate,
 which  the  Chairman,  in  the  case  et
 the  Select  Committee  or  the  Speaker,
 in  the  case  of  the  House,  thought  it
 best  to  expunge.

 Then,  I  would  invite  your  kind
 atten‘ion  to  the  Directions  by  the
 Speaker.  Direction  9()  says:

 ‘If  in  the  opinion  of  the  Chair-
 man,  a  minute  of  dissent  contains
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 vwerds,  phrases  or  expressions which  are  unparliamentary,  irre-
 levant  or  otherwise  inappropriate,
 he  may  order  such  words,  phrases
 or  expressions  to  be  expunged
 from  the  minutes  of  dissent.”

 Now,  that  particular  portion  hag  been
 read  and  very  ably  explained  by  my
 hon.  frieng  Mr.  Madhu  Limaye.  That
 portion—the  English  language  as  I
 know—did  not  contain  any  sentence
 or  words  which  could  be  construed
 883  unparliamentary  or  otherwise  inap-
 propriate  or  something  like  that.  So,
 my  submission  is  only  this  namely
 that  we  would  like  to  hear  from  the
 chairman  of  the  Select  Committe,  Shri
 G,  8.  Dhillon,  for  whom  I  _  have
 the  greatest  regard,  the  circumstan-
 ces  under  which  he  expunged  that  par-
 ticular  portion  without  information  to
 the  Member  or  Members  concerned.
 Did  he  rely  on  Rule  303  (6)  and  di-
 rection  9()  of  the  Directions  by  the
 Speaker,  or  were  there  other  conside-
 ra'ions  which  led  him  to  believe  that
 that  portion  was  not  fit  to  remain  in
 the  minute  of  dissent?  Before  you  give
 your  ruling,  I  would  like  to  hear  him
 on  thig  point.

 SHRI  कप्  S.  DHILLON  (Taran
 Taran):  The  minute  of  dissent  sub-
 mitted  by  my  hon.  friends  who  were
 members  of  the  Committee  ran  into  5
 paragraphs.  I  found  that  paragraphs
 4  and  5  were  not  at  all  relevant  to  the
 main  issue.  They  were  rather  full  of
 insinuations  and_  certain  reflections.
 In  one  paragraph  they  had  tried  to
 drag  into  the  minute  a  certain  political
 party  and  a  number  of  persons  who
 could  never  have  been  given  any  op-
 portunity  either  in  the  Select  Com-
 mittee  or  anywhere  else.  The  refer-
 ence  relating  to  the  Thacker  report
 wag  absolutely  out  of  context  and
 completely  irrelevant.  Under  the  au-
 thority  given  to  the  Speaker  under
 rule  303  and  under  Direction  9  of
 the  Directions  by  the  Speaker,  I  held
 the  opinion  that  out  of  the  5  para-
 graphs  which  might  run  into  a  report
 much  bigger  perhaps  than  the  report
 of  the  Select  Committee  itself  .
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 SHRI  S.  M,  BANERJEE:  So  what?

 SHRI  G.  5.  DHILLON:  So,  |  thought
 that  it  was  quite  irrelevant  and  con-
 tained  insinuations  and  not  at  alj  ap-
 propriate  to  the  issue.  That  was
 within  my  discretion  and  |  held  that
 opinion.  I  consulted  the  office  and
 again  looked  into  the  ma‘ter,  and
 after  a  good  deal  of  deliberation  I
 arrived  at  this  conclusion  that  this
 was  not  relevant  to  the  issue.

 Ag  regards  my  hon.  friend’s  point
 that  it  ought  to  have  been  conveyed
 to  the  Members  concerned,  I  am  very
 sorry  I  did  not  do  so.  I  had  met  a
 number  of  them,  but  I  was  through-
 out  under  the  impression  that  the
 practice  as  it  has  gone  on  in  this  office
 for  years  is  that  no  hon.  Member  has
 been  informed  at  any  time  about  the
 decisions  taken  by  the  chairman  in
 regard  to  the  minutes  of  dissent  .

 SHRI  8,  M.  BANERJEE:  In  that
 case,  the  minute  of  dissent  shculd
 have  been  writen  by  the  chairman
 himself  why  should  he  ask  the  Mem-
 bers  to  write  it?

 MR,  DEPUTY-SPEAKER:  Order,
 order.  This  is  not  fair.  Hg  ig  only
 saying  objectively  what  had  happ2n-
 ed,

 SHRI  G.  S.  DHILLON:  I  do  not
 know,  and  I  was  never  shown  any
 instance  regarding  that.  Otherwise
 they  are  all  my  good  and  dear  friends,
 and  if  it  had  been  within  my  know-
 ledge  that  the  chairman  should  also
 explain  to  the  Members  the  reasons
 why  he  exercises  his  discretion  in  a
 particular  way,  certainly  I  would  have
 welcomed  any  of  them  and  explained
 to  them  the  position.

 श्री  शार्ज  फर्नोडोश  (बम्बई  दक्षिण):
 प्रध्यक्ष  महोदय,  मैं  धाप  से  खुलासा  चाहता
 हैं  भापके  बयान  के  ऊपर  1  ढिल्म॑  साहब  ने
 जो  झपना  बयान  दिया  उस  में  वह  यह
 कह  रहे  हैं,  उन  का  कहना  है  कि  उन्होंने  इस
 चीज़  को  हटा  दिया.  .
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 MR.  DEPUTY-SPEAKER:  _  Shri
 George  Fernanades  may  please  re-
 sume  hig  seat.

 If  I  have  to  permit  anybody  to
 Speak  now,  then  I  should  permit  first
 Shri  Datta‘raya  Kunte  who  had  got
 up  first.  But  what  I  would  suggest
 is  that  let  the  hon.  Member  listen
 first  to  what  I  have  to  say  about  it,
 and  then  if  he  has  any  doubts  later
 on,  I  would  permit.

 staat  sive:  at  303  (6)
 देखिये.  (ब्पवबान)  उनको
 झधिकार  ही  हीं  है,  स्पीकर  को  भधिकार
 है।  भ्रगर  किसी  भी  चीज़  को  हटाना  हो  तो
 स्पीकर  को  प्रधिकार  है  1

 MR.  DEPUTY-SPEAKER:  First,  Ict
 hon,  Members  listen  to  me.  I  have
 heard  the  chairman  of  the  Select
 Committee.  The  usual  pract  ce  which
 I  have  followed  is  that  when  any-
 thing  is  to  be  deleted,  we  usually
 consult  the  Member  concerned  and
 point  out  that  such  and  such  a  thing
 is  inappropriate  or  such  and  such  a
 thing  is  not  called  for.  I  have  observ-
 ed  this  because  in  one  of  ‘he  comm't-
 tees  I  had  to  correct  a  minute  of  dis-
 sent.  I  sent  for  the  Members  and  then
 corrected  it.

 In  this  particular  case,  except  for
 this,  the  Chairman  of  the  Selcct  Com-
 mittee  has  acted  quite  correctly,  and
 there  is  no  question  about  it.

 Since  the  matter  has  been  brought
 before  the  House,  I  think  that  in  all
 fairness,  because  J  have  gone  through
 the  relevant  rule  and  also  the  Direc-
 tion,  that  these  two  paragraphs  need
 to  be  restored.  I  consider  it  that  they
 would  be  taken  as  restored  and  cor-
 rection  would  be  issued.

 SHRI  S.  M.  BANERJEE:  It  should
 be  reprinted.  We  do  not  know  what
 the  paragraph  is,

 MR.  DEPUTY-SPEAKER:  .-Shri
 Madhu  Limaye  has  read  it  out  already.
 If  necessary,  I  would  ask  him  to
 read  it  out  again.
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 SHRI  S.  M.  BANERJEE:  It  showd
 be  circulated.

 MR.  DEPUTY-SPEAKER:  I  have
 already  said  that  it  will  be  circulat~
 ed.

 at  द  लिमवे:  प्राप  जरा  मेरी  बात
 सुनिए।  णो  लोग  उपस्थित  नहीं  है  वह  क्या
 करेंगे  ?

 SHRr  P.  RAMAMURTI:  After  hav-
 ing  given  that  decision  you  should
 hear  me.  You  should  not  behave  in  a
 dictatorial  way.

 MR.  DEPUTY-SPEAKER:  After  my-
 ruling  there  can  be  no  debate  on  it,

 SHRI  P.  RAMAMURTI:  I  am  not
 debating  on  it.  I  just  want  to  make  a
 submission.

 MR.  DEPUTY-SPEAKER:  I  shalt
 not  hear  anything  on  the  ruling.  I
 have  given  my  final  ruling  that  the
 paragraphs  will  be  restored.

 शी "पय  fom  :  वह  ठीक  है।
 दूसरा  प्वाइंट  श्राफ  श्रार्डर  |

 MR,  DEPUTY-SPEAKER:  All  other
 points  of  order  were  overruled,

 SHRI  P.  RAMAMURTI;  I  have  got  a
 new  point  of  order.

 MR,  DEPUTY-SPEAKER:  The
 Speaker  has  already  said  that  if  on  any
 particular  clause  there  is  any  point  of
 order  we  shall  consider  it  at  that
 time.  But  point  of  order  of  a  gene-
 ral  nature  regarding  the  structure  of
 the  Bill  wag  overruled,

 af  ore  लिसये  :  भाप  के  निर्णय  ही  में  से
 उत्पन्न  हो  रहा  है।  यह  दूसरा  प्वाइंट  आफ
 झार्डर  है।  झाप  जरा  सुनिये  तो  ।

 क्री  जा  फरतेन्डोस :  उसको  चेलेंज

 नहीं  कर  रहे  हैं  दूसरा  प्वाइंट  भाफ  झाढर

 है,  शझाप जरा  सुनें  तो  मालूम  हो
 लायेगा।
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 MR.  DEPUTY-SPEAKER:  I  have
 festored  the  paragraphs.  What  more
 does  the  hon.  Member  want?

 SHRI  P.  RAMAMURTI:  We  are  not
 ehallening  the  ruling.  We  are  thank-
 ful  to  you  for  that.

 a  थ िये:  उसके  बाद  ही  यह
 च्वाइंट  भाफ  आर्डर  उठता  है  श्राप  की  रूलिंग
 को  मान  कर  ।  झाप  जरा  सुन  लोजिये  ।

 थ्री  जाज  फर्ने डस:  आपने  जो  फैसला
 दिया  बहुत  ही  बढ़िया  दिया।  बहुत  भ्रच्छा
 फैसला  दिया।  हम  उसका  स्वगत  करते
 हैं।

 श्र्ब  मेरा  305  को  लेकर  व्यवस्था  का
 अश्न  है।  वह  इस  प्रकार है  :

 “The  Secretary  shall  cause
 every  report  of  a  Select  Committee
 to  be  printed,  and  a  copy  of  the
 report  shall  be  made  available
 for  the  use  vf  every  member  of
 the  House.  The  report,  and  the
 Bill,  as  reported  by  the  Select
 Committee,  shall  be  published  in
 the  Gazette.”

 wa  श्राप  ने  बहुत  हो  श्रच्ठा  फँतला  यहाँ
 चर  दिया  1  ज़ो  प्रन्याय  हुप्रा  है  उत  को  दूर
 कर  के  हमें  न्याय  दिया  |  ब  अगर  यह
 विघें  क  यहाँ  पर  बहस  के  लिये  आना है  तो

 ह्य  झाव  यक  है  कि  305  नियम के  अन्तर्गत
 हुए  रिटं  क  मिनट  श्राफ  डिसेंट  के  साथ,
 पता  (रा,  जा  दो  पैराग्राफ  हटाए  गये  थे,
 उस  कैराग्राफ  के  साथ  छापा  जाये  और  तमाम
 श्दस्प  क  भी  बाँटा  जाये  और  गजट  के  भन्दर
 भी  ह  क.  छ.वा  कर  लाया  जाये  ।  शध्रगर

 यह  चीज  :ह  होती  है  तो  इप  विधेयक  पर
 “४  हस  ह्त्ग  यहाँ  पर  बिलकुल  ही  भ्रसम्भव
 आज  हू;  जाती  है  क्योंकि  यह  नियम  का  पुरा
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 पूरा  उल्लंधन  हो  जायेगा  ।  गलत  ढंग  से
 हटार  हुए  पैराब्राफत  आज  इत  सदन  के  सामने
 बहस  के  लिये  नहों  हैं  ।  वह  क्या  हैं,  यह  जिनको
 हमने  वह  मिनट  आफ  डिसेंट  लिखा  था  उनक,
 छोड़कर  और  भो  सदस्य  कोई  भा  स  र  नहीं
 जानते  ।  इसलिये  जब  तक  बह  दो  पराग्राफ
 जैसा  कि  305  में  लिखा  है  फि  सेकट्रो  उन  को
 छापेंगे  श्रौर  तमाम  सदस्थों  को  देंगे  :

 ‘The  report  and  the  Bill  as  re-
 por.ed  by  the  Select  Committee
 shal]  be  published  in  the  Gazeite.”.

 यह  जो  भो  नियम  305  में  लिवा  है  वह  पूरा
 होने  तक  दन  बिल  पर  बहस  नहीं  हो  सकतो
 है।

 SHRI  P.  RAMAMURTI:  I  am  very
 thankful  to  you  for  restoring  those
 two  paragraphs,  When  Parliament
 refers  a  particular  Bil]  to  a  Select
 Committee  and  when  provision  has
 been  made  that  the  report  shall  be
 printed  and  circulated  to  the  Mem-
 bers,  what  is  the  intention  behind  it?
 The  inention  is  that  the  Bill  could
 not  originally  be  considered  in  such
 detail  by  Parliament  as  a  whole  and
 the  efore  we  have  remitted  it  to  a
 Select  Committee  where  a  detailed
 discussion  could  take  place.  Every
 mz-mber  of  ‘he  House  must  know  ful-
 ly  what  exactly  has  been  the  opinion
 of  every  member  of  the  Select  Com-
 mittee  in  orier  that  he  may  bring
 to  bear  his  points  in  the  discussion  in
 Parliament  when  tha‘  Bill  is  taken
 into  consideration  after  it  hag  come
 out  of  the  Select  Committee.  Then
 only  proper  discussion  could  take
 place.  It  ig  quite  likely  that  Mr.
 Dandeker.  for  example,  after  knowing
 fully  what  exactly  has  been  the  mi-
 nute  of  dissent  of  Mr,  Limaye  and
 others,  might  change  his  opinion  or
 at  Jeast  he  might  think  of  it.  There-
 fore,  you  must  give  an  opportunity
 to  every  member  to  understand  fully
 what  has  been  the  minute  of  dissent.



 3927  Banking  Lows

 (Shri  P.  Ramamurti]
 By  asking  Mr.  Limaye  to  read  out  and
 all  that,  we  are  reducing  the  entire
 proceedings  of  the  Select  Committee
 to  a  farce.  If  you  say  that,  then  you
 need  not  print  iv  at  all,  everything
 could  be  read  out.  So,  nothing  8
 going  to  ba  lost.  After  all,  this  could
 be  printed  in  the  night;  you  circutate
 it  tomorrow,  give  us  a  few  hours  80
 that  we  can  understand  the  whole
 thing,  and  on  Monday  you  can  _  take
 it  up.  By  this,  nothing  is  going  to
 be  lost.  Why  are  you  hurrying  up
 like  this?  Having  restored  it,  you
 Must  take  it  to  its  logical  conclusion.
 Why  are  you  stopping  in  the  mid-
 way?  You  take  it  to  its  logical  con-
 clusion.  Now  only  half  an  hour  is
 left.  Why  should  we  hurry  about  it?
 Take  it  on  Monday.

 MR.  DEPUTY-SPEAKER:  Your  ar-
 gument,  is  very  clever.  But  it  should
 not  be  a  question  of  time;  it  is  a
 qQuest.on  of  principle.  You  have  entun-
 ciated  8  principle.  If  I  accept  it,  after
 restoration,  I]  will  act  on  it;  if  I  do
 uot  accep:,  I  am  perfectly  within  my
 tights  to  call  Mr.  Dandekar  to  make
 his  submission  for  a  few  minutes.

 SHRI  H.  N.  MUKERJEE:  We  all  ap-
 preciate  highly  the  principleq  stand
 whith  you  have  taken  by  directing
 restoration  of  those  paragraphs.  We
 would  like  you  to  persist  in  that  prin-
 cipled  attitude  because  procedure  has
 a  certain  sanctity  in  this  Parliamen-
 tary  set-up,  whether  we  like  it  or
 not,  it  is  a  different  matter—some  of
 us  do  not  like  it.  In  the  Par'iamen-
 tary  set-up,  procedure  is  extremely
 important.  We  do  have  to  have  fool-
 proof  legis)ation;  we  do  have  to  be-
 have  so  that  the  Deputy  Prime  Mi-
 nister  of  our  country  does  not  find
 himself  in  the  soup.  We  have,  there-
 fore,  to  order  parliamentary  proceed-
 ings  in  a  fashion  that  no  loopholes  are
 left  unplugged  if  our  ingenuity  is
 available  bi  time.

 Now  what  has  happened?  Largely
 on-  account.  of  your  direction,  this
 Houm  is  now  confronted  with  the  po-
 sition  that  something  else  is  going  to
 Me  added  to  the  note  of  dissent  that
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 we  have  there.  This  House  presumably
 Proceeds  on  the  basis  of  certain  docu-.
 mentation  presented  before  it.  That
 documentation  is  going  to  be  altered
 in  certain  regard.  It  may  not  mean
 a  lot  of  difference,  but,  on  principle,
 it  is  something  which  is  very  im-
 por-ant.  Therefore,  since  procedure
 is  important,  you  have  to  take  a  more
 principled  stand  and  see  to  it  that
 the  discussion  is  postponed  half  an
 hour  or  so.  Heavens  will  not  fall
 down  if  it  is  postponed  by  half  et
 hour.

 SHRI  RANGA  (Srikakulam):  I  do
 no.  wish  to  take  much  time.  Iam  in
 agreement  with  my  hon.  friends  in
 what  they  have  said.  The  report  of
 the  Select  Commitee.  as  has  been  pre-
 sented  here,  is  incomplcte.  The  whole
 of  it  should  have  been  presented  al-
 together  at  one  and  the  same  time.
 But  it  was  not  so.  It  took  all  the
 trouble  and  patience  of  this  House
 and  the  persistence  of  my  hon.  fri-
 ends  to  draw  our  attention  to  some-
 thing  that  is  supposed  to  have  been
 written,  2  read  it  out.  I  thought
 I  heard  it.  But  I  cannot  trust  my-
 self  to  think  that  I  have  heard  it  ful-
 by  and  digested  it  properly  also,  Here
 is  also  79०  305  to  which  attention  has
 been  drawn.  Therefore,  I  personally
 feel  that  it  would  be  best  if  you  give
 us  time.  Let  it  be  printed  and  cir-
 culated  tomorrow.  Then  we  shall
 take  it  up  tomorrow  or  at  any  other
 time  that  may  be  fixed  by  you  or  by
 the  Minister  of  Parliamentary  Af-
 fairs.

 SHRI  5.  S.  DHILLON:  [I  am  rather
 very  much  enlightened  by  your  rui-
 ing.  If  it  had  only  be2n  suggested
 that  some  amendment  should  be  in-
 troduced  in  the  Directions  that  the
 Speaker  could  at  any  time  in  the
 House  overrule  the  discretion  of  the
 Chairman  of  a  Committee,  then  it
 woulg  have  been  much  better,  rather
 than  bring  it  ag  a  bolt  from  the  blue
 (Interruptions).  You  have  given
 your  ruling,  and  I  think,  when  you
 have  done  so,  it  is  a  natural  corollery
 that  you  have  landed  yourself  in  other
 procedura]  complications  and  you
 cannot  get  out  of  them.  You  must  ap-
 hold  their  point  of  order.
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 MB.  _DEPUTY-SPEAKER:  I  will
 rRad,  out  the  particular  Direction,
 under  what  direction  I  have  acted.

 SHRI  6.  S.  DHILLON.  I  was  advis-
 ed  by  your  office  that  I  have  got  full
 discretion  and  there  is  no  practice  to
 intimate  anything  to  the  members,

 SHRI  8,  M.  BANERJEE:  This  is
 Yery  bad.  It  is  casting  aspersions  on
 you.

 SHRI  5.  S.  DHILLON:  I  am_  not
 controverting  or  contesting  anything.

 MR,  DEPUTY-SPEAKER:  He  is
 under  a  misconception.

 This  is  Direction  91(2):
 “Notwiths  anding  anything  con-

 tained  in  qd)  above,  the  Speaker
 shall  have  the  power  to  order  ex-
 punction::  in  like  circumstances
 or  to  review  all  dec’sions  regard-
 ing,  expunction  from  minutes  of
 dissent  and  his  decision  shall  be
 final”.
 So  far  as  these  objections  are  con-

 cerned,  these  two  paragraphs  are  res-
 tored  not  for  giving  an  opportunity
 to  the  members  concerned;  otherwise,
 the  question  of  persuading  others  to
 modify  the'r  opinion  and  so  on  would
 have  come.  I  have  restored  them.
 These  “wo  paragraphs  are  not  rele-
 vant  to  th:  clauses  or  anything  con-
 tained  therein  in  the  amended  Bill.  It
 is  an  opinion  expressed,  Therefore,  I
 do  not  think  that  restcration  and
 circula’ion  of  these  paragraphs  will
 in  any  mnnner  affect  the  course  of
 the  debate.

 SHRI  W.  SREEKANTAN  NAIR
 (Kuilon):  How  do  you  know  it  is  not
 ‘relevant?  You  do  not  know.

 SHRI  SJIEO  NARAIN  (Basti):  Is
 this  the  way  to  speak  to  the  Chair?

 SHRI  M‘RARJI  DESAI:  After  your
 ruling,  there  is  no  alternative  except
 te  adjourn  the  debate  to  Monday.

 MR.  DEPUTY-SPEAKER:  I  do  not
 agree.

 SHR]  TENNETI  VISWANATHAM
 CVisakhar  stnam):  May  I  suggest  that

 proceed  to  the  next  item  of  busi-
 meas?
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 MR,  DEPUTY-SPEAKER:  They  are
 mere  expressions  of  a  political  opinion.

 SHRI  SURENDRANATH  DWI-
 VEDY:  I  want  to  have  a  clarifica-
 tion.  Whether  it  is  political  or  not
 these  two  paragraphs  which  had  been
 omitted  have  been  restored.  I  want  to
 ask  whether  that  also  forms  part  of
 the  Select  Committee’s  Report  or  not.
 If  it  is  part  of  the  Report,  that  must
 be  before  us  before  we  proceed  with
 the  discussion,  It  is  not  that  you  can
 pass  on  like  that.

 SHRI  N.  DANDEKER  (Jamnagar):
 May  I  make  a  subm'ssion?  I  am  going
 to  speak  in  support  of  the  proposition
 that  has  been  submittcd  to  you,  name-
 ly,  that  this  Select  Commi'tee’s  Re~
 port  perhaps  is  not  complete.  It  .is
 on  that  document  that  we  are  de-
 bating  the  Deputy  Prime  Minister's
 Motion  that  the  Select  Comm'ttee’s
 Report  be  taken  into  consideration.

 I  would  like  to  add  to  “hat  8  word
 on  merit  about  that  note.  In  fact,
 on  one  particular  aspect  of  these
 paragraphs,  I  had  a  discussion  with
 Shri  Madhu  Limay.  I  tought  he  was
 including  it  in  his  minute  of  dissent;
 therefore,  I  did  not  mike  a  reference
 to  it  in  my  note  of  dissent,  becaug?
 I  do  regard  as  of  8076  importance,
 one  particular  point,  political  influe
 ence.  It  is  of  the  utmost  importance;
 I  attach  a  good  dea)  of  importance
 to  it  and  as  I  said,  since  he  was  going
 to  include  it  in  his  minute,  I  did  not
 refer  to  it  in  mine,  because  I  do  not
 like  overlapping.  I  do  not  wish  to
 discuss  that  paragraph  now.  but  I
 do  suggest  it  is  important.  The  Motion
 before  us  is  that  the  Report  of  the
 Select  Committee  be  taken  into  con-
 sideration.  The  Select  Committee’s
 Report  is,  unfortunately,  not  com-
 plete.

 MR.  DEPUTY-SPEAKER:  After
 restoration  and  circulation?

 SHRI  N.  DANDEKER:  Every  mem-
 ber  has  got  to  have  it;  every  member
 has  got  to  apply  his  mind  to  it.  I  be-
 lieve  the  Deputy  Prime  Minister  has
 also  very  kindly  and  properly  agreed
 that  this  Report  ig  not  complete  with-
 out  those  paragraphs
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 SHRI  TENETI  VISWANATHAM:  In
 the  circumstances,  I  move  that  we
 proceed  to  the  next  item.

 MR.  DEPUTY-SPEAKER:  If  it  is
 ‘the  sense  of  the  House  (Inter-
 -ruptions.)

 SHRI  MORARJI  DESAI:  No,  Sir;
 you  have  to  decide.

 MR.  DEPUTY-SPEAKER:  |  still
 hold  that  because  these  two  para-
 graphs  are  restored  and  circulated,
 that  will  not  in  any  manner  affect  the
 debate  (Interruptions.  )

 ‘We  proceed  to  the  next  item.

 34.3  hrs,
 PUBLIC  PREMISES  (EVICTION  OF
 UNAUTHORISED  OCCUPANTS)

 AMENDMENT  BILL

 THE  MINISTER  OF
 HOUSING  AND  SUPPLY
 JAGANATH  RAO):  JI  move:

 WORKS,
 (SHRI

 “That  the  Bill  further  to  amend
 the  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Act,
 1958,  as  passeq  by  Rajya  Sabha
 be  taken  into  consideration.”

 The  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Act,  1958,
 was  enacted  to  provide  for  speedy
 machinery  for  the  evtction  of  un-
 authorised  occupants  from  public
 premis2s  and  recovery  of  axrears  of
 rent  and  damages  for  unauthorised
 occupation  of  such  premises.  The  Act
 empowers  the  competent  authsrity
 called  the  ‘Estate  Officer’  to  evict  any
 person  in  unau  horised  occupation  of
 public  premises.  The  Act  stipulates
 that  after  a  show  caus?  notice  and
 after  giving  the  unauthorised  occu-
 pant  a  reasonabl2  opportunity  of
 -being  heard,  the  eState  officer  may
 make  an  order  of  evtefion  for  reasons
 to  be  recorded  therein.  “crecting  that
 ‘the  public  premises  shall  be  vacated
 by  all  unauthorised  tcecifants.  In

 the  event  of  non-compliance  with  the
 eviction  order  within  30  days,  the
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 estate  officer  or  any  other  duly  autho-
 rised  officer  may  evict  (it  person
 from,  and  take  possession  of,  the  pub-
 lic  premises.  The  Act  also  provides
 for  recovery  of  rent  and  damages  as
 arrears  of  land  revenue,

 Similar  provisions  exist  in  the  Pune
 jab  Public  Premises  and  Land  (Evic-
 tion  and  Ren:  Kecovery)  Art,  959
 prevailing  in  Punjab  and  Haryana,

 In  April,  1967,  the  Supreme  Court
 declareq  section  5  of  the  Punjab  Pub-
 lic  Premises  and  Land  (Eviction  of
 Kent  Recovery)  Act  void  ता  the
 ground  that  it  conferred  an  addition-
 8]  remedy  over  and  above  the  usual
 remedy  by  way  of  sui’.  The  Supreme
 Court  held  that

 provisidy
 of  two  al-

 ternative  remedies  to  the  Govern-
 ment  and  leaving  it  fo  the  unguided
 discretion  of  the  Collec’or  to  resort
 to  ONe  or  the  other  and  to  pick  and
 choose  among  those  in  occupation  of
 public  premises  was  discriminatory
 and  therefore  it  violated  article  4
 of  the  Constitution.

 As  the  objects  ahd  procedures
 prescribed  by  the  Central  Act,  which
 we  propose  to  amend  are  similar  to
 those  of  the  Punjab  Act,  we  felt  that
 there  was  risk  of  the  Central  Act  also
 being  struck  down  by  the  Supreme
 Court,  if  challenged.  Ws  therefore,
 thought  it  necessary  that  a  suitable
 amendment  should  be  made  in  the
 Central  Act  so  ‘hat  the  ordinary  re-
 medy  by  way  of  civi]  suit  may  be
 taken  away.

 The  Act  also  empowers  the  Central
 Government  to  recover  rent  ang  da-
 mages  in  respect  of  the  public  premi-
 ses  as  arrears  of  land  revenue.  We
 propose  to  amend  fhe  Act  to  provide
 that  in  the  matter  of  eviction  as  well
 as  recovery  of  arrears  of  rent  and
 damages  in  respect  of  public  premises,
 only  the  procedure  prescribed  in  the
 Act  shall  apply.  No  Civi]  Court
 shal)  have  ‘he  jur‘sdiction  to  enter-.
 tain  any  suit  or  proceeding  in  res-
 pect  of  the  eviction  of  any  unautho-
 tised  occupant  of  public  premises  of
 recovery  of  the  arrearg  of  rent  and
 damages.
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 The  ‘Public  Premises’  as  define  in
 the  Act  are  premises  belonging  to
 the  Centra}  Government,  the  Delhi
 Development  Authority,  Municipal
 Corporation  of  Delhi.  and  the  New
 Delhi  Municipal  Committee.

 We  found  that  the  Government
 Companies  as  defined  in  the  Compa-
 nies  Act,  4956  (in  other  words  those
 in  which  not  less  than  5  per  cent  of
 the  Capital  is  held  hy  the  Central
 Government)  were  also  faced  with
 the  problem  of  eviction  of  unautho-
 rised  occupants  and  recovery  of  rent
 and  damages,  We,  therefore,  felt  that
 the  premises  belonging  to  Govern-
 ment  Companies  should  also  be
 brought  within  the  purview  of  the
 Act

 The  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Amendment
 Bill,  968  accordingly  was  introduced
 in  the  Rajya  Sabha  on  the  5th  March,
 ‘1968.  It  could  not  however  be  passed
 during  the  last  session  of  the  Rajya
 Sabha.

 On  the  29th  May,  ‘1968,  the  Delhi
 High  Court  held  sections  5  and  7  (2)
 of  this  Act  to  be  ultra  vires  of  the
 Constitution  on  the  same  grounds  as
 those  mentioned  by  the  Supreme  Court
 in  the  Punjab  case.

 It  was,  therefore,  considered  neces-
 Sary  to  promulgate  an  ordinance  on
 the  lines  of  the  Public  Premises  (Evic-
 tion  of  Unauthorised  Occupants)
 Amendment  Bill,  ‘1968,  introduced  in
 the  Rajya  Sabha  and  pending  in  this
 House.  The  ordinance  was  issued  on
 the  7th  June,  1968,

 The  Bill  introduced  in  this  House
 on  the  5th  March,  96g  and  the  ordi-
 nance  did  not  cover  premises  belong-
 ing  to  statutory  corporations  such  as
 the  Indian  Institutes  of  Technology,
 the  Indian  Airlines  Corporation,  the
 Air  India  International,  ete.  We  now
 propose  to  bring  the  premises  of  those
 corporate  bodies  also  within  the  pur-
 view  of  ile  Act.
 265  (ai)  LSD—I].
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 As  I  explained  in  brief,  these  are
 the  objects  and  reasons  for  the  amend-
 ing  Bill.  This  Bill  seeks  to  replace
 the  ordinance.

 MR.  DEPUTY-SPEAKER:  Motion
 made:

 “That  the  Bill  further  to  amend
 the  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Act,
 1958,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”
 SHRI  N.  SREEKANTAN'  NAIR

 (Quilon):  Sir,  in  the  Order  Paper,
 this  wag  listed  88  the  last  item  of
 Government  Business,  Because  of  the
 other  Bill  which  ought  to  have  taken
 five  hours  or  more,  I  have  not  yet  put
 in  my  amendment  to  this  Bill,  which
 is  a  very  imporfant  one,  In  thie
 amending  Bill,  the  hon.  Minister  has
 excluded  the  State  Governments.  At
 this  juncture,  when  many  of  the
 State  Governments  are  run  by  non-
 Congress  Ministries,  it  will  look  very
 bad  when  those  Governments  are  ex-
 cluded.  Many  of  these  State  Govern-
 ments  have  now  acquired  property
 here.  So  far  as  my  State  is  concern-
 ed,  some  of  our  properties  are  in  the
 hands  of  unauthorised  occupants,  and
 there  is  no  provision  in  this  Bill
 which  allows  even  the  Corporations
 under  the  Government  of  India  to
 have  all  the  facilities,  and  that  is  be-
 ing  denied  to  the  State  Governments.
 So,  that  aspect  is  very  important  and
 my  amendment  may  be  accepted.

 MR.  DEPUTY-SPEAKER:  That
 will  be  coming  up.  We  will  see,

 SHRI  E.  K.  NAYANAR  (Palghat):
 I  did  not  expect  that  this  Bill  will  be
 coming  up  today.  I  have  also  an
 amendment.

 MR.  DEPUTY-SPEAKER:  |  If
 there  js  any  amendment  of  yours  also, it  will  also  be  accepted.  You  submit
 it  today.

 SHRI  E.  K.  NAYANAR:  First  page,
 clause  (b),  after  “on  behalf  of  the
 Central,  Government”,  add  “State
 Governments’.  That  is  my  amendment.
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 [Shri  E.  K.  Nayanar.]
 If  the  Minister  is  able  to  accept  the
 amendment  we  have  no  objection.

 MR.  DEPUTY-SPEAKER:  You
 are  making  a  mistake,  There  was  the
 question  of  time  that  would  arise,  and
 therefore  |  said  that  jt  could  be  waiv-
 ed.  It  would  be  in  order  even  if  you
 submit  it  today.  That  is  all.  I  cannot
 accept  an  amendment  on  behalf  of
 the  Minister;  that  is  the  point.  How
 can  I’  say  that?  The  amendment  will
 be  allowed  to  be  moved.

 SHRI  B.K.  DASCHOWDHURY
 (Cooch-Behar):  On  this  Bill,  I
 have  alsg  submitted  an  amendment,
 particularly  to  section  4,  where  I  have
 sought  to  delete  lines  28  to  35.  I  do
 not  know  what  will  happen  to  my
 amendment,  nor  has  that  been  print-
 ed.

 MR.  DEPUTY-SPEAKER:  I  will
 find  out.

 SHRI  SHRINIBAS  MISRA  (Cut-
 tack):  One  question  and  a  clarifi-
 cation,  While  the  hon.  Minister  was
 speaking,  there  was  reference  to  the
 civil  court.  Who  will  decide,  except
 the  civil  court,  whether  g  person  is  an
 unauthorised  occupant  or  not?  The
 words  used  are  “unauthorised  occu-
 pant”.  Who  will  decide  whether  they
 are  unauthorised  occupants  or  not.
 I  want  8  clarification.

 SHRI  JAGANATH  RAO:  The  Gov-
 ernment.  The  Estate  Officer  has  got
 the  powers  of  a  civil  court  under  the
 origina)  Act.

 श्रो  रमावतार  शास्त्री  (पटना)
 उपाध्यक्ष  महोदय,  यह  जो  बिल  लाया  गया

 है  वह  मेरे  विचार  से  किसानों  ग्रौर  खास  तौर
 से  दिल्ली  शहर  में  जो  झग्गी  झोंपड़ी  वाले

 रहते  हैं  उनके  खिलाफ  लाया  गया  है।  सरकार
 इस  कुल्हाड़ी  को  चलाकर  लाखों  शुग्गी-.
 झोपड़ी  वालों  को  निराश्चित  करना  चाहती  है
 आर  उन्हें  कोई  दूसरा  स्थान  देने  का  विचार

 -भी  नहीं  रखती  ।  इस  माननीय  सदन  में

 इस  सवाल  पर  बार  बार  बहस  हुई  है,  किसी
 न  किसी  रूप  में  इस  सवाल  को  उठाया  गया
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 है।  मैं  इस  बिल  के  सिलसिले  में  इतना  कहना
 चाहता  हूं  कि  श्राज  दिल्ली  शहर  का  बहुत
 तेजी  के  साथ  विकास  हो  रहा  है  श्लौर  दूसरे
 राज्यों  में  अन्य  शहरों  का  भी  विकास  हो  रहा
 है  ।  विकास  होना  कोई  बरी  बात  नहीं  है
 लेकिन  श्रगर  विकास  के  नाम  पर  गरीबों  की
 जमीन  ली  जाये,  उन्हें  उचित  मुग्रावना  भी
 न  दिया  जाये  तो  यह  उचित  नहीं  कहा  जा
 सकता  ।  दिल्‍ली  शहर  के  अन्दर  लाखों

 झुग्गी  झोंपड़ी  वालों  को  वे  धरबार  बनाया
 जा  रहा  है।  मझे  इस  बिल  का  मकसद  यही
 मालूम  पड़  रहा  है  ।

 उपाध्यक्ष  महोदय,  आप  जानते  हैं  कि
 दिल्ली  में  इस  सवाल  को  लेकर  तमाम  शहर
 के  अन्दर  बहुत  बड़ा  बावेला  है  1  लोगों  को

 बहुत  दूर  दूर  ले  जाकर  बसाने  के  नाम  पर
 वहाँ  रक्खा  जाता  है  और  उन  के  लिये  कोई
 व्यवस्था  नहीं  की  जाती  है  ।  सीमापुरी  यहाँ
 से  9-10  मील  की  दूरी  पर  है  ।  यहाँ  के
 जमना  बाजार  के  लोगों  को  उठा  करके  वहाँ
 सीमापुरी  में  ले जाया  गया  ।  इस  सिलसिले
 में  मैं  ग्राप  के  जरिये  मंत्री  महोदय  का  ध्यान
 दिलाना  चाहता  हूं  कि  जब  पंडित  जवाहरलाल
 नेहरू  जिन्दा  थे  और  देश  के  प्रधान  मंत्री  थे
 तो  उन्होंने  उन  लोगों  को  आश्वासन  दिया  था
 कि  उन  को  दूर  नहीं  ले  जाया  जायगा  लेकिन
 उस  के  बावजूद  जन्हेँ  दूर  ले  जाया  जा  रहा  है  t

 खुद  हमारे  जो  मंत्री  महोदय  श्री  इक़बाल  सिंह
 हैं  उन्होंने  भी वायदा  किया  था।  जैसा  कि  यह
 सरकार  तमाम  वायदों  को  भूल  जाती  है,
 उस  वायद  को  भी  वह  भूल  गयी  और  श्राज
 लाखों  आदमियों  को  यहाँ  से  उजाड  करके

 दूसरी  दूर-दूर  जगहों  पर  बसाया  जा  रहा  है  ।

 वहाँ  पर  उन  के  लिये  कोई  नागरिक  सुविधा
 नहीं  है।  पानी  नहीं  है,  रोशनी  का  बदोबस्त

 नहीं  है  श्र  सफ़ाई  की  भी  व्यवस्था  नहीं  है  ।
 शझास  पास  में  जितनी  भी  कालोनियाँ  बनाई
 गई  हैं  वहाँ  जा  करके  श्राप  देख  सकते  हैं  t
 वायदा  तो  भाप  करते  हैं  कि  जायेंगे,  गृह  मंत्री

 महोदय  ने  भी  एक  बार  वायदा  किया  था  कि
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 षह  खुद  जाकर  देखेंगे,  मालूम  नहीं  कि  उन्होंने
 देखा  या  नहीं  ।

 मेरा  निवेदन  यही  होगा  कि  श्राप  इस
 बिल  के  नाम  पर  झुग्गी  झौंपड़ी  वालों  को
 उजाड़ने  की  कोशिश  न  करें  ।  उन  गरीबों
 को  उजाड़  कर  बड़े  लोगों  को,  धनियों  को
 और  पैसे  वालों  को  श्राप  बसाना  चाहते  हैं  ।
 ऐसा  हम  इसलिये  समझते  हैं  कि  जहाँ  से  भी
 श्राप  ने  इन  शुग्गी  झोंपड़ी  वालों  को  हटाया
 है  वहाँ  कुछ  बड़े  बड़े  मकानात  भी  थे  लेकिन
 आप  ने  उन  को  कुछ  नहीं  कहा  और  वे  श्राज
 भी  खड़े  हुए  हैं  ।  यह  भदभाव  की  नीति,
 गरीबों  के  प्रति  एक  नीति  और  ब्रमोरों  के
 साथ  दूसरी  नीति,  यह  कैसा  जनतंत्र  है  ?
 ऐसा  लगता  है  कि  आप  इसी  को  जनतंव
 समझते  हैं  लकिन  हम  ऐसे  जनतंत्र  के  पक्ष
 में  नहीं  हैं  -  पूरे  देश  के लोग  इस  का  विरोध
 करते  हैं  और  माँ  ग  करते  हैं  कि सरकार  झुग्गी
 झोपड़ी  वालों  की  व्यवस्था  करे  |

 (14.42  hrs.

 {Surr  R.  D.  BHANDARE  in  the  Chair.]

 दूमरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 बिहार  के  छोटा  नागपुर  के  इनःक़े  में  आप
 कारखाने  बना  रहे  हैं,  काखाने  बताना  स्वागत
 योग्य  बात  है,  जरूर  बनाइये  कारखाने  और
 देश  का  श्रौयं,गीकरण  कीजिये  ।  देश  को
 अपने  पाँवों  पर  खड़ा  कीजिये  |  जसे  श्रात्म
 निर्भर  बनाइये  यह  स्वागत  की  बान  है  t
 लेकिन  इस  के  नाभ  पर  हटिया  में  आप  जाकर
 देख  अइये  कि  वहाँ  पर  आदिवासी  किसानों
 को  किस  तरीक़े  से  उजाड़ा  गया  है  ?  किस
 तरीक  से  वे  गेपनाह  बने  हुए  हैं  ?  न  उन  के
 लिये  खाने  की  कीई  व्यवस्था  है  और  न  रहने
 क.  कोई  व्यपस्था  है  और  न  ही  कोई  और
 व्यवस्था  है  1  सेब  से  बढ़  कर  दुःख  की  बात
 यह  है  कि  वर्णी  वर्षी  झाप  उन  को  मुश्राविजा
 भी  नहीं  देते  (जिससे  वे  कहीं  जाकर  बसें  और
 कहीं  जाकर  अपनी  ओंपड़ी  खड़ी  कर  सकें  |
 छोटा  नागपुर  के  भ्रन्दर  हटिया  में  श्र  जहाँ
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 भी  शाप  कारखाने  बना  रहे  हैं  वहां  पर  यह
 बात  चल  रही  है  भौर  यही  वजह  है  कि  झाज
 श्रादिवासियों  के  भ्रन्दर  बहुत  भ्रसन्‍्तोष  है  ny
 वे  श्राप  को  इस  नीति  के  खिलाफ़  भ्रानदोलन
 कर  रहे  हैं  श्राप  गरीबों  को  उजाड़  तो  देते
 हैं  लेकिन  उन  के  लिये  कोई  व्यवस्था  नहीं  करते
 कोई  व्यवस्था  नह  करते  हैं  .  जब  वह  प्रादि-
 बासी  जनता  जमोन  छाने  जा!  के  खिलाफ
 श्रान्दौलर  करत हूँ,  ाप  जमान  छ  नते  हैं
 सॉहूक।  लोग  जमोन  छोनते  हैं  श्रौर  जब  उस
 के  खिलाफ़  वह  आदिवासी  जनता  श्रान्दोलन
 करतो  है  तो  कहा  जाता  है  कि  नक्सलबाड़ी
 का  आन्दोलन  शरू  हो  गया  |  कहा  जाता  है

 कि  यह  सव  गड़बड़  कर  रहे  हैं  -  शान्ति  और
 व्यवस्था  के  मार्ग  में  ये  लोग  बाधा  डालना
 चाहते  हैं  और  इसके  श्राप  लिये  उस  द्रान्दोलन
 को  बदनाम  करते  हैं  ।  द्य  के  अलावा  ाप
 उस  आन्दोलन  में  क्रिश्चचन  और  नौन
 क्रिश्चियन  झ्रादिवासी  किसानों  के  अन्दर
 भेद  भाव  डाल  कर  उल  के  अन्दर  फूट  डालना
 चाहते  हैं  7  मैं  समझता  हं  कि  यह  चोज  ग़लत
 है  ।  इप  का  एक  ही  रास्ता  है  कि  उन  को
 बसाने  को  आ्राप  व्यवस्था  कोजिये  लेकिन
 श्रगर  आप  वसा  नहीं  कर  सकते  है  तो  उन  की
 जमीन  न  ली  जाय  ।  अगर  आप  कसा  करेंगे
 तो  ग्रादिवासी  लोग  आ्रान्दोलन  करेंगे  ब्रौर
 श्रान्दोलन  हो  भी  रहा  है  |

 इसी  तरीक़  से  बरौनी  के  अन्दर  तेल-
 शोधक  कारखाना  बनवाया  गर  ग्रौर  खाद  का
 भी  कारखाना  वहां  श्राप  बना  रहे  हैं  ।  वहां  की
 जनता  इस  के  यलये  श्र्पा  को  बधाई  देने  को
 तैयार  है  7  लेकिन  जिन  गरीब  किसानों  को
 इस  के  वास्ते  भ्राम  ज़मीन  ले  लेते  हैं  और  उन्हें
 कहते  हैं  कि  हम  मुप्राविज़ा  देंगे  तो  क्षतिपूर्त
 श्राप  उन्हें  नाममात्र  के  लिये  ही  देने  को  तैयार
 हैं  ।  कानून  इसके  लिये  पहले  ध्ाप  ने  कुछ
 बनाये  हैं  लेकिन  उस  को  श्राप  प्रमल  में  नहीं
 लाते  हैं  भौर  कहीं  1000,  कहीं  2000  र

 कहीं  500  रुपया,  इस  तरह  से  श्राप  फी  एकड़
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 या  फी  बीघा  का  उन्हें  मुभाविज़ा देते  हैं  ।  चाहे
 बरोनी  के  इलाक  में  या  देश  के  झन्दर  जहां  भी
 आप  कारखाने  बनाना  चाहते  हैं  ।  बनाइये
 लेकिन  कारखाने  के  नाम  पर  आप  किसी
 को  उजाड़िये  नहीं  ।  उन  के  लिए  व्यवस्था
 होनी  चाहिये  ताकि  वें  भश्रपनी  रोज़ी,  रोटी
 कमा  सके  और  टीक  तरीके  से  श्रपना  जीवन
 व्यतीत  कर  सके  |

 हमारे  बिहार  के  अन्दर  शाहाबाद  एक
 ज़िला  है  ।  उस  जिले  से  केन्द्रीय  मंत्रिमंडल
 हमारे  ड[०  राम  सुभग  सिंह  Cl  वहां  एक
 अमझौर  का  इलाका  है  जहां  पर  गंधक  की
 खानें  हैं  ;  गंधक  की  ख़ानों  के  काम  को  बढ़ावा
 देने  के  लिये  श्राप  किसानों  से  वहां  की  ज़मीन
 को  लेना  चाहते  हैं  लेकिन  ज़मीनें  उन  की
 लेकर  आप  उन्हें  देना  क्या  चाहते  हैं?  500
 रुपये  बीघा  के  दाम  आप  उन्हें  देना  चाहते  हैं  ।
 अब  500  रुपये  बीधा  क्‍या  कहीं  भी  ज़मीन
 मिलती  है  ?  अगर  इस  दाम  पर  नहीं  मिलती
 है  तो  मेरा  कहना  यह  है  कि  श्राप  इस  बिल  के
 जरिए  उन  गरीब  किसानों  को  लूटखसोट
 करने  की  बात  करना  चाहते  हैं  ।  गरीब
 किसानों  को  आप  तबाह  करना  चाहते  हैं  ।
 इस  नीति  को  बिलकुल  बंद  कीजिये  ।  श्रगर
 उन  की  ज़मीन  लेना  ज़रूरी  ही  हो  जाय
 तो  फिर  आप  उन  को  उस  का  सही  सही  शर

 माकूल  मुआविज्ञा  दीजिये  |  उन  की  ठीक
 से  श्राप  रक्षा  पूर्ति  कीजिये  ताकि  वे  और  कहीं
 जा  कर  बस  सकें  और  अपनी  रोज़ी,  रोटी
 कमा  सके  |

 साथ  ही  गरीबों  को  एक  शौर  तरह  से  भी
 सताया  जाता  है  ।  ज़मीन  आप  ले  लेते  हैं
 और  वर्षों  तक  उस  का  मुझ्नाविजा  नहीं  देते

 हैं  ।  इसके  बहुत  सारे  उदाहरण  पिछली
 बार  भी  बहुत  सारे  माननीय  सदस्यों  ने  इस
 सदन  में  पेश  किये  थे  और  भभी  भी  बहुत  सारे
 और  उदाहरण  पेश  किये  जा  सकते  हैं  लेकिन
 उस  के  लिये  वक्‍त  नहीं  है  ।  मैं  जानता  हूं
 कि  वर्षों,  तीन  सीन  भर  चार  चार  साल
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 पहले  ज़मीन  श्राप  ने  किसी  न  किसी  नाम  पर
 ले  ली  है  लेकिन  उस  का  मुझाविज्ञा  आप  ने
 नहीं  दिया  है  ।  तब  आप  ही  बताइये  कि  वे
 बचारे  किसान  कहां  जायं  ?  वे  इसके  बारे
 में  लिखापढ़ी  करते  हैं  लेकिन  उन्हें  जवाब
 तक  नहीं  दिया  जाता  है  मैं  चाहता  हूं  कि  उन
 को  आप  मुझाविज्ञा  दीजिये  श्रोर  समय  पर
 दोजिये  ।  घूसखोरी  जो  होती  है,  वह  लूट-
 खसोट  जो  श्राप  के  अफसरान  करते  हैं  उस
 लूटखसोट  को  श्राप  बंद  करना  होगा  ।  अगर
 श्राप  देश  के  विकास  के  लिये,  उद्योग  घंघों
 के  विकास  के  लिये  और  इन  शहरों  श्र  नगरों
 को  सुन्दर  बनाने  के  लिये  ज़मीन  चाहते  हैं
 तो  ज़मीन  श्राप  ले  लीजिये  लेकिन  मेहरबानी
 करके  आप  उन  को  दर  दर  का  भिखारी  न
 बनाइये  ।  उन  के  लिये  श्राप  व्यवस्था
 कीजिये  ।

 अंत  में  मैं  फिर  झाप  से  निवेदन  करना
 चाहता  हूं  कि  दिल्ली  शहर  के  भ्रन्दर  जो  लाखों
 की  तादाद  में  झुग्गी  झोंपड़ी  वाले  हैं  वे  सब  गरीब
 हैं  ।  उन  की  तरफ  आप  का  ध्यान  जाना
 चाहिये  और  उन  की  समस्याओं  का  निदान
 होना  चाहि!  1  लेकिन  अगर  अाप  में
 उन  की  समस्याओ्रों  का  निदान  परन
 की  कुब्वत  नहीं  है  तो  फिर  मेहरबानी
 करके  उन्हें  बसने  दीजिये,  उन  को  रहने
 दीजिये  ।  उन  को  उजाड़िये  नहीं  ।  इस
 तरह  से  गरीबों  के  जीवन  के  साथ  खिलवाड़
 मत  कीजिये  ।  में  श्राप  पे  की  मार्फत  सरकार

 पुरजोर  शब्दों  में  ग्रपील  करना  चाहता  हूं
 कि  उन  के  साथ  हमदर्दी  का  बर्ताव  किया  जाय
 लेकिन  सरकार  के  अभी  तक  के  रवैये  से  तो.

 एसा  लगता  है  कि  उस  ने  दिल्ली  के  झ्षुग्गी
 झोंपड़ी  वालों  को  उजाड़ने  के  लिये  ही  इस
 बिल  को  पेश  किया  है  शौर  उस  के  जरिए
 यहां  की  जो  दिल्ली  डेबलपपेंट  एथारिटी  है
 उस  को  झाप  निरंकुश  अ्रधिकार  देना  चाहते
 हैं।  वे  नो  पहले  सेही  निरंकुश  हैं,  झाप

 उन्हें  जौर  ज्यादा  निरंकुश  प्रधिकार  देना

 चाहते  हैं  ।  इस  निरंकुशता  पर  शभ्रापको
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 अंकुश  लगाना  होगा,  उन  की  मनमानी  को
 बन्द  करना  होगा  ।  श्रगर  भ्राप  नहीं  कीजियेगा
 तो  फिर  जनता  चुपचाप  नहीं  बैठी  रहेगी  1
 जेल  जाना  होगा  तो  वह  जेल  जायेगी,  ग्राप
 से  लड़ेगी,  मंत्री  जी  का  घेराव  करेगी  ।
 मंत्री  जी  चुपचाप  घर  में  नहीं  बैठ  सकते  ।
 श्राज  उन्होंने  देखा  कि  सरकारी  कमंचारियों
 ने  घरना  दिया  ।  सरकार  ने  उन्हें  जेल  में
 डाल  दिया,  लेकिन  जेल  में  बन्द  करने  से  तो
 काम  नहीं  चलेगा  |  उनकी  समस्याप्रों  को
 निदान  करना  होगा  ।  भ्रगर  सरकार  ने
 समस्याञ्नों  का  निदान  न  किया,  इस  तरह  का
 बिल  बना  दिया  शौर  गरीबों  को  उजाड़
 दिया  गया,  तो  गरीब  लोग  श्रपना  संगठन
 बनायेंगे,  एकता  बनायेंगे  शर  जो  गरीब  लोगों
 के  लिए  आवाज  उठाते  हैं,  उन  सब  को  मिला
 कर,  उन्हें  एक  साथ  लेकर  आप  को  घेरेंगे,
 श्राप  की  सरकार  के  दूसरे  मंत्रियों  को  घेरेंगे,
 घान  मंत्री  को  घेरेंगे,  वित्त  मंत्रो  क॑।  घेरेंगे

 गृह  मंत्री  को  घरेंगे,  और  दिल्‍ली  के  भीतर
 श्रापकी  सरकार  को  चेन  से  रहना  मुश्किल
 हो  जायेगा  ।

 इसलिये  मेरा  निवेदन  है  कि  इस  तरह  के
 बिल  को  मंत्री  जी  पेश  न  करें  जिससे  गरीबों
 बर  हमला  ह  ने  वाला  है  ।  मैं  इस  बिल  का
 विरोध  करता  हूं  ।

 श्री  रणधोर  सिह  (रोहतक)  :  सभापति
 महोदय,  यह  बिल  और  इससे  पहले  जो  बिल
 था,  उस  की  तहत,  मुझे  जाती  तजुर्बा  है  क्योंकि
 मैंने  हजारों  केस  लिये  हैं,  एक  ऐसा  खंजर  है
 गवनेमेंट  के  हाथ  में  श्रौर  एक  जबाख़ाना  है
 जिसमें  सैकड़ों  नहीं  हजारों,  लाखों  मासूस
 झ्ादमी  जाबिर  सरकार  के  हाथों  कत्ल
 किये  गये  हैं  श्ौर  किये  जा  सकते  हैं  ।  इसमें
 कुछ  भले  की  बातें  भी  हैं,  लेकिन  भले  से  ज्यादा,
 मैं  समझता  हूं  ज्यादतियों  की  बातें  हैं।  चूंकि
 मिनिस्टर  साहब  इस  बिल  को  लाये  हैं  इस  लिये
 इसकी  तवहूत  जो  ज्यावतियां  हुई  हैं  या  हो
 सकती  हैं  या  होंगी  साथ  ही  जो  भच्छे  काम

 हो  सकते  हैं  उन  दोनों  की  तरऊ  मैं  उनकी
 तवजह  रुजू  करना  चाहता  हुं  ।

 जिन  गरीबों  का,  किसान  या  मजदूरों  का,
 जिनका  माननीय  सदस्य  ने  जिक्र  किया,
 किसी  जायदाद  पर  या  किसी  जमीन  पर  कब्जा
 है  श्रोर  बोनाफाइडी  कब्जा  है,  प्रोप्राइटरी  से
 काबिज  हैं  या  दूसरे  हक  हकूक  से  तहत  काबिज
 हैं,  उन्हें  गवर्नेमेंट  समरी  मेनर  में  बेंदखल
 करायेगी।  यह  समरी  प्रोसीजर  जो  इसकी
 तहत  है  वह  वैसे  ही  है  जैसे  कोर्ट  मार्शल  होता  है
 उसमें  कोई  शहादत  नहीं,  कोई  दलील  नहीं,
 कोई  अपील  नहीं  और  किन्हीं  लम्ब  चौड़े
 कागजात  की  एडमिसिबिलिटी  का  सवाल  नहीं
 है  1

 श्री  Wo  सि०  सहगल  (बिलासपुर)  :
 इस  में  वही  हाल  है  कि  ज़बह  भी  करते  हैं
 ओर  कहते  हैं  कि  फरियाद  न  कर  ।

 श्री  रणधोर  सिह  :  इस  की  तहत  एक
 गवर्नमेंट  ही  नहीं,  गवर्नमेंट  के साथ  ब  श्रौर
 भी  इरादे  श्रा  गये  ।  कम्पनी  को  भी  श्रख्त्यार
 होगा,  कोरपोरेशन  को  भी  अ्ररुत्यार  होगा,
 म्यूनिसिपलिटी  को  भी  भ्रख्त्यार  होगा,
 डेंबलपमेंट  भ्रथारिटी  को  भी  श्रढत्यार  होगा
 एक  कातिल  के  बजाय  6  कातिल  जुमर:  में
 शामिल  कर  लिये  गये  मारे  गये  बेचारे  गरीब
 जदूर  श्रौर  किसान,  जिन  का  कब्जा  है  ।

 एक  माननीय  सदस्य :  कौन  गरीब
 है?

 श्री  रणधीर  सिह  :  वह  गरीब  मजदूर
 ही  हैं।  क्‍या  यह  रईम  ्रादमी  हैं  जो  शुग्गियों
 में  रहते  हैं  ?  श्राप  एक्स्प्लायटर  हैं
 श्ौर  हमेशा  एक्सप्लायट  करने  की  बात
 कहते  हैं  ।

 एक  प्रादमी  जबर्दस्ती  कब्जा  करे,  चाहे
 वह  पंचायत  की  जमीन  हो  चाहे  जिला  परिषद
 की  जमीन  हो,  चाहे  सरकार  की  जमीन  हो,
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 pal  [श्री  रगधीर  सिंह |
 चाहे  म्यूनिसिपल  कमेटी  की  जमीन  हो,  उससे

 मुझे  कोई  |हमदर्दी  नहाँ,  उस  भ्रादमी  को  आप
 बेदखल  करें  और  इस  एक्ट  को  उस  पर  नाफिज
 करें  ।  सैकड़ों  नह  हजारों  मिसालें  ऐसी  हैं
 जहाँ  झ्रादमी  श्रपने  मतलब  के  लिए  गांव  पंचायत
 पर  कब्जा  कर  लेता  है,  शामिलात  जमीन

 के  सैकेड़ों  बीघों  पर,  जो  गाँव  के  मुश्तर्का
 मफाद  के  काम  में  त्  सकती  है  एक  श्रादमी
 कब्जा  कर  लेता  है,  उस्त  का  एक  पैसा  लगान
 का  नहों  देता,  बारह  साल  के  बाद  दावा  करत
 है  कि  वह  मालिक  बन  गया,  श्रगर  इस  तरह
 के  आदमी  को  बेदखल  किया  जाये  तो  उससे

 मुझे  कोई  हमदर्दी  नहां  है,  और  अगर

 म्यूनिसिपलिटी  की  जमीन  पर  कोई  आदमी
 अपने  हिर्स  की  खातिर,  लालच  या  ग्रीड
 की  खातिर  जबरदस्ती  कब्जा  कर  लेता  है  और

 कहता  है  कि  कब्जा  मुखालिफाना  हो  जायेगा
 श्र  वह  मालिक  बन  जायेगा,  तो  उस  से  भी

 मुझे  कोई  हमदर्दी  नहों  है  -  आप  उसको
 बेदखल  कराइये,  जिनकी  डेवेलप्ड  एरिया
 में  जमीन  हैं,  उन्होंने  मुश्नावजा  भी  ले  लिया
 लेकिन  कब्जा  जारी  है  ।

 शी  Go  fag  सहगल  :  नो,  नो  बरस  से
 कब्जा  है  ।

 श्री  रणधं:र  सिह  :  जो  आदमी  पैसा
 ले  ले,  कम्पेन्सेश  '  ले  ले  शरह  फब्जा  भो  रब्बे,
 उसको  छोड़े  नहीं,  उसने  मुझे  कोई  हमदर्दी
 नहीं  है।  जरूर  उन  पर  प्लि  नाफिज  किया
 जाये  और  उन्हें  बेदखल  कराया  जाये,  लेकिन
 मैं  उन  श्रादमियों  की  बातें  करता  हूं,  सैकड़ों

 नहों  लाखों  की,  जिनका  उस  बिल  ले  ताल्लुक
 है  जिसको  आपने  इससे  पहले  पास  कराया

 है,  जिन  का  ताल्लुक  एक्विजिशन  श्रौर

 रिक्विजिशन  ऐक्ट  से  है  |  दोनों  बिल  बहन
 झौर  भाई  हैं।  जिस  जमीन  पर  श्राप  जबदेस्ती
 कब्जा  करें,  जबदेस्ती  रिक्विजिशन  करें  उस  का

 ्रापकों  ठीक  मुआवजा  देना  चाहिये  ।(व्यवबात  )
 मैं  चाहता  हूं  कि  माननीय  सदस्य  सुनें  मैं

 क्या  कह  रहा  हूं  ।  मैने  सिफ  यह  बात  कही
 क  कल  गवर्नेमेंट  नहर  के  लिये,  गवेमेंट
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 एग्ररोड्रोम  के  लिये,  कल  गवर्नेमेंट  रिजर्वायर
 के  लिये,  रेलवे  की  सड़क  के  लिये,  ड्रेनेज  के  लिमि
 देहात  में  जमीन  लेगी  ।  किसान  कहेगा  कि
 ठीक  मुझावजा  नह  मिला,  वह  काम्पीटट
 कोर्ट  में  जायेगा  शौर  दुनिया  भर  की  बात
 करेगा  |  लेकिन  इस  ऐक्ट  की  तहत  भाप
 उस  किसान  को  फांसी  दे  सकेंगे,  उसको  फौरन
 निकाल  दे  सकेंगे,  बाहर  फैंक  देंगे  चाहे  उसे

 मुश्नावजा  मिला  या  नहीं  ।  मुझे  उसके  साथ
 हमदर्दी  है  7  इस  तरह  के  के।  यहाँ  पर
 सैकड़ों  हैं  कि  जो  भ्रादमी  पन्द्रह  बीस  सालों  से
 बैठे  हुए  हैं,लेसीज  हैं,  वह  लगान  दे  रहे  हैं,लेकिन
 उन  को  आप  यहाँ  से  पन्द्रह  मील  दूर  ढोर  या
 डंगर  की  तरह  से  निकाल  वाहर  कर  देंगे  1
 उनको  फैँधा  देंग  |  क्या  वह  इन्सान  नहीं  है  ?
 कपा  वह  धरमात्मा  के  पैदा  फ्पि  हुए  नहीं  हैं  ?

 मुझे  उन  आदमियों  के  साथ  हमदर्दी  है  जो
 सिर्फ  एक  ग्रीन  पार्क  बनाने  के  लिए  बेला
 रोड  में  निकाल  दिये  गये  ।  मैं  चाहुंगा  कि
 मिनिस्टर  साहब  उनके  प्राथ  हमदर्दी  रखें।
 अगर  यह  ऐक्ट  बन  गया  और  गवनंमेंट  के
 हाथ  में  ताकत  ञ्  गई  तो  वह  इस  तरह
 करेगी  कि  कोल्हू  फेर  दिया  चाहे  उसके  नीचे
 कीड़ा  मरे,  मकोड़  मरे  या  इन्सान  मरे
 मैं  खास  तौर  पर  इस  की  तरफ  गवर्नमेंट  का
 ध्यान  दिलाना  चाहगा  |

 अ्रगर  आप  किसी  ग्रीन  पार्क  के  लिए
 या  किसी  भी  पार्क  के  लिये  या  देश  के  यूज  के
 लिये  भी  सैकड़ों  जानों  से  खेलें  तो  यह  ठीक

 नहीं  होगा  ।  भ्रगर  आप  ऐसा  करेंगे  तो  उनके

 एुम्प्लायमेंट  अपाचुनिटीज  खत्म  होंगी,
 उत  के  बने  बताये  घर,  जिए  पर  फिसो  ने

 हजारों  रुपये  खर्च  किये  किसी  ने  500  रु०
 खर्च  किये  उजाड़  दिये  जायेंगे  ।  किसी.

 झुग्गी  वाले  ने  कई-कई  सालों  तक  अपने
 पैसे  को  बचाया  है,  किसी  ने  जेवर  गिरवी
 रक्खे  हैं,  किसी  ने  जेवरात  बेचे  हैं  तव  जाकर
 छोटी  छोटी  झोंपड़ियाँ  बनाई  हैं  -  उनके  बारे
 में  जो  हमदर्दी  का  एलिमेंट  है  उस  की  तरफ
 आपको  ध्यान  देना  होगा  ।  खास  तौर  से  जो
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 शहर  की  सफाई  करने  वाले  लोग  हैं  उन  हजारों
 श्रा  ियों के  साथ  श्राप  शबल  रहे  हैं,  भ्रगर  भाप
 उनको  पहले  बसा  दें,  उनको  एम्प्लायमेंट
 श्रपाचुनिटीज  दे  दें,  उन  के  रहने  का  इन्तजाम
 कर  दें,  उनके  लिये  कोई  धन्धा  तलाश  कर  दें,
 तब  मेरी  हमदर्दी  आपके  साथ  होगी  ।  मैं
 आपकी  कठिनाइय।  को  समझता  हूं  ।  लेकिन
 जिस  बात  से  मुझको  विरोध  है  वह  यह  है  कि
 गवर्नमेंट  न ेएक  कातिल  के  बजाय  छः:  कातिल
 पैदा  कर  दिये  ।

 दूसरी  बात  जो  खास  तौर  पर  इस  बिल  में
 दी  गई  है  वह  क्लाज  0(ई)  है,  यानी  पावर
 आफ  जूरिज्डिक्शन  ।  इससे  कहीं  ज्यादा  यह
 खतरनाक  है  ।  एक  आदमी  मारे  और  फिर  कहे
 कि  रोरो  मत,  पीटे  भी,  मारे  भी,  कत्ल  भी  करे
 लेकिन  उसे  उफ  नहीं  होनी  चाहिये  ।  इससे
 ज्यादा  जुल्म  और  क्‍या  हो  सकता  है  ?

 35  hrs.
 MR.  CHAIRMAN:  Is  he  finishing

 or  would  he  like  to  have  some  more
 time  in  which  case  he  can  continue
 on  the  next  occasion.  Now  it  is  3
 O’clock.  We  have  to  take  up  Private
 Members’  business.

 SHRI  RANDHIR  SINGH:  I  would
 like  to  have  some  more  time.  7  will
 continue  on  the  next  occasion,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TrirTy-THIRD  REPORT

 SHRI  BHALJIBHAI  PARMAR
 {Dohad):  I  move:

 “That  this  House  agrees  with  the
 Thirty-third  Report  of  the  Commit-
 tee  on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  3lst  July,  1988."

 MR,  CHAIRMAN:  The  question  is:
 “That  this  House  agrees  with

 the  Thirty-third  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
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 the  House  on  the  8lst  July,  1968.”
 The  motion  was  adopted,

 45.0  hrs.
 RESOLUTION  RE  POSTS  IN  CIVIL
 AND  MILITARY  DEPARTMENTS—

 contd.
 MR.  CHAIRMAN:  Now  we  take  up

 further  discussion  of  the  following
 Resolution  moved  by  Shrimati  Tar-
 keshwari  Sinha  on  the  3०0  May,
 1968:

 “This  House  is  of  opinion  that  with
 a  view  to  ensure  efficiency  and  eco-
 nomy,  a  high-powered  committee  be
 appointed  to  examine  the  question
 of  creation  of  highly  paid  posts  and
 selection  of  personnel  in  the  Civil
 and  Military  Departments,  including
 the  existing  procedure  obtaining  in
 regard  thereto.”
 Shrimati  Tarkeshwari  Sinha.
 SHRIMATI  TARKESHWARI  SINHA

 (Barh):  Mr.  Chairman,  Sir,  when  I
 moved  this  Resolution  during  the  last
 session  of  the  Lok  Sabha,  I  was  going
 to  say  that  many  people  in  the  country
 have  been  feeling  greatly  concerned
 about  the  growing  favouritism  and
 nepotism  in  our  administrative  set-up.
 The  tantacles  of  these  are  not  only
 confined  to  the  civil  service,  but  these
 have  gone  very  deeply  to  our  commer-
 cial  undertakings,  the  public  sector
 projects;  the  defence  of  this  country
 has  also  not  been  left  immune  from
 that.

 We  in  this  country  have  been  follow-
 ing  a  system  of  administration  which
 was  given  to  us  by  the  British  Gov-
 ernment.  The  Britishers  at  that  time
 haq  instituted  certain  fundamental
 rules  and  also  had  created  certain  con-
 ventions  primarily  to  suit  their
 purpose  and  the  purpose  was  to
 reward  the  loyalties  of  their  subjects.
 They  wanted  to  create  a  class  of  people
 in  this  country  who  could  assure  them
 who  could  provide  for  them,  8  com-
 plete  loyalty  to  their  structure.  When
 we  became  independent,  we  hardly
 did  anything  to  change  those  things.
 We  dig  not  realise  that  it  was  an  ad-.
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 (Shrimati  Tarkeshwari  Sinha.]
 ministration,  which  was  meant  to  take
 responsibilities  for  civi]  administration
 only  without  any  other  obligation,  it
 wag  administration  which  was  never
 geared  for  administering  the  country
 to  provide  welfare  to  the  people,  it
 was  an  administration  which  was
 mostly  suitable  for  providing  a  conve-
 nient  administration  and  peaceful  ad-
 ministration  for  the  Britishers.  We  in-
 herited  a  particularly  administrative
 apparatus  and  we  did  not  do  anything
 to  change  it.  All  the  gift  that  we  re-
 ceived  from  the  Britishers—there
 might  have  been  very  good  civilian
 personne]  in  our  administrative  set-
 up  but  it  was  an  administrative  set-
 up,  just  with  a  purpose  to  run  the
 administration.  That  is  all,  But  since
 We  became  independent,  the  responsi-
 bility  of  administration  has  grown
 very  much.  Today  the  administration
 has  to  gear  itself  in  tune  with  the
 spirit  of  the  people.  Today  the  admi-
 nistration  has  to  get  the  sentiments
 and  also  the  welfare  of  the  people.
 But  we  have  done  nothing.  Even  the
 fundamental  rules  which  we  see  as  a
 structure  of  the  administrative  appa-
 ratugs  have  become  very  out-of-date.
 The  only  context  in  which  they  have
 changed  is  this.  In  the  olden  days
 these  fundamental  rules  were  made
 applicable  for  providing  coveted  ap-
 pointments  to  loyal  subjects,  but  as
 now  these  things  have  gone  the  lo-
 yalty  is  determined  on  the  basis  of
 caste,  on  the  basis  of  favouritism,  on
 the  basis  of  crefd  and  so  on  and  so
 forth.

 Therefore,  every  day  in  the  House
 ७७४  well  as  in  the  country  we  hear
 abvut  growing  nepotism  and  favouri-
 tism  in  Government,  Probably  they
 would  not  have  assumed  such  a  di-
 mension  if  they  had  been  confined
 only  to  the  civil  administration.  But
 we  are  very  greatly  concerned  at  the
 way  things  are  happening  in  the  pub-
 lic  sector.

 Ag  at  the  end  of  March,  1968,
 the  investment  in  the  public  sec-
 tor  was  Rs.  8088  crores,  and  if  we
 really  see  the  appointments  of
 the  persons  who  are  in  the  public  sec-
 tor  and  also  their  performance  over
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 the  years,  we  would  find  that  in  any
 other  country  such  people  would  have
 been  shunted  and  dismissed  and  re-
 placed  and  the  entire  system  wauld
 have  been  overhauled.  But,  here  un-
 fortunately,  the  controversy  between
 the  public  and  the  private  sector
 comes  in  from  two  angles.  The  private
 sector  condemns  the  public  sector  be-
 cause  it  does  not  suit  them,  The  pub-
 lic  sector  is  al]  the  time  feeling  sus-
 picious  about  the  private  sector,  and
 whatever  good  personnel  we  could
 have  located  in  the  private  sector  are
 not  able  to  come  to  the  public  sector
 because  a  definite  prejudice  has  grown
 up  against  them,  and,  therefore,  the
 talented  people  who  are  few  in  num-
 ber—of  course,  we  have  many  young
 talented  people,  but  I  am  referring  to
 the  talented  people  who  are  at  the
 present  moment  in  a  position  to  man
 these  things—are  divided  into  two
 compartments,—in  the  private  as
 well  as  the  public  sector.  There  are
 no  meeting  grounds  between  them.
 The  East  and  the  West  can  meet  but
 there  cannot  be  any  exchange  bet-
 ween  the  private  and  the  public  sec-
 tor  personnel  in  this  country.  We
 have  invested  thousands  of  crores  in
 the  public  sector,  but  jt  is  not  show-
 ing  any  results,  And  yet  nothing  hap-
 pen.  It  seems  water  flows  above  the
 heads  of  the  Government  and  that  is
 why  every  year  we  had  arguments  to
 justify  why  losses  have’  been  occur-
 ring  in  the  public  sector,  but  nobody
 has  come  to  justify  and  suggest  what
 could  have  been  done  in  that  situa-
 tion  by  any  body  else,  placed  in
 charge  of  the  public  sector.

 Talking  about  civil  appointments,  I
 might  mention  that  there  are  a  few
 very  out-of-date  systems.  J  can  cer-
 tainly  quote  certain  instances  to  prove
 why  I  say  that  nepotism  and  favouri-
 tism  have  been  playing  the  roost  in
 this  matter,  The  fundamental  rules
 have  got  to  be  changed.  I  am  glad  that
 the  Administrative  Reforms  Commis-
 sion  was  asked  to  go  into  that,  but  the
 terms  of  reference  of  the  commission
 were  made  ३०  big  that  the  commission
 has  surrounded  itself  in  its  own  net-
 work,  and  we  have  hardly  any  hope
 from  the  Administrative  Reforms  com-
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 mission  in  this  regard.  The  reports  are
 coming  but  they  are  only  filling  the
 archives  of  the  commission’s  big  office
 and  probably  tomorrow  or  the  day
 after  they  will  go  to  the  historical  ar-
 chives  of  India  that  such  and  such
 commission  came  into  existence,  such
 and  such  person  was  its  chairman
 and  their  report  was  such  and  such.
 Those  reports  will  never  be  implemen-
 ted  because  they  have  not  confined
 themselves  to  the  root  of  the  problem.
 The  Administrative  Reforms  Commis-
 sion  should  have  stuck  to  the  problem
 how  really  to  improve  the  civil  ad-
 ministration,  I  wish  that  this  body
 had  gone  into  the  question  of  what
 exactly  had  to  be  done  about  the  ruels.
 There  have  been  a  set  of  superlative
 officers;  they  hare  the  chosen  men,  the
 ICS  men  ang  they  have  been  named
 as  the  steel  frame  of  India.  Nobody
 can  touch  them.  They  can  touch  every
 body,  They  touch  heaven  and  @arth
 and  they  also  surround  alj  the  areas
 between  heaven  and  earth.  They  can
 go  to  any  place  and  can  man  any  job
 in  the  public  sector.  A  person  may  be
 the  chairman  of  an  electricity  board
 today,  and  tomorrow  he  may  be  made
 the  chairman  of  the  FCI  and  the  day
 after  he  may  be  made  the  chairman  of
 the  export  corporation,  on  the  fourth
 day  he  may  become  the  chairman  of
 an  oi]  company  and  on  the  fifth  day
 he  may  be  chosen  to  man  the  steel
 plants,  I  have  never  seen  this  kind
 of  thing  happening  in  any  other
 country.

 According  to  Galbraith’s  new  book
 entitled  ‘The  New  Industrial  Society’,
 today  in  this  world,  the  difference  bet-
 ween  the  capitalistic  and  socialist  eco-
 nomy  has  hardly  been  visible,  be-
 cause  the  entire  industrial  apparatus
 has  become  so  complex  that  it  has
 gone  into  the  hands  of  technocrats.
 Even  in  USA  and  the  Soviet  Union
 technocrats  are  manning  these  giant
 complexes  of  industrial  societies.  That
 is  why  he  hag  very  rightly  argued
 that  the  capitaist  system  and  the  80-
 cialist  system  have  gone  completely
 into  the  background  because  of  the
 complexity  and  the  technicality  of
 the  industrial  set-up;  today  in  the
 light  of  the  advanced  technology  and
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 the  advance  of  science;  the  entire
 thing  is  managed  by  technocrats.

 MR,  CHAIRMAN:  He  has  said  that
 the  ine  is  becoming  thinner,  not  that
 it  is  evaporating.

 SHRIMATI  TARKESHWARI
 SINHA:  It  is  becoming  thinner  and
 it  is  in  the  process  of  evapoPating.  I
 am  glad  that  you  have  supported  me.
 When  I  say  that  it  hardly  exists  it
 actually  means  that  the  process  has
 got  blurred.  I  shall  be  very  glad  if
 the  Chair  corrects  me.

 The  first  and  foremost
 change  the  service  rules.  There  is  a
 very  peculiar  system  which  js  pre-
 vailing.  We  are  the  nationals  of  this
 country  and  yet  we  are  supposed  to
 sign  a  bond  that  we  shall  serve  the
 Government  for  a  certain  number  of
 years.  Why  should  this  system  of
 bonds  at  all  remain  in  this  Govern-
 ment?  I  could  understand  the  exis-
 tence  of  this  system  when  the  British
 were  ruling  this  country.

 need  is  to

 I  also  think  that  so-called  confiden-
 tia]  reports  have  been  abused  to  such
 an  extent  that  it  is  high  time  that
 they  should  be  abolished.  The  con-
 fidential  reports  have  lost  all  their
 meaning.  I  know  that  whenever  I
 wrote  confidential  reports,  the  next
 day  a  copy  of  that  report  was  made
 known  to  the  person  about  whom  I
 had  written  those  reports.  There  are
 vested  interests  which  have  grown  in
 the  matter  of  confidential  reports,  in
 the  light  of  the  association  of  the  per-
 son  with  the  person  next  to  him.  A
 person  may  be  very  talented,  a  sub-
 ordinate  may  be  very  intelligent  and
 hard-working;  and  yet  because  the
 subordinate  cannot  act  as  a  courtier  he
 will  never  be  able  to  get  a  good  con-
 fidential  report.  So  much  abuse  has
 come  into  this  system  of  confidential
 reports  that  I  feel  that  the  entire  sys-
 tem  of  confidential  reports  should  be
 abolished.  On  the  other  hand,  there
 should  be  a  job-evaluation  dong  with
 a  detailed  complex,  and  it  should
 start  operating  in  each  Ministry  so
 that  just  one  person  would  not  do  it.
 And  further  the  persons  who  are  put
 in  charge  of  the  Job  evaluation  should
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 be  kept  under  constant  rotation  so
 that  they  may  not  develop  vested  in-
 terest.

 Posts  in  Civil  and

 Then,  the  system  of  forwarding  of
 applications  and  also  the  question  of
 probation  require  changes.  In  many
 cases  I  have  found  that  applications
 are  forwarded  not  on  the  merits  of  the
 application  but  on  other  considera-

 ‘tions.  In  many  cases,  applications  are
 forwarded  not  on  the  basis  of  merit
 but  in  the  light  of  whether  it  suits  the

 -superior  officer  to  forward  the  appli-
 cation.  Some  applications  are  not
 forwarded  because  it  does  not  suit
 the  officer  and  the  person  concerned
 does  not  act  as  the  courtier  to  the
 superjor  officer.  However  some  are
 forwarded  with  proper  noting.

 In  the  USA  also  this  kind  of  sys-
 tem  had  come  in  as  we,  in  our  coun-
 try,  are  seeing  today.  Under  the  rule
 of  Andrew  Jackson  who  had  used  the
 system  of  personal  files  for  giving  jobs
 to  his  own  favourities,  during  865—
 1883,  there  was  a  constant  agitation,

 and  public  conscience  was  created  and
 roused  against  that  king  of  neptoism,
 and  it  is  only  after  a  continuous
 struggle  that  in  935  the  USA  has
 been  able  to  develop  a  positive  per-
 sonnel  administration.  We  have  no
 personnel  administration  in  our  civil
 service.  I  have  no  time  to  go  into  the
 names  of  the  individuals  which  would
 show  how  much  nepotism  has  been
 there.  But  I  would  like  to  give  you
 just  one  instance.  There  is  one  gentle-
 man  who  is  the  DGTD  or  the  Director-
 General  of  Technical  Development.
 That  wing  itself  is  a  very  big  wing.
 As  head  of  that  wing  he  is  dealing
 with  various  responsibilities,  and  yet
 he  is  represented  in  20  public  sector
 concerns.  It  means  that  either  he  is  a
 supergod  who  can  look  after  20  things
 simultaneously  along  with  his  job
 here  as  DGTD  or  he  does  none  of  the
 jobs  very  well.  Again,  take  the  ins-
 tance  of  the  Railway  Board  chair-
 men.  The  chairmen  of  the  Railway
 Board  were  so  coveted  people  that  re-
 tirement  did  not  send  them  to  wilder-
 ness  even  for  a  day.
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 After  retirement,  I  do  not  think
 they  even  went  to  a  picnic  because
 the  job  was  waiting  for  them;  they
 were  not  waiting  for  the  job.  So  the
 moment  they  retire  they  get  berthed
 somewhere  else.

 Take  the  case  of  Shri  Pande.  After
 retirement,  he  became  Chairman  of
 Heavy  Eectricals.  Then  Shri  Mathur
 Shri  D.  C.  Baijal  became  Chairman
 of  NIDC.  We  find  that  al  this  para-
 phernalia  of  Heavy  Electricals  is  go-
 ing  from  bad  to  worse.  I  understand
 that  the  Heavy  Electricals  has  done
 something  surprising.  Now  of  course
 the  Chairman  is  not  Shri  Pande  or
 Shri  Mathur  but  Shri  Swayambhu.
 But  is  it  not  really  surprising  that
 out  of  Rs.  80  crores  of  total  invest-
 ment,  as  much  as  Rs.  8  crores  have
 gone  for  consultancy  charges?  Which
 company  can  run  honestly  with  Rs.  8
 crores  being  paid  as  consultancy  char-
 ges  Out  of  an  investment  of  Rs.  80
 crores?

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI  (Howrah):  Astounding.

 SHRIMATI  TARKESHWARI  SIN-
 HA:  It  is.  No  accounts  regarding
 payment  to  AEI  have  ever  been  kept.
 On  the  purchase  of  the  plant  from
 AEI,  a  commission  was  paid.  I  do  not
 understand  why  it  was  paid.  The
 member  to  my  left,  Shri  Tiwary,
 knows  everything  about  these  things.
 He  knows  how  these  things  are  done.

 AN  HON,  MEMBER:  What  hag  he
 done  about  it?

 SHRIMATI  TARKESHWARI  SIN-
 HA:  I  woud  mention  one  case,  name-
 ly,  of  the  Heavy  Engineering  Corpo-
 ration.  There  was  one  great,  influen-
 tial  gentleman  by  name  Dr.  Nagaraja
 Rao.  Many  times  questions  have  been
 asked  in  this  House  about  him.  I  do
 not  know  whether  it  creates  any  im-
 pact  in  Government’s  mind.  All  these
 things  were  talked  about  widely  and
 something  should  have  been  done
 about  them.  Otherwise,  it  reduces  the
 credence  of  Government  in  the  eyes  of
 people  to  administer  this  country.
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 SHRI  LOBO  PRABHU  (Udipi):  On
 &  point  of  order.  Before  names  are
 mentioned  of  any  individual  in  such
 matters,  according  to  the  book  of
 rules,  0  days’  notice  ought  to  be  given
 by  the  member.  So  it  is  not  fair  to
 make  such  references  without  notice.

 3953

 SHRIMATI  TARKESHWARI
 SINHA:  I  am  not  complaining  about
 anybody.  I  am  only  _  stating  facts
 which  are  noted  in  published  docu-
 ments,

 SHRI]  RANDHIR  SINGH:  He  is
 Spoiling  a  good  speech.

 SHRI  LOBO  PRABHU:  The  per-
 Son  concerned  is  not  here  to  defend
 himself.

 SHRIMATI  TARKESHWARI  SINHA:
 The  hon.  Member  is  a  very  brilliant
 member,  but  he  is  new  to  Parliament.
 He  must  know  that  when  you  make
 an  allegation  against  anybody,  then
 notice  should  be  given.  All  these
 things  I  am  mentioning  are  available
 in  the  report  of  the  public  enterprises.
 He  can  go  through  them  and  find
 that  they  are  a  matter  of  record.  This
 is  no  allegation  I  am  making.

 Dr.  Nagaraja  Rao  was  _  Industrial
 Adviser  to  the  Development  Wing.
 He  was  not  pulling  on  well  with  the
 then  Industries  Minister.  I  am  only
 repeating  what  has  come  out  in  Par-
 liament  before.  The  Minister  was  in-
 terested  in  someone  else  for  the  post.
 So  Dr.  Rao  was  sent  on  to  thig  job
 in  the  Heavy  Engineering  Corporation.
 When  the  troube  became  too  promi-
 nent,  Shri  T.  R.  Gupta  was  brought
 in.  He  started  working  with  great
 pace.  But  he  was  also  removed.  All
 kinds  of  rumourg  are  afloat.  What
 are  the  reasons  for  his  removal?  I
 do  not  want  to  go  into  the  details;
 that  I  will  do  on  some  other  occasion.

 Then  take  the  Export  Guarantee
 Corporation  Ltd.  A  genteman  who
 ‘wag  not  promoted  in  the  Ministry  of
 Finance  somehow  managed  for:  him-
 self  this  job  and  went  there  on  depu-
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 tation.  A  person  who  wag  not  promo- ted  had  this  kind  of  resourcefulness
 to  manage  that  job  in  the  Corporation.
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 Now  I  would  refer  to  Lok  Udyog,  a
 book  which  has  been  brought  out  by
 the  Bureau  of  Public  Enterprises.
 There  79  public  sector  projects  have
 been  listed.  Of  these  95-96  per  cent
 personne]  have  been  from  the  Gov-
 ernment  of  India.  I  knoW,  that  one
 previous  the  Bihar  Chief  Secretary
 Who  has  now  gone  on  as  adviser  to
 the  Governor  of  Bihar  did  not  pull
 on  well  with  the  then  Chief  Minister
 and  he  wanted  to  come  to  the  Cen-
 tra}  Government.  He  was  8  senior
 officer.  Because  he  would  have
 affected  the  chances  of  some  of  the
 blue  eyed  boys  here,  he  was  sent  as
 the  Chairman  of  the  steel  plant.
 Neither  his  heat,  nor  the  Govern-
 ment  of  India’s  heart  wag  there.  He
 was  shunted  there  as  he  would  have
 affected  the  chances  of  the  other  peo-
 ple.  We  have  Mr.  Chandi  who  was
 removed  from  the  Food  Corporation
 of  India,  ]  do  not  know  why  the  Food
 Minister  could  not  adjust  with  him.
 He  asked  him  to  resign  and  he  re-
 signed.  As  a  reward  he  becomes  the
 chairman  of  the  ste]  plants  in  which
 we  have  invested  over  Rs.  2,000  crores
 of  our  money.

 Il  should  also  like  the  hon.  Minis-
 ter  to  explain  some  of  these  military
 appvintments.  Why  have  so  many
 promotions  been  given  in  our  mili-
 tary  all  of  a  sudden.  I  understand
 that  six  licut,  generals  have  been  up-
 graded.  I  also  understang  that  five
 major  generals,  55  colonels  and  20  bri-
 gadiers  have  been  upgraded.  Take
 the  salary  of  the  officers  and  _  the
 jawans,  Has  the  salary  of  the  jawans
 gone  up  comparably  or  proportiona-
 tely  to  the  rise  in  the  salary  of  the
 officers?  We  had  three  times  the  pre-
 sent  number  of  jawans  during  the
 Second  World  War  but  the  number  of
 officers  was  much  less.  If  they  were
 able  to  fight  a  war  with  a  larger  num-
 ber  of  jawans  and  with  a  lower  num-
 ber  of  officers,  why  are  sO  many
 posts  upgraded  now  when  the  num-
 ber  of  jawans  has  gone  down?  The  ex-
 penses  In  regard  to  the  amenities  to  be
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 Provided  to  the  officers  ig  going  up;
 but  the  expenditure  in  regard  to  the
 jawans  is  not  going  up  proportiona-
 tely.

 I  thank  you  for  giving  me  this  op-
 portunity.  Though  you  rang  the  Bell
 a  number  of  times,  you  must  appre-
 ciate  that  this  is  my  resolution  and  I
 had  a  lot  of  things  to  say  and  there-
 fore,  I  have  taken  this  liberty,

 MR.  CHAIRMAN:  Resolution  mov-
 ed:

 “This  House  is  of  opinion  that
 with  a  view  to  ensure  efficiency  and
 economy,  a  high-powered  commit-
 tee  be  appointed  to  examine  the
 question  of  creation  of  highly  paid
 Posts  and  selection  of  personnel  in
 the  Civil  and  Military  Departments,
 including  the  existing  procedure  ob-
 taining  in  regard  thereto.”

 There  are  two  amendments.  Mr.
 Yashpal  Singh  is  not  here;  so  his
 amendment  is  not  moved.  Shri
 Nayanar.

 SHRI  E.  K.  NAYANAR  (Palghat):
 I  move:

 That  in  the  resolution,—

 after  “highly  paid  posts”

 insert  “and  posts  of  ordinary  ja-
 wans  and  lower  officers”  (2)

 MR.  CHAIRMAN:  Both  the  Reso-
 lution  and  the  amendment  87९  before
 the  House  for  discussion.

 SHRI  E.  छू  NAYANAR:  Mrs.  Tar-
 keshwari  Sinha  explaineq  the  nepo-
 tism  and  corruption  in  the  adminis-
 tration.  She  said  that  a  high  power-
 ed  commission  should  be  constituted
 to  go  into  these  allegations.  Pre-
 viously  also  in  this  Parliament  a  re-
 solution  was  discussed  on  constituting
 a  high  powered  committee  to  go  into
 the  military  affairs.  The  Members
 supported  the  proposal  but  the
 Defence  Minister  rejected  _  it,
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 though  he  said  he  accepted  the
 spirit  behind  the  resolution.

 I  am  placing  some  important  points
 about  the  ordinary  jawans  and  offi-
 cers.  After  the  revocation  of  the  de-
 fence  of  India  Rules  the  position  of
 the  jawans  has  worsened.  After  the
 Indo-Pak  war  of  ‘1965,  his  service
 conditions,  his  food,  and  other  facili-
 ties  had  diminished.  A  jawan  who
 joined  four  years  ago  in  the  military
 or  the  Air  Force  has  9  years  of  re-
 gular  service  and  6  years  reserve
 duty.  They  signed  that  agreement  in
 1965,  After  the  Indo-Pak  war  it  was
 altered  to  5  years  regular  service
 and  6  years  reserve  duty.  The  war  is
 over  but  even  now  the  system  of  ser-
 vice  in  the  military  has  not  changed;
 the  conditions  which  existed  during
 the  war  period  are  even  now  conti-
 nuing,

 Those  who  have  —  served  for  nine
 years  in  the  military—the  Air  Force
 —or  eight  years  in  the  infantry  have
 been  unable  to  get  discharge  certi-
 ficates  from  the  military  authorities.
 This  is  one  side  of  the  picture.  The
 other  side  of  the  picture  is,  tinose
 who  have  served  the  military  for  at
 least  2  to  3  years,  in  the  Air  Force
 and  in  the  infantry,  are  being  dis-
 charged  from  the  military  because  if
 an  ordinary  jawan  serves  for  5  years
 in  the  military  the  Government  is

 bound  to  pay  him  pension,  and  80,  be-
 fore  he  completes  fifteen  years,  he  is
 being  retrenched  after  2  to  3  years.

 Then  there  is  the  question  of  medi-
 cal  treatment.  They  cannot  complain
 to  the  superior  officers.  But  at  the
 same  time,  they  are  not  getting  good
 medical  treatment,  Their  leave  system
 is  just  a  mockery  at  present.  If  @
 Jawans  mother  is  seriously  ill,  and  on
 the  death-bed,  when  he  receives  a
 telegram  to  that  effect  and  if  he  ap-
 plies  to  the  superior  officers,  he  will
 never  get  leave  at  that  time.  An  en-
 quiry  will  be  made  after  getting  the
 telegram,  but  during  the  enquiry
 period,  his  mother  wil)  die.  ‘So,  after:
 the  enquiry,  he  has  to  go  ta  his  place
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 te  see  hisamother!  Therefore,  the  Go-
 vernment  must  look  into  the  condi-
 tions:  of  leave  for  jawans,

 Generally,  every  soldier  will  get
 two  months’  leave  in  a  year.  Now,
 that  period  ig  reduced  to  45  days  and
 then  from  45  to  30  days.  The  leave
 period  is  reduced.  A  soldier  who  ‘is
 serving  in  the  Himalayan  border,  far
 away  from  the  plains,  3,000  miles
 away,  if  he  gets  20  days,  leave,  he  has
 to  use  at  lyeast  0  to  5  days  in  tra-
 velling  to  his  native  place.  Then,  at
 least  for  a  few  days  he  has  to  stay  in
 his  native  place:  for  0  to  2  days.  In
 view  of  the  reduction  of  the  leave
 period,  the  period  of  his  stay  in  his
 native  place  is  further  reduced.  Pre-
 viously  the  jawans  used  to  get  two
 months’  leave  annually;  it  has  now
 been  reduced  to  45  and  then  to  30
 days.

 Take  next  the  food  position.  In  the
 Himalayan  border  area,  the  soldiers
 who  are  accustomed  to  take  rice—
 usually  there  are  thousands  of  soldiers
 from  the  South  who  serve  in  the
 Himalayan  borders—used  to  get  one
 rice-meal  qa  day.  Previously,  during
 the  Indo-Pakistan  ‘conflict,  they  used
 to  8७  more.  Now,  it  has  been  reduced
 and  that  too  is  not  good  enough,  as
 I  got  the  information  from  the  soldiers
 also.

 About  the  regular,  month'y  pay-
 ment,  a  jawan  gets  Rs.  55  a  month
 plus  earness  allowance.  The  argument
 is  that  the  jawans  are  getting  free
 food.  For  that  matter,  those  in  the
 jails,  the  prisoners,  also  get  free  food.
 So,  we  cannot  argue  in  that  light.
 Whether  the  food  served  to  the  jawans
 is  sufficient  and  is  of  good  quality
 and  whether  it  is  sufficient  for  his
 family  for  his  livelihood  at  present  is
 the  main  point,  Let  ug  compare  _  it
 with  the  civilians.  A  civilian  cons-
 table  gets  Rs.  75.95  as  pay  plus  full
 D.A.

 At  the  same  time,  the  Government
 wastes  money:  thére  is  corruption
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 and  favourtism  in  the  military  de-
 partments  also.  There  is  wastage  in
 the  defence  budget.  Big  business  “tnd
 business  monopolists  are  connected
 with  the  Defence  Deparment;  Tatas
 get  orders  for  milifary  trucks;  Ma-
 hindra  gets  order  for  jeeps  for  the
 military;  Mafatlal  gefs  huge  orders  for
 tenis  for  the  military.  Birla  gets
 other  things  like  this.  So  the  monopoly
 interests,  through  the  defence  expen-
 diture,  get  huge  profits.  At  the  same
 time,  the  jawan’s  position  is  day  by
 day  worsening.  Along  with  this,  his
 conditiong  of  service,  his  leave  period,
 his  food  and  his  pension’  affairs  have
 all  deteriorated.  So,  I  am  moving  this
 amendment  which  says  that  “after
 “highly  paid  posts”  insert  “and  poste
 of  ordinary  jawans  and  lower  officers”
 l  support  the  resolution  that  the  high
 power  committee  should  be  appointed.

 Previously  also  we  discussed  this
 point;  though  the  spirit  of  it  was  ac-
 cepted,  nothing  was  seen  in  action.

 SHRI  N.  K.  SOMANI  (Magaur):
 Sir,  to  my  mind  the  present  resolu-
 tion  seeks  to  do  two  things.  One  is
 to  examine  closely  the  existng  per-
 sonnel  administration  and  matters  of
 policy  regarding  recruitment,  pro-
 motions,  e’c.  and  secondly  to  attempt
 to  cleanse  the  atmosphere  that  has
 been  vitiated  and  which  has  been  am-
 ply  elucidated  by  some  of  the  names
 and  events  quoted  by  the  mover,  At
 the  outset,  I  am  surprised  why  she
 forget  to  mention  certain  other  mor?
 dangerous  appointments  that  have
 been  made  during  the  last  one  year.
 She  has  quoted  the  ffatres  of  burea-
 crats,  and  retired  officials,  but  there
 876  an  army  of  defeated  ministers  and
 politicians  who  are  today  occupying
 very  important  positions  of  power
 and  prestige.  Whether  by  design  or
 otherwise,  she  has  forgotten  to  men-
 tion  them.  As  many  as  9  or  0  names
 occur  instantly  to  may  mind  like
 Shri  A.  M.  Thomas,  Shri  Raj  Baha-
 dur,  Shrj  Alagesan,  807  Naskar,  Shri
 G.  Subramaniam,  Shri  Manubhai  Shah
 and  Shri  Malaviya.  She  of  course
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 mentioned  Mr.  Malaviya’s  name.  Then
 there  are  ){r.  Morarka,  Shri  Mahavir
 Tyagi  and  a  host  of  others.  These
 appointmer.ts  hit  at  the  very  basis  of
 a  very  sou'  id  personne]  adminstration
 and  which  have  been  made  for  reas-
 ons  which  are  entirely  political,  be-
 cause  they  have  been  removed  from
 their  seats  of  power  and  appointed
 to  such  pctts.  This  is  an  important
 aspect  of  this  resolution  which  I  have
 in  mind  to  talk  about.

 This  reiolution  basically  talks
 about  pers:nne]  and  mah-power  ad-
 ministratior  of  the  Government  of
 India.  I  wuld  not  venture  to  com-
 ment  on  the  defence  administration,
 because  I  do  not  know  enough  about
 it.  Appare:  tly  on  the  defence  side,
 We  will  have  to  consider  appoint-
 ments  proniotions  transfers,  job  eva-
 luation,  etc  on  a  different  basis  than
 what  we  d'!  in  the  civil  side.  There-
 fore  I  would  like  to  restrict  my  com-
 ments  to  the  civil  side.

 One  of  the  important  organs  of  rec-
 ruitment  of  new  people  is  the  UPSC.
 As  she  rightly  said,  this  commission  as
 well  as  the  other  recruiting  bodies
 which  go  in  to  questions  of  man-power
 are  today  confronted  with  rules  and
 regulations  which  are  completely  anti-
 quated  and  out  of  date,  which  have
 absolutely  ro  ref€tence  to  the  chang-
 ing  patterns  of  management  in  this
 country  ani  abroad.  They  have  no
 reference  tc  the  present  day  cir-
 cumstances.  If  the  average  age  of  the
 members  of  the  UPSC  is  placed  at
 65  years,  I  would  not  be  surprised.
 You  do  not  expect  people  at  that  age
 to  be  able  0  recruit  young  officers
 who  are  (lynamic  and  who  have  3
 fresh  approach.  They  cannot  find  out
 what  are  the  ambitions  and  what  are
 the  requirements  of  a  job.  This  is
 such  an  unfortunate  country  that  im-
 portant  posts  whether  in  the  railways
 or  in  other  public  sector  or  private
 sector  enterprises  or  banks  are  mo-
 nopolised  by  the  same  set  of  people
 who  have  been  there  for  30  or  40
 yeats.  This  is  a  country  which  has  8
 large  young  population.  I  would
 therefore  submit  that  whiling  fram-
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 ing  new  rules  for  recruitment  to  top
 posts,  seniority  and  experience  are
 consideration  to  be  taken  into  account,
 youth  and  daring  approach  to  any
 problem  should  not  be  forgotten.  If
 you  are  sitting  upon  in  judgment  up-
 on  a  person  whom  you  are  going  to
 appoint  on  the  basis  of  the  interview
 rating  card  or  study  the  psychological
 capabilities  and  potential  of  a  per-
 son,  you  should  be  able  to  understand
 the  complete  structure  of  the  job.
 Therefore,  such  policies  will  have  to
 be  changed  before  long,  if  we  have
 to  improve  matters  in  personnel  ad-
 ministration,  it  is  an  entirely  profes-
 sional  management  issue,  be  it  Gow-
 ernment  or  public  sector  or  pYivate
 sector.

 Therefore  we  wil]  have  to  employ
 those  techniques  which  are  very  wel!
 known  as  to  how  to  run  our  prson-
 nel  aministration  department.

 As  far  ag  her  suggestion  of  another
 high  powered  committee  is  concern-
 ed—She  has  not  spelt  out  as  to  what
 she  means  by  8  high  powered  com-
 mittee,  how  high  powered,  how  is  it
 to  be  structured,  how  is  it  to  be  com-
 posed  and  what  the  terms  of  refe-
 rence  are  going  to  be—I  would  not
 like  to  support  a  suggestion  like  that
 without  knowing  more  fully
 about  it.  As  it  is,  we  have  had  the
 unfortunate  experience  of  an  impo-
 tant  and  ‘nfructuous  Administrative
 Reforms  Commission  which  has  been
 trying  to  do  a  job  which  for  a  variety
 of  reasons  it  cannot  do,  One  of  the
 reasons  she  has  herself  mentioned.
 Report  after  report  on  the  various
 aspects  of  the  administrative  struc-
 «ure,  performancé  and  set-up  of  the
 Union  Government  are  either  being
 coldstoraged  or  are  not  being  brought
 up  for  consideration.

 I  think,  this  country  suffers  from
 too  many  bodies,  committees,  reports
 and  other  things  and  there  is  to  my
 mind  no  necessity  for  appointing  an-
 other  high  powered  body.  But  if  the
 Parliament  sets  the  procedures  and
 policies  for  the  type  of  people  that
 are  required  for  the  various  impor-
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 tant  positions  in  this”  Sountry  and  if
 all  the  professional  and  personne]  re-
 quirements  are  drawn  out.  I  think  we
 will  be  doing  a  signal  service.

 Therefore  there  is  not  only  a
 necessity  to  cleanse  the  atmosphere
 in  respect  of  the  various  appointments
 that  she  has  mentioned,  more  so_  in
 the  public  sector  enterprises  and
 various  bureaucratic  appointments
 that  we  see  from  day  to  day—not
 only  that.  they  also  suffer  from  such
 a  frequency  of  transfers  that  a  man
 who  has  only  got  a  chance  to  work
 in  a  particular  department  or  a  posi-
 tion  for  three  to  six  months  is  abrupt-
 ly  transferred  from  one  place  to  an-
 other  and  he  is,  therefore,  not  ex-
 pected  to  grow  up  a  loyalty  to  and
 understanding  of  the  job  and  he  loses
 his  sense  of  security  also—but  all
 these  policy  guidelines  must  be  firm-
 ly  established  and  only  that  should
 dictate  as  to  what  should  be  done  in
 the  case  of  man-power.

 The  second  problem  that  is  vitiat-
 ing  the  atmosphere  about  cleansing
 the  whole  atmosphere,  about  seeing
 that  such  appointments  are  not  being
 made,  I  hope  what  she  has  said—and
 I.  must  commend  her  for  her
 courage—is  at  least  reflected  by  the
 progressive  parts  of  her  party  and
 through  this  Resolution.  Therefore
 this  change  in  the  attitude  in  the
 party  will  bring  in  better  people,
 younger  people  who  will  be  achieve-
 ment-oriented  and  who  will  be
 motivated  enough  to  be  able  to  be
 equal  to  the  challenge.

 SHRI  HIMATSINGKA  (Godda):
 Mr.  Chairman,  I  support  the  general
 spirit  behind  the  Resolution  moved
 by  Shrimati  Sinha.  It  is  high  time
 that  Government  takes  care  to  ap-
 point  various  personne]  at  least  in
 the  public  undertakings  that  are
 growing  so  rapidly.  Very  large  in-
 vestments  have  been  made,  so  much
 so  that  jf  these  undertakings  begin
 to  function  properly  and  give  proper
 return,  our  difficulties  that  are  being
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 experienced  at  the  present  moment
 regarding  finance  or  deficit  financing
 should  not  be  there.  Therefore  it  is
 very  important  that  the  proper  per-
 sonnel  be  selected  for  the  different
 public  undertakings  which  are  being
 run  by  the  Government  and  in  which
 such  heavy  investments  have  been
 made.

 As  was  pointed  out  by  the  previous
 speaker,  not  much  time  is  given  to
 the  person  who  is  appointed  to  be
 efficient  and  effective  at  the  place
 where  he  is  placed.  There  are  fre-
 quent  transfers  from  one  place  to  an-
 other  and  a  person  who  gets  familiar
 with  a  particular  line  of  action  or
 business  and  a  particular  job  is
 transferred  to  another  place  where
 perhaps  he  is  not  fit.  Simply  because
 a  person  is  in  the  civi]  service,  he:
 cannot  be  expected  to  do  a  job  which
 he  never  knew  about.  If  you  place
 a  doctor  in  a  place  where  a  lawyer
 is  required,  the  result  will  be  dis-
 astrous.  Similarly,  if  a  lawyer  is
 placed  in  charge  of  a  hospital  and
 to  treat  patients,  you  can  imagine
 what  the  result  is  going  to  be.  That
 is  the  fate  of  some  of  the  industries:
 that  are  being  manned  by  Govern-
 ment.

 SHRI  LOBO  PRABHU:  Why  does
 the  private  sector  take  up  the  ad-
 ministrators?  If  they  are  not  good
 enough  for  the  public  sector,  why  is
 there  such  a  demand  for  them  in
 the  private  sector?

 SHRIMATI  TARKESHWARI
 SINHA:  Because  of  the  patronage
 they  can  provide.

 SHRI  HIMATSINGKA:  A  person
 may  be  very  efficient  but  if  the  effi-
 ciency  is  not  utilised  properly  by
 the  persons  in  charge  of  management,
 he  becomes  ineffective.  १  An  adminis-
 trator  may  be  very  efficient  but  if  he
 is  placed  under  a  person  who  does
 not  know  the  business  he  will  not
 be  effective  at  all.  ICS  officers  can
 be  very  good  when  they  are  proper-
 ly  guided  by  persons  who  run  the
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 industry.  They  cannot  be  efficient  at
 all  if  the  persons  who  give  them
 directions  or  who  supervise  their
 work  are  not  efficient  themselves.  An
 administrator  may  be  efficient  in  his
 own  line,  but  unless  he  is  properly
 uided  by  the  persons  in  charge  vf
 the  management  he  cannot  be  effec-
 tive  at  all.  It  is  not  the  fault  of  the
 person  concerned  but  it  is  the  fault
 of  the  person  who  is  to  guide  him,
 give  him  instructions,  give  him  ad-
 vice.  That  person  must  be  com-
 petent.  That  is  the  difficulty  with  the
 present  Government.  Because’  the
 directors  in  the  Board  of  a  company
 are  part-time,  they  are  Secretaries
 of  different  departments,  they  meet
 hurriedly  and  they  do  not  have  the
 time  to  go  into  the  merits  of  a  thing
 or  examine  a  thing  properly.  They
 are  supposed  to  carry  on  the  manage-
 ment  of  a  corporation  or  a  concern
 where  they  are  appointed.  Therefore,
 it  is  very  necessary  that  proper  per-
 ‘sons  who  are  experts,  who  know  the
 subjects,  who  can  get  proper
 guidance  from  the  persons  in  charge
 are  appointed.  Then  and  then  only
 it  will  be  possible  to  make  profits.

 Shrimati  Tarkeshwari  Sinha  gave
 certain  examples.  You  know  the
 fate  of  Ashoka  Hotel.  The  Ashoka
 Hote!  had  been  running  properly  and
 efficiently.  It  was  also  giving  pro-
 fits.  But  there  have  been  some
 changes  introduced,  Certain  favourit-
 es  have  been  brought  in.  Persons
 who  have  no  experience  of  the  job
 and  who  perhaps  are  more  interested
 in  claiming  travelling  allowances,
 rightly  or  wrongly,  have  been  brought
 in,  The  result  is  that  they  do  not
 have  sufficient  customers  to  occupy

 the  rooms.  Their  custom  is  decreas-
 ing  while  other  hotels  are  making
 profits.  The  earnings  of  Ashoka
 Hotel  are  going  down  every  day  be-
 cause  person’  who  were  doing  well
 have  been  removed  and  certain  per-
 sons  who  are  the  favourites  of  some
 person  who  has  a  say  in  the  matter
 have  been  brought  in.  Such  a  per-
 son  has  been  put  in  as  Chairman.  He
 does  not  know  his  job.  He  is  in-
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 terested  in  making  some  money  him-
 self,

 Similar  is  the  case  with  certain
 other  institutions.  What  I  say,  in
 short,  is  that  proper  persons  should
 be  placed  in  charge  of  industries
 where  so-  much  money  has  been  in-
 vested  and  they  should  have  proper

 guidance  so  that  those  institutions
 may  begin  to  give  us  profits  and
 they  may  be  run  properly.

 With  these  words,  Sir,  I  support
 the  spirit  of  the  resolution  and  com-
 mend  it  for  the  acceptance  of  the
 House.

 श्री  श्रीचनद  गेय  (चण्डीगढ़)
 श्रीमती  तारकेश्वरी  सिन्हा  ने  इस  प्रस्ताव  के
 द्वारा  एक  श्रत्यन्त  महत्वपूर्ण  विषय  की  शोर
 इस  सदन  का  ध्यान  श्राकषित  किया  है  इस
 प्रस्ताव  के  पीछे  जो  भावना  है,  जो  सिद्धान्त
 है,  और  जो  श्राज  समय  की  आवश्यकता  है
 मैं  उस  का  समर्थन  करता  हूं  ।  मैं  समझता  हूं
 श्ाज  हमारी  सेवायों  का  ढांचा  बहुत  विकृत
 हो  गया  है,  उस  के  अन्दर  भाई-भर्त:ज/।वाद

 बहुत  प्रवेण  कर  गया  है  जिस  के  कारण  सेवाओं
 में  कार्य-दक्षता  बहुत  कम  हो  गई  है  1  इस
 सदन  के  सामने  जो  प्रस्ताव  लाया  गया  है  उस
 का  उद्देश्य  है,  2  एन्श्योर  एफीशिएन्सी  नव
 एकोनामी,  ताकि  सेवाओं  की  कार्य-दक्षता

 बढ़े  और  मितव्ययिता  भी  लाई  जा  सके
 यंद्यपि  प्रस्तावक  महोदय  ने  इन  विषयों  पर
 कोई  प्रकाश  नहीं  डाला  है  श्र  न  अपने  विचार

 ही  रखे  हैं,  लेकिन  मैं  समझता  हूं  श्राज  सेवा
 विभाग  की  काया-कल्प  करने  की  ग्रावश्यकता
 है  ।  आज  सेवा  विभाग  के  किसी  अ्रधिवारी  वा
 या  कर्मचारी  से  बात  करने  पर  पता
 चलता  हैं  कि  सेवा  विभाग  में  बहुत  भ्रसंतोष

 है।  वे  समझते  हैं  कि  सेवाओं  में  ऊंचे  पदों  पर
 योग्यता  के  आाधार  पर  तरक्की  नहीं  दी  जाती

 है,  कार्य-दक्षता  के  प्राधार  पर  तरक्की  नहीं  दी
 जाती  है  बल्कि  अन्य  विचारों  के  अधीन

 हीं  तरक्कियां  दी  जाती  हैं।  इस  बात  का  इलारा
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 “मेरे  मूर्व  बकला  ने  भी  किया  है।  झाज  हमारे
 “सामने  नवयुवक  मंत्री  बैठे  हुए  हूँ,  मैं  समझता

 gp  उन  तवयुवक  मंत्रियों  ने  भ्रःने  a  ने  विभागों  में
 एक  जन  डाली  होगी,  एक  नयी  प्रेरणा  दी

 “होगी  ।  इसी  द्रष्टकोण  से  श्राज  हमें  विधार
 करना  है  कि  सेवाओं  के  अन्दर  जो  नवयुवक
 आगे  बढ़  3.0  उत्तरदायित्व  को  राम्भालना
 चाहते  है,  उनके  लिए  रास्ता  खला  हुमा है
 या  नहीं  ।  इस  द्रष्ट  से  मैं  समश्ञता  हुं  हमें
 सेवाओं  के  सारे  ढ़ांचे  में  काय  -,ल्‍्प  करने  की
 झावश्यकता  है  ।

 जहां  तक  मिठा  पा  था  प्रश्न  है
 हमारे  सामने  एडमि  मन्ट्रेटिव  |  'रिफार्म्स
 कमीशन के  भ्रध्यक्ष  बडे  इए  हूं,  वे  इतने  वर्षो
 से  इस  कार्य  को  कर  रहे  हँ  जौर,  ऊाखों  रुपया
 इपत  कार्य  पर  व्यय  हुआ  है  1:  इग के  उपरान्त  भी
 यदि  हमें  श्रब-समय  समय  पर  नयी  रमितियं:

 पका  निर्माभशणकर  ने  की  आवश्यःता  पड़े  तो
 ' फिर  ने  नहीं  मत़ता  fo  उन्होंने  अपनी

 जिम्मेदारी  को  पूरी  तरह  से  निभाया  है  ।
 मैं  नहीं.  जानता  उन्हों  झपने  विचार  इस
 सम्बन्ध  में  इप  बदन  के  पम  प्रपती  रिपोर्ट
 के  द्वारा  दिए  या  नहीं  लेक  मैं  समझता  हूं
 एडमिनिस्ट्रेटिव  'रिफार्म्स  ब'मीशन  के  कार्य
 का  यह  एफ  अवश्य ह  झंग  था  कि  वे  इस
 बात  पर  विचार  करते  Fe  बड़े  पदों  पर  जितको
 बदोट  शिया  जाता  है  वह  योग्यता  के  झाधार
 'पर  किया  जाता  है  या  किसो  दूपरे  आधारों  पर
 किया  जाता  है  t  इस  के  अतिरिक्त  कानूनों
 झट  नियमों  में  किस  प्रगगर  से  परिवतंन  करके

 बाई.  भतीज़ावाद  की  मनोवृत्ति  को  रोका
 जा  सकता  है  ।  यह  झाज  का  मद्त्वपूर्ण  विषय

 ह  '

 हुससा  विषय  यह  हे  कि
 “पघितव्यमिता  कैसे  लाई  जाये  ?  इस  विषय  में
 हवा  विभागों  की  पूरी  जां  ;  पड़तल  करके

 ME  हँस  पुक  नतीजे  पर  पहुंच  सकेंगे  1  भाज  तो
 mg  अमक्षता  हूं कि  एक  कर्मचारी  का  कार्य
 I965  (Ai)  ‘LSD—12,

 SRAVANA-!,  899  (SAKA)

 ‘the  hon.

 ‘the  hon.
 ‘gpeech  from  my  seat.  Therefore,  ‘I
 ‘gm  sure  that  she  will  support  whel-
 ‘ewer  position  I  take.  uu
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 एक  दिन  में  दो  तीन  घंटे  एवरेज  से  ज्याद[
 देखने  को  नहीं  मिलेगा  ।  इसलिए  मेरी  राय
 में  जिस  प्रकार  से  एकाउन्ट्स  का  भ्राडिट  होता
 हैं  उसी  प्रकार  से  सेवा  विभागों  में  एक  व्यक्ति
 कितना  काम  करता  है  उस  के  पूरी  तरह  से
 जान  पड़ताल  होनी  चाहिए.  |  ग्राज  एक
 मोहकमे  47  वर्य  60  कमंचारियों  से  कल
 सकता  है  लेधि'न  वहां  पर  दो  सौ  कर्मचारी
 लगे  हुए  हैं,  जिन  के  पास  पूरा  काम  नहीं  है  तो
 मैं  समझता  हुं  उन  फालतू  आदमियों  को,  दध्ससी
 दूसरे  यूजकुल  एम्पलायमेंट  में  लगाना  चाहिए,
 बजाय  इस  के  कि  हम  उनको  वहीं  परे
 रख  कर  उन  के  रामय,  उन  की  शक्ति  शौर
 उन  की  योग्यट"  मा  पूरा  उपयोग  न  बरें
 में  समझता  हूं दि  आज  इस  प्रस्ताव  के  द्वारा

 यह  सदन  इत्त  बात  पर  विचार  करे  श्रौर
 गर  कोई  समिति  निर्माण  करनी  हो  तो  जो
 एडमिनिस्ट्रेटिव  'रिफार्म्स  वमीशन  की  रिपोर्ट्स
 हूँ  या  रूमय-रमय  पर  केन्द्रीय  सरकार  अथवा
 प्रान्तीय  सरयारों  द्वारा  जो  कमीशन्स

 मुकरंर  दिए  गए  हूँ  उन  के  मूल्यवान  सुझावों
 पर  भी  वह  समिति  विच,र  करे  और  उस  के  बाद
 सरकारी  ढांचे  के  श्रन्दर  काया-कल्प  लाई  जाए
 ताकि  वास्तव  में  इस  के  ग्रन्दर  मितव्ययिता
 पैदा  हो,  गौर  साथ-साथ  कायं-दक्षता  बेदा
 हो  तथा  भाई-भतीजेवाद  की  प्रवृत्ति  को
 समाप्त  पया  जा  सके  ।  धन्यवाद  ।  :

 2प्तप्ता  HANUMANTHAIYA  (Benga-
 lore):  Mr.  Chairman,  Sir.  I  came
 to  the  House  with  no  intention  ef
 participating  in  this  debate.  When

 lady-Member  made  re
 ference  to  the  Administrative  Reforms
 Commission,  I  thought,  with  your

 ‘permission,  with  the  goodwill  o¢  the
 ‘House,  I  should  clarify  the  position.
 At  any  rate,  I  am  very  happy  that

 lady-Member  made  the
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 SINHA:  I  only  want  that  some  of
 their  useful  recommendations  be
 accepted  by  the  Government,

 SHRI  HANUMANTHAIYA:  _  Sir,  I
 was  carefully  following  the  arguments
 which  the  hon.  lady  Member  ad-
 vanced.  If  she  had  read  the  report
 of  the  Administrative  Commission  on
 Public  Undertakings,  already  sub-
 mitted  to  the  Government,  she  would
 not  have  said  many  things  which  she
 @id.  These  are  the  very  problems
 that  have  been  tackled  by  the  Study
 Teams  and  subsequently  by  the  Com-
 mission—how  ICS  officers  should  be
 made  use  of  if  at  all  and  how  they
 should  not  be  allowed  to  birds  of
 passage  from  administration  to  pub-
 lic  undertakings  and  vice  versa,  All
 these  recommendations  are  _  there.
 Happily  yesterday  it  was  announced
 in  the  papers  that  the  very  recom-
 mendation  regarding  ICS  officers  be-
 ing  posted  to  public  undertakings  has
 een  accepted  by  the  Cabinet.  There-
 fore,  it  is  a  matter  of  gratification
 that  the  Government  has  taken  the
 decision  on  the  very  lines  my  hon.
 fady-Member  wants  the  Government
 to  act.  The  recommendations  of  the
 Commission  have  covered  many  of
 the  points  that  hon.  lady-Mem-
 Der  so  brilliantly  made,

 A  point  was  raised  regarding  con-
 fidential  reports.  That  is  now  being
 examined  by  the  Commission.  The
 Government  has  given  in  jts  terms  of
 reference  to  the  Commission,  per-
 sonnel  administration,  namely,  re-
 cruitment,  promotion,  transfer  and  al-
 fied  problems  with  regard  to  govern-

 ment  servants,  We  are  examining
 that  very  problem.  If  she  had  cared
 to.  look  into  the  reports  of  the  Study
 Teams  on  the  subject,  she  would
 have  found  that  her  ming  has  al-
 ready  been  read  and  digested  and
 Yecommendations  made,  There  are

 -three  reports  by  the  three  Study
 “Teams,  One  Study  Team  was  head-
 ed  by  a  former  ICS—later  he  resigned

 .from  ICS  for  patriotic  reasons  and
 became  a  Member  of  the  Planning
 Commission  and  he  was  a  Minister
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 in  Madhya  Pradesh—Mr.  R,  K.  Patel
 Another  Study  Team  was  headed  by

 a  gentleman  of  the  eminence  of
 Gen.  Thorat.  The  third  Team  व्
 headed  by  Mr.  Nagarkatti,  8  former
 ICS.  All  the  three  reports  are  fu
 of  information,  They  heve  covereé
 every  possible  point  of  view  so  far

 “as  personne]  administration  is  com
 cerned,  Currently  I  came  from  8
 Commission  meeting;  we  were  dis-
 cussing  this  very  problem—job  eva-
 luation,  recruitment,  promotion  and
 so  on.  All  these  things  are  being
 done.  Therefore,  if  the  hon.  Member
 has  made  some  remarks,  it  only
 highlights  the  work  of  the

 comme sion  and  I  am  very  grateful  for  tMat
 I  make  a  request  to  her  and  the
 other  members  of  Parliament  to  ge
 through  these  reports,  and  I  am  sure
 they  will  find  much  useful  informa-
 tion  which  they  can  make  use  of.

 The  next  thing  is  that  they  have
 to  pursue  jmplementation  of  thse  re-
 commendations,

 As  Chairman  0  the  Commission  I
 have  no  fear  at  all  that  the  allega-
 tions  made  against  the  Government
 will  be  kept  as  a  historical  record,
 will  ever  become  true.  That  merely
 shows  that  we  do  not  take  cognizance
 of  the  day-to-day  events,  we  do  nos
 read,  and  nevertheless  we  criticise
 either  the  Commission  or  the  Govern-
 ment.  In  fact,  this  is  the  only  Com-
 mission  which  has  received  a  con
 siderable  attention  at  the  hands  of
 the  Government  and  almost  every
 one  of  its  recommendations  is  being
 accepted;  yet,  there  may  be  a  few
 recommendations  which  Governmens
 cannot,  for  some  reason  or  other,  ac-
 cept...

 MR,  CHAIRMAN:  The  hon,  Mem-
 ber  may  try  to  conclude.

 SHRI  HANUMANTHAITYA:  85
 this  personnel  administration  is  evem
 now  under  discussion.  The  Study
 Teams’  reports  are  already  laid  om
 the  Table  of  the  House

 The  hon.  lady-Member  made  an-
 other  véry  important  point.  .  She
 said,  the  Commission  has  been  givaa
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 50  wide  terms  of  reference  that  they
 <annot  concentrate  on  any  particular
 Problem.  This  was  the  very  thing
 that  prompted  the  Government  to
 appoint  a  Commission;  in  those  days,
 Jate  Shri  Lal  Bahadur  Shastri  and
 others  were  prompted  to  appoint  a
 Commission  with  such  comprehensive
 terms  of  reference  for  this  very
 reason  that  if  you  examine  the  Gov-
 ernment  department  by  department
 nd  make  recommendations,  you  will
 not  be  able  to  give  a  complete  pic-
 ture.  I  will  give  an  example.  Sup-
 Pose  a  coat  has  to  be  gtitched;  if  you
 stitch  one  arm  one  ddy  and  some
 «ther  tailor  stitches  the  other  arm  on
 anothep  day,  then  the  body  of  the  coag
 by  some  other  tailor  and  then  the
 buttons  by  some  other  tailor,  the
 coat  thus  stitched  will  not  be  of  good
 appearance  and  also  to  size.  There-
 fore,  the  Government  wanted  a  com-
 prehensive  view  of  the  defects  and
 weaknesses  of  the  whole  govern-
 mental  edifice  from  the  village  pan-
 chayat  level  to  the  Union  adminis-
 tration  level,  and  with  this  view  in
 mind  they  wanted  the  Commission  to
 J]rke  recommendations  for  rationali-
 s¥%on  and  streamlining  of  the  entire
 administrative  ‘structure,  Therefore,
 they  made  these  terms  of  reference
 80  wide.  The  Resolution  moved  re-
 garding  personnel  administration  is
 one  item  in  the  terms  of  reference.
 The  Commission  took  such  great  pains
 ‘on  that  that  they  appointed  three
 study  teams  to  study  the  problem.
 The  Commission  are  now  examining
 their  report  in  order  to  make  a  final
 report  on  the  subject.
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 I  ‘have  great  admiration  for  the
 brilliant  lady-Member,  But  ladies
 have  got  a  specia]  bent  of  mind,  If
 they  are  beautiful,  they  will  accept
 no  one’  else  to  be  beautiful,  So  if
 they  are  doing  a  particular  work  of
 effort,  they  will  not  accept  that  any
 other  person  will  do  that  work
 equally  well.  But  the  hon.  lady-Mem-
 ber  is  much  more  of  a_  statesman
 than  a.lady.  Therefore,  I  want  her
 to  kindly’  take  a  comprehensive  view
 ef  the  matter.

 @

 SRAVANA  II,  890  (SAKA)  Milita:
 Done

 at  शिव लता  en  (मधुवनी)  :  सभापति
 महोदय,  श्रीमती  तारकरेश्वरी  सिन्हा  ने  अपने
 प्रस्ताव  में  एफिशिएसी  भौरु  एकोनामी
 लाने  के  हेतु  जो  ए/  हाई-पावर्ड  कमेंटी  बनाने
 की  मांग  की  है  जो  ि  सिविल  शौर  सैनिक
 विभागों  में  उच्वे  वेतन  वाले  पदों  के  निर्मोग
 श्ौर  ५मंचारियों  के  चयन  सम्बन्धी  प्रश्त  को
 जांच  करे  t  इस  के  बारे  में  में  समझता  हूं  कि
 यह  जो  उन  का  हाई-प.वर्ड बर्ड  कमेटी  दना।  का
 प्रस्ताव  है  यह  सुपरफ्नुएस  है  ,।  इस  बारे  में
 पहले  बहुत  सी  कमटियां  बन  चुकी  हैं  भौर
 बहुत  सी  कमेटिय,  की  रिपोर्ट  हूँ  ।  बहुत  सी
 कर्मा-यां  तफतील में  गयी  हूँ  ।  झभी  T  कि  श्री
 हनुमन्तय्या  ने  कहा  है  कि  बहुत  सी  कमेटि  लि द
 इस  द्वेश्चन  में  बड़  डिटेल  में  गई  हैं  शौर
 इसलिए  इप  कमेटी  को  बनाना  जरूरी  नहीं
 है।  एफिशिऐन्सी  शरीर  एकोनामी  लाने  की
 बात  बहुत  हद  तक  सामने  प्रा  गयी  हैं  ।
 अब  सवाल  इंटरप्रैट  करने  का  नहीं  है

 - बल्कि  समाज  को  ऊ#से  चेंज  किया  जाय  यह  चीज
 हमारे  सामने  होनी  च।हिये  |  समाज  को  कंप्
 चेंज  किया  जाय  यहू  बुनियादी  बात  सामने
 ग्रानी  चाहिए  लेकिन  अ्रभाग्ययण  वह  बुनियादी
 बात  सामने  नहीं  शा  रही  है  1

 |  है

 जहां  तक  हाइली  पेड  पोस्ट्स  भ्र्षात
 ऋंची-ऊंचों  तनख्वाह  पाने  वाले  भ्फसरान  का

 ताल्लुक  है  यह  बात  साफ  हो  गयी  है  भौर  यह
 किसी  कमेटी  में  तब  ले  ज।ने  की  जरूरत  नहीं
 रह  गयी  है  कि  समाज  में  हाईली  पेड  भ्रफ्षरों
 फी  जरूरत  नहीं  है।  हम  जिस  नये  समांज  का
 गठन  करने  जा  रहे  हैं।  बहू  बराबरी  का  समाज

 होने  जा  रहा  है।  जो  एक  फौज.का  सिपाही
 है  भोर  एक  ऊंचा  सिपाह-स.ल।र  .है,  उन
 दोनों  को  तनख्वाहों  में  श्राज  जितनी  भ्रस मा  De

 नहीं  होनी  च.हिए  ।  उन  दोनों  की  तनश्वाहों
 में  7  भ्रौर  i0  से  भ्रधिक  ग्रसमानता  नहीं

 होनी  चाहेए  i  यह  चीज  सिविल  सविद
 “मे  काम!  'रने  वाने  ऊंचे  प्रफसरान  भौर  निधन
 दरज के  मूसाजिमों  के  ब।  रे  में  भी  लागू  होनी
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 शाहिये।  भ्रांज  के  दिन  बड़े  ग्रफसरों  और  निचले
 कर्मचारियों  के  वेंतनों  के  बीच  प्रत्यघ्रिक
 भ्रसामनता  है  वह  दूर  होनी  चाहिये  ।  हम
 देश  में  जागे  जिस  समाज  का  गठन  करने  वाले
 हैं  उसमें  इस  तरह  की  भारी  श्रसामानता  नहीं
 होनी  चाहिये  ।  इससे  उनमें  जहां  एफिसिऐंसी
 बढ़ेगी  हवां  इकानोमी  भी  झायेगी  ।

 अभी  तक  सिविल  सर्विस  की  जो  व्यवस्था
 हमारे  देश  में  है  वह  वही  पुराने  श्रंग्रेजी  जमाने
 की  सी  है।  वही  पुराना  व्यरोक्रेटिक  दिमाग
 उन  अफसरान  का  कायम  है,  वे  श्रपने  को
 एक  समाज  से  सबसे  ऊपर  और  श्रलग  थलग
 सा  समझते  हैं  श्रौर  बाकी  दूसरे  लोगों  को
 वह  एक  नीची  निगह  से  देखते  हैं  1  प्रंग्रेजी
 जमाने  की  पुरानी  भ्रफसरियत  की  ब  श्र्ब  भी
 उनमें  मौजूद  है  और  सह  अपने  को  सबसे
 ऊंचा  समझते  हैं  श्रोर  बाकी  समाज  के  दूसरे
 लोगों  को  नीची  पगाह  से  देखते  हैं  ।  यह
 चीज  कि  सभी  इंसान  बराबर  हैं  यह  साम'जिक
 समानता  की  भावना  हमारे  उन  सिविल
 ौर  मिलिटरी  के  ऊंचे  भ्रफसारन  में  ग्रभी  तक
 नहीं  ा  पायी  है  ।  जाहिर  है  कि  यह  चीज
 हमारे  जनतंत्न  के  विकास  और  प्रगति  के
 लिये  दाधक  है  ।  जो  हमारा  मकसद  है  और
 जो  हमारा  भाने  वाला  नया  समाज  है  उसके
 यह  खिदफ  है  ।  इसलिये  यदि  श्राप
 हकीकत  में  चाहते  हैं  कि  यहां  पर  कार्य-
 कुशलता  और  मितव्ययिता  दाये  तो  यह
 लाजिमी  हो  जाता  है  कि  आज  सिविल  भौर
 सैनिक  विभागों  में  प्रफसरों  और  नीचे  के
 कृमेचारियों  के  वेतन  में  जो  भारी  भ्रसमानता
 है  उसे  खत्म  किया  जाये  ।  यह  एक  बुनियादी
 बात  है ंजो  कि  की  जानी  चाहिये  ।

 दूसरी  जंहूरी  चीज़  यह  है  कि  प्रभी  जैंसा
 मैंने  कहा  कि  जो  ऊंचे  प्रफसारन  हैं  वह  भ्पने
 को  सामाज  से  एक  लग  ऊंचा  क्लास
 समझते  हैं  ग्रोर  बाकी  समाज  को  एक  नीची
 निमाह  से  देखते  हैं,  दूसरों  को  वह  इनफोरियर
 सा  समझते  हैं,  यह  भावना  हमारे  वीच  में
 से  खत्म  होनी  चाहिये  1  इस  बारे  में  मैं  निवेदन
 -  कि  मुझे  थोड़ा  बहुत  अमरीका  में  रहने
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 का  मौका  मिला  है  1  मैं  जानता  हूं  कि  वहां
 पूंजीवादी  जनन  है  वहां  फर्क  है,  ऊंच-नीज
 की  भावनायें  हैं,  सब  कुछ  है,  लेकिन  बाहर
 से  देखने  में  मालूम  होगा  कि  एंक  जबरैस्ते
 इन्फार्मभलिटी  की  भावना  है,  सब  एक  दूसरे
 के  बराबर  हैं।  मैं  वर्कले  में  पढ़ता  था  t

 श्राप  वहां  पर  किसी  भी  दफ्तर  में  चले  जाइये
 कोई  भी  बड़ा  अफसर  नहीं  मालूम  होआ  है  qd
 वह  बड़े  आदमी  हैं  लेकिन  व्यवहार  में  ऐसा
 नहीं  मालूम  होता  है  ।  ऐसी  भावना  हम
 लोगों  को  यहां  पर  कायम  करनी  पड़ेगी  t
 एक  कम्पीटीशन  की  बात  झ्रापको  रखनी
 होगी  ।  यह  ठीक  है  कि  वहां  पर  उतना
 कम्पीटिशन  नहीं  है  जितना  कि  यहां  के
 अफसरों  में  है  लेकिन  तब  भी  आपको  ए  :
 इन्फाभिलिटी  लानी  होगी  ।  जब  ग्राप  जन-
 तान्त्रिक  ग्ौर  समाजवादी  सामाज  की  बात
 करते  हैं  तो  श्रापको  ग्रामदनी  में  जो  इतना
 फर्क  है  उसको  हटाना  होगा  चाहे  फौज  में
 हो  या  सिविल  स्विस  में  हो  7  यह  एक
 बुनियारी  बात  है  कि  जनसेवा  की  एफौ-
 सिएंसी  को  बढ़ाने  के  लिये  हमें  यह  बात  लानी
 होगी  ।  एक  रहनुमा  नहीं  दो  रहुमा
 श्रोर  बहुत  से  रहनुमा  हमारे  सामने  इस  बात
 को  किताबों  में  लिख  कर  रख  गये  हैं  लेकिन
 इसको  व्यवहार  में  लाना  आवश्यक  है  ।

 आपने  जो  कमेटियां बनाई  हैं वहू  कमेटियां
 सो  तफसील  में  जाकर  बहुत  सी  बातें  सामने
 रखती  हैं  ।  जैसे  ऐडमिनिस्ट्रिटिव  रिफास्सें
 कमिशन  के  स्टडी  ग्रुप्स  हैं  जो  कि  प्लैनिंग
 कमिशन  के  लिये  रिसर्च  करते  हैं,  तेशनल
 कॉसिल  श्राफ  एप्लाइड  ऐंड  इकानामिक
 रिसर्च  हैं  इनसे  मुझे  झसमतोष  नहीं  है  लेविन
 उनमें  सब  तफसील  की  ,  बातें  हैं  सवाल
 बह  है  कि  सिद्धान्त  को  कार्यान्वित  (कैसे
 किया  जाये  ।  कार्यान्वित  करने  की
 शक्ति  सरकार  में  नहीं  है  7  उसमें  काम  करते
 की  इच्छा  का  प्रभाव  है।  यह  प्रस्ताव
 झाता,  कमेटी  बनाई  जाती,  हम  इसका  फैससी
 करते  लकिन  सरकार  में  बिल  दु  डू  तो  होल:
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 By  होना  चाहिये  जिस  में  कि  हमारी  भर्थ

 ध्यूवस्थे।  ठीक  से  चल  सके  भौर  हम।रे  सिविल
 और  मिलिटरी  अधिकारियों  में  जन  सेवा  का
 स्नाव  शा  सके  |
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 मैं  समझता  हूं  कि  यह  प्रस्ताव  सुपरक्लुग्नस
 हैँ  पग्रनश्रोडब्टिव  समाज  में  फुजूलबर्ची  को
 न्बढ़ाने  व.ल  प्रस्ताव  है  यह  बेकार  का  प्रस्ताव  है।
 डुन  शब्दों  के  साथ  मैं.  इत  प्रस्त।व  का  विरोध
 करता  हूं  और  कहता  हूं  कि  ऐसा  प्रस्ताव
 होना  च.हिये  जो  कि  कायान्वित  किया  जा
 अंके  t

 SHRI  S.  M.  BANERJEE  (Kanpur):
 ३  admire  the  substance  of  the  re-
 ‘solution  and  the  manner  in  which
 Shrimati  Tarkeshwari  Sinha  has  put

 wher  case,  It  is  true,  if  you  consider
 how  our  administration  has  been
 functioning  even  after  the  assurance
 of  Mr.  Hanumanthaiya.  It  needs
 streamlining.  In  the  matter  of  promo-
 tion,  or  recruitment  or  giving  re-
 employment  to  the  retired  personnel
 it  is  necessary  for  us  to  go  into  the
 ‘whole  affair  and  a  commission  is
 necessary,  if  not  of  that  magnitude,
 sat  least  a  commission  of  this  House.
 Mr.  Hanumanthaiya  argued:  cannot

 ‘you  rely  on  my  wisdom  and  the  wis-
 dom  of  the  Administrative  Reforms
 ‘Commission?  We  do,  But  wisdom
 is  not  after  all  the  monopoly  of
 ‘someone  and  this  House  can  eppoint
 ‘a  committee  of  this  type  to  go  into
 the  entire  question,  I  know  what  is
 agitating  the  minds  of  the  govern-
 ment  servants.  I¢  you  consider  the
 ‘various  reports  of  the  departmental
 ‘promotion  committee,  whether  it  is
 class  I  or  II  or  II,  you’  will  find
 lavouritism  and  nepotism  is  the

 order  of  the  day.  Nwbody  recognises
 ‘merit.  If  somebody  knows  a  Member
 of  Parliament  or  if  he  knows  a
 Mithister  a  five  starred  or  four  starred
 ‘Cabine;  minister  or  even  an  un-
 starred  Minister  like  the  Deputy
 Minister,  he  tg  sure  to  get  the  job

 @r  promotion.  People  have  stopped
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 thinking  in  terms  of  strong  competi-
 tion  and  nobody  is  concerned  with
 merit.  He  is  more  concerned  with  re-
 commendations  from  a  person  in  Gov-
 ernment.  Will  he  agree  with  Mm
 Sinha  when  she  says  that  the  big
 shots  of  the  Railway  Board,  whes
 they  retired,  need  not  wait  for  even
 a  day  since  the  posts  were  made
 available  for  them?
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 What  happens  in  the  public  under-
 takings?  Take  the  HEC,  Bhopal.
 Why  can  not  production  take  place,
 and  why  was  there  no  production  for
 years  together?  You  will  be  surpris-
 ed  to  know  that  the  first  transformer
 which  was  inaugurated  by  the  late-
 lamented  Pandit  Jawerhal  Nehru
 ultimately  was  found  to  have  been
 not  produced  there  at  all  Some
 strike  took  place,  and  those  people
 who  were  asked  to  say  before  every-
 one  that  it  was  assembled  there,
 when  they  became  angry,  subsequent-
 ly  said  that  it  was  never  manufac-
 tured  there  and  that  all  the  parts
 were  imparted  and  the  unit  was  only
 assembled  there,  So,  the  transformer
 was  not  produced  in  Bhopal  at  that
 time.

 In  the  same  manner,  take  the  pub-
 lic  undertakings  and  the  Chairman
 of  the  Railway  Board  or  any  member
 of  the  Rai‘way  Board.  Every  day  we
 see  that  no  decision  is  taken,  They
 have  no  initiative,  There  is  nobody
 who  takes  a  decision,  In  fact  they
 are  afraid  take  any  decision,  because
 this  Government  is  itself  a  prisoner
 of  indecision  according  to  the  retired
 or  resigned  Member,  Shrimati
 Vijayalakshmi  Pandit.  So,  nobody
 takes  a  decision.

 If  you  really  go  to  office,  you  will
 find  one  thing.  I  was  serving  a  gov-
 ernment  department  for  20  years.  I
 know  that  during  those  days  nobody
 use  to  write  anything  on  the  files  un-
 less  he  was  convinced  ang  the
 superior  officers  were

 convinced
 that

 ‘they  were  right.  But  today,  what  is
 it  that  is  done  on  the  files?  “Mr.
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 (Shri  8,  M,  Banerjee)-
 such  and  such,  please  speak”  You
 donot  know  what  you  want  him  to
 speak,  and  when  he  has  spoken,  the
 offieer  notes,  “Spoken.”  You  do  not
 know  what.  has  happened  between
 “Please  speak”  and  “Spoken.”  It  is
 oply  that  man  who  speaks  knows,  and
 only  that  man  who  is  spoken  to
 knows  what  the  matter  is,  Noone-
 else  knows.  On  the  second  day,  an-
 other  officer  who  comes  in  is  unable
 to  know  what  has  happened.  That
 is  why  I  think  jt  is  necessary  that
 we  should  streamline  the  administra-
 tton  and  if  a  Committee  og  Parlia-
 ment  is  appointed  to  go  into  the  en-
 tire  question,  it  will  be  good,

 SHRI  HANUMANTHAIYA:  There
 is  a  committee  of  Members  of  Par-
 lament,

 SHRI  S.  M.  BANERJEE:  I  said
 earlier  that  wisdom  is  not  the  mono-
 poly  of  somebody.  That  is  why  a
 committee  should  be  appointed  to
 consider  whether  retired  government
 Officials  should  be  given  such  posts.
 They  may  be  very  efficient,  and
 thanks  tp  the  voters,  two  or  three
 ICS  officers  have  been  returned  to
 this  House,  Shri  Lobo  Prabhu,  Shri
 Dandeker  and  Shri  Nayar.  Other-
 wise,  thcy  would  have  created  some
 posts.  of  Chairmen  for  some  public
 corporations,  At  least  they  are  here
 with  us;  otherwise,  they  are  bound
 to  get  some  posts,  because  the  ICS
 men  are  supposed  to  be  very  intelli-
 gent  and  very  independent  also.
 There  is  no  doubt  about  it.

 ‘In  the  same  way,  there  are  appoint-
 ments  as  Chairman,  made  on  politi-
 eal  considerations,  for  defeated  Min-
 *aterg  or  any  ministcr.  After  all,  if
 there  is  no  place  for  them,  the  pro-
 per  piace  probably  for  them  would
 be  the  Rajya  Sabha,  where  you  have
 not  to  produce  anything  or  do  any
 work.  That  is  why,  I  am  opposed  to
 jobs  being  given  on  political  considera.
 tion.  Take  the  British  India  Corpora-
 tion  at  Kanpur,  It  is  in  turmoil  only
 because  Mr.  Satish  Chandra  was  sent
 there  as  Chairman,  Mr.  Satish  Chandra
 ‘was  found  to  be  efficient  efter  be-
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 ing-defeated  at  the  polls  that  he  was:
 firs,  Chairman  of  the  IAC  and  then.
 Chairman  of  the  BIC  and  for  every
 chairmanship  he  was  the  only  man
 found  to  be  fit,  as  &  versatile  genius
 for  any  chairmanship.  So,  that  should
 not  happen.

 I  request  that  a  committee  should
 be  appointed  to  go  into  this  question.
 We  may  or  may  not  accept  this  re-
 solution  but  the’  substance  of  this
 resolution  is,  Hands  Off  retired  per-
 sonnel;  raise  their  pension,  Let  them
 remain  contented  with  their  pension.
 The  Government  should  do  _  these
 things  in  a  perfect  way.  After  all
 the  Departmental  Promotion  Com-'
 mittee  should  be  perfect.  No-
 body  should  be  able  to  point  out  a
 finger  on  the  decision  of  the  Depart-
 mental  Promotion  Committee.  Othere
 wise,  there  is  dissatisfaction.  There
 is  dissatisfaction  among  the  army
 personnel  also,  People  might  have
 been  promoted  from  Major-Gencrel
 to  Lt.-General,  but  those  who  have
 been  left  behind  are  still  having  some
 minister  or  ministers  who  can  pos-
 sibly  recommend,  Even  in  the  army,
 this  favouritism  and  nepotism  con-
 tinues.  I  do  not  know  what  is  going
 to  be  the  fate  of  the  army  ig  such
 things  continue.

 With  these  words,  I  admire  the
 courage  with  which  Shrimati  Tar-
 keshwari  Sinha  has  brought.  forward
 this  resolution.  She  is  a  very  coure
 ageous  lady  and  I  support  the  re-
 solution,

 -MR.  CHAIRMAN:  The  hon.  Min-
 ister.

 SHRI  0.  N.  TIWARY  (Gopalganj):
 The  time  may  be  extended.  Just
 five  minutes  may  be  left  over  for
 the  next  resolution  to  be  moved.
 Till  then  this  can  go  on,

 SHRIMATI  TARKESHWARI
 SINHA:  Sir,  the  hon.  member  to  my
 left  was  the  Chairman  o¢  the  Public
 Undertakings  Committee,  The  House
 would  like  to  hear  him.

 MR.  CHAIRMAN:  He  will  be
 given,a  chance.  Now,  the  minister.
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 THE  MINISTER  OF  STATE  IN
 THE  .MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN

 ):  Sir,  I  think  the  hon.
 mover  has  done  a  great  service.  to  the
 country  and  to  Parliament  by  bring-
 ing  this  resolution  before  the  House
 end  focussing  the  attention  of  the
 country  and  Parliament  on  a  _  very
 important  subject.  The  need  for  ad-
 ministrative  reforms  in  our  country
 has  been  felt  almost  right  after  in-
 dependence.  Not  only  the  procedures
 and  rules  had  to  be  improved  upon,
 but  the  concept  of  administration  had
 to  be  changed.  There  is  lot  of  truth
 im  saying  that  while  this  need  was
 felt,  not  much  in  this  direction  was
 done.  Therefore,  it  was  a  very  wel-
 come  step  that  this  high-powered
 Administrative  Reforms  Commission
 was  constituted  with  able  persons
 manning  it.  The  terms  of  reference
 were  deliberately  kept  so  wide  that
 they  would  not  find  any  impediment
 in  taking  up  any  subject  they  thought
 was  related  to  public  administration,
 right  from  district  administration  to
 any  other  administration  and  _  give
 the  benefit  of  their  wisdom  to  the
 country  and  to  Government,  so  that
 with  the  help  of  their  recommenda-
 tions,  we  could  attempt  to  improve
 public  administration  in  this  country.

 Mrs  Sinha  was  pleased  to  make
 certain  remarks  about  the  public
 sector  concerns,  There  js  no  doubt
 that  the  public  sector  in  our  country
 has  not  worked  as  well  as  we  would
 wish  it  to  do.  But  it  has  definitely
 done  a  great  service  to  the  country
 and  public  sector  hag  found  one  of
 the  most  important  places  in  our
 economy,  I  am  sure  Mrs.  Sinha  is
 not  against  the  concept  of  public
 enterprises.  We  all  share  her  worry
 and  anxiety  that  our  public  enter-
 prises  should  work  better  and  be-
 cause  the  future  of  our  economy  to  &
 large  extent  depends  on  how  well
 our  public  enterprises  work,  The
 suggestions  she  gave  today  and  she
 would  give  from  time  to  time,  I  am
 sure,  would  help  us  to  improve  the
 performance  of  the  public  sector
 concerns.
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 Mr.  Himatsingka  referred  to  the
 profit-making  eapacities  of  the  public
 sector  concerns.  With  al]  respect,  ©
 submit  that  profit  making  is  not  the
 motive  of  public  enterprises.  I  would
 agree  that  they  must  give  a  fair  re-
 turn  on  the  investments  made  but
 that  is  not  the  be  al]  and  end  all  of
 our  public  enterprises.  They  have  to
 be  production-vriented.  They  are
 not  profit-oriented.  If  they  were  to
 be  profit-oriented,  there  wags  no  need
 for  public  enterprises  in  our  coun-
 try.  They  have  to  be  production-
 oriented  and  fulfil  the  basic  needs  of
 our  economy  in  the  heavy  sector.
 Profits  would  be  all  right  in  their
 own  places,  but  the  main  thing  is
 they  must  be  production-oriented  and
 our  dependence  on  foreign  sources
 must  not  continue.  We  should  be-
 come  self-sufficient  in  all  essential
 items.

 If  they
 make

 SHRI  HIMATSINGKA:
 produce  properly,  they  will
 more  profits,

 SHRI  VIDYA  CHARAN  SHUKLA.
 I  would  not  look  at  public  enter
 prises  from  the  profit  point  of  view.
 But  I  agree  they  should  not  run  at  a
 loss  but  should  give  some  return  on
 loss  but  should  give  some  return
 on  the  investment.  When  we
 started  pubic  enterprises  we  had
 to  depend  on  civil  servants
 and  others  who  agreed  to  co-operate
 with  us  in  this  respect.  I  remember
 the  days  when  I  first  entered  Parlia-
 ment  in  ‘1957,  That  was  the  time
 when  public  enterprises  were  getting
 into  stride.  At  that  time  I  know
 what  amount  of  hostility  was  there
 from  the  private  sector  towards  the
 public  enterprises.  That  kind  of  hos-
 tility  one  does  not  see  today.  Be-
 cause  of  that  hostility  and  because  of
 that  lack  of  co-operation  from  the
 side  of  private  enterprise  We  could
 not  get  proper  talents  from  various
 sources  and  we  had  to  depend  on  pub-
 lic  services,

 SHRI  N.  K,  SOMANT:  What  co-
 operation  were  you  seeking?
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 SHRI  VIDYA  CHARAN  SHUKLA
 I-do  not  think  we  can  enter  into  an
 argument  about  this  matter,  but  it  is
 a‘  patent  fact  that  there  were  attempts
 to  see  that  the  public  séctor  did  not
 satceed  in  this  country.  Very  serious
 attémpts  were  made  to  stop  it  from
 coming  up.  I  am  very  glad  that  those
 attempts  did  not  succeed.  I  am  only
 trying  to  explain  why  Government
 had  to  fal)  back  upon  certain  indivi-
 duals  in  the  civil  services.  I  do  not
 myself  think  that  it  was  very  right
 because  civil  servants  were  not  train-
 ed  to  do  this  job.  But  there  was  no
 other  alternative  and  therefore  this
 particular  procedure  had  to  be  adopt-
 ea.

 I  agree  with  what  Shrimati  Sinha
 has  said,  that  for  manning  of  public
 séctor  enterprises  we  must  have  frain-
 ed  personnel.  It  is  not  necessary  that
 they  should  necessarily  bé  from  civil
 service.  If  a  person  or  a  group  of
 pergons  belong  to  the  civil  service
 and  they  are  properly  trained  to  run
 public  sector  enterprises  fey  should
 certainly  be  given  an  opportunity  to
 do  this  work.  Whether  they  do  it
 well  or  not  will  have  to  be  seen.  A
 person  who  is  trained  to  do  this  job
 would  be  in  a  better  position  to  do
 it,

 At  present  in  the  Home  Ministry
 we  have  a  Manpower  Directorate.
 The  Bureau  of  Public  Enterprises  is
 mariaged  by  the  Ministry  of  Finance.
 The  two  of  us  look  after  this  matter
 and  see  that  proper  kind  of  service
 and  expertise  is  developed  in  this
 country  so  that  our  public  enterprises
 are  run  better  than  they  have  been
 run  before.

 There  is  a  lot  of  truth  in  the  cri-
 ticism  that  we  have  heard  here  about
 inherited  administration.  The  admi-
 nistration  we  inherited  from  the  Bri-
 tish  has  by  and  large  been  kept  in-
 tact.  I  personally  think  it  is  very
 unfortunaté,  In  the  beginnihg  of  the
 era  of  independence  we  shotild  have
 made  attempts  and  changed  the  con-
 cept  of  administration  and  the  struc-
 ture  of  administration  drastically.
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 Today  if  we  are  not  able  to  deliver
 the  goods,  if  we  fail  in  a  particular
 sector  and  if  we  fail  to  make  the  im-
 pact  felt  in  a  particular  sector,  the
 greatest  single  reason  igs  that  the
 miachinery  through  which  we  have  to
 work  is  not  geared  to  that  kind  of
 attitude  and  work.

 SHRI  P.  RAMAMURTI  (Madurai).
 Sir,  I  would  like  to  ask  one  point  of
 information.  We  want  the  views  of
 the  Government  of  India.  Shri
 Shukla  said  that  he  personally  thinks
 this  is  a  bad  thing.  I  want  fo  know
 what  the  opinion  of  fhe  Government
 is.  We  art  not  interested  in  knowing
 what  view  he  personally  has  jn  this
 matter.  He  is  speaking  on  behalf  of
 the  Government.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  deliberately  made  that  distinction
 because  the  Government  would  com-
 mit  itself  to  a  view  one  way  or  the
 other  after  getting  the  wisdom  of
 Shri  Hanumanthaiya’s  Commission.  I
 am  not  giving  any  conclusions  on  be-
 half  of  the  Government  when  I  say
 “I  personally  feel”.

 SHRI  P.  RAMAMURTI:  So  the
 Government  is  now  in  blissfu)  igno-
 rance.

 SHRI  VIDYA  CHARAN  SHUKLA.
 The  Government  is  only  waiting  tor
 the  various  reports  of  the  Administra-
 tive  Reforms  Commission  which  have
 been  found  useful.  We  would  be
 able  to  do  the  reforms  in  administra-
 tion  in  a  much  better  way  after  we
 have  their  reports  in  our  hands.  It  ig
 not  necessary,  ag  the  Chairman  him-
 self  said,  that  the  Government  may
 accept  everything.  The  Government
 may  not  accept  everything.  The  Gov-
 ernment  may  even  go  beyond  what
 they  recommend.

 What  I  am  stating  here  is  that  if
 our  structure  and  concept  of  adminis-
 tration  were  changed,  the  difficulty
 that  we  have  had  for  the  last  20  years
 might  have  been  less.  Since  this  par-
 ticular  deficiency  was  felt  very
 strongly,  this  high  powered  Admi-
 nistrative  Reforms  Commission  had’
 been  appointed
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 SHRI  प,  K.  SOMANI:  Let  ug  have
 another  high  powered  committee.

 ‘SHRI  VIDYA  CHARAN  SHUKLA:
 About  the  system  of  administration,
 everybody  knows  that  we  have  a  de-
 ‘modcracy  functioning  at  the  national
 and  the  State  level,  but  it  is  an  un-
 fortunate  fact  of  our  national  life  that
 after  the  State  level  there  is  no
 demotracy.  It  js  a  bureaucracy  that
 functions  in  the  districts  and  else-
 where,  where  most  of  the  problems
 of  the  people  are.  That  is  the  place
 where  most  of  the  administrative  re-
 forms  need  to  be  done.

 This  again  is  a  view  that  I  am
 stating  on  behalf  of  myself,  because
 Government  will  have  to  come  to  a
 studied  conclusion.

 GHRI  5.  M.  BANERJEE;  Mr.
 Chairman,  I  rise  on  a  point  of  order.
 }  have  heard  him  not  once  but  twice
 889  that  this  is  his  personal  view.
 “Whatever  he  is  speaking  is  all  Shri
 Vidya  Charan  Shukla’s  speech.
 Should  a  non-official  Resolution  be
 taken  in  a  non-officia]  manner?  After
 call.  he  is  a  minister.

 MR,  CHAIRMAN:
 ‘point  of  order.

 There  jis  no

 6.22  hrs.

 {Mn,  Deputy-SpeaAKer  in  the  Chair.)

 SHRI  S.  M.  BANERJEE:  My  point
 ~of  order  is  whether  it  is  open  to  the
 Minister  to  reply  only  in  a  ffrsonal
 capacity.  It  will  be  a  very  bad  pre-
 cedent.  After  all,  we  are  not  meet-
 jing  in  the  Central  Hall;  we  are  meet-
 ing  in  this  House

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  am  not  replying  to  the  debate.

 SHRI  RANDHIR  SINGH:  He  is
 looking  only  to  labour,  nothing  else.

 -SHRI  5,  M.  BANERJEE;  Shri  Ran-
 dhir  Singh  is  like  my  elder  brother;
 ronly  he  talks  too  much.

 SRAVANA  If,  7890  (SAKA)  Mlltary  Deptts.  3982
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 SHRI  RANDHIR  SINGH:  The  ‘Mi-
 nister  is  talking  something  very  se-
 riously  about  district  administration
 and  I  do  not  know  why  he  is  net
 appreciating  this.  I  appreciate  his
 viewpoint.

 SHRI  S.  M.  BANERJEE:  My  con-
 ception  of  wisdom  is  different  from
 his

 SHRI  LOBO  PRABHU:  That  is
 quite  possible.

 SHRI  S.  M.  BANERJEE;  My  point
 of  order  is—the  Chairman  has  heard
 me  only  half;  so  you  kindly  hear  me
 —that  we  are  discussing  a  non-official
 Resolution;  after  all  Members  have
 spoken,  the  hon.  Minister  is  speaking
 on  behalf  of  the  Home  Minister  as  the
 Minister  of  State  in  the  Ministry  of
 Home  Affairs.  He  said  once,  “This
 is  my  personal  view.”  We  tolerated
 it.  Then,  the  second  time  again  he
 said,  “This  is  my  personal  view.”  So
 no  official  view  is  available  on  this
 Resolutjon.  Is  it  open  to  the  Minis-
 ter  to  reply  to  the  debate  in  a  purely
 persona]  capacity?  In  that  case  we
 can  go  to  the  Central  Hal)  and  hear
 him.  Why  should  we  be  deprived  of
 our  coffee  and  cigarettes  and  be  sit-
 ting  here?  It  is  a  very  important
 Resolution  and  he  should  make  offi-
 cial  comment,  not  non-official  com-
 ment.  Will  you  kindly  give  a  ruling
 on  that?

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  am  only  intervening  in  the  debate.
 The  right  of  reply  is  reserved  for  the
 hon.  lady  Member.  I  do  not  think
 that  Shri  Banerjee  means  to  say  that
 I  have  no  right  to  have  any  perso-
 na]  opinion.  Whenever  I  speak,  I  can
 Say  everything  on  behalf  of  Gov-
 ernment  and  whiechever  I  want  to
 specify  as  not  the  views  of  Gov-
 ernment  I  can  say  that  they  are  my
 own  views.  I  am  not  saying  that
 these  are  not  the  views  of  Govern-
 ment.  Ultimately  they  may  become
 the  views  of  Government,  but  until
 we  get  the  reports  of  the  Adminis-
 trative  Reforms  Commission  and
 Government  considers  thém,  Gov-
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 (Shri:  Vidya  Charan  Shukla]
 ernment’s  considered  views  cannot  be
 made  known  here.  I  am  not  making
 those  views  known  here.  Whenever
 I  have  comments  to  make  like  that,
 I  can  say  that  these  are  my  personal
 views.  About  other  things  I  am  stat-
 ing  offeially.

 SHRI  S.  M.  BANERJEE:  What  are
 the  views  of  Government?

 MR.  DEPUTY-SPEAKER:  He  has
 made  one  thing  very  clear.  So  long  as
 the  Administrative  Reforms  Commis-
 sion’s  report  is  not  given  full  consi-
 deration  and  thought  and  views  are
 formed  by  Government,  he  cannot
 say  what  the  view  of  Government  is.
 On  this  occasion  before  the  hon.
 lady  Member  replies  to  the  debate,  in
 genera]  he  has  replied  and  shown  his
 reaction.  But  I  must  make  it  very
 clear  that  anyone  occupying  the  Trea-
 sury  Benches  can  express  his  view
 but  with  this  reservation  on  some  as-
 pects  as  yOu  have  said,  “These  are
 my  views”.  But  if  this  is  the  view
 of  Government,  you  can  say  80.

 So  far  as  this  Resolution  is  concern-
 ed,  you  can  say  that  Government  at
 the  present  time  is  giving  serious
 consideration  to  the  report  submitted
 by  the  Administrative  Reforms  Com-
 mission.  Til!  that  time,  whatever  he
 wants  to  say  can  say,

 SHRI  N.  K.  SOMANI:  We  are  not
 discussing  the  reports  of  the  Admi-
 nistrative  Reforms  Commission  here.
 Therefore,  he  need  not  wait  for  all  the
 reports  and  their  acceptance.  We  are
 discussing  the  administrative  struc-
 ture,  the  economy,  the  efficiency  and
 the  overall  position.

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  Commission  ig  considering  that
 matter.

 SHRI  N.  K,  SOMANI:  We  must
 have  Government  views  on  these  mat-
 ters,

 SHRI:  S.  M.  BANERJEE:  Sir,  in
 view  of  your  ruling,  I  withdraw  my
 point  of  order.

 AUGUST  a  1968.  Military  Deptts.  (Res.)  3984.

 MR.  DEPUTY  SPEAKER:  I.  pre- sume,  the  Resolution  is  brought  for-
 ward  to  bring  to  the  notice  of  the
 Government  the  urgency  of  some  ad-
 ministrative  reforms  and  certain  steps to  be  taken  as  far  as  possible  and  as
 early  as  possible.  That  is  the  pur- pose  of  the  Resolution  and,  I  think, the  Minister,  more  or  less,  shares  the.
 Point  of  view  expressed.  But  when
 the  Administrative  Reformg  Commis-
 sion  ts  entrusted  with  the  task  of  go-
 ing  through  all  the  gamut  of  admi-
 nistrative  reforms  and  procedure, though  urgency  need  be  urged,  to-
 bypass  the  Commission,  because  there
 is  a  Resolution,  woulq  not  be  proper. It  would  be  difficult  for  the  Home
 Minister  to  make  such  a  commitment.
 Therefore,  I  would  allow  the  hon:
 Minister  to  continue.

 SHRI  VIDYA  CHARAN  SHUKLA:
 Sir,  I  was  speaking  about  the  district.
 administration  and  this  I  will  state
 Officially  that  we  hope  the  Adminig-
 trative  Reforms  Commission  will  give
 its  serious  thought  towards  re-orien-
 tation  and  improvement  in  the  dis-
 trict  adminictration  with  a  view  to
 bring  the  maximum  amount  of  demo-
 cracy  in  the  district  administration.
 This  is  what  we  are  looking  forward
 to  and  we  hope  that  we  shall  have
 the  benefit  of  their  views  soon  enough
 so  that  this  burning  problem  that  we
 are  facing  in  our  country  today  could
 be  solved  in  an  expeditious  manner.

 The  hon,  lady  Member,  Shrimati
 Tarkeshwarj  Sinha,  has  made  a  good
 study  of  the  defencies  of  administra-
 tion  and  she  has  made  several  useful
 remarks  about  confidential  reports,
 fundamental  rules  and  about  job  eva-
 luation  and  things  like  that  I  would
 refrain  from  making  comments  on
 them  because,  again,  the  Administra-
 tive  Reforms  Commission  is  going
 through  these  matters  and  looking  in-
 to  them.  I  am  quite  sure  they  will
 give  useful  recommendations  regard-
 ing  these  matters  so  that  we  could
 take  proper  decisions  in  these  mat-
 ters.

 Before I  close,  I  would  like  to  refer-
 to  what  Shri  Somani  said.



 3935,  PostsinCivil&  SRAVANA  uy  7800  (SAKA)  Military  Depts.  3586-

 SHRI  LOBO  PRABHU:  On  a  point
 of  information.  Has  the  Government
 consitiered  the  possibility  of  recruit-
 ment  to  the  public  sector  through  a

 Public  Service  Commission
 because  that  will  eliminate  many:  ef
 the  complaints  made  here?

 SHRI  HANUMANTHAIYA:  The
 view  is  that  the  public  undertakings
 personnel  are  of  a  special  kind.  That
 has  to  be  done  by  a  special  procedure.
 The  usual  Publi¢  Service  Commissions
 are  not  cut  out  for  this  kind  of  work,

 SHRI  LOBO  PRABHU:  You  may
 have  a  separate  Public  Service  Com-
 mission  which  may  be  qualified  for
 this  work,

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  shall  consider  that  point  also.

 The  hon.  Member,  Shri  Somani,
 while  he  was  speaking  on  the  Reso-
 lution,  mentioned  about  the  jobs  that
 are  being  given  to  defeated  Ministers
 and  defeated  politicians.  This  is  a  sub-
 ject  on  which  there  is  a  lot  of  con-
 fusion  in  the  country,  First  of  all,  no-
 body  is  given  a  job  just  because  he  is
 defeated.  If  a  job  is  given,  it  is  given
 On  the  evaluation  of  his  capacity  or
 his  experience.  I  do  not  fhink  that
 anybod;  should  be  condemned  just
 because  he  has  been  defeated  at  the
 polls.  We  have  had  the  experience  of
 th  hon,.Chairman  of  the  Swatantra
 Party  being  defeated  in  the  General
 elections.  But  we  do  not  condemn  him
 because  of  that.  He  somehow  comes
 back  to  the  House  again.  But  his  capa-
 city  or  his  public  understanding  is  not
 reduced  just  because  he  is  defeated  in
 the  General  Elections.  I  do  not  think
 Prof.  Ranga,  an  eminent  person,  could
 be  condemeng  just  because  he  is  de-
 feated.  I  do  not  think  he  would  be
 condemned  as  being  useless  for  any
 other  thing.

 If  he  could  be  used  for  such  purposes
 and  in  such  capacities  where  we  could
 have  the  benefit  of  his  talents,  of  his
 experience,  we  should  by  all  means
 have  it.  Here  if  certain  Members  of
 Parliament  (Interruptions)

 (Res.)
 SHRI  TENNETI  VISHWANATHAM

 (Visakhapatnam):  No  public  man  be-
 comes  great  unless  he  is  dtfeated  at
 the  polls  at  least  orice.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  wén  the  elections  four  times.
 and‘'I  have  yet  to  become  great.

 Here  what  I  am  saying  is  that  no-
 body  in  this  country  or  no  democrat  in
 this  country:  ghould  be  condemned:
 just  because  he  hag.  been  defeated  at
 the  polls.  This  is  rather  an  uncharit-
 able  criticism  (Interruption).  We-
 tend  to  make  public  criticisms  about
 those  people  who  are  otherwise.  regar-
 ded  as  honest,  intelligent  and  expe-
 rienced  people  (Interruptions).

 SHRI  S.  K  TAPURIAH  (Pali):  Mr
 Mataviya  had  to  leave  the  Govern-
 ment.  Would  you  call.  it  ‘honest’?

 SHRI  VIDYA  CHARAN  SHUKLA:.
 You  should  not  quote  individual  cases..
 We  are  talking  about  the  concept.
 We  should  take  full  advantage  of  their
 experience  and  their  ability.  Now  I
 would  give  an  example.  Let  us  take
 the  question  of  .  ambassadorial  posts
 abroad.  If  you  count  out  the  public
 men  who  are  at  present  serving  in
 any  |  particular  position  here,  then
 there  are  people  who  have  retired
 from  public  life  or  those  who  have
 been  defeated  or  those  who  are  doing
 nothing.  at  this  time,  If  you  do  not
 take  any  of  these  people  Who  are
 otherwise  very  capable,  exper‘enced,
 and  men  of  great  integrity  and  public
 standing,  then  you  have  to  fll  all  div-
 lomatic  posts  by  civil  servants.  What
 are  the  other  ways?  You  have  to  take
 from  professional  fields,  from  public
 life  and  other  such  flelds.  That  is  why
 I  am  saying  that  th's  kind  of  criticism
 should.  not  be  made  in  a  light-hearted
 manner.  We  should.  remember  this,
 Whenever  selections  are  made,  on'y
 30  or  5  per  cent  or  may  be,  25  per
 cent  of  the  defeateg  politiclans  may
 be  given  jobs  here  and  there,  but  that

 ‘is  not  because  they  were  defeated  but
 because  they  are  available,  they  have
 got  experience,  they  have  got  capa-
 city  and  they  have  pubic  standing,
 which  are  required  for  these  jobs.  I
 would  very  much  wish  that  criticism
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 ‘{Sbri  Vidya  Charan  Shukla)
 ‘of  this  kind  is  not  heard  again  in  this  ~

 आआदमियों House.  (Interruptions).  This  is  all  कर,  यह  बात  80  फीसदी  आादमियों  की  है,
 that  J  want  to  say.  हूर  बात  में  मैं  यह  समझता  हूं  कि कोई  झादमी

 The  Administrative  Reforms  Com-  देहात  का  है,  गरीब  का  बेटा  है,  किसान  का
 mission  hag  recommended  appointment  बेटा  है,  यह  सबसे  बड़ा  मेरिट  है  1  तो  मैं  यह

 -of  a  Parliamentary  Committee.  I
 would,  therefore,  request  Mrs,  Tar-  पूछना  चाहता

 लि
 कि  क्या  वह  एजेंसी  जो  बड़ी

 keshwari  Sinha  to  consider  this.  Gov-  -  बड़ी  नौकरियों  में  भर्ती  करती  है  उस  एजेंसी

 रस  आस
 is

 Sear  eee  में  उन  लोगों  को  भर्ती  करने  के  लिए  लाया
 is  recommendation.  In  view  o  Ss.

 लोगों I  would  request  her  to  withdraw  her  जाय,  उन  लोगों  को  पब्लिक  सविस  कमीशन
 Resolution.  क।  मेम्बर  बनाया  जाय  जो  देहात  से,  किसान

 से,  मजदूर  से  हमदर्दी  रखते  हैं प्र  जो  उस

 _  नि  प्  नच
 तबके  से  आदमी  झाते  हैं  उनको  वह  लें  ताकि

 ’
 हमारी  बड़ी  बड़ी  सर्विसेज  में  पब्लिक  भ्रंडर-

 में  मैं
 मिनिस्टर  साहब  के  सामने  पेश  करना.  टेक्िस्स  में  और  फौज  में  भी  वह  भादमी  जाय॑

 चाहता  हूं  ।  हमारे  देश  में  ठेकेदारी  है  दौलत  इसके  लिए  आप  व्यवस्था  करेंगे  ?
 की,  जायदाद  की,  कारखानों  की,  सब  की  शौर
 नौकरियों  की  भी  ठेकेदारी  है  यह  रेजोल्यूशन  Sa  8  siehiee)  he  dee  e  Be

 मौकरियां
 side  sco.  0.  oT  ebate.

 ames  Esse
 oe

 reply,  he  might  do  so.
 गया  है  |  श्राई०  सी०  एस०  का  लड़का
 जरूर  ग्राई०  To  एस०  बनेगा  |  जनरल  का
 लड़का  जरूर  कमीशन  लेगा  बड़े  बड़े  जो

 थ्री  रणत  सिह  :  मैं  कहता  हूं  कि  बड़ी
 बड़ी  तौकरियों  में  इन्होंने  कहा  है  एफिश्येंसी
 के  लिए  भी  और  एकोनामी  के  लिए  भी,  उस

 - ध्राफिसर  हैं  उनके  एक  एक  कुनने  में  से  बीस  खत  से  <हए,;  व्यू  प्वाइंट  है,  वित  हा
 -बीस  गजटेड  भ्रफसर  हैं।  इस  इजारेदारी  कंपिडर  पस?
 को  तोड़ने  के  लिए  मैं  एक  तजवीज  पेश  करता

 हूं  भौर  उम्मीद  करता  हूं  श्राप  या  गवर्नमेंट  MR.  DEPUTY-SPEAKER:  When  the
 Mover  of  the  Resolution  made  a  plea

 उसके  ऊपर  गौर  फरमायेगी  i  यूनियन  पब्लिक  here,  it  was  altogether  on  a  different
 -सविस  कमीशन  में  और  स्टेटस  मेंजो  पब्लिक  —sevel,  The  hon.  Member  wanted  a

 clarification.  I  now  leave  it  to  the
 सविस  कमीशन

 हैं
 उनमें  भर  मैं  तो  यहां  तक  Minister  to  reply  or  not  reply.  If  he  is

 कहता  हूं  जैसे  प्लानिंग  कमीशन  है  उसमें  भी.  7०  replying  to  it,  I  would  call  upon
 रूरल  बायस  के  आदमी,  मजदूर  झौर  किसान  78  Mover  to  reply.
 के  हित  के  स्यालात  रखने  वाले  झादम  SHRI  VIDYA  CHARAN

 mappa
 एग्रीकल्चर

 He  has  made  a  suggestion  which  w: र  बायस  के  भादमी
 होने  नाहिए

 '  be  on  record  and  that  would  be  con-
 आप  यूनियन  पब्लिक  सविस  कमीशन  में  sidered.

 के  पब्लिक  सविस  कमीशन  में शौर  स्टेट्स
 ब्लिक रखेंगे  भौर

 मीशन  में  SHRIMATI  TARKESHWARI  SINHA:
 क्या  इसका  कुछ  ख्याल  र  र  साथ  साथ  I  am  very  grateful  to  the  hon.  a जो  मिलिटरी  में  भी  पाते  हैं  भाप  यह  कहगे  .  bers  who  have  really

 appreciated
 the

 हीं  नहीं  spirit  of  the  Resolution.  I  net कि  इनमें  इतती  काबलियत  त्‌
 है

 मैं  नहीं  understand  why  Shri  S.  C.  Jha  has
 मालता  इस  ब।त  को  भौर  मैं  हनुम  पनैया  जी  opposed  even  the  spirit  of  it,  The
 से  भी  कहूंगा. . .  (ब्मवंघान) . .  यह  एक  wording  of  the  Resolution  put  on  the

 प्वाइंट  चिहत
 agenda  is  conditioned  by  the  rules  of

 a  है,  मै  बड़ी  हक
 के  साथ

 कहें
 महसूस

 दिया
 procedure;  it  could  have  been  put

 करता  हू  इस  बात  कौ  औोर  मे  कहें  दिया  only  in  this  way  and  that  is  why  it
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 .as  been  so  put.  I  could  not  have
 drought  a  Resolution  on  the  basis  of
 4  presumption,  because  the  Adminis-
 trative  Reforms  Commission’s  recom-
 mendation  might  have  been  accepted
 here  and  there  in  one  or  two  cases;
 ig  not  the  entire  report  of  the  Com-
 mission  before  us.  It  is  in  the  por-
 cess  of  being  examined.  Some  of  the
 reports  are  still  with  the  Chairman
 of  the  Commission.  Therefore,  any
 reference  to  the  ARC  in  the  Resolu-
 tion  would  not  have  been  according
 to  the  rules.  That  is  why  I  have
 worded  my  Resolution  as  it  appears
 on  the  agenda

 As  you  rightly  pointed  out,  Sir,  my
 intention  was  to  highlight  some  of  the
 deficiencies  and  facts.  Shri  Hanu-
 manthaiya,  a  senior  member  of  this
 House  and  Chairman  of  the  Admin-
 istrative  Reforms  Commission,  men-
 tioned  that  a  number  of  subjects  are
 under  examination  and  a  number  of
 recommendation  have  been  made.
 What  I  was  concerned  with  is  not  the
 value  of  the  recommendations.  I  do
 appreciate  that  our  best  brains  in  the
 country  have  been  associated  in  those
 sub-committees  appointed  by  the
 Commission.

 AN  HON.  MEMBER:  He  included
 the  hon.  Member  also  in  it.

 SHRIMATI  TARKESUHYWARI
 SINHA:  I  am  a  very  humble  person
 doing  my  work  in  my  own  small  way
 I  do  not  come  in  that  category

 SHRI  S.  M  BANERJEE:  He  appre-
 ciates  her  humility,

 SHRIMATI  TARKESHWARI
 SINHA:  I  am  grateful.

 My  fear  was  this  that  if  al]  the  re-
 commendations  of  the  Commission
 come  simultaneously,  being  as  they
 ‘ate,  of  far-reaching  consequences,  it
 will  be  impossible  for  Government
 to  take  cognisance  of  all  them  and
 implement  them  ag  Government  would
 like  to.  They  have  very  serious  impli-
 cations  and  therefore,  it  would  be
 better  if  Government  started  imple-
 meotting  them  keeping  in  view  the
 Pigsestions  that  are  coming  forward

 from  the  day  the  first  sub-
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 committee's  report  was  handed  over
 to  Government  for  their  consideration.
 Since  the  last  one  year,  reports  have:
 been  submitted  to  Government,  but
 the  way  in  which  some  of  the  things
 have  been  done  in  regard  to  appoint- ments  which  have  been  made  in  the
 Public  sector  does  not  show  that  these
 things  have  been  taken  note  of.  The
 hon,  Memebr  siid  that  we  have  pro-
 vided  guidelines  for  manning  the  pub-
 lic  sector  projects.  Even  within  the
 last  two  mon‘hs,  the  appointments
 which  have  been  made  cannot  be  con-
 sidered  as  conlirming  the  view  that
 Governmen.  have  really  taken  cogni-
 58706  of  the  recommendationg  of  the
 ARC.
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 That  is  why  our  worry,  that  in  spite
 of  ine  iac.  wi.  the  ARC  has  given
 recommendations,  they  are  being  put
 in  cold  storage  thereby  reducing  the
 effectiveness  ०.  tne  recommendations.
 My  fear  is  that  th.se  recommendations
 will  go  into  the  archives.  Except  for
 the  lonely  Member  Mr.  Jha,  I  had  the
 privilege  of  getiing  the  spirit  of  the
 resolution  commended  by  the  entirc
 House  including  the  hon  Minister
 Mr.  Jha  is  always  an  excepto  to  the
 rule.  I  do  not  mind  it.  Later  on  we
 shall  discuss  this  and  he  will  come
 round  to  the  point  of  view:  which  I
 have  placed  before  the  House,  The
 House  was  a  little  disturbed  in  having
 some  cross  talks,  when  the  hon.  Minis-
 ter  made  a  sig~ificant  remark.  I  think
 he  has  not  made  that  significant  re-
 mark  as  hon.  Member  Mr,  Shukla  but
 in  his  cavicit’  ag  a  member  of  the
 Government.  He  said  there  is  a  par-
 ticular  recommendation.  A  hint  about
 it  was  also  given  by  the  hon.  Member
 Shri  Hanumanthaiya.  In  their  report
 on  the  machinery  for  planning,  there
 is  a  recommendation  that  a  special.
 parliamentary  committee  of  about  25
 Members  may  be  constituted  to  go
 into  the  annual  progress  reports  cf
 the  Plan.  That  concerns  the  Plan.
 There  is  another  suggestion  that  Par-
 liament  may  consider  whether  the
 parliamentary  committee  mentioned
 above  should  not  also  perform  the
 functioning  of  an  informal  consulta-
 tive  committee.  That  brings  us  to.
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 @  Significant  point.  My  resolution  gets
 added  significance  because  of  this  fact.
 ‘There  are  two  aspects  to  the  recom-
 -mendation  of  the  ARC  or  any  function
 -of  the  Goernment.  The  hon,  Minister

 has  promised  that  he  will  take  into
 ~consideration  the  recommendationg  in
 -al]  seriousness.  An  effec’'ive  machinery
 is  required  to  act  as  a  watch  dog  and

 :8@€e  whether  these  recommendations
 are  implemented  as  they  should  be,
 and  in  time  too.  Otherwise,  the  effect
 cf  recommendations  will  be  lost.
 Therefore,  I  was  wondering  if  he

 -could  agree  to  these  two  points.  One
 point  was  made  by  the  hon.  Members
 ‘of  the  Opposition  and  I  agree  with
 that:  there  is  a  lot  of  sense  in  the  ap-
 pointment  of  a  standing  committee  cr
 Parliament  which  will  function  in  an
 informal  manner.  It  would  act  as
 ‘watch  dog  over  the  business  of  the  Go-
 vernment.  There  is  a  lot  of  sense  in
 that  suggestion.  This  is  a  federa]  Par-
 liament.  We  have  seen  the  way  it  func-
 tions.  In  a  budget  discussion  of  five
 days,  what  can  we  do?  Members  get
 5  or  0  minutes.  In  that  short  time
 we  cannot  put  our  points  of  view.

 “What  is  the  most  effective  way  in  a
 federa]  system?  In  America  they

 “have  established  these  committees
 primarily  for  the  reason  that  they
 could  act  as  the  watchdogs  of  the

 ‘country.  Every  matter  cannot  be  taken
 up  in  the  House  and  discussed  in  great
 detail.  The  hon.  Minister  must  consider
 the  sentiments  expressed  by  almost
 the  entire  Opposition  Members.

 “Standing  committees  should  be  con-
 stituted.  I  also  strongly  support  that
 suggestion.

 Secondly,  I  refer  to  the  ARC  recom-
 mendations  in  many  reports.  I  had

 ‘occasion  to  see  some  of  the  reports
 and  Mr.  Hanumanthaiya  had  also  pro-
 vided  us  with  some  guidance  and  sug-
 gestions.  In  every  report  they  have
 said  that  something  should  be  taken
 up  by  the  PAC  or  the  Public  Under-
 takings  Committee  or  the  Bureau  of

 Public  Enterprises  or  by  a  parliamen-
 tary  committee.  Therefore,  I  submit

 ‘that  a  watch-dag  committee  of  Puarlia-
 minent  should  be  constituted  and  it

 ‘shouldbe  a  permanent  committee  just
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 like  the  PAC  or  the  PUC.  There  are
 many  significant  recommendations
 which.  are  conming  from  the.  ARC
 We  are  watching  how  they  are  im-
 plemented.  The  hon.  Minister  refer-
 red  to  this  report  and  said  one  sen-
 tence:  we  shall  examine  it  sympathe-
 tically.  I  hope  that  he  has  not  given
 this  assurance  as  Mr.  Shukla  but.as
 a  Minister  of  the  Government.  In
 view  of  this  assurance  and  in  the  hope
 that  he  will  appreciate  the  views
 of  the  House  and  give  due  considera-
 tion  to  the  two  points  which  had  been
 raised  and  that  a  Committee  will  be
 appointed  in  the  7९87  future,  I  with-
 draw  my  resolution.

 SHRI  S,  M.  BANERJEE:  If  she  &
 withdrawing  the  resolution,  where  is
 the  question  of  amendment?

 SHRI  E.  K.  NAYANAR:  I  beg  te
 leave  to  withdraw  my  amendment.

 Amendment  No.  2  was  by  leave,
 withdrawn,

 MR,  DEPUTY-SPEAKER:  Has  the
 hon  Member  got  the  leave  of  the  House
 to  withdraw  her  resolution?

 The  resolution  was,  by  leave,  with-
 drawn.

 6.46  hrs.

 RESOLUTION  RE,  RURAL  HOUSING
 DEVELOPMENT

 SHRI  S.  K.  TAPURIAH  (Pali);  Mr.
 Deputy-Speaker,  Sir,  I  move:

 “This  House  calls  upon  the  Gov-
 ernment  to  give  priority  for  rural
 housing  development  in  the
 Plans.”
 About  20  years  back,  there  wag  this

 ery:

 "छोटा  था  घर  होगा  बादलों  की  छांव  म  |

 Young  boys  and  girls  spread  over  the
 five  8006  8  half  lakhs  of  villages  ta
 our  country  went  about  humming  this
 tune.  After  all,  the  call  was  given  te
 the  country  by  the  late  Prime  Miiifs-
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 tar,  when  after  crystal-gazing  into  the
 future,  describing  our  future  he  said
 that.  we.  have  a  tryst  with  destiny.
 Those  boys  and  girls  had  hopes  and
 hummed  the  song  like  any  other

 @hildren  in  the  previous  centuries;  only
 these  children  were  hoping  that  with
 our  country  having  attained  freedom
 ‘those  hopes  would  come  true.  But
 after  these  20  years,  those  young  boys
 and  girls  have  come  to  age,  they  have
 their  own  families,  yet  still,  living  in
 the  villages,  on  the  streets,  under  an
 open  sky  just  remembering  those
 hopes  which  they  fondly  cherished
 once,  while  their  children  go  about  in
 the  streets  having  the  same  hopes.

 Will  those  hopes  ever  come  true?  If
 we  see  the  record  of  this  Government
 for  the  last  20  years,  what  do  we  find?
 ‘We  had  four  or  five  ministers  in  this
 Ministry  and  this  time  we  have  a
 young  minister.  We  have  thought  that
 new  hopes,  new  thoughts  and  a  new
 determination  would  come.  But  noth-
 ing  happened;  he  is  sitting  there  with
 fists  clenched,  but  those’  hopes  still  re-
 main  to  be  fulfilled.  We  do  not  know
 what  will  be  done.  During  these  long
 ‘years,  We  have  not  built  houses.  All
 that  we  have  built  are  towers  of  Babe].
 We  have  talked  of  socialism,  and  talk-
 ed  of  a  welfare  society  and  about
 equality,  But  they  remain  orfly  as
 talks.  Nothing  concrete  has  come  up.

 If  I  can  quote  the  Minister  himself
 when  he  said  in  November,  1967,  while
 speaking  on  rural  housing:

 “The  96l  census  revéals  that
 -out  of  65]  lakh  houses  hardly  24
 lakhs  or  just  about  9  per  cent
 ‘were  pucca  houses;  the  remaining
 $l  per  cent  or  about  527  lakh
 houses  were  katcha,  which  would

 7  Tequire  to  be  rebuilt  or  improved
 substantially.  Further,  these  65
 lakhs  of  existing  houses  were  ac-

 ;  tually  occupied  by  689  lakh  odd
 :.Tura]  households  which  meant  that

 38  Jakh  house-holds  in  rural  areas
 do  not  have  a  separate  dwelling

 ६  unit  for  themselves.  It  is  now  esti-
 mated  that  by  966  we  will  have  a
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 total  shortage  of  627  lakh  houses  in
 rural]  areas  of  which  the  houseless
 households  constitute  3  lakhs.”

 These  are  the  words  of  the  Minister
 himself.  Even  after  so  many  years,  so
 many  promises,  after  so  much  of  wast-
 age  of  public  funds  and  80  many  other
 projects,  this  is  the  situation  where  one
 of  the  three  basic  necessities  of  man’s
 life—food,  clothing  and  housing—is
 concerned,  we  have  not  been  able  to
 provide  him  with  a  house.  If  this  is
 the  position,  what  have  you  succeeded
 in  doing?

 For  years,  we  have  been  grappling
 with  the  food  problem.  It  appears  that
 we  are  on  the  brink  of  being  a  little
 easy  about  it;  we  might  even  solve  it.
 About  clothing,  of  course  the  Govern-
 ment  have  done  nothing  to  make  it
 cheaper  to  the  common  man,  the  far-
 mer  and  the  other  people  in  our  coun-
 try.  Similarly,  about  houses,  the  Mi-
 nister  is  again  waving  his  hands  and
 nothing  has  happened,  and  people  im
 villages  go  about  wringing  their  hands,

 One  of  the  answers  that  the  Minis-
 ter  gave  generally  during  the  Question
 Hour  and  elsewhere  is  that  we  have
 paucity  of  funds.  Coming  to  the  ques-
 tion  of  paucity  of  funds,  the  Estimates
 Committee  has  got  to  say  this:

 “The  Committee  note  that  the
 funds  provided  for  the  village
 housing  project  scheme  during  the
 second  and  third  Plan  periods
 were  utilised  only  to  the  extent
 of  37°6  per  cent  and  34-17  per  cent
 respectively,  resulting  in  a  short-
 fall  of  62:4  per  cent  and  65°38  per
 cent  respectively.”

 The  Minister  may  say  that  it  ig  a  State
 subject.  Prior  to  the  Jast  general  elec-
 tion,  almost  all  the  States,  except  fora
 brief  period  when  Kerala  had  a  differ
 rent  rule,  were  under  the  Congress
 rule.  And  so  this  shortage  essentially
 means  that’  the  Congress  .  party,
 through  its  governments  at  the  Centre
 and  in  the  States,  has  failed  to  impler
 ment  the  housing  programmes.  eet  on
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 {Shri  8,  K.  Tapuriah]
 Sir,  the  standard  of  housing  is  an

 index  of  the  nation’s  social  achieve-
 ment.  In  this,  as  the  figures  show,
 Government  has  miserably  failed.
 Hopse  does  not  take  us  a  jong  way.  As
 Fiancis  Bacon  said,  hope  is  a  good
 breakfast,  but  a  very  lean  supper,  In
 the  last  20  years  of  Congress  rule,  we
 have  often  invited  the  people  to  the
 breakfast  of  hope,  but  we  have  denied
 them  the  fulfilment  of  that  supper.
 Breakfast  was  taken  long  ago,  and
 hunger  walks  the  streets  again.  Peo-
 ple  now  realise  that  they  cannof  re-
 main  very  much  on  hopes  only  and  it
 igs  time  to  make  room  at  the  table.
 They  have  shown  their  determination
 in  the  Jast  genera]  election  when  more
 than  half  the  country  rejected  the
 Congress,  It  is  high  time  they  woke
 up.

 Take  the  economic  aspect.  Standard
 of  living,  aspirations  and  hopes  are
 clostly  linked  with  the  state  that  the
 economy  is  in.  While  we  are  passing
 through  8  period  of  recession  and  bad
 times,  housing  is  one  of  the  program-
 mes  which  any  Government  should
 take  up.  If  you  open  any  book  on
 economics,  even  in  the  beginning
 stages.  the  student  is  taught  that  at
 the  time  of  depression,  housing,  road
 building  and  such  other  social  pro-
 grammes  are  to  be  taken  up  and  given
 top  most  prioritv.  If  this  simple  basic
 law  of  economics  jis  not  known  to  the
 Government,  they  are  unfit  to  rule.

 For  housing,  no  imporfs  are  requir-
 ed.  For  any  other  industry,  we  say
 that  there  is  paucity  of  foreign  ex-
 change.  But  here  all  the  basic  mate-
 rials  required  for  housing  like  bricks,
 cement,  steel,  woodwork,  electricity,
 Iabour—all  are  ava‘lable  indigenouslv.
 There  is  no  paucity  of  any  of  these
 items  right  now  in  the  country.

 Coming  to  the  employment  aspect,
 the  figures  of  unemployment  are
 staggering.  I  cannot  expect  this
 Government  to  take  up  a  bold  pros-
 ramme  which  will  require  5  million
 houses  &  year.  Even  if  vou  take  a
 fraction’  of  it  say  one  million  houses
 every  year,  tt  would  mean  employ-
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 ment  for  20  lakh  persons.  At  thé
 rate  of  Rs.  5000  per  house  excluding
 the  price  of  land,  4  million  houses
 would  mean  Rs.  500  crores  every
 year.  50  to  60  per  cent  of  the  cost  of
 a  house  always  goes  in  terms  of
 wages,  partly  in  direct  construction
 and  partly  as  wages  in  the  matertale
 required  for  building  the  House.  At
 the  present  level  of  wages  in  our
 country,  it  would  mean  employment
 to  20  lakh  people.  In  1966,  we  had
 93:64  lakhs  people  employed  in  Gov-
 ernment  _  sector.  Leaving  aside.
 transport  and  communications  ser-
 vices,  it  comes  to  23  lakhs  people.
 Instead  of  taking  up  gigantic  steel
 plants,  only  by  taking  up  this  hous-
 ing  programme,  you  are  going  to  tn-
 crease  the  employment  by  near'y  09
 per  cent  in  relation  to  governmentat
 employment  88  it  stands  today.

 Another  aspect  is  that  there  is  n¢
 danger  of  regional  imbalance  in  this
 programme,  Someone  wants  a  steel
 plant  in  Salem,  someone  wants  it  in
 some  other  place  and  so  on.  The
 Housing  programme  will  create  ag
 imbalance  of  growth.  This  is  an
 activity  which  goes  on  all  over  the
 country.  There  is  no  question  of
 priority  between  States  and  there  Js
 no  transport  bottleneck.  Some  of
 the  ministers  and  Congressmen  plead
 for  village  industries.  Housing  vrog-
 ramme  will  give  work  to  village
 industries  and  village  artisans.  It
 will  be  spread  over  in  all  the  villages
 al]  over  the  countrv,  there  being  no
 concentration  anywhere.

 Let  us  move  a  little  away  from
 our  shores,  since  our  ministers  are
 so  fond  of  going  abroad.  I  do  not
 know  what  they  see  there.  I  wish
 they  had  seen  the  housing  pro¢-
 ramme  in  other  countries.  I  would
 like  to  take  you  to  one  of  our  nei¢h-
 bouring  States,  in  the  same  geodra-
 phical  hemisphere  having  the  same
 sort  of  living  and  social  conditions
 like  ours—Singavore.  It  had  a  tareet
 of  40  new  dwelling  units  for  1008
 persons.  Unlike  our  Government's
 programmes,  they  have  buflt  9.4—
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 only  0.6  short—dwelling  units  for
 every  000  persons,  This  rate  of
 achievement  has  been  unsurpassed
 by  any  developing  nation.  Between
 960  and  966  the  Housing  Develop-
 ment  Board  built  more  than  50,000
 low-cost  housing  units  and  provided
 new  accommodation  in  all  for  four
 lakh  people.  That  is  about  23  per
 cent  of  Singapore’s  population.  I
 would  suggest  that  the  Minister,  Shri
 Jaganath  Rao,  visits  Singapore  soon,
 sees  how  their  programme  has  been
 working.  He  should  see  what  sort  of
 incentive  they  have  given  to  the  peo-
 ple  and  possibly  try  to  do  something.
 The  present  method  will  not  work
 and  we  have  got  to  find  some  other
 solution  to  the  problem,

 Going  a  little  far,  to  the  United
 Kingdom,  we  find  that  there,  bet-
 ween  947  and  967  more  than  six
 million  houses  were  built  and  the
 970  target  is  five  lakh  houses  a  year.
 If  you  go  still  beyond  anq  see  what
 a  capitalist  country—whom  we  all
 exploiters  and  attach  all  sorts  of
 adjectives—like  the  United  States  is
 doing,  the  figures  there  would  -  still
 more  shock  some  of  my  friends  here
 who  think  that  everything  that
 United  States  does  is  wrong.  Only
 one  week  back  the  US  Congress
 authorised  expenditure  equivalent  to
 Rs.  4000  crores  in  the  next  three
 years  on  the  biggest  governmental
 house  building  programme  in  any
 country’s  history.  The  Housing  Act
 calls  for  construction  or  rehabilita-
 tion  by  1971  of  .7  million  houses
 every  year  for  people  of  small  in-
 comes.  These  are  programmes  taken
 up  by  socialist  countries,  the  United
 Kingdom  where  there  is  the  Labour
 Government,  a  capitalist  country like  the  United  States  and  our  own
 neighbour—Singapore.  Wherever  you
 look  you  will  fing  that  housing  has
 been  a  major  problem  in  all  the
 countries.  It  is  not  that  we  are  con-
 fronted  with  it  only  ourselves.  It  has
 been  a  problem  everywhere.  But  we
 have  to  see  how  other  countries  have
 solved  it..  There  is  no  harm  in  look-
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 ing  at  other  people's  achievements
 and.  programmes,  If  we  can  learn  or
 borrow  something  from  other  coun-
 tries  we  must  definitely  borrow  and
 get  those  ideas,

 But  the  question  that  arises  is,  do
 we  have  the  determination  to  do  it
 or  is  it  only  slogan  shouting  only  to
 dupe  the  people  possibly  to  counter—
 act  the  influence  of  some  Communists
 or  others  when  you  say  phrases  like
 “better  living  conditions”,  “equality
 of  justice”  and  all  that?  You  do  not
 have  the  will  to  do  it  as  your  own
 results  have  shown.

 Now  I  will  come  to  what  we  should
 do.  When  I  come  to  that  I  can  very
 well  guess  that  the  Minister  would
 give  two  or  three  stock  arguments
 and  I  would  like  to  dwell  a  little  on
 them.  One  is  that  we  have  no  funds,
 Coming  to  the  question  of  funds,  as
 I  said,  whatever  meagre  funds  were
 given  have  not  been  utilised  by  the
 States.  What  have  you  done  to  pull
 up  those  using  states?  This  may
 be  a  State  subject.  But  we  have
 other  State  and  Concurrent  subjects
 like  power,  irrigation,  health  and
 family  planning.  Do  we  not  have  a
 Central  Power  and  Irrigation
 Agency?  Do  not  we  have  a  Central
 Family  Planning  Board?  Why  do
 not  we  have  something  like  that  for
 housing?  Why  cannot  we  have  a
 central  authority  to  give  direction  to
 the  States  for  housing  programme?
 If  it  ig  a  question  of  it  being  on  the
 State  List,  why  cannot  we  give  it
 priority  and  bring  it  on  the  Concur-
 rent  List?  If  you  really  want  to
 solve  the  problem  you  have  to  bring
 it  on  the  Concurrent  List.  You
 should  have  a  Central  Housing  Autho-
 rity  te  direct  the  programme  in  all
 the  States.  Let  them  deal  with  it
 directly  and  see  to  everything  singly.
 One  of  the  things  you  can  do  in  that
 direction  is  to  see  that  the  funds  are
 earmarked  for  housing  and  housing
 only  and  they  are  not  spent  on  any
 other  a/scount.
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 He  said  that  funds  are  not  avail-

 able.  We  have  a  little  allocation  in
 our  Plan  period.  We  have  to  add  a
 little  to  that.  It  is  not  as  stupendous
 a  task  as  the  Minister  thinks  it  to
 be.  He  said  somewhere  that  they
 would  require  about  Rs.  20  thousand
 crores  in  five  years,  Where  are  we
 going  to  get  the  money  from,  he
 asked.  All  of  it  need  not  come  from
 Government.  Why  should  he  think
 that  everything  has  to  come  from
 Government  370  the  Finance  Minis-
 ter  would  not  give  it?
 ॥  hrs.

 This  programme,  if  you  take  up  a
 million  houses  a  year,  will  cost  you
 Rs.  500  crores.  This  need  not  be  a
 drag  on  the  Central  Government's
 resources.  Private  banks,  LIC,  hous-
 ing  loan  funds,  co-operatives  and
 other  agencies  which  give  advances
 have  to  be  utilised.  You  have  to
 make  certain  new  laws  to  see  that
 the  Reserve  Bank  gives  some  funds
 to  private  banks  and  other  agencies
 to  advance  loans  for  housing.  You
 have  to  drop  the  idea  that  the  Gov-
 ernment  has  to  build  houses  and  give
 them  to  the  people  because  this  has
 failed.  You  have  to  make  the  people
 themselves  interested  in  it.  Let
 them  come  forward  for  the  loans.
 fhey  can  go  to  the  co-operative

 banks,  any  of  their  regional  banks,
 private  banks,  the  State  Bank  or  any
 of  the  authorities  for  the  loan.  For
 that  purpose  the  Reserve  Bank  has  to
 give  some  advances  and  the  Reserve
 Bank  has  to  guarantee  those  loans.

 Here  I  will  give  you  an  example.
 Some  years  back  there  was  a  com-
 plaint  from  every  place  that  the
 small-scale  industries  did  not  get
 enough  advances  from  private  banks.
 What  was  done  after  that  was  that
 the  Reserve  Bank  stood  guarantee  for
 those  loans  given  by  a  bank  to  the
 small-scale  industry  and  in  the  last
 two  or  three  years  the  advances  by
 banks  to  small-scale  industry  have
 gone  up  by  nearly  23  times.

 Here  also  the  Reserve  Bank  has
 only  to  stand  a  guarantee.  The  LIC

 3999  AUGUST  2,  968  Housing  Development  4000
 (Res.)

 can  also  stand  guarantee.  You  can
 also  have  a  provision  that  the  insu-
 france  companies  can  also  provide
 insurance  for  these  loans,  just  as  we
 have  in  the  case  of  hire-purchase.  Any
 company  which  gives  out  money  on
 hire-purchase  against  a  car  or  4a,
 truck  has  this  advance  insured  and
 against  that  insurance  the  banks
 advance  money.  Some  sort  of  this
 idea  will  have  to  be  brought  in  here
 so  that  funds  are  made  available
 easily.

 Funds  will  also  come  in  from  the
 people.  I  have  no  doubt  about  it.  25
 ox  30  per  cent  of  these  funds  will  come
 in  the  form  of  mobilisation  of  ruarl
 resources.  People  will  be  motivated
 towards  more  savings.  After  years
 and  centuries  of  being  in  a  poor  state,
 being  in  a  state  of  impoverisation  and
 under  loans,  under  the  clutches  of
 the  local  moneylender,  only  last  year
 our  farmer  has  seen  a  little  ray  of
 hope.  There  had  been  a  good  crop.
 But  what  happened?  The  moment  that
 crop  was  there,  many  of  us  here  and
 most  of  them  in  the  ruling  party
 started  jumping  arid  saying  that  we
 must  tax  the  farmer,  Have  we  become
 so  much  money  conscious,  a  grabber
 of  the  sort  that  for  the  first  time  in
 centuries  the  farmer  has  got  a  little
 money  and  we  just  want  to  grab  it?
 It  was  wise  that  the  Finance  Minister
 objected  to  this  idea,  Let  the  farmer
 have  that  money.  But  you  can  also
 have  a  part  of  that  money  in  a  better
 and  a  nicer  way.

 You  have  seen  how  your  small  sav-
 ings  programme  and  schemes  have
 failed,  because  we  asked  the  villagers
 and  the  people  only  to  save  money  so
 that  at  some  future  date  they  will
 get  some  more  money,  but  with  the
 rising  price  index  nobody  had  an  in-
 centive  to  save.  But  when  you  3ay
 that  you  will  have  this  housing  pro-
 gramme  where  you  have  to  go  not
 only  to  a  Government,  a  magistrate
 or  a  local  politician  but  to  any  one
 of  the  hundreds  of  banks  or  institu-
 tions  for  a  loan,  he  will  have  the  feel!-
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 ing  to  save  money.  He  can  possibly
 see  that  there  is  a  home  in  his  future;
 he  can  see  that  if  not  he,  his  son  can
 have  a  home  in  the  future  and  he
 will  try  to  save,  With  that  not  only
 your  savings  programme  be  augment-
 ed  but  he  himself  is  motivated  and
 the  money  that  has  gone  to  the  rural
 economy  ang  that  we  hope  will  go
 into  the  rural  economy  in  the  next
 couple  of  years,  hoping  to  God  that
 we  have  good  crops,  will  be  brought
 back  in  the  economy,  not  by  taxes  or
 by  taking  away  that  money  from  the
 farmer  but  by  drawing  that  money  to
 the  economy  and  giving  them  some-
 thing  in  return.  You  will  have  to
 choose  whether  you  want  to  give
 something  back  from  what  you  take
 or  you  want  to  be  a  grabber  of  money
 in  the  form  of  taxes  and  giving  noth-
 ing  in  return.

 I  will  finish  by  giving  two  small}
 suggestions  for  the  Minister  to  bear
 in  mind.  This  ig  not  an  expenditure;
 this  will  not  be  a  drag  on  the  Gov-
 ernment’s  resources  but  this  is  an
 investment  the  returns  of  which  will
 start  coming  in  in  three  or  four  years
 time  when  the  people  start  repaying
 their  loans,  It  will  generate  employ-
 ment  of  20  lakhs  of  people.  These
 people  who  will  get  this  employment
 will  not  keep  the  money  with  them-
 selves.  So,  consumer  industries  will
 grow  and  it  will  create  more  em-
 ployment  potential.  In  indirect  ways
 it  will  be  bringing  in  revenue  to  the
 Government,  in  the  form  of  excise
 duty  on  consumption  that  they  will
 make  and  in  the  form  of  other  taxes
 that  they  will  pay.  The  growth  of  the
 economy,  which  you  have  failed  to
 generate,  will  be  there.  Where  so
 many  plans  and  gigantic  projects  have
 failed,  the  housing  programme  will
 succeed.  It  will  do  good  to  the  people
 to  the  community  and,  may  be,  to  the
 ruling  party  also.

 My  last  suggestion  is:  Make  hous-
 ing  industry  a  priority  industry.  One
 of  the  reasons  why  you  have  not  been
 able  to  motivate  people  is  that  many
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 of  your  Ministers,  many  of  your  top-
 ranking  leaders,  always  call  that
 housing  is  a  dead  investment  and  that
 housing  is  a  non-productive  invest-
 ment.  It  is  not.  You  motivate  people,
 you  call  it  a  priority  industry,
 you  give  more  and  more  incentives
 and  you  make  it  more  conducive  to
 getting  loans.  Did’nt  you,  two  years
 back,  realise  that  for  tourism—you
 were  in-charge  of  Hotels  then—hotel
 industry  should  be  made  a  priority
 industry?  Did’nt  you  find  that  hotel
 industry  was  just  beginning  to  gear
 up  for  that  growth?  Why  can’t  you

 do  the  same  thing  here  for  housing?
 Treat  it  on  a  priority  basis,  whether
 it  is  for  loans,  whether  Jt  is  deprecia-
 tion  or  other  allowances.  You
 create  a  feeling  among  the  people
 that  Government  is  with  them  to  have
 houses,  that  Government  might  have
 their  difficulties  but  it  wants  people  to
 have  houses  and  do  whatever  you  can
 do  to  create  those  favourable  situa-
 tions,  without  giving  us  funds,  and  at
 least  show  your  intention  of  creating
 those  favourable  conditions  for  far-
 mers,  for  backward  class  people,  for
 all  our  people  living  in  these  ‘B12
 lakh  villages,  that  you  have  taken  all
 steps  you  can  take  to  make  the  situa-
 tion  conducive  to  building  more  and
 more  houses.  Let  us  have  at  least  that
 gesture  from  you.

 4002

 MR.  DEPUTY  SPEAKER:  Motion
 moved:

 “This  House  calls  upon  the  Gov-
 ernment  to  give  priority  for  rural
 housing  development  in  the  plans.”
 There  is  an  amendment  by  Shri

 Yashpal  Singh.
 SHRI  DEORAO  PATIL  (Yeotmal):

 I  have  also  given  4  amendments.
 MR.  DEPUTY-SPEAKER:  They

 were  disallowed,  Shrj  Yashpal  Singh
 is  not  here.  So,  the  amendment  8  not
 moved.

 SHRI  DEORAO  PATIL:  I  gave  my
 amendments  in  time.

 MR.  DEPUTY-SPEAKER:
 find  out.  Shri  R.  D,  Bhandare.

 Twill
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 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  Mr.  Deputy-Speaker,  Sir,  I
 listened  to  the  speech  of  the  hon.
 mover  of  this  Resolution  very  care-
 fully.  He  has  studied  the  problem
 very  deeply  and  sympathetically.  He
 has  also  understood  the  economic  and
 social  aspect  of  it,  I  welcome  the  Re-
 solution.  I  think,  he  has  done  a  yeo-
 man’s  service  to  this  House  and  to  the
 rural]  people  of  this  country.

 Sir,  this  rural  housing  development
 has  two  aspects,  It  dealg  with  the  vil-
 lage  as  a  unit.  I  need  not  mention
 that  in  every  village,  there  are  two
 villages  that  in  every  State,  there  are
 two  States  and  that  in  India,  there  are
 two  Indias,  two  Bharats.  I  need:  not
 draw  your  attention  to  the  structure
 of  the  village.  As  I  said,  in  every  vil-
 lage,  there  are  two  villages,  one  in-
 habited  by  the  backward  classes  who
 live  outside  the  periphery  of  the  vil-
 lage  who  have  their  own  village  and
 the  village  as  we  understand,  as  the
 westerners  understand.  When  we  talk
 of  rural  housing  development  gene-
 rally,  our  attention  is  drawn  or  we  pay
 attention  to  the  development  of  hous-
 ing  schemes  for  those  who  are  living
 in  the  villages,  not  inhabited  by  the
 scheduled  castes  or  the  scheduled  tri-
 bes  or  other  backward  classes.  My
 hon.  friend  who  have  moved  the  Re-
 solution  has  dealt  with  this  aspect,  the
 rural  housing  development.  elaborate-
 ly.

 I  shall  confine  myself  to  the  ques-
 tion  of  the  housing  for  the  backward
 classes.  20  years  have  passed  and  we
 have  been  talking  of  egalitarian  so-
 ciety,  we  have  been  talking  of  socia-
 lism,  we  have  been  talking  of  demo-
 cracy  both  in  the  form  of  Govern-
 ment  and  as  a  way  of  life.  So  far
 as  backward  classes  are  concerned,
 have  we  been  able  to  change  the  life
 of  the  backward  classes  according  to
 the  philosophy  which  we  have  accept-
 ed  in  democracy?  The  villagers  re-
 main  as  they  were  before;  the  lot  of
 the  people  belonging  to  backward
 classes  remain  as  it  was  in  the  rural
 areas.  I  am  quite  aware  that  in  the
 First  Five-Year  Plan  notice  was  taken
 of  this  aspect  of  housing  problem  of
 backward  classes;  some  amount  was
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 allocated  and  schemes  were  chalked
 out.  In  the  Second  Plan  we  increased
 the  amount,  and  in  the  Third  Plan
 also  we  further  increased  that:  amount.
 But  when  we  made  the  allocations  in
 these  three  Five-Year  Plans  for  hous-
 ing  schemes,  the  implementation  of
 these  schemes  was  entrusted,  at  the
 lowest  ladder,  to  the  Panchayats

 M1  hrs.

 SHRIMATI  TARKESHWARI  SINHA  in  the
 Chair]

 Madam  Chairman,  you  are  always
 welcome  whenever  you  occupy  the
 Chair,

 MR.  CHAIRMAN:  I  am  grateful  to
 the  Members  of  the  House  for  that.

 SHRI  R.  D.  BHANDARE:  I  was  em-
 Phasizing  this  fact  that,  apart  from
 the  question  of  allocation  of  amounts
 for  the  development  of  housing  facili-
 ties  for  backward  classes,  the  imple-
 mentation  of  the  various  schemeg  was
 left  to  the  Panchayats.  When  we  talk
 of  rural  housing  development,  there
 are  two  aspects:  one  aspect  is  of
 making  provision  for  the  sites  on
 which  houses  could  be  built;  in  other
 words,  it  is  a  questiory  of  giving  land
 to  the  backward  classes;  this  aspect  is
 also  entrusted  to.  the  Panchayats.  The
 other  aspect  is  making  provision  of
 funds,  which  funds  should  reach  the
 hands  of  backward  classes,  So  far  as
 these  two  aspects  are  concerned,  what
 do  we  find?  In  the  first  place,  the  Pan-
 chayats,  as  they  are  constituted,  have
 very  lukewarm  attitude  towards
 housing  problem  of  backward  classes.
 They  are  not  prepared  to  make
 provisions  for  sites  for  these  peo-
 ple  at  all,  on  which  sites  they
 could  build  houses.  Al]  sorts  of  ex-
 cuses  are  advanced  by  the  Panchayats.
 The  result  is  that  there  is  no  progress
 on  this  front  at  all.  Perhaps  I  may  be
 accused  for  making  a  very  sweeping
 statement,  If  you  go  to  the  villages,
 you  will  find  that  there  is  no  change
 whatsoever  either  in  regard  to  houses
 or  sites.  The  people  have  been  occu-
 pying  damaged  houses  and  kuchha
 houses  for  centuries  .
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 AN  HON.  MEMBER:  Ghettoes!

 SHRI  R.  D,  ‘BHANDARE:  I  do  not
 want  to  use  the  word  ‘ghettoes’,  be-
 cause  I  have  seen  the  American  cities.
 There,  ‘ghettoes’  have  a  particular
 meaning.  If  I  have  to  name  and  cha-
 racteristic  these  places  in  which  they
 are  living,  I  do  not  think  that  I  can
 find  any  suitable  word  in  the  diction-
 nary,  I  have  tried  to  find  out  the
 meaning  and  whether  that  word  could
 be  made  applicable  to  the  villages
 occupied  by  the  backward  classes.
 What  are  the  sanitary  conditions?  I
 7९९6  not  describe  them.  J  do  not  want
 to  dwell  on  that  topic  at  all.  What  I
 want  to  roint  out  is  that  though  we
 are  very  proud  that  We  have  brought
 about  democratic  decentralisation,
 since  the  panchayats  have  not  changed
 their  attitude  and  have  always  retain-
 ed  their  lukewarm  attitude...

 SHRI  DEORAO  PATIL:  The  State
 Governments  have  not  changed  their
 attitude,

 SHRI  R.  D.  BHANDARE:  I  am
 coming  to  that.  I  am  thankful  for
 the  suggestion.

 Since  the  pahchayats  have  not
 changed  their  attitude,  the  result  is
 that  their  conditions  remdin  as  they
 were  before,  Whatever  the  States—we
 talked  of  the  elite,  we  talk  of  educated
 persons,  we  talk  of  leaders  drawn
 from  different  States—thelr  attitude
 remains  the  same.

 The  States  had  two  schemes,  Cen-
 trally-administered  schemes  and  State
 schemes.  Under  the  Third  Five  Year
 Plan,  we  have  given  up  Centrally-
 administered  schemes  and  brought  in
 Centrally-aided  ‘schemes.  There  is  a
 vast  difference  between  the  two.  Under
 both  the  schemes,  the  fate,  lot  and
 condition  of  these  people  have  remain-
 ed  as  they  were.:  When  Centrally-ad-
 ministered  schemes  ‘gave  place  to  Cen-
 trally-aided  schemes,  the  States  got  a
 wide  latitude  and  freedom  to  spend  the
 amount  earmarked  for  housing  sche-
 mes  of  backward  classes  on  gome  other
 scheme.  They  could  spend  it  in  any

 SRAVANA  l,  890  (SAKA)  Housing  Development  4006
 (Res.)

 manner  they  like  except  for  housing
 schemes  for  the  backward  classes.

 We  have  8  paper.  I  happen  to  be  a
 member  of  the  panel  on  the  backward
 classes.  We  divided  ourselves  into
 committees.  Some  of  my  friends  dealt
 with  housing  schemes  for  the  back-
 ‘ward  classes.  What  do  we  find?  We
 have  certain  facts,  figures  and  study
 papers  gathered  and  compiled  by  the
 study  teams.  If  I  may  be  excused  for
 using  the  word,  the  States  have  adopt-
 ed  g  condemnable  apathetic  attitude
 towards  these  housing  schemes  for  the
 backward  classes,  I  do  not  know  on
 what  basis  the  decision  was  taken  to
 change  the  Centrally-administered
 schemes  into  Centrally-aided  schemes.

 I  would  pinpoint  the  probiem.  First,
 the  Planning  Commission  is  not  mak-
 ing  adequate  and  necessary  allocations
 for  housing  for  the  backward  classes.
 Second,  whatever  amount  igs  allocated
 ig  not  spent  on  the  housing  schemes
 at  all.  The  result  is  that  the  fate  of
 these  people  remains  as  it  is.  Our  main
 purpose  in  chalking  out  housing  sche-
 més  was  to  bring  about  an  egalitarian
 equalisation  or  mixed  society.  I  do
 not  use  the  words  ‘emotional  integra-
 tion’,  because  it  will  take  some  cen-
 turies  to  bring  about  the  necessary
 changes  in  people’s  attitudes  and  emo-
 tions  to  bring  about  that  consumma-
 tion,  but  we  wanted  to  have  some
 sort  of  integration  or  mixed  society.
 When  power  ig  given  to  the  village
 cooperatives  or  societies  or  States,  if
 at  all  they  build  houses  for  the  back-
 ward  classes,  they  build  them  at  a  site
 far  away  from  the  rest  of  the  popula-
 tion,  Thereby  they  are  creating  diffe-
 rent  villages  exclusively  for  the  bac-
 ward  classes.  How  could  there  be  any
 integration  if  we  proceeq  in  this
 manner?

 We  have  an  illustration,  after  the
 Koyna  earthquake.  I  was  under  the
 impression  and  in  fact  I  made  the
 suggesction  we  have  been  making
 suggestions  for  a  long  time  that  the
 societies  must  mix.  If  at  all  we  want
 to  have  houses,  the  houses  must  be
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 so  mixed  so  that  there  can  be  some
 sort  of  integration.  When  I  was  the
 Leader  of  the  Opposition  in  the
 Maharashtra  State  Assembly,  we  had
 a  committee  under  the  chairmanshir
 of  the  present  Deputy  Chairman  of
 the  Planning  Commission,  Dr.  Gadgil
 We  gave  a  report  which  dealt  with
 the  housing  problem.

 SHRI  8,  M.  JOSHI  (Poona):  You
 lead  the  opposition  in  that  State?

 SHRI  8.  0.  BHANDARE:  There  are
 certain  socia]  problems  which  Mr.
 Joshi  may  not  understand  or  appre-
 ciate—the  problems  which  we  are
 facing—because  he  is  not  living  in  the
 villages.  J  am  living  in  the  village;  my
 People  are  living  in  a  village.  What
 difficulties  and  what  sufferings  we
 undergo  you  do  not  know.  Why  do
 you  want  to  provoke  me?

 AN.  HON.  MEMBER:  What  is  your
 experience  in  the  Congress?

 SHRI  R.  D.  BHANDARE:  When  |
 was  out  of  the  Congresg  in  the  Oppo-
 sition  I  used  to  come  to  the  Planning
 Commission  and  submit  documents,
 repor.s,  etc.  and  carry  on  discussion
 and  try  to  pursuade  the  members  of
 the  Planning  Commission,  With  what
 result?  No  result  whatsoever.  Now.  I
 am  in  the  Congress  and  I  am  on  the
 planning  panel  of  the  backward  clas-
 ses;  I  can  do  what  I  want  to.  What
 I  could  not  do,  what  I  wanted  others
 to  do  can  be  done  by  me  myself  be-
 cause  I  belong  to  the  party  in  power.
 So,  that  has  changed.  The  second
 change  is  that  our  people  have  a
 sense  of  development  since  they  feel
 that  they  belong  to  a  party  which  is
 ruling  the  country  at  the  Centre.  That
 sense  of  pride  is  there.

 Rome  was  not  built  in  a  day.  It  takes
 time  to  make  socia]  progress.  The  pro-
 cess  is  going  on,  the  pro-
 6९58  of  formation  and  reformation
 even  in  the  Congress  itself.  You  are
 al)  aware  of  it.  Therefore,  TaVe  pati-
 ence.  I  have  asked  my  people  also  to
 be  patient.
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 I  was  saying  that  the  Siates  have
 not  changed  their  attitude  of  apathy
 towardg  the  housing  schemes  of  the
 backward  classes,  Timé  wi!  mot  per-
 mit  me  to  say  more  now.  I  hope  there
 will  be  another  occasion  when  we
 shall  dea]  with  planning  and  I  shall
 give  facts  and  figures.  I  thank  you  for
 giving  me  this  opportunity  to  say  a
 few  words  on  this,

 SHRI  DHIRESWAR  KALITA  (Gau-
 hati);  First  of  all,  I  must  congratdia‘e
 my  hon,  friend  Mr.  Tapuriah  for
 bringing  forward  this  resolution  to
 this  forum  of  the  nation.  Be-
 cause  it  is  avery  big  problem
 for  our  country.  The  mover  of  the  re-
 solution  hag  Said  enough  and  Mr.
 Bhandare  also  has  stressed  and  laid
 emphasis  on  too  many  things  about
 this  problem.  But  what  I  cannot  un-
 derstand  about  this  Government  is
 this.  This  Government  is  wedded  to
 the  philosophy  of  Mahatma  Gandhi;
 wedded  to  the  philosophy  of  socialist
 pattern,  not  socialism  but  the  socialist
 pattern.  Now  we  get  the  intimation
 from  the  Government,  the  Minisiry  of
 Food  and  Agriculture,  that  Gandhi
 Centenary  is  coming  and  we  should
 give  certain  suggestions  about  rural
 water  schemes  and  other  things.  But  I
 do  not  unders‘and  one  thing:  when
 this  Government  is  wedded  to  the
 philosophy  of  Mahatma  Gandhi  and
 trying  to  do  most  of  the  things  in  the
 name  of  Mahatma  Gandhi,  I  have  not
 found  one  thing.  You  must  remember
 that  Mahatma  Gandhi  used  fo  live  in
 the  villages,  I  know  that  some  crores
 of  rupees  will  be  spent  during  the  cen-
 tenary.  I  want  them  to  take  up  a  cer-
 tain  number  of  villages  in  every  State:
 say  0  villages  in  Assam,  20  in  West
 Bengal,  and  like  that,  take  g  number
 of  villages  in  all  the  States,  in  memory
 of  Mahatma  Gandhi,  during  this  cen-
 tenary  and  in  those  villages,  some
 model  housing  programme  must  be
 taken  up  in  the  name  of  Mahttma
 Gandhi,  I  do  not  understand  why  they
 are  not  taking  up  such  8  thing.  I  re-
 quest  the  Government  that  to  begin
 with,  in  the  name  of  Mahatma  Gan-
 dhi,  during  the  céntenary,  they  should
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 ‘ake  up  certain  housing  schemes  in  the
 villages.

 Secondly,  these  Ministers  talk  about
 Tural  housing  and  say  that  our  coun-
 try  is  marching  towards  socialism,  But
 I  know  that  even  the  Depufy  Minister's
 bunglow  has  been  provided  with  fur-
 niture,  glass  and  windows  at  a  cost  of
 Rs,  45,000,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  Rs.  22,000  in  all,  including
 all  the  electrical  appliances,  furniture,
 furnishing  and  everything.

 SHRI  DHIRESWAR  KALITA:  May
 be,  it  ig  50  per  cent  of  what  I  have
 said,  The  point  is,  we  could  have  at
 least  20  houses  at  that  Cost.  Now,  on
 the  other  hand,  we  are  having  palatial
 buildings.  Mahatma  Gandhi  used  to
 live  in  Sabarmati  Ashram  and_  the
 Sevagram  in  Wardha.

 AN  HON,  MEMBER:
 you  living?

 Where  are

 SHRI  DHIRESWAR  KALITA:  I  am
 living  in  whatever  has  been  allotted
 to  ma  by  the  Government.  I  do  not
 want  that  we  should  all  be  provided
 with  bunglows.  What  I  want  is  that
 the  attitude  of  the  country  should
 change.  What  is  the  present  attitude?
 They  are  constructing  five-storey
 buildings  in  Delhi  and  some  other
 cities;  they  are  not  giving  enough
 money  for  constructing  houses  in  the
 villages,  in  the  rural  areas.  You  are
 having  8  revolving  tower,  making  the
 Asoka  Hote]  an  ‘ideal  ho’et  in  the
 whole  world.  Ours  is  a  very  poor
 country.  Today,  in  the  morning,  we
 passed  a  law  for  evicting  unauthorised
 persons,  We  can  evict  thoge  who  are
 dwelling  on  the  streets....

 AN  HON.  MEMBER:  Not  yet
 passed,

 ‘SHRI  DHIRESWAR  KALITA:  Well,
 I  think  it  is  going  to  be  passed.  They
 are  going  to  give  the  Centra{  Govern-
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 ment  the  power  to  evict  persons  who
 are  living  in  thatched  houses  or  in
 hutments  in  unauthorised  places,  They
 will  be  evicted  by  the  Government,
 but  this  Government  does  not  take  the
 t<sponsibility  for  providing  houses  to
 the  rural  people,  or  those  people  who
 have  not  got  any  house  at  all.  This  is
 a  shame  and  a  sin  for  our  country.

 Thirdly,  I  wish  to  tell  the  mover  of
 the  resolution  one  thing.  I  know  he
 belongs  to  the  Swatantra  Party.  The
 private  industrialists  have  been  allot-
 ved  some  funds  for  the  construction  of
 houses  to  the  coal-mines  workers,  in-
 dustrial  workers,  etc.  The  money  has
 also  been  allotted  in  thejr  names.  The
 hon.  Member  is  not  present  here,  He
 also  belongs  to  the  big:  industrial
 family.  They  are  not  providing
 houses  to  the  industrial  workers.  Gov-
 ernment  also  is  not  prepared  to  con-
 struct  houses  for  workers.  They  are
 living  in  slum  areas.

 May  I  continue  on  the  next  day?
 MR.  CHAIRMAN:  Yes,  He  may

 continue  on  the  next  day.

 श्री  रवरात  बातिन :  सभापति  महोदया,
 मेरा  निवेदन  है  कि  इस  प्रस्ताव  के  लिए  टाइम
 ओर  बढ़ाया  जाय  t

 सभापत्ति  नहें दय दय  जब  यह  प्रस्ताव
 अ्रगली  बार  इस  सदत  में  श्रायग।  श्रीर  सदन
 पग्रावश्यक  समझेगा,  तो  इस  का  टाइम  बढ़ा
 दिया  जायेगा  |

 1731  hrs.
 HALF  AN  HOUR  DISCUSSION

 DEMURRAGE  PAID  BY  Foop  CORPORATION
 or  INDIA

 हरी  पर दा  कर  वार्मा  (अं  का)  :  सभापति
 महोदया,  इसी  सत्र  मे  मेरे  प्रतारांकित  ब्रन
 संख्या  789  का  उत्तर  देते  हुए  माननीय  खाद्य
 तथा  कृषि  मन्त्री  ने  कहा  था  कि  उत्तर  अ्रदेश,

 |  हरियाणा,  पंजा,  राजस्थान  धौर  विल्ली  के
 ॥  विभिन्न  स्टशनों  पर  फूड  प्रेन्ज  कार्पोरेशन
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 को  प्राय:  1,43,412  रुपया  डमरेज  के  रूप
 में  देना  पड़ा।  हो  सकता  है  कि  श्रन्य  स्टेशनों
 पर  थी  सरकार  को  इंमरेज  के  रूप  में  कुछ
 रुपया  शौर  देना  पड़ा  हो  ।

 मैं  समझता  हूं  कि  जिस  मन्त्रालय  का
 बजट  787  करोड़  रुपये  के  करीब  है,  उसमें
 43  लाख  रुपये  का  इधर  उधर  होना  कोई

 बड़ी  बात  नहीं  है  ।  किन्तु  प्रश्न  रुपये  का  नहीं
 है,  यह  रुपया  तो  सरकार  के  एक  मन्त्रालय  से

 बूसरे  सन्द्वालय  के  पाकेट  में  जाता  है  वह  घर
 के  धर  ही  में  रहता  है  उससे  हमारा  कोई
 झगड़ा  नहीं  किस्‍्तु  इस  प्रश्न  के  पीछे  सरकार
 को  जो  प्रद्ूरदर्शित।  भर  अ्रकर्मण्यता  है,  उसी
 की  शोर  मैं  सदन  का  ध्यान  प्राकषित  करना
 चाहता  हूं  ।

 बजट  सेशन  के  प्रारम्भ  से  यह  बात  साफ
 प्रकट  हो  गई  थी  कि  इस  बार  देश  में  गेहूं  की
 फसल  बहुत  भ््ण्छी  होने  वाली  है  और  उसके
 लिए  सरकार  ने  पहले  से  लम्बी  लम्बी  स्कीमें
 बनानी  भो  शुरू  कर  दी  थीं  ।  इस  छोटी  सी
 पुस्तिका,  “रीव्यू  शाफ़  दि  फूड  सिदुएशन
 इन  इंडिया”,  में  सरकार  की  ओर  से  कहा
 गया  है  :

 “The  phenomenal  crop  in  Pun-
 jab,  Haryana  and  UP  has  confronted
 the  administration  at  the  Centre  and
 the  States  with  the  major  problems
 of  price  support  storage  and  move-
 ment.”

 खाद्य  मन्त्रालय  को  उस  समय  से  ही  उचित
 प्रबन्ध  करना  चाहिए  था  श्रौर  दूसरे  मन्त्रालयों
 &  साथ  समन्वय  श्रौर  ताल-मेल  स्थापित  करना

 चाहिए  था  1  किन्तु  उसने  बैसा  नहीं  किया  ।
 देश  में  गोदामों  की  झ्रावश्यकता  थी,  लेकिन
 उनका  समथ  पर  निर्माण  नहीं  किया  गया  tv
 खाद्य  मस्त्ालय  को  रेल  विभाग  के  साथ  ताल-
 मेल  स्थापित  करता  चाहिए  था,  लेकिन  वह
 ली  नहीं  किया  गया  ।  फलस्वरूप  हमने  देखा
 कि  वर्षा  के  कारण  काफ़ी  ह...  गल-सड़  गया
 झौर  प्नपेक्षित  क्षति  हुई

 AUGUST  2,  968
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 कुछ  ही  दिन  पहले  माननीय  मन्त्री  जो
 ने  एक  प्रश्न  का  उत्तर  देते  हुए  कहा  था  कि
 रैलवेज  म  तरपालों  की  कमी  के  कारण  प्राय:
 900  टन  गेहूं  खराब  हो  गया  था,  जो  मनुष्य
 के  खाने  लायक  नहीं  रहा  ।  प्रश्न  केवल  इसी
 बात  का  है  कि  राज  हमारी  सरकार  के  विभिन्न
 विभागों  में  प्रापप  म  समन्वप,  प्तामंजस्य
 श्रौर  ताल-मेल  नहीं  है  ।  सभी  प्रयनों  प्रपनी
 डफली  और  अपना  श्रयना  राग  प्रलातते  है,
 जिसका  परिणाम  हो  रहा  है  हर  जाह
 विशुष  लता,  क्षति  भौर  अनपेक्षित  व्यय  ।

 एक  और  तो  यह  सरकार  राइस  मिलिग

 इंडस्ट्री  (एमेंडमेंट)  बिल  सरीखे  कानून
 बनाती  है।  वह  यह  नहीं  देखती  कि  उससे  हमारे
 यहां  कितनी  बेकारी  बढ़ेगी  ।  गांवों  में  जो  छोटे
 छोटे  हल्लर्ज्  लगाये  गये  हैं,  जिनसे  लोगों  की
 बेकारी  की  समस्या  का  काफ़ी  समाधान  हो
 रहा  है,  उनको  सरकार  बन्द  कर  रही  है  ।

 पहले  की  जो  मिलें  चल  रही  हैं,  उनको  भी  बन्द
 कर  रही  हैं  ।  उसके  बाद  सरकार  बड़ो-बड़ी
 मिलें  स्थापित  करना  चाहती  हें,  केवल  इस
 लिए  फि  हमें  पांच,  छः,  सात  या  श्राठ  परसेंट
 अधिक  शरत्  उपलब्ध  होगा  ।  किन्तु  हम  भूल
 जाते  है  कि  इस  तरह  हमारी  सरकार  कितना
 श्रे  बर्बाद  कर  रही  है  |

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVE-
 LOPMENT  AND  COOPERATION
 (SHRI  ANNASAHIB  SHINDE):
 Sharmaji  did  not  agree  on  that  day
 with  the  modern  mills  proposition.

 SHRI  BENI  SHANKER  SHARMA:
 Still  I  do  not  agree.

 हमारी  सरकार  जो  कुछ  कर  रही  है,  वह
 केवल  एकाधिकार  के  पने  मोह  के  कारण,
 झपनी  मानोपली  की  लोलुपता  के  कारण  ।

 श्री  रणधीर  सिह  (रोहतक)  :  भगर
 सरकार  प्रक्योरमेंट  न  करती,  ता  किसान  मर
 जाता  1
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 थी  घेर  झंकर  शर्मा  किसान  जी
 जाता  4  मैं  श्रभी  बताता  हूं  कि  कसे  ।

 सरकार  को  प्रनाज  खरीदने  का  सारा
 भार  फूड  कार्पोरेशन  पर  ही  नहीं  डाल  देना

 चाहिये  था  ।  उसको  अपने  ऐजेंट  खड़े  करने

 चाहिये  थे,  जो  भ्रपने  पैसे  से  अ्रनाज  उठा  सकते
 उसको  प्राइवेट  व्यापारियों  को  भी  मौका
 देमा  चाहिये  था  कि  झगर  भनाज  एक  साथ
 मेडियों  में  श्र  जाये,  वो  वे  भी  उसको  उठा
 लें।

 सरकार  का  कहना  है  कि  हम  कया  करें,
 इतना  श्रनाज  एक-साथ  मण्डियों  में  श्रा  गया
 कि  हमारो  सब  स्कीमें  फेल  हो  गईं,  हमारे  पास
 इतने  साधन  नहीं  थे,  स्टेशन  पर  माल  ढोने  के

 लिए  कुली  महीं  थे,  रेलवे  के  पास  डिब्बे  महीं  थे,
 जिन  स्थानों  पर  माल  पहुंचता,  वहां  गोदाम

 नहीं  थे  ।  मैं  यह  कहना  चाहता  हूं  कि  सरकार
 को  यह  सब  कुछ  पहले  देखना  चाहिए  था  ।
 ग्राखिर  सरकार  किसे  कहते  हें  ?
 सरकार  की  एक  प्लानिंग  होती  है,  जिसके

 मुताबिक  सब  काम  होता  है  7  ऐसा  न  करके
 खाद्य  मन्त्रालय  ने  बहुमूल्य  भ्रन्त  का  नुकसान
 किया  ।  उसके  लिए  इस  सरकार  की  जितनी
 भी  भत्संसा  की  जाये,  वह  थोड़ी  है  ।

 श्ाज  इतना  भ्रन्न  होते  हुए  भी  सरकार

 फूड  जान्ज  को  न  हटाने  की  अभ्रपनी  ज़िद  पर

 श्ड़ी  हुई  है  ।  देश  में  भ्रन्न  की  काफ़ी  पैदावार

 हुई  है,  जिसकी  वजह  से  उसने  कई  जगह
 राशनिंग  कौ  भी  ढीला  कर  दिया  है  ।  दिल्ली
 का  उदाहरण  हमारे  सामने  है  ।  पश्चिमी
 बंगाल  में  सिलीगूडी  के  दक्षिण  में,  हैदराबाद
 और  ज््स्य  कई  स्थानों  में  राशनिंग  के  साथ  साथ

 खुले  वाजार  में  भी  झन  भिल  सके,  ऐसी
 व्यवस्था  की  गई  है  ।  श्राज  देश  में  ऐसी  स्थिति
 झा  गई  है  कि  दिल्‍ली  की  तरह  हम  हर  जगह
 राशंनिग  तो  ज़रूर  रखें,  लेकिन  उस  के  साथ
 साथ  खुले  बापरे  में  भी  झन्न  उपलब्ध  करने
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 की  व्यवस्था  कर  सकते  हे  -  ऐसा  न  करने  से
 श्राज  क्‍या  परिणाम  हो  रहा  है  ?  श्री  रणघीर
 सिंह  ने  कहा  है  कि  किसानों  को  इससे  बहुत
 नुकसान  होता  ।  लेकिन  उन्हें  मालूम  होना
 चाहिए  कि  जब  काफी  श्रनाज  मंडियों  में  प्रा
 गया  और  फूड  कार्पोरोेशन  उस  को  नहीं  उठा
 संका,  तो  उस  वक्‍त  किसान  उस  अनाज  को
 पने  घर  वापिस  तौ  नहीं  ले  जा  सकते  थे,  भौर
 न  ही  वे  ले  गये  ।  तब  मजबूर  होकर  उन्हें  वह्‌
 श्रनाज  हृदयहीन  एवं  स्वार्थी  व्यापारियों  के

 हाथों  कोड़ियों  के  मोल  बेचना  पड़ा  1

 अं!  रखधोर  सिह  :  सौ  फ्रीसदी  ठीक

 कह  रहेह।

 श्री  वरणोशंकर  शर्मा  :  यह  कहना  लत  है
 कि  सरकार  की  योजना  से  किसानों  को  बड़ा
 लाभ  हुआ  ।  सरकार  फो  चाहिए  था  कि  वह
 बाटम  प्राइस  निश्चित  करके  भ्रपने  साथ  साथ
 प्राईबेट  व्यापारियों  को  भी  छोड़  देती  ।  भ्रगर
 वे  दाम  नीचे  ले  जाते,  तो  सरकार  खुद  उठा
 लेती  ।  श्रगर  वे  उसी  दाम  पर  माल  उठाते
 तो  उससे  किसानों  को  कोई  नुकसान  नहीं
 होता  ।  भ्रमर  वे  लोग  ज्यादा  दाम  देकर  माल
 उठाते,  तो  उससे  किसानों  को  श्रौर  लाभ  होता  ।
 अगर  एक  हैल्दी  काम्पीटीशन  होता,  तो
 किसानों  को  बहुत  लाभ  होता  ।  भौर  लोगों
 को  भी  श्रनाज  सब  जगह  ठीक  ढंग  से  मिलता  ।
 ऐसी  श्रवस्था  में  मैं  जो  पहले  कह  रहा  था
 आज  समय  शा  गया  है  जब  हमें  फूड  कोन  को
 खत्म  कर  देना  चाहिए  ।

 मैं  मन्त्री  महोदय  को  धन्यवाद  देना
 चाहता  हूं,  कि  उन्होंने  मोटे  भ्रनाज  से  इस  की

 शुरूआत  की  है।  शायद  गत  मार्च  से  ही
 चने  का  मूवमेंट  खोल  दिया  गया  है  पौर  उसका
 परिणाम  यह  हुआ  है  कि  बिहार  में  जहां
 दो  ढाई  रुपये  किलो  कना  मिलता  था,  बिहार
 के  लोग  श्राप  जानते  है,  सत्तू  खाने  के  बड़े
 शौकीन  हैं,  उन्हें  श्रब  चौदह  पन्द्रह  जाने  तक
 में  चना  मिल  जाता  है।  कही  अवस्था  मक
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 शौर  जो  की  है  1  श्राज  यह  मोटा  ग्रन  ज  हर
 एक  गहस्थ  को,  हर  एक  किसान  को,  उसकी
 पाकेट  के  दामों  के  भीतर  मिल  जाता  है  ।  किन्तु
 जहां  तक  चावल  ब्रौर  गेहूं  का  प्रश्न  है  वह  प्रब
 भी  उसकी  पहुंच  के  बाहर  है  ।  एक  तरफ  तो
 हरियाना  ब्रौर  पंजाब  में  श्रनाज  सड़  रहा  है,
 दूसरी  ओर  बंगाल  शौर  बिहार  में  हम  उसके
 बिना  भूखों  मर  रहे  हैं  7  इसलिए  मैं  बड़े  अदब
 से  और  बड़ी  श्राजिजी  के  साथ  मन्त्री  महोदय

 'से  प्रार्थना  करूंगा  कि  वह  जि  ता  शीघ्र
 हो  सके  फूड  ज्ोन  सरी  कृत्रिम  व्यवस्था  को
 हटावें  ।  मुझे  इस  बात  की  खुशी  है  कि  कुछ
 प्रदेशों  को  मिला  कर  जैसे  हिमाचल  प्रदेश,
 राजस्थान,  पंजाब  ग्र.र  हरियाना  का  एक
 विस्तृत  क्षेत्र  बनाया  गया  है  और  मैं:  समझता
 हैँ  कि  जब  उन्होंन  यह  एक्सपरीमेंट  किया  और
 उसमें  उन्हें  सफलता  मिली  है  तो  क्‍यों  नहीं  इस
 एक्सपरीमेंट  को  बौर  आगे  बढ़ाया  जाय  ?
 प्राखिर  समूचा  देश  एक  है  7  सब  एक  देश  के
 वासी  हैं  अगर  प्रा  भोजन  मिले  तो  सब  को
 मिलना  चाहिए,  नहीं  त।  जो  मिलता  है  उसी
 में  प्राधा  राधा  बट  बांट  कर  के  खा  लेंगे  ।

 MR.  CHAIRMAN;  Shri  Fernandes—
 He  is  not  here.  Shri.Ramavatar  Shastri.
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 द द  रामावक्षार  श/स्त्र'  (पटना)
 माननीय  सभापति  महोदया,  मैं  सवाल  पूछने
 से  पहले  दो  बातें  कह  देन  झपना  कततंबव्य
 समझता  हूं  ।  बिहार  के  विभिन्न  स्थानों  पर
 जो  डैमरेज  सरकार  को  देना  पड़ा  है  या  भार-
 तीय  खाद्य  निगम  को  देना  पड़ा  है  उप्ती  की
 तरफ  ध्यान  झाक्ित  करते  हुए  सवाल  पूछना
 चाहता  हूं  ।  भ्रभी  29  तारीख  को  भारतीय

 खाद्य  निगम  के  मैनेजिंग  डाइरेटर,
 श्री  एन०  पी०  सेन  पटना  गए  हुए  थे  भर

 उन्होंने  वहां  एक  प्रे।  कान्फ्रेंस  में  यंह  बतल।था
 कि  उनको  किस  तरीके  से  लाभ  पहुंचना  श्रू

 दो  गया  है  ।  जो  बातें  उन्होंने  कहीं,  मैं  उसको
 पढ़  करके  सुना  देना  चाहत  हूं

 “Mr,  N.  P.  Sen,  Managing  Di-
 rector,  Food  Corporation  of  India,
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 disclosed  here  today  that  the  FCI
 made  a  net  profit  of  Rs.  3.  crores
 in  the  financial  year  1966-67  and
 paid  20  per  cent  bonus  to  98  per
 cent  of  its  staff,  the  maximum
 permitted  under  the  Payment  of
 Bonus  Act.”

 दूसरी  बात  उन्होंने  यह  कही  प्रेस  कान्फ्रें
 में:

 “The  total  value  of  foodgrains
 purchased  by  the  FCI  during  this
 year  was  Rs,  250  crores  out  of
 which  foodgrains  worth  Rs.  240
 crores  were  sold.”

 वह  भागे  कहते  हैं.

 सभापति  भहं.दया  :  माननीय  सदस् ।
 ह. है  सवाल  पर्छें  |  कई  श्र  सदस्यः  सवाल
 करने  वाले  हैं  और  जवाब  देने  के  लिए  भ
 टाइम  रहना  चाहिए  ।

 अं!  शामा-  तार  शास्त्र  :  इससे  रेलेवेन्ट  हैँ
 इसलिए  पढ़  रहा  हूं  भौर  इसी  से  सकल
 निकाल  कर  पूछना  चाहता  हूं  ।

 “During  the  year  1967-68  the
 F.C.I.  handled  foodgrains  of  the
 value  of  Rs,  400  crores.  The  pro-
 fits  have  not  been  calculated  yet
 and  the  bonus  would  be  declared
 only  after  the  final  accounting.”

 उन्होंने  यह  बतलाया  कि  तीन  करोड़
 रुपये  का  मुनाफा  हुंग  ।  यह  तीन  करोड़  का

 मुनाफा  तब  हुआ  जब  भ्रनाज  की  चोरी

 बहुत  बड़े  पैमाने  पर  होती  है,  बरौनी  में  होता
 है,  मुकामा  में  होती  है,  हमने  खुद  देखा,  पटना
 में  जहां  भापका  गोदाम  है  वहां  कई  दिनों  तक

 ट्रेन  के  डिब्बे  लगे  रहते  हैं  भौर  उसमें  से  लोग
 चोरी  करके  ले  जाते  हैं  ।

 श्  Blo  मा०  लिशरं।  (गोतलगंज)  :
 तो  भपने  लोगों  को  श्रमझाइये  |
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 जी  शरामाव  जार  शास्त्री  :  वह  तो  र्म
 समझाऊंगा  लेकिन  सरकार  क्या  कर  रही  है  |

 यह  मैं  जानना  चाहता  हूं  ।  मुझे  खबर  लगी  है
 कि  वहां  का  जो  कन्‍्ट्रैक्टर  है  वह  उसी  चोरी  से
 लखपती  हो  गया...  (व्यववान)
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 प्रेस  बालों  न ेएक  सवाल  किया.  कि  झप

 यह  बताइये  कि  हृतना  नुकसान  हा  या  फायदा

 हुआ,  आपने  कर्मचारियों  को  इतन,  बोनस
 दिया,  श्रापको  हर  साल  डैमरेज  कितना  देना
 पड़ता  है  ?  इसका  जवाब  उन्होंने  कुछ  हीं
 दिया  ।  मैं  इसी  लिए  पढ़  रहा  था,  उनको  जब.ब
 देना  चाहिए  था  ।  भ्रगर  चोरी  को  बन्द  कर  दि  ्
 जाए  शौर  डैमरेज  न  देना  पड़े  तो  जो  बिहार  में

 गेहूं  का दाम  बढ़ा  दिया  गया  है  वह  बढ़ाने  की
 नौबत  नहीं  श्राती  ।  इसलिए  मैं  जानना  चाहत।
 हूं  कि  क्‍या  झापके  पास  डैमरेज  का  स्टेट  वाइज़
 फीगर  है  कि  एफ०  सी०  श्राई  ०  को  स्टेट  वाइज़
 कितना  डैमरेज  देना  पड़ा  है  ताकि  भारत  की
 जनता  को  यह  मालूम  हो  सके  कि  श्राप  की

 लापरवाही  की  वजह  से,  श्रापके  भ्रफसरों  की

 लापरवाही  की  वजह  से  जनता  को  किताा
 ज्यादा  देना  पड़  रहा  है  ?

 बी  शिक  €  (पंजिम):  सभापति  महोदया,
 सवाल  का  जवाब  मनन्‍्त्री  जी  की  ओर  से  दिया
 गया  है  उससे  स्पष्ट  होता  है  कि  जो  डेमरेज
 भरना  पड़ा  वह  डेमरेज  कन्ट्रैकटर  ने भरा  |  इससे

 मालूम  होता  है  कि  उसकी  रेस्पांसिबिर्लि:

 कंट्रैट्टर  के  ऊपर  थी  ।  उसकी  बेफिक्री  से  जा
 डेमरेज  भरना  पड़ा  है  वह  तो  वही  भरत  है
 लेकिन  जो  देर  लगती  है,  ट्रान्सपोर्ट  में  जो  देर
 लगती  है  उसकी  वजह  से  बहू  देर  में  पहुंचता
 है  ।  इसलिए  मैं  मन्त्री  जी  से  पूछना  चाहूंगा  की

 वह  जो  कन्ट्रक्टर्स  की  लिस्ट  है,  उनको  कन्ट्रैक्ट
 देने  के समय  कुछ  ऐसी  कन्डीशन्स  फिक्स  की
 जाती  हैं  या  नहीं  कि  जो  कन्ट्रैक्टर  ऐसी  बे  फिक्री
 से  या  देर  से  डेमरेज  भरने  की  परिस्थिति  का
 निर्माण  करते  हैं  जिससे  नुकसान  भी  पहुंचता
 है  तो  उनको  नए  कन्‍्ट्रैक्ट  क्यों  दिए  जाते  हैं  भौर
 दिए  जाते  हैं  तो  वह  भौर  नुकसा।  करेंगे
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 इसलिए  मैं  पूछना  चाहूंग।  कि  ऐसे  जो  कन्ट्रैक्टर्स
 हैं  क्या  उनके  नाम  लिस्ट  से  काटे  जायेंगे  ?

 वी  शपबन्य  गंतथाव  (चण्डीगढ़)  :  मैं  यह
 पूछना  चाहूंगा  मन्त्री  महोदय  से  कि  डेमरेज
 श्रदा  करने  की  जो  नौबत  श्राई  उससे  कम  से
 कम  इतना  निष्कर्ष  प्रवश्य  निकलता  है  कि
 भारतीय  खाद्य  निगम  अभ्रदूरदर्शिता  का  शिकार

 हुआ  है  या
 उसकी  लापरवाही

 के  कारण  यह
 स्थिति  शाई  है  या.  उसकी  दक्षता  में  कमी  के
 कारण  यह  स्थिति  आई  है  1  आ्राज  भ्रपने  देश  के
 झन्दर  जितनी  फसल  पैदा  हुई  उसका  हम
 दुरुपयोग  न  करें  और  खास  कर  पंजाब  झौर
 हरियाणा  के  पधन्दर  इसके  पीछे  मक्की  का
 घं  टाला  हुआ  था,  उसको  6  महीने  हो  गए,
 उसके  बाद  भी  स्टेशनों  के  ऊपर  माल  पड़ा
 सड़ता.  रहा  शौर  श्ाज  वर्षा  ऋतु  के  भ्रन्दर
 भी  हरियाणा  श्रौर  पंजाब  के, भ्रन्दर  खुला
 माल  झतेक  स्टेशनों  पर  या  अनेक  स्थानों  पर
 पड़ा  है  जिससे  उसके  खराब  हो  |  की  सम्भावना
 है  ।  क्‍या  भारतीय  खाद्य  निगम  शौर  मन्त्री
 महोदय  इस  बात  के  ऊपर  ध्यान  देंगे  कि
 परमात्मा  ने  जो  हमारे  ऊपर  कृपा  की
 बह  हमारी  लापरवाही  भौर  प्रदूरदर्शिता  के
 कारण  हम  उसके  भ्रच्छे  उपयोग  क  श्रवसर  गंवा
 कर  फिर  से  वैसी  ही  स्थिति  का  निर्माण  न  कर
 दें  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVELOP-
 MENT  AND  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  I  am  thank-
 ful  to  the  hon.  members  for  having
 raised  a  few  points  which  are  discus-
 sed  in  the  press  and  outside.  This
 gives  us  an  opportunity  to  explain
 our  viewpoint.  My  humble  submis-
 sion  is  that  much  of  the  criticism
 which  has  been  made  on  the  floor  of
 the  House  is  misinformed  and  not
 based  on  correct  assessment  of  the
 situation.  May  I  submit  that  we
 should  not  forget  the  fact  that,  for
 the  first  time,  9  our  country  large
 marketable  surpluses  have  emerged.
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 (Shri  Annasahib  Shinde]
 It  is  really  a  thing  of  pride  to  all  of
 Ug  because  all  these  years  in  the  post-
 Independence  period  we  were  think-
 ing  how  to  increase  agricultura]  pro-
 duction,  and  fortunately  our  efforts
 have  succeeded.  Our  scientists  have
 made  contributions,  our  extension  ser-
 vices  have  made  contributions,  and
 above  all,  the  most  important  contri-
 bution  has  been  made  by  the  farmers.
 Now  there  is  a  feeling  of  confidence
 in  the  country  that  we  can  raise  our
 ‘production;  we  can  make  our  country
 self-sufficient.

 The  other  thing  was  this;  if  our
 food  production  increases  and  large
 surpluses  emerge,  will  we  be  in  a

 “position  to  ‘handle  such  marketable
 surpluses?  May  I  submit  for  the  in-
 formation  of  this  hon.  House  that,
 never  in  the  past,  in  the  agricultural
 history  or  in  the  history  of  market
 arrivals,  have  the  market  arrivals
 taken  place  on  such  an  unprecedented
 scale;  the  wheat  crop,  especially,  was
 80  g0od  in  all  parts  of  the  country,
 especially  in  north  India—Punjab,
 Haryana  and  U.P.—that  the  market
 arrivals  from  l5th  May  to  5th  July
 were  so  enormous  that  I  must  say
 that  they  were  beyond  our  expecta-
 tions  and  beyond  the  assessment  of
 the  State  Governments.  This  has
 thrown  up  some  problems  for  us.
 But  why  should  we  take  a  pessimistic
 view  of  it?  In  fact,  all  along  these
 years  we  were  waiting  for  such  a
 situation  to  develop  and  fortunately
 for  us  and  happily  for  us  a  very
 ‘favourable  situation  has  developed  in
 our  country.

 As  I  was  submitting,  large  market-
 able  surpluses  have  emerged  and  we
 wanted  a  public  sector  agency  to  take
 care  of  this.  In  this  year  the  Food
 Corporation  of  India  entered  the
 market.  In  the  beginning  a  number
 of  people  had  apprehensions  whether
 the  Food  Corporation  of  India  would
 be  in  a  position  to  handle  the  situa-
 tion.  But  their  doubts  were  misplac-
 ed  and  it  was  proved  in  practice  that
 the  strategy  of  the  Government  of
 India  to  put  up  a  public  sector  agency
 like  the  Food  Corporation  of  India  in
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 the  market  to  face  the  situation  was
 successful,  The  Food  Corporation  was
 in  a  position  to  purchase  foodgrains
 worth  roughly  Rs.  35  crores  ina
 period  of  seven  to  eight  weeks.  This
 is  not  a  mean  achievement.

 Suppose  the  Food  Corporation  had
 not  entered  the  field,  what  would
 have  happened?  Our  experience  in
 the  past  was  that,  whenever  there
 were  good  crops,  the  prices  got  de-
 pressed  and  farmers  suffered  very
 severe  losses,  and  then  again  produc-
 tion  was  adversely  affected.  But  this
 time,  a  very  important  role  was  play-
 ed  by  the  Food  Corporation  of  India;
 they  were  in  a  position  to  purchase
 almost  all  those  marketable  surpluses
 at  a  reasonable  price,  at  the  procure-
 ment  price.  This  was  the  assurance
 which  was  given  by  the  Government,
 by  my  Ministry,  to  the  House  and  to
 the  people.  In  Punjab  especially  this
 strategy  proved  hundred  per  cent  suc-
 cessful,

 Insteag  of  looking  to  the  very
 bright  aspect  of  it,  the  hon,  Member
 is  trying  to  draw  attention  to  various
 minor  points.  Even  in  regard  to  minor
 points,  which  the  hon.  Member  has
 raised,  I  do  not  think  he  is  very  much
 justified.  Some  demurrage  had  to  be
 incurred,  but  as  is  known  the  delivery
 of  foodgrains,  loading  and  unloading,
 is  given  to  contractors  and  if  the  con-
 tractors  do  not  load  in  time  or  do  not
 unload  in  time,  it  is  their  liability.  I
 will  give  certain  figures  in  the  case
 of,  for  instance,  Punjab,  Haryana,
 Delhi  and  Rajasthan.  The  figures  are
 as  follows:  -l-968—demurrage  in
 the  case  of  Punjab  and  Haryana  Rs.
 ‘4,754.  The  U.P.  figure  is  Rs.  1,364;
 the  Delhi  figure  Rs.  1,37,000  (rough-
 ly);  Bihar  and  West  Bengal  figures
 have  not  so  far  become  available  as
 the  Railways  have  not  yet  submitted
 the  bills.  ‘These  are  small  figures.
 Even  in  regard  to  these,  most  of  these
 amounts  will  have  to  be  paid  by  the
 contractors  to  the  F.C.  because  it
 was  for  them  to  unload  the  foodgrains
 in  time.
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 SHRI  BENI  SHANKER  SHARMA:
 I  was  not  referring  to  the  demurrage
 figures  as  such,  but  to  the  inactivity
 and  lack  of  foresight  on  the  part  of
 the  Corporation  in  this  matter.  I  was
 not  concerned  with  the  petty  amount
 involved.
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 SHRI  ANNASAHIB  SHINDE:  He
 has  raised  the  discussion.  I  am  ex-
 plaining  that  according  to  the  con-
 tract,  it  is  the  liability  of  the  contrac-
 tors  to  load  or  unload  in  time,  I  must
 go  into  details  to  find  out  the  reason
 for  this  demurrage  being  incurred.
 This  is  a  period  of  labour’  shortage
 everywhere;  not  only  had  the  F.C.
 this  experience,  but  even  the  Railways
 have  had  a  similar  experience.  Be-
 cause  of  this  and  a  number  of  other
 factors  which  I  can  enumerate,  this
 happened.  For  instance,  rains  also  af-
 fected  unloading;  then  due  to  use  of
 open  wagons  also  to  a  certain  extent
 unloading  and  loading  operations  were
 delayed,  because  the  wagons  were  of
 a  different  size,  the  normal  loading
 Operations  naturally  could  not  take
 place.  Because  of  these.  there  was
 some  amount  of  demurrage  incurred.
 But  it  would  be  wrong  to  come  to  the
 conclusion  that  it  was  due  to  mis-
 management  or  because  we  did  not
 anticipate  the  situation.

 Then  the  movements  of  foodgrains
 from  Punjab  and  Haryana  from  Ist
 May  to  l7th  July  were  on  a  big  scale.
 Here  are  the  figures.  Market  arrivals
 were  13,90,000,  tonnes,  procurement
 was  12,70,000  tonnes,  movement  was
 7,07,000  tonnes.  This  is  for  Punjab.
 In  the  case  of  Haryana  market  arri-
 vals  were  2,92,000  tonnes,  procure-
 ment  was  2,03,000  tonnes  and  move-
 ment  was  +1,43,000  tonnes.
 .  If  we  take  into  account  the  move-
 ment  of  imported  foodgrains  as  well
 as  those  indigenously  procured,  about
 2l  lakh  tonnes  of  foodgraing;  were
 moved  in  a  period  of  7-8  weeks.  This
 was  movement  on  an_  unprecedented
 scale.  Here  and  there,  some  _  small
 things  would  have  happened.  I  am
 prepared  to  look  into  it.  In  order  to
 rectify  the  situation,  we  have  appoint-
 ed  a  committee  under  a  very  high  offi-
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 cial  to  go  into  any  failure.  If  any
 failure  has  occurred,  we  shall  try  to
 fix  responsibility  on  individuals.  But
 by  and  large,  my  own  impression  and
 understanding  is  that  the  situation  has
 been  very  well  handled  in  the  interest
 of  the  farmers  and  in  the  interest  of
 the  public.  We  have  rich  experience
 of  this  and  we  can  now  look  forward
 to  the  future  with  confidence  that  the
 Corporation  can  handle  the  situation
 with  confidence.

 I  know  why  the  hon.  Member  has
 brought  up  this  discussion.  I  can  un-
 derstand  his  viewpoint.  He  does  not
 want  the  food  zones.  I  know  he  does
 not  accept  the  present  arrangement,
 The  trading  community  in  India  has
 some  grievance  against  the  zonal
 arrangements.  I  respect  the  views  of
 the  hon.  member,  but  he  should  not
 try  to  bring  in  this  agency  for  criti-
 cism  on  that  score.

 SHRI  BENI  SHANKER  SHARMA:
 I  do  not  belong  to  the  trading  commu-
 nity.

 SHRI  ANNASAHIB  SHINDE:  He
 may  not.

 SHRI  D.  N.  TIWARY:  He  may  be  a
 sympathiser.

 SHRI  ANNASAHIB  SHINDE:  But
 some  attempt  is  being  made  88  if  to
 show  that  the  F.C.I.  is  not  competent  to
 handle  the  situation,  that  Government
 is  not  capable  of  dealing  with  the  situ-
 ation.  Some  sort  of  impression  is
 sought  to  be  created  that  there  should
 be  free  trade  in  this  country  in  this
 field.  May  I  submit  that  if  we  have
 to  solve  our  food  problem  satisfacto-
 tily  in  this  country,  a  public  sector
 agency  like  the  Food  Corporation  must
 have  a  commanding  position  in  the
 market.  The  Food  Corporation  of
 India  is  finding  that  position.  I  look
 forward  to  the  future  when  it  will  get
 the  commanding  position  not  only  in
 Punjab,  Haryana  and  U.P.  but  all  over
 the  country.  It  will  be  good  for  the
 country,  for  the  consumers  and  our
 farmers  also.  It  is  a  public  corpora-
 tion  and  if  it  plays  a  vital  and  impor-
 tant  role,  the  difficulties  in  the  food
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 front  will  be  solved  and  we  shall  be
 in  a  position  to  have  satisfactory  mar-
 keting  conditions.
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 8  hrs.

 In  regard  to  the  other  small  points,
 I  have  nothing  to  say.  As  far  as  the
 point  about  demurrage  is  concerned—
 which  was  raised  by  Shri  Shinkre  and
 Shri  Ramavatar  Shastri—it  hag  been
 replied  in  my  earlier  observations.
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 BUSINESS  ADVISORY  COMMITTEE
 TWENTY-FIRST  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA.
 TIONS  (DR.  RAM  SUBHAG  SINGH):
 I  beg  to  present  the  twenty-first  report
 of  the  Business  Advisory  Committee.

 6.02  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Monday,
 August  5,  968|Sravana  14,  890
 (Saka).


